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 Friday,  March  2i,  975  {Phalguna  30,  896
 (Saka)

 The  Lok  Sabha  met  at  Eleven  of  the  Clock

 (MR.  SPEAKER  nm  the  Chatr]

 ORAL  ANSWERS  TO  QUESTIONS

 SHRI  DINEN  BHATTACHARYYA
 Mr.  Speaker,  Sir,  before  you  take  up  the
 Questions,  I  would  like  to  move  an  ad-
 yeurnment  motion  on  the  continuance  of
 Tripura  State  Government  in  power  cven
 after  the  defeat  of  the  Goveinment  Bill
 in  the  State  Assembly  on  20th  March,
 975  and  the  Constitutional  crisis  ansing
 out  of  that.

 MR.  SPEAKER  :  What  is_  this?  Not
 during  Question  Hour.  Whatever  the
 position  may  be  in  any  State  Govern-
 ment,  that  is  not  a  matter  to  be  brought
 before  this  House.  Even  if  it  comes,
 after  the  Question  Hour  there  is  no  ques-
 tion  of  any  adjournment  motion.

 SHRI  DINEN  BHATTACHARYYA  :
 Sir,  T  am  standing  here  and  I  am  saying
 something  You  would  have  seen  it  in
 the  newspapers.  Something  has  happen-
 ned  in  that  State.  Kindly,  therefore,  ad-
 mit  this  adjournment  motion  The  Ques
 tion  Hour  may  be  postponed.  (Interrup-
 stons).

 SHRI  VAYALAR  RAVI  :  Sir,  vou
 would  have  seen  to-dav‘s  papers  regardine
 the  incident  concerning  the  Chief  Justice
 of  India...
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 SHRI  K.  RAGHU  RAMAIAH  :  On  the

 attack  on  Chief  Justice,  the  Home  Minis-
 ter  will  make  a  statement.  (Interruptions).

 MR.  SPEAKER  :  All  of  you  will  kind-
 ly  sit  down.  First  of  all,  all  such  matters
 do  not  come  before  the  Question  Hour.
 Secondly,  what  has  happened  in  Tripura
 or  Nagaland,  whether  the  Ministry  is
 formed  or  is  liquidated,  that  is  a  matter
 for  the  Assembly  of  those  States  and  not
 tor  this  House.  This  is  a  State  matter  and
 tomorrow,  if  we  discuss  their  Assembly
 formations  and  the  party  positions  or

 *  whatever  it  be,  tomorrow  they  will  also
 start  discussing  about  the  position  here.

 (Interruptions)
 MR.  SPEAKER  :  As  far  as  the  other

 matter  is  concerned,  the  Home  Minister
 will  make  a  statement.  I  am  informed  by
 the  Minister  just  now.  Whatever  be  the
 position  later  on,  we  will  discuss  accord-
 ing  to  that.

 After  all,  this  is  not  a  very  light  matter.
 Y  am  also  of  that  opinion.  This  is  not
 a  very  light  matter.

 Development  of  Tourism  in  Gujarst

 *444.  SHRI  D  P.  JADESA:+

 SHRI  VEKARIA  :

 Will  the  Minister  of  TOURISM  AND
 CIVIL  AVIATION  be  pleased  to  state  :

 (a)  the  amount  earmarked  for  the  de-
 velopment  of  tourism  in  Gujarat  State
 during  the  year  1975-76;  and

 (b)  the  break-up  of  the  amount  spent
 thereon  in  Gujarat  State  during  the  year
 1974-757



 3  Oral  Answers

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  TOURISM  AND  CIVIL
 AVIATION  (SHRI  SURENDRA  PAL
 SINGH)  :  (a)  ano  (b)  facitt-
 Wes  are  developed  not  on  State-wise  or
 place-wise  basis,  but  on  the  basis  of  actual
 or  potential  attractions  that  place,  hold
 for  tourists.  In  purauance  of  this  the
 following  facilities  were  taken  up  for  de-
 vefopment  m  Gujarat  during  ‘1974-75,  .—

 Anticipated
 Expendit  ure

 Scheme

 l.  Rest  House at  Gir  For-
 est.  हि  Rs.  351,000,

 2.  Youth  Hostel  at
 Gandhinagar.  Rs.  0,75,000

 3.  Tourist  B  low  at
 Porbandar  वि  ५  Rs.  3,00,000

 Rs.  7,26,000

 for  the  completion  of  the  above  sche-
 mes,  an  amount  of  Rs.  +$,50,000/-  has
 been  included  in  the  Budgat  proposals  of
 the  Department  of  Tourism  for  1975-76,

 In  the  State  Sector,  as  against  a  pro-
 vision  Of  Rs  9  lakhs,  the  anticipated  ex-
 penditure  is  likely  to  be  Rs.  6  lakhs  during
 1974.75  on  the  development  of  tacilities
 at  Nalsarovar,  Veraval,  Porbandar,  Mod-
 hera,  Sassan  Gir,  Palitana,  etc.  An  out-
 lay  of  Rs.  9  lakhs  has  been  agreed  to  by
 the  Planning  Commission  for  tourism
 schemes  in  the  State  Annual  Plan  fo:
 ‘1995-76,

 SHRI  0.  है.  JADEJA  :  Sir,  may  I  know
 from  the  hon.  Minlster  whether  there  has
 been  any  survey  conducted  to  discover
 potential  tourist  centres  in  Gujarat  to
 attract  foreign  tourists  mainly.?  If  so,
 which  are  the  places  decided  and  if  not,
 does  the  Government  have  any  such  plan
 to  make  a  survey?

 SHRI  SURENDRA  PAL  SINGH  :  Sur,

 not  only  ia  Gujarat,  but  all
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 Places  of  tourist  interest  for  develop-
 ment,  are  considered  for  being  taken  up
 in  the  Central  sector  on  thi:  basis.

 SHRI  D.  फ,  JADEJA  :  Sit,  the  ques-
 tion  was  very  specific.  But,  I  have  got
 an  answer  which  is  nowhere  rear  it,  Any-
 way,  may  I  know  from  the  Ministry  whe-
 ther  they  are  awaré  that  in  the  indian
 Ocean  north  of  the  Luccadive  Islands,
 there  are  coral  reefs  and  a  beautiful  island
 by  the  name  of  Pirotan  off  the  Gulf  of
 Kutch  and  whether  the  Government  is
 aware  that  this  beautiful  island  has  the
 Mmuaimum  amount  of  valuable  marine  life
 and  that  foreign  tourists  come  to  stay
 hete?  I  would  also  like  to  know  whether
 the  Government  is  aware  that  this  island
 ts  being  destroyed  today  by  dredgers
 working  on  it  and  whether  the  Govern-
 ment  is  going  to  take  steps  to  stop  it?

 SHRI  SURENDRA  PAL  SINGH  _  Sir,
 the  information  in  regard  to  this  island
 was  passed  on  to  us  by  the  hon.  Member
 himself  in  the  last  meeting  we  had  with
 him  The  Ministry  has  taken  note  of  it
 and  we  are  trying  to  take  steps  in  order  to
 prevent  any  kind  of  dumage  being  done
 to  the  island  In  regard  to  the  question
 whether  we  can  take  it  up  for  develop-
 ment  purposes,  it  is  premature  for  me  to
 say  one  way  or  the  other

 SHR]  VEKARIA  :  Sir,  it  seems  from
 the  statement  that  the  Gir  Forest  and
 Porbandar,  both  the  centres  have  been
 included  in  the  tourist  complex  Gene-
 rally,  the  Government  policy  is  to  connect
 such  tourist  centres  by  air.  Sir,  this  Por-
 bandar  and  the  Keshod  airport  are  very
 near  to  this  tourist  complex.  But,  the
 Government  has  stopped  the  air  flights  to
 Porbandar  and  Keshod.  I  would  like  to
 know  whether  the  Government  propose  to
 restart  these  flights  or  not  :

 THE  MINISTER  OF  TOURISM  AND
 CIVIL  AVIATION  (SHRI  RAJ  BAHA-
 DUR)  :  I  think  the  bon.  Member  is
 aware  that  following  the  hike  in  of!  prices
 and  also  aviation  having  become  very
 costly  so  far  as  fuel  prices  are  concerned.
 coupled  with  the  extremely  tight  flight  po-
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 sition  on  account  of  certain  types  of  air-
 eratts  being  grounded,  we  had  to  give  up
 certain  places.  We  regret  that.  But,  we
 will  try  to  yestore  them  2s  #arly  as  pod-
 sible.  But,  |  cannot  hold  out  a  promise.

 SHRI  है  6.  MAVALANKAR  :  Mr.
 Speaker,  Sir,  the  Minister  has  said  that
 tourist  facilities  are  developed  not  on
 State-wise  basis  or  place-wise  basis  but  on
 considerations  of  tourist  attraction  to  both
 Indian  and  foreign  tourists.  Now,  may  I
 draw  his  atention  to  Demand  No.  84
 which  is  going  to  be  discussed  today  in
 the  Gujarat  Budget  wherein  it  is  said,
 and  I  quote  :

 “Government  has  recently  decided  to
 set  up  the  Gujarat  Tourism  Be-
 velopment  Corporation.  To  en-
 able  the  Corporation  to  meet  its
 preliminary  expenses,  Govern-
 ment  has  sanctioned  an  amount
 of  Rs.  i  lakh  by  obtaining  an  ad-
 vance  from  the  Contingency
 Fund  on  ॥77  February,  1975."

 In  view  of  this  fact,  now  that  the  Gov
 ernment  of  Gujarat  are  establishing  a  tor-
 tsm  corporation,  may  I  know  whether  the
 Government  of  India  will  give  adequate
 assistance  in  financial  terms  to  this  corpo-
 ration,  and  also  whether  the  Government
 will  give  assistance  from  world  wiki  fife
 fund  for  the  speedy  development  of  the
 Gir  lion  sanctuary?  Further,  what  are
 the  Government  doing  with  regard  to  the
 development  of  saputara  hills  which  he
 failed  to  mention  in  his  original  answer?

 SHRI  SURENDRA  PAL  SINGH  :  As
 far  as  the  State  Tourist  Development  Cor-
 poration  is  concerned,  the  hon.  Member
 would  be  happy  to  hear  that  the  Central
 Government  has  approved  Rs.  5  lakhs  in
 the  Fifth  Plan  for  the  setting  up  of  this

 tion.  For  1975-76  an  allocation  of
 Rs.  2  lakhs  has  already  been  made.  As
 rgards  the  deviopment  of  hill  areas  jn
 Gujarat,  that  project  has  been  included  in
 the  State's  Fifth  Plan,  and  I  think  a  sum
 of  about  Rs.  |  crores  is  to  be  spent  on
 States  projects  during  the  Fifth  Plan.  Thev
 have  allocated  Rs.  2  Jakha  in  the  Fifth
 Flan  far  the  development  of  hit!  stations.
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 SHRI  P,  G.  MAVALANKAR  :  What
 about  the  ald  from  World  Wild  Life

 SHRI  SURENDRA  PAL  SINGH  :  I
 am  not  able  to  give  an  answer  to  that:  I
 ह... ड  separate  notice.

 Dual  Pricing  Policy

 #445,  SHRI  P.  GANGADEB  :t
 SHRI  SHRIKISHAN  MODI  :

 Will  the  Minister  of  FINANCE  be
 pleased  to  state  :

 (a)  whether  Government  are  contemp-
 lating  a  policy  for  a  dual  pricing  system;

 (b)  if  so,  whether  any  final  decision
 has  been  taxen  in  this  regara;

 (c)  whether  producers  will  be  compel-
 led  to  part  with  a  certain  percentage  of
 their  output  for  sale  at  a  fixed  lower  price:
 and

 (d)  if  so,  the  salient  features  thereof?

 THE  MINISTER  OF  FINANCE  (SHRI
 C.  SUBRAMANIAM)  :  (a)  to  (d)  :  A
 dual  pricing  policy  enable  consumers
 to  obtan  a  substantial  part  of  their  essen-
 tial  requirements  at  relatively  low  prices,
 while,  on  the  other  hand,  any  losses  incur-
 ted  by  producers  in  respect  of  low-priced
 supplies  can  be  recovered  on  the  portion
 of  output  sold  in  the  open  market.  Thus.
 a  dual  pricing  policy  such  as  the  one  in
 existence  in  respect  of  sugar,  may  some-
 times  be  in  the  interest  of  both  consumers
 and  producers.  However,  as  no  single
 pattern  of  pricing  can  do  justice  to  the
 circumstances  prevailing  in  different  bran-
 ches  of  Indian  industry,  Govenment  have
 adopted  a  flexible  approach  in  formulat-
 ing  their  price  policy  relating  to  individual
 commodities.

 SHRI  ह  GANGADEB  :  In  view  of  the
 fact  that  there  is  a  procurement  price  and
 a  millers’  price  in  some  States  in  regard  to
 certain  agricultural  commodities,  as  for
 instance,  in  Orissa,  I  should  like  to
 know  from  the  hon.  Minister  whether  it
 will  be  justifiable  to  compel  producers  ta



 procurement  prices  millers
 igher  What  is

 of  the  Government  in  regard
 to  ?  Secondly  may  I  knew
 whether  this  policy  was  or  was  not  res-
 ponsible  for  failure  to  achieve  the  targets
 ot  production  and  if  so  what  policy  chan-
 ses  do  the  Government  contemplate  in
 regard  to  pady  and  rice?

 SHRI  C.  SUBRAMANIAM :  If  the  hon.
 Member  refers  to  foodgrains  procurement,
 that  is  the  responsibility  of  the  Agricul-
 ture  Ministry,  and  policies  are  also  for-
 mulated  by  them.  I  request  the  hon.
 Member  to  put  the  question  to  that
 Ministry;.

 SHRI  P.  GANGADEB  :  Since  _  the
 Prime  Minister  had  made  it  clear  in  her
 address  to  the  business  community  at
 Bombay  on  28th  December,  that  a  policy
 of  dual  pricing  was  not  acceptable  to  the
 Government  unless  a  part  of  the  produc-
 tion  was  made  available  at  subsidised
 prices,  may  I  know  from  the  hon  Minister
 what  the  reaction  of  the  industries  is  to
 this  suggestion  of  the  Prime  Minister  ?

 SHRI  C.  SUBRAMANIAM  :  The  reac-
 tion  of  the  industries  is  always  to  make
 profits.  That  is  their  tendency.  There-
 fore,  if  we  take  a  policy  decision,  then
 we  enforce  it

 Take,  for  example,  sugar  In  sugar,
 we  have  levy  price  and  there  is  non-
 levy  sugar  which  is  allowed  to  be  sold
 in  the  open  market.  We  do  not  Jook  into
 the  retaction  of  the  industry  as  far  as  that
 is  concerned.  Therefore,  when  we  come
 to  the  conclusion  that  a  particular  com-
 modity  has  got  to  have  this  dual  pricing
 for  the  purpose  of  supply  at  reasonable
 price  to  the  vulnerable  section  of  the  com-
 munity,  no  doubt  we  may  have  consulta-
 tions  with  the  industry.  but  ultimately
 we  have  to  take  a  policy  decision  and
 enforce  it  also.

 ad  भी किशन मोदी  :  अध्यक्ष  जी,  मंत्री  महोदय
 ने  यहां  सिर्फ  (क)  का  जवाब  दिया है  शौर  (ल),
 (गे)  कौर  (थ)  को  इन्होंने  वैसे  ही  क  विया  है।
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 इसमें  हम  शोभे  जागता  चाहते  हैँ  कि  सतत  फैसला
 क्या  किया  है  शौर  ह... क  को  कार्यान्वित  करने  के
 लिए  प्राइस  फिक्स  करने  के  लिए,  वेस्टेज  फिक्स
 करने  के  लिए  क्‍या  कोई  कमेटी  थे  बनाएंगे  या
 किस  तरीके  से  इस  को  तसिर्धारित  करेंगे।  उसमें
 कितना  समय  लगेगा  ौर  कक्ष  ये  इस  को  करेंगे
 कौर  किस  कग  से  इस  को  ग्बेम्ज  करता  है  और  उस
 के  लिए  ये  क्या  व्यवस्था  करेंगे।  इन  सब  बातों
 के  बारे  में  मैं  ब्यौरेवार  जानना  चाहता  हू।

 SHRI  2.  SUBRAMANIAM  :  There  १
 fo  question  of  fixing  a  time  limit  because
 it  would  be  a  continuing  process.  Taking
 into  account  the  exigencies  of  the  situa-
 ion,  various  commodities  may  have  to
 be  brought  into  this  dual  price  system  as
 we  go  along

 The  hon.  Member  is  aware  that  already
 we  have  a  dual  price  system  in  stecl  We
 have  another  type  of  dual  price  system
 for  standard  cloth  and  non-standard  cloth.
 Therefore,  we  take  decisions  according
 to  the  exigencies  of  the  situation,  and
 taking  into  account  what  commodities
 have  got  to  be  tackled  with  :egaid  to  the
 dual  piice  system.  When  we  have  to
 take  those  policy  decisions,  taking  into
 account  the  particular  commodity  ard  the
 types  of  production,  we  may  have  com-
 mittees  going  into  it  or  other  expert  groups
 sel  up  tor  the  process  of  working  out,  and
 costing  will  also  have  to  be  donc.  We
 have  got  our  own  costing  agencies.  All
 these  institutions  are  brought  into  the
 picture  before  we  take  a  decision.

 SHRI  KRISHNA  CHANDRA
 HALDER  :  The  hon  Member  in  his
 reply  has  referred  to  the  price  of  sugar.
 The  hon.  Minister  is  also  aware  that
 the  growers  of  jute,  cotton  and  tobacco
 are  forced  to  sell  their  produce  at  low
 rates.  So,  I  would  like  to  know  whether
 Government  is  thinking  of  safeguarding
 the  interests  of  these  growers  at  the  time
 of  harvest  by  fixing  reasonable  prices  for
 their  commodities  and  declaring  a  bonus.

 SHRI  C.  SUBRAMANIAM  :  I.  am
 afraid  the  hon.  Member's  question  docs
 not  relate  to  what  is  called  dual  prick
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 point  with  regard  to  jute  and  other
 growers,  and  I  think  my  hon.  colleague
 will  take  note  of  it.

 SHRI  K.  NARAYANA  RAO  :  The
 basis  of  the  dual  price  system,  if  I  under-
 stood  correctly  what  the  hon.  Minister
 said,  is  that  the  low  priced  goods  will
 be  distributed  to  the  vulnerable  sections  of
 the  society.  About  the  principles  १  have
 no  quarrel.

 I  want  to  know  whether  in  fact  the
 vulnerable  sections  have  been  receiving
 these  essential  goods  at  low  prices.  In
 the  case  of  standard  cloth  it  is  possible  to
 distribute  cheap  cloth  to  the  vulnerable
 sections.  But  in  the  case  of  sugar  and
 steel,  it  is  exteremely  difficult  to  make
 a  distinction  because  there  is  no  qualitative
 difference.  Will  the  Minister  see  that  this
 policy  38  strictly  implemented?

 SHRI  C.  SUBRAMANIAM  :  I  do
 agree  there  is  scope  for  abuses  of  this
 system.  Ultimately  it  depends  upon  #
 good  public  distribution  system.  What-
 ever  approach  we  may  make,  we  seem
 to  come  to  the  same  conclusion  that  even
 as  a  long-term  strategy,  an  efficient  and
 fair  public  distribution  system  has  got  to
 be  a  compulsion.  Let  us  hope  the
 Ministry  in  charge  of  it  will  come  for-
 ward  with  a  rational  distribution  system,
 which  will  be  fairly  efficient.  This  is  the
 caly  answer  to  many  of  the  ills  we  are
 facing.

 SHRI  SAMAR  GUHA  :  The  hon.  Mi-
 nister  frequently  refers  to.  the  role  of  the
 other  Ministries.  The  question  categori-
 cally  relates  to  “dual  pricing  policy”.  Na-
 turally  it  is  expected  that  other  Ministries
 do  it  in  consultation  with  the  Finance  Mi-
 nistry  and  the  Finance  Minister  is  expected
 to  answer  these  supplementaries.  Other-
 wise,  this  type  of  question  should  rot  have
 been  admitted.
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 SHRI  H.  K.  L.  BHAGAT  :  Have  Govern..
 ment  any  proposal  for  bringing  eorae  more
 articles  and  essential  commodities  within
 price  contro!  and  if  so,  what  are  they  and
 by  which  time  it  will  be  done?

 SHRI  2,  SUBRAMANIAM  :  I  canaot
 immediately  answer  that  question.  It  is
 constantly  under  review.  The  Civil  Sup.
 plies  Ministry  are  trying  to  identify  the
 articles  to  be  covered  by  the  public  distri-
 bution  system,  for  which  procurement  will
 have  to  be  made  at  a  comparatively  lower
 price  than  the  cost  price.  They  have
 under  consideration  quite  a  few  things  like
 edible  oil,  domestic  fuel  etc.  These  matters
 are  receiving  serious  consideration.  When
 decisions  are  taken,  it  will  be  made  known
 to  the  House.

 श्री  ह्क्म  क  were  :  भाप  दोहरी  मूल्य
 नीति  अपनाने  जा  रहे  है।  साठ  प्रतिशत  जो  करीबी

 की  रेखा  से  नोचे  के  लोग  हैं  कौर  रस्सी  प्रतिशत जो
 गरीब  लोग  है  उनको  इससे  कितना  लाभ  होगा?
 जो  उद्योगो  में  उत्पादन  होता  है  उसका  कितना
 प्रतिशत  माल  गरीबो  को  मिलता  है  उचित  मूल्य
 पर  और  ऊपर  के  जो  लोग  हैं  उनको  कितने  जतिन
 शत  मूल्य  पर  कितना  माल  दिया  जाता  है?

 SHR]  com  SUBRAMANIAM  :  This  will
 vary  from  commodity  to  commodity.  But
 the  general  policy  is  to  provide  at  reason-
 able  prices  some  of  the  essential  commodi-
 ties  to  the  comparatively  poorer  sections
 of  the  people.  Naturally  it  would  cover
 those  who  are  below  the  proverty  line.

 भी  रस्म  क  wen  :  मेरे  प्रशन  का  उत्तर
 नही  कराया  है।  उत्पादन  जो  उद्योगों  मे  होता  है
 उसका  कितने  प्रतिशत  ऊपर  के  लोगों  को  दिया
 जाता  है  ऊंचे  मुनयो  फर  और  गरीबो  के  रास्ते
 कम  मूल्य  पर  ओ  माल  दिया  जाता  है  बेचने
 के  लिए  वह  कितने  प्रतिशत  दिया  जाता  है  ?

 SHRI  con  SUBRAMANIAM:  For  ex-
 ample,  in  the  case  of  sugar,  65  per  cent  is
 intended  for  levy  sugar,  which  is  sold  at
 the  controlled  price,  and  35  per  cent  is
 sold  as  free  market  sugar.  As  far  as  cloth
 is  concerned,  800  million  square  metres
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 ie  anld.  at  atandard  aid  the  yest  out.  PROF,  MAD  DANDAVATSE  :  ‘The
 gurl  it  Sey  from  industty  boo.  ‘Miniter  in  his  weltwwn:  tegly  bie  te
 to  éndustry.  I  cannot  give  ॥  particular  per  ferred  to  the  dust  pricing’  system  ia  the
 comings.  vase  of  stigar,  Therefore,  in  rétation  to  this,

 prea  a  pel
 ask  a  question.  At  @  time

 t  per  capita  consumption  of  sugat जो  गवाह  सरायन  ह. 2  चीनी  के  बारे  में ह  onty  7.3  kg  and  है  needs  to  be  increased
 दोहरी  वाचिछी  है।  35  परसेंट  फ्री  रॉकिट  %  considerably,  as  compared  to  the  other

 के  लिए  दो  गईं  है।  इसके  फलस्वरूप  राज
 उत्सव  प्रदेश  और  देश  के  बसरे  भागों  मे  गन्ना
 किसान  का  बढ़  हौ  करोड़  रुपया  मिलो  पर  बकाया
 है  ।  मिल  मालिक  सरकार  पर  दबाव  डाल
 रहे  हैं  कि  लेवी  शूगर  की  प्राइस  रिवाइज  करो,
 की  शूगर  की  आतिशी  को  रिवाइज  करो,  रिज
 जैक  ने  जो  पालिसी  प्र खत् यार  की  है  उसको  रिवा-

 इज  करके दो  सौ  रुपया  क्विंटल  तक  मित  मालिकों
 को  दो।  तरह-तरह के  इम्पेडोमेट्स  वे  खड़े  कर
 रहे  हैं।  इसका  नतीजा  यह  हो  रहा  है  कि  यह
 यूसीसी  सफल  नहीं  हो  पा  रही  है।  मैं  जानना

 चाहता  हू  कि  श्राप  इस  संबंध  में  क्‍या  करने  जा
 रहे  हैं?  किस  तरह  गरीबों,  किसानो  तथा  दूसरे
 सबको  को  रिलीफ  देने  जा  रहे  है  ?

 SHRI  C.  SUBRAMANIAM  :  I  am  sorry,
 I  do  not  have  this  information  which  the
 hon.  Member  has  just  now  mentioned.
 Certainty,  [  shall  pass  this  on  to  my  col-
 Teague,  the  Agriculture  Minister,  who  is  ig
 charge  of  this.

 SHRI  NARSINGH  NARAIN  PAN.
 DEY:  The  credit  policy  of  the  Reserve
 Bank  should  be  the  concern  of  the  Fin
 ance  Minister.

 MR.  SPEAKER  :  Such  specific  questions
 should  not  be  asked  in  a  general  question.
 Fer  that  separate  notice  should  be  given
 fo  that  the  Minister  could  give  more  spedi:
 fic  information.

 SHRI  NARASINGH  NARAIN  PAN-
 DEY  :  This  is  the  result  of  the  dual  policy.

 MR.  SPEAKER:  I  do  not  think  it  is
 80  simmple  a  question  which  is  concerned
 only  with  the  policy  of  the  Reserve  Bank.

 know  whether  it  is  not  worthwhile  that
 we  abolish  the  dual  price  system  of  sugar
 so  that  greater  quantum  of  sugar  would
 be  available  for  public  distribution  system:

 SHRI  ८.  SUBRAMANIAM  ;  Here  views
 differ.  As  a  matter  of  fact,  there  is  a  point
 of  view  “more  sugar;  less  health’;  I  da
 not  know  how  far  it  is  correct.  But,  as
 far  as  the  present  situation  is  concerned,
 we  have  to  export  more  sugar  for  the  pur-
 pose  of  balancing  ou:  payments.  Therefore,
 whatever  might  be  the  other  point  of  view
 {n  the  present  situation  we  have  to  export
 more  and  more,  rather  than  consume  more
 within  the  country.

 MR.  SPEAKER
 Bhaura.

 SHRI  SHYAMNANDAN  MISHRA :  Sir,
 waat  about  question  No.  447  ?

 MR.  SPEAKER  It  has  beah  transferred
 to  8-4-75.  That  is  what  my  list  says.

 Working  Expenses  of  LC.

 *449.  SHRI  M.  २.  KRISHNAPPA  :  Will
 th:  Minister  of  FINANCE  be  pleased  t
 stats  :

 (a)  whether  the  working  expenses  of  the
 Life  Insurance  Corporation  amount  to  28
 per  cent  whereas  the  expenses  of  the  in-
 sirance  companies  in  USA.  and  U.K,
 amouut  to  about  6  per  cent  and  the  work-
 ing  expenses  of  Postal  Lifs  Insurance  in
 India  amount  to  only  8  per  cent

 tb)  if  so,  the  reasons  for  such  high
 expenses  of  Life  Insurance  Corporation;  and

 (ec)  what  action  is  being  taken  to  cut
 down  the  expense  ration  of  this  Corpora:
 tion  ?

 Next  question.  Shri
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 HULA  RQOHATGI)  +  (९३)  The’  overall
 ratio’  (ie.  ratio:  of  the  total  expenses

 to  ‘the  total  premium  income)  of  the  LIC
 tor  1973-74  was  28.52%.  The'  overall  ex
 pense  ratio  for  973  of  the  well-established
 lif:  insurance  companies  in  the  U.K.  and
 the  U.S.A.  varied  from  I8  per  cent  to
 22  per  cent.  The  overall  expense  ratio  of
 the  Postal  Life  Insurance  Fund  for  1973-74
 was  0.I3%.

 (b)  and  (c)  :  In  view  of  the  differences
 in  the  circumstances  of  the  various  tnsu-
 rance  organisations,  a  valid  comparison
 cannot  be  made  between  their  expense  ratios.
 However,  the  LIC  is  alive  to  the  need  of
 keeping  its  expenses  within  reasonable  limits
 and  is  taking  steps,  thyough  budgetary  con-
 trol  measures,  to  limit  its  expenses.

 SHRI  M.  V.  KRISHNAPPA  :  Since  how
 fong  are  they  taking  these  steps  ?

 SHRIMATI  SUSHILA  ROHTAGI  :  Con-
 tinuously.

 SHRI  BHAGWAT  JHA  AZAD:  May  !
 know,  if  as  a  result  of  the  continuous  efforts
 of  the  hon.  Minister,  the  result  is  that  the
 expense  ratio  ig  going  up?  Is  that  the
 result  or  should  there  be  the  result  of  its
 gcing  down?  Is  it  due  to  the  fact  that
 there  are  some  incompetent  Divisional
 Officers  like  in  Patna  Divisional  Office  where
 nothing  is  found  properly  in  record  ?
 There  is  no  supervision  whatsoever  from
 the  LIC  headquarters  to  see  that  the  ratio
 does  not  go  up.

 SHRIMATI  SUSHILA  ROHATGI  :  !
 would  start  with  the  latter  part  of  his
 question.  I  think,  there  is  definite  scope
 for  improvement  in  the  efficiency  of  the
 LIC.  There  can  be  no  two  opinions  about
 it,  Whether  it  is  Patna  office  or  any  other
 office,  if  the  hon.  Member  is  kind  enough
 to  send  us  something  in  detail,  we  shall  cer-
 tainly  Jook  into  it.  But  हैं  do  not  think  that
 the  fall  in  business  48  due  to  inefficiency  of
 the  .cifloers.  though  the  overall  efficiency
 certainly'can  be  improved.
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 About  the  ‘first  ‘part  of  the  question,  the
 tncrease  in  the  expense  ratio.  of  the  LIC
 is  not  due  to  any  particular  factor.  Though
 there  has.  been  a  continuous  rise  of  234  to
 2s.  per  cent  in  the  overal}  business  of  the

 _LIC,  the  expense  ratio  has  gone  up  because
 of  increase  in  salaries  and  dearness  aflow-

 भी  मू  लिमये:  एल०  झाई०  सी०  के  विभिन्न
 दफ्तरों  में  अफसरों  को  सुविचारों,  उसके  भरते,
 बैस्ट  हाउस  आदि  के  ऊपर  जो  अनाप-शनाप  खर्च
 हो  रहा  है,  क्‍या  एक्सपेंडीसर  पेशियों  घटाने  के
 लिए  कीई  काम  किया  जा  रहा  है?

 झाँसता  सुशीला  रोहतगी:  मान्यवर,  एल०  कराई
 सी०  में  जितने  भी  अनाप-शनाप  खर्च  हैं,  चाहे
 उनके  दफ्तर  में  हैं  या  व्यवस्था  में  हैं,  चाहे  किसी
 भी  प्रकार  के  हों,  वह  किस  तरह  से  उनमें  बचत
 कर  सकती  है,  भौस्टैरिटी  या  इक नामी  कर  सकती
 है,  इन  सारी  बातों  पर  वह  गम्भीरता  से  विचार
 कर  रही  है।
 SHRI  P.  R.  SHENOY:  May  I  know

 whether  it  is  a  fact  that  the  insurance
 business  in  India  is  employment-oriented
 and,  therefore,  computers  cannot  be  used
 in  insurance  business  and  so  the  expense
 ratio  is  bound  to  be  higher.

 SHRIMATI  SUSHILA  ROHATGI:  I
 certainly  do  not  subscribe  to  the  view  of
 the  hon.  Member  that  computers  do  not
 play  any  part  in  the  LIC.  I  think,  the  LIC
 has  been  doing  good  business.  But  recently
 hecause  of  the  increase  in  salaries  and  dear-
 ness  allowances,  as  T  have  already  said,
 this  could  not  be  controlled.  I  do  ‘not  think
 the  LIC  as  such  is  incompetent  in  its,  work-
 ing.

 (्  वीसा  लिय  के  कोल्ड  बकरों  हारा  भात दोलत

 451  यो  भामेश्यर  हितेशी  कया  विस  मंतो
 यह  बताने  की  कपा  करेंगे  कि

 (क)  क्‍या  भारतीय  जीवन  बीमा  निग्रह  के
 फोल्ड  बकरों  ते  आपसी  कुछ  मांगों  के  समधन  में.
 झील  भारतीय  स्तर  पर  प्ान्दोलत  प्रारम्भ  क्रिया

 है;  कौर
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 [ल)  यदि  हां,  सो  उनकी  नुभ््य  मांगे  क्या  हैं
 तथा  इस  मामले  में  सरकार  का  क्यां  कार्यवाही
 करने  का  विचार  है?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  FINANCE  (SHRIMATI
 SUSHILA  ROHTAGI)  :  (a)  The  agita-
 tion  Jaunched  by  the  Federation  of  Class
 JI  Officers  of  LLC.  has  since  been  called
 off.

 (b)  The  main  demands  of  the  Develop-
 ment  officers  pertain  to  revision  of  pay
 scales  allowances,  bonus  and  conveyance
 allowance,  In  their  recent  statements,  refer-
 ence  is  also  being  made  to  improvement  of
 services  rendered  by  the  LIC  to  its  policy-
 holders.  These  demands  are  receiving  atten-
 tion.

 a  : क्या माननीय मल्ली जी
 यह  बताने  की  कृपा  करेगे  कि  जो  आन्दोलन  वापिस
 लिया  गया  है  बहू  किसी  आश्वासन  के  आधार  पर
 लिया  गया  है?  यदि  हा,  तो  वह  आश्वासन  किसकी
 सरफ  से  दिया  गया  था  ?

 ओोमतो  सुशीला  रोहतगी  :  मान्यवर,  जो  दोन
 ढक  दफा  इसके  बारे  में  एल०  भाई  सी०  और
 फैडरेशन  के  बीच  बात  की  गई  थी  उसमें  यह  सय

 हुआ  था  कि  एल०  ई  सी०  ने  उनको  जो
 ओऔफर  दिया  है  वह  सबजेक्ट  =  दी  एप्रूवल  श्राफ
 दी  बोर्ड  एड  शवंमेट  स्वीकार  की  जाएगी।  सरकार
 इस  पर  विचार  कर  रही  हैं  कौर  इस  पर  अभी
 कोई  निर्णय  नहीं  लिया  गया  है।

 शी  भावेश बर  त्रिवेदी  कब  तक  निर्णय  लेने
 की  सभावना  है?

 श्रीमती  सुशीला  रोहतगी .  शीघ्र  से  शीघ्र t
 SHRI  S.  M.  BANERJEE:  [  would  hike

 to  know  from  the  hon.  Minister  whether  it
 ts  a  fact  that  before  starting  the  agitation
 they  have  been  knocking  at  the  doors  of
 toth  the  Corporation  and  the  Ministry  with
 ne  response,  I  want  to  hnow  whether  a
 final  decision  will  be  taken  in  respect  of
 the  implementation  of  the  assurances  given
 or  whefher  the  Corporation  will  await  an-
 other  agitation  to  solve  the  problem,

 MARCH  a  973
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 SHRIMATI  SUSHILA  .  RONTAGI:  I
 do  not  know  anything  gbout  the  threat  of
 launching  another  agitation.  But  the  Govers-
 ment  is  seized  of  the  matter  and  it  is
 giving  full  thought  to  the  demands  aad
 the  offer  made  to  the  Federation.

 SHRI  $,  M.  BANERJEE:  There  should
 be  some  time  limit,  Let  us  be  reasonable.

 6

 MR.  SPEAKER  :  He  is  quite  reasonable.

 SHRIMATI  SUSHILA,  ROHTAGI:  Any
 demand  coming  from  the  Kanpur  Member
 ७  bound  to  be  reasonable.  But  the  fact  is
 that,  before  Government  gives  any  assur-
 ance,  it  has  to  take  all  the  factors  into
 consideration—since  it  concerns  the  pay
 scales,  allowances,  etc.  Government  is
 aware  of  all  this  and  it  would  try  to  come
 to  a  conclusion  as  early  as  possible.

 MR.  SPEAKER:  You  are  also  very
 reasonable.

 SHRI  R  S.  PANDFY:  May  I  know
 what  are  the  details  of  the  demands  of
 these  field  workers  of  LIC  and  what  assur-
 ances  have  been  given  ?

 SHRIMATI  SUSHILA  ROHTAGI  :  The
 demands  presented  by  them  were  really
 fantastic.  Since  the  Government  is  work-
 ing  out  and  the  negotiations  have  taken
 place  earlier  .(interruptions)

 SHRI  R.  S.  PANDEY:  What  are  those
 fantastic  demands  ?  The  House  would  like
 to  know  that.

 THE  MINISTER  OF  FINANCE  (SHRI
 C.  SUBRAMANIAM)  :  The  Development
 Officers  originally  worked  on  the  basis  of
 thew  performance  and  they  were  getting
 commussion  and  remuneration  on  that  basis.
 At  a  certain  stage  they  wanted  to  be  per-
 manent  officers  of  the  LIC  with  acales  of
 pay.  Unfortunately,  this  has  bees  done.
 Now  they  want  increase  in  salaries,  emo-
 tuments,  etc.,  without  reference  to  perfor-
 Mance.  This  is  the  real  difficulty.  With
 Development  Officers,  it  has  to  be  linked
 to  their  performance.  As  it  is,  today,  even
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 if  they  do  not  work,  I  am  told,  for  three
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 (b)  If  so,  the  facts  thereof  and  reascas
 ? years  and  eleven  months  and  come  back  therefor

 for  one  month  in  the  fourth  year,  they
 are  entitled  to  the  entire  salary.  This  is  a
 sort  of  anomaly  that  has  come  about  and
 this  will  have  to  be  removed.  Hon.  members
 were  putting  questions  why  the  expendi-
 ture  had  gone  up.  So,  this  is  a  sort  of
 anomaly  and  this  will  have  to  be  looked
 into.  I  am  sure  the  hon.  Member  would
 egroe  that,  while  the  reasonable  demands
 of  the  workers  will  have  to  be  met,  there
 is  also  the  other  side  of  the  picture,  there
 will  have  to  be  performance,  efficiency  and
 discipline.  Without  these,  you  may  be  on
 increasing  the  salaries  but  no  results  would
 be  achieved.

 SHRI  DINEN  BHATTACHARYYA  :
 Agitation  was  icsorted  to  not  only  by  the
 Development  Officers  but  also  by  all  the
 agents  of  the  imsurance  companies.  May
 i  know  whether,  on  a  preliminary  assess.
 ment,  the  Government  has  come  to  any
 figure,  the  amount  that  will  be  spent  if  the
 demands  of  these  employees  are  met.

 SHRIMATI  SUSHILA  ROHTAGI  ;  So
 far  as  the  agitation  by  the  agents  is  con-
 cerned,  I  think,  that  was  also  a  part  of  the
 entire  agitation  which  was  Jaunched  in
 July,  and  which  ended  in  March—-it  was
 there  for  about  eight  months  or  so.  The
 agitation  which  was  launched  by  the
 agents  was  a  part  of  that.  It  will  be
 difficult  to  quantify  exactuly  what  the
 amount  will  be.

 Credit  given  by  Nationalleed  Banks
 *  452,  SHRIMATI  PARVATHI  KRISH-

 NAN?  :
 SHRI  VIJAY  PAL  SINGH  :

 Will  the  Minister  of  FINANCE  be  pleas-
 ed  to  state  :

 (a)  whether  nationalised  banks  have
 given  credits  to  the  Sugar  Barons,  Cotton
 Borons,  Textile  Barons,  wholesale  food
 traders  and  larger  industrial  houses  with  an
 asset  of  over  Rs.  5  crores  in  1972-73,
 1973-74  and  1974-75  more  than  small  in-
 dvstrialists,  small  traders  and  small  agri-
 culturalists  in  the  same  period;  and

 THE  MINISTER  OF  FINANCE  (SHRI
 con  SUBRAMANIAM):  (a)  and  (b)  :  A
 statement  is  laid  on  the  Table  of  the  House.

 Statement

 Since  nationalisation,  there  has  been  »
 perceptible  shift  in  the  deployment  of  bank
 cerdit  in  favour  of  such  sectors  as  agri-
 culture,  small  industries,  road  and
 water  transport,  small  trades,  self-emp-
 loyment  endeavours,  etc.  in  which
 the  small  man  is  on  the  whole
 well  represented.  Thus,  whereas  at  the  end
 of  June,  1969,  outstanding  advances  of
 public  sector  banks  to  these  sectors  amount-
 ed  to  about  Rs.  44]  crores  involving  barely
 2.6  lakh  accounts  and  accounting  for  no
 awre  than  149  per  cent  of  the  total  ad-
 vances,  by  the  end  of  June,  1974,  the  am-
 ount  involved  in  this  type  of  lending  in-
 Greased  to  Rs.  688  crores,  the  number  of
 accounts  and  the  proportion  to  the  total
 advances  having  gone  up  to  26.6  lakhs  and
 25.7  per  cent  respectively.

 2.  With  the  increased  flow  of  credit  to
 the  above-mentioned  sectors  as  also  to  such
 other  equally  important  spheres  of  activity
 as  public  food  procurement  agencies,  exports
 ond  public  enterprises,  the  share  of  the
 traditional  sectors,  viz.  private  large-scale
 industria,  and  whole-sale  trade  in  the
 aggregate  credit  extended  by  the  Banking
 system  has  declined  from  54  per  cent  in
 end-October,  972  to  5  per  cent  in  end-
 April,  1974,  Although  the  present  system
 of  statistical  reporting  does  not  provide  for
 clussification  of  advances  according  to  the
 tize  of  the  asset  holding  of  the  borrowers,
 the  fact  that  the  share  of  larger  borrowers
 in  the  aggregate  bank  credit  has  declined
 can  be  seen  from  the  data  separately  com-
 piled  by  the  public  gector  banis  regarding
 their  outstanding  advances  to  75  industrial
 houses  listed  in  the  Monopolies  Enquiry
 Committee’s  Report.  The  share  of  these
 houses  in  the  aggregate  credit  of  the  4
 nationalised  banks  amounted  to  9  per  cent
 at  the  end  of  1971.  This  proportion  declined
 to  8.2  per  cent  by  the  end  of  December,
 972  and  further  to  15.2  per  cent  by  the



 end  of  December,  4973.  Ia  the  case  of  the
 State  Bank  of  India,  this  proportion  has  de-
 clined,  fram  2.789  at  tho  end  of  Decem-
 ber,  397  to  18.75%  at  the  end  of  Decem-
 ber,  1973,

 SHRIMATI  PARVATHI  KRISHNAN  :
 At  the  beginning  of  the  statement,  it  is
 said  ;

 “.....there  has  been  a  perceptible  shift
 in  the  deployment  of  bank  credit  in  favour
 of  such  sectors  as  agriculture,  small  indus-
 tries,  road  and  water  transport,  small
 trades,  self-employment  endeavours,  etc.,
 in  which  the  small  man  is  on  the  whole
 well  respresented..  .”

 Oval  Anaivers

 At  the  same  time,  in  the  latter  part  of
 the  statement  they  have  said  :

 “Although  the  present  system  of  statis-
 tical  reporting  does  not  provide  for  classi-
 fication  of  advances  according  to  the  size
 of  the  asset  holding  of  the  borrowers,
 the  fact  that  the  share  of  larger  borro-
 wers  in  the  aggregate  bank  credit  has
 declined  can  be  seen  from  the  data  sepa-
 tately  compiled  by  the  public  sector
 banks  regarding  their  outstanding  advanc-
 es  to  75  industrial  houses  listed  in  the
 Monopolies  Enquiry  Committee's  Re-
 port.”

 My  specific  question  was  whether  the
 nationalised  banks  have  given  credit  to  in-
 dustrial  houses  with  an  asset  of  over  Rs.  5
 srores.  If  you  do  not  have  a  statistical
 sysiem,  whereby  you  are  aware  of  the  per-
 fous  to  whom  you  have  given  the  credit,
 {  would  like  to  know  how  the  governmental
 policy  in  seeing  that  the  credit  is  deployed
 to  the  smaller  sections  and  less  richer  sec-
 tions  will  be  followed  apd  implemented.

 SHRI  C.  SUBRAMANIAN  :  The  hon,
 Member  just  gave  the  figure  of  Rs.  5  crores
 and  wanted  to  know  on  that  basis  how  far
 ¢rodit  has  been  given.  As  a  matter  of  fact
 we  have  what  are  called  the  75  larger  houses
 and  naturally,  we  take  note  of  them  and  try
 to  find  out  what  sort  of  credit  facilities
 should  be  made  available  to  them.  Here,
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 duced  by  a  larger  howse.  Simply  because  it
 ts  @  larger  house,  I  cannot  say,  ‘Don't  pro-
 duce.  I  won't  give  credit  for  this  purpose.”
 Therefore,  you  will  have  to  look  to  the
 priority  sectors  rather  that  the  size.  There-
 fore,  it  ig  on  that  basis  credit  is  given.  If
 the  hon  Member's  philosophy  is  that  no
 credit  should  be  given.  to  the  larger  houses,
 then  that  is  quite  a  different  thing  altogether.
 Here,  we  have  to  run  the  economy  and
 wherever  the  production  machinery  exists,
 production  has  got  to  take  place  to-day  in
 our  country.  Therefore,  it  is  on  that  basis,
 on  the  priority  basis  and  on  the  basis  of
 the  articles  to  be  produced,  that  we  have
 to  give  credit,  whether  it  be  larger  houses
 or  the  smaller  houses  But  we  do  take  care
 to  see  that  if  the  resources  are  available
 with  a  particular  concern—naturally  there
 will  be  greater  resources  with  the  larger
 houses—to  that  extent,  we  curtail  the  pur
 veying  of  credit  to  those  houses.

 SHRIMATI  PARVATHI  KRISHNAN  :
 We  have  been  told  by  the  hon  Minis-
 ter  that  credit  is  given  as  a  priority  to  agri-
 culture.  It  is  a  fact  that  quite  a  lot  of
 credit  has  been  given  to  the  small  agricul-
 turists  this  year  and  they  have  also  been
 helped  by  the  Agriculture  Departments  by
 giving  them  incentives  to  go  in  for  high
 yielding  strains,  for  instance.  in  cotton  and
 jute  At  the  same  time,  to-day,  the  position
 in  the  country  1B  that  large  stocks  of  cotton
 and  jute  are  lying  with  small  agriculturists.
 Why  is  it  then  that  the  banks  are  not
 giving  sufficient  credit  to  the  Cotton  Cor-
 poration  and  the  Jute  Corporation  in  order
 to  lift  those  stocks  and  thereby  enable  the
 agriculturista  also  to  repay  their  debts  and
 get  out  of  the  difficulties  ?  I  would  like  ta
 know  whether  the  Government  has  cleraly
 delineated  thsir  policy  in  regard  to  this  and
 why  is  it  that  the  credit  that  has  been  given
 to  the  Jute  Carparation  and  the  Cotton  Cor-
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 poretion  which  appeared  in’  the  statement
 given  in  reply  to  the  previous  question,  is
 such  a  low  amount  and  how  is  it  that  they
 do  not  see  that  these  two  things  are  pro-
 perly  delineated  ?

 SHRI  C.  SUBRAMANIAN  :  There  are
 two  aspects.  One  is  production  and  the
 viher  is  trading  operations.  Our  priority
 iy  for  production  programmes.  Naturally,
 when  the  agriculturists  produce,  they  should
 be  assured  of  minimum  price  or  what  we
 cull,  a  support  price  Therefore,  what  should
 the  function  of  the  Cotton  Corporation  and
 thé  Jute  Corporation  ?  Should  they  take
 over  all  the  functions  of  the  jute  magnates
 und  purchase  everything  and  then  pass  it
 to  them  7  Or  should  it  be  an  aperation  for
 the  purpose  of  ensuring  a  support  price  to
 the  jute  growers  ?  The  same  is  the  case  with
 regurd  to  cotton.  Certainly,  we  should  not
 consider  in  terms  of  taking  over  all  the
 liabilities  and  responsibility  of  the  private
 textile  mill-ownets  and  provide  all  the  credit
 through  the  Cotton  Corporation  and  then
 Pass  it  on  to  the  textile  mills.  As  a  matter
 of  fact,  many  hon.  Members  do  not  real-
 ise  that  at  is  the  mill-owenrs  and  it  is  the
 industrialists  who  are  pressurising  indirect-
 ly  for  the  purpose  of  financing  the  Cotton
 Corporation  o:  the  Jute  Corporation  so
 that  their  liability  may  be  lessened.  One
 should  be  quite  sure  of  it.  Therefore,  what
 we  are  interested  in  ३8  that  the  farmer  must
 not  be  forced  to  sell  at  a  price  which  is
 below  the  support  price.  We  will  take  all
 action  to  see  that  it  does  not  go  below
 support  price.

 SHRI  NATWARLAL  PATEL  :  Regard-
 ing  Icng-staple  cotton,  prices  have  gone
 very  very  low.  The  Cotton  Corporation
 of  India  is  not  provided  with  sufficient
 funds.  I  would  like  to  know  whether
 sufficient  funds  will  be  provided  to  the
 Cotton  Corporation  of  India.

 SHRI  C.  SUBRAMANIAM:  Prices  going
 down  or  high  is  a  relative  thing  and  during
 fast  year  and  year  before  last  it  reached
 vertain  heights  which  never  existed  before.
 It  cannot  be  sustained  at  that  level  and  it
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 hes  got  to  come  to  a  reasonable  Jevel.
 That  is  why  APC  (Agricutture  Prices  Com-
 mission)  had  gone  into  it.  And  they  have
 indicated  support  price  which  should  be
 given  to  long-staple  cotton.  The  prices
 ruling  are  at  a  much  higher  level  than  the
 prices  indicated  by  APC.  But  still  I  do
 agree  there  is  certain  amount  of  grievance
 on  the  part  of  long-staple  cotton  growers
 because,  on  the  basis  of  the  higher  prices,
 they  have  gone  in  for  paying  much  higher
 support  for  the  inputs.  For  example,  ]
 know,  in  case  of  cotton-seeds,  some  people
 have  paid  as  much  as  Rs.  800  per  kg.
 and  in  some  cases  even  Rs.  1,500,  much
 more  than  the  silver  price.  So,  this  will
 have  to  be  taken  into  account.  We  are
 quite  aware  of  the  fact  and  my  colleague
 is  trying  to  work  out  a  solution  for  this
 and  I  hope  we  will  be  able  to  find  out
 some  solution  to  this  problem.

 SHRI  K.  GOPAL  :  The  statement  is  so
 cleverly  worded  that  you  cannot  make
 out  anything.  The  statement  says  that  in
 the  aggregate,  credit  of  ॥4  nationalised
 banks  amounted  to  9  per  cent  at  the  end
 of  1971,  8.2  per  cent  at  the  end  of  972
 and  5.2  per  cent  at  the  end  of  £973.  3
 would  like  to  know  (a)  what  exactly  was
 the  total  amount  of  Ioan  extended  to  big
 houses:  and  (b)  whether  the  Minister  is
 aware  of  the  fact  that  some  of  the  rules  of
 these  nationalised  banks  have  defeated  the
 very  purpose  of  nationalisation.  For  inst-
 ance  one  of  the  rules  stipulates  that  the
 poultry  farm  should  be  situated  more  than
 0  km.  away  from  the  office  of  the  bank
 which  means,  if  poultry  farm  is  situated
 0  km.  away  in  rural  areas  that  will  not
 be  entitled  for  credit  from  the  banks.  Will
 the  hon.  Minister  kindly  look  into  the
 tules  and  set  them  right  7

 SHRI  C.  SUBRAMANIAN  tt  This  is  cer-
 tainty  a  problem  and  I  shall  certainly  look
 imto  it  and  try  to  find  out  where  the
 bottle  necks  are  and  try  remove  them  as
 quickly  as  possible.

 SHRI  हू,  GOPAL  :  |  saitt,  percentage  is
 misleading.
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 Jute,  Rs.  04  crores  in  December  1972.
 Rs.  33  Crores  in  December
 1973,

 Others.  Rs.  64  Crores  in  1972.
 Rs.  239  Crores  in  1973,

 Therefore,  if  it  is  taken  into  account  ac-
 cording  to  priorities,  you  will  find  that  the
 priority  items  have  got  more  credits  and
 in  less  priorities  items,  this  has  gone  down
 The  whole  difficulty  here  is  that  we  can-
 not  go  by  the  size  We  have  to  go
 according  to  the  structure  of  the  industrv
 under  which  we  give  credits  to  priority  or
 fion-priority  items.

 SHRI  JAGADISH  BHATTACHARY-
 YA  :  I  want  to  know  from  the  hon.  Minis-
 ter  what  percentage  of  the  total  credit
 given  by  the  nationalised  banks  is  given
 to  the  industrial  houses  whose  asset  is  over
 Rs.  500  crores  ?

 SHRI  C.  SUBRAMANIAM  I  would
 like  to  have  a  separte  question  to  answer
 this  (interruptions).

 SHRI  P.  VENKATASUBBAIAH  :  The
 hon.  Minister  said  that  the  intention  fs  that
 the  nationalised  banks  are  expected  to  give
 credits  to  the  agricultural  sector,  especially,
 to  the  weaker  sections  of  the  community.
 That  is  not  being  adhered  to.  Some  of
 the  nationalised  banks,  especially,  the
 State  Bank  of  India,  are  putting  forward
 all  sorts  of  objections  such  as  the  plea
 that  some  areas  are  beyond  40  km.  and
 to  on  and  so  forth  and,  as  a  result  of
 that,  many  people,  especially  the  educated
 tmnemployed  and  also  the  weaker  sections
 of  the  people  are  not  getting  proper  credit

 SHRI  C.  SUBRAMANIAM  :  I  am  not
 sure  whether  the  grievances  cell  for  every
 branch  is  possible  or  not.  But,  generally,
 there  is  a  grievance  cell  in  the  State  Bank
 to  look  into  these  cases.  The  question  posed
 by  the  hon.  Member  is  that  they  have
 fixed  a  distance  limit  for  the  distribution
 of  credits.  But,  that  is  based  on  opra-
 tional  difficulties.  As  a  matter  of  fact,  in
 the  early  stage,  when  we  said  that  they
 should  give  credits,  particularly,  to  the
 weaker  sections  of  the  society,  like  agricul-
 turists,  the  credits  were  made  available  to
 them  even  though  they  were  beyoud  30
 or  50  miles  away.  Unfortunately,  there
 are  no  controls  over  the  utilisation  of  the
 credits.  Even  tbe  recovery  of  the  credits
 became  very  very  difficult.  That  is  why
 we  have  to  fix  some  limits  so  that  it  would
 be  within  the  operational  reach  of  the
 branch.  Therefore,  it  is  a  question  of
 opening  of  more  branches  so  that  more
 areas  are  covered.  This  is  under  constant
 review  of  the  banks.  We  are  opening  more
 and  more  banks,  as  the  hon  Member  fs
 uware,  in  the  country  as  a  whole  But,
 apart  from  that,  there  is  another  problem.
 Certainly  we  cannot  hope  to  ieach  all  the
 tural  areas  through  these  commercial
 banks.

 As  4  matter  of  fact,  this  will  create  dis-
 tortions  in  the  economy  as  a  whole.  That
 5  why,  we  have  taken  the  decision  for  the
 purpose  of  reaching,  particularly,  the  far-
 ming  community  in  the  rural  areas,  that  it
 should  be  on  the  basis  of  the  setablishments
 of  what  we  call  ‘farmers  service  societies’
 tm  which  the  banks  take  responsibilities  in
 certain  areas  indicated  by  state  governments
 getting  them  organised  and  financing  them.
 Where  the  cooperatives  are  strong,  they
 take  the  responsibility.  This  process  haa
 inst  started.
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 Smport  of  Natural  Rubber

 *$54,  SHRI  VARKEY  GEORGE  :
 SHRI  SARO)  MUKHERJEE  :

 Will  the  Minister  of  COMMERCE  be
 Pleased  to  state  :

 (a)  whether  the  Rubber  Growers  Asso-
 ciation  has  requested  Government  not  to
 import  aatoral  rubber;

 (b)  whether  Government  have  made  any
 assesment  of  the  stock  position  of  natural
 rubber;  and

 (c)  if  Government's  reaction  to  the
 request  made  by  the  Association  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  COMMERCE  (SHRI
 VISHWANATH  PRATAP  SINGH)  :  (a)
 and  (b)  Yes,  Sir.

 (0  There  is  no  intention  to  import  na-
 tural  rubber  at  present.

 SHRI  VARKEY  GEORGE  :  The  hon
 Minister  has  said  that  the  Government  has
 made  an  assessment  of  the  stocks  position.
 May  I  know  from  him  the  annual  pro-
 duction  and  consumption  of  natural  rub-
 ber  m  our  country  and  the  balance  of
 stocks  of  rubber  available  in  the  country
 at  the  moment  ?

 SHRI  VISHWANATH  PRATAP
 SINGH  :  I  can  give  you  the  figures  of  last
 year.  The  stoch,  at  the  beginning  of  the
 year  ‘1974-75,  of  natural  rubber  was
 4,45,I60  tonnes,  of  synthetic  rubber  was
 14,500  tonnes,  the  production  of  natural
 rubber  was  131,000  tonnes  and  of  synthe-
 tic  rubber,  18,000  tonnes,  smport  of  special
 purpose  synthetic  rubber,  that  is  nitrite
 synthetic  rubber  was  6,000  tonnes.  The
 total  availability  of  rubber  last  year  was
 214,660  tonnes.  If  we  deduct  export  of
 oatural  rubber,  350  tonnes  and  of  synth-
 etic  rubber,  669  tonnes  as  well  as  deduct
 the  consumption  of  rubber,  32  thousand
 tonnes  of  natural  rubber  and  23,000  tonnes
 of  synthetic  rmbber,  the  balance  stock  by
 the  end  of  1974-75  of  natural  rubber  would
 be  about  44,000  tonnes  and  synthetic  rubber
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 about  15,000  tonnes.  This  gives  us  rubber
 availability  for  4}  months  which  ix  just
 sormal.

 SHRI  VARKEY  GEORGE  :  Sir,  from
 the  Minister’s  reply,  it  is  seen  that  the
 stock  of  natural  rubber  is  about  44,000
 tonnes  in  the  country.  May  I  know  from
 the  hon,  Minister  whether  the  Govern-
 ment  has  any  proposal  to  export  at  least
 half  of  that  quantity  so  that  we  earn
 foreign  exchange  ?

 SWRI  VISHWANATH  PRATAP
 SINGH  :  No,  Sir.  We  think  that  this  much
 of  stock  is  normal  and  we  need  not  ex-
 port.

 SHRI  VAYALAR  RAVI  :  Sir,  the  hoa.
 Minister  has  made  a  commitment  on  the
 floor  of  the  House  that  5,000  tonnes  will
 be  exported  last  year.  I  believe  that  onty
 2,000  tonnes  have  been  exported.  I  would
 like  to  know  from  the  hon.  Minister  whe-
 ther  be  would  fulfil  his  commitment  which
 he  made  on  the  floor  of  the  House.

 SHRI  VISHWANATH  PRATAP
 SINGH  :  It  was  earlier  decided  to  export
 5,000  tonnes.  So  far  3,050  tonnes  have
 been  exported  and  in  the  present  situation,
 we  think  it  will  not  be  advisable  to  export
 rubber.

 SHRI  SAMAR  GUHA  :  Sir,  I  would
 tike  to  know  from  the  bon,  Minister  whe-
 ther  it  is  a  fact  that  the  Rubber  Goods
 Manufacturers  Association  of  India  are
 facing  certain  constraints  in  regard  to  pro-
 duction  of  rubber  in  ovr  country  and  im-
 port  of  synthetic  rubber  etc  and  whether
 they  have  made  a  representation  to  the
 Government,  if  so,  the  facts  and  the  issues
 that  were  raised  in  that  representation  and
 the  reaction  of  the  Government  thereon?

 SHRI  VISHWANATH  PRATAP
 SINGH  :  Sir,  the  rubber  manufacturers
 had  represented  that  imports  of  rubber
 should  be  allowed.  But,  the  Government's
 assessment  is  that  the  total  requirement  of
 import  of  rubber  for  export  purpose,  would
 be  only  7,000  tonnes  and  it  will  not  be
 advisable  to  import  this  quantity  and  dis-
 turb  the  rubber  market  in  the  domestic
 area,  particularly  when  the  rubber  है  owers
 are  getting  a  remuneretive  price
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 SHRI  C.K.  CHANDRAPPAN  :  Sir,  the
 hort.  Minister  has  intentioned  about  the  ful-
 filment  of  the  promise  made  in  the  Howse
 {n  regard  to  export  of  rubber  fast  year.
 Now,  I  understand  from  the  answer  that
 there  would  not  be  efforts  made  to  conti-
 nue  the  export  of  rubber.  I  would  like  to
 know  from  the  Government  what  were  the
 teasons  which  stgod  is  the  way  of  fun-
 filling  the  promise  in  regard  to  export  and
 what  are  the  reasons  today  which  are  pro-
 moting  the  Government  not  to  continue  the
 export  of  rubber?

 SHRI  VISHWANATH  PRATAP
 SINGH  :  Sir,  in  1970,  the  prices  of
 rubber  went  down.  There  was  a  glut  in
 the  market  and  so  the  Government  ashed
 the  STC  to  enter  the  market.  But,  these
 Operations  were  not  sufficient.  In  1972,
 Government  asked  the  Kerala  State  Mar-
 keting  Federation,  to  make  purchases  But
 still,  the  rubbe:  market  did  not  revive.  So,
 the  Government  decided,  in  that  context,
 in  the  context  of  glut  in  the  rubber  mar-
 ket  and  accumulation  of  stocks,  to  export
 5,000  tonnes.  This  was  the  basis  of  the
 decision  of  export  Now,  the  rubber  prices
 are  normal.  They  went  up  in  January  974
 from  Rs.  500  to  Rs,  000,  Now,  they  are
 about  Rs.  824  per  00  kg.  We  think  this
 is  a  fair  price  and  as  the  supply  and
 demand  positions  aie  mutually  balanced,
 we  think  we  should  not  export.

 WRITTEN  ANSWERS  TO  QUESTIONS

 Bank  credit  to  cotton  and  Jute  Corporation
 of  India

 *446.  SHRI  PRIYA  RANJAN  DAS
 MUNSI  :  Wilt  the  Minister  of  FINANCE
 be  pleased  to  state  :

 (a)  whether  Reserve  Bank  of  India
 ralsed  setions  objections  to  give  bank  credit
 to  Cotton  and  Jute  Corporations  of  India
 recently  in  their  purchasing  season  ;

 (b)  if  so,  reasons  therefor;
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 (०)  the  sutdl-resietedion'  dpcened  by  Cotton
 Carporation  of  India  and  Yate  Corpora-
 tion  of  India  and  asked  for  Moth  RBI;
 and  मा

 (0)  the  net  credit  giveh  46  Cotton  Cér-
 poration  of  India  and  Jute  Ootpotation  of
 India  as  per  instructions  gf  Reserve  Bank
 of  India?

 THE  MINISTER  OF  FINANCE  (SHRI
 C.  SUBRAMANIAM)  :  (a)  to  6)  Within
 the  overall  framework  of  this  year’s  busy
 season  credit  policy  and  having  regard  to
 the  emerging  trends  in  the  accrual  of  de-
 posit  resources  on  the  one  hand  and  compet-
 ing  claims  of  the  high  priority  sectors  on  the
 other,  commercial  banks  have  been  doing
 their  best  to  meet  the  credit  requirements  of
 Cotton  Corporation  of  India  and  Jute  Cor-
 poration  of  India.

 In  the  case  of  Cotton  Corporation,  the
 existing  limits  granted  add  up  to  Rs.  0
 corres.  In  addition,  the  Corporation  has  been
 assured  of  anothe:  limit  of  Rs.  4to  6  corres
 for  handling  cotton  to  be  purchased  from
 Pakistan.  The  Corporation  is  intervening  in
 the  market  on  a  selective  basis  and  a  scheme
 for  intervention  in  the  long  staple  cotton
 market  is  under  formulation.

 In  the  case  of  Jute  Corporation  of  India
 for  the  crop  year  1974-78  which,  from  the
 point  of  view  of  purchases  from  the  grower,
 is  virtually  in  its  closing  phase,  the  Corpo-
 ration  has  been  allowed  a  credit  limit  of
 Rs.  205  croies.  Credit  requirements  of
 the  Corporation  for  the  forthcoming  crop
 vexson  commencing  July  1975  would  be
 examined  in  due  course.

 Multinational  Corporations

 £448.  SHRI  है.  S.  BHAURA  :  Will  the
 Minister  of  FINANCE  be  pleased  to  state:

 (a)  the  total  assets  or  capital  of  the
 multi-national  corporation  in  the  knowledge
 of  Reserve  Bank  of  India,  in  India;

 (b)  whether  Government  control  —  the

 aes
 of  the  multi-national  corporations;
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 )  if  80,  the  particulars  thereat?

 THE  MINISTER  OF  FINANCE  (SHRI
 a  SUBRAMANIAM)  ;  (a)  According  to
 tHe  study  into  the  working  of  foreign  com-
 panies  and  foreign  controlled  rupee  com-
 purties  published  in  Reserve  Bank  of  India
 Balletin  of  November,  1974,  the  total
 assets  (Gross  assets  less  depreciation)  of
 493°  branches  of  foreign  companies
 amounted  to  Rs.  476  crores  and  those  of
 the  5i6  selected  foreign  controlled  rupee
 companies,  amounted  to  Rs.  2293  crores
 at  the  end  of  1971-72,

 ६१)  and  (c)  Yes,  Sir.  The  finances  of
 multi-national  companies  are  subject  to  the
 regulatory  provisions  of  various  enactments
 such  as  the  Foreign  Exchange  Regulation
 Act,  1973,  the  Capital  Issues  (Control)
 Act,  ‘1949,  the  Industries  (Development  and
 Regulation)  Act,  ‘1951,  the  Monopolies  and
 Restrictive  Trade  Practices  Act,  1969,  and
 the  Companies  Act,  956  in  regard  to  the
 receipt  of  deposits  by  them,  burrowings,  sale
 of  shares  by  non-residents,  issue  of  further
 capital  at  premium,  issue  of  bonus
 shares,  issue  of  fresh  capital  at  par  in  ex-
 cess  of  Rs,  25  lakhs,  expansions  and  diver-
 sifications  schemes,  etc.

 Export  of  Castor  Off  throngh  S.T.C.

 *450.  SHRI  S.  N.  MISRA  :  Will  the
 Minister  of  COMMERCE  be  plased  to
 state  :

 (a)  whether  it  has  come  to  Government’s
 notice  that  due  to  the  unbusiness-like  atti-
 tude  of  the  State  Trading  Corporation  a
 number  of  opportunities  for  the  export  of
 castor  oil  have  been  lost;

 b)  the  reasons  for  the  adoption  of  un-
 helpful  attitude  by  the  State  Trading  Cor-
 poration;

 {c)  what  measures  have  been  taken  by
 Government  to  facilitate  export  of  castor
 oil;  and

 (d)  how  does  the  export  of  castor  oil  in
 4974  compare  with  the  exports  in  49737

 24  LSS/75--2
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 THE  MINISTER  OF  COMMERCE
 (PROF.  b.  P.  CHATTOPADHYAYA)  :
 {a)  No,  Sir.

 (b)  Does  not  arise.

 (०  Exports  of  castor  oil  are  being  con-
 tinuously  reviewed  in  order  to  export  a8
 much  of  castor  oil  as  is  possible.

 (d)  29,9594  metric  tonnes  of  castor  ail
 were  exported  in  974  as  compered  to
 28,795  metric  tonnes  in  1973,

 बिस्व  बैंक  हारा  विकासशील  देशों  को  सहायता

 *453.  शी  शंकर  बवाल  सिह  :  क्‍या  विस  अंती
 यह  बत  ने  की  कृपा  करेंगे  कि  :

 (=)  विश्व  बैंक  द्वारा  बिका सल् लील  देशों  को
 किस-किस  प्रकार  की  सुविधाएं  दी  जायेंगी;

 (ख)  विश्व  दक  द्वारा  मुद्रा  स्फीति  रोकने  सभा
 तेल  के  बढ़े  हुए  मुल्य  से  उत्पन्न  संकट  से  उतरने
 के  लिए  बनाई  गई  नई  नीची  &  भारत  को  किसि
 प्रकार  लाभ  हुमा  है;  कौर

 (ग)  क्या  भारत  सरकार  ने  विश्व  बैंक  के
 अघ्यक्ष  श्री  मैं कम् मारा  को  उनको  पिछले  भारत
 यात्रा  के  दौरान  कोई  आपने  दिया  था  शर  दि

 हा,  तो  तत्मस्तन्द्दी  मुख्य  बाते  क्‍या  हैं?

 जिस  बंती  (शो  शो०  सुश्रहाणयण  :  (क)  भोर

 (a)  विश्व  बैक  समूह  विकासशील  देशों  को  उनके
 झा थिक  विकास  के  लिए  वित्तीय  साधनों  घोर
 तकनीकी  सहायता  की  व्यवस्था  कर  मदद  देता
 है।  विश्  बैंक  समूह  ने  विशेषकर  कम  झाम वनि
 वाले  ऐसे  देशों  की  सहायता  करने  के  लिए  जो
 विश्व  अर्थव्यवस्था  में  हाल  में  हुए  परिवर्तनों  से
 प्रभावित  हुए  हैं,  ऋणों  को  राशि  में  वृद्धि  करने
 कौर  जो  देश  किसी  भी  तरह  से  रियायती  शर्तों
 पर  विदेशों  जी  नहीं  प्राप्त  कर  सकते  उनको
 सीमित  माला  में  बैंक  ऋण  देकर  जो  कड़ी  शर्तों
 पर  हैं,  भधन्तर्राष्ट्रीय  विकास  संध  द्वारा  दी  जाने
 बाली  सहायता  को  पूरा  करने  का  प्रस्ताव  रखा
 है

 (मे)  जो,  नही  t



 St  =  Written  Answers

 Sstérentional  Cashew  Conununity

 *455.  SHRI  0.  8.  CHANDRA  GOWDA:
 Will  the  Minister  of  COMMERCE  be
 pleased  to  state:

 (a)  whether  a  proposal  to  set  up  af
 thternational  Cashew  Community  with  re-
 presentation  from  African  countries  of
 Kenya,  Tanzania  and  Mozambique  has
 teen  approved;  and

 {b)  if  80,  the  main  features  thereof?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  COMMERCE  (SHRI
 VISHWANATH  PRATAP  SINGH)  (a)
 No,  Sir.

 (b)  Does  not  arise.

 Smuggling  of  goods  from  Nepal

 9486.  SHRI  SAMAR  GUHA  :  Will  the
 Minister  of  FINANCE  be  pleased  to
 refer  to  the  reply  given  to  Starred  Question
 No  62  on  2Ist  February,  975  regarding
 anti-amuggling  drive  and  state

 fa)  whether  facts  about  the  report  o
 smuggling  from  Nepal  published  in  ‘Campus
 Reporter’  in  its  January  number  published
 from  B-3/44,  Model  Town,  New  Delhi  and
 printed  at  Sagar  Printers,  3842,  Mandi  Tel,
 Paharganj,  New  Delhi  were  inquired  into,
 if  so.  facts  revealed  after  such  inquiry,

 (b)  steps  taken  against  the  persons  con-
 cerned  and  the  agencies  connected  with
 such  Indo-Nepal  smuggling  operation  via
 Patna  or  other  parts  of  Bihar;  and

 (c)  whether  the  name  of  the  ‘handsome
 Central  Minister’  as  mentioned  in  the  re-
 port  could  be  identified,  if  s0,  facts  there-
 about?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FINANCE  (SHRI  PRA-
 NAB  KUMAR  MUKHERJEE)  (a)  and
 1.0 अ  :  35  girls,  two  men  and  a  lady  arnved
 at  Patna  Airport  by  RNAC  flight  No  RA-
 223  on  |  October,  974  from  Kath-
 mandu.  Their  baggage  was  checked  by  the
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 Customs  Staff  but  no  contraband  or  dutl
 able  goods  were  found.  Enquiries  revealed
 that  the  group  was  travelling  under  arrange-
 ments  made  by  ome  Travel  Promotion
 Bureau.  New  Delhi,  However,  efforts  to
 locate  the  office  of  the  ssid  Travel  Agency
 have  so  far  been  unsuccessful.

 Persons  found  concerned  with  Indo-Nepal
 smuggling  (aa  elsewhere  in  India)  are
 arrested  and  proceeded  against  for  contra-
 vention  of  the  law.  Prosecution  in  Courts
 of  Law  is  also  launched  wherever  warranted.

 (c)  No  Sir,  the  question  does  not  arise
 in  view  of  (a)  above.

 Expansion  and  Modernization  of  Units  in
 Woollen  Induetry

 8457,  SHRI  MUKHTIAR  =  SINGH
 MALIK  :  Wilt  the  Minister  of  COM-
 MERCE  be  pleased  to  state  :

 (a)  whether  Government  have  formulated.
 any  scheme  for  the  expansion  und  moderni-
 sation  of  umts  in  the  Woolen  Industry  in
 the  country,

 (b)  if  so,  the  main  features  thereof;  and

 (c)  the  funds  allocated  for  the  purpose?
 THE  MINISTER  OF  COMMERCE

 (PROF.  D.  P.  CHATOPADHYAYA)  :
 (a)  and  (b)  The  following  schemes  have
 been  formulated  from  tame  to  time  in  re-
 gard  to  the  various  sectors  of  the  woollen
 industry  :

 163)  Expansion  of  priority  units  in  the
 worsted  sector.

 (2)  Vertical  Integration
 units.

 (3)  Modernisation  of  hosiery  units.

 (4)  Creation  of  additional  combing
 capacity.  ,

 (5)  Integration  of
 units,

 of  hosiery

 shoddy  spinaing

 (c)  No  investment  by  Government  is
 envisaged  and  hence  nto  allocation  of  fonds
 have  been  made.
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 ह... क  तथा  ang  wre  fer  के  विदेशी  पर
 करोग

 458  भी  ईश्वर  चौधरी:

 की  क  बिहारी  बाजपेयी:

 कया  शास्त्रीय  भली  हू  बताने  की  कृपा  करेंगे
 fe

 (क)  क्‍या  सरकार  का  ध्यान  i8  संवत्सर,
 197@  के  'मदर लैंड'  मे  छपे  इस  भाग्य  के  समा-

 और  की  ओर  दिलाया  गया  है  कि  एक  इन्टर-
 मीडिएट  बहता  बाले  व्यक्ति  को  (जिसे  समस्त
 i986  में  राज्य  व्यापार  निगम  में  डिप्टी  डिवी-

 'जल  मैनेजर  नियुक्त  किया  गया  भा)  उनके  मना-
 कस  द्वारा  मई  i97:  में  खनिज  तथा  धातु  व्यापार
 'निगम  में  निदेशक  निमुक्त  किया  गया  शौर  ब्या
 उसने  गोशा  सके  कच्चे  लोहे  के  निर्मात  से  बहुत
 ह. 2  कमाया  झीर  उसने  स्विटजरलैंड  के  एक  बैंक
 में  झपना  गुप्त  खाता  भी  खोला  था,

 (@)  क्या  केन्द्रीय  जॉज  ब्यूरो  ने  बास्को डि-
 गामा,  कलकता  ौर  दिल्ली  में  उस  पर  लगाये
 गये  भ्रारोपो  कौ  जाब  को  है,  शोर

 (१)  उसके  निष्कर्ष  क्‍या  हैं  भ्र ौर  इस  बारे
 में  सरकार  ने  क्या  कार्यवाही  की  है?

 शालिनी  संती  (घ०  डो०  बी०  चट्टोपर्याव  )
 (क)  सरकार  को  इस  समाचार  को  जानकारी  है।

 थ)  जौर  (ग)  केन्द्रीय  जांच  ब्यूरो  से  एक
 करमे  के  खिलाफ  एक  मामले  की  जाच  की  थी
 जिसमे  खनिज  तथा  धातु  व्यापार  नियम  को  एक
 निदेशक  का  भो  सबंधित  होता  बताया  जाता  था।
 केन्द्रीय  जाक  ब्यूरो  की  रिपोर्ट  प्राप्त  हो  गई  हैलो
 कि  सरकार  के  विचाराधीन  है  t  केन्द्रीय  जाब

 ब्यूरो  ने  इस  निदेशक  के  खिलाफ  किसी  शौर  मामले
 की  जांच  नहीं  की  है।

 अपर  से  पालम  |... उ  चट्टा  तक  तथा  बासी  के
 तिय  wa  लेना  के  लिए  ठेका

 459  थी  रात  चतर  शास्त्री  क्‍या  पर्यटन
 कोर  रानी  विभाव  मतों  यह  बताने  की  कृपा
 करेंगे  कि
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 (क)  क्या  असर  से  पालम  हवाई  े  तक  तथा
 बदली  के  लिए  बस  चलाने  का  ठेका  एक  गैर-
 सरकारी  व्यक्ति  को  दिया  गया  है,

 (ल)  गया  यह  बस  विमान  बालियों  को  शहर
 के  विभिन्न  सरकारी  होटलों  तक  के  जाती  है,

 (ग)  क्या  हू  सच  है  कि  मह्  बस  संसद
 सदस्यों  थी नार्थ  एवेन्यू  तथा  साठ  एवेन्यू  दे
 नहीं  छोड़ती  है,  भ्र ौर

 (3)  यदि  हा,  तो  इस  भेदभावपूर्ण  नीति  के
 क्या  कारण  हैं?

 पर्यटन  धौर  सागर  विभाजन  ह; 4  (सो  राजकपूर-
 बुर)  (क)  से  (भ)  सिटी  और  पालम  एयर-
 पोर्ट  के  बीच  बस  सेवा  चलाने  के  लिए  भारत
 अन्तर्राष्ट्रीय  विमानपत्तन  प्राधिकरण  ते  दो  ठेके
 दिये  हैं  एक  मैसर्स  एक्स-स्िसमैंग  एयरलिक  ट्राल
 पोर्ट  सीसे  (प्राइवेट)  लिमिटेड,  को  जोकि  ह...
 देशीय  (डोमेस्टिक)  यात्रियों  के  लिए  एक  शिमी-
 टेड  कम्पनी  है,  तबा.  दुसरा  अन्तर्राष्ट्रीय  यात्रियों
 के  लिए  मै ससे  झाई०  एस०  लोकल  एण्ड  कम्पनी
 को  जोकि  एक  प्रो प्रो हटरी  कम्सूर्म  है।  अन्तर्देशीय
 (डोमेस्टिक)  यात्रियों  के  लिए  र  कमाट्स्लेस  से
 विलीन  अस्पताल  के  रास्ते  पालम  जाती  है  तथा
 वापसी  पर  अकबर,  लोक  बलेरिजेस,  जनपथ
 और  इम्पीरियल  होटलो  से  होती  हुई  नाड़  प्लेस
 जाती  है।  भन्‍्तर्राष्ट्रीय  यात्रियों  के  लिए  बस  सेवा
 अकबर,  अशोक,  जनपथ  इम्पीरियल  तथा  पो वे राय
 इटरकाटीनेटल  होटलों  के  रास्ते  कनाट  प्लेस  से
 पालम  के  लिए  परिचालित  होती  है।  मे  बस  सेवाएं
 नार्थ  एवेन्यू  तथा  साउथ  एवेन्यू  से  नहीं  गुजरती  हैं
 परन्तु  अन्तर्देशीय  (डोमेस्टिक)  बालिगों  के  लिए
 जो  को,  जहां  तक  सम्भव  हो  सकेगा,  उनके  मार्ग
 का  पुत्र  निर्धारण  करके,  बर्थ  व  साऊथ  एवेन्यू
 के  रास्ते  गुजारने  का  प्रयत्न  किया  जाएगा।

 Tax  Liabiiities  of  Promoters/Directors  of
 M/s  Power  Cables  (P)  Lid.  Bombay

 *460.  SHRI  SAT  PAL  KAPUR  *  Will
 the  Mimster  of  FINANCE  be  pleased  to
 state  :

 {a)  the  names  of  the  promoters|direc-
 tors  of  M/s.  Power  Cables  Lumited,  Bom-
 bay  and  the  outstanding  habilites  agemst
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 them  under  inconte-tax,  wealth  tax,  exetse
 duty  छह  corporation  tax  and  the  action
 taken  to  realise  the  same;

 quiry  is  pending  against  them  and  the
 particulars  thereof;  and

 (c)  whether  any  raids  were  conducted
 on  the  residence  of  the  directors/promo-
 ters  of  thé  company  or  at  the  premises  of
 the  company,  if  so,  the  particulars  thore-
 of  and  the  details  of  recoveries  made
 daring  the  raids?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FINANCE  (SHRI  PRA-
 NAB  KUMAR  MUKHERIEE)  :  (a)  As
 per  the  Memorandum  and  Articles  of
 Association  of  the  company  Shri  D.  D.
 Desai  and  Smt.  Shantaben  D.  Desai  were
 the  promoters  of  the  company.  The  names
 of  the  Directors  of  the  company,  as  per
 the  Intest  available  balance-sheet  as  on
 30-4-1973,  are  as  follows  :

 (at)  Shri  9.  D.  Desai,  Chairman

 (2)  Dr.  N.  Dz.  Desai,
 Director,

 (3)  Smt.  Shantaben  D.  Desat,  Direc-
 tor.

 Managing

 There  are  no  liabilities  in  regard  to
 direct  taxes  against  these  promoters  /Direc-
 1. ह  as  on  3--£975.

 fn  regard  to  ontstanding  liabilities.  if
 any,  in  respect  of  Central  Excise  dutv
 against  these  persons,  the  information  is
 being  collected  and  will  be  Inid  on  the
 Table  of  the  House.

 {b)  Information  is  being  ¢ollected  and
 will  be  Inid  on  the  Table  of  the  House

 (c)  No  raids  were  conducted  by  the
 tncome  Tax  authorities  at  the  residences
 of  any  of  the  promoters/  directors  of  the
 comipany  or  at  the  premises  of  the  com-
 pany  Information  regarding  raids  con-
 ducted,  if  any,  by  other  authorities  under
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 the  Milliletey  96  ‘Finened  Ys  Wnlig  colcia
 and  will  be  Isid  om  -the  Table  of  the
 Hous.

 Auction  af  Coatesband  Goods

 *46i,  SHRI  ANNASAHED  COTKH-
 INDE  :  Will  the  Minister  of  FINANCE
 be  pleased  to  state  :

 (a)  whether  Governmegt  are  consider
 mg  to  discontinue  auctioning  of  the  cont-
 taband  goods  seized  by  ‘the  customs;  and

 (b)  if  a0,  what  ia  the  decision  of  Gov-
 ernment  in  this  regard?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FINANCE  (SHRI  PRA-
 NAB  KUMAR  MUKHERJEE)  :  (a)  and
 (b)  :  No,  Sir.  Government  is  not  consi-
 dering  to  discontinue  auctioning  of  the
 contraband  goods  seized  by  the  Customs.
 The  procedure  for  disposal  of  confiscated
 goods  has  recently  been  streamlined  to
 expedite  disposal.  Confiscated  smuggled
 goods  are  sold  to  consumers  through  Co-
 operative  Societies  and  Canteens  run  by
 Central  and  State  Agencies  and  also  tv
 public  auction  restricted  to  actual  users
 and  quota  holders.

 Visit  of  Dutch  Trade  Team  to  India

 *462.  SHRI  R  S.  PANDFY  :  Will  the
 Minister  of  COMMERCE  be  pleased  to
 Wate  :

 (a)  whether  a  Dutch  trade  team  visited
 this  country  during  February,  7975  and
 held  talks  with  our  Government;  and

 (b)  if  so,  the  main  features  thereof
 and  decision  arrived  at?

 कार  DFPUTY  MINISTFR  IN  कपार
 MINISTRY  OF  COMMERCE  (SHRI
 VISHWANATH  PRATAP  SINGH)  :

 fa)  No  Dutch  trade  team  as  euch  visited
 India  during  February,  1975,  However,  an
 official  delegstion  from  the  Netherlands
 visited  India  in  February  March,  1975,  0
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 sttend  the  first  session  of  the  indo-Nether-
 inads  Joint  Committee  meeting,

 (b)  The  main  points  discussed  are
 mentioned  below  :

 dt  was  noted  that  the  “Netherlands
 Centre  for  Promotion  of  Import  From  Ve-
 veloping  Countries”  would  provide  vaned
 types  of  assistance  to  the  developing
 countries  and  India  could  take  effective
 advantage  of  such  facilities.

 Indian  suppliers  could  conuder  posmbi-
 fitles  of  meeting  some  of  the  requirements
 of  the  Netherlands  Governmental  pur-
 chases.

 Possibilities  of  promoting  direct  exports
 to  the  Netherlands  were  considered.  {he
 tems  which  have  export  potential  include
 tea,  canned  and  processed  foods,  oil
 cakes,  leather  and  engineering  and  chem!-
 cal  tems.  Items  for  import  include  ship-
 phag/dredger  components.

 The  Netherlands  Centre  for  Promotion
 of  Import  from  Developing  Countries  will
 consider  some  assistance  in  carrying  out
 market  surveys  in  the  Netherlands.

 Possibilities  of  collaboration  in  areas
 such  as  electronics,  shipping  /dredgers,  air-
 crafts  in  the  context  of  exports  elc.  wete
 discussed.  Interest  was  also  shown  in
 cooperation  in  the  agricultural  field

 Posibilities  of  promoting  Indo-Nether-
 lands  cooperation  in  industrial  ventures  in

 काला  श्रम  रखने  के  ह... ट  यें  बड़े  दे  सरकारी
 wirent

 9463.  भी  भल्कोशल  सैनी!  कया  वित  ह...

 यह  बताने  कौ  कृपा  करेंगे  कि  काला  धन  रखने
 के  प्रा रोप  में  बर्ष  ‘197475  में  कितने  सरकारी
 अधिकारी  तथा  कर्मचारी  ककड़  गये  ?

 Gon  Severe  में  राश्वनगंश्नी  (जी  went  खुमार
 असली)  :  बेशबहा  धन  रहने  चाले  व्यक्ति  को

 Written  Answers  38

 प्रकृति  (गिरफ्तार  करते)  के  लिए  प्राय-दर  1:
 ह...  i96:  में  कोई  व्यवस्था  नहीं  है।  यदि
 तेखाबाहय  धन  का  पता  लगे  तो  उसे  प्रदान  के
 लिए  उक्त  अधिनियम  में  व्यवस्था  है।  इसके  पश्चात्‌
 उस  घन  पर  कर-निर्धारण  किया  जाता  है,  हम
 लगाया  जाता  हैं  और  जहां  कही  अपेक्षित  हो  वहां
 पर  इस्तगासे  की  कार्यवाही  की  जाती  है।  यह
 कानूनी  व्यवस्था  सरकारी  अ्रधिकारियों  एवं  करे-
 चोरियों  को  उसी  प्रकार  लागू  होती  है  जिस  प्रकार
 न्य  लोगों  के  मामले  में  !

 यदि  किसी  सरकारी  प्रधिकारी/कर्मचारी  के  पास
 उसकी  राय  के  ज्ञात  खातों  की  भ्र पे क्षा  चिक
 परिसंपत्तियां  थाई  जाती  हैं  तो  भ्रष्टाचार-निवारण
 अधिनियम  तथा  अथवा  सात  प्रा चरण  नियमावली
 के  भ्स्तरमत  उसके  विरुद्ध  कार्यवाही  की  जाती  है

 Tesport  of  Fertitisers  by  M.M.T.C.  and
 Department  of  Supply

 4276.  SHRI  G.  Y.  KRISHNAN  :
 SHRI  N.  E.  HORO:

 Will  the  Minister  of  COMMERCE  be
 pleased  to  state  :

 (a)  whether  fertiliser  imports  so  tat
 handled  by  the  Minerals  and  Metals  Tra-
 ding  Corporation  pertain  onfy  to  rupee
 trade  countries  of  Eastern  Europe  and
 contracts  have  been  signed  for  the  import
 of  over  one  million  tonnes  of  fertilisers
 from  these  countries;

 b)  If  30,  the  facts  thereabout;  and

 (c)  the  countries  with  which  orders
 have  been  placed  for  fertilisers  by
 M.M.T.C.  and  the  Department  of  Suppty
 with  quantity  and  value  thereof?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  COMMERCE  (SHRI
 VISHWANATH  PRATAP  SINGH)  :  (a)
 The  Minerals  and  Metals  Trading  Cor-
 poration  handies  imports  of  fertilisers  from
 rupee  payment  countries.  For  the  current
 year,  they  have  so  far  concluded  contracts
 for  7.67  lakh  tonnes  of  fertilisers.
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 (band  (ले  :  Contracts  concluded  by  M.M-T.C

 Sl.  Mame  of  coun
 ND.  try  Gan

 tonnes)

 i.  Rumania.  2.00
 2  U.S  SR.  2.67
 3.  Bulgaria  0.70
 a  Poland  2.0

 Contracts  concluded  by  department  of  supply

 U.S.A,  4  10/1  4
 es

 Being  commercial  deals,  value  of  the
 contracts  are  not  made  public.

 जारतोथ  प्रौद्योगिक  चिक  बेक  हारा  मध्य  प्रदेश
 के  पिछड़े  क्षेत्रों  को  परियोजनाओं  के  लिए  सीधी

 सहायता  के  ।  में  दो  गई  धनराशि

 4277  श्री  मंगा जरण  दोौक्षित  क्या  किसी
 मंत्री  यह  बताते  को  कपा  करेंगे  कि  क्‍या  भारतीय
 झऔद्योगिफ  विकास  बैक  ने  वर्ष  [977-74  के
 दौरान  मध्य  प्रदेश  के  पिछड़े  क्षेत्रो  की  परियोजनाओं
 के  लिए  सीधी  सहायता  के  रुप  में  कोई  धनराशि
 दी  भी,  और  यदि  हा,  तो  क्या  उक्त  सहायता
 काफी  थी  ?

 विस  मंत्रालय  में  जिन-गैलरी  (हमतो  सुशीला
 रोहतास)  बचें  973-74  के  झपने  लेखा  व
 में  भारतीय  प्रौद्योगिक  विकास  बैक  ते,  मध्य  प्रदेश
 के  पिछड़े  हुए  घोशित  जिलों  मे  से  एफ  जिले  राय-
 पुर  मे  भ्रवस्थित  छोटे  इस्पात  कारखाने  को  60
 लाख  रुपये  को  प्रत्यक्ष  वित्तीय  सहायता  मजूर  की
 थी।

 सहायता  की  पर्याप्तता  इस  बात  पर  निर्भर
 होती  है  कि  कितने  भ्रावेदन  ।  प्राप्त  हुए  हैं  प्रथा
 किसी  निर्धारित  राज्य/लेत  के  लिए  कितनी  करिए
 योजना भो  के  लिए  सहायता  अपेक्षित  है।  विकास
 बैंक  घौर  चय  वित् तोम  सवारी  का  वास  ag
 सुनिश्चित  करने  का  हा  है  कि  किसी  महत्वपूर्ण  सोखो-
 मिक  परियोजना  को  बैंकों  ी  सहायता  के  अभाव हें
 परेशानी  न  उठानी  पढ़े

 MARCH  a,  2975  ‘Wetitin  Abdwers  ‘”

 विकास  गा  ने  सभी  वियोग  संत्याप्ों  के  1... ड
 मिलकर  मध्य  प्रदेश  के  झौचीनिक  दृष्टि  से  पिछड़े
 संतों  का  सर्वेक्षण  पूरा  कर  सिया  है।  1... अ
 दल  ते  गले  5  से  i0  वर्षों  में  कार्बोन्चित  करने
 के  लिए  कई  परियोजना-खिक्वार  निशा रित  किने है। है।  मध्य-
 प्रदेश  का  सम्त'  संस्थागत  समूह  परियोजना-विभारों
 को  वास्तविक  परियोजना  का  रूप  देने  के  लिए
 सूती  कार्रवाई  कर  रहा  है।

 Loan  by  M.  ह  State  Industries  Develop-
 ment  Corporation

 4278.  SHRI  BHAGIRAIH  BHAN-
 WAR  :  Will  the  Minister  of  FINANCE
 be  pleased  to  state  :

 (a)  whether  Madhya  Pradesh  State
 Government  had  sought  the  Centre's  per-
 mussion  for  raising  a  loan  of  Rs.  2.5  crores
 by  the  State  Industries  Development  Cor-
 poration,

 (b)  if  so,  the  reasons  therefor,

 (c)  whether  several  other  State  Ciov-
 ernments  have  been  permitted  to  raise
 additions!  market  borrowings;  and

 (d)  sf  so,  the  facts  thereof?

 THE  MINISTER  OF  FINANCE  (SHRI
 C  SUBRAMANIAM):  (a)  Yes,  Sir.  It  has
 been  possible  to  accede  to  the  request  im
 view  of  the  resources  available  for  public
 borrowing  programmes  did  not  permit  of
 any  additional  market  borrowings  by  State
 Governments  or  their  agencies

 (b)  To  augment  the  resources  of  the
 Corporation  for  meeting  the  demands  on
 it  for  financial  assistance  to  industrial  en
 terprises  in  the  State  end  for  investments
 tn  joint  sector  projects.

 &)  No,  Se.
 @)  Does  not  arte:
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 Dut-dated  Procedures  for  the  purchase
 of  qpanen  from  Afftuent  Countries  of  the

 4279,  SHRI  NIMBALKAR  :  Wifl  the
 Minister  of  COMMERCE  be  piteased  to
 state  :

 {a)  whether  Government  are  awate
 that  its  procedures  for  the  purchase  of
 spares  from  the  affluent  countries  of  the
 West  are  out-dated  resulting  in  the  loss  of
 substantial  amounts  in  foreign  exchangc,

 qb)  whether  any  remedial  measures  are
 suposed;  and

 {c)  if  80,  what  are  those  measures~

 INE  DEPUTY  MINISTER  IN  अा
 MINISTRY  OF  COMMERCE  (SHRI
 VISHWANATH  PRATAP  SINGH)  :  (a)
 to  (c)  Purchase  of  spare  parts  is  effect-
 ed  by  central  purchase  organization  0
 User  Departments  to  meet  maintenance
 and  repaits  requirements.  Suitable  method
 of  purchase  38  adopted  so  as  to  ensure
 purchase  at  economical  prices.  Ministrv
 of  Commerce  issues  import  licences  on
 recommendation  of  such  purchasing  agen-
 cies  and  the  user  departments

 Deciine  in  Export  of  Steel  Tubes  and  Pipes
 4280,  SHRI  SOMCHAND  SOLANKI  :

 Will  the  Minister  of  COMMERCE  be
 pleased  to  state  :

 (a)  Whether  the  export  of  Steel  Tubes
 and  Pipes  have  fallen  during  the  last  two
 ‘yeurs;

 (b)  if  so,  the  quantity  and  value  of
 exports  in  the  years  1972-73,  1973-74,  and
 1974-75;

 (ट  whether  Government  visualise  bright
 prospects  for  the  export  of  steel  tubes  and
 pipes  in  1975-76  in  terms  of  act  realiss-
 tion  of  foreign  exchange;

 (da)  whether  the  Tube  Industry  has  re-
 presented  that  the  exports  have  become
 unremunerative;  and

 (९)  if  a0,  the  action  Government  pre-
 pose  to  agaist  ti.  Tube  Industry  to  utilise
 fully  the  existing  un-utilised  capacity  ?
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 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  COMMERCE  (SHRI
 VISHWANATH  PRATAP  SINGH

 (a)  No,  Sir.

 (b)  Exports  of  steel  pipes  and  tubes
 during  1972-73,  ‘1973-74  and  ‘1974-78
 (April—December)  have  been  as  under:—

 Quantity  in  tonnes
 Value  in  Rs.  Jakbs

 Quantity  Value
 1972-73  56  463  858.57
 1973-74  97,770  938.90
 1974-75  72,524  2447,  54
 (April~December  only)
 (c)  Yes,  Sir,  There  are  good  prospects.
 (d)  No,  Sir
 (e)  Does  not  arise,

 Delivery  of  HS-748  Aircraft  to  Indian
 Airlines

 4281  SHRI  N.  E.  HORO  :  Will  the
 Minister  of  TOURISM  AND  CIVIL
 AVIATION  be  pleased  to  state  :

 (a)  whether  Indian  Airlines  has  sold  to
 airline.  of  Laos  two  viscounts  and  four
 DC-3.  in  keeping  with  the  policy  of  phas-
 ing  out  these  types  of  aiscraft;

 (b)  whether  the  aircraft  thus  disposed
 of  are  to  be  replaced  by  HS-748s  and  the
 ladian  Airtines  has  been  wasting  for  their
 delivery  for  the  last  two  years;  and

 (c)  if  so.  the  facts  thereof  ?
 THE  MINISTER  OF  TOURISM  AND

 CIVIL  AVIATION  (SHRI  RA}
 BAHADUR)  :  (a)  :  Yes,  Sir.

 (b)  and  (c):  No,  Sir.  The  aircraft
 which  were  disposed  of  were  not  part  of
 the  operating  fleet  of  the  Corporation
 However  the  question  of  purchase  of  new
 aircraft  to  augment  the  fleet  of  Indiun  Alr-
 lines  is  under  active  consideration.

 Leans  advanced  by  Nationalised  Renks  to
 Small  Scale  Ladustries  in  Jalpaiguri,

 West  Bengal
 4282.  SHRI  TUNA  ORAON  :  Will  the

 Minister  of  FINANCE  be  pleased  to  state;
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 {a)  the  atiount  af  Joans  advanced  by  the
 banks  १७  Small  Scale  Industries

 im  Jalpaiguri  of  West  Bengal  during  the
 yeer  1973;  and

 (७)  The  present  system  of  data  report.
 ing  as  at  the  end  of  January,  975  १

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  FINANCE  (SHRIMATI
 SUSHILA  ROHATGI)  .  (a)  Districtwise
 information  in  regard  to  the  flow  of  bank
 credit  to  different  sectors  becomes  avail-
 able  with  certam  amount  of  time  leg.  The
 latest  date  for  which  information  reparding
 Outetandmg  advances  of  public  sector
 banks,  including  nationalised  banks,  to
 amall  scale  industries  in  District  Jalpaigurt,
 ‘West  Bengal  currently  available  :s  end
 December,  1973,  on  that  date  such  out-
 standing  advances  amounted  to  Rs.  79  84
 lakhs.

 (b)  The  present  system  of  date  report
 fog  does  not  provide  for  compilation  of  in-
 formation  regarding  loan  applications  pend-
 ing  with  the  bank  branches  It  has,  how-
 ever,  been  the  endeavour  of  the  public
 sector  banks  fo  eliminate  avoidable  delays
 in  the  disposal  of  loan  applications.

 Amount  afivanced  by  L.LC.  to  Government
 of  Karnataka  to  build  houses

 4283.  SHRI  P.  R  SHENOY  Will  the
 ‘Minister  of  FINANCE  he  pleased  to  state  :

 (a)  the  total  amount  advanced  by  the  Life
 Insurance  Corporation  of  India  to  the
 Government  of  Karnataka  to  build  houses
 for  the  people  who  lost  their  houses  in  the
 foods  of  4974  in  South  Kanara  District
 and  other  parts  of  the  State;

 {b)  the  total  amount  utilised  by  the
 of  Ketnataka  for  the  above

 )  MARCH  mM,  49°75  Whittwn  Anewedh  4A

 प्
 (SARIMATI

 (a)  Re.  2.50

 THE  DEPUTY
 MINISTRY  OF  FIN,
 SUSHTLA  ROHATGD:
 दाता,

 (b)  and  (c)  :  Information  reparding
 the  actual  utilisation  of  the  loan  and  the
 Progress  of  construction  will  be  avail
 able  only  in  early  1975.76,

 Contre!  of  Ministry  of  Finance  over  the
 expenditure  made  available  to  States

 4284.  PROF.  NARAIN  *  CHAND
 PARASHAR  :  Will  the  Minister  of
 FINANCE  be  pleased  to  state  .

 (a)  whether  the  Ministry  of  Finance
 have  exercised  any  control  over  the  ex
 penditure  and  proper  utilisation  of  funds
 made  available  to  the  States  for  she  im
 plementation  of  the  Crash  Scheme  for
 Rural  Employment  and  the  Emergency
 Agricultural  Production  Programme’  and

 (b)  if  so,  whether  any  loopholes  have
 been  found  in  the  implementation  and
 proper  utilisation  of  the  funds  7

 THE  MINISTER  OF  STATE  iN  THE
 MINISTRY  OF  FINANCE  (SHRI
 PRANAB  KUMAR  MUKHERIFE)
 (a)  and  (b)  a)  Crash  Scheme  for  Rural
 Employment

 Th:  Ministry  of  Finance  was  concerned
 with  the  approval  of  the  provisions  m  the
 Budget  and  Revised  Estimates  for  the
 Scheme  The  administrative  —  cesponsi-
 bility  including  release  of  funds  to  the
 State  Governments  and  exercise  of  con-
 trol  regarding’  proper  utilsation  of  funds
 for  the  implementation  of  the  Scheme
 rested  with  the  then  Department  of  Com-
 munity  Development  of  the  Ministry  of
 Agriculture  in  terms  of  the  powers  west-
 ed  in  them  under  the  Delegation  of  ह
 nancial  Power  Rules,  £958,  In  the  first
 year,  1971-72,  the  projecta  under  the

 amie
 were  sanctioned  by  the  then

 of  Com
 बन  हा

 Development
 in  consultation  with,  the  Ministry  of
 Finance,  wherever  necessary.  During
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 the  second  and’  third  years,  powers  of
 sanct.oning  projects  were  delegated  to  the
 States  /Union  Territories.

 The  C&AG’s  Supplementary  Report  for
 the  year  1972-73  has  pointed  out  certain
 loopholes  in  implementation  of  the
 Scheme  by  the  State  Governments.

 (n)  Emergency  Agricultural  Production
 Programme  :

 The  Govt.  of  India  had  set  up
 inter-Ministerial  Groups  with  represen-
 tatives  of  the  Ministries  and  Depariments
 concerned,  including  the  Ministry  of
 Finance,  to  monitor  implementation  of
 the  schemes  and  utilisation  of  funds  made
 available  to  the  State  Governments  under
 the  Fmergency  Agricultural  Production
 Programme,  1972-73  Actual  release  of
 funds  against  the  loans  administratively
 approved  were  made  in  instalments  on
 the  basis  of  actual  expenditure  pnd  pro-
 gress  of  implementation  reported  by  the
 State  Governments,  and  the  reports  and
 recommendations  made  from  time  to
 time  by  the  Area  Officers  designated  by
 the  Department  of  Agriculture.

 C&AG's  Supplementary  Report  for
 1972-73,  has  brought  out  certain  loopholes
 in  implementation  of  the  scheme.

 अन्य  प्रदेश  के  सोजां  कियीजन  के  भ्रमित  शोर
 ह &  बनी  क्षेत्रों  में  व  कर  रही  भर-सरकारी

 बैकों  को  शाखाएं  |

 4285  We  चर्ज्तष्ड  सिह  गया  जिस  स्त्री
 यह  बनाने  को  कपा  करेंगे  कि

 (क)  मध्य  प्रदेश  के  रीवां  हीरोइन  में  ब्रावो
 1...  अभंनयषमीण  क्षेत्रों  मे  गैर-सरकारों  बैंको  की
 इस'  समय  कितनी  शालाएं  कार्य  कर  रही  हैं,  और

 (खि)  क्या  केन्द्र  हारा  ऋण  भर  शमा  संपत्ति
 जाति  और  प्राथमिकता  प्राप्त  क्षेत्रों  को  प्रेरित
 राशि  दिये  जाने  के  बारे  थे  इन  बैंको  के  लिए  कोई

 'भार्यदर्शक  सिश्ञास्त  बनाने  गये  हैं  कौर  मदि  हा,
 सो  उनका'  विवरण  क्या  8?
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 fer  ह... ड  में  कब-मंत्री  (भोगती  शु शोला
 रोहतगी)  (क)  दिलावर,  1974  के  शनसा  शक,
 मध्य  प्रदेश  के  रीमा  प्रभाग  में  जिसमें  रीवां,  सतना,
 सिधी  और  शाहशैम  के  जिले  समाविष्ट  हैं,  सरकारो
 क्षेत्र  के  बैंको  की  कोई  शाखा  काम  मही  कर  रही
 थी।

 (ख)  प्रशन  नहीं  उठता  t

 Tax  exemption  to  industrial  units

 4286.  SHRI  VIRBHADRA  SINGH  :
 Will  the  Minister  of  FINANCE  be  pleas-
 ed  to  state

 (a)  whether
 exempton  to  certain
 and  medium  industrial

 Government  granted  tax
 classes  ot  small

 units;  and

 (b)  if  so,  the  particulars  thereof  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FINANCE  (SHRI
 PRANAB  KUMAR  MUKHERJEE:  (a)
 No.  Sur.

 (b)  Question  does  not  arise.

 ओरियन  फैक्टरों  गाजीपुर  के  तक भो की  कर्मचारी

 4287  जो  रल  बड़ी:.  कया  जिस  मजा  यह
 बताने  की  कृपा  करेंगे  कि:

 (क)  कया  श्रोत्रिय  फैक्टरी,  गाजीपुर  के  तक
 ताकि  कर्मचारियों  को  पुनर्गठित  करने  के  बारे  सें
 केन्द्रीय  लोक  निर्माण  विभाग  के  इंजीनियरों  के
 एक  दल  ने  गाजीपुर  का  दौरा  किया  था  और
 मदि  हा,  तो  कब;  ौर

 (ख)  क्‍या  सरकार  मे  उसकी  रिपोर्ट  क्रियान्वित
 को  है  ओर  यदि  नहीं,  तो  इसके  क्या  कारण  हैं  ?

 जिस  संजा लय  में  राज्य-मंत्रो  (भो  प्रणव  कुमार
 मुखर्जी  (क)  कौर  (लव)  इंजीनियरी  सेवा पो
 के  पुनर्गठन  के  सबंध  में  केसदीय  लोक  निर्माण  विभाग
 के  इंजीनियरों  का  एक  दल  सितम्बर,  970 ने
 सरकारी  हकीम  तथा  अफीम  परिशोधन  कारनामा,
 गाजीपुर  गा  था।  दिनांक  319710  की
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 foie.  में  इस  कल  ने  पर् दोशी  इजी मिरी  बड़ी

 कोरिया  के  संबध  में  तिवारी  की  ते  कि  निम्नतर

 स्तर  के  कर्मचारियों,  जैसे  फिंगर  मैकेनिक,
 इलेक्ट्रिशियन  रावी  के  बारे  मे  ये  सिफारिश  उस

 व्यवस्था  से  मेल  नहीं  काती  जो  बाद  में  भ्र फीस-
 परिशोधन  कारखाना,  निगम  के  लिए  स्वीकार  की
 शी  a  सरकारी  ग्र फोम  तथा  अ्रफीम  परिशोधन
 कारखाने  की  प्रवन्ध-व्यवस्था  समिति  का  मत  है
 कि  झबिकारियों  की  समानता  धौर  परस्पर  शिराला-
 अदली  की  व्यवस्था  रखने  की  दृष्टि  से  गाजीपुर
 में,  जहा  सक  सभा  हो  सके,  एक  समतुल्य  व्यवस्था
 कसम  करना  वांछनीय  हो  सकता  है।  कारखाने
 की  अ्पेक्षाप्रा  तथा  मितव्ययिता  की  प्र निवार्य
 आवश्यकता  का  ध्यान  मे  रखते  हुए  सामने  पर
 दागे  विचार  किया  जा  रही  है।

 Levy  on  powcriooms

 4288  SHRI  S  D  SOMASUNDARAM
 Wil  the  Mimster  of  FINANCE  be  pleas-
 ed  to  state  :

 (a)  whether  AH  India  Powerlooms
 Weavers  Federation  has  represented  agat-
 mst  the  burden  of  enhanced  0१४  from
 Rs  40  to  Rs  200  on  each  powerloom,

 (b)  whether  the  excise  officials  all  the
 tume  threaten  to  uproot  the  looms  if  the
 levy  iy  not  paid  in  time,  and

 (c)  whether  Government  propose  to
 reduce  the  levy  imposed  on  the  Power-
 looms  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FINANCE  (SHRI
 PRANAB  KUMAR  MUKHERIEF)  -  (a)
 The  representation  from  the  All  India
 Powerloom  Weavers’  Federation,  Bomba;
 regarding  the  increase  of  compounded  levy
 has  been  received  by  the  Ministry

 (b)  No  such  report  has  come  to  the
 notice  of  the  Ministry.

 (०)  The  representations  received  from
 the  vurious  interests  affected  by  the  in-
 creased  levy  are  under  examination,
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 Alt  Servive  between  Calcutta  sad  Jam.
 shedgur

 4289.  SARDAR  SWARAN  SINGH

 SOKHI:  Will  the  Minister  of  TOURISM
 AND  CIVIL  AVIATION  be  Pleared  to
 state:

 (a)  whether  Government  are  reconsl-
 dermg  the  question  of  operating  air  Ser-
 vice  between  Calcutta  and  Jamshedpur
 before  the  new  airport  is  constructed;  and

 (b)  if  so,  when  the  air  service  would
 be  resumed  and  if  not,  the  reasons  there
 for®

 THE  MINISTER  OF  TOURISM  AND
 CIVIL  AVIATION  (SHRI  RAJ  BAHA-
 DUR):  (a)  and  (b)  Air  service  to  Jam-
 shedpur  had  to  be  discontinued  due  to  the
 steep  increase  in  the  price  of  aviation  fuel
 and  the  resultant  phasing  out  of  Dako-
 tas  and  Viscount,  from  the  Indian  Arr-
 lines’  fleet  Indian  Airlines  have  no  plan
 to  resume  this  service  in  the  forseeablic
 future  M/s  Jamir  Company,  a  private
 operator,  haye  been  authorised  to  operate
 alr  service  on  Caleutta-}amshedpur  Sector
 on  4  day-to-day  basis  They  are,  however,
 not  Operating  on  this  sector  at  present.

 Mohanbari  Airfield

 4290  SHRI  ROBIN  KAKOTI  Will  the
 Minster  of  TOURISM  AND  CIVIL
 AVIATION  be  pleased  to  state:

 (a)  whether  Government  have  taker
 any  steps  to  make  Mohanbari  airfield  fit
 for  landing  of  Boeing  Jet  aircraft;  and

 (b)  if  so,  when  Government  expect  its
 completion?

 THE  MINISTER  OF  TOURISM  AND
 CIVIT  AVIATION  (SHRI  RAJ  BAHA-
 DUR)  (a)  and  (b)  A_  proposal  to
 develop  Mohanbari  aerodrome  for  boeing
 737  operations  is  under  consideration
 However,  Indian  Airlines  ate  already  ope-
 rating  to  Chabua  (near  Mohanbari)  with
 Mohanbari)  with  Boeing  737  aircraft.
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 World  Bask  Paper  on  Promotion  of  Edv-
 cation  in  Developing  Countries

 4291,  SHRI  BHOGENDRA  JHA:  Will
 the  Minister  of  FINANCE  be  pleased  to
 refer  to  the  reply  given  to  Unstarred  Ques-
 tion  No.  2576  on  7th  March,  975  regard-
 ing  World  Bank  Paper  on  Promotion  of
 Education  in  developing  countries  and
 state  ;

 (a)  What  is  the  Government  of  India’s
 reacticr  to  the  proposa}  for  the  promo-
 tion  of  education  in  developmg  countries
 contained  im  the  policy  pape:  published  by
 the  World  Bank:  and

 (b)  to  what  extent  Government  propose
 to  implement  the  same?

 THE  MINISTFR  OF  FINANCE  (SHRI
 C.  SUBRAMANIAM)  (a)  The  एटा  in
 question  AS  an  internal  report  entitled
 *Fducation  Sector  Policy”  prepared  by  the
 World  Bank  Group  for  consideration  by
 the  Faccutive  Directors  of  the  IBRD.  The
 pape:  is  still  at  the  discussion  stage  with
 the  World  Bank  and  as  such  it  is  too  earty
 to  formulate  Government  of  India’s  re-
 action  to  the  proposal  contained  therein.

 (b)  Does  not  arise.

 4292  शी  अफेयर  लिख:  क्‍या  o  बाचिक्य
 मंत्री  यह  बताने  को  कृपा  करेंगे  कि

 (क)  क्‍या  मारिया  में  प्रायोजित  एक्सपो०
 67  प्रदर्शन  में  भारतीय  महल  में  प्रदर्शन  हेतु
 गाओ  द्वारा  नेहरू  को  लिखा  गया  एक  महत्वपूर्ण
 फ्ल  तुम  हो  गया  है

 (ख)  यदि  हां,  तो  इस  बारे  में  कोई  जांच  को

 गई  है,

 (ग)  यदि  हां,  तो  क्या  उसके  क्या  परिणाम  निकले
 हैं,  कौर
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 (a)  इसके  लिए  मोदी  बाये  गये  व्यक्तियों  के
 विरह  क्‍या  कार्यवाही  की  गई  है  ?

 वाजिब  मंत्रालय  में  उप-संती  (को  विश्वास

 प्रताप सिंह  ):  (क)  जी  हा।

 (ख)  से  (धन)  मामले  की  जाच  केन्द्रीय  जाच

 ब्यूटी  को  साप  दी  गई  है।  उनकी  रिपोर्ट  की
 प्रतीक्षा  है.  ।

 Remittances  by  40  top  Foreign  Companies
 During  4974

 4293.  SHRI  N.  K.  SANGHI:  ‘Vil  the
 Minister  of  FINANCE  be  pleased  to
 state

 (a)  whet  has  been  the  total  remittances
 made  by  each  of  the  ten  top  foreign  com-
 panies  operatng  in  India,  during  1974;

 (b)  how  manv  of  these  compantes  have
 been  permitted  to  expand  their  capacity
 and  diversify  their  products  ;

 (९)  whether  there  is  any  proposal  under
 Goverrment's  consideration  to  discourage
 repatriation  of  profits  by  these  conrpanies
 and  utihse  the  profits  in  industnal  projects
 m  India;  and

 (d)  if  so,  the  reaction  of  the  foreign
 compenies  in  this  regard?

 THI:  MINISTER  OF  FINANCE  (SHRI
 C.  SUBRAMANIAM):  (a)  The  names  of
 ten  top  Indian  subsidiaries  of  foreign  com-
 panies  according  to  the  remittances
 made  abroad  during  the  year  1972-
 73,  the  latest  yeai  for  which  data  is  avail-
 able,  are  given  in  the  attached  statement
 together  with  the  figures  of  remittances

 (b)  Of  these,  three  companies  have  been
 issued  Industrial  Licences  and  two  com-
 panies  Letters  of  Intent  during  the  year
 1974,

 (९)  No,  Sir,

 (d)  Does  not  arise.
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 Statement

 Names  of  ten  top  Indian  subsidiaries  cf  foreign  companies  and  the  amount
 remitted  by  each  of  them  during  the  financial  year  1972-73  are  given  below.—

 (Rs.  lakhs)

 Name  of  the  Company  Dividend  Technical  Royalties
 know-how

 4  Indian  Tobacco  Co  Lid  227  34  *
 2  Indian  Explosives  Ltd  ०  746  08  2  39
 3  Hindustan  Lever  Ltd  45  67

 4  Union  Carbide  (India)  Ltd  .  «  नि  .  .  23  7  28  35  l  1 द
 5  ESSO  Standard  Reining  Co  oO  Ltd.  12  50
 6  Burmah  Shell  Refineries  Ltd  407  78
 7  Guest,  Keen  Wilhams  Ltd  84  90  ou  37
 8  Firestone  Tyre  &  Rubher  Co  of  (॥)  Pvt  Ltd  75  9
 9  Brooke  Bond  India  Ltd  *  74  65

 40  Pfizer  Ltd  .  69  04

 Export  Orders  for  Bogies  and  Compurt-
 ments  from  Bulgaria

 4294  DR  H  P  SHARMA  Will  the
 Minster  of  COMMERCE  be  pleased  to
 state

 (a)  whether  negotiations  have  lately  been
 going  on  for  securing  an  export  order
 for  supply  of  rulway  wagons  bogres  ind
 compartmnets  to  Butgaria,

 (b)  if  so,  whether  uny  accord  has  been
 reached  im  this  regard,  sf  so,  the  terms
 thereof,  and

 (c)  the  partuulars  of  the  items  to  be
 exported  and  the  cost  thereof  7

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  COMMERCr  (SHRI
 VISH  WANATH  PRATAP  SINGH)
 {a)  Yes,  Sir.

 (b)  and  (c)  Negotiations  are  still  going
 on  for  supply  of  wagons,  bogies  and  steel!
 castings

 Survey  to  Review  the  Distribution  of
 Standard  Cloth

 4295  SHRI  CHANDRA  SHEKHAR
 SINGH  Will  the  Minister  of  COM
 MERCI  be  pleased  to  state

 (a)  whethes  a  survey  was  conducted  to
 review  the  distribution  of  the  standard
 cloth  to  the  people,

 (b)  if  ४0  the  findings  and  recommenda
 tions  of  the  survey,  and

 (c)  the  steps  being  taken  thereon  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  COMMERCE  (SHRI
 VISHWANATH  PRATAP  =  SINGH)
 (३)  No  survey  was  conducted  by  Govern
 ment  recently  to  review  the  distribution
 of  controlled  cloth

 (b)  and  fc)  Do  not  arise.
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 wires  deve  के  हसन  अभिक ों  को  हड़ताल  से

 हुई  हामी

 4296.  की  अहादोपक  सिह  वाक्य:
 कमी  आ२०  घूल ०  वर्सन:

 क्या  श्राणिम्ध  मंत्री  यह  बताने  की  कृपा  करेंगे
 कि

 (8)  पश्चिम  बेंगाल  में  पटसन  श्रमिकों  की

 हडताल  के  परिणामस्वरूप  कितनी  पटसन  मिलो
 पर  बुरा  असर  पड़ा  तथा  कुल  किसी  वित्तीय
 हानि  हुई;  भौर

 (ख)  इस  संघ  मे  सरकार  द्वारा  क्‍या  कार्य-
 वाही  को  जा  रही  है?

 जाजिम  मंत्रालय  में  उप-मंत्री  (६4  विश्वनाथ

 प्रताप  =)  (क)  62  पटसन  मिले  प्रभावित

 हुई  |  उत्पादन  की  कुल  हानि  लगभग  70  00
 करोड़  रु०  मूल्य  आकी  गई  है।

 ब)  पश्चिम  चगाल  सरकार  द्वारा  किये  गये
 समझौता  सम्बंधी  उपायो  के  परिणामस्वरूप  हड़ताल
 पहले  ही  वापस  ली  जा  चुकी  है।

 Training  of  Personnel  operating  Speed
 Boats

 4297.  SHRI.  ARVIND  M.  PATEL  :
 Will  the  Minister  of  FINANCE  be  pleased
 to  state  :

 ‘a)  whether  the  persons  operating  speed
 boats  have  not  been  trained  properly  as
 a  result  of  which  the  boats  are  not  func-
 tioning  and  are  being  hit  by  the  rocks;
 and

 (b)  if  so,  whether  Government  are  con-
 sidering  to  provide  them  sufficient  train-
 ing  to  handle  such  boats  so  that  they
 should  function  properly  7?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FINANCE  (SHRI  PRA-
 NAB  KUMAR  MUKHERJEE)  :  (a)  and
 tb)  It  is  not  corect  to  say  that  the  boats
 are  not  functioning  on  account  of  un-
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 trained  with  the  manufacturers  in  Sweden
 and  Norway.  They  in  turn  have  imparted
 on  the  job  training  to  the  other  crew
 members.  In  addition,  regular  training
 courses  have  been  conducted  for  Skippers
 and  Skipper-Mates  at  the  Naval  School.
 Cochin.

 Aid  from  Saudi  Arabia

 4298  SHRI  8  ्,  NAIK  :  Will  the
 Minseter  of  FINANCE  be  pleased  to
 state:  what  was  the  aid  received  by  India
 from  Saudi  Arabia  during  1974  ?

 THE  MINISTER  OF  FINANCE  (SHR?
 C.  SUBRAMANIAM)  :  No  aid  was  te-
 ceived  by  India  from  Saudi  Arabia  during
 1974.

 Meport  of  Economic  and  Social  Com-
 mission  for  Asia  and  Pacific

 4299  SHRI  S.  N.  SINGH  DEO  :  Will
 the  Minister  of  COMMERCE  be  pleased
 to  state  :

 (a)  whether  Government  are  aware  of
 the  recent  report  released  by  United  Na-
 tions  Economic  and  Social  Commission
 fo.  Asia  and  the  Pacific  (ESCAP);

 (b)  whether  report  calls  for  massive
 emergency  aid  for  short  term;  and

 {c)  whether  the  report  also  call,  for
 mere  on-the-job  training  in  industry,  efforts.
 to  stop  brain  drain  from  rural  to  urban
 areas  and  many  improvements  in  indust-
 rial  management  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  COMMERCE  (SHRI
 VISHWANATH  PRATAP  SINGH):
 (a)  to  (c)  The  reference  apparently  is  to
 the  “Economic  and  Social  Survey  of
 Asia  and  the  Pacific,  1974"  prepared  by
 the  ESCAP  Secretariat  for  consideration
 at  the  3tst  Session  of  ESCAP.  This
 survey  constitutes  the  ‘Mid-term  Review
 and  Appiaisad  of  the  International  Deve-
 lopment  Strategy  for  the  Second  United
 Nations  Development  Decade  in  the

 trained  crew.  All  operating  crew  of  the  /ESCAP  Region,  1974,  The  Survey,  inter
 speed  boats  are  ex-Navy  personnel  with
 previous  experience.  9  of  them  have  been

 alia  mentions  the  matters  referred  to  in
 parts  (b)  and  (c)  of  the  question.
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 Fall  ta  the  quailty  of  exported  Enghwer-
 ing  goods

 4300.  SHRI  BIRENDER  SINGH  RAO:
 ‘Will  the  Minister  of  COMMERCE  88
 pleased  to  state  ;

 (a)  the  major  countries  to  whom  en-
 gineering  goods  were  exported  in  1973,
 and  ‘1974;

 (b)  what  is  the  target  of  exports  for
 1975;  and

 (९)  whether  Government  have  :eceived
 any  complaints  about  the  fall  in  quality
 standard  of  the  engineering  yoods  ex-
 ported,  and  if  so,  the  action  taken  there-
 on?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  COMMERCE  (SHRI
 VISHWANATH  PRATAP  SINGH)  :  (a)
 han,  Iraq,  Ceylon,  Formosa,  Singapore,
 Malaysia,  Thailand,  Kuwait,  Burma,
 Bangladesh,  Muscat,  Yemen,  Qatar,  Saudi
 Arabia,  Sudan,  ARE,  Nigeria,  Kenya,
 Uganda,  Tanzania,  U.K.,  Germany  (FDR)
 Holland,  USSR,  Yugoslavia,  Czechoslova-
 kia,  Germany  (GDR),  U.S.A.  and  Newzea-
 jand.

 (b)  Rs.  350  crores  for  the  financial  year
 1975-76,

 पटो  No,  Sir.

 Reveenu  from  taxes  on  cigarettees

 430i.  SHRI  R.  N.  BARMAN  :  Will
 the  Minister  of  FINANCE  be  pleased  to
 state  :

 {a)  the  present  annual  consumption  of
 cigarettes  in  the  country;  and

 (b)  income  from  taxes  on  cigarettes
 during  ‘1974-75,  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FINANCE  (SHRI  PRA-
 NAB  KUMAR  MUKHERJEE)  :  (a)  The
 data  regrading  annual  consumption  of  ci-
 garettes  in  the  country  is  not  available.
 However  44,458.5  million  cigarettes  were
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 cleaved  for  home  consumption  ayment
 of  duty  during  1974-75,  (upto  December,
 4974)

 (b)  Rs.  244.38  crores  were  realised  as
 Central  Taxes  on  cigarettes  during  ‘1974-75
 (upto  December,  1974),
 (The  figures  given,  above  are  provisional).

 Selection  of  Hotel  Projects  being  set  up
 by  LT.D.C.

 4302  SHRI  B.  DHAMANKAR  :  Will
 the  Minister  of  TOURISM  AND  CIVIL.
 AVIATION  be  pleased  to  state:

 (a)  the  criteria  for  selecting  the  places
 for  the  new  hotel  projects  being  set  up
 by  India  Tourism  Development  Corpora-
 tion  during  this  year;  and

 (b)  whether  they  would  be  medium
 piiced  two  to  three  star  hotels?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  TOURISM  AND  CIVIL
 AVIATION  (SHRI  SURENDRA  PAL
 SINGH)  (a)  Apart  from  considerations
 of  technical  feasibility,  the  main  criteria
 adopted  by  India  Tourism  Development
 Corporation  for  selecting  places  for  new
 hotel  projects  are  that  they  should  be
 located  at  places  of  international  tvurist
 interest,  where  the  existing  facilities  in
 the  shape  of  hotel  accommodation,  trans-
 port,  entertainment,  etc.  are  not  considered
 adequate  from  the  point  of  view  of  meet-
 ing  the  requirements  of  tourists.

 (b)  The  draft  Annual  Plan  of  the  Cor-
 poration  for  1975-76  includes  two  new
 hotel  -न)  a  three-star  hotel  at
 New  Delhi,  and  (ii)  a  Beach  Resort  hotel
 at  Goa.

 Changes  in  Tea  Export  Promotion

 4303.  SHRI  HARI  SINGH  :  Will  the
 Minister  of  COMMERCE  be  pleased  to
 gate:

 (a)  whether  Government  propose  changes
 in  tea  export  promotion;  and

 b)  if  so,  thee  main  feutures  thereof  ?
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 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  COMMERCE  (SHRI
 VISHWANATH  PRATAP  SINGH)  :  (a)
 and  (b)  Export  Promotion  in  Tea  is  being
 constantly  kept  under  review  so  that
 changes  found  suitable  will  be  adopted  on
 such  review.

 Market  Borrowing  by  Mabarasivtra  State

 4304.  SHRI  SHANKERRAO  SAVANT:
 Will  the  Minister  of  FINANCE  be  pleased
 to  state  :

 (a)  what  amount  was  the  State  of
 Maharashtra  permitted  to  borrow  in  the
 open  market  during  1973-74  and  1974-75;

 (b)  what  is  the  demand  of  the
 for  this  purpose  for  ‘1975-76;

 State

 (c)  on  what  principles  is  this  allocation
 for  open  market  borrowing  fiaed;  and

 (d)  how  much  allocation  is  made  for
 Maharashtra  for  ‘1975-76  ?

 THE  MINISTER  OF  FINANCE  (SHRI
 ्,  SUBRAMANIAM)  :  (a)  The  net  open
 market  borrowing  of  the  State  Government
 of  Maharashtra,  Maharashtra  State  Elec-
 tricity  Board,  Municipal  Corporations  of
 Maharashtra  and  public  undertakings  of
 the  State  Government  was  Rs.  3.73  crores
 in  1973-74  and  Rs.  34.05  crores  in  1974-
 75.

 {b)  The  State  Government  have  asked
 for  an  additional  market  borrowing  of
 Rs.  3.30  crores  for  the  Bombay  Municipal
 ©‘erporation.  They  have  also  suggested
 that  a  formula  for  allocation  of  open  mar-
 ket  borrowings  amongst  the  States  should
 be  evolved  taking  the  Central  assistance
 and  market  borrowings  together.

 fo)  Having  regard  to  the  likely  availa-
 Dility  of  resources  for  sustaining  public
 borrowing  programme,  the  net  open  m
 ket  borowing  of  the  State  Governments
 and  their  agencies  in  ‘1975-76  has  bee:
 kept  at  the  same  level  as  their  actual
 borrowings  in  1973-74,  The  gross  market
 borrowings  of  the  States  will  however,
 be  fixed  so  as  to  enable  them  to  discharge
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 the  liability  of  repayment  of  the  consoli-
 dated  market  borrowings  done  by  tho
 Centre  on  behalf  of  the  States  in  1963-
 64,  in  accordance  with  the  recommenda-
 tions  of  the  Sixth  Finance  Commission.  The
 question  of  allocating  market  borrowings
 amongst  the  States  on  the  basis  of  well-
 defined  considerations  is  engaging  the
 attention  of  the  Planning  Commission.

 (9)  The  allocation  of  net  market  borrow-
 ing  to  the  State  Government  of  Maharash-
 tra  and  their  agencies  in  ‘1975-76  i
 Rs.  45.9]  crores.

 Development  of  Tourist  Centres  in
 Karnataka

 4305.  SHRI  K.  LAKKAPPA  :  Will  the
 Minister  of  TOURISM  AND  CIVIL
 AVIATION  be  pleased  to  state:

 (a)  the  important  centres  of  tourist
 attraction  in  Karnataka  already  developed
 during  the  last  two  years  ;

 (b)  the  names  of  those  tourist  centres,
 there  which  have  potential  for  develop-
 ment;  and

 (९)  the  steps  Government  propose  to
 take  for  their  development  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  TOURISM  AND  CIVIL
 AVIATION  (SHRI  SURENDRA  PAL
 SINGH)  :  (a)  Expansion  of  the  Motel  at
 Hassan,  construction  of  a  Forest  Lodge
 at  Dandeli  Wild  life  Sanctuary,  and  the
 expansion  of  the  Ashoka  Hotel,  Bangalore
 were  undertaken  in  1972-73  and  ‘1973-74
 in  the  Central  Sector.  In  addition  loans
 amounting  to  Rs.  49  lakhs  and  Rs.  79,928
 were  given  to  hoteliers  and  car  operators
 in  Karnataka  for  the  expansion  /construc-
 tion  of  hotels  &  provision  of  transport
 facilities  respectively,

 (b)  and  (c)  Due  to  limitations  of  re-
 sources,  the  tourist  centres  proposed  for
 development  in  Karnataka  by  the  De-
 partment  of  Tourism  are  Badami,  Pattad-
 kal,  Aihole  and  Hampi  under  its  Cultural
 Tourism  Programme  in  1975-76.  To  be-
 gin  with  master  plans  of  these  places  will
 be  prepared  for  ensuring  a  planned  deve-
 lopment  of  tourist  facilities  at  these  places,
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 Export  of  Coir  Goods

 4306.  SHRI  C.  K.  CHANDRAPPAN:
 Wil}  the  Minister  of  COMMERCE  be
 Pleased  to  refer  to  the  reply  given  to  Un-
 starred  Question  No.  3344  on  the  23rd
 August,  974  regarding  export  of  coir
 goods  and  state  :

 (a)  the  results  of  the  negotiations  with
 EEC  for  increasing  coir  export  for  reduc-
 ing  the  tariff  rates;

 ‘

 (b)  how  far  the  sales-cum-study  team
 sponsored  by  the  Board  helped  to  promote
 eoir  exports  to  other  countries;

 (c)  whether  the  FAQ  has  taken  steps
 tg  set  up  the  promissed  branch  of  coir
 research  centre  in  India;  if  so,  the  parti-
 culars  thereof;

 (d)  the  results  of  survey  of  FAO  ex-
 perts  who  visited  India  to  study  and  re-
 commend  on  the  transfer  of  technology
 from  developed  countries  to  developing
 areas;  and

 (e)  what  further  steps  the  Government
 of  India  had  taken  to  increase  the  export
 of  coir  goods  in  ‘1975-76  and  results  there-
 of  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  COMMERCE  (SHRI
 VISHWANATH  PRATAP  SINGH)  :  (a)
 As  a  result  of  the  negotiations  with  Euro-
 pean  Ecoromic  Community  an  agreement
 was  concluded.  The  salient  features  of
 the  agreement  are  as  follows  :—

 (i)  The  Community  suspended  the
 common  customs  tariff  on  coir
 carpets  by  40  per  cent  from
 4  -74  and  by  60  per  cent  from
 1-1-75,  (The  actual  tariff  during
 973  was  23  per  cent  and  as  a
 result  of  the  aforesaid  tariff
 suspension,  the  actual  tariff  from
 -4-75  is  9.2  per  cent).

 Gi)  The  Community  agreed  not  to  im-
 pose  any  new  quantitative  restric-
 tions  on  coir  carpets.

 (iii)  The  Agreement  provided  for  setting
 up  of  a  Joint  Committee  to  exa-
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 may  arise  as  a  result  of  the  im-
 plementation’  of  the  Agreement,
 fo  develop  contacts  between  the

 formulate  suggestions  in  the  field
 of  research.

 (b)  The  team  has  helped  in  popularis-
 ing  the  coir  products  in  foreign  countries
 and  in  making  a  market  study  with  regard
 to  potentalities  of  our  products  vis-a-vis
 those  of  other  hard  fibres  and  synthetics.

 (c)  and  (d)  These  issues  are  still  under
 consideration  of  the  FAO.  The  transfer
 of  technology  is  likely  to  be  taken  up  in
 the  meeting  to  be  held  with  European
 Economic  Community.

 (e)  Efforts  are  being  made  to  increase
 production,  develop  market  for  our  pro-
 ducts  and  seek  tariff  concessions  from
 importing  countries.

 Export  of  confiscated  Luxury  Goods

 4307.  SHRI  NAWAL  KISHORE
 SHARMA  Will  the  Minister  of
 FINANCE  be  pleased  to  state  :

 (a)  whether  Government  are  actively
 considering  the  export  of  confiscated  luxury
 items  which  hitherto  were  being  disposed
 of  through  Consumers’  Cooperatives  or
 by  departmental  auction;  and

 (b)  if  so,  the  purticulars  thereof  and  the
 gain  likely  to  be  achieved  as  a  result
 thereof  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FINANCE  (SHRI  PRA-
 NAB  KUMAR  MUKHERJEE):(a)  and  (b)
 Of  the  confiscated  goods  textiles,  watches
 and  precious  stones  were  considered  for  ex-
 port,  In  the  case  of  watches  and  textdes
 Government's  efforts  have  not  met  with
 success.  The  proposal  to  export  precious
 stones  and  a  proposal  to  export  textiles
 after  converting  into  garments  are,  how-

 mine  inter  alia  any  problem  which  ever,  being  pursued.
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 Assistance  frem  tran  for  Kudrenukh  एन
 ject  in  Karnataka

 4308.  SHRI  K.  MALLANNA  :  Will
 the  Minister  of  FINANCE  be  pleased  to
 state  ;

 {a)  whether  any  assurance  was  given  by
 Iran  for  aid  for  the  development  of  the
 Kudremukh  Project  in  Karnataka;  and

 (b)  if  so,  what  are  the  particulars  in
 this  regard  ?

 THE  MINISTER  OF  FINANCE  (SHRI
 C  SUBRAMANIAM)  :  (a)  Yes,  Sir.

 (bh)  The  terms  and  conditions  of  the
 assistance  for  developing  the  Kudremukh
 Project  are  under  negotiation.

 tad  कोहिम्र  मिला  लिमिटेड,  बम्बई  हारा  के खोय
 जिला-कर  जौर  उत्पादन  शुल्क  का  भुगतान

 43i0  a  हुकम  खुद  ewaTa  क्या  वित्त
 मलो  यह  बताते  की  कृपा  करेंगे  कि

 (क)  मै ससे  कोहिनूर  मिल्स  लिमिटेड,  बम्बई
 ने  बस  972  से  कब  तक  केन्द्रीय  बिक्री  कर  शौर
 उत्पादन  शुल्क  की  देय  राशि  का  पूरा  भुगतान
 नहीं  किया  है,  और

 खि)  यदि  हा,  तो  इसके  क्‍या  कारण  है,
 इसकी  बसूली  के  लिए  सरकार  क्‍या  कार्यवाही
 कर  रही  है  ?

 वित्त  मंत्रालय  में  राज्य  मंतो  (थो  प्रणव  कुमार
 मुखर्जी)  (क)  ौर  (ख)  केन्द्रीय  बिक्रीकर  तथा
 राज्य  के  सामान्य  बिक्रीकर  कानन  का  प्रशासन
 राज्य  सरकार  में  ही  निहित  है।  तदनुसार,  दस
 मामले  को  महाराष्ट्र  सरकार  को  भेजा  गया  था,
 जिन्होंने  नीचे  दिये  अनुसार  उत्तर  भेजा  है

 “लोक  सभा  से  2)  मार्च  के  लिए  ताराकित
 प्रश्न  7570  जो  कोहिनूर  मिल्स  कम्पनी
 लिमिटेड  द्वारा  केन्द्रीय  विक्रम-कर  भुगतान  के
 सम्बन्ध के  है  बम्बई  बिक्रीकर  अधिनियम  की
 धारा  64  के  साथ  पठित  केन्द्रीय  विक्रम-कर
 झधिनिमम  की  धारा  9(2)  के  अन्तर्गत
 डिस्कलोजर  निषिद्ध  है  ।”

 LLLSS/75—3

 कम्पनी ने  सम्‌  i972  से  कब  तक  का  पूरा
 केन्द्रीय  उत्पादन  शुल्क  चुका  दिया  है।  कम्पनी
 की  तरफ  केन्द्रीय  उत्पादन  मुल्क  को  कोई  रकम
 बकाया  नहीं  हैं,  सिवाय  4,550  रुपये  की  कर-मांग
 के  जिसके  खिलाफ  कम्पनी  ने  अ्रपीलीय  समाहर्ता
 केन्द्रीय  उत्पादन  शुल्क,  बम्बई  के  समक्ष  अपील
 दायर  की  है,  जिसमे  i6  जनवरी,  3975  को,
 कम्पनी  को  स्थगन  आदेश  ससुर  किया  है।

 लम्बे  रेशे  बालों  रई  का  श्रायात

 43ii  डा०  लक्ष्मी  नारायण  पांडेय  क्या
 बाजीगर  मो  यह  बताने  की  कृपा  करेंगे  कि

 (क)  क्या  भारत  लम्बे  रेशे  वाली  रुई  का
 विभिन्न  रूपो  में  भारी  मात्रा  में  आयात  करता
 है,

 (ख)  यदि  हा,  तो  वर्ष  i973-74  में  कितना
 आयात  किया  नया,  धौर

 (ग)  उसका  रायात  कमर  करने  कौर  भारत  में
 उसका  उत्पादन  बढ़ाने  के  लिये  क्‍या  कार्यवाही
 की  गई  हैं  ?

 वाणिज्य  संचालक  में  उप-सूत्रो  (ओ  विश्वनाथ
 प्रताप  सिह)  (क)  और  (ख)  इस  समय  लम्बे
 रेशे  की  रई  का  आयात  करने  का  सरकार  का
 बाई  विचार  नहीं  है।  OT RTE  में  सूडान  तथा
 मिस्र  से  सीमित  मात्रा  में  लम्बे  रेशे  की  रुई  का
 आयात  किया  गया  था।  W9O7TH74  में  इन  देशों
 में  निम्नलिखित  माता  का  आयात  किया.  गया  था

 मात्रा  rev  कि०७
 ग्रा०  बजट  की  गाठों

 मे

 सूडान  7120
 मिस्र  42,224

 (7)  विभिन्न  राज्य  सरकारों  से  सामजस्य
 रखते  हुए  कृषि  महालय  सघन  रुई  विकास  कार्यक्रम
 कार्यान्वित  कर  रहा  है  जिसके  फलस्वरूप  लम्बे
 रेशे  की  कई  के  उत्पादन  में  भारी  बुद्धि  दिखाई
 दी  &ii97¢75  में  लम्बे  रेशे  को  ई  का
 आयात  नहीं  किया  जा  रहा  है।
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 राजकपूर  में  पर्यटकों  को  झाक बित  करने  को  योजना

 4312  थी  लालजी  भाई:  कया  पर्यटन  ह, 3
 लागर  विमानन  मंत्री  यह  बताने  की  कृपा  करेंगे
 कि  :

 (8)  क्‍या  सरकार  शाहपुर,  उदयपुर  (राज-
 स्थान)  के  मन्दिर  की  अदभुत  शिल्प  कला  को
 देखते  हुए  पर्यटकों  को  भा कथित  करने  के  लिए
 कोई  योजना  बना  रही  है;

 ि)  यदि  हां,  तो  तत्संबंधी  मुख्य  ब्यौरा  क्या
 है;  कौर

 (ग)  क्‍या  राज्य  सरकार  ने  उक्त  स्थान  को
 पर्यटक  केन्द्र  के  रूप  मे  विकसित  (करने  हेतु  कोई
 प्रस्ताव  किया  है  ?  ५

 चर्थडन  ौर  लागर  विमानन  मंत्रालय  में  राज्य-
 मंजी  (भी  सुरेख  पाल  सिह)  :  क  कौर  (ख)
 सरकार  को  रणकपुर,  राजस्थान  के  मदिरा  के
 महत्व  की  जानकारी  है।  साधनों  पर  लगे  वर्तमान
 प्रतिशत  के  कारण,  जिससे  कि  चयनात्मक  दृष्टि
 कोण  अपनाना  प्रावश्यक  हो  गया  है,  पांचवी
 योजना  में  यहा  के  लिये  केन्द्रीय  क्षेत्र  में  पर्यटन
 सुविचारों  के  विकास  को  सम्मिलित  करना  सभव
 नहीं  हुआ  है।  तथापि,  रनकपुर  तक  बिजली
 लाने  के  लिए  चौथी  योजना  में  0.85  लाख
 रुपए  की  राशि  खच  की  गयी  थी।

 (ग)  राज्य  सरकार  से  हाल  में  कोई  प्रस्ताव
 प्राप्त  नही  सभा  है.

 Rates  of  interest  charged  by  Nationalised
 Banks  from  Prierty  Sectors

 434,  SHRI  RAM  PRAKASH  :
 SHRI  GAJADHAR  MAJHI  :

 Will  the  Minister  of  FINANCE  be
 pleased  to  state  :

 (a)  whether  Government  have  made  pro-
 visions  regarding  the  concessions  rates  of
 the  interest  being  charged  by  the  nationa-
 jised  banks  from  the  priority  sectors  like
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 agriculture,  amall  scale  industry  aad  =  ex-
 porting  firms;  and  «

 {b)  if  so,  the  broad  outlines  thereof?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  FINANCE  (SHRIMATI
 SUSHILA  ROHATGI  :  (a)  and  (७)  Ad-
 vances  of  all  scheduled  commercial  banks,
 including  the  public  sector  banks,  are
 subject  to  a  minimum  rate  of  interest
 which  is  currently  at  42.5  per  cent.  How-
 ever,  with  a  view  to  encouraging  banks
 to  extend  increusing  assistance  to  priority
 sectors,  the  Reserve  Bank  of  India  have
 exempted  from  the  purview  of  the  mini-
 mum  lending  rate  stipulation  advances  to
 Primary  Agricultural  Credit  Societies  and
 Farmers’  Service  Societies,  advances  granted
 under  DIR  Scheme,  advances  for  financ-
 ing  exports,  advances  covered  by  guaran-
 tee  schemes  of  Credit  Guarantee  Corpora-
 tion,  granted  to  agriculture  and  allied  acti-
 vities  subject  to  a  ceiling  of  Rs.  50,000  tu
 one  individual  borrower  from  one  bank
 and  advances  granted  to  small-scale  _  in-
 dustrial  units  covered  by  the  Credit
 Guarantee  Scheme  subject  to  a  ceiling  of
 Rs.  2  lakhs  for  one  unit  from  one  bunk.
 The  public  sector  banks  are,  thus,  free  to
 charge  interest  at  a  rate  other  than  the
 stipulated  minimum  on  such  exempted
 categories  of  advances  The  actual  lend-
 ing  rates  to  priority  sector  borrowal  ac-
 counts  are  determined  by  individual  banks
 taking  into  account  a  number  of  factors
 such  as  the  dealings  of  the  constituents,
 purpose  and  amount  of  advance,  period
 for  which  facility  is  required.  cost  of  rais-
 ing  such  funds,  the  scale  of  operations  of
 the  borrower  etc.  The  lending  rates  of  the
 public  sector  banks  to  these  priority  sec-
 tors  range  from  4  per  cent  on  the  ad-
 vances  under  the  DIR  Scheme  to  about
 ]7  per  cent  relatively  higher  rates  being
 charged  for  larger  borrowers.

 Rates  of  interest  on  advances  for  ex-
 ports  are  subject  to  a  ceiling  which
 currently  is  at  £3.5  per  cent  per  annum,
 for  pre-shipment  credits  upto  90  days  and,
 post-shipment  credits  (other  than  those
 given  on  deffered  payment  basis)  upto
 20  days  on  exports  to  Western
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 Hemisphere  and  upto  90  days  on  exports
 to  other  countries,  Post-shipment  advances
 given  on  deffered  payment  basis  are  eligi-
 ble  for  a  concessional  rate  not  exceeding
 8  per  cent,  for  the  full  period  of  credit.

 Cash  awards  to  Income  Tax  Officials

 431s.  SHRI  SHASHI  BHUSHAN  :  Will
 the  Minister  of  FINANCE  be  pleased  to
 state  :

 (a}  whether  there  is  a  scheme  to  give
 cash  awards  to  Income  Tax  officials  as
 an  incentive;

 (b)  the  full  particulars  of  the  scheme;

 (0)  the  total  number  of  Income-tax
 officials  given  awards  during  tbe  last  three
 years,  year-wise;  and

 (d)  the  future  plans  in  this  regard?
 THE  MINISTFR  OF  STATE  IN  THE

 MINISTRY  OF  FINANCE  (SHRI  PRA-
 NAB  KUMAR  MUKHERJEE):  (a)  and  (b)
 With  a  view  to  providing  an  incentive  to
 the  officers  and  staff  of  the  Income-tax
 Department  engaged  in  the  vital  field  of
 recovery  and  collection  of  income-tax,  8
 Reward  Scheme  was  introduced  in  Novcm-
 ber  3973  for  the  first  time.  The  Scheme
 dors  not  cover  the  —  entire  field
 of  work  in  the  Income-tax  Depart-
 ment.  It  has  been  designed  to
 tackle  the  pressing  problem  of  tax  arrears
 by  providing  an  incentive  to  officers  and
 staff  working  in  the  Units  of  Tax  Recovery
 Officers  and  Income-tax  Officers  (Collec-
 tions).  The  Scheme  envisages  the  grant
 of  68  Regional  Rewards  and  two  All-
 India  Rewards  to  the  best  performing
 Units.  Where  a  Unit  qualifies  for  a  Re-
 gional  Award,  each  of  the  eligible  person
 working  in  that  Unit  is  granted  cash  re-
 ward  equivalent  to  two  months’  basic  sal-
 ary  subject  to  a  minimum  of  Rs.  200/-
 and  maximum  of  Rs.  1000/-.  In  the  case
 of  an  All-India  Award,  cash  reward
 equivalent  to  three  months’  basic  salary
 subject  to  a  minimum  of  Rs,  300/-  and
 maximum  of  Rs.  ‘1500/-  is  payable  to
 each  person  working  in  the  Unit  selected
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 for  the  award.  The  minimum  qualifying
 performance  for  eligibility  has  been  laid
 down  in  the  Scheme.  The  output  achiev-
 ed  is  judged  with  reference  to  the  total
 work-load  for  disposal  and  proportionate
 marks  are  awarded  on  the  basis  of  the
 percentages  achieved.

 (c)  These  rewards  have  so  far  been
 sanctioned  to  35  Income-tax  Officers  and
 449  members  of  staff  during  the  year
 1974-75,  on  the  basis  of  their  pertormance
 during  the  year  ‘1973-74,  Reward
 proposals  from  some  Commissi  ners
 of  Income-tax  are  still  awaited  and,
 on  their  receipt,  rewards  will  be  san-
 ctioned  in  the  remaining  cases.  As
 the  Scheme  itself  was  introduced  in
 the  year  1973-74,  rewards  have  been  given
 only  during  1974-75,  on  the  basis  of  per-
 formance  during  ‘1973-74,

 (d)  It  is  intended  to  continue  the  Scheme
 for  future,  Suitable  modifications  may,
 however,  be  made  on  the  basis  of  the  ex-
 perience  gained.

 Setting  up  of  Exim  Bank

 4316.  SHRI  VASANT  SATHE:  Will
 the  Minister  of  FINANCE  be  pleased  to
 state

 (a)  whether  the  Inter-Ministerial  Com-
 mittee  appointed  by  Government  to  ex-
 amine  the  proposal  to  set  up  Exim  bank
 has  submitted  its  report  to  Government;

 (b)  if  so,  the  salient  features  thereof;

 (c)  whether  Government  have  taken  a
 decision  to  set  up  separate  bank  for
 financing  of  export;  and

 (d)  the  reaction  of  Government  to  the
 various  suggestions/recommendations  made
 by  the  Inter-Ministerial  Committee?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  FINANCE  (SHRIMATI
 SUSHILA  ROHATGI)  :  (a)  to  (d)
 Government  is  awaiting  the  report  of  the
 Committee  which  is  expected  to  submit
 it  shortly.
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 fen  बॉरिसररिकासं  के  रूप  में  नियुक्ति  को  शर्ते

 431%.  एब  एस०  कुर्सी:  क्‍या  पर्यटन
 जौर  बागर  चि ला नित  मंत्री  पह  अफ़साने  की  कृपा
 करेंगे  कि  :

 (क)  क्‍या  भारतीय  में  चालान  बरी-
 आरिकाप्रो  को  उनका  रंगरूप  केवल  बोरा  या
 सफेद  होने  के  आधार  पर  नौकरी  थी  जाती  है;
 और

 (@)  कया  सांवली  प्रथा  भूरी  अंशों  वालो

 मूर्तियां  को  इस  पद  पर  नियुक्त  नहीं  किया  जाता

 है  भर  मदि  हा,  तो  इसके  क्‍या  कारण  है?

 ह...  और  नागर  विमान  मंत्री  (लो  राज

 बहादुर:  (क)  दौर  (ल)  जी,  नहीं।  विमान-
 परिचिारिकाशों  का  चयन  भ्रवेदिकाशों  के  समग्र
 व्यक्तित्व,  संतुलन,  शिष्ट-व्यवहार,  तथा  अ्रग्नेजी
 कौर  हिन्दी  गवा  भारतीय  प्रादेशिक  भाषा भो
 में  से  किसी  एक  मे  घाराध्वाह  बातचीत  कर  सकते
 की  शक्ति  पर  निर्भर  करता  है।

 Trivandrum  Airport

 439  SHRI  A.  K.  GOPALAN  :  Will
 the  Minster  of  TOURISM  AND  CIVIL
 AVIATION  be  pleased  to  state:

 (a)  whether  a  proposal  bad  been
 made  to  extend  the  runway  at  Trivand-
 run}  airport  by  another  2,000  ft.  wthin  a
 short  period;

 (b)  if  so,  the  muin  features  thereot,

 (ed  whether  the  proposal  could  not  be
 taken  up  because  of  financial  difficulins
 and

 (d)  if  so,  the  reaction  of  Government
 thereto?

 THE  MINISTER  OF  TOURISM  AND
 CIVIL.  AVIATION  (SHRI  RAI  BAHA-
 DUR)  :  (a)  to  (d)  Government  have
 approved  of  the  proposal  for  strengthen
 ing  and  extension  of  the  main  runway
 from  6,000  ft,  to  8,000  ft.,  strengthening
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 of  apron  and  taxi  track,  utc,  at  an  esti
 mated  cost  of  Re.  64.79  iakhs.  The  work
 at  Trivandrum  airport  is  expected  to  he
 taken  up  during  ‘1975-76.

 Birectives  ved  to  Natienniived  Banks
 Regarding  Credit  to  Sugar  Factories

 4320.  SHRI  INDRAJIT  GUPIA  :  Will
 the  Minister  of  FINANCE  be  pleased  to
 state  :

 (a)  whether  Reserve  bank  of  India  has
 issued  directives  to  all  the  nationalised
 banks  to  restrict  credit  availability  to  the
 sugar  factories  during  the  current  seuson
 to  the  extent  of  outstandings  in  1972-73,
 छा  1973-74;  and

 (b)  if  so,  the  particulars  thereof?

 THF  DFPUry  MINISIER  IN  THLE
 MINISTRY  OF  FINANCE  (SHRIMATI
 SUSHITA  ROHATGI)  (a)  and  =  (b)
 Advances  against  stocks  of  sugar  are  sub-
 ject  to  selective  credit  control  measures  of
 the  Reserve  Bank  of  India  These  measu-
 res  define  the  permissible  levels  of  cre-
 dit  that  can  be  given  to  any  one  party,
 and  the  minimum  interest  tates  and  mar-
 gins  applicable  to  such  advances.  In  order
 to  facilitate  speedy  disbursal  of  credi'  to
 the  sugar  industry  in  the  cinrent  crushing
 season,  the  Reserve  Bank  had,  at  the
 commencement  of  the  current  senson  ad-
 vised  all  scheduled  commercint  banls
 that  they  may  sanction,  without  the  Re-
 Serve  Bank's  prior  authorisation  under
 the  Credit  Authorisation  Scheme  —  credit
 limits  to  sugar  mills  for  1974-75,  crush-
 ing  season  against  stacks  of  sugar  to  the
 extent  of  maximum  outstandings  under  the
 regular  limits  sanctioned  for  the  last  two
 crushing  seasons.  The  Reserve  Bank  had
 further  advised  that  in  case  a  bank  con-
 sidered  it  necessary  to  sanction  credit  limits
 to  any  sngar  mill  in  excess  of  the  ceil-
 ing  ef  the  last  two  croshing  seasons,  it
 should  release  such  limits  only  after  oh-
 taining  Reserve  Bank's  prior  authorisa-
 tion.



 a  ony  *  ee

 rs)  Written  Answers  PHALGUNA  30,  ‘1986  (SAKA)

 Duty  free  entry  of  Indian  Jate  and  Cok
 Goods  into  U.K.  and  Denmark

 4321.  DR.  RANEN  SEN  :  Will  the
 Minister  of  COMMERCE  be  pleased  to
 state  :

 (a)  whether  E.E.C.  has  agreed  to  let
 Indian  jute  and  coir  goods  enter  duty  free
 into  U.K.  and  Denmark  for  one  more
 year;  and

 (b)  if  so,  the  broad  outlines  thereot?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  COMMERCE  (SHRI
 VISHWANATH  PRATAP  SINGH)  :  (a)
 and  (9)  The  European  Economic  Commu-
 nity  agreed  for  the  continuation  of  duty
 free  ontry  for  Indian  Jute  and  Coir  pro-
 ducts  into  the  U.K.  and  Denmark  during
 3975  also.  The  duty  free  entry  has  been
 granted  within  the  Community's  Genera-
 lised  Scheme  of  Preferences  and  :s  also
 applicable  to  jute  goods  originating  in
 Bangladesh  and  Thailand  and  coir  piu
 ducts  originating  in  Sri  Lanka.

 Tea  Trading  Corporation

 4322  SHRI  JYOTIRMOY  8050  :
 Will  the  Minister  of  COMMFRCE  ४९
 pleased  to  state  :

 (a)  working  results  of  the  Tea  fad-
 ing  Corporation  to-date  since  inception:
 and

 (b)  how  for  the  objectlye  behint  tor
 mation  of  the  Tea  Trading  Corporution  has
 been  realised?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  COMMERCE  (SHRI
 VISHWANATH  PRATAP  SINGH)

 (a)  The  working  results  of  Tea  Trading
 Corporation  of  India  are  as  under  oe

 Value  of
 business  Loss  ‘a’

 undertaking  (in  Rs.,lakh)

 From  inception  035
 to  1972-73,  0  67  Lakhs*  3.il

 1973-74,
 *Gross  profit  was  Rs.  0  09  lakhs.
 @Due  co  initial  expenditure  on  organisa-

 tional  set-up  &  infra-structure  for  trading
 Operations.

 Sed  eet
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 (b)  The  objective  of  the  Corporation  is
 to  inter  alia  export  tea  including  packet
 tea  and  to  enter  domestic  market  m  tea.
 The  Corporation  is  trying  to  fulfil  its  ob-
 jectives.  During  August  1974,  the  Cor-
 poration  exported  5.5  tonnes  of  tea  and
 bas  also  recently  exported  tea  worth
 Rs.  15,70  lakhs  on  behalf  ot  fraqi  Gov-
 ernment  Purchase  Board.

 In  the  domestic  trade,  apart  from  suj-
 plying  tea  to  some  State  /Central  Govern-
 ment  organisations,  a  Defence  Contract
 for  supply  of  3000  tonnes  of  tea  worth
 about  Rs.  340  crores  during  975  has
 been  obtained.

 Steps  to  Absorb  Discharged  Airmen  of
 LA.F.  in  Civil  Aviation

 4323.  SHRI  PURSHOTTAM  KAKOD-
 KAR  :  Will  the  Minister  of  TOURISM
 AND  CIVIL  AVIATION  be  pleased  to
 state  :

 (a)  whether  some  discharged  airmen  of
 Indian  Air  Force  successfully  completed
 the  course  of  Commercial  Pilot  during  the
 past  three  years;

 (b)  if  so,  the  particulars  thereot;

 (c)  whether  Government  have  failed  ta
 provide  these  disciplined  youngmen  of
 forces  suitable  employment;  and

 (d)  if  so,  what  further  steps  are  being
 contemplated  to  absorb  them  either  in
 Civil  Aviation  or  anywhere  in  Government
 undertakings?

 THF  MINISTER  OF  TOURISM  AND
 *  CIVIL  AVIATION  (SHRI  RAJ  BAIA-

 DUR):  (a)  and  (b)  Forty-seven  Air
 Force  personnel  were  issued  Commercial
 Pilot's  Licence  during  the  last  thice  vears
 on  the  basis  of  their  Air  Force  fiving  ex-
 perience.

 (c)  and  d@  All  possible  assistance  is
 being  provided  to  unemployed  pilots  for
 securing  employment.  Steps  taken  to  assist
 them  are  as  follows  :

 a)  Rules  for  direct  recruitment  ts
 the  post  of  Assistant  Aerodrom(
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 Officer  in  the  Civil  Aviation  De-
 partment  were  amended  to  in-
 clude  Commercial  Pilot's  Licence
 as  one  of  the  acceptance  qualifi-
 cations.

 Ministry  of  Agriculture  has
 .  agreed  to  consider  unemployed

 commercial  pilots  for  conversion
 training  for  crop  spraying  opera-
 tions.

 Indian  Airlines  and  Air  India
 have  been  advised  to  utilize  un-
 employed  commercial  pilots
 wherever  possible.

 (3)

 (4)  State  Governments  have  been  re-
 quested  to  give  consideration  to
 CPL  holders  for  compe  ment
 under  them  wherever  possible.

 'अमोदारों  जौर  धनवान  लोगों  के  पास  काले  धन
 का  पता  लगाने  के  लिये  उपाय

 4324.  श्री  विभूति  मिश्र:  क्‍या  वित्त  मंत्रों
 यह  बताने  की  कृपा  करेंगे  कि

 (क)  क्या  सरकार  जयपुर  राज्य निवास  के
 मामले  में  अपनाये  गये  तरीकों  की  तरह  सोने-चिदी
 तथा  न्य  जेवरात  खोज  निकालने  कभ  जमीदारों
 कौर  धनवान  लोगो  के  यहा  तलाशी  लेने  हेतु
 उपाय  करने  पर  विचार  कर  रही  है,  ध्रौर

 (ख)  यदि  हा,  तो  ये  उपाय  कब  तक  किये
 जायेगे  फ्लोर  कितने  मूल्य  का  सोना  चादी  तथा  प्रिय

 जेवरात  मिलने  का  अनुमान  है?

 विस  मंत्रालय  सें  राज्य  मंतो  (ओ  प्रणव  कुमार
 मुखर्जी)  :  (क)  धाय-कर  पअभ्रधिनियम,  1961

 के  अन्तर्गत  तलाशियां  लेने  ौर  पकड़ने  की  कारों-
 चाही,  उक्त  अधिनियम  की  धारा  i32  में  विहित
 शर्तों  के  पूरा  होने  पर  ही  की  जा  सकती  है।
 किसी  विशिष्ट  मामले  में  मे  तों  पूरी  होने  पर
 आवश्यक  कार्यवाही  की  जायेगी  |

 (ख)  भाग  (क)  के  उत्तर  की  दृष्टि  से  इसका
 नहीं  उठता  ।
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 Unecononic  Alrpotts

 4325.  SHRI  ARJUN  SETHI  :  Will  the
 Minister  of  TOURISM  AND  CIVIL
 AVIATION  be  pleased  to  state  ६

 (a)  whether  Government  have
 down  some  uneconomic  airports  in
 country;  and

 close
 the

 (b)  if  so,  the  particulars  thereof?
 THE  MINISTER  OF  TOURISM  60४०

 CIVIL  AVIATION  (SHRI  RAJ  BAHA-
 KXUR)  :  (a)  and  (b)  Due  to  the  dis-
 continuance  of  Indian  Airlines  services
 to  some  stations  consequent  upon  the  steep
 increase  in  the  price  of  aviation  fuel  and
 tight  fleet  position,  the  staff  and  facilities
 at  some  of  the  aerodiomes  have  been
 reduced,

 Closure  of  Wig  India,  Madras

 4326  SHRI  K  GOPAL  :  Will  the
 Minister  of  COMMERCE  he  pleased  to
 state  :

 fa)  whether  Wig  India,  Madras  is  closed
 and  if  so,  since  when;

 (b)  whether  a  three-man  Committee
 was  appointed  and  if  so,  the  findings  there-
 of  ;  and

 (c)  when  this  unit  is  likely  to  be  start-
 ed?

 THF  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  COMMERCE  (SHRI
 VISWANATH  PRATAP  SINGH)  :
 (a)  to  (०)  The  Wig  India  which  was  set
 up  in  965  for  manufacture  and  expoit  of
 human  hair  products  has  not  been  able
 to  show  any  profit  for  some  time  now.  है
 is.  therefore  proposed  to  set  up  a  Work-
 ing  Group  to  examine  the  alternative  uses
 to  which  the  factory  could  be  put  and
 organisations  to  which  it  could  be  trans-
 ferred.

 मध्य  प्रदेश  में  दुश्  परियोजना  के  लिए  विश्व  बैंक
 से  ऋण

 4327.  भी  कूल  चंद  कर्मा  :  क्‍या  चिल  मंत्री
 यह  बताने  की  कपा  करेंगे  कि:
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 (क)  क्यां  लिव  बैंक  मध्य  प्रदेश  में  बुद्ध
 परियोजना  के  लिए  दीर्घावधि  ऋण  देना
 स्वीकार  कर  लिया  है;  शौर

 (@)  यदि  हां,  तो  तत्सम्बन्धी  मुख्य  बाते  क्‍या
 है?

 जिस  ह (4  (शो  सो०  सुग्रहष्यम  )  (क)
 भारत  सरकार  ने  मध्य  प्रदेश  डेरी  विकास  परि-
 योजना  के  लिए  विश्व  बैक  से  सम्बद्ध  प्रल्तर्राष्ट्रीय
 विकास  सध  के  साथ  is  द्विसस्मर,  1974  को
 एक  करोड  चौसठ  लाख  डालर  (64  00,000)
 के  एक  करार  पर  हस्ताक्षर  किये  है।

 (ख)  यह  परियोजना  मध्य  प्रदेश  के  देहानी
 इलाकों  मे  दूध  का  उत्पादन  बढाने  को  एक  मिला

 जुला  कार्यत्रम  है  जो  प्रदेश  को  डेग  सहकारी
 समितियां  और  यूनियना  का  विकास  कर  पूरा  किया
 जाएगा।  इस  कार्यक्रम  के  मध्य  शग  ये  है

 (क)  डेरी  साली  को  निर्माण  कौर  उनका
 बविता  तथा  पन  का  चारा  बसाने  वाली  मिलो
 का  निर्माण  a

 (ख)  पशुपालन  जिसमे  असली  नस्ल  के  विदेशी

 पशु,  जम  हुए  वीर्य  शौर  सम्बद्ध  उपकरणों  के
 आयात  तथा  विदेशी  साही  के  एक  प्रजनन  फार्म
 माहों  के  फार्मो  की  स्थापना,  पर  स्वास्थ्य  सेवायों
 शौर  संबधित  सुविधाघरों  की  व्यवस्था  शामिल  है  |
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 (ग)  प्रशिक्षिका  केसों  की  स्थापना  और  संचालन
 तथा  विस्तार  कार्य  क्रम;  शौर

 (थ)  परामशंदाताप्रों  की  सेबाधो  शौर  विदेशों
 में  शीलावती  की  व्यवस्था।  प्लाज्मा  है  कि  यह  परि-
 मानना  30  जून,  i98i  तक  पूरी  हो  जाएगी।

 Import  of  major  Kems  of  trade  from
 foreign  countries

 4328.  PROF.  MADHU  DANDAVATEFE  :
 Will  the  Minister  of  COMMERCE  be
 Pleased  to  state  :

 (a)  the  major  items  of  trade  (lines)
 imported  from  U.S.A.  U.SS.R.  and  West
 Germany  during  1974;

 (b)  the  total  approximate  value  of  these
 items  and  consolidated  amount;

 (c)  whether  any  of  the  major  items
 are  likely  to  be  stopped  from  import  list,
 and

 (6)  if  so,  the  particulars  thereut?

 THF  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  COMMERCE  (SHRI
 VISHWANATH  PRATAP  SINGH)  :  (a)
 and  (b)  A  statement  is  attached.

 (९)  and  (d)  The  import  policy  is
 kept  constantly  in  review  taking  into  con-
 sideration  indigenous  availability  of  items,
 imports  substitution  of  essentiality  of  im-
 port.  The  import  policy  is  normally  an-
 nounced  in  Apr”  every  year.

 Statement
 IMPORT  OF  MAJOR  ITEMS

 USA.  (Value  in  Rs.  lakhs)

 SI.  Commodities  1973-74,  =  April-
 No.  June 4  1974-75,

 Ty  2  3  4

 l  Wheat  9474  273
 2.  Machinery  other  than  electric  4644  745
 3.  Cereals,  unmilled  n.o.s  738  742
 4  Elec'rical  machinery,  apparatus  &  apphanecs  584  363
 5.  Transport  equipment  2224  58
 6  Fertilizers  manufactured  3653  85
 7.  Chemicals  elements  &  compounds  4297  293
 8.  Soyabeen  oil  069  03

 Grand  Total  Imports  49342  बडा



 78  Written  Answers  १  WARCH  1, 1995  >
 Written  inwwors  =  7D

 ~
 i
 —

 ~~)
 0

 3  4

 US.S.R.
 i.  Wheat  10871)"  9088

 2.  Machinery,  non  electrical  मै  है  435]  3279
 BR

 he
 electrical  753  428

 4  Steel  oy  $42  a3 oar 5.  Paper  &  paper  b

 as  Se 7.  Fertilizers  manufactured
 8  Cotton  Taw  430  6i8

 Grand  total  Imports  24975  ३5449
 “Imported  on  Loan  basis,  value  estimated.

 WEST  GERMANY

 1  Machinery  other  then  electric  6626  2390
 2.  Iron  and  Steel  3444  586
 3.  Fertilizers  manufactured  i777  692
 4.  Electrical  machmery,  apparatus  &  appliances  906  370
 5.  Chemical  elements  &  compounds  डे  69  35
 6.  Transport  equipment  889  393
 7,  Madicinal  &  Pharmaceutical  products  464  i323

 Central  Loans  outstanding  Against  Kerala
 Government

 4329.  SHRIMATI  BHARGAVI  THAN-
 KAPPAN  :  Will  the  Minister  of  FIN-
 ANCE  be  please  to  state  :

 (a)  the  total  amount  of  Central  lonus
 outstanding  against  Government  of  Kerala
 at  present  ;

 (b)  the  manner  in  which  Kerala  Ciov-
 ernment  repays  these  loans;  and

 (c)  the  amount  of  money  it  pays  annu-
 ally  by  way  of  interest?

 THE  MINISTER  OF  FINANCE  (SHRI
 C.  SUBRAMANIAM)  :  (a  )Total  amount
 of  Central  foans  outstanding  aguinst
 Kerala  Government  is  estimated  ut  Rs.  266
 crores  at  the  end  of  1973-74,

 (b)  Various  categories  of  loans  are
 being  repaid  in  accordance  with  the  re-
 vised  terms  recommended  by  the  Sixth
 Finance  Commission.  The  recommenda-
 tions  of  the  Commission  which  have  been
 accepted  by  Government  envisape  repay-
 ment  of  loans  by  the  Government  of  Ke-
 rala;  in  periods  ranging  from  5  to  25

 years  in  the  case  of  specified  categorics  of
 loans  outstanding  on  31-3.1974

 (०)  Interest  payable  by  Kerala  is  estt-
 mated  at  Rs.  26  crores  during  1974-75

 Members  of  Tea  Board
 4330.  SHRI  M.  RAM  GOPAI  RFDDY:

 Will  the  Minister  of  COMMERCI  be
 pleased  to  state  :

 (a)  whether  Government  propuse  to  re-
 duce  the  number  of  Member,  of  the
 Tea  Board,  and

 (b)  af  so,  the  reasons  therefor?
 THE  DFPUTY  MINISTER  कर  TH

 MINISTRY  OF  COMMERCE  (SHRI
 VISHWANATH  PRATAP  —  SINGH)
 (a)  Yes,  Sir

 {b)  The  Government  have  accepted  the
 recommendation  of  the  Task  Force  on
 Tea  Industry  to  reduce  the  size  of  the
 Tea  Board  so  that  it  can  have  cohesion
 and  be  compact.

 The  Tea  Board  to  be  reconstituted  short-
 ly  would  have  30  instead  of  40  members
 on  it.
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 Potential  of  Indian  Haudivom  Products
 in  E.E.C.  Countries

 4331.  SHRI  RAM  HEDAOO  :  Will
 the  Minister  of  COMMERCE  be  pleased
 to  state  :

 (a)  whether  Government  are  aware  of
 the  potential  of  the  Indian  Handiloom  pro-
 ducts  in  the  E.E.C.  countries;

 (b)  if  so,  the  steps  Government  propo-
 se  to  take  in  this  regard;

 (c)  whether  the  commodities  for  e\port
 to  these  countries  have  been  identified,  if
 so,  the  particulars  thereof;  and

 (d)  whether  Government  propose  to  sign
 an  agreement  in  this  respect,  if  so,  the
 salient  features  thereof?

 THE  DEPUTY  MINISTER
 MINISTRY  OF  COMMERCF
 VISHWANATH  PRATAP  SINGIT)
 Yes,  Sir.

 (b)  The  steps  to  tap  the  potential  for
 the  Indian  handloom  products  in  the  FFC
 countries  include  proposals  for  participa:
 tion  in  the  specialised  fairs,  exhibitions,
 organisation  of  teams/delegations  both  of
 buyers  abroad  and  Indian  businesssmen,
 promotion  through  departmental  —  stures
 ele.

 IN  THE
 (SHIRT

 (a)

 (c)  Handloom  items  with  particutar  ex-
 Purt  potential  mclude  shirts/blouses  of
 cotton  and  silk,  towels,  napkins,  —  bed-
 spreads,  courtains  and  other  furnishing
 materials.

 (d)  Apart  from  the  annual  duty-free
 quota  within  a  certain  ceiling  available  in
 the  EEC  countries  efforts  are  also  being
 made  to  secure  improvements  in  the
 duty-free  ceiling  level  und  extension  of
 this  duty  free  treatment  to  other  handloom
 piruducts  at  present  not  included

 Enquiry  into  Evasion  of  Taxes  by  Nation:
 al  and  Grindlays  Bank

 4332,  SHRI.  +  SUKHDEO  PRASAD
 VERMA  :  Will  the  Minister  of  FIN-
 ANCE  be  pleased  to  state  :

 (a)  whether  Government  have  _investi-
 gated  into  the  complaints  of  evasicn  of
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 Taxes  by  the  National  and  Grindlays
 Bank  Limited;  and

 (b)  if  so,  what  action  has  been  taken
 thereon?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FINANCE  (SHRI  PRA-
 NAB  KUMAR  MUKHERJEE)  :  (a)
 Yes,  Sir.

 (b)  Assessments  of  the  Bank  for  the
 assessment  years  970-7l  an  97i-72  have
 ulreadv  been  completed  Suitable  additions
 have  been  made  therein  on  the  basis  of
 information  received  as  well  as  detailed
 investigations  made  by  the  Depariment.
 Most  of  these  additions  have  been  con-
 tested  in  appeal.  Some  of  the  earlier  asses-
 sments  of  the  Bank  have  also  been
 reopened.

 Import  of  Polyster  Fibre

 4333  SHRI  MADHU  LIMAYE  :  Will
 the  Minister  of  COMMERCE  be  O  pleased
 to  refer  to  his  answer  to  Starred  Ques-
 tion  No.  352  on  the  6th  December,  1974;
 and  state:

 (a)  whether  the  information  about  let-
 ters  of  authority/release  orders  issued  to
 the  various  parties  for  importing  poly  ster
 fibre  after  June.  970  has  since  been  col-
 lected,  and

 (b)  if  so,  the  details  thereof?

 THF  DFPUTY  MINISTER  IN  THE
 MINISTRY  OF  COMMERCE  (SHRI
 VISHWANATH  PRATAP  SINGH)  :  ta)
 and  (b)  Yes,  Sir.  A  statement  indica-
 ting  the  Information  collected  so  far  is
 laid  on  the  Table  of  the  House.

 [Placed  in  Library.  See  No.  LT  9261/75)

 Proposal  to  air  link  Varanasi  with  impor-
 tant  parts  of  the  country

 4334.  SHRI  RAJDEO  SINGH  :  Will
 the  Minister  of  TOURISM  AND  CIVIL
 AVIATION  be  pleased  to  state  :

 ta)  whether  in  view  of  religious,  cul-
 tural  and  educational  importance  ot  Vara-
 nasi,  Government  propose  to  air  link  it
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 from  every  centre  or  Metropolis  of  the
 country;

 (b)  whether  direct  air  link  of  Varanan
 with  Kathmandu  warrants  existence  of  its
 air  link  with  every  important  part  of  the
 country;  and

 (c)  if  so,  the  reaction  of  Government
 thereto?

 THE  MINISTER  OF  TOURISM  AN?
 CIVIL  AVIATION  (SHRI  RAJ  BAHA-
 DUR)  (a)  to  (c)  Varanasi  8  al-
 nady  airlinked  with  Delhi  and  Calcutta.
 Indian  Airlines  also  operate  an  air  ser-
 vice  between  Varanasi  and  Kathmandu
 (Nepal).  The  traffic  demand  does  not
 justify  at  present  provision  of  direct  arr-
 links  between  Varanasi  and  other  metro
 politan  cities  in  the  country

 Foreign  Companies  complying  with  pro-
 visions  of  Foreign  Exchange  Regulation

 Act

 4335  SHRI  RAJA  KULKARNI  :  Will
 the  Minister  of  FINANCE  be  pleased  to
 state  :

 (a)  how  many  applications  Government
 have  received  so  far  from  foreign  compa-
 nies  agreeing  to  comply  with  the  gnide-
 lines  issued  under  Foreign  Exchange  Re-
 gufation  Act;  and

 (b)  the  names  of  such  foreizn  compa-
 nies?

 THE  MINISTER  OF  FINANCF  (SHRI
 C.  SUBRAMANIAM)  (a}  and  (b)
 The  applications  received  under  Section
 29  (2)  (a)  of  the  foreign  Exchange  Regu-
 lation  Act  from  branches  of  foreign
 companies  and  Indian  companies  bavine
 more  than  40  per  cent  non-resident  —  in-
 terest  are  under  consideration  ain  accord-
 ance  with  the  guidelines  announced  by
 Government  in  this  regard.  a  copy  of
 which  was  laid  on  the  Table  of  the  Tok
 Sabha  on  the  20th  Decembei,  973  It
 is  not  possible  to  say  at  this  stage  as
 to  how  many  companies  have  agreeed  to
 comply  with  the  guidelines  as  the  applica-
 tions  are  at  different  stages  of  considera-
 tion,
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 शब्दों  पर्यटन  (्य

 4336.  और  ल  अन्य  डा:  क्‍या  |... द
 ौर  शायर  दिलवंत  मंत्री  मह  बताने  की  कृपा

 करेगे  कि

 (क)  क्या  दिनांक  22  फरवरी,  i975  के
 ि  हिन्दुस्तान  टाइम्स”  में  नेशनल  टूरिज्म  प्रधा रिटी'
 शीर्षक  में  प्रकाशित  लेख  की  ओर  पर्यटन  विभाग
 का  ध्यान  दिलाया  गया  है  भर  यदि  हा,  तो  इस
 बारे  में  सरकार  को  क्या  प्रतिक्रिया  है  ,

 (खा)  क्या  विदेशी  मुद्दा  अजित  करने  शौर
 पर्यटन  विभाग  की  विदेशों  भें  प्रतिष्ठा  बढ़ाने  वे
 पर्यटकों  को  झाकड़ी  करने  के  लिये  सरकार  का
 विचार  महत्वपूर्ण  निर्णय  लेने  का  है,  शौर

 (ग)  यदि  हा,  तो  तत्सबधी  मुख्य  बातें  क्‍या
 है  ?

 पर्यटन  धौर  नागर  विमानन  संब्रालव  से  राज्य
 मंत्री  (श्री  कुरेसा  पाल  सिह):  (क)  से  (ग)
 जी,  हा।  लेख  के  बारे  में  सरकार  को  जानकारी
 है।  सरकार  द्वारा  निर्णय”  लेने  का  कार्य  एक
 निरंतर  चलन  वाली  प्रक्रिया  है।  पर्यटक  यातायात
 का  बढ़ावा  देने  के  लिये  सरकार  द्वारा  हाल  में
 लिये  गये  कुछ  निर्णय  समस्त  विवरण  में  दिये  गये
 हैँ  1

 विवरण

 ।  सरकार  ने  विदेशी  मुद्रा  में  देय  'भारत  दर्शन
 प्रोत्साहन  किराये!  i  सितम्बर  974  से  लागत
 करन  का  निर्णय  किया  है।  ये  किराये  इंडियन
 शयरलाइनस  के  देशीय  क्षेत्रा  पर  बिना  किसी
 प्रतिषेध  के  .4  दिवसीय  तथा  oa  दिवसीय
 ात्राझों  के  लिये  क्रश  200  अमरीकी  डालर
 तथा  275  अमरीकी  डालर  हैं।

 2  पर्वतारोहण  तथा  द्वेनिंग  का  श्रोत्माहन  देने  के
 लिये,  जम्मू  तथा  काश्मीर,  उत्तर  प्रदेश  तथा
 हिमाचल  प्रदेश  मे  कुछ  प्रतिबंधित  क्षेत्रों  को
 पर्यटन  विभाग  के  प्रतिरोध  पर  हाल  ही  में
 विदेशी  पर्यटकों  के  लिये  खुला  घोषित  कर  दिया
 गया  है।
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 a  विदेशों  की  संभावित  पर्यटन  माकेंटो  से  एक
 प्रबल  बिक्री  परक  प्रतिमान  चलाया  गयां  bi
 एयर  इंडिया  के  सहयोग  से  बलाएं.  गये  भापरेशन
 आरोप  तथा  'झ्रापरेशन  मूल  एस०  0"  कार्यक्रम
 के  प्रत्येक  काठिनेटल  यूरोप  तथा  भ्रमरी का
 से  और  भ्र धिक  पर्यटकों  का  झाकधित  करने
 के  प्रयास  किए  जा  रहे  हैं।
 तेल  के  धनी  देशों  से  पर्यटकों  को  प्राकृत
 करने  के  लिये  पश्चिम  एशिया  में  भारत  सरकार
 का  एवं  पर्यटक  कार्यालय  खोला  जा  रहा  है।
 भारत  तथा  विदेशी  में  अधिक  उन्नत  प्रकार  के
 साहित्य  से  तीव्र  प्रचार  कार्यक्रम  प्रारम्भ  किया
 गया  है

 चार्टर  उड़ानों  संबंधों  नीति  को  उदार  बला  दिया
 गया  है।

 कई  देशों  के  साथ  पारस्परिक  आधार  पर  बोजा

 शुल्क  समात  कर  दिया  गया  है।
 <2)  दिवसीय  भ्रवतरण  परमिट  की  वैधता  की

 प्रविधि  का,  जो  बिना  खोजा  के  प्रदेश  की  अनु
 मति  देता  है  बढ़ाकर  28  दिन  वार  दिया  गया
 है।

 9  विमान  क्षेत्रों  पर  सरलीकरण  प्रणालियों  से

 सुधार  बर  दिया  गया  है।

 0  प्रचार  अभियान  के  एक  भाग  के  स्प  में
 विभाग  प्रति  वर्ष  विदेशी  से  या  अभिकर्ताओों
 तथा  यात्रा  लेखको/पत्रकारो/दृरदर्शन  ।  फिल्‍म
 उत्पादकों  को  भारत  परिचायक  यायावरों  के
 लिये  निश्चित  करता  है।

 11  गु नम गे,  कोवलम  लथा  छह  में  इन  स्थानों
 को  लक्ष्य  बना  कर  कराने  वाले  यातायात  के
 लिये  प्रवकाशकारीन  विहारस्थलो  का  निर्माण
 किया  जा  रहा  है।

 i2  विदेशों  से  वन्य  जीव  प्रेमिका  को  झाक बित
 करने  के  लिये  वन्य  जीव  पर्यटक  का  विकास
 क्या  जा  रहा  है।

 3.  ब्यंडवा  सुबिधायो  के  संवर्धन  तथा  सुधार  के
 लिये  पर्यटन  व्यवसाय  से  स्थल  सेवी  सामानों/
 संस्थानों  तथा  अन्य  निजी  पार्टियों  को  अनुदानों

 reper  my

 PHALGUNA  30,  I896  (SAKA)  Written  Answers  82

 तथा  जझ्णो  के  रूप  में  वित्तीय  सहायता  दी
 जाती  है।

 i4.  जहां  कही  सभा  होता  है  महत्वपूर्ण  पर्यटन
 केन्द्रों  पर  मौजूदा  पर्यटन  सुविधाघरों  में  सुधार
 किया  जा  रहा  है।

 i8  पुरातत्विक  स्मारकों  सहित  प्रबंधन  रूचि  के
 स्थानों  का  विकास  किया  जा  रहा  है।

 lo  पर्यटक  बेवा धो  के  चलाने  के  लिये  प्रशिक्षित
 तथा  हता  प्राप्त  कर्मचारियों  के  एक  सब
 का  निर्माण  करने  के  लिये  एक  प्रशिक्षण  कार्यक्रम
 प्रायोजित  किया  जा  रहा  है।

 7  आई  ए०  ठी  To  के  ढाचे  के  प्राप्त
 एयर  इडिया  के  कुछ  भ्ृतराष्ट्रीय  सेक्टरों,
 जैसे.  स्पूयाकं/बम्बई  दिल्ली,  पैरिस-पिछली
 बम्बई/कलकत्ता  शादी  पर,  स्थान  से  स्थान
 नक  के  विशिष्ट  किराए  भी  लागू  किए  गए
 है।  भारत  के  लिये  यात्रा  के  प्रारंभिक  खर्च
 को  कुम  करने  तथा  पर्यटकों  के  अन्य  ग्रतव्य
 देशा  से  कड़ी  प्रतिस्पर्धा  का  मुकाबला  करने
 के  लिये  यथासभव  अ्रध्रिक्तम  सेक्टरों  पर  आक-
 पत्र  अभिवृद्धि रक  किराए  लागू  करन  के  लिये
 प्र  इंडिया  के  माध्यम  से  निरंतर  प्रयत्न
 कि  जा  रहे  हैं।

 पत्रिका रो  को  विमानों  में  मुफ्त  यात्रा  करने  के  लिए
 पास  देना

 4337  शो  कार  बो०  बड़े:  कया  पर्यटन
 और  सागर  विमानन  मंत्री  यह  बनाने  की  कपा
 बरसे  कि

 (7)  क्या  गत  दा  वर्षा  में  बृज  पत् नकारो
 का  विमानों  में  मुफ्त  यात्ना  करने  के  लिये  पास
 क्वि  गये  थे

 (ख)  यदि  हा,  ता  उनके  नाम  क्या  है  और
 ने  किस  समाचार  एजेंसी  एवं  पत्र  का  प्रतिनिधित्व
 करते  है  उनके  ग्राहकों  की  अलग  अलग  संख्या
 कितनी  है,  भौर

 (ग)  उनका  चयन  किस  आधार  पर  किया
 गया  था?
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 पर्याय  कौर  वर  चिलमन  ही  (जो  राज
 बहादुर):  (क)  जो,  हां।

 (को)  पत्रकारों  तथा  उस  समाचार
 एजेंसियों  समाजाशपतों  के  नामे  जिनका  कि  वे
 अतिनिधित्व  करते  है,  सभा  पटल  पर  रखे  गये  बीच-
 रण  मे  दिये  गये  है  [्रस्थालय  में  रखा  गया /  देखिये
 संध्या  एल०टी०  92621/75]  जहा  तक  इसके  ग्राहको
 का  संबध  है,  सूचना  तत्काल  उपलब्ध  हों  है।

 (ग)  ऐसे  निशुल्क  पास  कारपोरेशन  द्वारा
 विमानन  तथा  पर्यटन  संबधी  विषयों  पर  लेखन-
 कार्य  से  सबब  पश्न कारों  को  दिए  जाते  है।

 Sources  of  Loan  Taken  by  Salaried  Em
 ployees

 4338.  SHRI  BIREN  DUTTA:  will
 the  Minister  of  FINANCE  be  pleasd  =  to
 state  ;  what  are  the  sources  fiom  which
 the  non-manual  (salaried)  employees
 took  the  loans  referred  to  in  the  Resetve
 Bank  bulletin  on  survey  of  indebtedness
 of  non-manual  employees  households  —  tn
 1970-717

 THE  MINISTER  OF  STATE  IN  THI
 MINISTRY  OF  FINANCE  (SHRI  PRA-
 NAB  KUMAR  MUKHERIJEF)  \ccord-
 ing  to  the  report  published  in  the  Reserve
 Bank  bulletin,  the  loans  were  taken  from
 the  employer  (Government  or  others),
 Life  Insurance,  commercial  banks,  coupe-
 rative  banks  or  societies,  chit  funds.  hire
 purchase  agencies,  Government,  profes-
 sional  money-lenders,  traders,  relatives  and
 friends,  etc.

 Purchase  of  Cotton  in  Andhra  Pradesh  by
 CCl.

 4339.  SHRI  Y.  ESWARA  RIDDY  :
 Will  the  Minister  of  COMMERCE  te
 pleased  to  state  :

 (a)  whether  Cotton  Corporation  of
 India  has  decided  to  enter  into  the  cotton
 market  in  Andhra  Pradesh;  and

 {b)  if  0,  the  facts  thereof  and  steps
 being  taken  in  this  regard?
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 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  COMMERCE  (SHRI
 VISHWANATH  PRATAP  SINGH)  ;
 (a)  and  (b):  Yes,  Sir.  The  Cotton  Cor-
 poration  has  started  purchases  in  Andhra
 Pradesh,

 Fxport  of  Handloom  and  Power  Joom
 Cloth

 4340.  SHRI  NARASINGH  NARAaAIN
 PANDEY  :  Will  the  Minister  of  COM-
 MERCE  be  pleased  to  state  :

 (a)  whether  Government  are  proposing
 to  export  handioom  and  powerloom  cloth,
 specially  towel,  loongi  and  bed-sheets  to
 foreign  countries;

 (b)  whether  Government  have  any  pro-
 posal  to  purchase  these  clothes  in  open
 market  for  its  export;  and

 (c)  if  so,  the  outlines  thereof?

 THE  DEPUTY  MINISTER  ही  पिता
 MINISTRY  OF  COMMERCE  (SHRI
 VISHWANATH  PRATAP  SINGH)  :  ta)
 Government  do  not  themselves  export
 any  handloom  and/or  powerloom  cloth  but
 encourage  such  exports.

 (b)  No.  Sir.

 (c)  Does  not  arise.

 Suspension  /Dismiasal  of  Employees  of
 S.P.M..  Hoshangabad

 4341,  SHRI  NITIRAJ  SINGH  CHAU-
 DUARY  :  Will  the  Minister  of  FINANCE
 be  pleased  to  state  the  number  of  cmploye-
 es  of  SP.M,  Hoshangabad  suspended  /dis-
 missed  from  Ist  January,  973  with  reasons
 therefor  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FINANCE’  (SHRI
 PRANAB  KUMAR  MUKHERJEE):  The
 information  for  the  period  since  Ist  Janu-
 ary,  973  is  as  under  :-—

 (i)  Five  employees  have  been  dismissed
 of  whom  3  were  dismissed  on  account  of
 their  conviction  by  the  Court  of  Law  for
 criminal  offences,  fourth  for  suppression  of
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 facts  regarding  eatlier  dismissals  from  pre-
 vious  employment,  and  the  fifth  for  assault-
 mg  his  supervisor  on  duty.

 (ii}  Five  employees  have  been  removed
 from  service  on  account  of  long  and  con-
 tinuous  unauthorised  absence  from  duty.

 (iii)  Five  employees  are  presently  under
 suspension,  of  whom  four  were  suspended
 due  to  specific  criminal  cases  against  them
 and  the  fifth  due  to  gross  negligence  of
 duty  in  disobedience  of  orders  of  superior
 officer.

 deel  को  सप्लाई  के  लिए  मनोस्लाबिथा  से
 देश

 4342  शी  धन शक्तु  wart:  क्‍या  बाजिस्य  मंत्री
 यह  बताने  की  कृपा  करेंगे  कि

 (क)  क्‍या  धर्म  एण्ड  कम्पनी  को  बैंगनों  की
 सप्लाई  के  लिये  यूगोस्लाविया  से  क्र मा देग  प्राप्त

 हुए  थ

 (खि)  कया  यूगोस्लाविया  अधिक  कीमत  पर
 उन  वैगनों  को  रूस  को  बेचता  है  ;  घौर

 (ग)  यदि  हा,  तो  इस  बारे  में  समय  क्‍या  है?

 वाणिज्य  मंत्रालय  में  उप-मंत्रो  (क्रो  विश्वनाथ
 प्रताप  सिंह:.  (क)  राज्य  व्यापार  निगम  के  पास

 पूगारणाब  रेलवे  को  बैंगनी  कौ  सिलाई  की  एक
 सकीना  है।  इस  सविता  के  झा घार  पर  बने  एड
 कम्पनी  300  चेन्नै  सप्लाई  कर  रही  है।

 (ख)  हमें  ऐसी  कोई  जानकारी  नहीं  है।

 (ग)  प्रश्न  सही  उठता

 Allegations  against  Trade  Development
 Authority

 4343.  SHRI  BANAMALI  BABU:  Will
 the  Minister  of  COMMERCE  be  pleased
 40  state:

 48)  whether  during  his  visit  to  Calcutta
 serious  allegations  have  been  made  about
 the  Trade  Development  Authority  in  re-
 gard  to  its  work  about  Research  and  Ana-
 lysis  Wing  and  some  appointments  ;
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 (७)  whether  a  committes  would  be  set
 up  to  inquire  into  the  allegations,  and

 (c)  if  so,  when  and  the  salient  features
 thereof?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  COMMERCE  (SHRI  VI-
 SHWANATH  PRATAP  SINGH)  :  (a)  No,
 Sir

 (b)  and  (c)  Do  not  arise.

 Aid  from  U.S.A.

 4344,  SHRI  R.  च  SWAMINATHAN  :
 Will  the  Minister  of  FINANCE  be  pleased
 to  state  the  total  aid  pledged  to  India  by
 the  U.S.A.  for  the  current  financial  year  ?

 THE  MINISTER  OF  FINANCE  (SHRI
 C.  SUBRAMANIAM):  The  US.  Govern-
 ment  has  agreed  to  give  debt  relief  to
 India  to  the  eatent  of  $  45  million  in  the
 current  financial  year.

 Setting  up  of  Asian  Common  Market

 4348  SHRI  HARI  KISHORE.  SINGH:
 Will  the  Minister  of  COMMERCE  be
 pleased  to  state  :

 fa)  the  progress  so  far  miade  ७  fut-
 ther  steps  taken  by  Government  in  setting
 up  Asian  Common  Market;  and

 {b)  the  main  features  thereof  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  COMMERCE  (SHRI  VI-
 SHWANATH  PRATAP  SINGH)  :  (a)  and
 (b):  There  is  no  specific  proposal  for
 setting  up  an  Asian  Common  Market  so
 far.  However,  in  the  course  of  talks  which
 the  Imperial  Majesty  the  Shahenshah  of  Iran
 had  with  our  Prime  Minister  during  his
 visit  to  New  Delhi  from  October  2  to
 October  4,  1974,  it  was  agreed  that  there
 was  scope  for  greater  economic  and  cul-
 tural  co-operation,  within  the  region  as  a
 whole,  covering  literal  countries  of  Indian
 Ocean.
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 Value  of  Goods  selued  during  operations
 ander  MISA

 4346  SHRI  S  R  DAMANT  Will  the
 Munster  of  FINANCE  be  pleased  to  state  *

 (a)  the  particulars  of  the  goods  seized
 under  the  MISA/Conservation  of  Foreign
 Exchange  and  Prevention  of  Smuggling
 Activities  Act  operations,  including  their
 walue,

 {b)  how  were  they  disposed  of,  and

 (०)  whether  there  ts  any  decline  in
 amuggling  activity  and  af  so,  in  what  items
 and  the  reasons  leading  to  such  belief?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FINANCE  (SHRI  PRAN
 AB  KUMAR  MUKHERJEE)  (a)  The
 Maintenance  of  Internal  Security  (Amend
 ment)  Ordinance/Conservation  of  Foreign
 Exchange  and  Prevention  of  Smuggling
 Activities  Act  provides  for  preventive  deten-
 tion  of  persons  only  and  not  for  seizure
 ot  goods

 (b)  Does  not  arse,  in  view  of
 above

 (a)

 (¢)  As  a  result  of  the  ant:  smuggling
 aiive,  the  maim  Indian  links  of  smugglers
 gangs  have  been  broken  and  smuggling
 activities  have  been  restrained  The  intel
 ligence  reports  suggest  that  consequently
 the  inflow  of  contraband  into  the  country
 has  been  reduced  and  the  open  display  of
 smuggled  goods  in  big  cities  and  towns  m
 India  has  come  down  considerably  It  is
 also  supported  by  the  fact  that  the  prices
 of  smuggled  commodities  like  foreign  liqu
 Ors  cigarette,  textiles  and  watches  have
 gone  up  Further,  although  the  monthly  in-
 cidents  of  seizures  during  the  penod  before
 and  after  the  MISA  (Ordinance)  remained
 the  same,  the  total  value  of  goods  seized
 per  month  im  the  latter  period  bad  fallen
 almost  to  half

 राज्य  व्यापार  निगम  के  अधिकारियों  के  विर्द
 केन्द्रीय  सोच  ब्यूरो  हारा  जांच

 4347  श्री  ईश्वर  चौधरी
 शी  अटल  बिहारी  वाजपेयी
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 भरी  हेलेना  सिंह  मेरा ,
 भी  ह... ल  तय  कोशी  *

 क्या  बालिश्त  संत्री  यह  बताने  की  कृपा  करेंगे
 कि  राज्य  व्यापार  निगम  में  कितने  भ्रमणकारी  ऐसे
 हैं  जिनके  विरुद्ध  केन्द्रीय  जांच  ब्यूरो  ने  कसी  समय
 जाच  को  है?

 बालशिस्य  महालय  में  उपन् मंत्री  (भी  विद्यमान

 प्रताप  सिह)  966  से  केन्द्रीय  जांच  ब्यूरो  ने
 राज्य  व्यापार  निगम  के  37  अधिकारियों  ने  विरुद्ध
 जाच  की  है।

 Setting  up  of  an  Export  Processing  Zone
 for  Electronics  in  Cochin

 4348  SHRI  VAYALAR  RAVI  Will
 the  Minister  of  COMMERCE  be  pleased
 to  state

 (a)  whether  the  Government  have  taken
 a  final  decision  regarding  the  proposal  for
 setting  Up  an  export  processing  zone  for
 electronics  at  Cochin,  and

 (b)  if  not,  the  reasons  for  delay  in  tak
 ing  a  decision  in  the  matter  ?

 THE  DFPUrY  MINISTER  IN  THI
 MINISTRY  OF  COMMERCE  (SHRI  VI-
 SHWANATH  PRATAP  SINGH)  (४)  and
 (o;  The  Government  of  Kerala  were  te
 quested  to  get  a  fcasibility  study  done  on
 the  proposil  for  setting  up  an  export  pro-
 cessing  zone  in  Cochm  by  a  speciahsed
 agency  and  also  to  furmsh  certain  informa-
 tion  A  decision  will  be  taken  as  and  when
 the  feasibility  study  report  and  the  requisite
 information  aie  reversed  from  the  State
 Goveinment

 Quantum  of  exports  of  perishable  goods
 4349  SHRI  DHAMANKAR  Wil  the

 Minister  ot  COMMERCE  be  pleased  to
 State

 (i)  the  present  quantum  of  exports  m
 tims  of  foreign  exchange  in  respect  of
 perishable  goods  like  fruits,  vegetables,
 flowers  and  fasmon  goods,  and

 (b)  what  are  the  problems  faced  by  the
 csnuiters  of  these  goods  ?
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 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  COMMERCE  (SHRI  Vi-
 SHWANATH  PRATAP  SINGH):  (a)
 The  export  of  frest  fruits,  vegetable  (includ-
 ing  onions  and  flowers  during  1973-74
 has  been  of  the  value  of  about  Rs.  7./6
 crores,  Exact  connotation  and  composition
 of  the  item  “fashion  goods”  is  not  known
 and  as  such  it  is  not  possible  to  furnish  in-
 formation  about  it.

 (७)  High  incidence  of  Air  freight,  non-
 availability  of  sufficient  air  space  for  export
 of  fresh  fruits  and  vegetables  during  season
 te  U.K.  and  West  Asian  Countries  and  im-
 position  of  an  import  duty  on  import  of
 these  items  by  some  of  the  importing  coun-
 tries  are  the  main  problems  faced  by  our
 exporters.

 Boosting  up  of  Exports  of  Perishable
 Goods

 4350.  SHRI  DHAMANKAR:  Will  the
 Minister  of  COMMERCE  be  pleased  to
 state  whether  any  steps  are  being  taken  to
 boost  up  exports  of  perishable  goods  like
 fruits,  vegetables,  flowers  and  fashion  goods
 which  command  a  ready  market  by  proper
 exploitation  of  new  market  vistas  opened
 with  the  introduction  of  Jumbo  Jet,  so  as
 to  take  full  advantage  of  air  cargo  traffic
 explosion  to  meet  the  demand  of  West
 [uropean  and  other  customers  all  the  year
 reund  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  COMMERCE  (SHRI  VI-
 SHWANATH  PRATAP  SINGH):  Yes.
 Sir.

 In  order  to  boost  up  export  of  fresh  fruits
 and  vegetables  Government  has  provided
 an  incentive  to  exporters  by  which  they
 are  allowed  5  per  cent  import  replenishment
 for  importing  packaging  material  against  the
 exports  made  by  them.

 A  high  level  Standing  Courdination  Com-
 mittee  for  promoting  exports  by  Air  has
 been  set  up.
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 In  the  absence  of  a  more  precise  descrip-
 tion  of  the  item  “fashion  goods”  it  is  not
 possible  to  furnish  information  about  it.

 Delegations  of  Members  of  Parliament  and
 Officers  Sent  Abroad  on  Government

 Business
 435i.  SHRI  ROBIN  KAKOTI:  Will  the

 Minister  of  FINANCE  be  pleased  to  state  :
 (a)  the  names  pf  Members  of  Parliament
 and  the  number  of  officers  who  were  sent
 us  delegates  and  for  other  Government
 business  to  various  foreign  countries  in  the
 year  1972-73,  1973-74,  and  upto  3ist
 December,  1974;  and

 (b)  the  amount  of  expenditure  incurred
 cach  year  on  the  above  account  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FINANCE  (SHRI  PRAN-
 Ab  KUMAR  MUKHERJEE):  (a)  and
 (b)  The  information  is  being  collected  and
 will  be  laid  on  the  Table  of  the  House  as
 svon  as  possible.

 Expenditure  on  Foreign  Tours  of  Central
 and  State  Ministers

 4352.  SHRI  ROBIN  KAKOTT:  Will  the
 Minister  of  FINANCE  be  pleased  to  state
 the  tutal  expenditure  incurred  in  1973-74
 and  upto  3lst  December,  974  on  account
 of  Central  and  State  Ministers’  foreign
 tours  respectively  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FINANCE  (SHRI  PRAN-
 AB  KUMAR  MUKHERJEE):  The  infor-
 mation  is  being  collected  in  regard  to
 Central  Ministers  and  will  be  laid  on  the
 Table  of  the  House  as  soon  as  possible
 The  expenditure  regarding  Ministers  of
 State  Governments  is  ihe  concern  of  those
 Governments.

 Supply  of  Cables  to  Russia

 4353,  SHRI  P.  GANGADEB:  Will  the
 Minister  of  COMMERCE  be  pleased  to
 State

 va)  India’s  exports  of  cables  and  wires
 during-the  first  eight  months  of  the  current
 fiuancial  year;
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 <b)  whether.  this  export..was:  more.  or
 leas  during  the  cortesponding  --period  of
 ‘1973-74  and

 (c)  whether  any  contract  for  the  supply
 of.  aluminium  :power  cables  has  been  made
 with.  the  Soviet  Union  in  the  current  year's
 trade  plan  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  COMMERCE  (SHRI  VI-
 SHWANATH  PRATAP  SINGH)  :  (a)  and
 (b)  Exports  during  April—November,  974
 were  Rs.  882.74  lakhs  as  compared  to
 Rs.  647.64  lakhs  during  April—November,
 1973,

 (c)  Yes,  Sir.

 Newsreport  under  Caption  ‘Santa  Cruz
 EPZ  Lagging’

 4354.  SHRI  VASANT  SATHE  :

 SHRI  RAJDEO  SINGH  :

 DR.  H.  P.  SHARMA  :

 Will  the  Minister  of  COMMERCE  be,
 pleased  to  state  :

 (a)  whether  attention  of  Government  has
 been  drawn  to  the  newsreport  in  an  English
 daily  dated  the  I!th  February,  4975  under
 the  caption  “Santa  Cruz  EPZ  lagging’;

 (b)  if  so,  the  reaction  of  Government
 to  the  various  observations  made  therein;
 and

 (c)  the  action  taken  in  the  matter  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  COMMERCE  (SHRI  VI-
 SHWANATH  PRATAP  SINGH):  (a)  to
 (c)  Many  of  the  statements  in  the  article
 are  factually  not  correct.  It  is  top  early  to
 Make  any  assessment  about  success  or
 otherwise  of  the  Santa  Cruz  Electronics
 Export  Processing  Zone  Project  which  is  still
 in  its  formative  stage  and  most  of  the  units
 which  have  been  approved  are  taking  steps
 fo  implement  their  projects.  However,  due

 MARCH  il,  1995..
 to:  present  recession  Jin  electronics  industry

 ceeding  cautiogsty.  The  progress  of  the  Santa
 Cruz,  project.  is  constantly.  under  review,

 Export  of.  Ferro-Manganete

 4355.  SHRI  VASANT  SATHE  :  Will  the
 Minister  of  COMMERCE  be  pleased  to
 state

 (a)  whether  attention  af  Government  has.
 been  drawn  ‘to  fhe  Press  report  dated  the
 I6th  February,  4975  regarding  fall  in  Ferro-
 Manganese  Export;

 (b)  if  so,  the  reaction  of  Government
 thereto;  and

 (c)  steps  taken  to  step-up  export  of
 Ferro-Manganese  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  COMMERCE  (SHRI  VI-
 SHWANATH  PRATAP  SINGH)  :  (a)  Yes,
 Sir.

 (b)  and  (c)  Exports  of  ferro-maganese
 have  declined  on  account  of  shorifall  in  its
 production  in  the  country  because  of  power
 shortage.  The  concerned  State  Govern-
 ments  have  been  approached  to  restore
 power  cuts  in  respect  of  the  plants  pro-
 ducing  ferro-manganese.

 Value  of  goods  exported  and  imported,
 Port-wise

 4356.  SHRI  INDRAJIT  GUPTA:  Will
 the  Minister  of  COMMERCE  be  pleased
 to  state  :

 (४)  the  value  of  goods,  commodity-wise
 exported  during  1971-72,  1972-73  and
 ‘1973-74  port-wise;  and

 (b)  thé  value  of  imported  goods,  com-
 muidity-wise,  received  in  each  port  in  India
 during  1971-72,  1972-73,  and.  ‘1973-74  7

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  COMMERCE  (SHRI  VI-
 SHWANATH  PRATAP  SINGH)  :  (a)  and
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 (७).  The  necessary  information  for  97i-72
 and  ‘1972-73,  is  being  collected  and  will  be
 jaid  on  the  Table  of  the  House  in  due
 course.  As  regards  information  for
 ‘1973.74  the  port-wise  tabulation  have  been
 discontinued  from  April,  1973.

 Released  orders  for  Imported  Steel

 4357.  SHRI  G.  Y.  KRISHNAN:  Will
 the  Minister  of  COMMERCE  be  pleased  to
 state  :

 (a)  whether  Government  have  since  is-
 sued  release  orders  for  imported  steel  items  ;
 and

 (b)  if  so,  the  particulars  thereot  ?

 THF  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  COMMERCE  (SHRI  VI-
 SHW4NATH  PRATAP  SINGH)  :  (a)  and
 (b)  Release  orders  for  import  of  permis-
 sible  steel  items  are  being  issued  regularly
 by  the  licensing  authorities,  as  per  the  im-
 port  policy  laid  down  in  this  regard.  The
 particulars  of  such  release  orders  are  pub-
 lished  in  the  “Weekly  Bulletin  of  Indus-
 trial  Licences,  Import  Licences  and  Export
 Licences’,  copies  of  which  are  regularly
 supplied  to  the  Parliament  Library.

 Setting  up  of  Dry  Port  at  Detht

 4358.  SHRIMATI  PARVATHI  KRISH-
 NAN  :  Will  the  Minister  of  COMMERCE
 be  pleased  to  refer  to  the  reply  given  to
 Unsterred  Question  No.  879  dated  the
 i8th  November.  974  regarding  setting  up
 of  Dry  Port  at  Delhi  and  state  :

 fa)  whether  Government  have  taken  a
 fina]  decision  with  regard  to  the  location
 of  dry  port  in  one  of  the  big  towns  of  the
 National  Capital  Region;  and

 (b)  if  so,  the  details  thereof  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  COMMERCE  (SHRI  VI-
 SHWANATH  PRATAP  SINGH):  (a)
 and  (b).  Govt.  have  approved  in  principle

 1  LSS/75—4
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 the  setting  up  of  a  Dry  Port.  A  Panel  in
 the  Planning  Commission  has  been  asked
 to  go  into  the  question  of  location  of  the
 Iry  Port  and  make  its  recommendations
 to  the  Government.

 Application  of  Quality  Control  Pre-ship-
 ment  Inspection  Act  on  Electrical  Equip-

 ment

 4359.  SHRI  K.  MALLANNA:  Will  the
 Minister  of  COMMERCE  be  pleased  to
 state:

 (a)  whether  Government  have  consi-
 dered  the  question  of  extension  of  the
 application  of  the  Quality  Control  and
 Pre-shipment  Inspection  Act  to  as  wide  an
 area  of  electrical  equipment  as  far  as  possi-
 ble  to  cnsure  inter  alia  electri.al  safety  in
 exports;  and

 (b)  the  contribution  of  electrical  indus-
 tries  to  export  in  1973-74  and  estimate
 during  the  current  financial  year  7

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  COMMERCE  (SHRI
 VISHWANATH  PRATAP  SINGH):  (a)
 Yes,  Sir.

 (Rs.  mn  lakhs)

 Ttem  Actuals  Estimates
 1973-74  ‘1974-75

 [Oy  Electric  fans  243  350
 (a)  Cables  &  Con-

 ductors  454  500
 (an)  Electronics  926  200
 (iv)  Batteries  299  430
 (v)  Lamps  &  tubes  i0  20

 (vi)  Accessories  &
 apphances  207  250

 (vii}  *Heavy  Electricals  605  4058

 *melude  electric  motors,  generators,
 control  gear,  mild  gear,  transformer,
 etc.
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 Proposal  to  open  snving  Bank  by  P  &  T
 Department  in  Delhi

 -
 4360.  SHRI  N.  E.  HORO:  will  the

 Minister  of  FINANCE  be  pleased  to  state;

 (a)  whether  Delhi  Circle  of  the  Posts  and
 Telegraph  Department  has  decided  to  open
 a  Saving  Bank  in  the  capital  to  stimulate
 saving  habit  ;  and

 (b)  if  so,  the  main  features  thereof  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  FINANCE,  (SHRIMATI
 SUSHILA  ROHATGI:  (४)  It  has  been
 decided  to  open  National  Savings  Bureaux
 in  the  four  metropolitan  cities-viz,  Dethi,
 Calcutta,  Madras  and  Bombay.  To  begin
 with,  one  National  Savings  Bureau  will  be
 opened  in  cach  of  the  four  cities.

 (b)  The  main  features  of  the  National
 Savings  Bureaux  will  be  :-—

 (i)  These  Savings  Burcaux  will  be  run
 by  the  P  &  T  Department  and  transact
 exculsively  Savings  Bank  work.

 (ii)  These  Bureaux  will  be  centrally
 located  and  will  have  counters  and  furni-
 ture  comparable  to  that  of  a  branch  of
 a  commercial  bank.

 (iii)  The  staff  will  be  specially  selected
 to  ensure  efficient  and  courteous  service
 to  the  public.

 (iv)  Since  these  Bureaux  will  be  doing
 specialised  Savings  work,  the  guality  of
 tbe  service  is  expected  to  be  better.

 Loans  advanced  by  Nationalised  Banks  to
 Scheduled  Castes  und  Tribal  Applicants  in

 Thargram,  West  Bengul

 4361.  SHRI  TUNA  ORAON:  Will  the
 Minister  of  FINANCE  be  pleased  to  state  :
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 (a)  the  amount  of  loans  advanced  by  the
 nationalised  banks  to  Scipduled  Caste  and
 Tribal  applicants  of  Phargram  in  West
 Bengal  during  the  year  19745  and

 (b)  how  many  applications  were  pending
 as  at  the  end  of  January,  19757?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  FINANCE,  (SHRIMATI
 SUSHILA  ROHTAGI):  (a)  and  (b)  Banks
 do  not  maintain  statistics  separately  of
 udvances  ertended  exclusively  for  Sche-
 duled  Castes  and  Scheduled  Tribes  menibers,
 or  to  borrowers  according  to  their  domi-
 cile  status.  The  present  system  of  statistical
 teporting  does  not  also  provide  for  com-
 pilation  of  data  relating  to  the  number:  of
 pending  applications.

 Since  nationalisation,  as  part  of  the  ace
 cepted  policy.  banks,  particularly  the  public
 sector  banks,  have  been  endeavowing  to
 reach,  in  an  increasing  measure,  small  bor-
 rowets  in  the  various  priotity  sectors  of
 agriculture,  small  scale  industries,  transport
 operators,  self-employed,  etc.  The  bi  nky  are
 also  extending  assistance  at  a  concestional
 imterest  tate  of  4  per  cent  to  the  weuker
 among  the  weak  in  as  many  as  265  distric-
 ts,  which  are  classified  as  industrially
 backward  0  where  SFDA/ME  AL  pro-
 gtammes  are  under  implementation  Bulk
 of  the  advances  to  Scheduled  Castes  and
 Scheduled  Tribes  members
 under  loans  to  small  borrowcis
 hitherto  neglected  sectors  and  under  the
 Differential  Interest  Rate  Scheme.  The
 details  of  the  outstanding  advances  of

 public  sector  banks  (including  nationalised
 banks)  to  these  sectors  as  at  the  end  of
 December,  973  in  Midnapur  District
 (which  includes  Shargram)  West  Bengui
 arc  set  out  in  the  attached  Statement.

 will  figute
 m  the
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 Statement
 Pubhe  Sector  Banks’  Advances  to  Agriculture,  Retail  Trade,  Transport  Services,  Duifferen-
 tial  Interest  Rate  etc  im  the  Districts  of  Midnapur  (which  includes,  Jhargram)

 As  on  the  last  Friday  of  December  1973,
 {Amount  m  thousands  of  Rs.)

 Occupation  No  of  Amount
 Accounts  out-

 standing

 1  Agriculture  of  which  .  7  12721  0992
 (a)  Direct  Finance  हे  42247  9296
 (b)  Indirect  Finance  329  393
 (०)  Allied  Activies  145  302

 2  Transport  Storage  and  Communication  53  8222
 3  Retail  Trade  9  433

 4  Personal  and  Professional  seivices  of  which  423  063

 (a)  Professronal  se:  vices  8t  394
 (b)  Artisans  and  Craftsmen  20  १69
 (c)  Other  services  हे  .  222  400

 3  Rural  industnes  Projects  हे  48  327
 6  Dhfferential  Interest  Rates  Scheme  2042  549
 7  Small  Scale  Industries  -  334  2945

 Total  Bank  Credit  in  the  District  20033  ‘37641 5  ।

 Loans  Advanced  by  Nationalised  Banks  to
 Scheduled  Caste  and  Tribal  Applicants

 of  Purulia,  West  Bengal
 4362  SHRI  TUNA  ORAON  Will  the

 Minister  of  FINANCE  be  pleased  to  state
 (a)  the  amount  of  loans  advanced  by  the

 nationalised  banks  to  Scheduled  Caste  and
 Tribal  applicants  of  Purula  in  West  Ben-
 gal  during  the  year  1974,  and

 (9)  how  many  apphcations  were  pending
 as  at  the  end  of  January,  8975  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  FINANCE  (SHRIMATI
 SUSHILA  ROHTAGI)  (a)  and  (b)  Banks
 do  not  maintain  statistics  separately  of  ad
 vances  extended  exclusively  for  Scheduled
 Castes  and  Scheduled  Tribes  members  or
 to  borrowers  according  to  their  domicile
 status  The  present  system  of  statistical
 reporting  does  not  also  provide  for  compi-
 lation  of  data  relating  to  the  number  of
 pending  applications

 Since  nationalisation,  as  part  of  the  ac-
 cepted  policy,  banks,  partscularly  the  public
 sector  banks,  have  been  endeavouring  to
 reach,  mm  an  increasing  measure,  small
 borrowers  mm  the  various  priority  sectors
 of  agriculture,  small  scale  industries,  trans-
 port  operators,  self-employed,  etc  The
 banks  are  also  extending  assustance  at  a
 concessional  interest  rate  of  4  per  cent
 to  the  weaker  among  the  weak  मा  as  many
 as  265  districts  which  are  classified  as
 wadustrially  backward  or  where  SFDA/
 MFAL  programmes  are  under  smplemen-
 tation  Bulk  of  the  advances  to  Scheduled
 Castes  and  Scheduled  Tribes  members  will
 figure  under  loans  to  small  boriowers  in
 the  hitherto  neglected  sectors  and  under
 the  Differential  Interest  Rate  Scheme  The
 details  of  the  outstanding  advances  of  pub-
 lic  sector  banks  (includmg  nationalised
 banks)  to  these  sectors  as  at  the  end  of
 December,  973  in  Purulta  District,  West
 Bengal  are  set  out  in  the  statement  attach-
 ed
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 Statement
 Banks’  advances  t  Transport  Services,

 Diflerontial  Interest  yon  in  too  22  ame,  ia  West
 (As  on  the  last  Friday  of  December,  973)

 (Amounts  in  thousands  of  Rs.)

 Occupation  No.  of  —§  Amount
 Accounts  out

 standing

 .  Agriculture  of  which—  3253  5385
 {a)  Direct  Finance  +  .  984  4454
 (b)  Indirect  Finance  .  26  776
 (c)  Allied  Activities  .  43  55

 2  Transport  Storage  and  Communication  ‘.  98  656
 3.  Retail  Trade  :  24  307
 4.  Personal  and  Professional  services  of  which  69  i95

 (a)  Professional  services  2  43
 (b)  Artisans  and  Craftsmen  558  70
 (c)  Other  services  40  82

 5.  Rural!  mdustries  projects
 6.  Differential  Interest  Rates  Scheme  a  +  .  9  4
 7.  Small  Scale  industries  .  मु  46  86]

 Total  Bank  Credit  in  the  District  363]  90]

 Amount  Advanced  by  L.LC.  to  Town
 Municipal  Council,  Udipi

 4363.  SHRI  P.  R.  SHENOY  :  Will  the
 Minister  of  FINANCE  be  pleased  to  state  :

 (a)  the  total  amount  advanced  by  the
 Life  Insurance  Corporation  of  India  to  the
 Town  Municipal  Council,  Udipi,  for  the
 construction  of  underground  drainage  in
 Udip:;  and

 (9)  whether  the  Life  Insurance  Corpo-
 ration  of  India  propose  to  advance  further
 loan  to  the  Council  to  enable  it  to  com-
 Mmence  and  complete  the  drainage  work  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  FINANCE  (SHRIMATI
 SUSHILA  ROHATGD  :  (a)  LIC  has  ad-
 vanced  Rs,  2  lakhs  up-to-date  to  the  Town
 Municipal  Council,  Udipi,  for  the  cons-
 truction  of  underground  drainage  in  Udipi
 Cown.

 (b)  The  Udipi  Municipal  Council  recent-
 ly  made  a  request  for  further  loan  of
 Rs  6  36  lakhs  which  will  be  considered
 by  LIC  during  1975-76  provided  the  pro-
 gress  of  the  scheme  is  found  s  ‘‘sfactory.

 Development  of  Tourism  in  Kerala

 4364.  SHRI  VAYALAR  RAVI  :  Will
 the  Mmister  of  TOURISM  AND  CIVIL
 AVIATION  be  pleased  to  state  :

 (a)  whether  Government  of  Kerala  have
 prepared  any  comprehensive  plan  for  the
 development  of  tourism  in  that  State;  and

 (b)  if  so,  a  brief  outline  thereof  and  in
 what  manner  the  Government  of  India
 propose  to  help  in  the  proper  implementa-
 tion  of  the  scheme  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  TOURISM  AND  CIVIL
 AVIATION  (SHRI  SURENDRA  PAL
 SINGH)  :  (a)  The  Government  of  Kerala
 have  constituted  a  Committee  for  drawing
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 Tourism  in  the  State.

 (b)  the  contents  of  the  Master  Plan  are
 not  known  as  it  is  still  under  preparation
 by  the  State  Government.

 अन्य  प्रदेश  में  व्यक्तियों/कम्पतियों  को  ओर  सफाया
 आयकर

 4365.  श्री  गंगा चरण  पोलित:  क्या
 मंत्री  यह  बताने  की  कृपा  करेगे  कि

 (क)  मध्य  प्रदेश  के  उन  00  सरकारी/
 गैर  सरकारी  उपक्रमों  अथवा  कम्पनियो/व्यक्तियो
 के  ताम  गया  हैं  जिनके  उपर  झा वय  कर  की
 1,00,000  ०  से  अधिक  राशि  बकाया  है  ,  भौर

 (ख)  उस  राशि  की  वसूली  के  किये  क्‍या
 कार्यवाही  की  गई  है?

 बत्ती

 विश  मंत्रालय  में  राज्य  मंत्री  पश्न  प्रणब  कुमार
 मुख्षाजीं) :  (१)  मध्य  प्रदेश  मे  भोपाल  स्थित  आयकर
 आयुक्त  और  7  के  अ्रधिवार-कषत्र  मे,  ‘Bi-12-
 974  की  स्थिति  के  अनुसार  80  कर-निर्धारित

 ऐसे  ये  जिनमे  से  प्रत्येक  की  तरफ  राय-कर  और
 निगम-कर  मिला  कर  कुल  एक  लाख  भ्रमणा  उससे
 अधिक  रकम  बकाया  थी।  इन  के  नाम  सभा  पटल
 पर  रखे  गये  विवरण  मे  दिये  गये  हैं।  [प्रणाली में
 रखा  गया।  रेखीय  सख्या  एल०  tito  9263/75]

 (ख)  आयकर  अधिनियम,  i96:  में  निहित
 व्यवस्था  के  भ्रनुसार,  प्रत्येक  मामले  की  परिस्थिति
 को  ध्यान  मे  रखते  हुए,  बकाया  मांग  की  वसूली
 के  लिये  आवश्यक  उपाय  किये  गये  हैं  और
 किये  जा  रहे  हैं।

 आयकर  अधिकारियों  हारा  मध्य  प्रदेश  के  छापे

 4366.  भरी  गंगा चरण  पोलित  :  क्या  बिल
 मंत्री  यह  बताने  को  कृपा  करेगे  कि

 (क)  क्या  मध्य  प्रदेश  में  गत  वर्ष  के  दौरान
 आयकर  अधिकारियों  हारा  किन-किन  व्यक्तियों  के
 यहां  छापे  मारे  गये  ,
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 (कल)  उनमें  से  प्रत्येक  के  सिद्ध  क्‍या  गया
 विशिष्टि  आरोप  हैं;  भौर

 (ग)  क्‍या  उनके  विऋद्ध  कोई  कार्यवाही  को
 गई  है  अथवा  को  जा  रही  है  भर  यदि  हां,  तो
 उसका  ब्यौरा  क्‍या  है?

 चित  मंत्रालय  में  राज्य  मंत्री  (शी  प्रणय  कुमार
 मुखर्जों) :  (क)  से  (ग)  वर्ष  i974  मे  आयकर
 अधिनियम  i96.  की  धारा  632  के
 अधीन  मध्य  प्रदेश  के  जिन  व्यक्तियों  के  परिसरों
 की  तलाशिया  ली  गई  थी,  उन  के  नाम  सभा  पटल
 पर  रखे  गए  विवरण  पद्  मे  दिये  गये  हैं।  [ब्रन्धालय
 में  रखा  गया।  बेंखिये  ब्या  क्त  ही०  9264/75)
 उक्त  अधिनियम  के  अधीन  तलाशी  की  परवानगी
 उन  मामलो  में  दी  जाती  है  जिनमे  निरीक्षण
 निदेशक  अथवा  श्रायवर  आयुक्त  को  उनके  पास

 सूचना  के  आधार  पर  यह  विश्वास  करने  का  कारण
 हाता  है  कि  सबंधित  व्यक्ति  ने  लेखा  पुस्तकों  अथवा
 अन्य  दस्तावेजों  को  प्रस्तुत  नहीं  किया  है  परीक्षा
 उन  को  प्रस्तुत  नहीं  करेगा  अथवा  उस  के  पास
 काई  अघोषित  राय  भ्रयवा  सम्पति  है।

 पकडी  गयी  लेखा  पुस्तका/दस्तावेजो  वी  छानबीन
 की  जा  रही  है।

 बहुमूल्य  परिसम्पत्तियों  को  पकडने  के  लिये  ली
 जानी  वाली  तलाशी  के  बावजूद  पहला  कदम  यह
 होता  हैं  कि  आयकर  अधिनियम  i962  की  धारा
 132  (5)  के  भ्र धीन  अघोषित  प्राय  का  सरसरी

 तौर  पर  परदुमन  लगाने  तथा  पकडी  गयीं  परि-
 सम्पत्तियों  के  ऐसे  भाग  को  रोक  रखने  के  आदेश
 जारी  गयी  जाते  हैं,  जिनसे  अनुमानित  भ्रषोषित
 राय  पर  कर  दायित्व  की  ओर  प्रत्यक्ष  कर  अधि-
 नियमों  के  पअन्तमेंत  जन्य  दायित्व  को  पूति  हो  सके  ।

 मह  आदेश  तलाशी  के  90  दिन  के  प्रकार  जारी
 करना  होता  है।  इसके  बाद  नियमित  कर  निवारण
 की  कार्यवाही  शुरू  की  जाती  हैं  n  जिस
 मामले  मे  उपयुक्त  समझा  जाता  है  उसमे  भ्रधंदष्ड
 समझाया  जाता  है  भौर  इस्तगासे  की  कार्यवाही  शुरू
 की  जाती  है।
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 कपड़ा  लोग  में  जल्दी

 4367.  भी  गे गां चरण  बासित:  क्‍या  बाजीगर
 मंत्री  यह  बताने  की  कपा  करेंगे  कि:

 (क)  कपड़ा  उद्योग  में  बेमानी  जल्दी  के  क्या
 कारण  है,  शौर  क्‍या  सरकार  इस  सबंध  में  कोई
 उपचारात्मक  कार्यवाही  कर  रही  है  भ्रमणा  करने
 का  उस  का  विचार  है?

 बालणिण्य  मंत्रालय  में  उप-सूत्रो  (भो  विश्वनाथ
 प्रताप  सिह):  (क)  उत्पादन  तथा  स्टाक  के
 आंकड़ों के  आधार  पर  सूती  वस्त्र  उद्योग मे  इस  समय
 मंदी  के  कोई  चिन्ह  दिखाई  नहीं  देते  ।

 (खं)  प्रश्न  नहीं  उठता।

 Financial  Matters  Between  the  Union  and
 States

 4368.  PROF.  NARAIN  CHAND  PA-
 RASHAR  ;  Will  the  Minister  of  FINANCE
 be  pleased  to  state  :

 (a)  whether  any  States  have  called  for
 amendments  or  changes  in  the  Constitu-
 tional  provisions  relating  to  the  financial
 matters  between  the  Union  and  States;

 (8)  if  so,  the  names  of  the  States  and
 the  suggestions  made  by  them;  and

 (0)  the  decision  of  the  Union  Govern-
 ment  on  these  suggestions  ?

 THE  MINISTER  OF  FINANCE  (SHRI
 C.  SUBRAMANIAM)  :  (a)  to  (०  The
 State  Governments  of  Tamil  Nadu  and
 Gujarat  have  urged  that,  as  suggested  by
 the  Sixth  Finance  Commission,  the  ques-
 tion  of  bringing  Corporation  Tax  within
 the  divisible  pool  (which  would  require
 changes  in  the  Constitutional  provisions)
 may  be  brought  up  for  examination  before
 the  National  Development  Council.  The
 matter  is  under  examination.
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 सीमा हु एक  कौर  खत्वायसुर्क  मुर  ह...
 हस्ताक्षरों  के  पास  विजा रोत जीम  पढ़ें  शोले

 ase.  शी  हुकम  कश्  eure:  क्‍या  ह... 4
 मंत्री  यह  बताने  की  कपा  करेंगें  कि:

 (क)  सीमाशुल्क  कौर  उत्पाद शुल्क  समानता
 के  कार्यालय,  नागपुर,  से  इस  समय  विभिन्न  प्रकार
 के  कितने  मामले  विचाराधीन  है,  उनमे  से  कितने  मामले
 मिर्च  कौर  मध्य  प्रदेश  के  लकीरों  के  संबद्ध  हैं  कौर
 उनसे  सिद्ध  लोगो  के  नाम  क्‍या  हैं  ,

 (&)  प्रत्येक  मामले  के  लिपटा  के  लिये  कितना

 न्यूनतम  बौर  कितना  भ्र धिक तम  समय  निर्धारित

 है  कौर  क्या  प्रत्येक  मामले  कौ  सुनवाई  कई-कई
 बार  की  जाती  है  ,

 (ग)  क्या  नागपुर  और  50  मील  को  दूरी  पर
 रहने  बाले  लोगों  को  प्रो-जाने  मे  होने  वाली
 कठिनाई  को  ध्यान  में  रखा  जाता  है,  और

 ष)  यदि  हां,  ता  उन्हे  किस  प्रकार  की  सूची-
 धाए.  दी  जाती  हैं  t

 विस  मंत्रालय  में  राज्य  मंत्री  (ओ  हद  कुमार
 सुर्जो):  (क)  संभवत  सूचना  अपराध  के  उन
 मामलो  के  बारे  में  मानी  गई  है  जो  केन्द्रीय  उ  उत्पादन-

 शुल्क  तथा  नमक  अधिनियम,  944,  स्वर्ण  नीय-
 ण  प्रीमियम,  i908  तथा  सीमाशुल्क  प्रीमियम
 962  %  अन्तत  जाच  और  न्याय  निर्णयाधीन

 हैं

 सीमाशुल्क  तथा  केन्द्रीय  उत्पादन शुल्क  समाहर्ता-
 कार्यालय,  नागपुर  में  इस  प्रकार  के  मामलों  को
 सख्या  निम्न  प्रकार  से  है,

 मध्य  प्रदेश.  विदर्भ  क्षेत्र
 क्षेत्र

 सीमा  शुल्क  38  26

 स्वर्ण  58  49
 केन्द्रीय  उत्पादन  शुल्क  i69  ह ६ ३

 उपयुक्त  मामलों  से  संबद्ध  व्यक्तियों/पार्टियों  के  नाम
 एकत्र  किये  जा  रहे  हैं  और  सभा-पटल  पर  रखें
 दिये  जायेंगे  1
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 (a)  प्रत्येक  मामले  के  निपटान  के  लिये  संविधि
 के  प्रधान  कोई  न्यूनतम  अथवा  अधिकतम  समय
 नियत  नहीं  किया  गया  है।  सामान्य  पहली
 झयवां  दूसरी  सुनवाई  के  बाद  मामलों  मे  निर्णय
 कर  दिया  जाता  है।

 (ग)  और  (चि).  किसी  भी  पार्टी  ने  किसी
 प्रकार  की  कठिनाई  के  बारे  में  कभी  कोई  शिकायत
 सही  की  है।  इसलिये,  विशेष  सुविधाओं  की  व्यवस्था
 करने  का  प्रश्न  ही  नहीं  उठता  ।

 Hotels  था  Gujarat

 4370.  SHRI  VEKARIA  :
 SHRI  D.  P.  JADEJA  :

 Will  the  Minster  of  TOURISM  AND
 CIVIL  AVIATION  be  pleased  to  state  :

 (a)  the  number  of  hotels  in  Public  Sec-
 for  functioning  in  Gujarat  State  for
 tourists,  District-wise;

 (b)  whether  there  is  any  proposal  to
 open  more  hotels  in  the  State  during  the
 year  ‘1975-76;  and

 (c)  if  so,  the  site  selected  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  TOURISM  AND  CIVIL
 AVIATION  (SHRI  SURENDRA  PAL
 SINGH)  :  (a)  At  present,  the  India
 Toursm  Development  Corporation,  a  pub-
 lic  sector  undertaking,  is  not  running  any
 hotel  in  Gujarat  State.  However,  the
 Fifth  Five  Year  Plan  of  the  Corporation
 includes  a  provision  for  the  construchon  of
 3  60-:00om  motel  of  the  3-star  category  at
 Ahmedabad.  The  project  will  be  taken  up
 for  mmplementation  subject  to  availability
 of  resources,  satisfactory  feasiability  study
 and  lifting  of  the  ban  on  new  constructions.

 (b)  No,  Sir.

 (c)  Does  not  arise.

 Exports  to  and  Imports  from  U.S.A.

 437i.  SHRI  D.P.  JADEJA  :  Will  the
 Minister  of  COMMERCE  be  pleased  to
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 state  the  details  of  the  total  exports  to  and
 imports  from  the  United  States  during  the
 year  1974-75  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  COMMERCE  (SHRI
 VISHWANATH  PRATAP  SINGH
 India's  exports  to  and  imnorts  from  the
 U.S.A.  dering  the  period  April—October
 974  were  as  follows  :

 Exports  About  Rs.  242  crores.

 Imports  :  About  Rs  277  crores.

 Trade  statistics  for  the
 months  are  not  yet  available

 subsequent

 Deposits  by  Private  Firm  from  Public
 Through  Advertisements  in  News  Papers

 4372  SHRI  VIRBHADRA  SINGH
 Will  the  Minister  of  FINANCE  be  pleased
 to  state  :

 (a)  whether  private  firms  advertise
 through  newspapers  inviting  deposite  from
 public  at  rates  higher  than  bank  rates;

 (b)  whether  this  has  affected  deposits  of
 the  nationalised  banks;  and

 (c)  if  so,  what  steps  are  being  taken  by
 Government  in  thi,  mutter  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  FINANCE  (SHRIMATI
 SUSHILA  ROHATGD  :  (a)  Yes,  Sir

 (b)  and  (c)  Reserve  Bank  hos  tenorted
 that  there  have  been  complaints  from
 banks  that  higher  rates  offered  by  com-
 panies  in  respect  of  deposits  solicited  by
 them  have  been  affecting  their  deposit
 mobilisation  The  Reserve  Bank  has,  with
 effect  from  27th  January,  1975,  reduced
 the  quantum  of  deposits  that  non-banking
 companies  may  receive  in  the  form  of
 unsecured  loans  guaranteed  by  Dhrectors
 and  in  the  form  of  deposits  from  share-
 holders  from  25  per  cent  to  5  per  cent
 of  the  aggregate  of  the  paid-up  capital  of
 the  companies  and  their  net  free  reserves,
 further,  by  way  of  a  disincentive  to  bor-
 rowings  from  the  public  by  non-banking
 non-financial  companies,  the  Finance  Bill,
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 975  seeks  to  provide  that  in  computing
 their  taxable  income  only  85  per  cent  of
 the  interest  paid  by  them  on  public  depo-
 sits  will  be  allowed  as  expenditure  for  tax
 purposes.

 As  regards  partnership  firms,  to  which
 the  Reserve  Bank's  directions  do  not  apply,
 the  Government  have  decided,  in  principle,
 that  statuory  powers  should  be  taken  to
 prohibit  acceptance  of  deposits  by  all  un-
 incorporated  institutions.

 Customs  Clearance  at  Palam  Airport
 4373.  SHR]  VIRBHADRA  SINGH:

 Will  the  Minister  of  FINANCE  be  pleased
 to  state  :

 (a)  whether  International  passengers  are
 subjected  to  considerable  delay  in  customs
 clearance  at  Palam  Airport;  and

 (b)  if  so,  the  measures  taken  to  simplify
 the  procedure  to  avoid  the  delay  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FINANCE  (SHRI  PRA-
 NAB  KUMAR  MUKAJERJFE).  (a)  and
 (b)  Internation  i!  passengers  are  not  subjsec-
 ted  to  any  delay  in  clearance  th.oi  gh  Cus-
 toms  at  Palam  Airport  In  fact  expeditious
 clearance  is  accorded  to  them.  Recently  a
 new  system  based  on  the  random  selec-
 tion  of  outgoing  baggage  for  examination
 has  been  introduced  at  Palam  Airport,
 which  ensures  speedy  clearance  for  the
 outgoing  passengers.  So  far  as  the  incom-
 ing  passengers  are  concerned,  a  three  chan-
 nel  system  of  clearance  has  been  intro-
 duced  which  helps  in  expeditious  clearance
 of  passengers.  Apart  from  this,  the  Inter-
 national  arrival  hall  has  since  been  en-
 larged  and  the  numbcr  of  Customs  coun-
 ters  have  been  increased  to  facilitate  ex-
 peditious  clearance.

 Export  of  costly  Oils  against  Import  of
 Cheaper  ones  to  end  Edible  Oil  Crisis

 4374.  SHRI  K.  MALLANNA  :  Will  the
 Minister  of  COMMERCE  be  pleased  to
 state  :
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 of  edible  oils;  and

 b)  if  so,  the  items  for  export  in  view
 of  their  higher  prices  in  the  International
 Market  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  COMMERCE  (SHRI
 VISHWANATH  PRATAP  SINGH)  :  (a)
 Yes,  Sir.

 (b)  The  suggestion  made  by  the  oil  tech-
 nologists  has  been  carefully  examined  by
 Government  but  it  has  not  been  found
 feasible.

 Export  of  Wagon,  Equipment  to  Brazil

 4375.  SHRI  S.  N.  MISRA  :
 SARDAR  SWARAN  SINGH
 SOKHT  :

 Will  the  Minister  of  COMMERCE  be
 pleased  to  state  :

 (a)  whether  any  demand  has  been  re-
 ceived  for  the  export  of  rail  wagons  and
 other  equipment  fiom  India  to  Brazil,

 (b)  if  so,  the  value  of  orders  received;
 and

 (c)  the  period  during  which  the  exports
 are  to  be  completed  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  COMMERCE  (SHRI
 VISHWANATH  PRATAP  SINGH)  :  (a)
 No,  Sir.

 {b)  and  (c)  Do  not  arise.

 Permission  to  Companies  to  Raise  Capital

 4376.  SHRI  VAYALAR  RAVI  :  Wil
 the  Minister  of  FINANCE  be  pleased  to
 state;

 (a)  the  total  number  and  names  of  com-
 panies  which  have  been  permitted  to  raise
 new  capital  during  the  year  1974.75,  and  the
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 total  amount  they  raised  through  capital
 issues;  and

 (9)  how  many  of  these  companies  belong
 to  the  monopoly  groups  and  the  total
 amount  raised  by  them  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FINANCE  (SHRI  PRA.
 NAB  KUMAR  MUKHERJEE)  :  (a)  The
 information  is  given  m  the  statement  laid
 on  the  Table  on  the  Sabha.  [Placed  in
 Library,  See  No.  LT-9265/75}.

 (b)  The  informaion  is  being  collected
 and  will  be  laid  on  the  Table  of  the
 House.

 Excise  duty  on  Synthetic  Resins

 4377.  SHRI  VARKEY  GEORGE  :  Will
 the  Minister  of  FINANCE  be  pleased  to
 state  :

 (a)  whether  the  paint  industry  is  facing
 a  crisis  due  to  the  heavy  excise  duty  levied
 on  synthetic  resins;

 (b)  whether  the  Industry  has  demanded
 abolition  of  excise  duty  on  resins;  and

 (c)  if  so,  the  reaction  of  Government
 thereto  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FINANCE  (SHRI  PRA.
 NAB  KUMAR  MUKHERJEE)  :  (a)  The
 Government  is  not  aware  that  the  paint
 industry  is  facing  any  such  crisis.

 (b)  and  (.)  Yes,  Si  The  Indian  Paint
 Association,  Calcutta,  has  submitted  a  re-
 presentation  on  (25-2-1975  to  the  concern-
 ed  Administrative  Ministry  of  Industry  and
 Civil  Supplies.  Since  the  representation  is
 of  recent  ongin,  it  is  premature  to  say
 whether  the  request  of  the  industry  is  jus-
 tified  without  detailed  examination.

 Setting  up  of  selling  centres  to  improve
 the  distribution  of  standard  cloth

 4378.  SHRI  ARJUN  SETHI:  Will  the
 Minister  of  COMMERCE  be  pleased  to
 state:
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 (a)  whether  Union  Government  have
 decided  that  1000  selling  centres  covering
 every  district  would  be  set  up  within  one
 year  to  improve  the  distribution  of  stand-
 ard  cloth;  and

 (b)  if  so,  the  production  of  the  stand-
 ard  cloth  in  the  country  as  well  as  the
 working  capital  now  ava'iable  to  the  nation-
 ahsed  sector  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  COMMERCE  (SHRI  VI-
 SHWANATH  PRATAP  SINGH):  (a)
 No,  Sir.  The  Union  Government  has  not
 taken  any  such  decision.

 (b)  The  production  of  controlled  cloth
 during  the  three  quarters  ending  31-12-1974,
 was  6[2  million  sq  metres  for  the  year
 ending  March  1975,  The  information  re
 garding  the  working  capital  of  the  nation-
 alised  textile  mills  is  being  collected.

 Anti-Smugglizxg  Boats  cn  Gujarat  Coast

 4379  SHRI  0.  P.  JADEIA:  Will  the
 Minister  of  FINANCE  be  pleased  to
 state:

 (a)  the  number  of  anti-smuggling  boats
 plying  on  Gujarat  coast;

 (b)  whether  Government  are  consider-
 ing  to  increase  the  number  of  such  boats
 to  check  the  smuggling;  and

 (c)  sf  so,  by  how  many  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FINANCE  (SHRI  PRAN-
 AB  KUMAR  MUKHERIEE)  :  (a)  to  (c)
 There  are  ॥7  boats  at  the  disposal  of  the
 Collector  of  Customs  &  Central  Excise,
 Ahmedabad.  In  addition  to  the  two  Nor-
 wegian  speed  boats  recently  allotted  to
 this  Coltectorate,  it  is  proposed  to  allot
 4  more  speed  boats  It  is  also  proposed  to

 replace  some  of  the  existing  boats  as  well
 as  add  to  the  number  by  appropriation  of
 more  confiscated  craft.
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 Revival  of  Smugglers’  Activities

 4380.  SHRI  D.  ड  JADEJA:

 SHRI  VEKARIA  :

 Will  the  Minister  of  FINANCE  be  pleas-
 ed  to  state:

 (a)  whether  Government  are  aware  the
 smugglers  have  again  become  active  in
 Goa  and  other  parts  of  India;  and

 (b)  if  so,  the  steps  taken  by  Govern-
 ment  to  check  their  activities  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FINANCE  (SHRI  PRA-
 NAB  KUMAR  MUKHERJEE)  :  (a)  and
 (b)  Some  intelligence  reports  suggest  that
 after  the  first  shock  there  are  again  signs
 of  activities  by  smugglers.  The  position  is,
 however,  under  constant  watch,  Apart  from
 preventive  detentions  of  smugglers  and
 foreign  exchange  racketeers,  measures  have
 already  been  taken  to  set  up  the  preven-
 tive  chechs  in  vulnerable  areas,  the  distri-
 bution  centres  and  on  the  feeder  roads.
 A  wireless  communication  network  link-
 ing  a  number  of  points  on  the  West  Coast
 has  also  been  established.  Extra  staff  and
 eauipment  have  also  been  provided  to  field
 offices  for  the  purpose  Ten  Norwegian
 boats  fitted  with  radar  and  other  equip-
 ments  have  been  acquired  and  ten  more
 boats  are  expected  to  arrive  by  Maich/
 April  this  year

 Administrative  steps  such  as  bringing
 more  effective  officers  mto  the  position
 have  also  been  taken.  More  administra-
 tive  and  legislative  measures  are  under
 consieration.

 Export  of  Machinery  for  Sugar  Mills  to
 Uganda

 4381.  SHRI  S.  N.  MISRA:  Will  the
 Minister  of  COMMERCE  be  pleased  to
 state;

 (a)  whether  Uganda  has  expressed  a
 desire  for  import  of  machinery  for  sugar
 mills  from  India;  and
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 ob)  if  ४७,  the  value  of  that  machinery ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  COMMERCE  (SHRI  VI-
 SHWANATH  PRATAP  SINGH):  (a)
 Yes,  Sir.

 (b)  An  Order  has  been  received  for  ap-
 proximately  Rs.  .5  crores  worth  of  equip-
 ment.

 Speed  Boats  for  anti-smuggiing  operations

 4382.  SHRI  VEKARIA  :  Will  the  Minis-
 ter  of  FINANCE  be  pleased  to  state:

 (a)  the  number  of  speed  boats  working
 at  present  for  anti-smuggling  operations;
 and

 {b)  the  number  of  boats  which  are  lying
 idle  OL  damaged  and  awaiting  repairs  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FINANCE  (SHRI  PRA-
 NAB  KUMAR  MUKHERJEE)  :  (a)  and
 (by)  Out  of  the  20  Speed  Boats  oidered
 from  Norway  for  the  Customs  Department,
 40  have  so  far  been  received.  Of  these  7
 are  currently  operational  ;  is  seriously
 damaged  and  ha,  been  declared  by  the
 Mercantile  Marine  Department  to  be  है...
 yond  economical  repairs  and  2  others  are
 unde:  maintenance  repairs

 Duty  free  entry  of  Traditional  Indian  goods
 into  Britain

 4383.  SHRI  P  GANGADEB:

 SHRI  D.  D.  DESAT:

 SHRI  RAGHUNANDAL  LAL
 BHATIA:

 Will  the  Minister  of  COMMERCE  be
 pleased  to  state  :

 (a)  whether  any  agreement  had  been
 reached  at  the  meeting  of  Indo-EEC  Joint
 Committee  held  in  December,  974  regard-
 ing  duty  free  entry  of  traditional  Indian
 goods  into  Britain;  and
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 by  if  so,  the  broad  features  thereof  7

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  COMMERCE  (SHRI  VI-
 SHWANATH  PRATAP  SINGH):  (a)
 and  (b)  The  India-EEC  Joint  Commission
 is  only  a  recommendatory  body.

 During  the  meeting  of  the  Joint  Com-
 mission  held  in  Delhi  in  December,  !97¢
 the  Community  side  announced  and  the
 Indian  side  expressed  appreciation  for  the
 Community  decision  permitting  continuance
 of  duty-fiee  entry  for  Indian  jute  and  coir
 products  into  the  United  Kingdom  and
 Denmark  again  in  1975,  The  Indian  side
 hoped  that  the  arrangements  would  be  ex-
 tended  to  976  also

 The  Indian  side  also  requested  for  rais-
 ing  the  duty  free  ceilings  and  improvement
 of  product  coverage  of  the  Community  s
 duty  free  schemes  relating  to  handloom
 and  handfcratts  which  apply  to  UK  also
 These  and  other  Indian  requests  for  tariff
 suspensions  on  Indian  products  would  be
 considered  by  the  competent  authorities  of
 the  Community.

 Setting  up  of  air  cargo  comple  at  Bombay
 Airport

 4384.  SHRI  P.  GANGADEB  :
 SHRI  PURUSHOTTAM  KAKO-

 DKAR.

 Will  the  Munister  of  TOURISM  AND
 CIVIL  AVIATION  be  pleased  to  state:

 (a)  whether  the  first  air  cargo  complex
 will  be  set  up  at  Bombay  Azrport  this
 year;  and

 (b)  if  so,  the  main  features  thereof  and
 whether  this  is  an  interim  arrangement  to
 assess  the  requirements  of  airlines  in  the
 country  ?

 THE  MINISTER  OF  TOURISM  AND
 CIVIL  AVIATION  (SHRI  RAJ  BAHA-
 DUR):  (a)  and  (b)  A  new  air  cargo  ter-
 minal  is  expected  to  be  put  up  at  Bombay
 Airport  by  the  end  of  this  year  The  ter-
 minal  will  cater  to  international  cargo  and
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 provide  for  facilities  for  customs  and
 other  regulatory  Government  agencies  for
 processing  air  cargo  as  also  office  accom-
 modation  for  cargo  agents.  It  has  been
 designed  to  serve  the  present  and  future
 requirements.

 Kozhikode  Aerodrome

 4385.  SHRI  VAYALAR  RAVI  :  Will
 the  Minister  of  TOURISM  AND  CIVIL
 AVIATION  be  pleased  to  state  :

 (a)  the  salient  features  of  the  plan  and
 estimates  prepared  by  Government  for
 the  Kozhikode  aerodrome;  and

 (b)  whether  Government  propose  to
 bring  about  any  change  in  the  piepared
 plan  and  if  so,  the  broad  outlines  there-
 of?

 THE  MINISTER  OF  TOURISM  AND
 CIVIL  AVIATION  (SHRI  RAJ  BAHA-
 DUR)  :  (a)  and  (b)  Indian  Airlines
 have  recently  indicated  that  in  view  of
 their  fleet  position  and  increased  cost  of
 operation  it  would  not  be  possible  for
 them  to  operate  to  Calicut  during  the
 Fifth  Plan  period.  Nevertheless,  it  is
 proposed  to  pursue  the  proposal  for  the
 development  of  the  aerodrome  for  non-
 scheduled  operations  for  the  present,  बाद-
 ject  to  availability  of  resources  The  de-
 tails  are  being  worked  out.

 Extension  of  Runway  of  Cochin  Airport
 4386.  SHRI  S.  N.  MISRA  :  Will  the

 Minister  of  TOURISM  AND  CIVIL
 AVIATION  be  pleased  to  state  :

 (a)  whether  there  is  any  proposal  under
 Government's  consideration  to  extend  the
 present  runway  of  Cochin  airport  with  a
 view  to  enable  Boeing  737  planes  to  land
 there;  and

 (b)  if  so,  the  broad  outlines
 ancial  implications  thereof?

 THE  MINISTER  OF  TOURISM  AND
 CIVIL  AVIATION  (SHRI  RAJ  BAHA-
 DUR)  :  (a)  Yes,  Sir.

 and  fin-
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 (b)  The  proposal  envisages  extension
 and  strengthening  of  the  existing  runway
 @t  the  Naval  aerodrome  at  Cochin  for
 making  it  suitable  for  meeting  the  imme-
 diate  requirements  of  limited  Bocing  737
 operations.  The  cost  estimates  are  under
 preparation.

 Import  of  Urea  from  Bulgaria

 4387.  SHRI  S.  N.  MISRA  :  Will  the
 Minister  of  COMMERCE  be  pleased  to
 state  :

 (a)  the  quantity  of  urea  to  be  import-
 ed  from  Bulgaria  during  the  current  year,

 (b)  the  purchase  price  per  tonne  of
 ‘urea;  and

 (c)  at  what  price  it  is  likely  to  be  sold
 in  the  country?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  COMMFRCE  (SHRI
 VISHWANATH  PRATAP  SINGH)  :  (a)
 70,000  tonnes.

 (b)  Being  a  commercial  deal,  the
 purchase  price  ts  not  made  pubitc.

 (c)  The  present  sale  price  of  urea  in
 the  country  is  Rs.  2000  per  metric  ton-
 ne.

 Crisis  in  Fishing  Industry

 4388.  SHRI  VARKEY  GFORGE  :  Will
 the  Minister  of  COMMERCE  be  pleased
 to  state  :

 (a)  whether  the  fishing  industry  ३8
 facing  a  crisis  due  to  the  sharp  decline
 in  the  prices  of  shrimp  in  the  American
 and  Japanese  markets;

 (b)  whether  many  fishing  firms  along
 the  West  and  East  coast  have  already  been
 closed;  and

 (c)  if  so,  the  effective  steps  being  tak-
 en  to  remedy  the  situation?
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 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  COMMERCE  (SHRI
 VISHWANATH  PRATAP  SINGH)

 fishing  industry  faced  problems  during
 1974-78  due  to  recession  in  affluent  mar-
 kets  coupled  with  lower  catches  of  ex-
 portable  varieties  of  fish.

 (b)  Some  fish  processing  units  faced
 closure  during  the  second  half  of  Decem-
 ber,  974  but  most  of  them  have  now  re-
 opened.

 {c)  (i)  Two  sales  Teams  were  sponsor-
 ed  by  the  Marine  Products  Export  De~-
 velopment  Authority  during  December,
 974—~one  to  Japan  and  the  other  to
 U.S.A.  The  teams  bagged  good  export
 orders.

 (ii)  Various  measures  have  been  taken
 to  diversify  products  and  markets.  Suit-
 able  marketing  strategy  has  been  evolved
 to  market  Indian  Canned  Sardines  in  the
 Middle  East.  The  Marine  Products  Ex-
 port  Development  Authority  is  exploring
 the  poxsibilities  of  developing  markets  in
 East  and  West  Europe  particularly  for
 new  seafood  items.

 Agreement  with  Finland  for  Economic  co-

 4389  SHRI  VARKEY  GEORGE  Will
 the  Minister  of  COMMERCE  be  pleased
 to  state  :

 (a)  whether  his  Ministry  have  signed
 an  agreement  with  Finland  for  economic
 co-operation;  and

 (b)  if  so.  the  main  features  thereof?

 THF  DEPUTY  MINISTER  JIN  THP
 MINISTRY  OF  COMMERCE  (SHRI
 VISHWANATH  PRATAP  SINGH)  :(a)
 The  Trade  Agreement  with  Finland  was
 signed  on  29th  June,  1967.  Also  Letters
 were  exchanged  on  22-5-1974  establishing
 an  Indo-Finnlsh  Joint  Commission  to  pro-
 mote  economic  relations  between  India
 and  Finland  and  to  explore  possibilities  of
 mutually  advantageous  co-operation  _bet-
 ween  the  two  Governments  in  the  econo-
 mic,  commercial  and  other  fields.
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 {b)  The  Trade  Agreement  extends
 most-favoured-nation  treatment  in  matters
 such  as  customs  duties  etc.  with  certain
 exceptions,  shipping,  holding  of  exhibi-
 tions  /fairs  ete.

 The  first  meeting  of  the  Indo-Finnish
 Joint  Commission  took  place  in  New  Delhi
 from  ‘19.2-1975,  to  21-2-1975  and  const-
 dered  steps  for  promoting  trade  and  in-
 dustrial  co-operation  between  the  two  count-
 ries.

 Flying  Clubs

 4390  SHRI  D.  8.  CHANDRA  GOW
 DA  :  Will  the  Minister  of  TOURISM
 AND  CIVIL  AVIATION  be  pleased  to
 State  :

 (a)  whether  flying  clubs  in  the  country
 badly  hit  by  higher  costs  of  aviation  fuel
 are  not  running  successfully;  and

 (b)  if  so,  the  steps  Government  propo-
 se  to  take  in  this  regard?

 THE  MINISTER  OF  TOURISM  AND
 CIVIL  AVIATION  (SHRI  RA}  BAHA-
 DUR)  :  (a)  and  (8)  The  flying  clubs  in
 the  country  have  no  doubt  been  hard  hit
 by  higher  cost  of  aviation  fuel.

 It  has  been  agreed  in  principle  that  the
 existing  rate  of  subvention  to  Flying  Clubs
 would  be  enhanced  on  the  basis  of  in-
 crease  in  the  cost  of  operation  due  to
 abnormal  increase  in  cost  of  aviation
 fuel,  airport  spares,  labour  etc.

 Compensations  for  Enemy  Properties

 4391,  SHRI  SAMAR  GUHA:  Will  the
 Minister  of  COMMERCE  be  pleased  to
 refer  to  the  reply  given  to  Unstarred
 Question  No.  644  on  the  2ist  February,
 4975  regarding  ex-gratia  compensation  ta
 enemy  pioperties  and  state:
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 (a)  times  required  for  verification  of  the
 claims  of  (i)  438  applicants  for  West  Pakis-
 tan  and  (ii)  487  for  East  Pakistan  proper-
 ties  ;

 (b)  procedures  adopted  for  verification
 of  the  claims  regarding  these  enemy
 properties  in  the  two  sectors;

 (c)  reasons  for  not  paying  the  amounts
 sanctioned  by  the  Calcutta  Committee  ;

 (d)  steps  taken  for  expediting  the  process
 of  sanctioning  of  44  approved  cases  and
 203  cases  under  consideration  ;

 (e)  number  of  former  Bengali-speaking
 residents  of  former  East  Pakistan  who
 received  cmpensation  so  far  and  the  total
 amount  thercof  ;

 (f)  whether  fresh
 former  East  Pakistan
 entertained  ;  and

 applications  from
 residents  will  be

 (8)  total  numbe:  of  applications  received
 regarding  (i)  West  Pakistan  and  (ii)  East
 Pakistan  enemy  prope  ties  7

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  COMMERCE  (SHRI
 VISHWANATH  PRATAP  SINGH):  (a)
 The  438  claims  for  West  Pakistan  proper-
 ties  and  487  claus  for  East  Pakistan
 properues  were  settled  during  the  period
 April,  97  (when  the  scheme  for  ex-
 giatia  grants  was  introduced)  to  3lst
 January.  1975.  The  time  required  for  the
 verification  of  claims  depends  upon  the
 nature  of  the  claims,  the  evidence  produced
 etc.

 (b)  to  (d)  The  payment  of  ex-gratia
 giants  is  being  made  after  verification  of
 claims  supported  by  documentary  evidence
 furnished  by  the  claimants.  In  most  cases
 the  claimants  have  not  been  able  to
 submit  documentary  evidence.  It  has  there-
 fore  been  decided  to  accept  collateral  evi-
 dence.  The  Panel  at  Calcutta  goes
 through  oral  evidence  to  evaluate  the
 claims  in  respect  of  land  and  buildings.
 The  payment  is  made  after  examination  of
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 the  Panel's  recommendations  by  the  Gov-
 emment.  Every  effort  is  made  to  dispose
 of  claims  as  expeditiously  as  possibte.

 (९)  Ex-gratia  grants  have  been  made  in
 respect  of  502  claims  relating  to  erstwhile
 East  Pakistan,  totalling  Rs.  2,68,46,365
 The  claims  relate  to  companies,  firms,
 individuals  etc.

 (a)  The  claims  from  applicants  from
 former  East  Pakistan  are  registered  subject
 to  the  following  conditions  :

 (i)  the  applicant  is  able  to  produce
 sufficient  documentary  evidence,
 and

 (ii)  furnish  satisfactory  reasons  as  to
 why  he  could  not  file  the  claim
 earlier,

 (g)  About  6000  applications  for  ex-
 gratia  grant  have  been  received  so  far,  of
 which  nearly  80  per  cent  relate  to  the
 claims  from  East  Pakistan  and  20  per  cent
 to  those  from  West  Pakistan.

 Smuggling  on  Indo-Bangladesh  border

 4392.  SHRI  SAMAR  GUHA:  Will  the
 Minister  of  FINANCE  be  pleased  to
 state  :

 (a)  the  number  of  cases  of  smuggling
 a  cross  Indo-Bangladesh  border  detected
 since  imposition  of  passport  between  the
 two  countries  ;

 (b)  total  amount  of  smuggled  goods  and
 cash  seized  so  far  ;

 (c)  number  of  persons  arrested  in  con-
 nection  with  such  border  smuggling;

 (9)  bieak-up  of  the  figure  of  such  arres-
 ted  persons  who  belong  to  (i)  India  and
 (ii)  Bangladesh  ;

 (e)  cases  instituted  in  connection  with
 such  border  smuggling  ;  and

 (f)  the  nature  of  co-operation  undertaken
 by  the  anti-smuggling  authorities  of  the
 two  countries  to  stop  smuggling  across
 the  border  ?
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 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FINANCE  (SHRI  PRA-
 NAB  KUMAR  MUKHERSBE):  (a)  6866
 cases,

 (b)  Rs.  4.73  crores  (Approx.)
 (c)  49  persons.

 (d)  Gi)  Indian—89,  (ii)  Bangladesh—60,
 (e)  2I  cases.

 (f)  Close  liaison  between  the  anti-
 smuggling  authorities  of  the  two  countries
 is  maintained  and  joint  patrolling  in  the
 border  areas  are  being  undertaken  with
 Border  Security  Force/State  Police  regular-
 ly  to  combat  smuggling.

 Similar  measures  have  also  been  taken
 by  Bangladesh  Customs  and  Police  authori-
 ties  to  stop  smuggling  across  the  Indo-
 Bangladesh  Border.

 Smuggling  on  Indo-Nepal  border

 4393.  SHRI  SAMAR  GUHA:  Will  the
 Minister  of  FINANCE  be  pleased  !o
 State  :

 (a)  smuggled  goods  or  cash  seized  in
 connection  with  (i)  smuggling  across  the
 border  of  Nepal  and  (ii)  m  and  around
 Calcutta,  Haldia  and  Paradeep  ports  after
 the  new  anti-smuggling  drive  started  ;

 (hb)  number  of  persons  arrested  ;

 (९)  whether  any  Indo-Nepulese  joint
 machinery  has  been  set  up  for  stopping
 smuggling  across  the  border  ;

 (d)  if  so,  facts  thereabout  ;

 (९)  whether  speed  boats  are  being  cm-
 ployed  for  stopping  smuggling  in  and
 around  Calcutta,  Haldia  and  Puradeep
 ports;  and

 (f)  if  so,  facts  thereabout  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FINANCE  (SHRI  PRA-
 NAB  KUMAR  MUKHERJEE):  (a)  The
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 walue  of  smuggled  goods  or  cash  setzed  in
 nad  around  Calcutta,  Haldia  and  Paradeep
 ports  afte:  the  new  anti-smuggling  drive
 started  is  about  Rs  480  crores  upto
 February,  975  and  about  Rs  28  crores
 on  the  Indo-Nepal  border

 (b)  40  persons  in  and  around  Calcutta
 {upto  February,  975)  and  33  persons  on
 Indo-Nepal  border  (upto  January,  4975)
 were  airested  in  this  connection

 (c)  and  (d)  To  discuss  problems  relating
 to  smuggling  trade  etc  ,  periodical  meetings
 are  held

 a)  at  the  Government  level  between
 the  two  countries  (Joint  Review
 Committee),

 (),  betwen  the  Collector  of  Customs,
 Patna,  and  the  Director  of  Cus
 toms,  HMG,  Nepal,  and

 (it)  between  the  Land  Customs  Officers
 of  India  and  Nepal  on  cither  side
 of  the  Indo  Nepal  border

 (e)  and  (f)  High  specd  boat,  imported
 from  Norway  have  not  yet  been  ilotted  to
 the  Calcutta,  Paradeep  ares  But  other
 launches  have  ben  deployed  there  for
 arti  smugeling  wotk

 Development  of  Digha  as  a  tourist  centre

 4394  SHRI  S\MAR  GUHA)  Will  the
 Mimster  of  fFOURISM  AND  CIVIL
 AVIATION  be  pleased  to  refer  to  the
 reply  given  to  Unstarred  Question  No  784
 on  the  2ist  February,  १975  regarding  deve
 lopment  of  tourtst  facilities  at  Digha  (West
 Bengal)  und  state

 (a)  whether  rush  of  tourists  has  increased
 about  six  times  to  the  tounst  centie  of
 Digha  in  West  Bengal,

 (b)  whether  m  the  mterest  of  promotion
 of  tourism,  his  Ministry  has  mquired  from
 Government  of  West  Bengal  if  accommo
 dation  facslitres  have  increased  proportiona-
 tely  for  tourtsts  visiting  Digha
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 (c)  whether  Dagha  ts  only  place  in  West
 Bengal  for  the  common  people  to  visit  for
 relaxation  particularly  for  youngmen  and
 students  of  over  congested  areas  of  greater
 Calcutta,

 (d)  whether  Cential  Government  propose
 to  mquire  from  State  Government  about
 their  requirements  for  development  of
 tourism  in  Digha,  and

 (e)  other  alternatives  visualised  by  Cen-
 tral  Government  for  development  of  the
 tourist  centre  of  Digha?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  TOURISM  AND  CIVIL
 AVIATION  (SHRI  SURENDRA  PAL
 SINGH)  (a)  The  Department  of  Tour-
 ism  does  not  maintam  a_  record  of
 tourists  visiting  various  tounst  centres
 m  the  country  either  on  State-wise
 or  place  wise  basis  However,  as  per
 the  information  received  from  the  De
 partment  of  Tourism,  Government  of  West
 Bengii  there  bas  been  a  progressive  mcrease
 in  the  number  of  Visitors  staying  at  the
 Stat.  Tourist  Lodge  at  Digha  as  will  be
 scen  from  the  figures  given  below

 Year  No  of  guests  who
 stayed  at  State

 Tourtst  Lodge  at
 Digha

 Aprit  970  to  March  397  963
 April  1०71  t0  March  972  988
 Aprit  1972,  to  March  973  3945
 Apuil  973  to  March  1974  6898
 April  974  to  December  974  6754

 (b)  Smce  the  development  of  facilities
 for  domestic  tourists  is  primarily  the  res-
 ponsibility  of  the  State  Government,  it  is
 within  the  competence  of  the  State  Govern
 ment  to  decide  where  the  facilities  nced  to
 be  augmented  and/or  provided  within  the
 availability  of  funds  m  the  State  Sector  and
 depending  upon  other  priorities

 (c)  It  ॥$  understood  that  the  Bakkhah
 Sea  Beach  in  the  Sundarbans  ts  also  a
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 place  for  relaxation,  but  Digha  is  more
 popular  with  the  people  hving  in  Calcutta

 (d)  and  (6)  Due  to  constraint  on  ¢
 sources  necessitating  a  selective  approach
 in  the  development  of  facilities  for  tourists,
 Digha  has  not  been  included  for  develop-
 ment  in  the  Central  Sector  The  State
 Government,  however,  have  provided  for
 the  development  of  facilities  at  Digha  m
 its  Fifth  Five  Year  Plan  for  Tourism

 Export  of  Coffee

 4395  SHRI  MUKHTIAR  SINGH
 MALIK:  Will  the  MINISTER  OF  COM-
 MERCE  be  pleased  to  state

 (a)  the  quota  of  coffee  allocated  to
 India  for  export  by  the  Internatio:  J
 Coffee  Council  in  compatison  to  other
 countries  during  the  last  two  years;
 and

 (b)  the  amount  of  foreign
 earned  as  a  result  thereof?

 exchange

 THE  DEPUTY  MINISTER  IN  ‘JHE
 MINISTRY  OF  COMMERCE  (SHRI
 VISHWANATH  PRATAP  SINGH)  (a)
 and  (b)  No  Coffee  Export  Quotas  were
 fixed  by  the  Internation  i!  ¢  offee  Osganisa-
 tion  after  the  first  quarter  of  the  Coffee
 Year  1972-73  (Oct-Sept)  durmg  which
 period  India’s  quota  wis  of  the  orde:  of
 6,650  tonnes  as  compared  to  othcr  pioduc-
 ing  membe:  counties  quotas  ranging  bet
 ween  445  and  (274,159  tonnes

 The  value  of  exports  of  coffee  fiom
 India  during  Coffee  Years  1972-73  and
 1973-74  are  Rs  45  06  crores  and  Rs  52  89
 crores  respectively

 Alleged  sub-standard  supply  of  jewellery
 by  M.M.T.C.

 4396  SHRI  MUKHTIAR  SINGH
 MALIK  :

 SHRI  JYOTIRMOY  BOSU  :

 Will  the  Minister  of  COMMERCE  be
 pleased  to  state:
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 {a)  whether  allegations  have  been  made
 against  the  Minerals  and  Metals  Trading
 Corporation  to  the  effect  that  it  had
 suppled  sub-standard  jewellery  to  some
 exporters  of  jewellery  charging  them  the
 pre  of  previous  jewellery;

 (b)  whether  imvestigations  into  this  case
 have  since  been  made  by  the  CBI;  and

 (c)  af  so,  the  outlines  of  the  complaints
 made  by  the  exporters  together  with  the
 result  of  the  imvestigations  made  by  the
 CBI  and  the  action  taken  m  the  matter  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  COMMERCE  (SHRI
 VISHWANATH  PRATAP  SINGH)  (a)
 The  allegation  Ww  ~cgarding  supply  of
 inferior  quality  :ough  diamonds  and  not
 jewellery

 (b)  and  (c)  A  purty  bas  alleged  that  the
 Mincrals  and  Metils  Trading  ¢  o:  poration
 supplied  inferior  quality  7080  diamonds
 the  Ulegition  ॥  still  under  investigation
 by  the  Central  Bureau  of  Investigation

 Shoriage  of  staft  in  the  office  of  C.D.A.,
 Patna

 4397.  SHRI  RAMAVATAR  SHASTRI  :
 Will  the  Minister  of  FINANCE  be  pleased
 to  state  :

 (a)  whether  there  are  shortage  of  staff
 m  each  Secton  of  CD.A.  Patna  Office
 in  proportion  to  required  strength  ;

 (b)  whether  work  in  the  office  is  running
 into  heavy  arrears  ;

 (c)  if  so,  why  recruitment  is  not  being
 done  in  C.D.A.  Patna  Office;  and

 (d)  why  large  number  of  staff  are  being
 posted  out  from  Patna  Office  every  year  ?

 THF  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FINANCE  (SHRI  PRA-
 NAB  KUMAR  MUKHERJEE):  (a)
 There  are  marginal  shortages  of  staff,  com-
 pared  to  the  authorised  strength  of  C.D.A.’s
 organisation.
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 (b)  No,  Sir,

 (c)  Does  not  arise.

 (d)  C.D.A.,  Patna  has  to  effect  rotational
 transfers  of  staff  between  his  main  office
 and  the  sub-offices,  to  ensure  turnover  of
 staff  serving  at  difficult/unpopular  stations.
 as  also  in  the  interests  of  training  and  vigi-
 lence.

 Action  against  the  employees  of  C.D.A.
 Patna

 4398.  SHRI  RAMAVATAR  SHASTRI
 Will  the  Minister  of  FINANCE  be  pleased
 to  state  :

 (a)  whether  various  bunglings  are  being
 done  in  CDA  Patna  office  and  actions  are
 being  taken  aginst  the  employees  who  are
 raising  their  voices  against  them  ;

 (b)  whether  various  complaints  have
 been  received  by  Government;  and

 (c)  if  so,  what  action  Government  pro-
 pose  to  take  into  the  matter ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FINANCE  (SHRI  PRA-
 NAB  KUMAR  MUKHERJEE):  (a)  No,
 Sir

 (b)  Yes,  Sir.

 (c)  The  complaints  were  investigatea
 and  found  to  be  without  basis.

 Decentralization  of  a  portion  of  works  from
 Patna  Office  of  Controller  of  Defence

 Accounts

 4399.  SHRI  RAMAVATAR  SHASTRI.
 Will  the  Minister  of  FINANCE  be  pleus-
 od  to  state  ¢

 (a)  whether  Government  propose  to
 decentralise  8  portion  of  works  from  Patga
 Office  of  Controller  of  Defence  Accounts  ;

 (b)  whether  works  are  being  sent  w
 Roorkee  ;  and
 4l  LSS/75—S
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 (c)  if  a0,  why  sot  they  are  kept  at  Patna
 or  some  other  piace  in  Bihar  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FINANCE  (SHRI  PRA-
 NAB  KUMAR  MUKHERJEE):  (a)  A
 proposal  to  decentralise  the  work  relating
 to  pay  bills  of  Civilian  Staff  in  that  area
 is  under  consideration.

 (b)  The  question  of  opening  a  Pay  Ac-
 counts  Office  at  or  near  the  Record  Office,
 Roorkee,  to  take  over  the  work,  relating  to
 maintenance  of  Pay  Accounts  of  “General
 Research  Engineering  Force”  personnel,  is
 also  under  consideration.

 (c)  The  idea  underlying  the  proposals  is
 that  the  offices  dealing  with  the  payment/
 accounting  work  should  be  located  close  to
 the  units/Record  Offices  concerned,  to  en-
 sure  prompt  payments,  and  proper  account-
 ing.  Retaining  the  work  at  Patna  or  trans-
 ferring  it  to  other  stations  in  Bihar,  will
 not  serve  the  purpose.

 Tax  Liabilities  af  Promoters/Directors  of
 M/s.  Hindustan  Botrin  Industries,  Calcutta

 4400.  SHRI  SAT  PAL  KAPUR:  Will
 the  Mimster  of  FINANCE  be  pleased  to
 state  :

 (a)  the  names  of  promoters  /directors  of
 M/s.  Hindustan  Botrin  Industries,  Calcutta
 and  what  are  the  outstanding  liabilities
 against  them  under  Income-tax,  wealth  tax,
 excise  duty  and  corporation  tax  and  the
 action  taken  to  realise  the  same  ;

 (b)  whether  any  CBI  enquiry  was  ever
 conducted  against  them  such  em
 quiry  is  pending  against  them,  if  so,  the
 particulars  thereof  ;  and

 (c)  whether  any  raids  were  conducted
 on  the  residence  of  the  directors
 of  the  company  or  at  the  premises  of  the
 company,  if  so,  the  particulars  thereaf  and
 the  details  of  recoveries  made  during  the
 raids  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FINANCE  (SHRI  PRA-
 NAB  KUMAR  MUKHERJEE):  (a)  to
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 (ce)  Information  is  being  collected  and  will
 be  fad  on  the  Table  of  the  House.

 Tax  Linbltidies  of  Directors  of  Bash  ladia
 Led.

 440i,  SHRI  SAT  PAL  KAPUR:  Will
 the  Minister  of  FINANCE  be  pleased  to

 premises  of  the  company  and  if  so,  the
 particulars  thereof  and  the  details  of  the
 documents  and  goods  seized  during  the
 raids  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FINANCE  (SHRI  PRA-
 NAB  KUMAR  MUKHERJEE):  (a)  to
 (c)  Information  is  being  collected  and  will
 he  laid  on  the  Table  of  the  House.

 Tax  Liabilities  of  Directors  of  M/s.  English
 Electric  Co.  Ltd.

 4402.  SHRI  SAT  PAL  KAPUR:  Will
 the  Minister  of  FINANCE  be  pleased  to
 state  :

 (a)  the  names  of  directors  of  M/s.  Eng-
 fish  Electric  Company  Limited  and  the

 imcome-tax,  wealth  tax,  excise  duty  and
 corporation  tax  and  the  action  taken  to
 realise  the  same  ;

 comlucted  against  them  or  any  such  en-
 quiry  is  pending  against  them  at  present,
 if  so,  the  particulars  thereof  ;  and
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 (c)  whether  any  raids  were  conducted  at
 the  residence  of  the  directors  or  the  pre-
 muses  of  the  company  and  if  so,  the  parti-
 culars  thereof  and  the  details  of  docu-
 ments  and  goods  seized  during  the  raids  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FINANCE  (SHRI  PRA-
 NAB  KUMAR  MUKHERJEE):  (a)  to
 (c)  Information  is  being  collected  and  will
 be  laid  on  the  Table  of  the  House.

 आयात  शोर  निर्यात

 4403.  श्री  मुल्को  राज  सेती  :  कया  बा जिल्द
 बती  यह  बताने  की  कृपा  करेंगे  कि

 (=)  वर्ष  (1973-74  के  दौरान  किन  भाष्य
 वस्तुओं  का  प्राणांत  किया  गया,  कौर

 (ख)  उक्त  अवधि  के  दौरान  कित  मुख्य  वालों
 का  निर्यात  किया  मया?

 जातीय  संचालक  में  उपन्यास  1६  विश्वनाथ
 प्रताप  ली..  (क)  कौर  (खू)  एक  विवरण
 है  जिसमे  i974+74  के  दौरान  भायात  की  सई
 ग्या  निर्यात  वी  गई  मुख्य  वस्तुए  दर्शाई गई  हैं।
 सभा  पटल  पर  रखा  जाता  है।  [ग्रंथालय  में  रखा
 मया ।  देखिये  सख्या  (टो  9266/75)]

 Overdrafts  by  U.P.  and  Bihar

 4404  SHRI  HARI  SINGH:
 SHRI  R.  S.  PANDEY  :

 Will  the  Minister  of  FINANCE  be
 pleased  to  state  :

 (a)  whether  U.P.  and  Bihar  have  again
 resorted  to  overdrafts  to  the  time  of
 Rs.  100  crores  ;  and

 (b)  if  so,  the  reasons  therefor  ?

 THE  MINISTER  OF  FINANCE  (SHRI
 C.  SUBRAMANIAM)  :  (a)  and  (b)  As
 on  the  i$th  March,  1975,  Uttar  Pradesh

 between  the  State's  receipts  and  expendi-
 tures.
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 Advastages  and  Disadvantages  of  Rupee
 Trade

 4405.  SHRI  SHANKER  RAO  SAVANT:
 Will  the  Minister  of  COMMERCE  be
 pleased  to  state  :

 (a)  what  are  generally  the  advantages
 and  disadvantages  of  the  rupee  trade  ;  and

 (b)  Rupee  trade  agreements  with  which
 of  the  countrics  have  proved  to  be  (i)
 advantageous  and  (ii)  disadvantageous,  so
 far?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  COMMERCE  (SHRI
 VISHWANATH  PRATAP  SINGH):  (a)
 and  (b)  Through  the  mechanism  of  rupee
 trade  it  has  been  possible  for  the  country
 to  obtain  important  development  items  like
 machinery  and  equipment,  spares,  compo-
 nents,  important  raw  materials,  and  intes-
 Mediate  goods  without  using  free  foreign
 exchange  resources.  Simultaneously  it  has
 been  possible  to  enlarge  market  for  tradi-
 tional  items  of  exports  and  also  find  new
 markets  for  non-traditional  items  The
 agreements  are  entered  into  after  consul-
 tation  on  mutually  beneficial  basis.

 Commercial  pilots

 4406.  SHRI  SHANKFR  RAO  SAVANT:
 Will  the  Minister  of  TOURISM  AND
 CIVIL  AVIATION  be  pleased  to  state  :

 (a)  whether  there  is  considerable  unem-
 ployment  among  commercial  pilots  in
 India;

 (b)  if  so,  what  is  its  extem  ;

 (c)  what  is  the  normal  expenditure  for
 training  a  commercial  pilot  ;  and

 (d)  what  is  the  alternative  employment
 for  a  trained  commercial  pilot  ?

 THE  MINISTER  OF  TOURISM  AND
 CIVIL  AVIATION  (SHRI  RAJ  BAHA-
 DUR)  (a)  and  (b)  ‘there  ate
 about  200  unemployed  pilots  at  present.
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 ६0)  The  approximate  expenditure  for

 (d)  They  are  eligible  to  apply  for  the
 posts  of  Assistant  Aerodrome  Officer  in  the
 Civil  Aviation  Department,  Flight  Opera-
 tions  Officer  in  Indian  Airlines/Air  India

 rel
 Other  suitable  posts  in  the  avaition

 Foreigners  Employed  in  Indian  Airfines
 and  Air  India

 4407.  SHRI  SHANKER  RAO  SAVANT  :
 Will  the  Minister  of  TOURISM  AND
 CIVIL  AVIATION  be  pleased  to  state  ६

 (a)  whether  there  are  any  foreigners
 employed  ag  pilots,  airport  managers  or
 air  hostesses  in  Indian  Airlines  and  Air-
 India;  and

 (b)  if  so,  how  many,  what  are  their
 names  and  nationalities  and  on  what  con-
 ditions  and  for  what  reasons  they  have
 been  employed  ?

 THE  MINISTER  OF  TOURISM  AND
 CIVIL  AVIATION  (SHRI  RAJ  BAHA-
 DUR)  :  (a)  and  (b)  :  In  Indian  Air
 lines  there  are  six  nondIndians  in  regular
 service  including  a  Pilot,  taken  over  by  the
 Corporation  after  nationalisation  of  sche-
 duled  air  transport  in  1953,  In  Air-India,
 there  are  no  foreigners  employed  as  Pilots.
 There  are  eight  Airport  Managers  and  34
 Air-Hostesse  s  belonging  to  different  fore-
 ign  nationalities.  The  details  are  given  in
 the  statement  laid  on  the  Table  of  the
 House.  [Place  in  Library  See  No.  LT-
 9267/75}.

 Work  refused  by  clerks  in  the  office  of
 R.B.I.,  Bonrbay

 4408.  SHRI  SANKER  RAO  SAVANT:
 Will  the  Minister  of  FINANCE  be  pleased
 to  state  :  ५

 (a)  whether  some  clerks  in  the  Bombay
 office  of  the  Reserve  Bank  recently  refused
 to  work  on  the  ground  that  their  tables
 were  not  dusted  ;



 a  0  Written  Answers

 (b)  if  so,  how  many  persons  were  con-
 cerned  in  this  type  of  strike  ;  and

 (c)  what  action  has  been  taken  against
 these  employees  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  FINANCE  (SHRIMAT!
 SUSHILA  ROHATGI):  (a)  to  =  (c)
 Reserve  Bank  of  India  has  reported  that

 4975  on  the
 plea  that  this  work  did  not  form  part  of
 the  duties  of  peons,  Mazdoors  etc.  As  a
 consequence  of  the  agitation  of  the  Class
 TV  employees,  5580  employees  in  the
 Clerical  grade  at  Bombay  Fort  and  Byculla

 resumed  cleaning  and  dusting  with  effect
 from  24th  February,  1975,  It  is  further
 reported  by  the  Bank  that  having  regard
 to  the  peculiar  circumstances  of  the  case

 Bank  did  not  take  any  cognisance  of
 sperformance  of  duties  for  a  few  days
 the  clerical  staff,

 Development  Works  at  Airports  in
 Karnataka

 4409.  SHRI  K.  LAKKAPPA:  Will  the
 Minister  of  TOURISM  AND  CIVIL  AVIA-
 TION  be  pleased  to  state  the  main  features
 of  development  works  Government  pro-
 pose  to  undertake  at  various  airports  in
 Karnataka  during  the  current  year  ?

 THE  MINISTER  OF  TOURISM  AND
 CIVIL  AVIATION  (SHRI  RAJ  BAHA-
 DUR):  The  important  development  works
 Proposed  to  be  progressed  during  1975-76.
 are  expansion  of  the  terminal  building  at
 Bangelore  aerodrome  and  construction  of
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 an  eerodrome  at  Hubli.  The  work  relat-
 ing  t  expansion  and  modification  of  the
 Terminal  Building  at  Belgaum  aerodrome
 is  expected  to  be  completed  this  year.
 Works  relating  to  minor  imptovement  at
 Mangalore  might  el.o  be  takea  up.

 Production  and  Supply-of  B-Twill  Jute
 Bugs

 440  SHRI  K.  LAKKAPPA:  Will  the
 Mirister  of  COMMERCE  be  pleased  fo
 States

 (a)  whether  some  jute  mills  are  delay-
 iny  production  and  supply  of  B-Twill  jute
 taps  used  for  packing  of  foodgrains;

 (b)  if  so.  the  reasons  therefor;  and

 (९)  the  action  being  taken  by  Govern-
 ment  in  the  matter  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  COMMERCE  (SHRI
 VISHWANATH  PRATAP  SINGH):  (a)
 Yes,  Sir.

 (b)  and  (c)  The  recent  fong  strike  in
 the  industry  as  the  main  reason  for  delay.
 Sume  mills  have  also  obtained  injunction
 from  Courts  against  requisition  orders.
 Efforts  aie  under  wav  to  clear  the  bacNlog
 as  also  action  by  being  taken  to  get  the
 injunction  orders  vacated

 Involvement  of  Director  of  M.ML.T.C.  in
 a  case  against  a  Firm  being  lovestigated

 by  C.B.I.

 ‘4411.  SHRI  K.  LAKKAPPA:  Will  the
 Minister  of  COMMERCE  be  pleased  to
 state:

 (a)  whether  a  Director  of  the  Minerals
 and  Metals  Trading  Corporation  is  involved
 in  a  case  against  a  firm  being  investigated
 by  the

 Centtal
 Bureau  of  Investigations;

 (b)  whether  inspite  of  the  pending  alle-
 gations  against  that  Director,  he  has  been
 given  several  promotions  during  the  past
 four  to  five  years;  ‘
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 (¢)  the  circumstances  under  which  he
 thas  been  given  promotion  while  certain
 allegations  against  him  are  still  pending
 with  C.B.L;

 (d)  what  action  Government  have  taken
 in  the  matter  ?

 THE  DFPUTY  MINISTER  IN  THE
 MINISTRY  OF  COMMERCE  (SHRI
 VISHWANATH  PRATAP  SINGH):  (a)
 The  Central  Bureau  of  Investigation  was
 investigating  a  case  against  a  firm  in  which
 a  Director  of  the  Minerals  and  Metals
 Trading  Corpoiation  wa,  also  alleged  to
 be  concerned.

 (b)  and  (c)  During  the  last  five  years,
 this  Officer  got  two  promotions  on  the  basis
 of  merit  and  at  that  time,  no  complaints
 were  pending  against  him.

 (d)  The  Central  Bureau  of  Investigation
 completed  its  investigation  und  its  repurt
 has  been  received  recently,  which  is  cur-
 rently  under  examination  of  the  Govern-
 ment,
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 Growth  of  New  Business  of  L.LC.

 4412.  DR.  H.  P.  SHARMA:  Will  the
 Minister  of  FINANCE  be  pleased  to  state:

 (a)  whether  the  growth  of  new  business
 of  the  Life  Insurance  Corporation  during
 the  current  year  has  considerably  slowed
 down,  in  compurison  to  that  of  the  corres-
 ponding  period  last  yeur;

 (b)  if  so,  the  comparative  figures  show-
 ing  fresh  business  transacted  during  the  last
 two  years;  and

 (c)  the  reasons  for  the  slow  pace  of
 growth  this  year  and  the  steps  taken  to
 accelerate  the  rate  of  growth  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  FINANCE  (SHRIMATI
 SUSHILA  ROHATGI):  (a)  to  (c)  The
 new  business  written  by  the  LIC  during
 the  last  eleven  months  of  the  financial  years
 1972-73  to  ‘1974-75,  was  as  given  below:

 (Rs  in  crores)

 From  From  From
 1-474  1-4-73  1-4-72
 to  28-2-75  to  28-2-74  ४०  28-2-73

 Individual  Assurances
 Gre  up  Assurances

 Total  Assusances

 3208
 १96

 1264
 244

 .  264
 605

 869

 While  the  business  during  the  first  eleven
 months  of  the  current  year  has  shown  an
 increase  over  that  secured  during  the  corres-
 ponding  period  of  the  preceding  year  the
 increase  under  Individual  Assurances  has
 not  been  upto  the  LIC’s  expectations,  inter
 alia  for  the  following  reasons:

 (7)  Inflationary  rise  in  prices  and  con-
 sequential  reduction  in  the  indi-
 vidual’s  margin  of  savings.

 (ii)  Competition  with  other  forms
 of  savings,  such  as  deposits  with
 banks  and  post  offices  as  well  as
 non-banking  companies,  on  which
 a  higher  return  is  available.

 (iti)  The  agitation  (since  called  off)  by
 the  Development  Officers  to  press
 their  demands  relating  to  revision
 of  pay  scales  and  conveyance
 allowance  etc.

 The  LIC  is  making  added  field  and  publi-
 city  effort  to  bring  home  to  the  prospective
 assured  the  need  to  provide  insurance  pro-
 tection  to  the  family.  It  is  also  intensify-
 ing  efforts  for  introduction  of  large  Group
 Insurance  Schemes  where  the  co-operative
 effort  lessens  the  strain  on  individual
 sivi  ng.

 As  a  further  incentive  for  effecting  long-
 term  savings,  a  provision  has  been  made
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 in  the  Finance  Bill,  19758,  to  increase  the
 quantum  of  deduction  in  respect  of  such
 savings  in  the  computation  of  assessable
 income  for  income-tax  purposes,

 Foreign  Investment

 4413,  DR.  H.  P.  SHARMA:  Will  the
 Minister  of  FINANCE  be  pleased  to  state:

 (a)  whether  any  precise  strategy  has
 been  chalked  out  for  inviting  and  attract-
 ing  foreign  investments;

 (b)  tf  so,  the  salient  featutes  thereof,
 indicating  the  area  of  industrial  develop-
 ment  wherein  foreign  investment  would  be
 welcome  and  the  nature  of  the  industries
 listed  out  for  the  purpose;

 (c)  the  total  estimated  investments  by
 foreign  firms  and  entrepreneurs  considered
 necessary  and  likely  during  the  current
 Five  Year  Plan;  and

 (d)  the  precise  terms  faid  down  fot
 securing  such  foreign  investments,  especially
 relating  to  the  ratio  between  the  czpital
 investment  and  the  repatriated  profits  ?

 THE  MINISTER  OF  FINANCE  (SHRI
 C.  SUBRAMANIAM):  (a)  and  (b)  Gov-
 ernment's  policy  towards  foreign  invest-
 ment  continues  to  be  highly  selective  and
 aims  at  filling  technological  gaps  and  ex-
 panding  exports.  Foreign  capital  is  not
 permitted  in  the  fields  of  banking,  com-
 merce,  finance,  plantations,  trading,  consu-
 mer  and  high  profit-yielding  industries.  An
 illustrative  list  of  industries  where  foreign investment  is  permitted  is  available  in  the
 Guidelines  for  Industries  ‘1974-75  published
 by  the  Ministry  of  Industrial  Development.

 (c)  In  the  “Draft  Fifth  Five  Year  Plan”
 ('974—79),  against  private  capital,  a  fresh
 inflow  of  Rs.  74  crores  has  been  estimated
 Over  the  plan  period.

 (d)  Government  would  lhe  foreign  in-
 vestment  to  function  as  a  vehicle  for  the
 transfer  of  such  technology  as  cannot  be
 secured  on  an  outright  purchase  basis  or
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 ty  a  Hmited  duration  royalty  agreement.
 Some  of  the  important  considerations  on
 the  basis  of  which  both  the  choice  of
 technology  and  its  mode  of  import  should
 be  made  would  be  net  foreign  exchange
 outgo,  export  potential,  characteristics  of
 the  technology  and  appropriateness  to  our
 conditions,  the  access  of  Indian  engineers
 to  the  collaborators’  design  and  research
 activities,  freedom  to  select  equipment  and
 iw  materials  and  to  decide  on  the  pace
 of  technological  development.

 Export  of  Sait  to  Bangladesh

 4414,  DR.  H.  P.  SHARMA:  Will  the
 Minister  of  COMMERCE  be  pleased  to
 state.

 (a)  whether  inquiries  have  been  made
 toi  export  of  about  30,000  tonnes  of  salt
 to  Bangladesh;

 (b)  if  so,  the  terms  for  export  offered
 by  the  importer,  mm  Bangladesh  and  how
 rauch  of  it  i5  requited  under  bilateral  Giov-
 ernment  to  Government  deals;  and

 tc)  the  main  features  of  agreement,  if
 any,  reached  with  Bangladesh  for  export
 of  salt  7

 IME  DLPUTY  MINISTER  IN  THE
 MINISTRY  OF  COMMERCE  (SHRI
 VISHW  ANATH  PRATAP  SINGH):  (a)  to
 (c)  Supply  of  salt  trom  India  to  Bangla-
 desh  hes  been  canalized  through  the  State
 Trading  Cotpoiation.  However,  the  Gov-
 ernment  of  Bangladesh  has  cecently  sequest-
 ed  for  the  supply  of  35,000  tonnes  of  saft
 under  the  Ks.  2  core  Commodity  Grant.
 The  suppltes  will  move  by  sea  भाव  pay-
 ments  will  be  governed  by  the  terms  and
 conditions  governimg  the  Commodity  Grant.

 Remittances  by  Indians  Living  Abroad

 Aas  SHRI  BIRENDER  SINGH  RAU:
 Will  the  Minister  of  EINANCE  be  pleased
 to  stute:

 (a)  whether  some  Indian  residents  ab-
 road  remit  money  to  India  through  com-
 pensatory  payment  racket;  and



 37

 (b)  the  estimated  amount  of  money  re-
 mitted  to  India  through  such  rackets  during
 the  past  three  years  7

 THE  MINISTER  OF  FINANCE  (SHRI
 C.  SUBRAMANIAM):  (a)  Yes,  Sur.

 (b)  Due  to  the  very  nature  of  such  trans-
 actions,  it  is  not  possible  to  arrive  at  an
 accurate  estimate.

 Rethinking  on  Rupee  Trade  agreement
 with  Bangladesh

 44\6.  SHRI  BIRENDER  SINGH  RAO:
 Will  the  Minister  of  COMMERCE  be
 pleased  to  state:

 (a)  whether  it  s  a  fact  that  there  is  a
 rethinking  in  regard  to  rupee  trade  agree-
 ment  with  Bangladesh;  anda

 (b)  if  so,  the  reasons  for  the  same  7

 THE  DEPUTY  MINISTER  IN  THe
 MINISTRY  OF  COMMERCE  (SHRI
 VISHWANATH  PRATAP  SINGH)  :  ७)
 and  (b)  A  trade  protocol  was  concluded
 betwcen  India  and  Bangladesh  on  17th
 December,  974  under  which  all  payments
 and  chaiges  in  connection  with  trade  bet-
 ween  the  two  countnes  from  Ist  January,
 975  are  being  effected  in  freely  converti-
 ble  currencies.  This  step  was  taken  with  a
 ‘wew  to  improve  and  increase  the  two  way
 trade  between  the  two  countries.

 Financia]  Assistance  from  Saudi  Arabia

 AANTS  SHRI  BIRENDER  SINGH  RAO:
 Will  the  Minster  of  FINANCE  be  pleased
 to  state:

 (a)  the  amount  of  financial  assistance
 fos  India  agreed  to  by  Saudi  Arabia;

 (b)  whether  Saud:  Arabia  has  debarred
 use  of  this  financial  assistance  for  the
 purpose  of  oil  purchase;  and

 {c)  if  so,  whether  this  aid  is  to  be  uti-
 lised  for  certain  specific  projects  and  if  so,
 the  particulars  thereof  ?
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 THE  MINISTER  OF  FINANCE  (SHRI
 fom  SUBRAMANIAM):  (a)  No  agreement

 has  been  concluded  between  India  and
 Saudi  Arabia  regarding  any  financial  assis-
 tance.

 (b)  Does  not  arise.

 (c)  Does  not  arise.

 Issue  of  Import  Licences  to  East  Angila
 Plastic  Company

 ‘4419,  SHRI  PRIYA  RANJAN  DAS
 MUNSI:  Will  the  Minister  of  COMMERCE
 be  pleased  to  state:

 (a)  whether  any  import  licences  have
 been  issued  to  East  Anglia  Plastic  Company
 of  Calcutta  in  the  ycar  ‘1973-74  and  1974.
 75:

 (b)  if  so,  the  particulars  thereof;  and

 (c)  whether  any  complaints  have  been
 tecsived  about  the  improper  use  of  these
 import  licences  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  COMMERCE  (SHRI
 VISHWANATH  PRATAP  SINGH):  (a)
 and  (b)  A  statement  indicating  the  import
 licences/release  orders  issued  to  this  firm
 in  the  years  1973-74,  and  ‘1974-75,  on  the
 घण  of  the  information  received  so  far
 from  the  licensing  authorities  is  laid  on  the
 Table  of  the  House.  [Placed  in  Library.
 See  No.  LT-9268/75.]

 Information  from  remaining  licensing
 authorities  is  being  collected  and  will  be
 laid  on  the  table  of  the  house.

 (८)  No  allegation  of  mis-utilisation  of
 import  licences  has  so  far  been  received.

 Arrest  of  Individuals  for  Economic
 Offences

 4420.  SHRI  C.  K.  CHANDRAPPAN  :
 Will  the  Minister  of  FINANCE  be  pleased
 to  state:

 (a)  the  total  number  of  raids  conducted
 by  the  Income-tax  authorities  on  economic
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 offender  in  the  country,  State-wise  and
 total  undisclosed  assets  recovered  during
 1974-75;

 (b)  similar  particulars  regarding  the
 raids  on  smugglers  and  total  value  of
 various  goods  seized  from  them;  and

 (c)  how  many  persons  are  arrested  so
 far  in  connection  with  smuggling  and  how
 many  warrants  are  pending,  State-wise  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FINANCE  (SHRI
 PRANAB  KUMAR  MUKHERJEE):  (a)
 A  statement  as  Annexure  ‘A’,  showing  in
 respect  of  the  charges  of  Commissioners
 of  Income-tax,  the  number  of  searches  con-
 ducted  and  assets  seized  by  Income-tax
 authorities  during  the  year  1974-75,  (upto
 3i--975)  is  laid  on  the  Table  of  the
 House.  (Placed  in  Library.  See  No.  LT-
 9269  (751

 (b)  and  (c)  Statements  as  Annexure  ‘B’
 and  ‘C’,  showing  Collectorate-wise  searches
 made  and  value  or  goods  seized  by  the
 Customs  officers  and  the  number  of  per-
 sans  arrested  under  the  Customs  Act  during
 the  year  1974-75  (upto  3--I975)  are  laid
 House.  [Placed  in  Library.  See  No  LT-
 9269  (75

 Export  of  Marine  Products

 442i.  SHRI  C.  K.  CHANDRAPPAN  :
 Vill  the  Minister  of  COMMERCE  be
 pleused  to  state:

 (a)  whether  a  team  of  Marine  Develop-
 ment  Authority  had  recently  visited  Japan
 and  some  other  countries  of  South  East
 Asia  for  the  promotion  of  export  of  marine
 products;

 (b)  if  so,  the  results  of  this  visits

 (c)  the  quantity  and  value  of  marine
 rreducts  India  had  exported  in  1974-75;
 and

 (d)  the  steps  Government  had  taken  to
 increase  the  export  of  marine  products  in
 1975-76  9
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 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  COMMERCE  (SHRI
 VISHWANATH  PRATAP  SINGH):  (a)
 Yes,  Sir,  a  sales  team  visited  Japan  in
 December,  1974,

 (b)  The  delegation  apprised  the  Japanese
 importers  of  the  various  aspects  of  seafood
 industry  in  India  and.  removed  their  mis-
 givings  regarding  our  products.  The  visit
 resulted  in  the  delegation  receiving  firm
 offers  of  about  Rs,  5.00  crores  and  since
 then  exports  have  picked  up  considerably.

 (c)  It  is  estimated  that  38854  tonnes  of
 marine  products  valued  at  Rs.  $9.42  crores
 were  exoprted  during  April—February,
 975  (1974-75).

 (d)  The  Government  are  taking  steps
 for  increasing  the  pace  of  introduction  of
 deep  sea  fishing  trawlers  for  strengthening
 and  diversifying  the  production  base  for  the
 exportable  varieties  of  fish.  Subsidy  for
 trawlers  and  sunply  of  duty  free  diesel  oil
 will  reduce  the  cost  of  production  for
 tuaking  our  products  more  competitive.
 New  markets  are  being  developed  for  di-
 veisification  of  destination  of  exports.

 Racket  Fngaged  smuggling  opium  in
 Mauritins

 4423.  SHRI  DHAMANKAR:  Will  the
 Minister  of  FINANCE  be  pleased  to  state  :

 (a)  whether  a  big  racket  engaged  in
 large  scale  smuggling  of  opium  from
 Bombay  to  Mauritius,  mvolving  a  number
 of  Air  India  employees  has  been  unearthed
 recently;

 (b)  if  so,  what  is  the  quantum  of
 {oteign  exchange  involved;

 (०)  what  ७  the  total  nunrber  of  arrests
 made  so  far  in  this  connection,  how  many
 of  them  are  Air  India  employees  and  who
 are  the  other  accomplices;  and

 (d)  whether  any  cases  have  been  regis-
 tered  against  all  of  them  7
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 THE  MINISTER  OF  STATE  IN  THE
 MINISTARY  OF  FINANCE  (SHK!
 PRANAB  KUMAR  MUKHERJEE):  (a)
 Persuant  to  a  seizure  of  294  lbs.  of  opium
 m  Mauritius,  enquiries  were  made  at
 Bombay  which  revealed  the  involvement  of
 some  employees  of  Air  India  in  smuggling
 of  opium  from  Bombay  to  Mavritius.

 (b)  The  quantum  of  foreign  exchange
 involved  ss  about  Rs  40,000  only  at  the
 ficit  market  price

 (c)  9  arrests  have  been  made  so  far,
 including  8  by  the  Mauritius  Police  Of
 the  arrcsted  persons,  3  are  Air  India  em-
 ployees.  The  mam  accused,  who  also  Is
 reported  to  be  an  Air  India  employce,  is
 absconding,

 (d)  A  case  has  been  registered  against
 all  the  accused  persons  at  Bombay.

 Eligibility  of  Travel  Agents  for  Money
 Changing  Licence

 4424.  SHRI  NAWAL  KISHORE
 SHARMA:  Will  the  Minister  of  TOURISM
 AND  CIVIL  AVIATION  be  pleased  to
 state:

 (a)  whether  travel  agents  in  cities  like
 Bombay,  Delhi,  Calcutta  and  Madrus  with
 an  annual  turn  over  of  0000  dollar  in
 foreign  exchange  would  be  eligible  for
 money  changing  licence;  and

 (b)  the  salient  features  of  the  proposal  ”

 THE  MINISTFR  OF  STATE  IN  THF
 MINISTRY  OF  TOURISM  AND  CIVIL
 AVIATION  (SHRI  SURENDRA  PAL
 SINGH):  (a)  and  (b)  The  issue  of  Money
 Changer's  Licence  to  Travel  Agents  recog-
 nised  by  the  Department  of  Tourism  was
 taken  up  with  the  Reserve  Bank  of  India,
 Bombay,  who  indicated  their  willingness  to
 consider  issuing  such  licences  only  to  those
 agencies  which  fulfil  the  existing  critena
 which  include,  inter  alia,  a  stipulation  re-
 garding  minimum  annual  turn  ever  of
 US  $  10,000  or  its  equivalent  in  the  four
 Metropolitan  cities  and  US  $  5,000,  in
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 other  places  in  India,  subject  to  confirma-
 tion  by  Government.  The  matter  being
 pursued  by  the  Department  with  a  view  to
 finalising  the  terms  for  grant  of  such
 licences.

 ₹  सारी  पर  उत्पादन  शुल्क

 4425.  जो  हुकम  कन  कछवाय  :  नया  जिस
 मंत्रो  यह  बताने  की  कृपा  करेंगे  कि  (क)  क्‍या
 इन्दौर  डिवीजन  (मध्य  प्रदेश)  में  स्थापित  खड़-
 सारी  मिल  में  उत्पादित  खड़ सारी  शक्कर  पर
 उत्पादन  शल्क  too  रुपये  प्रति  क्विंटल  कम  है
 जबकि  बाजार  में  इसका  भाव  दानेदार  शक्‍कर  से
 केवल  25  रुपये  प्रथा  30  र०  कम  है  ;  ौर

 (ख)  यदि,  हा  तो  क्या  सरकार  शक्कर  मिलो
 से  समान  उत्पादन  शुल्क  वसूल  करने  के  बारे  में
 कोई  कार्यवाही  करेगी  ?

 जिस  मंत्रालय  में  राज्य  मंतो  भयो  प्रणण  कुमार
 मुहल्लों):  (क)  शौर  ख)  सूचना  एकत्रित  की  जा
 रही  है  और  प्राप्त  होते  ही  उपलब्ध  की  जायगी  1

 माँस  छगन  लाल  पंचु लाल  हारा  करों  का
 अपवंचन

 4426.  श्यो  हुकम  अन्य  कछवाय: गया  विस  मंत्रो
 इंदौर  के  मैसर्स  छगनलाल  पाचूलाल  द्वारा  कर  झप वचन
 किये  जाने  के  बारे  मे  20  दिसम्बर,  974  के
 झताराकित  प्रश्न  सख्या  5494  के  उत्तर  के  सबन्ध
 मे ंयह  बताने  की  कृपा  करेगे  कि.

 (व)  क्‍या  सरकार  को  इस  बात  की  जानकारी  है
 कि  वर्ष  97273  कौर  973-74  में  मैससे  मन
 लाल  पा चू लाल  के  मालिकों  ने  प्रति  अलग  नामों  से
 उज्जैन  तथा  इंदौर  में  जिनकी  फैक्ट्रियां,  गोदाम  और
 मानो  को  खरीद  को  थी  ,

 (ख)  क्या  इन  कारखाना,  गोदामों  शौर  मकानों
 की  कीमत  को  पंजीकरण  दस्तावेजों  मे  वास्तविक

 मूल्य  से  बहुत  कम  दिखाया  गया  है  जिससे  आयकर
 से  बचा  जा  मके  ,  शौर

 (ग)  यदि  हा  तो  क्‍या  इस  मामले  मे  सरकार
 का  विचार  काई  जाय  कराने  का  है?
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 feet  भंजनीय  में  राज्य  मंत्रो  (जी  हम  कुनार
 मुखर्जी)  :  (क)  से  (ग)  सरकार  को  इस  तथ्य
 का  पता  है  कि  मै ससे  चमनलाल  पांच लाल,  इंदौर
 ने  कर  निर्धारण  बच  y97e75  की  संगत  वधि
 में  एक  तेल  मिल  तथा  एक  जिमिंग  शौर  ड्रेसिंग
 मिल  सी  है।  उक्त  मिलो  के  वास्तविक  मूल्य  के
 सबन्ध  में  तथा  कर  निर्धारित  द्वारा  797273
 शौर  i973-74  वर्षों  में  प्राप्त  की  गई  किसी
 अन्य  परिसंपत्ति  के  सबन्ध  में  भी  भागे  जांच  की
 जा  रही  है।

 Number  of  Non-nationalised  Scheduled
 Banks  in  the  Country

 4427.  SHRI  8,  द  NAIK  :  Will  the
 Minister  of  FINANCE  be  pleased  to
 state  -—

 (a)  the  total  number  of  non-nationa-
 hsed  scheduled  banks  in  this  country  ,

 (b)  the  deposits  nn  each  one  of  them,
 bank-wise  as  on  the  3ist  December,  ‘1974;
 and

 (c}  the  number  and  names  of  branches
 in  each  one  of  them  as  on  the  3lst  De-
 cember,  974  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  FINANCE  (SHRIMATI
 SUSHILA  ROHATGI)  (a)  It  is  pre-
 sumed  that  the  Hon'ble  Member  has  in
 mind  private  sector  scheduled  commercial
 banks  functioning  in  the  country.  There
 are  at  present  50  such  private  sector
 scheduled  commercial  banks  functioning  im
 the  country.

 (b)  and  (c)  The  deposits  of  each  of
 the  private  sector  scheduled  commercial
 banks  as  on  the  last  Friday  of  December,
 974  and  the  number  of  their  branches  in
 India  as  at  the  end  of  December,  1974,  as
 reported  by  the  Reserve  Bank  of  India,
 are  given  in  the  statement  laid  on  the
 Table  of  the  House.  [Placed  in  Library.
 Sve  No.  LT-9270/75.]  As  the  number  of
 branches  is  very  large,  the  names  of  the
 places  at  which  they  are  situated  have  not
 been  given.  However,  information  re-
 garding  banks  and  their  branches  etc,  in
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 the  Indian  Union,  as  on  3lst  March,  £973,
 is  given  in  Appendix  I  of  the  “Statistical
 tables  relating  to  banks  in  India  1972)”
 published  by  the  Reserve  Bank.

 Irom  content  needed  in  Exportable  Iron
 Ore

 4428.  SHRI  8.  द  NAIK  :  Will  the
 Minister  of  COMMERCE  be  pleased  to
 state  :

 (a)  the  minimum  percentage  of  Iron
 content  needed  in  exportable  iron  ore;  and

 (b)  the  percentage  in  quantity  of  blend-
 ed  ore  that  was  exported  dumng  974  ?

 THF  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  COMMERCE  (SHRI
 VISHVAN  ATH  PRATAP  SINGH)  :  (a)
 Minimum  percentage  of  iron  content  of
 exportable  iron  ore  will  depend  on  the  re-
 quirements  of  the  buyer  Bulk  of  Indian
 iron  ore  exports  are  of  grades  having  more
 than  56  per  cent  iron  content.

 (b)  All  iron  ore  which  is  exported  is
 blended  ore.

 Reservation  of  Front  Seats  in  Aircraft
 of  Indian  Airlines

 4429.  SHIRI  B.  V.  NAIK  :  Will  the
 Minster  of  TOURISM  AND  CIVIL  AVIA-
 TION  be  pleased  to  state  :

 (a)  whether  reservation  of  front  seats
 fer  non-smokers  in  civilian  aircraft  of  the
 Indian  Airlines  is  in  accordance  with  the
 regulutions  of  IATA;  and

 (b)  if  not,  how  is  it  enforced  ?

 THE  MINISTER  OF  TOURISM  AND
 CIVIL  AVIATION  (SHRI  RAJ  BAHA-
 DUR)  (a)  and  (b)  International  Arr
 Transport  Association  has  not  laid  down
 any  Regulation  for  reservation  of  seats  on
 board  the  aircraft  for  non-smokers.  To
 fall  in  line  with  the  practice  adopted  in
 this  regard  by  other  Airlines,  Indian  Air-
 lines,  has  reserved  a  few  seats  in  the  front
 rows  for  the  convenience  of  non-smokers,
 which  are  allotted  on  request  on  the  basis
 of  first-come  first-served.
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 Equity  Capital  held  by  Government  in
 Public  Sector  undertakings

 4430.  SHRI  B.  द  NAIK:  Will  the  Minis-
 ter  of  FINANCE  be  pleased  to  state:

 (a)  what  prevents  conversion  of  the
 equity  capital  held  by  Government  in  the
 public  sector  undertakings  mto  loans  at
 market  rates,  keeping  a  notional  share
 capital  of  Re.  ;  and

 (b)  how  much  equity  capital  would  be
 thus  available  bach  to  the  exchequer?

 THE  MINISTER  OF  STATE  IN)  THE
 MINISTRY  OF  FINANCF  (SHRI  PRA-
 NAB  KUMAR  MUKHERJEE)  (a)  Most
 of  the  Public  Enterprises  are  registered
 under  the  Companies  Act,  which  requires
 the  provision  of  equity  capital  Equity
 capital  represents  the  permanent  cpital  of
 the  company.

 (b)  If  the  equity  capital  AS  converted  into
 loan,  this  will  only  result  ia  a  change  in
 the  type  of  capital  and  will  not  imme
 diately  bring  back  funds  to  Government
 thereby.

 उदयपुर  में  पर्यटन  शौर  मगर  विमानन  का  विकास

 ब431  भरी  लालतो  भाई  क्या  पर्यटन  शोर
 सागर  लिमानंत  मंत्री  यह  बताने  को  कृपा  करेगे
 कि

 (क)  क्‍या  जनवरी,  975  में  उनके  मता लय
 के  उच्च  उच्चधिकारी  उदयपुर,  राजस्थान  में  गये
 थे,

 (ख)  यदि  हां,  तो  उन्होंने  उदयपुर  में  पर्यटन
 कौर  नागर  विमानन  के  विकास  हेतु  क्या  सिफारिश
 की  थी  ;  शौर

 (4)  उसे  पर  सरकार  की  क्या  प्रतिक्रिया  है?

 पर्यटन  झोर  गा भर  विज्ञापन  मंत्री  (0  राज

 बहादुर  ):  (क)  से  (ग)  नागर  विमानन  विभाग,

 उदयपुर  के  वर्तमान  विमानक्षेत्र  का  बोर्ग  737
 परिचालनों  के  लिए  उसे  उपयुक्त  बनाने  के  लिए
 विकास  कार  रहा  है  a  प्रगति  कार्य  की  सामान्य
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 बनाए  रखते  में  ठेकेदार  की  तरफ से  तथा  रावत-
 दर  के  विस्तार  एवं  एप्रोच  प्रकाशन की  व्यवस्था
 के  लिये  अपेक्षित  भूमि  की  प्रनुलब्धता  के  कारण

 कुछ  देरी  हुई  है।  जिस  भूमि  के  लिए  राज्य
 सरकार  से  माग  की  गयी  थी  उसका  मी  सधी-
 ग्रहण  नहीं  किया  गया  है  t  इस  प्रश्न को  राजस्थान
 सरकार  के  साथ  उठाया  गया  है  t  नागर  विमानन
 के  महानिदेशक  तथा  मगर  विमानन  विभाग  के
 दो  धन्य  वरिष्ठ  अधिकारियों  ने  जनवरी,  975
 में  उदयपुर  का  दौरा  किया  था  तथा  राज्य  के
 सम्बन्धित  प्राधिकारियों  के  साथ  बातचीत  की  थी।
 उन्होने  जयपुर  में  राजस्थान  के  मुख्य  सचिव  के
 साथ  भी  मामले  पर  बातचीत  की।  बातचीत
 के  परिणामस्वरूप,  विकास  कार्यों  तथा  एप्रोच
 प्रकाश  व्यवस्था  के  लिए  श्रपक्षित  भूमि  के शीघ्र
 ही  उपलब्ध  कराए  जाने  की  आशा  है।

 लेक  पैलेस  होटल,  उदयपुर

 4432  श्री  लाल जो  भाई.  कया  पर्यटन  झोर
 सागर  विमानन  मंत्री  यह  बताने  की  कृपा  करेगे
 कि

 (क)  वर्ष  974  के  दौरान  सरकार  को  उदय-
 वर  स्थित  लेक  पैलेस  होटल  से  विदेशी  पर्यटकों
 से  बीतती  विदशी  मुद्रा  प्राप्त  हुई  ,  शौर

 (ख)  सरकार  लेक  पैलेस  होटल  का  विदेशी
 पर्यटक  भ्राकरपतित  करने  के  लिए  कया  सुविधाए
 प्रदान  कर  रही  है  ?

 पर्यटन  जौर  नागर  विमानन  मंत्रालय  में  राज्य
 मंत्रो  (शो  सुरेश  पाल  सिंह:  (क)  लेक  पैलेस
 होटल  उदयपुर  ने,  होटल  द्वारा  दी  गयी  सूचना
 के  अनुसार,  वर्ष  974  में  6.85  लाख  रुपये
 की  विदेशी  मुद्रा  अजित  की  t

 (ख)  अनुमोदित  होटल ना  को  जिनसे  लेक  पैलेस

 होटल,  उदयपुर,  भी  शामिल  है  प्रदान  की  जाने
 बालो  सुविचारों  में  आवश्यक  उपस्कर  एवं  रसद
 के  आयात,  विदेशों  मे  विज्ञापन  एवं  पर्यटन  प्रभी-

 बृद्धि  के  सबन्ध  मे  की  गई  यात्राओ्रो  के  लिये  विदेशी

 मुद्दा  सका  विमोचन  सम्मिलित  है  v  पर्यटन  विभाग
 शौर  उसके  कार्यालयों  द्वारा  भारत  में  होटलों  के
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 deer  में,  दौर  कभी  कभी  विहार-स्थल  स्थित
 होटलों  और  पैलेस  होटलों  के  बारे  में  जो  विदेशी

 अवकाश  पं मटकों  को  प्रभावित  करते  हैं,  प्रचार
 किया  जाता  है।  लेक  पैलेस  होटल  इसी  श्रेणी
 के  होटलों  में  जाता  है।

 Increase  in  Cenfral  A:sistance  to  Stutes

 4433.  SHRT  ARVIND  M.  PATEL:
 SHRI  VEKARIA:

 of  FINANCF  be Will  the  Minister
 pleased  to  state:

 (a)  whether  the  Central  Governmem  do
 not  propose  to  mereuse  the  umount  of
 Central  assistance  to  the  States  despite  very
 strong  demands  from  them;

 (b)  if  so,  the  reasons  therefor;  und

 (c)  the  assistance  earmarked  for  —  the
 States,  State-wise  for  the  year  1975-762,

 THE  MINISTER  OF  FINANCE  (SHRI
 C.  SUBRAMANIAM):  (a)  and  (b)  Central
 assistance  for  State  Plans  has  been  increas-
 ed  by  Rs.  225  crores  over  the  current
 year's  level.

 (ए)  A  statement  is  laid  on  the  Table
 of  the  House.

 Statement
 (Rs,  in  Crores)

 Allocation  of  Cen- States
 tral  assistance  for
 States’  Annual  Plan

 I975-76

 l  2

 MARCH  a,  975

 ¥.  Andhra  Pradesh  48  75
 2,  Assam  40  04
 3.  Bihar  68  68
 4.  Gujarat  32.i7
 5.  Haryana  :  5  99
 6.  Himachal  Pradesh  22  35
 7.  Jammu  &  Kashmir  2
 8.  Karnataka  35  46
 9.  Kerala  35  72

 0  Madhya  Pradesh  53  32
 ii.  Maharashtra  49  98
 een
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 12,  Manipur  है  द  7.52
 13.  Meghalaya  नि  +  8  85
 4  Nagaland  7.32
 18.  Orissa  १,१0.
 16,  Punjab  20.64
 7.  Rajasthan  45  06
 as.  Tamil  Nedu  4.45
 19.  Tripura  7  61
 20.  Uttar  Pradesh  706.89
 2i.  West  Bengal  44  94

 Total  755.5

 Assistance  to  Andhra  Pradesh
 under  the  Sixpoint  formula  18  00

 Unallocated  as  at  present  :
 l.  Hill  &  Tribal  Areas  40  00

 2.  Rural  Electrification  Pro-
 grammcs  through  REC  40.00

 3.  North  Eastern  Council  Pro-
 grammes  0  00

 4.  Special  Advance  for  Plan
 assistance  00.00

 Grand  Total,  963.95

 Extension  of  Bill  Marketing  Facilities  to
 Small  Units  by  Public  Sector

 Undertakings
 4434,  SHRI  VASANT  SATHE:  Will  the

 Minister  of  FINANCE  be  pleased  to  state.

 (a)  whether  Government  have  directed
 the  Public  Undertakings  to  provide  Bilt
 Marketing  facilities  under  Bill  Marketing
 Scheme  to  the  Small  Scale  Units;

 (b)  if  so  whether  the  Bill  Markcting
 Scheme  has  been  extended  to  the  Small
 Scale  Units  by  all  the  Public  Undertakings
 and  Bharat  Hlectronics  Limited  in  parti-
 cular;

 (c)  if  not,  the  reasons  therefor;  and

 (d)  what  steps  have  been  taken  to  ensure
 that  Bill  Marketing  Scheme  facility  is  ex-
 tended  to  the  Small  Scale  Units  by  the
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 Public  Undertakings  keeping  in  view  our
 policy  to  develop  and  encourage  the  small
 scale  sector?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FINANCE  (SHRI  PRA-
 NAB  KUMAR  MUKHERJEE).  (a)
 No,  Sir.  However,  the  Reserve  Bank  of
 India  has  introduced  the  New  Bill  Mir-
 keting  Scheme  since  November,  97i  to
 promote  the  use  of  Bills  for  obtaining  fin-
 ance  from  the  banking  system  and  to  re-
 duce  dependence  on  the  traditional  cash
 credit  system  Necessary  instructions  were
 issued  by  the  Reserve  Bank  of  India  to
 the  Scheduled  Banks

 (b)  The  Bharat  Electronics  Limited  have
 extended  credits  to  the  small  scale  units
 under  the  Scheme  in  suitable  cases

 (c)  Does  not  arise.

 (d)  The  Scheme  is  open  to  small  scale
 units  also.

 Concession  to  Bihar  in  regard  to
 distribution  of  Controlled  Cloth

 4435.  SHRI  M.  S  PURTY  Will  the
 Minister  of  COMMERCE  be  pleased  to
 State:

 (a)  whether  any  concession  has  been
 given  to  Bihar  which  is  facing  several
 drought  conditions,  in  regaid  to  the  distri
 bution  of  controlled  cloth;  and

 (b)  if  so,  the  particulars  thereof?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  COMMERCE  (SHRI
 VISHWANATH  PRATAP  SINGH):  (a)
 and  (b)  In  response  to  a  request  from
 the  Bihar  State  Government  for  extra  allot-
 ment  of  Controlled  Cloth  for  distribution
 in  flood  affected  areas  of  the  State,  extra
 quantitics  of  about  364  bales  of  controll-
 ed  cloth  were  allotted  during  the  months
 of  September  and  October,  1974,

 Development  of  Porbander  Airport  in
 Saurasidtra

 4436.  SHRI  P.  G.  MAVALANKAR:
 Will  the  Minister  of  TOURISM  AND
 CIVIL.  AVIATION  be  pleased  to  state:
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 (a)  whether  Porbander  airport  in  Sau-
 rashtra  needs  development,

 (b)  if  so,  steps  being  taken  by  Govern-
 tment  therefor;  and

 (c)  the  amount  sanctioned  and  the  time
 limit  set  for  the  compliction  of  any  deve-
 lopmental  project  of  the  said  airport?

 THE  MINISTER  OF  TOURISM  AND
 CIVIL  AVIATION  (SHRI  RAJ  BAHA-
 DUR)  (a)  to  (c)  The  aerodrome  at  Por-
 bander  is  bemg  developed  at  an  estimated
 cost  of  about  Rs.  9  lakh«  to  make  it
 suitable  for  HS—748  operations.  The
 works  are  expected  to  be  completed  short-
 ly.

 Development  of  Gsheries  Industry  tn
 Gujarat

 4437.  SHRI  P.  G.  MAVALANKAR:
 Will  the  Minister  of  COMMERCE  be
 pleased  to  state.

 (a)  whether  export  of  fish  from  Gujarat
 has  been  increasing  during  the  last  three
 years;

 (b)  if  so,  full  details  thereof;
 (c)  if  not.  the  reasons  for  failure  of

 development  of  fisheries  industry  in  Guja-
 rat;  and

 (d)  whether  Gujarat  is  represented  on
 one  or  more  All  India  Committees  and
 bodies  dealing  with  fisheries,  and  if  so,
 the  facts  thereof?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  COMMERCE  (SHRI
 VISHWANATH  PRATAP  SINGH):  (a)
 to  (c)  State-wise  export  statistics  are  not
 Maintained.

 (d)  Gujarat  is  represented  on  the  follow-
 ing  bodies  dealing  with  fisheries  :-—

 a)  The  Minister  of  Fisheries,  Gujarat
 and  a  non-official  representative  of  the
 fishing  industry  from  Gujarat  are  repre-
 sented  on  the  Central  Board  of  Fisheries,
 the  highest  advisory  body  in  fisheries.

 (ii)  The  Commissioner  of  Fisheries,
 Gujarat  is  a  member  of  the  Central  Advi-
 sory  Committee  on  Explanatory  Fisheries.
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 dii)  The  Commissioner  of  Fisheries,
 Gujarat  and  a  trade  member  of  the  fishing
 industry  from  Gujarat  are  represented  on
 The  Marine  Products  Export  Development
 Authority  set  up  to  take  measures  for
 promoting  exports  of  marine  products  from
 India.

 (iv)  The  Commissioner  of  Fisheries,
 Gujarat  is  a  Director  on  the  Board  of
 Directors  of  M/s.  Central  Fisheries  Cor-
 poration,  Calcutta.

 Foreign  Exchange  Manipulation:  by
 Indian  Association  for  Experiment  in

 International  Living

 4439.  SHRI  INDRAJIT  GUPTA:  Will
 the  Minister  of  FINANCE  be  pleased  to
 refer  to  the  reply  given  to  Unstarred  Ques-
 tion  No.  596  on  3lst  August,  973  regard-
 ing  inquiry  into  foreign  exchange  dealing
 by  M/s  Experiment  in  International  Liv-
 ing  and  state:

 (a)  whether  the  investigations  into  com-
 plaints  of  foreign  exchange  manipulations
 by  the  Secretary  General  of  the  Indian  As-
 sociation  for  Experiment  in  International
 Living  have  been  completed;

 (b)  af  so,  the  outcome  thereof;  and

 (९)  whether  any  arrests  have  been  made
 or  prosecutions  Jaunched  in  this  connec-
 tion?

 THE  MINISTER  OF  FINANCE  (SHRI
 C.  SUBRAMANIAM):  (a)  Yes,  Sir.

 (b)  40  show-cause  notices  have  been
 issued  to  the  organisation  “M/s  Experiment
 in  International  Living”  and  its  Secretary
 General  for  prima  facie  violations  of
 various  provisions  of  the  Foreign  Exchange
 Regulation  Act,  1947,

 @  No,  Sir.

 Unaccounted  Wealth  with  Top  Ranking
 Ex-Rulers  and  their  Relatives

 4440.  SHRI  INDRAJIT  GUPTA:
 SHRI  C.  K,  CHANDRAPPAN:
 SHRI  SARIOO  PANDEY:
 SHRI  BIBHUTI  MISHRA:
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 Will  the  Minister  of  FINANCE  be
 pleased  to  state:

 (a)  whether  Government  have  received
 any  information  or  clues  regarding  targe-
 scale  concealment  of  unaccounted  wealth,
 similar  to  that  unearthed  recently  im  the
 Jaipur  raids,  by  other  top  ranking  ex-rulere
 and  their  relatives;  and

 (b)  if  so,  whether  in  the  absence  of
 simultaneous  action  by  the  Enforcement
 Authorities  such  wealth  is  likely  to  escape,
 physically  and  legally?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FINANCE  (SHRI  PRA-
 NAB  KUMAR  MUKHERJEE):  (a)
 and  (b)  Whenever  information  about  con-
 cealment  of  wealth  by  any  person  is  receiv-
 ed,  the  same  is  investigated  and  suitable
 action  taken  by  the  Income-tax  Depart-
 ment.  Wherever  called  for,  other  enforce.
 ment  agencies  are  associated  with  such  ac-
 don.

 Work-to-rule  Agitation  by  peons  of
 different  centres  of  RBI

 ‘4441,  SHRI  INDRAJIT  GUPTA:  Will
 the  Minister  of  FINANCE  be  pleased  to
 state  ;

 (a)  whether  the  peons  of  the  Reserve
 Bank  of  India  recently  resorted  to  work-
 to-rule  agitation  at  different  centres  ;

 (b)  if  80,  the  grievances  and  demands  for
 which  the  agitation  was  launched  ;

 (c)  the  terms  and  conditions  of  settfe-
 ment;  and

 (d)  whether  the  prolongation  of  the  pe-
 riod  of  work-to-rule  was  due  to  the  atti-
 tude  of  the  Governor  of  the  Reserve  Bank  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  FINANCE  (SHRIMATI
 SUSHILA  ROHATGD:  (a)  to  (d):  Reserve
 Bank  of  India  has  reported  that  the  Class
 IV  staff  at  Bombay  stopped  dusting  and
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 cleaning  of  furniture  with  effect  from  Lith
 February,  3975  on  the  plea  that  this  did
 not  form  part  of  the  duties  of  peons,  Maz-
 doors  etc.  With  the  signing  of  an  agrec-
 ment  with  the  management  of  the  bank  on
 22nd  February,  1975,  the  Reserve  Bank  on
 Workers’  Union,  Bombay  called  off  their
 agitation  and  Class  [V  staff  in  Bombay
 resumed  cleaning  and  dusting  from  24th
 February,  975  pending  discussions  bet-
 ween  the  Bank  and  All  India  Reserve
 Bank  Workers  Federation.

 After  discussions  with  the  All  India
 Reserve  Bank  Workers’  Federation,  the
 Bank  has  decided  to  make  some  adjustment
 among  the  different  categories  of  Class  IV
 employees  without  involving  any  additional
 cost  to  the  bank,  (by  appointing  Farashes
 in  the  vacancies  of  peons/Mazdoors)  in
 such  a  way  that  dusting  and  cleaning  work
 would  in  dus  course  be  attended  to  mainly
 by  Farashes.  Peons  and  Mazdoors  would,
 however,  continue  to  be  liable  to  do  dusting
 and  cleaning  of  furniture  if  called  upon  to
 do  so  on  any  occasion.  One  of  the  terms
 of  the  settlement  of  22nd  February,  975
 also  provides  for  a  wage  cut  for  a  day
 and  forfeiture  of  a  day's  casual  leave  for
 the  concerned  employees.

 The  agitation  was  started  when  the  issue
 of  dusting  and  cleaning  was  among  the
 issues  included  for  discussion  with  the
 All  India  Reserve  Bank  of  India  Workers’
 Federation  (to  which  the  Bombay  Union
 was  affiliated)  on  a  date  already  settled
 with  the  Federation.

 Increase  fo  Export  of  Woollen  Knitwears
 te  USSR.

 4442,  DR.  RANEN  SEN:  Will  the
 Minister  of  COMMERCE  be  pleased  to
 refer  to  the  reply  given  to  Unstarred  Ques-
 tion  No.  3402  on  the  6th  December,  974
 regarding  increase  in  export  of  woollen
 knitwears  to  U.S.S.R.  and  state:

 (a)  whether  the  Soviet  buying  agency
 after  its  return  from  India  to  Moscow  has
 finalised  its  orders  for  export  of  woollen
 knitwears  to  U.S.S.R;  and
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 (b)  if  so,  the  particulars  thereof  7

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  COMMERCE  (SHRI
 VISHWANATH  PRATAP  SINGH):  (a)
 Yes,  Sir.

 (b)  Under  the  Trade  Plan  for  975  the
 Soviet  buying  agency  has  concluded  cont-
 tacts  with  the  Handicrafts  and  Handlooms
 Export  Corporation  of  India  Limited,  New
 Delhi,  tor  the  import  of  (27,86,000
 pieces  of  woollen  knitwears  wortb
 Rs.  16,99,47,930.

 Air  Service  between  Bangalore  and
 Mangalore

 4443.  SHRI  P.  R.  SHENOY:  Will  the
 Minister  of  TOURISM  AND  CIVIL  AVIA-
 TION  be  pleased  to  state:

 (a)  whether  any  representation  has  been
 received  for  restoring  air  service  between
 Bangalore  and  Mangalore  ;  and

 (b)  if  so,  the  reaction  of  Government
 thereto  ?

 THE  MINISTER  OF  TOURISM  AND
 CIVIL  AVIATION  (SHRI  RAJ  BAHA-
 DUR):  (a)  Yes,  Sir.

 (b)  Indian  Airlines  had  planned  to  ope
 rate  a  thrice-weekly  service  with  HS-
 748  aircraft  on  the  Madras/Bangalore
 Mangalore  route,  as  part  of  its  Summer
 Schedule.  Due,  however,  to  the  tight  fleet
 position  of  the  Corporation  as  a  result
 of  grounding  of  a  HS-748  aircraft,  the
 proposal  has  been  deferred  for  the  time
 being.

 Boeing  Service  between  Mangziore  and
 Bombay

 4444.  SHRI  P.  R.  SHENOY:  Will  the
 Minister  of  TOURISM  AND  CIVIL
 AVIATION  be  pleased  to  state:

 (a)  whether  representation  has  been  recei-
 ved  for  restoring  Boeing  service  between
 Mangalore  and  Bombay  ;  and

 (b)  if  so,  the  reaction  of  Government
 thereto  ?
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 THE  MINISTER  OF  TOURISM  AND
 CIVIL  AVIATION  (SHRI  RAJ  BAHA-
 DUR):  (a):  Yes,  Sir.

 (by  India  Airlines  will  consider  opera-
 ting  a  Boeing-737  service  on  the  Bombay /
 Mangalore  sector  after  its  present  jet  fleet
 is  augmented  and  necessary  facilities  for
 Boeing  737  operations  throughout  the  year
 are  provided  at  the  Mangalore  airport.

 Chit  Fund  Institutions  in  Karnatuka

 4445,  SHRI  P.  R.  SHENOY:  Will  the
 Minister  of  FINANCE  be  pleased  to
 state  :-—

 (a)  the  total  number  of  ‘Chit  Fund’
 institutions  in  Karnataka  State  in  cor-
 porate  and  non-corporate  sectois,  separa-
 tely  and  the  total  amount  of  financial  assis-
 tance  given  by  these  institutions  to  their
 customers  in  the  year  ‘1974;

 (b)  whether  the  activities  of  these  insti-
 tutions  have  increased  in  the  country  after
 the  nationalisation  of  4  banks  and  if  so,
 to  what  extent;  and

 (c)  whether  any  of  these  institutions
 have  ‘links’  with  nationalised  banks  either
 as  custoemrs  or  otherwise  and  if  so,  the
 salient  features  of  these  links  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  FINANCE  (SHRIMATI
 SUSHILA  ROHATGI):  (a)  The  Miscel-
 laneous  Non-Banking  Companies  (Reserve
 Bank)  Directions,  973  are  applicable,  inter-
 alia,  to  companies  carrying  on  the  busi-
 ness  of  conducting  chit  fund  schemes  of
 the  conventional  type.  They  are  not  ap-
 plicable  to  chit  fund  institutions  in  the
 non-corporate  sector.  The  Reserve  Bank
 has  reported  that  since  the  schemes  of
 chit  fund  companies  conducting  conven-
 tional  type  of  chit  fund  business  are  of  a
 self-liquidating  nature  and  partake  of  the
 character  of  mutual  benefit  schemes,  the
 chit  subscriptions  received  by  such  com-
 panies  from  their  subscribers  have  been
 excluded  from  the  purview  of  the  aforesaid
 directions  issued  by  it.  Control  over  the

 .
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 activities  of  institutions  conducting  chit
 fund  business  of  the  conventional  type  is
 exercised  by  the  State  Governments,  a  num-
 ber  of  which  fave  enacted  specific  legis-
 lations  for  the  purpose;  there  is,  however,
 at  present  no  such  legislation  in  Karna-
 taka  State.  The  Reserve  Bank  has  reported
 that,  in  the  clreumstances  mentioned  above,
 it  has  no  definite  information  regarding  the
 total  number  of  chit  fund  institutions  in
 Karnataka  State  and  the  total  amount  of
 financial  assistance  given  by  these  institu-
 tions  to  their  customers  in  the  year  1974,
 The  Reserve  Bank  has,  however,  added
 that  the  number  of  conventional  type  of
 chit  fund  companies  in  Karnataka  State,  as
 per  its  mailing  list,  is  19,

 (b)  The  Reserve  Bank  has  reported  that,
 according  to  its  mailing  list,  there  were
 110  conventional  chit  fund  companies  in
 the  country  as  on  March  3i,  1969,  which
 increased  to  485  as  on  March  31,  497
 and  further  to  3I3  as  on  March  31,
 1974,

 (c)  The  Reserve  Bank  has  reported  that
 while  many  such  companies  may  have  tran-
 wactions  with  nationalised  banks  as  deposi-
 tors  and/or  borrowers,  no  specific  infor-
 mation  in  this  regard  is  available  with  it.

 Floating  Restaurant

 4446  SHRI  N.  K.  SANGHI’  Will  the
 Minister  of  TOURISM  AND  CIVIL  AVI-
 ATION  be  pleased  to  state  :

 (a)  whether  Government  had  launched  a
 luxury  cruiser  called  “Floating  Restaurant”
 to  attract  foreign  tourists  ;

 (b)  if  so,  what  investments  were  made
 by  Government  for  chartering  a  foreign
 ship  and  the  working  results  of  the  voya-
 ges  already  completed  viz.  total  number
 of  foreign  made  and  foreign  exchange
 earned  ;  and

 (c)  the  total  profit  or  loss  gained  or
 suffered  on  account  of  this  venture  and
 whether  the  end  results  justify  continuance
 of  the  scheme  further  ?
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 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  TOURISM  AND  CIVIL
 AVIATION  (SHRI  SURENDRA  PAL
 SINGH):  (a)  No  cruiser  by  the  name
 of  “Floating  Restaurant”  has  been  launched
 for  attracting  foreign  tourists.  A  luxury
 cruiser,  MTS  “Jupiter”  was  commissioned
 by  the  Shipping  Corporation  of  India,  in
 collaboration  with  Air  India  and  Travel
 Corporation  (India)  Pvt.  Ltd.,  to  undertake
 luxury  cruises  for  tourists  on  the  Indian
 Ocean.

 (b)  and  (९)  No  investment  was  made  by
 any  Government  Department  on  this  ven-
 ture.  Actual  details  regarding  working  re-
 sults  of  the  voyages,  foreign  exchange  ear-
 ned,  profit/loss  etc.  are  being  worked  out.

 MTS  “Jupitar”  has  completed  the  fol-
 lowing  voyages  in  the  current  series:  (i)
 positioning  voyage  from  Genoa  to  Bom-
 bay  ;  (ii}  seven  9-day  cruises  on  the  Indian
 Ocean  between  2ist  December,  974  and
 5  February.  975  and  (iii)  positioning
 soyuge  from  Bombay  back  to  Genoa  for
 te-delivery  to  its  owners.

 Although  the  response  to  the  first  four
 cruises  was  not  encouraging  mainly  due  to
 world-wide  economic  recession,  long  drawn
 Air  India  pilot's  strike  and  several  other
 factors.  the  response  gained  in  momentum
 for  the  Jast  three  cruises  where  the  demand
 exceeded  the  number  of  berths  available
 Further,  the  country  carned  valuable  fore-
 ign  exchange  by  way  of  passage  fare  col-
 lecuon  by  Arr-Indta,  re-imbursement  in
 foreign  exchange  to  Shipping  Co:  poration
 of  India  by  the  owner  of  the  vessel  in
 respect  of  disbursement  made  on_  their
 behalf,  money  collected  by  Travel  Corpo-
 ration  of  India  for  urranging  excursions
 and  other  sight-seeing  tours,  collections

 (i)  From  1-11-1974  to  31-12-1974,

 (it)  From  1-1-1975  to  6--975°

 iii)  From  TA-197S  to  (28-2-1975  .

 Ii  Lss/74—6
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 from  shops  patronised  by  the  passengers.
 money  paid  by  the  owners  for  bunkers,
 stores,  provisions  etc,  supplied  to  the  ship
 at  Indian  ports,  Apart  from  this,  the  pub-
 licity  which  India  particularly  Lakshad-
 weep,  has  received  from  this  maiden  venture
 has  helped  in  the  promotion  of  tourism.

 Chalr-lift  from  Gulmarg  to  Higher
 Altitude

 4447,  SHRI  हैली  K.  SANGHI:  Will  the
 Minister  of  TOURISM  AND  CIVIL
 AVIATION  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  even  though
 Government  brochure  advertises  that  the
 chair  lift  from  Gulmarg  to  the  higher  alti-
 tude  to  enable  ski  lovers  would  operate
 on  daily  and  season  tickets  basis,  in  fact
 the  chair  lifts  often  remain  out  of  order
 and  the  tourists  have  to  pay  for  each  lift;

 (b)  whether  the  chair  lift  ts  s0  poorly
 maintained  that  it  goes  frequently  out  of
 operation  and  a  good  skier  has  to  pay  exor
 bitant  rates  for  the  chai:  lifts  which  is  com-
 parable  to  the  best  resorts  in  Europe  and
 as  such  he  finds  Gulmarg  ski  resorts  un-
 attractive  and  not  encouraging;  and

 (c)  whether  Government  propose  to  take
 any  temedial  measures  to  remove  such
 handicaps  and  attract  more  tourists  and  if
 50,  the  broad  outlines  thereof  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  TOURISM  AND  CIVIL
 AVIATION  (SHRI  SURENDRA  PAT.
 SINGH):  (a)  to  (c)  During  the  ‘1974-75  win-
 ter  season,  the  chai:-lift  at  Gulmarg  ope-
 rated  at  the  following  timings  (including
 Sundays  and  public  holidays)  :-—

 000  hrs  to  4300  hrs.
 330  hrs  to  1630  hrs
 000  hrs  to  300  hrs.
 4330  hrs  to  9600  hrs.

 000  hrs  to  1300  hrs
 330  hrs  to  1630  hrs.



 459  Written  Answers

 From  ist  March,  975  the  timings  are
 000  hrs  to  300  hrs  and  330  hrs  to  775
 hare.

 Whenever  there  are  no  passengers,  the
 chair-lift  naturally  does  not  operate.

 From  1-11-1974  to  (21-3-1975,  a  period
 of  4]  days,  the  chair-lift  was  closed  for
 only  4  days  on  account  of  some  repairs.
 No  charges  were  levied  on  the  days  the
 chair-lift  did  not  operate.

 As  publicised  in  the  brochure,  the  charges
 for  using  chair-lift  for  each  single  trip
 {one  way)  are  Rs.  2/-  per  adult  and  Rs.
 i/-  per  child  below  72  years;  return  trip
 (both  ways)  costs  Rs.  3/-  per  adult  and  Rs.
 .50  per  child  below  2  years.  Charges  for
 multiple  trips  (one  way)  for  the  benefit  of
 skiers  are  as  follows  :—

 (i)  40  trips  Rs.!6  per  adult
 (one  way)

 Rs.  8  per  child
 (below  42  years)

 (ii)  20  trips  Rs.  30/-  per  adult
 (one  way)  AS/-  per  child

 (below  |  2  years)

 The  question  of  issuing  season  tickets  for
 the  use  of  various  ‘lifts’  at  Gulmarg,  as  is
 the  custom  in  Europe,  will  be  considered
 when  there  are  sufficient  number  of  skiers
 at  Guimarg  staying  for  a  longer  period  to
 warrant  such  a  facility.

 Although  it  is  not  possible  to  compare
 the  charges  levied  for  winter  sports  facili-
 ties  at  Gulmarg  with  those  in  Europe  as
 the  various  ‘lifts’  provided  in  Europe  are
 much  longer,  the  ski  resorts  are  highly
 developed  and  the  skiers  are  many  more,
 it  may  be  stated  that  wheieas  the  charge
 for  a  single  trip  on  the  chair-lift  at  Gul-
 marg  is  Rs.  2/-  per  adult,  in  Austria  it  is
 about  Rs.  6.90  per  adult;  whereas  the  cost
 for  using  the  chair-lift  at  Gulmarg  for  the
 whole  day  (30  trips)  works  out  to  Rs.  46  fe
 per  adult,  in  Austria  the  charge  for  a  day
 ticket  is  about  Rs.  63 ia  per  adult.  In  France,
 Italy,  Switzerland  and  West  Germany  the
 charges  are  about  0  per  cent  to  20  per
 cent  higher  than  those  in  Austria.  It  will
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 thus  be  seen  that  the  charges  tevied  for  the
 use  of  the  chair-lift  and  other  facilities  at
 Gulmarg  are  much  less  than  those  charged
 at  ski  resorts  in  Europe,

 As  to  the  reasons  why  Gulmarg  is  not  at-
 tracting  good  skiers,  it  is  because  of  lack  of
 suitable  surface  transportation  to  carry  tou-
 rigts  from  Srinagar  to  Gulmarg,  a  centrally-
 heated  hotel  and  aerial  transportation  sys-
 tem  that  could  take  good  skiers  to  higher
 ski  grounds  at  Khilanmarg  and  Apharwat
 where  more  challanging  ski  slopes  are
 available.  The  proposals  to  construct  an
 aerial  passenger  ropeway/chair-lift  from
 Gulmarg  to  Khilanmarg  and  a  centrally-
 heated  hotel  at  Gulmarg  in  the  Central
 Sector  are  awaiting  Government’s  clearance.

 अ्रत्यकर  अधिकारियों  को  पदोन्नतियों

 4448.  भी  अनेश्यर  लिस :.  कया  चित  मंत्री  यह
 बताने  की  कृपा  करेगे  कि

 (क)  क्‍या  विभागीय  पदोन्नति  समिति  ने  जुलाई,
 r974  में  भ्रनुमुचित  जातियों  और  प्रनसूचित
 जातियो  के  आयकर  अधिकारियों  को  सहायक

 आयुक्त  के  पदों  पर  पदोन्नत  करने  की  सिफारिश
 किसी,

 पख)  उनमे  से  कितने  आयकर  अधिकारियों
 को 15  फरवरी,  7975  तक  पदोन्नत  किया  मया ,
 और

 (ग)  शेष  आयकर  प्रधिकारिया  को  पदावनत
 न  करने  के  क्‍या  कारण  है?

 विश  मंत्रालय  में  राज्य  मंत्रों  (भो  प्रणव  कुमार
 मुझाजों)  (क)  जी,  हा  |  विभागीय  पदोन्नति
 समिति  ने  जुलाई  i974  %  हुई  भर्ती  बैठक
 मे  422  अधिकारियो  की  एक  बयन  सूची  तैयार
 की  जिसमे  अनुसूचित  जातियों  तथा  प्रनुपूचित
 जनजातियां  के  .7  भ्रमणकारी  शामिल  थे  t

 (खत)  भ्रनुभूचित  जातियों  तथा  श्रनुमूचित  जन

 जातियों  के  उक्त  !7  अधिकारियों  में  से  14

 अधिकारी  पदोन्नत  किये  जा  चुके  है  |
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 (ग)  अयन  पुत्री  में  शामिल  ii9  अ्रथिकारी

 अक्तूबर  i974  में  पदोन्नत  किये  गये  ।  चयन

 सूची  के  अन्त  में  जो  शेष  3  प्रधिकारी  मे  ये
 'समोगवश  प्रदूषित  जातियो  तथा  प्रनुसूचित
 जनजातियों  के  थे,  धौर  उस  समय  रिक्त  स्थान
 ने  होने  के  कारण  उनको  शम्स  भ्र धि कारियों  के
 साथ-साथ  बहिश्त  नहीं  किया  जा  सका  |  अरब
 रिक्त  स्थान  उपलब्ध  हैं,  किन्तु  इन  भ्र धि कारियों  को,
 आन्ध्र  प्रदेश  उच्च  न्यायालय  के  एक  अकेले  न्याय-
 धीष  के  उस  निर्णय  को  ध्यान  में  रखकर,  पदोन्नत
 नहीं  किया  जा  सकता  जिसके  पन्तगंत  उकल  चयन

 सूची  को  रह  कर  दिया  गया  है।  सरकार  ने
 इस  निर्णय  के  विरुद्ध  एक  रिट  अपील  शौर  निर्णय
 के  प्राप्त  के  विरुद्ध  स्थगन  आदेश  के  लिए  एक

 याचिका  दायर  की  है  जो  उस  न्यायालय  की  डीबी-
 जन  बज  के  सामने  विचाराधीन  हैं  t

 एयर  इंडिया  एम्पलाइज  'गिल्ड  हारा  बोगस  तथा
 तथा  महंगाई  ते  को  भांग

 4449.  को  अनेश्यर  सिझा  क्या  पर्यटन  शौर
 जागर  विमान  मंत्री  यह  बताने  को  कृपा  करेगे
 कि

 (क)  क्‍या  सरकार  को  पता  है  कि  एयर  इंडिया
 एम्प्लाईज  मिल्क  ने  कर्मचारियों  के  लिये  बोनस
 शर  महंगाई  बने  की  भाग  को  है  ,

 (ख)  क्‍या  एयर  इडिया  के  चेयरमैन  श्री  लें
 आर०  Lo  टाटा  ने  इस  बात  को  अस् बो वार  किया  है
 कि  वर्ष  i973-74  थे  कर्मचारियों  द्वारा  उक्त
 निगम  की  उत्पादन  क्षमता  मे  काफी  वृद्धि  हुई  है  ,

 (ग)  क्या  इस  स्वीकृति  के  बाद  भी  कर्मचारियों
 की  उक्त  सागों  पर  कोई  विचार  नहीं  किया  गया
 है  ,  और

 (ब)  दस  बारे  मे  सरकार  धारा  क्या  वार्थ  सहही
 की  जा  रही  है?

 पर्यटन  और  सागर  विमानन  मंत्री  (श्री राज
 बहादुर)  (क)  से  (घ)  एयर  इंडिया  ृम्पपाईज
 मिल्क  (Uo  झाई०  ईन  जा०)  एक  मान्यता  प्राप्त
 यूनियन  नहीं  है।  कुछ  मागों  पर  जिनमे  ब्रा नस
 की  भी  एक  माग  सम्मिलित  थी,  दा  मान्यता
 जप्त  बूनियनों--हयर  कारपारेशन  एम्प्लाईज  यूनियन
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 (ए०  सी०  fo  go)  तथा  इंडियन  एयरक्राफ्ट  टैक्सी-
 लिव  एसोसियेशन  (आईएटीए)  के  साथ
 बातचीत  की  सभी  यी  तथा  बचे  1970-71  के
 लिए  बोनस  के  सबन्ध  से  26  सितम्बर,  .972  को
 उनके  साथ  समझौतों  पर  हस्ताक्षर  किए  गए  ।
 फिर  ए०भश्राई०ई०जो०  ने  उसी  वर्ष  के  लिए  बोनस
 की  माग  को  क्षेत्रीय  श्रम  आयुक्त  (केन्द्रीय),
 बम्बई  के  सामने  उठाया।  एयर  इंडिया  के  प्रबंधक
 वर्ग  ने  क्षेत्रीय  आयुक्त  (केन्द्रीय)  को  ‘goto.
 ०  तथा  झ्ाई०ए०्टी०ए०  के  साथ  हुए  समझौतों
 से  अवगत  कराया  तथा  क्षेत्रीय  श्रम  आयुक्त
 (केन्द्रीय)  ने  गिल्ड  को  समझौते  के  झलनगेत  इस
 माग  को  स्वीकार  करने  से  अपनी  अ्रसमर्थता  प्रकट
 की।

 विभिन्न  समझता  को  समाप्ति  के  पश्चात  दो
 मान्यता-प्राप्त.  यूनियनों  भर्चात्‌  एन्सील्ड०्यू०
 तथा  भ्राई०ए०टी०ए०  से  प्रबन्ध वर्ग  को  मार्ज,  973
 में  एक  मांग-पत्र  प्राप्त  हुमा  था,  जिसमे  मिठाई
 भें  के  पुनरीक्षण  को  मांग  भो  सम्मिलित  थी,
 तथा  कर्मचारियों  के  कुछ  वर्गों  को  झेल,
 973  से  अन्तरिम  सहायता  प्रदान  को  गयी।

 उसके  पश्चात,  अप्रेल,  974  मे  इन  यूनियनों
 द्वारा  प्रतिनांधित्व-प्राप्त  समस्त  कर्मचारियों  को
 इस  शर्ते  पर  प्रति रिक्त  महामाई  भत्ता  प्रवान  किया
 गया  कि  31  मार्च,  7975  तक  किसी  न्य  भांग
 पर  विचार  नहीं  किया  जाएगा।

 (ख)  जी,  नहीं।  चेयरमेन  ने  कारपोरेशन  को
 वर्ष  973-74  की  विधिक  रिपोर्ट  में  जो  कुछ
 कहा  है  वह  यह  था  कि  वर्ष  i97+-74  के  दौरान
 प्रति  कर्मचारी  ए०्टी०के०एम०  (उपलब्ध  टन
 किलोमीटर)  वर्ष  197273  के  दोरान)8  000
 ए०्टी०्के०एम०  की  तुलना  में  90,900  बन्दी
 के०एम०  थे  और  यह  स्पष्ट  किया  गया  है  कि
 ए०्दी०्के०एम०  में  97273  के  मुकाबले  32  3
 प्रतिशत  की  यह  वृद्धि  मुख्यतया  बाइग  747  के
 उपयोग  में  सुधार  करके  प्राप्त  की  गयी  थी।

 Impact  of  Anti-Smugglting  Drive  on
 Prices

 4450  SHRI  JAOLIRMOY  BOSU.  Will
 the  Minster:  of  FINANCE  be  pleased  to
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 refer  to  the
 ry

 given  to  Starred  Question
 No  6  on  the  2ist  February,  975  regard-
 mg  ‘Impact  of  antesmuggling  drive  on
 prices’  and  state

 (a)  the  names  of  commodities  whose
 prices  have  substantially  gone  down  since
 the  begmning  of  anti-smuggling  drive,  State-
 wise,  and  the  extent  of  decline  im  retail
 prices  in  each  commodity  ;  and

 (b)  from  which  source  or  sources  the
 data  relating  to  the  impact  of  anti-smuggling
 drive  on  prices  has  been  gathered  ?

 THE  MINISTER  OF  STATE  IN  THF
 MINISTRY  OF  FINANCE  (SHRI  PRA-
 NAB  KUMAR  MUKHERIJEF)  (a)  In
 reply  to  Starred  Question  No  6]  on  a  2-75
 it  had  been  stated  that  the  ant:  smuggling
 measures  coupled  with  other  antr-infla
 tionary  measufes  taken  by  Government
 have  produced  a  wholesome  effect  on  the
 general  price  level  which  has  shown  some
 decline  The  wholesale  price  index  (in
 1961-62,  =  00)  which  had  touched  the
 peak  level  of  3304  for  the  week  ended
 September  2ist  974  had  fallen  to  309  2
 on  3-7$  The  consumer  price  index
 (1960 = =  00)  fell  from  334  tn  Septembc:
 974  to  326  ॥  December,  974

 On  account  of  multiplicity  of  markets
 and  price  vatiation  atising  fiom  diffcrence
 in  variety  quality  etc,  it  is  not  feasible  to
 supply  information  state  wise  commodity
 wise,  regarding  the  decline  in  retail  prices

 (b)  The  wholesive  price  index  {fs  com-
 piled  by  the  Office  of  the  Economic  Adviser
 Ministry  of  Industry  &  Civil  Supplies,  and
 the  consumer  price  index  35  compiled  by
 the  Labour  Buteau,  Simla  which  ns  under
 th  Ministry  of  Labour

 भारतीय  रिज यं  बैक  के  भ्र धि कारियों  के  लिए
 महंगाई  भत्ता

 4452  ओ  बिकती  मिश्र  क्‍या  विस  सत्री  यह
 बताने  को  कृपा  करेगे  वि

 (क)  क्या  सरकार  का  ध्यान  22  फरवरी,
 i975  कै  “दि  इंडियन  एक्सप्रैस”  के

 पृष्ठ  1  स्तम्भ  (कालम)  2  से  “मोर
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 डी०  पु.  फार  प्यार  बी  ०  झाई०  प्रोफेसर्स”  [भारत
 लीय  रिजर्व  बैक  के  भ्रप्िकांस्यों  के  लिए  अधिक
 महंगाई  भत्ता)  शीर्षक,  के  अन्तत  छपे  समाचार
 की  शोर  दिलाया  गया  है  ,

 (ख)  क्या  सरकार  ले  केन्द्रीय  सरकार  तथा
 विभिन्न  राज्य  सरकारों  के  कर्मचारियों  के  विभिन्न
 श्रेणियों  के  वेतन  तथा  भत्तों  के  सदस्य  से  कोई  दोष
 रहित  सिद्धान्त  निधारित  किया  &  ,  अर

 (ग)  यदि  हा,  सो  उसको  रूपरेखा  क्‍या  है?

 वित्त  संत्ञालय  में  राज्य  मंत्रो  (क्रि  क्रम  कुमार
 मुखर्जी)  (१)  सरकार  ने  उल्लिखित  समाचार
 का  दिखा  है।

 (ख)  और  (ग)  इस  मामले  में  राज्य  सरकारों
 का  अपनी  स्वय  की  नीति  है।  जहां  तक  केन्द्रीय
 सरकारी  क्यारियों  के  वेतन  और  बत्तो  का  सबन्ध
 है.  इन  मामलो  पर  केन्द्रीय  सरदार  उसके  हारा
 स्थापित  वतन  आयोग  की  सिफारिशें  को  ध्यान
 में  रखकर  निर्णय  करता  है।

 Modihcation  By  RBI.  Regarding  Credit
 Pohcy  to  Facilitate  Production  of  Goods

 of  Mass  Consumption

 445)  SHRI  ARJUN  SFTHI  Will  the
 Miastur  of  LINANCE  Lc  pleased  to  state

 (ो  whether  recently  there  his  been  any
 aedifi  ition  by  the  Reuscive  Bink  of  India

 ri  8  th  ६  dit  p  iny  ५  th  a  view  to
 f  iting  the  production  of  goods  of  mass
 consumption

 (b)  if  so.  the  broid  outlines  ree  ding  the
 revised  policy  of  Government  ,  and

 (c)  steps  (फटा  to  ensure  that  the  m-
 creised  credit  facilities  are  not  misused
 for  hoarding  goods  of  mass  consumption?

 THE  DFPUTY  MINISTER  IN  THE
 MINISTRY  OF  FINANCE  (SHRIMATI
 SUSHILA  ROHATGI)  (a)  and  (०)  While
 announcing  the  credit  policy  measures
 for  the  1974-75  busy  season  on  the  29th
 October,  1974,  Reserve  Bank  had  im-
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 pressed  upon  the  commercial  banks  that
 while  the  prevailing  economic  ,  setting
 called  for  a  restraint  on  credit  creation,
 they  should  at  the  same  time  provide  for
 selectivity  in  the  deployment  of  available
 credit,  so  as  to  sustain  investment,  augment
 production  and  facilitate  better  distribu-
 tion  of  essential  commodities.  The  banks
 have  been  informed  that  the  benefit  of
 access  to  the  scarce  resources  of  bank
 funds  shotid  be  extended  in  accordance
 with  the  needs  of  the  borrowing  units,
 determined  not  only  by  their  size  but
 also  by  the  type  of  production  in  which
 they  are  engaged.  In  the  private  industrial
 sector,  preference  is  to  be  accorded  to
 urs  in  the  ‘core’  sector  {mainly  those
 producing  fertilisers,  pesticides  and  other
 needs  of  agriculture.  transport  and  elec-
 trical  equipments  and  basic  metals  and
 minerals)  and  those  engaged  in  the  produc-
 tion  of  goods  needed  for  mass  consump-
 tion  (such  as  controlled  varieties  of  cloth,
 edible  oils,  sugar  etc.).

 Further,  bank  advances  to  the  private
 sector  against  sensitive  commodities  such
 as  foodgiains,  cotton,  ol-seeds  and  oil,
 sugar  and  textile  are  regujated  through
 straingent  selective  credit  control  measures
 in  older  to  discourage  speculation  and
 hoarding  of  these  commodities.  Banks  have
 also  been  instructed  to  continue  to  keep
 down  the  financing  of  ‘multani  hundies’
 and  such  other  financial  transactions.

 ी  Reserve  Bank  of  India  has  direvted
 the  scheduled  commercial  banks  to  ensure
 that  credit  is  primarily  extended  for  mee-
 ting  the  essential  needs  of  production  both
 in  the  public  and  private  sectors  of  the
 economy  and  that  the  use  of  bank  credit
 is  curbed  for  speculative  and  other  non-
 productive  purposes.

 Increase  in  Export  Earnings  of
 Cashewnuts

 4454.  SHRI  5.  ५.  KRISHANAN:  Will
 the  Minister  of  COMMERCE  be  pleased
 to  state  :

 (a)  whether  there  has  been  any  increase
 in  the  export  carnings  of  cashewnuts;
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 (b)  if  80,  the  foreign  exchange  earned
 by  this  industry  during  1973-74;  and
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 (0)  the  targets  fixed  for  the  Fifth  Five
 Year  Plan?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  COMMERCE  (SHRI
 VISHWANATH  PRATAP  SINGH)  :

 (a)  Yes,  Sir.

 (b)  Foreign  exchange  earned  from  exports
 Rs.  7462  crores.  Foreign  exchange  spent
 on  import  of  raw  cashewnuts  Rs.  30.52
 cioies.  Net  earnings  in  foreign  exchange
 Rs  440  crores.

 (टी  So  far  no  export  targets  for  the
 Fifth  Five  Year  Plan  have  been  finalised.

 हथ कर थों  तथा  विशु तता लित  करघों  का  नियमित
 किया  जाना

 4455  श्यो  गंगाधर  दीक्षित:  कया  बाहुल्य
 मंटो  यट  बताने  की  कृपा  करेगे  कि

 (क)  देश  में  बन्द  पड़े  हथकण्डों  तथा  विद्युत-
 चालित  करघों  को  नियमित  करने  के  लिये  सरकार
 द्वारा  क्या  तत्काल  कार्यवाही  को  जा  रही  है,  और

 (ख)  क्‍या  इसके  परिणामस्वरूप  महाराष्ट्र
 ओर  मध्य  प्रदेश  राज्यों  को  अर्थव्यवस्था  प्रस्थान
 हो  गई  है  ?

 वाणिज्य  मंत्रालय  में  उप-मंडरो  (थो  विश्वनाथ
 प्रताप  सिंह:.  (क)  हथकरघे  लगाने  तथा  चलाने
 के  लिए  किसी  प्रयुक्ति  को  जरूरत  नहीं  होतो,
 हाल  उनके  नियमित  किये  जाने  का  प्रश्न  नहीं
 उठता  ।  शक़्तिचालित  करघों  के  मामले  में,  केवल

 ये  प्राधिकृत  शक़्तिचालित  करघे,  जो  (28-2-66
 से  पूर्व  विद्यमान  थे,  नियमित  किये  जाने  के  लिए
 पात्र  हैं  7  किसी  न्य  अनधिकृत  शक़्तिचालित

 करघों  को,  जाहे  वे  बन्द  हैं  अथवा  कार्य  कर  रहे
 हैं,  नियमित  करने  को  कोई  प्रस्थापना  नहीं  है  ।



 ८८  i

 (ख)  सरकार  की  ऐसी  कोई  जानकारी  यही
 है।

 Discussion  with  Registered  Trade  Unions
 of  Aviation  Workers

 4456.  PROF.  MADHU  DANDAVATE  :
 Will  the  Minister  of  TOURISM  AND
 CIVIL  AVIATION  be  pleased  to  state  :

 (a)  whether  any  discussion  has  recently
 taken  place  with  the  registered  trade  uni-
 ons  of  aviation  workers  of  Department  of
 Civil  Aviation,  Air  India  and  Indian  Air-
 lines  for  the  purpose  of  arriving  at  a
 common  bargaining  agent;  and

 (b)  if  so,  the  broad  outlines  thereof?

 THE  MINISTER  OF  TOURISM  AND
 CIVIL  AVIATION  (SHRI  RAJ  BAHA-
 DUR):  (a)  and  (b)  No  discussions  have
 taken  place  with  the  workers  represented
 by  the  registered  trade  unions/recognised
 unions  of  Department  of  Civil  Aviation,
 Air-India  and  Indian  Airlines  for  the
 purpose  of  arriving  at  a  common  bargain-
 ing  agent.

 Thirty  First  Annual  Session  of  Economic
 and  Social  Commission  for  Asia  and

 Pacific

 4457.  PROF.  MADHU  DANDAVATE:
 Will  the  Minister  of  COMMERCE  be
 pleased  to  state:

 (a)  whether  it  is  a  fact  that  the  3ist
 Annual  Session  of  the  Economic  and  So-
 cial  Commission  for  Asia  and  Pacific  was
 held  recently  in  New  Delhi;

 (b)  whether  Prime  Minister  inaugurated
 the  Conference;  and

 (c)  if  so,  the  details  of  the  speech
 made  by  Prime  Minister  and  the  agenda
 discussed  at  the  Conference  7

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  COMMERCE  (SHRI  VI-
 SHWANATH  PRATAP  SINGH)  :  (a)  and
 (b)  Yes,  Sir.
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 (c)  A  copy  each  of  the  Speech
 Prime  Minister

 Development  of  Tourist  Spots  in  Kerala

 4458.  SHRIMATI  BHARGAVI  THAN-
 KAPPAN:  Will  the  Minister  of  TOURISM
 AND  CIVIL  AVIATION  be  pleased  to
 state  :  s

 (a)  the  amount  of  assistance  given  by  the
 Central  Tourism  Department  for  develop-
 ment  of  tourism  in  Kerala  during  the
 Third  and  Fouwth  Plans  as  compared  to
 other  states;

 (b)  whether  there  are  a  number  of
 tourist  spots  in  Kerala  whose  development
 i8  important  from  historical  and  cultural
 point  of  view  and  if  so,  the  names  thereof;

 (५)  whether  Government  have  paid  at-
 tention  towaids  them  and  if  not,  the  rea-
 sons  therefor,  and

 (0)  whether  attention  :s  proposed  to  be
 paid  to  them  hereafter  and  if  so,  when?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  TOURISM  AND  CIVIL
 AVIATION  (SHRI  SURENDRA  PAL
 SINGH  —  (a)  to  (9)  The  development  of
 facilities  tor  tourists  in  the  Central  Sector  ७
 not  taken  up  on  State-wise  basis,  but  on
 the  bess  of  actual  or  potential  attractions
 of  places  which  induce  tourists  to  visit
 them  Hence  no  comparative  statements
 ute  maintained  of  expendituie  incurred  on
 tourist  centres  in  the  Central  Sector.  In
 the  Thud  and  Fourth  Five  Year  Plans  and
 three  Annual  Plans  (1966-67,  1967-68
 and  1968-69)  an  amount  of  Rs.  1,61,76,970
 war  spent  m  the  Central  Sector  on
 providing  various  facilities  for  tourists
 in  Kerala.

 As  is  the  case  with  the  entire  country,
 Kerala  also  abounds  in  places  of  historical
 and  cultural  importance.  Within  the  limi-
 tations  of  reseourcesa  it  is  not  possible  to
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 develop  facilities  at  all  these  places.  The
 efforts  in  the  Central  Sector,  therefore,
 have  been  concentrated  on  developing  faci-
 lities  for  tourists  at  Cochin,  Periyar  Wild
 Life  Sanctuary,  Thekkady  Cheruthuruthy.
 Trivandrum  and  Kovalam  in  the  Third
 and  Fourth  Five  Year  Plans  and  the  three
 Annual  Plans,  In  the  Fifth  Plan,  the  cons-
 truction  of  the  Youth  hostel  started  at
 Trivandrum  will  be  completed,  and  further
 development  of  the  beach  resort  at  Kova-
 lam  will  be  taken  up  after  assessing  the
 utilisation  of  the  facilities  already  provided
 therefor  tourists.

 विदर्भ  तथा  मध्य  प्रदेश  में  सोम/शुल्क  जौर  उत्पादन-

 शुल्क  विभाग  में  नियुक्त  भ्र धि कारियों  के  विरुद्ध
 शिकायतें

 4459.  बनो  हुक  -  कसाव  कया  बिस  मली
 यह  बसाने  की  कृपा  करेगे  कि

 (बम)  सरकार  को  AS72275  |  1973-74
 तथा  1974-75  में  जन  प्रतिनिधियों,  विधायकों,
 समद  सदस्यों  और  जनता  से  विदर्भ  तथा  मध्य
 प्रदेश  में  सीमाशुल्क  तथा  उत्पाद शुल्क  विभाग
 के  समाहताझो  और  सहायक  समाहत्ताझो  के  विरुद्ध
 कितनी  शिकायते  प्राप्त  हुईं  ,

 (ख)  उसे  शिकायतों  में  किप  प्रकार  की  कमियों
 कौर  मनमाने  कार्यों  भ्रथवा  'प्रृष्टाचार  के  मामलों
 का  उल्लेख  था  ,  और

 (ग)  उपरोक्त  शिकायतों  की  जाच  का  कार्य
 बिन  प्राधिकारियों  को  सौपा  गया,  जाच  के  क्‍या
 परिणाम  निकले  और  दोषी  व्यक्तियों  के  विरुद्ध
 क्या  कार्यवाही  की  गई  ?

 विश  मंत्रालय  से  राज्य  मंत्री  (थन  प्रणब  कुमार
 शूलों)  (१)  वर्ष  i97273  से  बच  1974
 75  में  (38-2-75,  तक  विदर्भ  और  मध्य  प्रदेश
 में  केन्द्रीय  उत्पादन-शुल्क  विभाग  के  श्रेणी-  भ्र धि-
 कोरिया  के  विरुद्ध  24  शिकायतों  प्राप्त  हुई  थी
 जिनसे  से  3  शिकायते  गुमनाम  अ्रथवा  उपनाम
 से  भेजी  गयी  पायी  गयी  थी।

 (ख)  आरोपो  का  स्वरूप,  अष्ट  आचरण  तथा
 विभागीय  प्र नियमितता एं  है  ।
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 (ग)  इस  मामलों  की  जाच-पड़ताल,  निरीक्षण
 निदेशालय  (बीमा-शुल्क  तथा  केन्द्रीय  उत्पादन-

 शुल्क)  भ्रथवा  केन्द्रीय  उत्पादन-शुल्क  समाहर्ता-
 कार्यालय  नागपुर  की  सकता  प्रशासन  अबवा
 केन्द्रीय  जाच  ब्यूरो  द्वारा  की  गयी  है/की  जा
 रही  है।  झूठ  मामलों  को  अंतिम  रूप  दे  दिया
 गया  है,  इनमे  से  दो  मामलों  में  सबंधित  भ्र धि-
 कोरिया  को  चेतावनी  दे  दी  गयी  है।  बाकी  6
 मामलों  का  बन्द  कर  दिया  गया  क्योंकि  आरोप
 सिद्ध  नहीं  हुए  थे।  शेष  मामलों  को  जाब-पड़ताल
 की  जा  रही  है।

 Export  of  Coir  Goods

 4460  SHRIMATI  BHARGAVI  THAN-
 KAPPAN  Will  the  Minister  of  COM-
 MERCE  be  pleased  to  state

 (a)  whether  the  export  of  coir  goods
 has  increased  during  the  current  financial
 year;

 (b)  if  so,  the  quantity  and  value  of  ex-
 port  during  the  year  ‘1974-75,  so  far  and
 during  the  corresponding  period  of  the
 last  year;  and

 (५)  the  steps  taken  by  Government  to
 imporve  their  export?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  COMMERCE  (SHRI
 VISHWANATH  PRATAP  SINGH)  :  (a)
 and  (b)  Exports  during  April-December,
 1974  have  increased  in  value  and  declined
 in  quantity  as  compared  to  those  made  in
 the  corresponding  period  last  year  as  indi-
 cated  below  :

 Period  Quantity  Value

 Rs.
 Aprit-Dec  1974  34550  =  285  70

 tonnes  lakhs
 April-Dec.  973  33737  12b  66

 tonnes  lakhs
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 (c)  Efforts  are  being  made  to  increase
 production  to  seek  tariff  concessions  from
 importing  countries  and  to  find  more  mar-
 kets  for  our  products

 Foreign  Operations  of  L.LC.

 446  SHRI  N  E  HORO  Will  the
 Minster  of  FINANCE  be  pleased  to
 state

 (a)  whether  the  foreign  operations  of
 the  Life  Insurance  Corporation  are  not
 running  on  economical  level,  and

 (b)  if  so  the  reasons  therefor  and  the
 steps  Government  hive  taken  to  remedy
 the  situation?

 THE  DLPUTY  MINISTER  IN  THE
 MINISTRY  OF  FINANCE  (SHRIMATI
 SUSHILA  ROHTAGI)  (a)  and  (b)  The
 LIC  s  business  operations  in  some  Foreign
 countries  have  become  uneconomical  due
 to  decline  in  premium  income  mostly  on
 account  of  its  stopping  to  underwiite  fiesh
 business,  and  incrcase  in  the  cost  of  mina
 gement

 The  position  m  this  regard  ts  periodi-
 cally  reviewed  by  the  LIC  in  consultation
 with  the  Government

 Disposal  of  Cases  Pending  under  Foreign
 Exchange  Regulafion  Act,

 4462  SHRI  N  E  HORO  Will  the
 Minwter  of  FINANCE  be  pleased  to  state

 (a)  whether  there  aie  some  cases  pend
 mg  unde:  the  Foreign  Exchange  Regula-
 tion  Act,  1973,  and

 (b)  how  many  cases  have  been  disposed
 of  since  this  Act  came  into  force  and  the
 steps  Government  have  taken  for  the
 speedy  disposal  of  these  cases?

 THE  MINISTER  OF  FINANCE  (SHRI
 ©  SUBRAMANIAM)  (a)  Yes,  Sir

 (b)  About  10,000  cases  have  been  dis
 posed  of  since  the  FERA  973  came  into
 force  The  following  steps  have  been  taken
 by  the  Government  foi  the  speedy  dispo
 sal  of  these  cases

 .
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 (i)  The  Reserve  Bank  of  India  has
 ‘been  delegated  powers  to  dispose
 of  certam  in  category  of  cases

 (u)  Guidelmes  wherever  necessary  have
 been  provided  to  the  Reserve
 Bunk  of  India  for  ensuring  speedy
 disposal

 (un),  General  permission  has  been
 granted  in  suitable  cases,  and

 Gv)  Time  limit  has  been  prescribed
 for  giving  Reserve  Bank  of  In-
 dia’s  decisions  m  certain  type  of
 cases

 Pakistan!  Cotton

 4463  SHRI  RAJDFO  SINGH  will
 the  Minister  of  COMMERCE  be  pleased
 to  state  whether  Pakistani  cotton  proposed
 to  be  imported  by  India  compires  most
 favourably  as  regards  prices  and  qualities
 with  the  cotton  produced  in  Punjab,
 Cougatit.  wid)  Mahatashtra?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  COMMERCE  (SHRI
 VISHWANATH  PRATAP  SINGH)  Yes,
 Sir

 Eaport  of  Sugar  and  Engineering  Goods

 4464  SHRI  RAIDFO  SINGH  Will
 the  Minister  of  COMMERCE  be  pleised
 to  state

 (a)  whether  with  a  bumpe:  sugar  crop  in
 the  offing  in  the  country  Government  expect
 to  export  sugar  to  the  tune  of  2  Jikh
 tonnes  ,

 (b)  whether  export  of  Engineering
 Goods  is  towards  higher  side  every  year,
 and

 (०)  if  so,  whether  a  Inke  of  Rs  1200
 crores  in  the  oi!  bill  can  be  neutralised  by
 the  above  export  earnings  m  foret:n  ex-
 change  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  COMMERCE  (SHRI
 VISHWANATH  PRATAP  SINGH)
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 (a)  The  quantity  of  sugar  to  be  exported
 during  975  will  depend  upon  international
 demand  and  indigenous  supply  situation,
 Efforts  will  however  be  made  to  export
 maximum  possible  quantity  at  the  best
 prices  to  maximise  foreign  exchange  earn-
 ings,  keeping  in  mind  the  domestic  re-
 quirements.

 (७)  Yes,  Sit.

 (c)  Exports  of  sugar  and  engineering
 goods  will  make  a  substantial  contribu-
 tion  towards  meeting  foreign  exchange  re-
 quirements  for  import  of  oil,  but  may
 not  fully  neutralize  the  import  bill  for
 petroleum  products.

 Export  of  raw  Jute

 4465.  SHR!  RAJDEO  SINGH  Wiil
 the  Minster  of  COMMERCE  be  pleased
 to  state  :

 (a)  whether  the  Indian  Jute  Mills  As-
 sociation  has  warned  Government  against
 exporting  raw  jute;

 (b)  7  so,  broad  outimes  of  differences
 between  Government  and  Indian  Jute  Mills
 Associations  ,  and

 {c)  whether  there  s5  a  World-wide  shor-
 tage  of  jute  ?

 THL  DFPUTY  MINISTER  IN  THE
 MINISTRY  OF  COMMERCE  (SHRI
 VISHWANATH  PRATAP  SINGH)  (a)
 Yes,  Sir

 (b)  The  question  of  any  difference  does
 aot  arise  since  Government  do  not  have
 any  proposal  to  expoit  raw  jute  at  present

 {c)  While  the  1974-75  crop  was  short
 doth  in  Bangladesh  and  in  India,  the  large
 carry-over  from  the  previous  season  and
 the  relatively  lesser  consumption  by  the
 yute  mills  will  enable  the  completion  of  the
 surrent  seuson  with  confortable  =  carry-
 ver  stocks  for  the  next  season.
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 भारतीय  गई  नियम  शौर  आजित्य  सेता लय  हारा
 न्मराशि  का  प्रमुखों

 4466  ओ  मूल  अस्द डागा:  क्‍या  वित्त  मती
 यह  बताने  की  कृपा  करेंगे  कि:

 (क)  कया  भारतीय  रई  निगम  कौर  वाणिज्य

 मंत्नालय  ने  उत्पादकों  से  कपास  खरीदने  के  लिए
 प्रत्याशी  का  प्रतिरोध  किया  है  और  यह  माग
 की  हे  कि  उत्पादकों  को  बैंकों  द्वारा  अधिक  घन
 राशि  उपलब्ध  कराई  जाए  झन्यथधा  उनकी  हालत
 और  खराब  हो  जाएगी  कौर  ये  कपास  का
 उत्पादन  नहीं  करेगे  ,

 (ख)  यदि  हा,  तो  उस  पर  सरकार  की  क्‍या
 प्रतिदिन  है  ,  कौर

 (ग)  क्‍या  वाणिज्य  मंत्रालय  ने  पाकिस्तान  से
 लम्बे  रेशे  वाली  कपास  का  आयात  करने  के  लिए
 भी  धनराशि  की  मांग  की  है  और  यदि  हाँ,  तो
 विनती  धनराशि  की  ?

 बिस  मंत्रालय  से  राज्य  मंत्रों  (गयी  प्रणय  कुमार
 मुहताजों)  (क)  ओर  (ख)  197475  के  कपास
 के  मौसम  के  दौरान  भारतीय  रिजर्व  बैक  द्वारा
 भारतीय  रई  निगम  को  io  करोड़  रुपये  लक  की
 धनराशि  की  मजूरी  दी  गई  थी।  वर्तमान  उधार
 नीति  के  ढाचे  के  इन्दर  रहते  हुए  जिसकी  मुद्रा-
 स्फीति  को  रोकने  और  निवेश  उत्पादन  तथा  उक्त
 प्रणाली  में  आवश्यक  बम्तुझो  के  बेहतर  वितरण
 को  बढावा  देने  के  दोहरे  उद्देश्य  को  प्राप्त  करने
 के  लिए  अनपालन  किया  जा  रहा  है,  और  विभिन्न
 प्राथमिकता  प्राप्त  क्षेत्रों  के  प्रतिद्वन्दी  दावों  का
 ध्यान  रखते  हुए,  भारतीय  रई  निगम  की  धन
 सम्बन्धी  आवश्यकतायें  को  पूरा  करने  के  लिए
 पूरा-पूरा  प्रयत्न  विया  जा  रहा  है।  भारतीय
 रिजर्व  बेक  और  रुई  से  सम्बन्धित  अन्य  सरकारी
 अभिकरण  स्थिति  की  सतत्‌  स्प  ये  समीक्षा  करते
 रहते  है।  इस  बीच  अपने  सीमित  संसाधनों  से
 अपेक्षाकृत  अधिक  खरीद  कर  सकने  की  दृष्टि  में
 भारतीय  कई  निगम  द्वारा  आस्थगित  प्रदाय गी
 के  अधार  पर  रई  खरीदी  की  एक  योजना  भी

 ५.
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 तैयार  की  गई  है।  इस  योजना  में  रूई  खरीदते
 के  लिए  उसकी  कीमत  के  50%  की  तुरन्त  मदद
 भ्र दाय गी  करने  क्रि  जौर  शेष  50%  की  6  महीने
 के  अन्त  2  6%  प्रति  वर्ष  की  दर  पर  व्याज सहित
 अदायगी  करने  की  परिकल्पना  है।

 (ग)  पाकिस्तान  से  लगभग  25  करोड  पये
 की  मध्यम  लम्बाई  के  रेशे  वाली  कई  की  दो  लाख
 गातो  के  आयात  के  प्रयोजन  के  लिए  बिदेशी  मुद्रा
 देने  की  सहमति  दी  गई  है।

 दिल्लो-अलीपुर  पर्यटन  कोच  पर  होने  बाला  व्यय
 तथा  उससे  राय

 4467  ओ  मूल  चन्द  डागा  गया  पर्यटन  शोर
 लागर  विमानन  मंत्री  यर  बताने  को  कपा  करेगे
 कि

 (=)  दिल्ली-जयपुर  पर्यटक  कोच  कब  शुरू  क्या
 गया  था,  इस  पर  प्रति  पटक  कितना  खर्चा,  जाता
 है  और  जयपुर  के  कौन-कौन  से  स्थान  इस  कांच
 द्वारा  पाठकों  का  दिखाये  जाते  है,  और

 (ख)  इस  कोच  पर  प्रतिदिन  कितना  खर्च
 जाता  है  शौर  सरकार  को  इससे  कितनी  राय
 होती  है  ?

 पर्यटन  धौर  लागर  विमानन  सवाल  से  राज्य
 मंत्रो  1६. इ  सुरेखपाल  सिह)  (क)  दिल्ली-जयपुर  पर्यटक
 कोच  का  परिचालन  भारत  पर्यटन  विकास  निगम
 द्वारा  12-74  से 1१-2-75%  तबा  के  थोड़े  समय
 के  लिए  दिल्‍ली  से  जयपुर  तक  तथा  वापस  एक
 परयंटक  परिवहन  सेवा  के  रूप  में  कया  गया  था।
 प्रति  पर्यटन  औसत  व्यय  लगभग  20  रुपये  हुआ  I
 काच  की  उक्त  सेवा  में  जयपुर  के  किसी  स्थानीय
 दृश्य-स्थल  कारण  सम्मिलित  नहीं  किया  गया  था।

 (ख)  इस  कोच  पर  प्रतिदिन  व्यय  लगभग
 I045  रुपये  था  तथा  आय  लगभग  75  रुपये
 थी।

 राज्यों  को  अपने  हस्त  शिल्प  उद्योग  के  लिए
 सूचित  श्षाप्तार  तैयार  करने  हेतु  विशोक  सहायता

 4468  a  मूल  चन्द डागा  गया  बाजीगर  मंतो
 यह  बताने  की  कृपा  करेगे  कि:
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 (क)  क्‍या  हस्त  शिल्प  उद्योग  निर्यात  प्रधान
 उद्योग  के  रूप  सें  विकास  तथा  विस्तार  के  किसे

 कुछ  राज्यों  को  हस्त  शिक्ष  उद्योग  का  नवीन

 मूलभूत  ध्राधार  तैयार  करने  हेतु  सहायता  वी
 गई  है  ,  टझ्लौर

 (ख)  यदि  हा,  तो  इन  राज्यों  के  नाम  क्‍या
 शौर  प्रत्येक  राज्य  को  वर्ष  .973  कौर  वर्ष  974
 मे  कितनी-कितनी  सहायता  दी  गई  कौर  किस
 आधार  पर  दी  गई  ?

 जाजणिए्य  अंबाला  में  उप-बिंद्रा  (शो  विश्वनाथ
 eT  सिह)  (क)  राज्य  सरकारों  को  उसके  समग्र
 विधिक  योजना  व्यय  के  लिए  केन्द्रीय  सहायता
 ब्लाक  ऋणी  सनक  ब्लाक  अनुदानों  के  जरिये  दो
 जाती  है  और  बह  किसी  विशिष्ट  स्क्रीनों  प्रथा
 कार्यक्रम  से  सम्बन्धित  नहीं  है

 (ख)  प्रश्न  नहीं  उठता  t

 राजस्थान  सरकार  हारा  ऋण  के  लिए  पह्रमुरोध

 4469  को  भूल  चंद  डाया  कया  विश  मंत्री यह
 बतान  की  कृपा  करेगे  कि

 (7)  क्या  राजस्थान  सरकार  ने  भ्र पति  कमजोर
 वित्तीय  स्थिति  का  देखते  हुए  शरीर  झपने  is  हजार
 गायों  में  भ्र काल  की  स्थिति  का  मुकाबला  करने  के
 लिये  चालू  वर्ष  मे  ऋण  अथवा  सहायता  के  रूप
 से  धनराशि  की  माग  को  है,  द्रोह  यदि  हा,  तो
 क्ति ना  धनराशि  मांगों  गई  है  और  किस  आधार
 पर  मांगी  गई  है  ,  शौर

 (ख)  क्‍या  राज्य  की  स्थिति  विशेष  को  ध्यान
 में  रखते  हुए  सरकार  का  विचार  वित्तीय  सहायता
 अथवा  ऋण  दने  का  है  कौर  यदि  नहीं,  तो  इसके
 क्या  कारण  है  ?

 बिल  मंत्री  भी  सो०  सुश्रह्मण्यल):  (१)  राजस्थान
 सरकार  ने  वक  वर्तमान  सूखे  के  लिये  चालू  ब्रितानी
 ह, ल  3  17  34  करोड  रुपये  के  शय  का  ग्रनुमान
 लगाया  था  कौर  इस  खच  को  पूरा  करने  के  लिये
 उसने  it  89  करोड़  रुपये  की  केवी  सहायता  का

 झस्ग्थ  बिदा  था।
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 (@)  भारत  सरकार  ने  चालू  वित्तीय  वर्ष  के
 दौरान  इस  कार्य  के  लिये  राज्य  सरकार  को  बायो
 जता गत  अग्रिम  सहाता  के  रूप  में  0.24  करोड़
 रुपये  की  राशि  पभ्रावंटित  की  है।

 Opening  of  branches  of  nationalived  banks
 im  West  Bengal

 4470.  SHRI  TUNA  ORAON  :  Will  the
 Minister  of  FINANCE  be  pleased  to  state:

 ta)  whether  some  nationalised  banks
 branches  have  been  opened  in  West  Bengal
 during  the  year.  1974;

 (b)  if  so.  the  names  of  the  places  where
 the  nationalised  bank  branches  were  opened
 during  the  above  period  bank-wise;  and

 (९)  the  names  of  the  places  where  the
 nationalised  bank  branches  will  be  opened
 during  the  year  1975,  bank-wise  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  FINANCE  (SHRIMATI
 SUSHILA  ROHATGI)  :  (a)  and  (b)  Re-
 serve  Bank  have  reported  that  during  the
 year  !974  Public  Sector  Banks,  including
 nationalised  banks,  opencd  94  branches  in
 West  Bengal.  The  list  of  centres  where
 these  branches  ate  located  along  with  the
 names  of  banks  iy  set  out  in  Statement-I
 laid  on  the  Table  of  the  House.
 (Placed  in  Library  See  No  LT-9272/75]

 (c)  Banks  formulate  three  year  rolling
 plans  of  branch  expansion  and  the  plans
 for  the  petiod  1975-77  are  being  finalised.
 Reseive  Bank  have  jeported  that  as  at
 the  end  of  December,  1974,  Public  Sec-
 tor  Banks  had  with  them  licences  /allot-
 ments  for  opening  247  branches  in  West
 Bengal.  The  bankwise  and  centrewise  de-
 tails  are  set  out  in  Statement-II  laid  on
 the  Table  of  the  House.  [Placed  in  Library
 See  No.  LT-9272/75.]
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 Population  and  area  covered  by  sutlem-
 fised  banks  branches  in  West  Bengal

 ‘4471,  SHRI  TUNA  ORAON  :  Will  the
 Minister  of  FINANCE  be  pleased  to  state:

 (a)  the  population  and  area  covered  by
 the  nationalised  bank  branches  in  West
 Bengal,  Nagaland  and  the  North  Eastern
 States,  State-wise  and  bank  branch-wise:
 and

 tb)  the  broad  oottines  of  the  future  prog-
 ramme  for  opening  nationalised  bank
 branches  in  the  rural  area  of  these  States?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  FINANCE  (SHRIMATI
 SUSHILA  ROHATGI  :  (a)  State-wise
 data  regarding  bianches  of  commercial
 banks  and  population  per  bank  office  in
 West  Bengal  and  the  States  and  Union
 Teisitories  of  North  Eastern  Region  as
 on  July  19,  969  and  December  3,  974
 are  set  out  m  Statement-l  attach@l.  The
 area  covered  by  every  bank  branch  is  de-
 termmed  by  several  factors  such  as  the
 staff  strength  of  the  branch,  the  level  of
 infrastructure  development,  particularly  of
 transport  and  communication  facilities,
 level  of  economic  activity  in  the  region,
 particularly  in  the  organised  sectors  etc.
 On  an  average,  however,  the  commercial
 bank  bianches  serve  an  area  within  0
 miles  radius  from  their  location.

 (b)  The  Reserve  Bank  of  India  have
 reported  that  as  at  the  end  of  December,
 1974,  commercial  banks  had  26  licences/
 allotments  pending  with  them  for  opening
 branches  in  rural  areas  in  these  States  and
 Umon  Terntories.  State-wise  break  up  of
 these  Hcences/allotments  is  set  out
 Statement-II_  attached.

 in
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 Statement-—]

 Statement  showing  population  per  bank  office  for  West  Bengal,  Nagaland  and  North
 Eastern  States  as  on

 197-1969,  31-12  974
 ‘  Ne  of  PopulattionNce  of  =  Peupjis-

 cffices  per  bank  offices  tron  |  er
 ofcom-  office  ofcom-  bank
 mercid!  mervial  office
 banks  (000)  banks  (000)

 West  Bengal  505  059  87  4?
 Nagaland  3  8  205  65
 Assam  74  207  488  7
 Meghalaya  7  1  बा  48
 Manipur  2  0  497  07
 Mizoram  !  332
 Tripura  5  20  276  78
 Arunachal  Pradesh  7  67

 Statement  U

 Liccnces/allotment  pending  with  commcer-
 cial  banks  for  opening  bank  officcs  ain  rural
 ares  of  West  Bingal  Nagaland  and  North
 Eastern  Region

 Name  of  the  State;  Union  No  ot
 Teritory  Licences!

 allot-
 ments

 Asam  29
 Arunachal  Piadesh  6
 Manipur  2
 Meghalaya  7
 Mizoram  3
 Nagaland  3
 Tripura  4
 West  Bengal  62

 Payment  of  Income  Tax  by  Fitm
 Producer

 4472  SHRI  SARIOO  PANDFY  Will
 the  Minster  of  FINANCE  be  pleased  to
 state

 (a)  whether  Film  Producer  Shri  Briy-
 tudanand,  Proprietor,  Dyanamo  Internu-
 tional  Bombay  was  caught  by  the  Income

 Tax  Officer  in  7970  at  the  time  of  the
 telease  of  his  picture  Do  Bhai’,

 (b)  whether  the  above  film  producer  was
 found  producing  bogus  voucheis  and  he
 wis  wsessed  bv  the  Income  Tax  Officer
 Rs  20  lakhs,  and

 (c}  whether  Iticome  Tax  Commissioner,
 Bombay  4  showed  favour  to  him  and  the
 crse  was  hushed  up  ?

 TH}  MINISTER  OF  STATE  IN|  THB
 MINISTRY  OF  FINANCE  (SHRI  PRA-
 NAB  KUMAR  MUKHFRIJEE)  (a)  and
 (b)  Shri  Brysydanand  who  produces  films
 under  the  banner  ‘Dyanamo  International
 was  assessed  In  respect  of  his  income  from
 film  ‘Do  Bhar’  in  973  The  assessment
 was  completed  on  a  total  income  of
 ५.  38,02  747  which  included  8  sum  of
 Rs  22,74,579  in  respect  of  unproved  ex
 penses  and  unexplained  investments  in
 the  picture  However,  on  appeal  the
 assessment  has  been  set  60९  to  be  made
 de-novo

 (c)  Does  not  arwe
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 Complaint  agaisst  counmnissdoner  of  i
 come-tax,  Bombay-I

 4473.  SHRI  SARJOO  PANDEY  :  Will
 the  Minister  of  FINANCE  be  pleased  to
 State  :

 (a)  whether  in  1972  the  firm  Great
 Eastern  shipping  Company  was  favoured
 by  Commissioner,  Income-tax  Bombay-!
 by  allowing  change  of  accounting  year;

 tb)  whether  Assistant  Commissioner,  in-
 come  Tax  objected  to  do  so  on  the  ground
 that  by  change  in  the  accounting  year  Go-
 vernment  would  suffer  heavy  loss  of  reve-
 nue;

 (c)  whether  the  Commissioner,  income
 lax  Bombay-I  got  prejudiced  with  the
 Assistant  Commissioner,  Income-tax  and
 got  him  transferred  from  Bombay  on
 administrative  convenience;  and

 (d)  whether  Government  have  received
 any  complaint  regarding  the  irregularities
 and  if  so,  what  iction  has  been  taken  there-
 on?

 THE  MINISTER  OF  STATF  IN|  THE
 MINISTRY  OF  FINANCF  (  SHRI  PRA-
 NAB  KUMAR  MUKHERJEE)  :  ‘a)  No,
 Sir

 (b)  to  (dé)  Does  not  arise.

 Grant  of  exemption  to  trusts  by
 commissioner  of  Income  Tax

 4474  SHRT  SARIOO  PANDEY  Will
 the  Minister  of  FINANCE  be  pleased  9
 state  ;

 (a)  whether  prior  to  1972,  Somanis,  tn-
 dustrialists  of  Bombay.  had  made  many
 trusts  (probably  9)  and  these  trusts  are
 intended  for  doing  business  for  diverting
 their  income;

 (b)  whether  Commissioner,  Income  Tak
 Bombay-I  had  granted  Income-tax  exemp-
 tion;  and

 (ले  if  so,  what  action  Government  8396
 taken  in  this  regard  ?
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 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FINANCE  (SHRI  PRA-
 NAB  KUMAR  MUKHERJEE)  :  (a)  and
 (b)  Somanis,  industrialists  of  Bombay,  had
 created  49  trusts.  Trustees  of  |  trusts
 were  empowered  to  carry  on  business,  al-
 though  business  was  actually  carried  on  by
 7  trusts  In  5  cases,  Commissioner  of  In-
 come-tax  had  granted  exemption.

 Under  the  provisions  of  the  Income-tax
 Act,  1961,  a  charitable  trust  may  under-
 tahe  a  business  activity  yielding  profit.
 Such  profit  would  be  exempt  from  tax  if
 it  goes  into  the  funds  of  the  charitable
 trust  and  is  utihsed  only  for  charitable
 purposes  and  not  for  any  private  gain.  In
 care  of  the  Somani  trusts,  the  exemption
 as  per  present  information  has  been  granted
 In  accordance  with  the  law.

 (c)  Does  not  arise

 उनको  को  सप्लाई  के  लिए  रूस  के  साथ
 समझोता

 4475  को  रामावतार  शास्त्रों:
 मल्ली  यह  बताने  की  कृपा  करेंगे  कि

 क्या  वाणिज्य

 (क)  सोवियत  रूस  में  भारत  को  उर्वरक  को
 सप्लाई  मारने  के  लि।  किसी  समझौते  पर  हस्ताक्षर
 लिये  3

 (@)  यदि  हा,  ता  नत्सबन्धी  मुख्य  बाते  क्‍या

 है.  ,  भर

 (ग)  समझौते  से  भारत  को  क्‍या  लाभ  होने
 का  झनुमान  है?

 वाणिज्य  मंत्रालय  सें  उप-मंत्रो.  पूरी  विश्वनाथ
 प्रताप  सिह)  (४)  कौर  (ख)  :975  के  दौरान
 2,67,000  में  उन  उबर कों  के  आयात  के  लिए
 भारतीय  खनिज  तथा  धातु  व्यापार  निगम  ने
 सोवियत  सध  के  मै०  सीयजपोमेक्सपोर्ट  के  साथ
 एक  संविदा  की  है  t  सृपुर्देगिया  दिसम्बर,  3975
 तक  पूरी  हो  जायेगी  |
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 (ग)  पब् रायात  से  उर्वरकों  की  देश  को भावस्यकला
 सवा  स्वदेशी  उत्पादन  के  बीच  के  अन्तर  को  पूरा
 करने  में  सहायता  मिलेगी  !

 2  hes.
 Re.  ATTEMPT  ON  THE  LIFE  OF  THE
 CHIEF  JUSTICE  OF  SUPREME  COURT

 OF  INDIA

 SHRI  S.  M  BANERJEE  (Kanpur)  :
 Sir,  we  have  tabled  adjournment  motions.
 iovernment  have  failed  to  protect  the
 Chief  Justice  of  the  country  and  they  have
 failed  in  apprehending  the  culprit.  (In-
 trruptions).

 MR.  SPEAKER  :  Kindly  sit  down,  all
 of  you.  I  quite  agree  with  you  that  we
 are  not  taking  this  incident  lightly.  This
 much  I  assure  you.  I  am  not  against  any
 discussion,  This  also,  I  agree  to.  But
 Minister  said  that  he  would  be  making  2
 statement.  Let  us  see  after  he  makes  the
 statement.

 SHRI  5.  M.  BANERJEE  :  It  is  a  fit
 ease  for  adjournment.

 (Interruptions)
 Mr.  SPEAKER  :  I  am  not  allowing

 any  person

 हर  चीज  को  इस  तरह  से  मत  बिगाड़ने  कि
 ऐसा  मालूम  हो  जैसे  कोई  कशमकश  की  बात  है।
 चीफ  जस्टिस  पर  जो  हमला  हुआ  है,  यह  कोई
 एक  पार्टी  की  बात  नहीं  है,  मे  इस  बात  को  इसी
 ढंग  से  लेता  ह  ऐसा  नहीं  है  कि  भाप  एक  तरफ
 हैं  और  ये  दूसरी  तरफ  हैं,  यह  तो  दोनो  तरह
 की  बात  है।

 This  is  not  to  be  treated  as  a  party
 matter  in  my  opinion  You  want  to
 convert  it  imto  an  adjournment  motion  on
 what  grounds  ?  Somebody  attacked  some-
 ody  on  the  road.

 SHRI  PILOO  MODY  (Godhra)  :  Failure
 of  the  Government  to  protect  the  Chief
 Justice

 MR.  SPEAKER  :  In  my  own  opinion,
 we  should  discuss  it,  but  not  by  bringing
 in  an  adjournment  motion,  because  then

 they  will  try  to  sebut  and  you  will  try
 to  reply  to  them.  I  think  this  House
 ahould  take  a  very  dispassionate  view  of
 this  and  we  must  be  conscious  why  thes
 things  happen.  I  will  certainly  allow  a
 discussion.  I  would  request  you  to  regard
 it  as  a  matter  of  national  concern  and  nof
 of  any  ane  party.

 2.06  hrs.
 PAPERS  LAID  ON  THE  TABLE

 Notifications  under  Companies  Act,  1956,
 and  Notification  re-Registration  of  M/s.
 Taheri  Aid  Fund  Ltd.  office  in  Tamil

 Nadu

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  LAW,  JUSTICE  AND
 COMPANY  AFFAIRS  (SHRI  BEDA-
 BRATA  BARUA)  :

 I  beg  to  lay  on  the  Table—

 (l)  A  copy  each  of  the  following  No-
 tification  under  sub-section  (3)  of  sec-
 tion  642  of  the  Companies  Act,  956

 (i)  The  Companies  (Acceptance  of
 Deposits)  Rules,  1975,  published
 tn  Notification  No  G.SR.  43(E)
 in  Gazette  of  India  dated  the  3rd
 February,  1975.

 (ii)  The  Application  of  section  59  to
 Foreign  Companies  Rules,  1975,
 published  in  Notification  No.
 GSR  52(E)  in  Gazette  of  India
 dated  the  20th  February,  1975.

 (ii)  The  Compames  (Decluration  of
 Beneficial  Interest  in  Shares)
 Rules,  1975,  published  in  Noti-
 fication  No  GSR.  53(E)  in
 Gazette  of  India  dated  the  20th
 February,  1975,

 (iv)  The  Companies  (Appointment  of
 Sole  Agents)  Rules,  1975,  pub-
 lished  in  Notification  No.  GSR
 37(E)  in  Gazette  of  India  dated
 the  Ist  March,  1975,

 (v)  The  Companies  (Secretary's  Quali-
 fications)  Rules,  1975,  publish-
 ed  in  Notification  No.  0.  $  R.
 44(E)  in  Gazette  of  India  dated
 the  7th  March,  1975.
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 (2)  Five  statements  (Hindi  and  Engliah
 versions)  explaining  reasons  for  not  lay-
 ing  simultaneously  the  Hindi  versions  of
 the  above  Notifications,

 [Placed  in  Library.  See.  No.  LT-9258/
 73

 (3)  A  copy  of  Notification  No.  G.S.R.
 275  (Hindi  and  English  versions)  pub-
 lished  in  Gazette  of  India  dated  the
 Ist  March,  1975,  declaring  M/s  Taheri
 Aid  Fund  Limited,  a  company  having
 its  registered  office  in  Tamil  Nadu,  to
 be  a  ‘Nidhi’,  under  sub-section  (3)  of
 section  620A  of  the  Companies  ct,
 1956.  [Placed  in  Library.  See  No.  LT-
 9259/75]

 Cardamom  (Cecond  Amendment)
 Rules,  975

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  COMMERCE  (SHRI
 VISHWANATH  PRATAP  SINGH):  I
 beg  to  lay  on  the  Table  a  copy  of  the
 Cardamon  (Second  Amendment)  Rules,
 975  (Hindi  and  English  versions)  pub-
 lished  in  Notification  No.  G.S.R.  245  in
 Gazette  of  India  dated  the  22nd  February,
 1975,  under  sub-section  (3)  of  section  33
 of  the  Cardamom  Act,  1965.  [Placed  in
 Library.  See  No.  I  T-9260/75]

 ASSENT  TO  BILL
 SECRETARY  GENERAL  :  Sir,  I  lay

 on  the  Table  the  North-Eastern  Areas
 (Reorganisation)  Amendment  Bill,  975
 passed  by  the  Houses  of  Parliament  during
 the  current  session  and  assented  to  since
 a@  report  was  last  made  to  the  Hous¢  on
 the  14th  March,  1975.

 १2.06  brs.
 STATEMENT  RE.  ATTEMPT  ON  THE
 LIFE  OF  THE  CHIEF  JUSTICE  OF  THE

 SUPREME  COURT  OF  INDIA

 THE  MINISTER  OF  HOME  AFFAIRS
 (SHRI  K.  BRAHMANANDA  REDDY)  :
 Sir,  ]  agree  with  the  remarks  just  now
 made.

 It  is  a  matter  of  grave  concern  for  all
 of  us  that  an  attempt  at  the  life  of  Shri

 A.  N.  Ray,  Hon'ble  Chief  Justice  of  the
 Supreme  Court  of  India  was  made  on  20th
 March  1975.  Providentially  the  grenades
 did  not  explode.

 According  to  the  information  furnished
 by  the  Delhi  Administration,  Shri  A.  N.
 Ray,  Chief  Justice  of  India,  had  left  the
 Supreme  Court  in  car  No.  DHC-643i  at
 about  6.5  hrs.  His  son,  Shri  Ajoy  Nath
 Ray  and  Supreme  Court  Jamadar  Jai
 Nand  were  also  travelling  in  the  car  which
 was  being  driven  by  Shri  Inder  Singh.
 When  the  car  stopped  at  Tilak  Marg-
 Bhagwan  Das  Road  crossing  due  to  red
 traffic  signal,  some  unknown  person  threw
 two  hand  grenades,  each  wrapped  in  a
 handkerchief,  through  the  left  rear  door
 window  of  the  car,  one  of  which  hit  the
 Chief  Justice  on  the  left  shoulder.  Luckily,
 none  of  the  hand-grenades  exploded.  The
 Chief  Justice  and  his  son  walked  back  to
 the  Supreme  Court  leaving  behind  the  Car
 at  the  spot  and  were  later  taken  to  their
 residence  by  another  car.  After  dropping
 the  hand-grenades,  the  culprit  ran  to-
 ward  Mandi  House  along  Bhagwan  Das
 Road  leaving  behind  his  ‘hawai’  chappals
 on  the  scene.  The  Jamadar  of  the  Chief
 Justice  alongwith  some  other  public  men
 gave  a  hot  pursuit  to  the  culprit  who,  how-
 ever,  managed  to  escape  by  jumping  into
 the  Garhwal  Bhawan  premises  ‘nd  dis-
 nppeared

 Senior  officers  of  the  police  including  the
 LG.P.,  D.LG.  (Security),  DIG.  (Armed
 Police),  D.I.G.  (Range),  $.2.,  New  Delhi
 District  rushed  to  the  spot  to  supervise
 and  direct  further  investigations.

 The  dog  squad  of  Delhi  Police  was
 immediately  pressed  into  service.  The  dog
 could  not,  however,  follow  the  scent  be-
 yond  Mandi  House.  Immediately  comb-
 ing  of  the  locality  and  exhaustive  enquiries
 in  the  area  were  started  by  detailing  spe-
 cial  teams  for  the  purpose.  Police  parties
 were  also  rushed  to  the  two  Railway  Sta-
 tions,  Inter-State  Bus  Terminus  and  the
 Airport  with  descriptive  roll  of  the  culprit
 to  prevent  the  culprit  from  escaping  out-
 side  Dethi.  A  watch  at  these  places  is
 continuing.  Police  parties  have  aiso  been
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 detailed  to  check  the  hotels,  ‘(Dharamshalas’
 and  other  places  where  the  culprit  could
 possibly  take  refuge.  Further  enquiries
 and  investigations  in  the  area  are  also  under
 way.

 The  scene  of  crime  was  got  photo-
 graphed.  The  Director,  Central  Forenalc
 Science  Laboratory,  R.  K.  Puram,  Dr.  H.  L.
 Bami,  was  cal  to  the  spot  who  in-
 Bpected  the  scene  of  crime  and  the  hand
 grenades  The  G.O.C.,  Delhi  Area  was
 contacted  and  Army  experts  summoned  to
 the  spot  who  defused  the  grenades  which
 have  been  taken  into  possession.  They
 were  found  to  be  fully  primed  army  hand-
 gienades,  The  grenades  will  be  sent  for
 further  examination  by  the  explosive  ex-
 certs.

 A  case  vide  FIR  No  82  u/s  307  IPC,
 as  Explosive  Substances  Act  and  6  Ex-
 plosives  Act  has  been  registered  at  Tilak
 Marg  Police  Station  and  the  investigation
 has  been  taken  up  by  the  Crime  Branch
 of  Delhi  Police  The  Crime  Branch  is
 being  actively  assisted  by  the  local  police

 Abdul  Wahid  Constable  at  the  traffic
 point  of  Tilak  Marg  Bhagwan  Das  Road
 has  been  suspended  for  failure  to  partict-
 pate  in  the  chaseto  apprehend  the  ac-
 cused

 Security  arrangements  existed  at  the
 residence  of  the  Chkf  Justice  of  India.
 They  have  been  strengthened  in  view  of
 the  aforesaid  incident

 SHRI  S  M  BANERIYVE  (Kanpur)  .
 Those  who  have  tabled  adjournment  mo-
 tions  may  be  allowed  to  put  questions

 MR,  SPEAKER  :  So  far  as  thi.  state-
 ment  is  concerned,  the  relevant  rule  will
 be  followed  But  because  of  the  very
 exceptional  circumsyinces,  T  will  allow  a
 few  submissions  to  be  made  to  me,  but
 they  should  not  be  addiessed  to  the  Mi-
 olster  But  if  it  is  going  to  take  the  shape
 of  a  debate,  I  would  fix  up  some  time  for
 It.

 SHRI  NAWAL  KISHORE  SINHA
 (Muzaffarpur)  Time  should  be  fixed  for

 a  debate

 MR.  SPEAKER  :  We  have  about  20
 {tems  on  the  agenda  today  and  if  I  will
 allow  this  now,  it  will  take  the  whole  day.

 y  not  fix  some  time-sither  today  or
 Monday?  In  the  meantime  some  more  in-
 formation  may  be  coming.  I  am  in  your
 hands.

 THE  MINISTER  OF  WORKS  AND
 HOUSING  AND  PARLIAMENTARY
 AFFAIRS  (SHRI  K.  RAGHU  RAMA-
 TAH)  You  can  fix  ay  time  but  it
 will  be  after  6  P.M  because  the  urgent  fin-
 ancial  business  has  to  be  finished  by  the
 26th

 MR  SPEAKER  |  quite  agree  that  the
 financial  business  has  to  be  finished  by
 that  date,  beyond  which  we  cannot  go.
 ॥  propose  that  we  sit  either  beyond  the
 scheduled  hour  today  or  on  Monday.

 SOMF  MON  MEMBERS  Monday.
 SHRI  K  RAGHU  RAMAIAH

 should  be  after  6  pm.
 It

 2.25  hrs.

 RF  SITUATION  IN  NAGALAND

 SHRI  DINEN  BHATTACHARYYA
 ‘Ser:mpoie)  Sit,  what  about  the  situation
 in  Nagaland  ?  Both  the  parties  claim..

 MR  @PFAKER  This  Parliament  can-
 not  gc  into  the  party  position

 SHRI  DINFN  BHATTACHARYYA  :
 The  Chief  Minister  claims

 MR  SPFAKFR_  I  am  sorry,  we  are
 not  competent  t@  discuss  it

 SHRI  SHYAMNANDAN  MISHRA
 (Begusarat)  This  House  ts  competent  to
 take  into  accor  at  the  constitutional  break
 down  in  a  particular  State.  Now  the  State
 Legislature  is  not  functioning.  The  leader
 of  the  opposition  was  lifted  by  the  Mar-
 shall  and  his  staff  and  deposited  on  the
 Chief  Minister's  table.  Is  this  the  way
 in  which  we  expect  the  legislature  to  func
 tion  ?
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 MR.  SPEAKER  :  This  is  a  State  matter.
 ‘We  tannot  g0  into  ft.  Let  the  Governor
 send  the  report.

 SHRI  SHYAMNANDAN  MISHRA:  The
 Legistature  is  not  functioning  there  .  .  Un
 terruptions).

 MR.  SPEAKER  :  I  am  sorry,  I  cannot
 allow  it.  We  cannot  take  cognisance  of
 what  is  happening  ia  the  State  Legislature.

 SHRI  SHYAMNANDAN  MISHRA  :
 We  have  to  ensure  that  the  constitutional
 machinery  functions.  The  Legislature  is
 the  most  important  organ  of  the  consti-
 tutional  machinery  (Interruptions)

 SHRI  SAMAR  GHA  (Conta)  This
 ts  a  very  serious  issue.  Kindly  allow  us  to
 make  our  submissions  for  two  minutes,

 MR  SPLAKER  :  I  can  ask  the  Munister
 to  make  a  statement  about  those  matters
 of  which  he  can  take  congnisance.  This
 ३४  4  Qpalter  which  relates  to  the  State  As-
 seinbly,  the  change  in  the  party  posiyon.  If
 the  Speaker  in  the  State  Legislature  be-
 haves  in  a  particular  way  or  uses  his  dis-
 creuon  about  taking  the  services  of  the
 Marshall  or  on  some  other  matter,  how
 are  we  competent  to  discuss  them,  matters
 which  are  within  their  competence?  How
 can  we  know  the  facts  unless  the  Head  of
 that  State,  the  Governor,  sends  a  report?
 id  the  Governor  says  that  there  is  no  con-
 stitutional  failure  and  he  calls  some  other
 party  to  form  a  Government,  how  do  we
 come  in?

 You  rased  it  in  the  beginning  and  I
 gave  my  ruling  I  have  given  my  ruling

 et  au,  fet  (यात्रा):  तथ्यों  के  बारे  मे,
 ैक्ट्रम  के  बारे  में  व्यान  ा  सकता  है  शौर  कई
 दफा  बाप  ने  आदेश  दिया  है।  जम  चर्चा  को  मान

 कही  कर  रहे  है।

 MR  SPEAKER  :  मै  इसकी  देखूगा।
 If  any  precedent  is  available,  4  will  ask

 tim  to  make  a  statement.

 (interruptions)
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 MR.  SPEAKER.  How  are  we  compe-
 tent  to  discuss  what  happens  in  the  State
 Assembly?  Then,  tomorrow  they  will
 हद  discussing  our  internal  matters.

 After  ajl,  the  Marshal  works  under  the
 direction  of  the  Speaker.  He  does  not  work
 under  the  direction  of  the  Minister.  If

 €  Marshal  acted  under  the  direction  of
 the  Speaker,  how  are  we  competent  to  take
 note  cf  that  ?

 (interruptions)

 MR.  SPEAKER  :  Am  ]  to  answer  what
 happens  in  the  State  Assembly?  ‘You  must
 be  seasonable.  After  all,  this  is  you
 House.  The  precedents,  the  conventions,
 that  you  set  here  wil]  go  down  as  prece-
 dents  for  future.

 मैं  देखेगा  शौर  कोई  प्रिसोडेट  हुमा,  तो  मै
 स्टेटमेड  देने  के  लिये  कूगा ।

 in  Nagaland

 Even  if  50  per  cent  scope  is  there,  I!
 will  call  for  a  statement.

 (interruptions)
 i  have  not  atlowed  any  gentleman.  I

 am  taking  up  the  statement  re:  business
 for  the  next  week

 THE  MINISTER  OF  WORKS  AND
 HOUSING  AND  PARLIAMENTARY
 AFFAIRS  (SHRI  kK.  RAGHU  RAM.
 AIAH)  :  Si,  |  wanted  a  clarification  _  re-
 garding  the  discussion  which  you  were
 good  enough  to  allow  on  the  statement
 made  by  the  Minister  I  wanted  to  be
 clear  The  discussion  is  going  to  take
 place  on  Monday.  I  hope,  it  will  be  after
 6  O'Clock.

 SOME  HON.  MEMBERS  :  No.  nv.

 SHRI  K.  RAGHU  RAMAIAH  :  There
 is  urgent  financial  business  before  the
 House  which  is  to  be  passed  before  we  ad-
 journ  for  the  recess.

 MR.  SPEAKER  :  We  will  fi.  up  cer-
 tain  time.  If  it  is  taken  up  before  6  0’
 Clock,  then  your  business  will  be  made
 up  after  6  O'Clock.  If  we  take  two  hours
 from  4  to  6,  then  for  your  business,  the
 time  lost  will  be  made  up  from  6  to  8.
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 ३2.23  bre.

 BUSINESS  OF  THE  HOUSE

 THE  MINISTER  OF  WORKS  AND
 HOUSING  AND  PARLIAMENTARY
 AFFAIRS  (SHRI  K.  RAGHU  RA-
 MAIAH)  ;  With  your  permission,  Sir,  I  rise
 to  announce  that  Government  Busincss  in
 this  House  during  the  week  commencing
 24th  March,  1975,  will  consist  of  :—-

 a)  Consideration  of  any  item  of  Go-
 vernment  Business  carried  over
 from  today’s  Order  Paper.

 (2)  Consideration  and  passing  of  the
 Rampur  Raza  Library  Bill,  ‘1974,
 as  passed  by  Rajya  Sabha.

 (3)  Further  consideration  and  passing
 of  the  All  India  Services  Regula-
 tion  (Indemnity)  Bill,  1972,  ag
 passed  by  Rajya  Sabha.

 (4)  Consideration  and  passing  of  the
 हे  following  Bills  as  passed  by  Rajya

 Sabha  :—

 (i)  The  Tokyo
 1974,

 (i)  The  All  India  Services  (Amend-
 ment)  Bill,  1975,

 (iii)  The  Former  Secretary  of  State
 Service  Officers  (Conditions  of

 Services)  Amendment  Bill,  1975,

 (iv)  The  National  Cade  Corps
 (Amendment)  Bill,  1974,

 (v)  The  Telegraphs  Wires  (Unlawful
 Possession)  Amendment  Bill,
 1974,

 PROF.  MADHU  DANDAVATE  (Raja-
 pur)  :  Mr.  Speaker,  Sir,  I  want  to  suggest
 an  important  issue  for  a  statement  by  the
 Finance  Minister  next  week.  The  emp-
 loyees  of  the  State  Bank  of  India  in  Bom-
 bay  have  launched  an  agitation  on  the
 basis  of  work-to-rule  and,  as  a  result  of
 that,  cheques  worth  Rs.  90  lakhs  have
 remained  uncleared  in  the  State  Bank  of
 India.  1,000,  subordinate  staff  members

 Convention  Bill,

 a,  975

 ;
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 oft

 were  illegally  deducted.  The  canteen  faci-
 lities  were  curtailed.  There  has  been  an
 unilateral  shifting  of  the  International
 Banking  Division  to  the  Nariman  Pout,
 and  as  a  result  of  that,  the  agitation  is
 continuing  for  so  many  days.  There  is
 the  financial  question.  Cheques  worth
 Rs  90  lakhs  have  been  lying  uncleared.
 I  want  the  Finance  Minister  to  make  a
 categorical  statement  to  clarify  the  position
 of  the  Bank  vis-a-vis  the  legitimate  de-
 mands  made  by  the  employces.

 MR  SPEAKER  :  I  would  like  to  re-
 mind  the  members  that  they  may  take  up
 only  one  point  etch.

 PROF  MADHU  DANDAVATE  :  }
 have  taken  up  only  one  point.

 MR  SPEAKER  :  Mr.  Madhu  Limaye.

 ओ  मधु  लिये:  (बाका)  झष्यक्ष  महोदय,
 मैं  चाहता  ¢  कि  अगले  सप्ताह  में  स्त्री  महोदय
 जिस  विषय  को  मैं  प्रभी  उठाना  चाहता  हु  उस
 के  ऊपर  विस्तार  से  एक  वक्तव्य  दे।  मेरे  पास
 आास्ट्रेलेशिवन  पोस्ट  साम  के  साप्ताहिक  पत्र  की
 कुछ  कतरने  भाई  हैं  और  उन  में  मैसूर  के  राजा
 ने  जो  एन्‍्टोक्स  प्रास्ट्रेलिया  मे  भेजी  थी  ौर  वहां
 उन  को  बेचा  जा  रहा  है,  उस  की  चर्चा  है।  इस
 में  ये  सारे  चित्त  भी  ये  गये  हैं।  इस  में  कुछ
 हिस्से  को  मैं  आप  को  पढ़  कर  सुलताना  चाहता  हूं।

 SHRI  VAYALAR  RAVI  (Chirayinkil)  :
 Tt  is  an  old  story.

 There  is  no  urgency.
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 की  | ड  लिमये :  एजेन्सी  का  कोई  शल  है?
 बाप  हां  बैठियेगा  शव  इस  को  लाइयेगा।

 cal  महोदय:  भाप  बीच  में  इन्ट्रप्ट  कर  देते
 हैं,  तो  काफी  समय  चला  जाता  है।

 करी  मधु  लिमये:  भ्रध्पक्ष  महोदय,  मैं  कुछ  वाक्य
 इस  में  से  उद्धृत  करना  चाहता  हू  ne

 “Twenty-eight-year-old  Ed  Clark,  an
 antique  dealer  of  Armadale  (Melb)  and
 colleague,  Jim  Elder,  of  Adelaide  decid-
 ed  to  make  a  ‘hit  and  run’  visit  to  India
 last  year  in  the  quest  for  off-beat  trea-
 sures  that  might  have  a  market  in  Aus-
 tralia.  They  got  a  ‘tip’  that  a  visit  to
 the  palace  of  the  former  Maharaja  of
 Mysore,  now  the  property  of  the  State
 Trust,  might  pay  dividends  in  ‘odds  and
 ends’—but  never  in  their  wildest  dreams
 did  they  visualise  that  the  doorway  to
 a  veritable  Aladdin’s  Cave  woukd  be
 thrown  open  to  them.”

 wert  महोदय,  उन्होंने  जागें  कहा  है  कि  महा
 राजा  कुछ  पैसा  चाहते  थे,  इसलिये  उन्होंने  यह
 ट्रेन से  बेचने  का  निर्णय  किया।  तीन  सौ  ग्रेट  भर
 कर  यह  सारा  माल  भरा  गया  और  कस्टम  वालो
 की  अनुमति  से  यह  सारा  मात्र  आस्ट्रेलिया  भेजा
 मया।  इसके  बारे  में  वह  कहते  हैं

 “Finally,  one  mornmg  at  4  am,  they
 got  the  all  clear  and  they  were  loaded
 on  to  a  sp  while  a  crowed  of  400  sus-
 picious-looking  people  watched  the  bra-
 zen  Australians  depart.”

 उन्होंने  कहा  है  कि  दो  लाख  डालर  इसका  दाम  है
 कौर  जब  बेचा  जायेगा  तो  उससे  भी  ज्यादा  रकम
 उनको  मिलने  वाली  है।

 “And  js  there  a  price  on  the  indivi-
 dual  items  ?

 ‘No’,  says  Ed.  ‘There  can’t  be  in  this
 case.  We've  never  had  an  auction  like
 this  before  and  we  have  no  yardstick,
 but  if  some  of  the  items  were  auctioned
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 {n  London,  they  would  bring  fantastic
 prices...  Australia  is  a  different  kettle
 of  fish.’

 Nevertheless,  he  is  confident  they  will
 more  than  recover  their  outlay—those
 magnificant  chandeliers  and  coaches  are
 certain  to  inspire  spirited  bidding  when
 the  show  goes  on  the  road  this  Friday.”

 में  सारी  फोटो  काबिज  हैं।  भ्रापकी  अगर  अनुमति
 हो  तो  मैं  इनको  सदन  की  टेबल*  पर  रखना  चाहूँगा।
 मैं  माग  करता  हू  कि  सरकार  यह  स्पष्ट  करे  अपने
 वक्तव्य  में  कि  कूल  कितनी  एटीएस  चली  गई  हैं
 बौर  जैसा  कि  इस  में  कहा  है  कि  स्टेट  ट्रस्ट  जो
 हैं  क्या  उस  में  से  एटीएस  उठा  कर  भेज  दी  गईं
 हैं  और  इस  तरह  प्रगर  हमारे  देश  से  ये  सारी
 स्टिक्स  ध्रौर  दूसरा  किसी  सामान  जिस  का
 ऐतिहासिक  महत्व  है  और  पुरातत्व  की  दृष्टि  से  भी
 महत्व  है  ये  सब  विदेशों  मे  चलो  जायेगी  तो  उससे
 जो  नुक्सान  होगा  उसका  दायित्व  किस  पर  होगा,
 किस  की  जिम्मेदारी  कसि  पर  होगी?  मैं  चाहता
 ह  कि  अगले  सप्ताह  इस  पर  बहस  करने  का  हमें
 मौका  मिलना  चाहिये!

 श्री  श्याम नस् दन  लि  (बेगूसराय:  दो  एक
 दिन  पहले  मैने  झ्रापकी  मेवा  में  एक  ध्यानाक्दंण
 प्रस्ताव  इसके  सम्बन्ध  में  दिया  हैं।  यह  हमारी
 राष्ट्रीय  सम्पत्ति  है।  इसको  पहने  रोका  गया  था।
 किन  की  पनमती  से  करोड़ो  की  राष्ट्रीय  सम्पत्ति
 बाहर  गई  हैं,  इस  पर  सदन  में  पूरी  तरह  से
 विचार  करने  का  मौका  मिलना  चाहिये।

 शौ  नसाइह  नारायण  पांडे  (गोरखपुर):  सारे
 देश  में  ज्यादा  स्टाक  कम्पनी  शौर  काप्रोप्रेटिव
 सेक्टर  तथा  सरकारी  क्षेत्रों  मे  जो  चीनी  मिले  चल

 रही  हैं  उन  पर  रस्सी  रू रोड़  से  भी  ज्यादा  गन्ने
 के  किसानों  के  दाम  बकाया  हो  गये  ६  मिल
 मालिकान  इस  बकाया  को  राशि  को  बढ़ाते  चने
 जा  रहे  हैं  बावजूद  इस  बात  के  कि  भारत  सरकार
 ने  उनके  पेमेंट  के  झाई  प्रदेश  सरकारों  का  भेजे

 *The  speaker  not  bavmg  subsequently
 accorded  the  necessary  pernissson,  the
 documents  were  not  treated  a  jatd  on
 the  Table,
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 हैं  भर  म्रवेक्नों  की  ह...  ते  फी  ग्रह  कहा  है
 कि  बेच  रोज  के  इन्दर  स्वर  इमकां  पेटेंट  करा
 देंगे  कौर  उसके  लिये  रिवाल्थिस  फंड  भी  बहुत
 सी  स्टेट  गवर्ममेंट्स मे  किये  किले  हैं  लेकिन  प्रभी
 लक  उस  पर  कोई  अमल  नहीं  हुआ  है।  सिल  मालिक
 राज  दबाव  ड्रिल  रहे  है  कौर  कह  रहे  हैं  कि  ज़ब
 शार  सौ  रुपये  तक  हम  फ्री  सेल  की  चीनी  बेच

 प्रयोग  सभी  हम  गन्ना  किसान  को  गन्ने  के  दास
 और  'एरियजें  दे  प्रायेगे।  झगर  क्रेडिट  सिविल
 पालिसी  दो  सौ  रुपये  गिलिट  तक  नहीं  होती  तो

 हम  किसी  प्रकार  से  गन्ना  किसान  का  पेमेंद्र  नहीं
 कर  पायेंगे।  यह  बडा  अहम  मसला  है?  बड़ा
 दबाब  डाला  जा  रहा  है।  शूगर  के  स्टाक  बढ़ाये
 जा  रहे  है,  रिज यं  बैक  की  पालिसी  चेज  करने  पर

 मजबूर  किया  जा  रहा  है,  लेवी  शूगर  के  दाम
 बनवाने  की  कोशिशें  की  जा  रही  हैं।  नतीजा
 यह  है  कि  किसान  का  सौ  सवा  सौ  करोड़  रुपया
 मिल  मालिकों  की  तरफ  बकाया  हो  गया  है  कौर
 उनको  पेमेंट  नहीं  मिल  रहा  है।  खाद्य  मती  जो
 बैठे  हुये  है।  मैं  चाहता  हु  कि  सरकार  इस  मामले
 में  सात  को  प्रश्वास  करे  और  बताये  कि  वह
 स्थिति  का  किस  प्रकार  से  मुकाबला  करने  जा
 रही  है,  कौन  से  उपाय  करने  जा  रही  है  ताकि
 गन्ना  क्लीन  को  उसका  रुपया  मिल  सके,  उसका
 बकाया  पैसा  ने  रहते  पाये।

 SHRI  SAMAR  GUHA  (Contaf)  :  Mr
 Speaker.  Sir,  I  wish  to  bring  one  important
 matter  to  your  attention  and  to  the  atten-
 tion  of  the  House.  One  of  the  candidates
 of  the  Barpeta  bye-election  Mr.  Biswa  Go-
 swami  was  arrested  on  the  charge  of  hav-
 ing  some  ballot  papers  with  him.  I  am
 also  guilty  in  that  I  am  having  this  ballot
 paper,  and  if  the  Government  has  the
 ceurage  and  the  guts,  let  them  arrest  me
 outside.  This  is  one  of  those  ballot  papers
 which  I  have,  which  was  being  carried  by
 Mr.  Biswa  Goswami.  This  is  marked  49/
 63  signed  by  the  Presiding  Officer,  Mr.
 Nityananda  Sharma.  The  number  of  the
 ballot  paper  is  346799.  Sir,  I  have  a
 letter  from  an  Ex-M.P.

 MR.  SPEAKER  :  Such  matters  should
 go  to  the  Election  Commission  and  not
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 bromass
 here.  There  are  many  rulings  on

 SHRI  SAMAR  GUHA  :  Pleas  allow
 mic.  Iam  coming.  And  in  tis  letter  it
 has  been  reported  that  in  the  Hemkosh
 Press  from  where  the  Government  ballot
 papers  were  printed,  about  ‘Fa000"  spurious
 ballot  papers  were  printed,

 MR.  SPEAKER  All  these  matters  can

 .
 brought  up  before  the  Election  Commis-

 lon.

 SHR{  SAMAR  GUHA  :  These  spurious
 baliot  papers  were  printed  and  distributed.

 MR.  SPEAKER  :  Please  Hsten  to  me
 also.

 SHRI  SAMAR:  GDHA  ~  Please  allow
 me  to  complete  my  submission  to  you.

 MR  SPEAKER  :  First  of  all,  you  allow
 me  to  complete  my  submission;  ]  want  to
 catch  your  eye;  am  &  allowed  ?

 There  arc  rulings  of  this  House  earlier
 that  in  case  there  are  such  matters,  they
 should  be  left  to  the  Ficction  Commission
 because  there  is  the  «scape  for  petitions
 and  then  later  on,  7  some  verdict  &  there,
 then  we  can  discuss  that  part  which  is
 relevant  Because,  once  we  allow  this,
 there  will  be  duplication  of  functions  and
 we  should  see  one  does  not  go  aguinst
 the  other.  I  am  very  much  afraid  of  that.
 That  5  not  my  ruling,  but  by  others  also

 SHRI  SAMAR  GUHA  :  I  quite  agree

 MR.  SPEAKER  :  I  am  very  happy  you
 agrec.

 SHRI  SAMAR  GUHA  :  J  want  to  draw
 your  attention  to  this.  Even  the  Flection
 Commission  has  said  this.  This  is  one  por-
 tion.  70,000  ballot  papers  were  printed
 and  they  were  distributed,  signed  by  the
 Presiding  Officer,  just  the  night  before  the
 elections,  Hundreds  of  the  kind  of  those
 ballet  papers  were  produced  before  the
 Assam  Assembly  and  this  is  also  giyen  in
 the  form  of  a  statement  day  hefore  yester-
 day  when  we  made  a  kind  of  request  to
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 the  lection  Commission  giving  sll  the
 facts  that  we  had  in  our  possession,  with
 the  opposition  leaders,  and  ig  reply  to  that,
 even  the  Election  Commission  has  agreed
 बिड,  there  is  that  rule,  it  is  very  diffi-
 cult  for  them  to  open.  This  is  what  the
 Election  Cdnimission  says.  I  quote  :

 “tn  regard  however  to  other  matters
 referred  to  in  your  letter,  I  am  arranging
 un  enquiry  with  a  view  to  preventing  a
 repetition  of  failures  and  improprieties,
 af  any,  and  the  vitiation  of  free  and  fair
 elections  for  the  future.”

 MR.  SPEAKER  :  He  did  not  advise  you
 to  raise  it  in  the  Parliament.

 SHRI  SAMAR  GUHA  :  This  last  por-
 tion  relates  not  only  to  Election  Commis-
 sion  but  it  relates  largely  to  those  who
 were  responsible  for  conducting  this,  the
 procedure  of  election,  the  law  and  order;
 there.  Sir,  the  ballot  boxes  were  not  fool-
 proof.  They  were  kept  with  the  Block
 Development  Officers  where  there  is  no
 strong  room.  There  was  nothing  to  keep
 these  ballot  papers  in  safe  custody.  They
 change  the  whole  lot  when  counting  is
 started.  For  that  reason,  I  want  the
 Government  to  make  a  statement  next
 week  on  the  law  of  maintenance  of  these
 papers.  This  is  a  serious  matter.  Other-
 wise  this  kind  of  rigging  will  be  more  and
 more  in  future  elections.  If  this  kind  of
 thing  is  allowed  to  go  on  like  this,  then
 the  elections  in  our  country  will  be  com-
 plete  farce;  there  would  be  only  anarchy
 in  this  country  if  the  election  is  rigeed  in
 this  way.

 MR.  SPEAKER  :  What  is  this  ?  I  may
 ite  your  attention  that  this  is  not  a  sim-

 ple  niatter;  this  is  a  very  delicate  matter
 Now  you  have  made  your  observations.
 The  Minister  may  come  forward  with
 contrary  observations.  The  matter  is  with-
 fn  the  jurisdiction  of  the  Election  Com:
 thission.  They  will  not  mind  what  you
 tay.  But,  they  will  see  who  was  presiding
 at  that  time.  They  may  think  that  the
 presiding  officer  mupt  be  absolutely  igno-
 tattt  of  law  and  procedures  or  whatever  it
 a  They  wil!  attribute  all  this  to  me.
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 siikt  SAMAR  GUHA  :  Sir,  I  shall  tell
 you  one  thing.  .

 MR.  SPEAKER  :  Mr.  Guha,  when  T  am
 standing  you  should  not  stand.  I  am
 really  surprised  why  you  are  standing  when
 t  am  on  my  legs.  I  want  to  savé  myself
 only  from  the  reflections  that  these  people
 who  are  presiding  have  no  sense  of  con-
 ductiri  the  debate.  I  hope  F  have  cleared
 myself.  I  do  not  mind  they  talk  about
 you.  Now,  Mr.  Banerjee.

 SHRI  8,  M.  BANERJEE  (Kanpur)  :  Sit,
 with  your  permission,  I  woufd  like  to  raise
 a  Very  irtiportant  issue.  I  am  happy  that
 Shri  Jagjiwan  Ram  is  also  here  and  the
 Minister  of  Revenue  and  Expenditure  is
 also  here.  Sir.  on  18-1-1975,  Shri  Jagjiwan
 Ram  was  kind  enongh  to  have  talks  with
 the  employees’  representatives  in  the  matter
 of  settlement  of  D.A.  and  the  dialogue
 will  start  with  the  representatives  of  the
 various  Federations.

 Regarding  revision  of  wages,  in  accor-
 dance  with  the  recommendations  of  the
 Pay  Cotrimission,  a  dialogue  will  be  started
 from  5th  March  with  the  representatives
 of  the  employees.  I  conveyed  this  to  the
 hott.  Finance  Minister  who  was  afso  kind
 enough  to  assure  me  that  he  has  cleared
 the  file.  Now,  it  is  resting  in  the  Depart-
 ment  of  Personnel.  I  do  not  know  what
 they  are  doing  about  it.  The  Central
 Government  employees,  nearly  28  lakhs  in
 number,  are  very  much  agitated  over  this
 matter  of  grant  of  four  instalments  of  D.A.
 which  are  due  to  them.  I  would  request
 him—Shri  Pranabkumar  Moukkerjee,  to
 convey  this  to  the  Finance  Minister  and,
 if  possible,  to  Shri  Om  Melita  who  is  also
 dealing  with  the  Department  of  Personnel
 to  take  it  more  seriously  and  start  negotia-
 tions  at  least  in  the  month  of  March.

 Now,  with  your  kindest  permission,  I
 would  also  like  to  raise  another  simple
 issue.  That  is  regarding  the  Kanpur  Tex-
 tile  Mills.  Shri  Singhania  has  thrown  out
 of  employment  in  the  J&K  Rayon  about
 1,000  employees  out  of  atotal  of  18,000.
 That  is  because  no  coal  or  power  is  avail-
 able  to  the  Mills.  I  say  both  are
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 available.  It  is  going  to  create  a  crisis.  In
 3&K  Rayon  1,000  workers  have  been  laid
 off.  The  National  Teatile  Corporation's
 vuit—Victoria  Mills—hes  stopped  func-
 tioning.

 Here  too,  4,000  employees  have  been
 laid  off  because  there  is  no  money  to  pur-
 chase  cotton.  Sir,  Victoria  Mill  is  one  of
 the  03  units  of  N.T.C.  If  they  have  no
 money  to  purchase  cétton,  that  is  a  very
 serious  matter.  I  would,  therefore,  request
 the  hon.  Minister  for  Finance  to  make  a
 atatement  on  the  question  of  wage  revision
 and  also  the  Minister  of  Industry  and  Civil
 Supplies  to  make  a  statement  on  the  J&K
 Rayon  and  Victoria  Mills.

 MR.  SPEAKER  :  Before  I  take  up  the
 next  item,  my  attention  has  been  drawn
 by  the  Minister  of  Parliamentary  Affairs
 that  as  the  Rayya  Sabha  is  adjourning  on
 25th,  this  budget  on  Gujarat  must  be  sub-
 mitted  on  the  24th  Now,  what  will  you
 advise  me  to  do  on  this  ?

 SHRI  K.  RAGHU  RAMAIAH  :  Su,  I
 would  like  to  make  a  submission.  After
 all,  only  two  hours  have  been  allotted
 Most  probably,  part  of  the  time  will  be
 ever  today.  May  be  an  hour  or  an  hou
 and  a  half  at  the  most  will  be  left.  What-
 ever  time  is  left,  we  will  take  up  the
 Gujarat  Budget  first  thing  on  Monday  and
 pass  it.  Then,  we  can  take  up  the  debate
 on  the  Home  Munister’s  statement.  I  hope
 this  will  be  acceptable  to  the  House

 MR.  SPEAKER  :  Then,  I  change  my
 observation.  We  can  do  whatever  possible
 today.  If  this  is  passed  today,  it  is  well
 and  good.  But,  we  will  be  helpful  to  you
 before  taking  up  the  other  matter.

 As  far  as  that  ruling  on  that  is  con-
 cerned,  I  would  request  Mr.  Sezhiyan  that
 he  has  raised  such  delicate  matters  on  that
 which  need  not  be  given  an  off  hand  deci-
 sion.  He  may  just  hold  them  back.  Let
 the  Budget  be  passed.

 SHRI  J.  MATHA  GOWDER  (Nilgiris)  :
 This  is  very  irregular.
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 MR.  SPEAKER  :  Not  irregular.  We
 can  lay  down  guidelines  for  this.

 SHRI  SEZHIYAN  (Kumbakonam)  :
 They  ate  not  irregular,  but,  not  regular.

 MR.  SPEAKER  :  £  do  not  want  to  go
 into  those  nomenclatures.  I  hope  he  will
 help  us.  We  can  discuss  this  and  lay
 down  certain  gyidelines  for  future.  But,
 we  cannot  hold  up  the  Budget  at  this  diffi-
 cult  time.

 wt  ger  we  were  (मुरैना)  :  अध्यक्ष
 महोदय,  मैं  मत्ती  जी  का  ध्यान  इस  भोर  ाकषित
 करना  चाहता  हू  कि  संसद  ने  सन्‌  65  में  बीडी
 सिगार  का  एक  बिल  पास  किया  था।  उसका
 पालत  कई  राज्य  सरकारे  नहीं  कर  रही  हैं  ।
 इतना  ही  नहीं,  जो  बीडी  के  उद्योगपति  हैं  उन्होंने
 कोर्ट  में  चैलेंज  किया,  उसे  उलझाये  रखा  कौर  वहा
 से  ये  हारे।  फिर  सुप्रीम  कोर्ट  में  जाये,  यहा  से
 भी  वे  हार  गये  ।  उन्होने  मजदूरों  को  काम  देना
 बन्द  बर  दिया  है।  0  लाख  श्रमिक  सारे  देश  मे
 बेहतर  पड़े  है।  उनके  हाथ  का  काम  फोन  लिया
 गया  है  |

 मैं  सरकार  मे  प्रार्थना  करूगा  कि  जाने  वाले
 समय  मे  बढ़  इस  पर  कोई  वक्‍तव्य  देवे  ताकि  देश
 में  जो  io  लाख  श्रमिक,  बीडी  मजदूर  बेकार  हो
 रहे  है,  उनसे  काम  छीन  लिया  गया  है,  उन्हें  काम  नहीं

 दिया  जा  रहा  है,  मिठाई  को  देखते  हुये  उन्हें
 ज्यादा  पैसा  देने  का  कहा  जा  रहा  है  बह  पैसा
 नहीं  दिया  जा  रहा  है,  इसलिये  मैं  सरकार  से  निवेदन
 करूगा  ि  वह  श्रम  मंत्री  महादय  से  इसके  बारे
 में  वक्तव्य  दिलाने।

 SHRI  VAYALAR  RAVI  :  I  had  written
 to  you,  now  that  there  is  gomg  to  be  a
 discussion,  I  withdraw  my  request.

 SHRI  DINEN  BHATTACHARYYA
 (Serampore)  :  I  wanted  to  raise  the  same
 thing  that  Mr.  Banerjee  bad  raised  only
 with  an  additional  item,  that  is  regarding
 rayon  in  West  Bengal,  In  Keshavram
 Rayon  run  by  B.  ४,  Birla  group,  a  strike  is
 going  on  since  0th  February.  You  will
 be  surprised  that  before  the  strike  there
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 were  80  conciliation  meetings.  The  Labour
 Minister  of  West  Bengal  also  tried  to
 intervene,  Since  it  is  a  Birla  concern,  they
 could  not  impose  anything  or  force  the
 company  to  concede  the  demands  of  the
 employees  there.  Inspite  of  the  statutory
 provision  they  have  not  got  their  bonus
 for  the  last  two  years.  There  are  other
 demands.  Mr.  Banerjee  mentioned  JK
 Rayon;  they  were  saying  that  there  was
 no  power.  They  have  got  their  own  gene-
 rator  and  they  are  selling  coal  in  the
 black  market.  The  acid  plant,  they  have,
 is  manufacturing  double  the  capacity.  Stili
 they  want  to  retrench  a  large  number  of
 substitutes.  The  factory  is  almost  closed.
 The  most  unfortunate  part  of  the  matter  is
 that  Mr.  T.  A.  Pai  who  is  incharge  of  this
 portfolio  is  not  here;  for  the  last  one
 week  I  am  trying  to  get  in  touch  with  him.
 I  was  told  that  he  would  be  coming  back
 only  on  the  23rd.  Mr.  Raghunatha  Reddy
 the  Labour  Minister  says  that  he  has  no-
 thing  to  do  and  I  better  go  to  Mr.  Pai
 and  see  if  he  could  do  anything.

 SHRI  BIREN  DUTTA  (Tripura  West)  :
 ¥  want  to  draw  the  attention  of  the  House
 to  the  fact  that  in  Tripura  all  the  State
 employees  have  gone  on  atrike.  In  Tripura
 the  Ministry  had  been  defeated  by  Cong-
 tess  defections.  The  Congress  members
 could  not  get  the  Bill  passed.  All  the
 towns  in  Tripura  are  almost  under  curfew.
 Life  is  at  a  standstill  and  there  is  no  law
 and  order.  The  situation  is  serious.  I
 want  that  time  should  be  given  next  week
 to  discuss  the  break  down  of  the  law  and
 order  situation  and  the  constitutional  ma-
 chinery  in  Tripura.

 aft  रामावतार  शास्त्रों  (पटना):  पग्रम्यक्ष
 महोदय,  इस  सदन  में  हरिजनों  प्रौढ़  आदिवासियों
 पर  होने  बाले  जुल्म  की  चर्चा  बार-बार  की  जाती
 है।  लेकिन  ge  की  बात  है  कि  सरकार  का  ध्यान
 इस  झोर  नहीं  जा  रहा  है।  मैं  प्राय  की  मात
 फिर  सरकार  का  ध्यान  इस  तरफ  खींचना  चाहता
 हू

 कस  बिहार  विकास  सभा  में  इस  विषय  पर

 बहुत  जोरदार  बहस  हुई  और  तमाम  दलों  के  सदस्यों

 %  बिहार  सरकार  पर  यह  आरोप  लगाया  कि
 हरिजनों  पर  जमींदारों  एवं  दूसरों  के  जुल्म  बढ़
 रहे  हैं।  पटना,  रोहतास,  भोजपुर  फ्लोर  नालन्दा
 जिलो  तथा  दूसरे  भागों  में  इस  प्रकार  के  जुल्म
 बढ़ते  जा  रहे  है  इसी  तरह  आदिवासियों पर
 स्वाल  परगना  कौर  रांची  में  जुल्म  हो  रहे  हैं।
 लेकिन  फिर  भी  सरकार  चादर  तान  कर  सो  रही
 है।  देश  के  विभिन्न  भागों  में  हरिजनों  शौर  शादी-
 वासियों  पर  जुल्म  हो  रहे  हैं।

 आपको  नाक  के  नीचे  राष्ट्रपति  भवन  में  हरि-
 जनों  पर  अत्याचार  हो  रहे  हैं।  उनके  साथ
 दुष्यंबहहार  हो  रहा  है,  उन  को  गालियां  दी  जा
 रही  हैं।  वहा  के  कर्मचारी  राष्ट्रपति  भवन
 कर्मचारी  वेलफेयर  एसोसियेशन  के  तत्वावधान  में
 20  मार्च  से  बे लि गडन  हास्पिटल  के  सामने  धरना

 दे  रहे  हैं।  उनको  28  सूत्री  भांग  है।  मैं  चाहूंगा
 ह  इस  सिलसिले  मे सदन  में  बहस  करने  का
 मौका  दिया  जाये।

 कल  मैंने  बजट  की  पूरक  मांगों  पर  बोलते
 हुये  फतूही  स्कूटर  फैक्टरों  की  चर्चा  की  थी।
 राज  सबेरे  मेरे  पास  एक  तार  पाया  है  जिसको
 मैं  पढ़  कर  सुनाना  चाहता  ह्  ताकि  वित्त  मंत्रालय
 में  राज्य  मंत्री  देखे  की  स्थिति  कितनी  भयावह  है

 “Few  displaced  persons  employed  on
 casual  basis  whose  lands  acquired  for
 Scooter  Project,  Fatwah,  Patna  (Stop)
 Being  harassed  abused  threatened  by
 Mishra  Project  Manager  (Stop)  Amounts
 High  Handedness  (Stop  Trouble  appre-
 hended  (Stop)  Pray  immediate  interven-
 tion  (Stop)  Detailed  report  follows  (Stop)
 Secretary  Kisan  Mazdoor  Sangh  H.O.
 Raipura  Fatwah  Patna.”

 मैं  चाहता  हूं  कि  मंत्री  महोदय  इस  बारे  में  कुछ
 कहें।  हरिजनों  पर  होने  बाले  जुल्म  पर  अगले
 सप्ताह  बहस  होना  चाहिये,  भर  इस  बारे  में  एक
 डिटेल्स  बयान  दिया  जाये।

 को  ह... 4  छह  मुकर”  (केसरिया):
 अध्यक्ष  महोदय,  में  एक  बहुत  खतरनाक  बात  की
 झोर  सरकार  का  ध्यान  दिलाता  चाहता  हूं,
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 faa  को  बिहार  विधान  सभा  में  एक  'एम०  एल०

 ए०  ने  उठाया  था।  यह  न  केवल  बिहार  का  बल्कि

 मेरे  देश  का  सवाल  बन  चुका  है।

 SHRI  P.  K.  DEO  (Kalahandi)  :  On  a
 point  of  order.  Sometime  back  you  did
 not  permit  Shri  Dinen  Bhattacharyya  to
 make  a  statement  as  to  what  happened  in
 Tripura.  Now  he  is  narrating  what  happ-
 ened  in  the  Bihar  Assembly.

 MR.  SPEAKER  :  Let  me  hear  him.  I
 have  not  been  able  to  make  out  what  he
 is  saying.

 श्री  कमला  मिश्र  मधुकर  :  एक  ओर  तो
 अमरीकन  साम्राज्यवाद  हिन्दुस्तान  की  आजादी
 के  लिये  खतरा  पैदा  कर  रहा  है,  और  दूसरी  ओर
 उस  की  मदद  करने  के  लिये  देश  में  जे०  पी०  की

 मूवमेंट  चल  रही  है।  सब  से  बड़ी  बात  यह  हो
 गई  है  कि  आई०  ए०  एस०  और  झाई०  पी०

 एस०  के  उच्च  सरकारी  अधिकारीगण  ने,  जो  सरकार
 से  तनख्वाह  पाते  हैं,  जे०  पी०  की  मूवमेंट  को  फंड्स
 देने  के  लिये  कमेटियां  बना  ली  हैं  in  उन  की

 मीटिंग्स  होती  हैं।  उन  लोगों  ने  एक  तरह  से

 पैरलल  संगठन  बना  लिया  है,  जिसके  जरिये  बे
 जयप्रकाश  नारायण  के  फाशिस्ट  ्रात्दोलन  की  मदद
 कर  रहे  हैं।  इसलिये  मैं  चाहता  हूं  कि  गृह  मंत्री

 महोदय  इस  बारे  में  यहां  बयान  दें  और  इस  बात
 की  जांच  भी  करवायें  कि  केन्द्र  और  विभिन्न
 राज्यों  में  ऐसे  कितने  लोग  हैं,  जो  उच्च  सरकारी
 पदों  पर  रह  कर  जयप्रकाश  नारायण  के  आन्दोलन

 की  मदद  कर  रहे  हैं।  इस  विषय  पर  यहां  बहस
 भी  होनी  चाहिये।
 SHRI  BHOGENDRA  JHA  (Jainagar)  :

 During  the  winter  session,  when  I  had
 raised  the  issue,  the  Finance  Minister  had
 admitted  that  there  was  no  law  which
 could  enable  the  Government  to  confiscate
 the  property  acquired  through  smuggling  and
 fereign  exchange  racketing,  and  he  pro-
 mised  that  the  Government  was  going  to
 introduce  a  Bill  in  that  connection.  Half
 of  the  Budget  Session  is  over,  and  I  am
 apprehensive  that  the  Government  may  fail
 to  bring  it  in  this  session.  So,  through  you
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 व्‌  request  that  the  assurance  given  in  this
 House  may  be  fulfilled  and  that  the  hon.
 Minister  may  give  some  idea  as  to  when
 that  Bill  is  going  to  be  brought  before
 the  House.

 MR.  SPEAKER  :  So  many  names  have
 started  coming  that  I  am  afraid  I  may  have
 to  resort  to  ballotting.

 SHRI  BHOGENDRA  JHA  :  The  Bihar
 Government  has  enacted  a  legislation  re-
 garding  Scheduled  Castes  and  Scheduled
 Tribes  owning  upto  one  acre  of  land,  but
 the  President  has  not  given  his  assent  to
 it,  I  desire  to  know  what  has  happened  to
 tis

 SHRI  VASANT  SATHE  (Akola)  :  Out
 of  65,000  officers  of  the  banking  industry,
 20,000  officers  of  the  State  Bank  are  subject
 to  an  anomalous  position  in  the  matter  of
 D.A.,  and  as  a  result,  the  officers  draw
 lesser  emoluments  than  clerks  and  their
 counterparts  in  other  banks.  The  dispute
 ts  three  years  old.  One  year  was  spent  in
 negotiations  with  the  State  Bank  manage-
 ment.  The  management  took  its  time  to
 refer  the  matter  to  Government.  It  is  not
 known  how  long  the  RBI  will  take  to  give
 their  comments,  thereafter  how  long  the
 Banking  Department  will  take  to  clear  it.
 The  Federation  has  decided  to  launch  a
 protest  action,  including  a  protest  strike  on
 4th  April,  1975.  I  would  like  to  know  from
 the  Government  through  a  statement  next
 week  what  action  is  being  taken  to  prevent
 the  situation  from  worsening.

 3.00  hrs.

 SHRI  C  K.  CHANDRAPPAN  (Telli-
 cherry)  :  I  would  like  to  draw  the  atten-
 tion  of  the  House  to  an  important  matter
 und  request  the  minister  concerned  to  make
 a  statement  next  week.  Several  Members
 of  Parliament  had  written  to  the
 Prime  Minister  and  the  Minister  for  Tour-
 ism  and  Civil  Aviation  about  the  reported
 allegations  of  corruption  against  the  Chair-
 man  of  ITDC.  It  is  reported  that  there  is
 a  CBI  enquiry  going  on  against  him,  but
 still  he  is  continuing  to  indulge  in  corrupt

 ‘
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 ractices.  The  latest  is  a  furniture  racket
 in  which  Rs.  30  lakhs  his  been  involved.
 We  had  requested  that  pehding  an  eaqurry,
 he  should  be  suspended.  But  Government
 has  taken  no  action  so  far.  We  understand
 pdlitical  presture  is  being  mounted  on  the
 Government,  surprisingly  not  by  the  Cong-
 gress  party  but  by  some  leading  luminaries
 of  the  BLD.  so  that  action  is  not  taken.
 Government  should  come  forward  with  a
 Statement  about  the  allegations  and  the  pro-
 posed  action.

 SHRI  P.  K  DEO  (Kalahandi)  Some-
 time  back  we  came  to  know  that  2,500  Sikh

 pagrims
 were  to  go  to  Panja  Saheb  in

 akistan.  Lately  we  are  informed  that  only
 1,000  have  been  permitted  by  Pakistan
 which  hag  created  a  good  deal  of  confusion
 and  frustration  among  the  pilgrims,  I  request
 the  Government  to  make  statement  thereon

 SHRI  ?  G  MAVAEANKAR  (Ahmeda-
 bad)  :  The  Ministerial  Conference  of  Non-
 aligned  Nations  was  held  this  week  in

 avana,  Cuba.  Press  reports  tell  us  that
 our  External  Affans  Minister,  Mr  ४.  8
 Chavan  and  some  senior  officials  of  the  ea-
 ternal  Affairs  Ministry  have  been  attending
 this  conference  Further,  the  reports  say  that
 the  participation  by  India  in  that  confer-
 ence  has  been  very  active  and  dynamic.
 Gn  such  occasions  at  Icast,  the  Minister  of
 External  Affairs  should  come  before  the
 House  and  make  a  proper  statement.  I  do
 fot  relish  the  idea  that  this  Parhament
 should  depend  on  press  reports  for  such
 important  matters  of  foreign  policy.  Be-
 cuuse  Parliament  is  in  session,  when  the
 Minister  comes  back  next  week,  he  should
 taake  a  statement  in  the  House

 MR  SPEAKER
 moiu.

 SHRI  P.  G.  MAVALANKAR  :  Foreign
 affeirs  debates  are  not  taking  place  and
 Wien  the  discussion  on  Demands  of  the
 Ministry  comes  up  next  month,  it  will  cover
 9  mn&hy  points.  Hf  the  senior  Minister  is  not
 able  to  cone  back  before  the  holidays,  his
 Deputy  should  make  a  statement.

 He  may  do  it  so
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 MR,  SPEAKER:  Don't  be  in  such  a
 hurry.  Let  the  minister  with  first-hand
 facts  come.

 it  राम  रतन  शर्मा  (बांदा)  प्रत्यक्ष  महोदय,
 भारत  के  कृषि  और  खाद्य  मंत्री  के  निर्देश  पर
 उत्तर  प्रदेश  में  किसानो  से  उत्पादक  लेती  को
 वसूली  जबरन  करने  को  योजना  बनाई  जा  रही
 है।  भाप  को  पता  है  उत्तर  प्रदेश  के  30  जिले
 सब  से  पिछड़े  हुये  है  जिल  में  झासी,  जालौन,
 बादा.  और  हमीरपुर,  ये  बुन्देलखंड  के  चारो  जिले
 सब से  अभ्र प्रिक  पिछड़ें  हैं।  बड़े  प्रतियां  की  बात
 है  कि  वहा  के  अधिकारियों  को  रिपोर्ट  पर  उत्तर
 प्रदेश  सरकार  ने  वहा  की  जां  पैदावार  है  वादा
 जिले  की,  वह  पाच  मन  प्रति  बीघा  औसत  पैदावार
 मानी  है  जब  कि  तीन  वे  से  लगातार  बादा  जिला  सूखे
 की  चपेट  में  हैं।  बहा  पर  इस  वर्ष  भी  पानी  नहीं
 मिला  है।  वर्षा  नहीं  हुई  है  और  नहर  से  थोड़ी

 बहुत  जहा  सिंचाई  होती  थी,  वह  भी  नहीं  हुई
 है।  किसी  भी  तरह  से  दा  मन  प्रति  बीच  से
 ज्यादा  पैदावार  बहा  नहीं  होगी।  तीन  चौथाई
 उस  पूरे  क्षेत्र  का  पठार  है।  इस  प्रकार  से  जबरन
 लेवी  की  क्यू ली  के  खिलाफ  is  तारीख  को
 भारतीय  किसान  संघ  के  प्रायोजन  पर  जिले  के
 लगभग  5  हजार  किसानो  ने  जिला  अ्रधिकरी  के
 समझ  प्रदर्शन  किया  था  कौर  उन्हें  अपनी  मांगे
 दी  थी।  विकास  पर  और  लंबा  के  खिलाफ  प्रदेश
 व्यापी  प्र सतोष  है।  मैं  मती  महोदय  से  निवेदन  करूगा
 कि  इस  सन्दर्भ  मे  अगले  सप्ताह  इस  कार्य  सूची
 मे  इसके  लिये  समय  निकालें  और  सम्बन्धित
 मती  महोदय  को  कहे  कि  वह  इस  पर  अपना  वक्तव्य
 दे।

 डा०  लक्की  नारायण  पांडेय  (सद सौर).  भ्रध्यक्ष
 महोदय,  कुछ  दिन  पूर्ण  एक  बहुत  ही  गभीर  मामला
 हमारे  सामने  झामा  था।  आस्ट्रेलिया  को
 सरकार  मे  भारत  के  राज्य  व्यापार  निगम,  एस०
 टो०  सी०  को  ब्लैक  लिस्ट  किया  है।  इस  के
 कारण  झन्सर्राष्ट्रीय  व्यापार  में  हमारे  निर्यात  को
 स्थिति  गिरी  है।  मैं  मत्ती  महोदय  से  जानना  चाहता
 हैं  कि  किन  कारणों  से  आस्ट्रेलिया  से  हमारे
 एस०  टी०  ही०  को  ब्लैक  लिस्ट  किया  है  शौर  उसक
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 कारण  हमारे  निर्यात  व्यापार  पर  कितना  असर
 पड़ा  है?  कौन  लोग  उससे  संबंधित  हैं।  सारे
 मामले  पर  मली  महोदय  भ्रम ले  सप्ताह  एक  बनावय
 दे  और  इस  सम्बन्ध  मे  पूरी  जानकारी  हमे  दें।
 एस०  ही०  सी०  की  ऐसी  हालत  रही  ो  हमारे
 अन्तर्राष्ट्रीय  व्यापार  को  शौर  धक्का  लगेगा।

 भी  कूल  अन्य  वर्मा  (उज्जैन):  भ्रध्यक्ष  महोदय,
 मैं  बाप  के  सामने  मध्य  प्रदेश  की  एक  ऐसी  घटना
 का  वर्णन  करने  जा  रहा  हू  जो  इतनी  हृदय  विदा-
 रक  है  कि  उस  को  सुन  कर  भाप  का  दौर  सदन  के
 माननीय  सदस्यों  का  दिल  वही  जायेगा।  मध्य
 प्रदेश  के  सागर  जिले  के  हरलाल  नामक  एक  व्यतीत
 को  जो  जाति  के  बीमार  और  हरिजन  थे,  सागर
 जिले  के  एक  थाने  में  बुला  कर  टांग  पर  टांग  रख
 कर  उनके  दो  टुकड़े  कर  दिये  गये  कौर  उन  को
 लाश  को  एक  थैले  में  चन्द्र कर  के  थानेदार से
 नाले  में  गढ़वा  दिया।  जब  इस  बात  का  पता
 उसकी  मा  कौर  बहत  को  चला  तो  वह  थाने
 में  गईं,  वहा  उस  की  जवान  बहन के  साथ  एक
 एक  कर  के  सब  पुलिस  के  लोगो  नें  बलात्कार  किया
 और  उस  की  बूढी  मा  के  गुप्तांगों  पर  पुलिस के
 जवानो  ने  बडे  चलाये।

 दूसरी  घटना  भी  मध्य  प्रदेश  की  है।  वहा  को
 फोन  आदिवासी  बालि काश ों  के  साथ  पुलिस  के
 दस  जवानों  ले  बलात्कार  किया  जिस  के  ऊपर
 अभी  तक  कोई  कार्यवाही  नहीं  की  गई।

 तीसरी  घटना  मध्य  प्रदेश  के  शाजापुर  जिले
 की  है।  शाजापुर  जिले  की  भ्रामक  तहसील  मे  जनता
 केस गठन  मंत्री  श्री  सतनारायण  जी  जूलिया
 किसानों  की  समसस्‍्माप्रों  को  ले  कर  झूम-विभागीय
 अधिकारी,  एस०  ही०  ण,  ग्रो०  कार  तिवारी
 के  पास  गये  तो  उन्होंने  उन  के  साथ  असम्यतापूर्वक
 व्यवहार  किया,  कहा कि  तुम  मीच हो,  तुम
 छूने  के  काबिल  नहीं हो,  तुम  मेरे  दफ्तर  में  आये
 कैसे,  मेरे  दफ्तर  से  फौरन  निकल  जानो।  इस
 तर  का  दुर्व्यवहार  उनके  साथ  किया  गया।

 मैं  उनका  प्ले  अपने  साथ  लागा  ह  इस  की
 रिपोर्ट  श्री  देगा  ने  सागर  थाने  मे  की  है।
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 मंत्री  महोदय  अगले  सप्ताह
 सामने  दें  ौर  अगले  सप्ताह  की  कामे
 उस  के  लिये  समय  रखा  जाये।

 SHRI  R.  S.  PANDEY  (Rajnandgaon)  :
 Sir,  the  other  day  on  behalf  of  tha  House,
 you  offered  our  heartiest  congratulations  to
 the  victorious  Hockey  team.  But,  Sir,  when
 that  team  arrived  at  Madras  airport,  on
 their  own  soil,  they  were  treated  in  a  most
 insulting  way  by  the  Customs  Officials.
 Here  I  would  like  to  point  out,  Sir,  that  I
 would  be  the  last  person  to  suggest  any
 latitude  bemg  shown  to  them  by  the  Cus-
 toms  authorities  If  they  have  brought  with
 them  anything,  they  deserve  to  be
 seaiched.  But,  Sir,  they  have  come,  full  of
 excitement  and  they  might  have  been  given
 so  many  presents.  But  here  some  procedure
 might  have  been  followed  by  which  they
 could  have  been  asked  to  stay  in  a  separate
 recom  and  Customs  formalities  could  have
 been  completed.  I  do  not  know  the  things
 that  have  been  brought  by  them.  Thous-
 ands  of  people  came  to  the  Airport  with
 garlands.  flowers  and  bouquet  to  welcome
 the  Hockey  team  That  will  boost  the
 morale  of  the  team.  Sir,  I  would  like  to
 draw  the  attention  of  the  Government  to
 the  statement  made  at  the  airport  by  Cap-
 tain  Ayttpal  Singh,  wheie  he  expressed  his
 regret  for  the  most  disgraceful  and  unfortu-
 nat:  treatment  received  at  the  hands  of
 the  Customs  officials.  He  said  that  they
 were  detained  for  two  or  three  hours.  Sir,
 {  would  request  the  Government,  through
 you,  that  they  should  come  forward  with
 statement  next  week  as  to  what  actually
 happened,  why  they  were  insulted,  what  they
 brought,  was  there  uny  case  of  smuggling
 and  so  on.  This  is  a  team  which  has
 planted  the  flag  of  victory  in  the  history
 of  hockey.  I  express  my  regret  at  the
 manner  in  which  they  were  treated,  which
 fs  most  unfortunate.
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 Shri  S.  M.  Banerjee:  Sir,  in  this
 ease  I  would  request  you  humbly  to  ask  the
 Finance  Minister  to  investigate  into  the
 whole  matter  .  It  seems  that  Ra.  50,000
 hes  been  collected  from  them.  It  is  very
 surprising.  I  do  not  blame  the  customs
 ofcers.  These  people  must  have  been  given
 some  presents  in  that  country  but  when  they
 came  to  their  own  country,  they  were  de-
 tamed  for  four  hours  and  treated  in  this
 way,  Sir,  I  would  request  you  to  make
 some  observations.

 MR.  SPEAKER  :  Whatever  views  have
 been  expressed  here  will  be  conveyed  to  the
 Finance  Minister.
 3.i2  hes.

 GUJARAT  BUDGET,  975-76-GENE-
 RAL  DISCUSSION,  DEMANDS*  FOR
 GRANTS  ON  ACCOUNT  (GUJARAT),
 1975-76  AND  SUPPLEMENTARY  DE-
 MANDS*  FOR  GRANTS  (GUJARAT),
 974-75—-CONTD.

 MR,  SPEAKER  :  We  will  now  take  up
 items  7  and  8  about  Gujarat.  As  you  know,
 a  point  was  raised  yesterday.  The  Rajya
 Sabha  48  adjourning  on  the  26th.  This  must
 go  to  the  Rayya  Sabha  on  the  24th.  So,
 if  Shri  Sezhyan  agrees,  while  that  point
 iy  being  looked  into,  this  debate  can  go  on

 SHRI  H  M  PATEL  (Dhandhuha)  :  We
 have  to  see  what  the  Minister  has  to  say.
 On  the  basis  of  those  remarks,  we  will  con-
 sider  this  suggestion

 MR.  SPEAKER  :  Yes,  the  Mnnister
 should  say  something,  otherwise  it  is  very
 difficult.

 SHR]  SEZHIYAN  (Kumbakonam)  :  He
 must  satisfy  us  on  the  points  ratsed.  That
 is  important.

 MR.  SPEAKER  :  I  am  not  giving  any
 finding  at  all,  It  is  a  matter  of  accommo-
 dating  each  other  If  you  accommodate
 each  other,  it  is  all  mght.  Otherwise,  the
 matter  is  wheie  it  was.

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FINANCE  (SHRI  PRA-
 NAB  KUMAR  MUKHERJEE)  :  Sir,  yes-
 Moved with  the  recommendation of  the

 Preaident.
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 terday  certain  points  were  raised  regarding
 the  ‘1974.75,  Supplementary  Demands  and
 ‘1975-76  estimates  of  the  Gujarat  Govern-
 ment.

 The  first  point  related  to  the  provision
 fn  the  various  demands  for  payment  of
 additional  dearness  allowance.  A  lump  sum
 piovision  of  Rs.  5.6  crores  was  included
 in  the  Budget  Estimates  for  the  current
 year  under  Demand  No.  24.  This  lump
 sum  provision  was  for  meeting  the  likely
 increases  in  dearness  allowance  in  the
 course  of  the  financial  year.  As  this  pro-
 vision  was  on  an  ad  hoc  basis  and  its
 payment  depended  on  the  final  decisions
 taken  regarding  sanctioning  dearness  allow-
 ance  increases,  it  was  considered  preferable
 to  keep  a  lump  sum  provision  in  the  de-
 mands  of  the  Finance  Department,  instead
 of  providing  for  dearness  allowance  in-
 Creases  under  various  demands.  Three  in-
 creases  of  dearness  allowance  have  been
 sanctioned,  effectively  from  1-1-74,  -3-74
 and  1-S-74,  In  the  Supplementary  De-
 mands  now  before  the  House,  additional
 funds  for  the  three  increases  in  dearness
 ailowance  have  been  sought  under  various
 demands,  to  the  extent  necessary.  In  view
 of  this,  the  lump  sum  _  provision
 of  Rs.  5.6  crores  made  in  the  original
 Budget  Estimates  will  not  be  utilized.

 4  agree  with  Shri  Sezhiyan  that  it  was
 Necessary  to  indicate  clearly  that  the  lump
 sum  provision  of  Rs.  5.6  crores  was  for
 licly  increases  in  dearness  allowance.

 J  should  also  hike  to  clarfy  that  even
 with  the  payment  of  the  additional  D.  A.
 sanctioned,  the  expenditure  debited  to  the
 relevant  Demands  would  not  have  ex-
 ceeded  the  Grant  by  now.

 Three  further  D.A.  increases  effective
 from  1-6-74,  -8-74  and  1-9-74  respective-
 fy  have  been  announced  on  13-2-75  and
 hence  a  lump-sum  provision  of  «bout
 Rs.  57  crores  has  been  made  inthe
 Revised  Estimates  of  1974-75,  Sunilarly, in  the  next  year’s  budget,  a  lump-sum
 provision  of  Rs  [75  croies  has  been
 made  in  Demand  No.  12  towards  full
 year’s  effective  of  these  three  dearness
 allowance  increases  as  well  the  liabilities
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 mission  Though.  hon.  iebas  will  would  ee,  actordance  with
 agree  that  there  are  real  administrative
 and  other  difficulties  in  making  provisions
 for  these  items  in  the  respective  Demands,
 l  concede  the  point  made  by  Shri  Sezhi-
 yan  that,  as  far  as  possible,  lump-sum  pro-
 visions  should  be  avoided  as  it  cunnnct

 be  regarded  us  gocd  budgeting.
 The  hon.  Member  also  referred  to  some

 of  the  items  relating  to  contingency  fund
 advances  and  viewed  that  Contingency
 Fund  should  not  be  regarded  as  a  running
 account  and  that  resort  to  Contingency
 Fund  should  be  made  with  due  care.  I
 am  in  full  agreement  with  this  view.  While
 preparing  the  Budget,  every  care  should
 be  taken  to  anticipate,  to  the  best  extent
 frostible,  all  likely  items  of  expenditure
 and  to  provide  for  them.  While  in  a
 strict  sense,  any  item  of  expendituie  not
 provided  in  the  Budget  and  found  subse-
 quently  necessary  could  be  regarded  as
 enforeseen  expenditure  for  the  purpose  of
 Contingency  Fund  advance,  it  is  also
 equally  necessary  that  the  recourse  to
 Contingency  Fund  advance  is  made
 with  utmost  care.  The  Government  of
 Gujarat  is  being  requested  to  review  the
 existing  practice  in  regard  to  granting  of
 advances  from  Contingency  Fund  to  en-
 gure  that  the  advances  are  made  available
 whly  in  genuine  unforeseen  items  of  ex-
 penditure.

 The  third  point  raised  by  the  hon.
 Memiber  was  in  regard  to  the  provision  af
 Rs.  .49  lakhs  in  Demand  No.  “49-~-So
 cial  Security  and  Welfare".  I  am  inform:
 ed  that  in  determining  “new  service”  and

 new  instrument  of  expenditure”,  the  Esti-
 tates  Committee  of  the  Gujarat  Legis-
 lature  have  prescribed  certain  limits,
 amorigst  others,  for  “new  commissions  or
 committees  of  inquiry”  and  “expenditure  on
 tew  works”.  As  regards  “other  cascs  of
 Government  expenditure”,  each  case  has
 fo  be  consideted  on  merits.  A
 limit  of  Rs.  2  lakhs  has  been
 adopted  for  non-recurring  items  of  “other
 cases  of  Goveinment  expenditure”  for  the

 the  provisions  of  arficke  203  of  thé  Cone
 titution  and  the  Government  of  Gujarat
 hag  been  requested  to  look  into  this  aspect.

 The  hon.  Member,  in  his  letter  dated
 ih  March,  7975  addressed  to  the  Sec:
 tetary-Gieneral,  Lok  Sabla,  also  requested
 for  information  on  a  number  of  points.
 As  intimated  to  the  Lok  Sabha  Secreta-
 riat,  the  Government  of  Gujarat  has  been
 requested  to  furnish  the  irlfortnation  re-
 quired  by  the  hon.  Member  as  expeditious-
 ly  as  possible.

 {n  the  light  of  this  cfarification,  I  aub-
 mit,  Sir,  that  the  House  may  kindly  take
 up  for  consideration  the  items  reluting  to
 Gujarat  Budget.

 MR.  SPFAKER:  It  is  all  right  Now,
 we  will  proceed  with  the  discussion.

 SHRI  H.  M.  PATEL:  4  wish  to  make
 4  submission  on  the  statement  made  by
 the  hon.  Minister.

 MR,  SPEAKER:  I  think,  during  the  dis-
 cussion,  you  can  speak  on  this

 SHRI  मे.  M.  PATEL:  How  wilt  I  be
 able  to  do  it  when  we  discuss  the  main
 Budget?  want  to  make  a  submission
 on  the  statement.

 I  do  not  wish  to  refer  to  the  first  two
 matiers,  that  is,  about  the  lump-sum  pro-
 vision  of  Rs.  5.7l  crores  and  the  use  of
 which  Contingency  Fund  has  been  found.
 i  think,  they  do  not  constitute  good  bud-
 geting.  In  view  of  the  statement  made  by
 the  hon.  Minister,  however,  I  would  not
 like  to  say  more  about  that.

 As  regards  the  third  point,  it  does  call
 fot  very  much  more  seriotis  consideration.
 tt  is  true  that  the  amount  is  small.  The
 explanation  put  forward  is  that  the  Esti-
 mates  Coftitrittée  of  the  Gujarat  Legisla-
 ture  had  advised  that  upto  Rs.  2  lakhs
 limit,  they  miny  proceed  even  though  it
 May  be  a  new  service.  But  as  the  hon
 Minister  concedes,  this  is  against  the  Con-
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 situation,  Eyen  if  the  Estimates  Commit-
 tee  bas  made  a  reepmmendation,  it  cannot
 pegujarige  something  which  is  wlira  vires
 in  effect.  Therefore,  it  seems  to  me  that
 we  are  in  no  position  to  concede  this  and
 allow  this.

 MR  SPEAKER:  You  will  remember
 that  last  fme  also  we  reminded  them
 about  this  Stil},  it  has  come  this  time

 SHRI  H  M.  PATEL  :  We  are  only
 considering  the  question  of  propricty.  As
 व  said,  in  regard  to  the  other  two  points
 tained  by  Shri  Sezhiyan,  in  view  of  the
 statement  mide  by  the  Minister,  I  do  not
 say  that  we  need  pursue  that  matter
 further  The  third  point  is  definitely
 against  the  constitutional  provision,  Art
 205,  Therefore,  I  cannot  see,  m  what
 way  we  can  regularsse  that.  If  you  like,
 Sir,  We  can  proceed  excluding  this  item.

 MR  SPFAKER:  Mr  Patel,  what  I
 propose  ts.  we  go  as  it  is  with  this  and
 at  the  same  time,  the  Minister  will  make
 a  reference  to  Gujarat  Government  There
 3  no  Istimates  Committee  unfortuna-
 tely,  otherwise  it  could  have  been  referred
 to  them

 SHRI  H.  M.  PATEL  I  have  already
 said  that  I  would  have  no  objection  even
 tu  this  going  forward  exactly  as  the  other
 matiers  But  in  so  far  as  this  pomt  is
 concerned.  it  goes  definitely  against
 Article  205  of  the  Constitution  und  there
 i  no  question  of  any  financial  limu  being
 rassed  where  &  new  service  is  concerned
 And  that  being  so,  it  seems  to  me  that
 there  is  no  way  of  reguiarsing  this.  I  at-
 least  cannot  say  what  way  there  can  be.
 When  there  is  no  way  of  regulatsmg,  I
 would  suggest  that  we  exclude  this  item.

 MR  SPEAKFR:  The  discussion  may
 proceed  and  in  the  meanwhile,  the  Minister
 may  consider  this  objection.

 SHRI  He  M.  PATEL  :  It  is  not  a  ques-
 tion  of  considering  this  matter  at  afl,  It  is

 ४  clear  matter,  The  facts  are  well  known
 In  his  own  statement,  the  Ministr  has
 said  that  this  is  a  new  setvice,  but  that
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 because  of  a  practice  of  the  (iujarat
 Government,  they  had  done  this,  although
 tt  is  against  the  Constitution.

 MR.  SPEAKER :  I  think,  at  that  tune  the
 Government  of  Gujarat  did  not  know
 that  this  will  be  coming  to  Parliament.
 They  are  used  to  their  own  ways.

 SHRI  H.  M_  PATEL  :  But  Gujarat
 Government  of  Gujarat  did  not  know
 tuzon.  Ignorance  in  this  matter  cannot
 really  allow  us  to  proceed  against  the
 Constitution.

 twa  लिये  (बाका)  प्रत्यक्ष  महोदय,
 मेरा  पोस्ट  साफ  झालर  है।  मैं  आप  को  रूलिंग
 चाहता  हू  -  गुजरात  भ्रसेम्बली  का  यह  जो  नियम
 है  जिस  को  बह  फ़ोटो  कर  रहे  हैं,  मैं  उस  रूल  को
 कोट  कर  रहा  हू

 Rule  224  of  Gujarat  Legislative  Assembly
 Rules

 ‘When  a  demand  or  any  pait  thereof
 relates  to  any  new  service  or  new  ins-
 trument  of  service  or  grant-n-aid  or  loan
 and  the  expentsture  to  be  incurred  on
 that  service  or  instrument  of  service  or
 grant-in-aid  or  loan  exceeds  the  finan-
 cial  limit  recommended  by  the  Esti-
 mates  Committee  for  the  purpose  all
 material  details  in  respect  of  that  ser-
 grant-in-aid  or  loan  exceeds  the  finan-
 vice  or  instrument  of  service  or  grant-ip-
 aid  or  loan  shall,  save  in  special  carcum-
 stances,  be  supplied  to  all  members
 at  least  three  days  before  the  demand
 fs  made  ”

 अध्यक्ष  सहो द्वय,  यह  केवल  एस् टरी मेट्स  कम्रे टो
 को  सिफारिश  पर  चल  प्स्हा  है।  लेकिन  मैं  झप
 की  रूलिंग  इस  बात  पर  चाहता  हू  कि  गया  कोई
 ऐस्टीमैट्स  कमेटी  का  निर्णय  या  प्रस्तेम्बली  का  कुल
 संविधान  का  जो  प्रावधान  है  उस  को  सुपर सीड
 कर  मकता  हैं?  कौर  इसलिये  हस  को  तो  प्राकार
 निकाल  ही  देना  पड़ेगा  कौर  शप्रोग्री एसन  बिल
 कोमेडी  करता  पड़ेगा  तभी  ग्रह  मामला  जागे  बढ़
 सकता  है।  असर  भाप  कहेंगे  कि  इस  को  काट
 दीजिये,  एप्रोप्रीएशन  बिल  में  भी  अ्रमेंडमेट  कीजिये
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 oe  फिर  पास  कीजिये,  तो  हम  लोग  अड़ंगे
 नहीं  डाल  रहे  हैं।  मैं  इस बात  पर  जोर  देगा
 चाहता  g  कि  प्रधान  मलनी  एक  फाइनेंशियल  वीजों
 की  कोई  मे  हैं,  लेकिन  कस  से  कम  एक  बाल  लोग
 जो  हमारे  सदन  में  है  उन्होंने  जिस  मुद्दे  पर  भ्रामक
 ध्यान  खीचा  है  बस  पर  भाप  का  स्पष्ट  निर्णय  होना
 शखाहियरें  ।  यह  मेरी  माग  है।

 SHRI  P,  G.  MAVALANKAR  (Ahme-
 dabad):  If  you  look  at  the  Mnunister’s
 statement  today,  you  will  find  that  it  is
 largely  satisfactory  because  he  has  conced-
 ed  many  points.  But  the  basic  fact  remains
 ag  Mr  Patel  and  Mr.  Madhu  Limaye  have
 also  pointed  out

 I  want  to  invite  your  attention  to  yester-
 day's  proceedings  Yesterday  the  Chair
 had  specifically  drawn  the  Minister's  atten-
 tion  to  article  114(2),  4  will  rend  that
 out

 “No  amendment  shall  be  piopused  to
 any  such  Bull  in  either  House  of  Parha-
 Ment  which  will  have  the  effect  of
 varying  the  amount  or  altering  the  des-
 tination  of  any  grant  so  made  or  of
 varying  the  amount  of  any  expenditure
 charged  on  the  Consolidated  Fund  of
 India...”

 The  Chair  specifically  asked  the  Minister
 to  reply  to  this  particular  Constitutional
 provision.  But  I  am  sorry  to  say  that  in
 today’s  reply  there  is  no  mention  about
 this  aspect.

 If  you  look  at  page  No  t  of  the
 Supplementary  Demands  in  respect  of
 Gujarat  for  ‘1974-75,  you  will  find  that
 they  have  mentioned  that  the  provision  of
 Rs,  560  crores  under  Demand  No.  24  will
 now  be  surrendered  etc.  How  3  this  done?
 This  is  contrary  to  the  requirements  of  the
 Constitution.  You  are  asking  us  to  have
 some  consideration.  We  are  prepared  to
 have  the  consideration  because  we  want
 the  Gojarat  Budget  to  be  passed:  it  will
 have  to  go  to  Rajya  Sabha  also  and  passed
 before  3  March.  But  the  question  is  this.
 Can  we,  in  the  process  of  consideration,
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 regularise  something  which  i,  contrary  to
 the  letter  and  to  the  spirit  of  the  Consti-
 tution  ?  You  say  that  it  8  an  extraordinary
 situation  and  all  that.  But  we  cannot  do
 something  which  is  contrary  to  the  re-
 quirements  of  the  Constitution.

 SHRI  K.  S.  CHAVDA  (Patna)  :  Yester-
 day  also  I  raised  the  point  of  order  regar-
 ding  amending  the  General  Sales-Tax  Act
 and  so  on  and  so  forth.  That  also  violates
 the  Constitution,  article  199,  which  T  have
 pointed  out  yesterday.  It  also  violates
 the  Act  passed  by  Parliament,  Without
 the  Prosident’s  Act,  the  Government  of
 Gujarat  cannot  amend  the  General  Sales-
 Tax  Act  or  the  Vehicles  Tax  Act  or  any
 other  tax.  It  is  ultra-vires.
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 SHRI  SE7HIYAN  (Kumbakonam)
 Yesterday  I  raised  three  points  :  one  about
 the  Jump-sum  provision  which  was  provided
 in  the  Budget  Estimates  and  later  «n  drop-
 ped,  the  second  one  about  advances
 from  the  Contingency  Fund;  the  third,
 about  Rs.  49  lakhs  taken  under  Demand
 No.  49.

 About  the  first  point,  this  is  bad
 budgeting,  os  Mr.  Patel  has  put  it  rightly.
 But,  since  there  is  the  point  made  by  Mr
 Mavalankar,  I  am  not  pressing  it  too  far.
 But  be  was  mentioning  that  the  revised
 estimates  also  gave  a  lump-sum  provision
 of  Rs  572  crores;  and  the  Budget
 Estimates  for  1975-76  provide  a  lump-sum
 provision  of  Rs.  775  crores.  That  means,
 we  are  again  violating  it  Lump-sum  pro-
 vision  should  not  be  made.  Immediately
 after  this,  we  are  going  to  consider  the
 Budget  for  1975-76.  There  again  a  lump-
 sum  provision  of  Rs.  7  crores  will  con-
 front  us.  Jt  has  been  done  almost  three
 times.  Here  I  want  to  invite  your  atten-
 tion  to  the  fact  that  the  Public  Accounts
 Committee  at  the  Centre,  Second  Lok
 Sabha,  in  its  Seventh  Report,  has  pointedly
 drawn  the  attention  of  the  Government
 that  lump-sum  provision  should  not  be  in-
 dulged  in.  This  was  done  in  1958.  So,
 {t  is  o  thing  which  is  very  well  known  to
 the  financial  experts  and  financial  secre-
 taries.  Lump-sum  provision  keeps  the
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 House  in  darkness,  As  I  have  explained
 abont  Rs.  5.6  crores,  no  indication  was
 given  that  this  wes  going  to  be  utilised  for
 payment  of  increased  dearness  allowance.
 They  only  gave  under  item  74  as  ‘other
 expenditure  fn  the  Fisance  Department’.
 They  say  that  this  is  the  pracice.  But
 this  is  a  very  bad  practice.  I  am  not  going
 to  insist  too  much  now  except  that  they
 should  not  resort  to  lump-sum  provision  in
 the  future;  even  for  ‘1975-76,  if  possible,
 they  should  not  do  it.

 SHRI  मर.  M.  PATEL  Lump-sum  provi-
 sion  is  made  again,  although  the  only
 progress.  .  ,

 Mr.  SPEAKER  :  Last  time  we  .nvited
 their  attention.  It  has  come  agaia.

 SHRI  H  M.  PATEL:  The  only  pro-
 gress  this  time  is  that  they  are  indicating
 the  purpose  for  which  the  amount  is  being
 provided.  That  stiJl  does  not  get  over  the
 fact  that  it  is  not  an  advisable  practice.

 SHRI  SEZHIYAN  I  do  not  want  to
 staH  this  at  the  fag  end  of  the  year.

 Just  I  wanted  to  pont  out  this  thing

 The  second  item  was  with  regard  to  the
 Contingency  Fund.  There  he  has  agreed
 that  he  would  issue  instructiong  to  the
 Gujarat  Government  not  to  resort  to  this
 sort  of  running  account  with  the  help  of
 the  Contingency  Fund.  Last  year,  when
 I  wrote  a  letter,  I  got  a  reply  from  them.
 The  Contingency  Fund  is  being  utilised  day
 after  day,  month  after  month  in  the  most
 causal  way.  On  a  single  day,  C2,  जिता
 April  1974,  there  have  been  as  many  as  7
 items  met  from  the  Contigency  Fund  :-—
 Rs.  8.5  lakhs,  Rs.  20  lakhs,  Rs.  3.32  lakhs,
 Rs.  30  lakhs,  Rs.  166,  Rs.  42  lakhs,  etc
 They  have  drawn  monies  very  freely
 and  quite  indiscriminately  from  this  Con-
 tingency  Fund,  The  Contingency  Fund
 has  got  a  purpose  under  the  Constitution,
 ie.  to  meet  unforeseen  expenditure  There-
 fore  many  of  these  things,  I  feel,  could
 have  been  anticipated  and  withdrawals
 should  not  have  been  made  from  the  Con-
 tingency  Fund  as  it  was  done.  Though  it
 is  a  matter  of  opinion,  still  I  feel...
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 SHRI  H.  M.  PATEL:  No,  it  is  not
 &  matter  of  opinion.  When  you  look  at
 the  sort  of  items  for  which  funds  have
 been  drawn  from  the  Contingency  Fund,
 you  will  find  Rs.  6  lakhs  for  employment
 promotion  programme.  Surely,  they  must
 know  how  much  money  they  will  require.
 Then,  they  have  provided  for  the  share
 capital  of  a  Corporation  which  is  not
 something  for  which  they  should  draw
 upon  from  the  Contingency  Fund.  Then,
 soll  conservation—-Rs.  4  lakhs.  This  is
 something  which  surely  they  should  have
 wnticipated.  Contingency  Fund  is  not  in-
 tended  for  some  such  thing.  Of  course,
 the  Minister  said  that  they  are  going  to
 advise  the  Gujarat  Government  not  to
 continue  with  this  practice  eee  (Interrup-
 tiens)  will  you  please  listen  to  us?  We
 are  not  objecting,  we  are  only  asking  that
 this  should  not  be  done  in  future.

 SHRI  SEZHIYAN  :  Here  also.  I  take
 the  assurance  of  the  Minister  that  the
 attention  of  the  Gujarat  Government  will
 be  drawn  to  this.  At  the  same  time.  I
 feel  that  our  own  Government,  the  Cent-
 ral  Government,  should  also  take  cogni-
 aance  of  this  fact  that  they  also  should
 not  resort  to  withdrawals  from  the  Contin-
 gency  Fund  as  and  when  they  like.

 Regarding  the  third  point,  about  this
 Rs.  .49  lakhs,  this  may  be  a  =  small
 amount  But,  whatever  may  be  the  rules
 laid  down  by  the  Estimates  Committee  of
 Gujarat,  it  goes  against  the  spirit  and
 letter  of  the  Constitution  because  under
 Ast  205  when  they  say  about  Supplemen-
 tary  Demands  for  covering  new  services,
 they  do  not  put  any  financial  limit  there.
 I  do  not  want  to  stall  the  entire  statement
 and  the  Bill.  Demand  No.  24  we  need
 not  pass  and  all  the  other  items  we  can
 pass.  The  Appropriation  Bill  has  not  vet
 been  introduced.  Therefore,  we  can
 amend  that  one  and  introduce  an  amend-
 ed  Appropriation  Bill.  We  can  carry  on
 this  business  leaving  this.  Demand  No.
 49.  In  the  meantime,  we  can  have  the
 advice  of  the  Attorney-General.  All  the
 other  items  we  can  pass.
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 MR.  SPEAKER  :  Yesterday  a  lot  of
 tithe  was  also  taken  and  after  a  statement,
 I  thought  that  some  ground  was  cledr  for
 going  ahead  with  this.  About  this
 Rs.  49  lakhs  your  attention  hes  been
 invited  to  the  rules  by  Mr.  Madhu
 Limaye.  Jf  we  take  out  anything,  that
 atso  is  very  difficult.

 SHRI  PRANAB  KUMAR  MUKHER-
 JEE:  Regarding  this  Rs.  3.49  fakhs  I
 have  already  explained  the  position  that
 tms  ६5  as  per  the  statutory  rufe  in  prac-
 tice  in  Gujarat  with  the  approval  of  the
 Gujarat  Assembly.  The  Gujarat  officers
 have  to  frame  it  within  the  existing  laws

 That  the  President’s  rule  was  imposed
 does  not  mean  that  all  the  State  laws
 and  rules  apptoved  by  the  Assembly  were
 nullified  ‘Therefore,  they  had  to  frame
 within  the  existing  law

 SHRI  MADHU  IIMAYE  The  que
 tion  fs  :  now  that  your  attention  has
 been  drawn

 SHRI  PRANAB  KUMAR  MUKHFR-
 JEE  :  Therefore,  I  would  submit  that  in
 future  we  can  ash  the  Gujarat  Govern-
 ment  not  to  resort  to  this  sort  of  prac
 tice.

 MR  SPFAKER  You  will  sce  that  this
 fs  not  repeated.

 SHRI  PRANAB  KUMAR  MUKHFR
 JER  As  vou  have  very  coriectly  point-
 ed  out,  we  will  issue  guidelynes  for
 future.

 MR  SPEAKER  :  As  for  my  ruling,  of
 course  I  do  not  want  to  hazard  any  opi-
 nion  on  such  a  Constitutional  matter  है
 would  have  been  all  right  if  it  were  a
 question  of  facts;  but  this  question  is
 not  so  simple—I  am  very  sure  about  it
 T  have  an  opinion  that  this  point  has  been
 by-passed.  1  of  course  agree  with  your
 point  of  view  that  in  the  case  of  new  ex-
 penditure.  the  procedure  should  have
 been  followed.  Even  if  the  Estimates
 Committee  took  a

 wrong
 point  of  view.

 that  should  not  go  against  the  accepted
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 standards  of  procedure  as  fald  down  in  the
 Conulution.  But  they  tate  ‘bem  fol,
 lowing  it  unobserved,  undetected  and  पक
 cwhght,  I  should  aay;  but  now  they  are

 cong
 and  I  hope  they  will  rectify  their

 But  when  we  say  that  we  will  dSring  in
 an  ent  whtch  has  got  the  effect  of
 ne; ative  2 ft...

 PROF  MADHU  DANDAVATE  :  You
 may  omit  it.

 MR,  SPEAKER  :  I  Jeave  it  to  him  and.
 in  the  meanwhile,  hereby  consider  ‘7  if
 it  can  be  omitted  without  any  difficulty,
 please  do  it.  Otherwise,  assure  them
 that  this  amount  which  hus  been  passed
 will  not  be  touched

 SHRI  SFZHIYAN  The  amount  has
 already  been  expended

 MR.  SPFAKER  :  I  see,  I  forgot  about
 it.

 यह  तो  कौर  भी  मुश्किल  हो  गया।

 I  am  sorry  I  dfd  not  see  that  part  of
 it.  So  now,  we  have  to  take  it  us  it  Is
 it  is  one  more  of  those  undetected  things
 which  have  happened  But  in  future,
 whenever  it  is  detected,  it  should  not  hap.
 pen.

 Now  we  will  proceed  We  have  got
 two  hours

 (Interruptions)

 PROF.  MADHU  DANDAVATF  :  ¥ou
 Tay  omit  ft.

 wal  हो  गया  हो  भ्रम  उसको  प्रोमोट  कैसे
 करेंगे।

 We  are  all  of  the  same  view.  We  have
 to  find  a  way  out  to  help  the  people  of
 Gujarat  get  this  money  and  not  add  to
 their  misery.

 (Interruptions)
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 MR,  SPEAKER  :  So,  I  think  we  nave
 two  hours.  Two  hours  are  allotted  but,
 at  the  game  time,  some  contingent  things
 are  also  there,  If  this  Gujarat  budget  is
 to  be  gone  throvgh,  then  it  has  to  be
 gone  through  fully  without  any  other  allied
 matters  being  left  undecided,  so  that  it  may
 go  to  the  Rajya  Sabha  in  time  Whatever
 they  do,  after  all,  we  have  to  express  our
 views.

 SHRI  JAGADISH  BHATTACHAR-
 YYA  (Ghatal)  :  My  submission  is,  aie
 we  not  violating  the  Constitution?

 MR.  SPEAKER  :  Who  knows  who  3५
 violating?

 Now  please  let  me  know.  ff  we  de-
 cide  that  the  budget  should  be  passed.
 then  there  is  no  alternative  except  that  it
 should  go  as  ft  is.

 PROF.  MADHU  DANDAVATF  We
 may  omit  49  What  is  the  difficulty
 about  it?

 SHRI  PRANAB  KUMAR  MUKIIFR-
 JEE*  The  difficulty  is  that  the  whole  thing
 would  be  negatived

 PROF.  MADHU  DANDAVATFE  :  You
 can  amend  it.

 MR  SPEAKER  :  Not  at  this  stage

 SHRI  SEZHIYAN  :  But  the  Approp-
 riation  Bill  has  not  yet  becn  introduced

 MR.  SPFAKER  :  Everything  has  to  go
 alnng  with  this.

 SHRI  MADHU  IIMAYE  :  The  Chair
 shonld  decide  on  this.  When  there  is  a
 conflict  between  a  rule  and  the  Constitn-
 tion,  the  Constitution  prevails

 There  cannot  be  any  doubt  about  it.

 MR  SPEAKER  :  Please
 times...

 some
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 MR.  SPEAKER  :  When  the  Article  !s
 there  and  the  rales  are  framed  for  further
 faciliteting  the  implementation  of  that
 Article,  very  often  we  go  by  that.  But  as
 to  how  to  interpret  it  and  who  is  the
 proper  authority,  you  have  expressed  your
 opinion  and  the  other  side  has  eapressed
 its  opinion.  In  view  of  these  conflicting
 opinions,  |  would  only  request  that  they
 be  recorded;  and  that  they  re-examine
 everything  in  consultation  with  the  gentle-
 men  who  have  raised  it.  00  not  want  to
 give  any  ruling  on  it,  because  if  [  give
 an  off-hand  ruling,  that  will  further  com-
 plicate  the  matter.

 (interruptions)

 SHRI  SEZHIYAN
 minute  I  will  take.

 :  No,  Sit.  One

 MR  SPFAKER  :  Now  let  me  know  has
 to  what  to  do.  Even  with  the  amendment,
 it  has  the  effect  of  negativing  it

 SHRI  SFZHIYAN  :  No.  Sir.  It  is  only
 an  interpretation  He  says  that  it  is  as
 per  the  rules  of  the  Gujarat  Assembly.  The
 Constitution  is  very  definite.  Now.  the
 rules  cannot  override  the  Constitution  I
 want  to  help  them  this  way  Suppose  it
 includes  this  .49  then  tomorrow  if  some-
 body  goes  to  the  court.  the  entire  Bill  will
 fall.

 (Interruptions)

 MR.  SPLAKFR:  Now,  I
 them

 leave  it  to

 SHRI  SFZHIYAN  That  we  should  not
 do,  consciouslv.  Suppose  .49  is  removed
 and  they  get  the  opinion  of  the  Attorney
 General  in  2  or  3  days,  they  can  again
 come  to  the  House.

 MR  SPEAKER  Mr.  Pranab  Mubherjee,
 it  is  one  budget,  2  is  the  whole  budget
 which  is  constitutionally  valid,  minus  the
 diseased  part  which  ts  consttutionally  not
 correct.  So,  even  if  it  is  not  valid  in  ttself,
 on  the  face  of  it,  if  it  is  deleted,  that  does
 not  mean  that  the  other  part  becomes  in-
 effective,  because  something  is  negatived.
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 per:
 assute  that  it  will

 ed...  (Interruptions)

 RJ.  H.  N.  MUKHERJEE  (Caicutta-
 ae  East):  We  have  to  decide  how  we
 can  surmount  this  dilemma.  We  are  on  the
 horns  of  a  dilemma.  We  have  ta  help  the

 ‘Gujarat  people  have  their  budget  passed
 within  a  certain  period  of  time.  We  also
 feel  it  should  be  done.  If  Government  in-
 eptly  advised  or  un-advised  legally,  as  it
 appears  to  be,  chooses  not  to  accept  the
 suggestion  from  Mr.  Sezhiyan,  for  example,
 that  one  or  two  items  might  be  dropped  and
 modified  by  a  last-minute  agreement,  they

 can  face  the  music  elsewhere.  Parliament
 would  have  given  them  notice,  Sir,  We  have

 got  to  get  through  with  this  Bill  ({nrer-
 ruptions).

 MR.  SPEAKER:  I  will  try  to  make  an
 observation  and  get  the  clearance  for  it.
 After  all,  it  is  the  ruling  of  the  House  that
 if  anything  is  negatived,  the  whole  beco-
 mes  ineffective.

 DR.  MAHIPATRAY  MEHTA  (Kutch):
 It  does  not  violate  the  Constitution,  Sir.
 How  to  do  it?  (d#terruptions)

 MR.  SPEAKER  :  May  I  say,  “What  have
 you  been  listening  to,  then?”  (Jnrerrup-
 tions)

 MR.  SPEAKER  :  May  I  tell  you  ?  If  this
 Is  the  position  taken  (Interruptions)

 Please  I  am  trying.  This  is  not  the
 Gujarat  Assembly.  This  is  Parliament,  where
 Mr.  Sezhiyan  is  sitting.

 T  tell  you,  if  it  were  an  off-hand  obser-
 vation,  I  would  not  mind  ignoring  it.  But

 he  seldom  raises  such  things  and  I  am  at
 one  with  him  on  this.  In  this  matter,  the
 only  difficulty  is  about  Rs.  .49  lakhs.  Now
 their  stand  is  correct  and  your  position  is
 also  correct  because  this  has  been  followed

 tive  the  whole  Bill,  while  the  House  says
 that,  according  to  ‘the  nile  of  the  House,
 it  does  not.

 SHRI  SEZHIYAN:  The  Bill  has  not
 been  introduced;  so  it  is  not  an  amjend-
 ment,

 MR.  SPEAKER:  ‘We,  will  leave  it  to
 him.

 Now,  your  fear  is  that  if  this  amendment
 is  carried  out,  it  may  negative  the  whole
 Bill.  The  House  says  that  if  that  part  is
 negatived  the  Bill  cannot  be  negatived be-
 cause  the  whole  House  is  of  the  opinion
 that  the  provision  of  that  particular  rule
 does  not  have  that  spirit  of  application  so
 far  as  this  particular  point  is  concerned.

 SHRI  MADHU  DANDAVATE:  it  can
 be  trented  as  a  new  Bill  without  1.49,

 MR.  SPEAKER:  You  may  omit  _  this.
 Whatever  be  the  position  at  present,  if  it
 is  deleted,  this  House  will  not  object  to  it
 nor  negative  the  Bill.  The  whole  House
 says  so.  You  are  badly  struck  ‘up  and  this
 cannot  pass  off.  The  Finance  Ministry  has
 a  hundred  and  one  ways  and  many  knacks
 of  doing  what  is  not  permissible  under  the
 rules  ;  and  now,  when  the  House  is  prepa-
 red  to  show  some  consideration,  you  wanted
 to  throw  it  away!  I  think  you  should  con-
 sider  this.  Whatever  it  is,  I  have  tried  to
 make  the  road  clear  for  you.

 SHRI  PRANAB  KUMAR  MUKHER-
 JEE:  I  am  absolutely  for  your  guidance
 and  direction,  but  not  only  the  Gujarat
 State  but  certain  other  States  have  also  this
 limitation.  Therefore,  we  will  be  in  a  diffi-
 cult  situation.
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 MR.  SPEAKER:  This  will  be  brought  9088  No.  2.—Councn.  of  Ministers
 to  the  notice  of  afl  the  States.

 Now,  this  has  been  possible  because  it  is
 a  small  amount.  But  afterwards,  we  would
 have  to  sit  and  examine  it,  consult  the  At-
 torney  General  and  straighten  the  matter.

 Now,  I  hope  the  House  will  be  kind
 enough  to  dispose  of  everything  regarding
 Gujarat.  (Interruptions).  I  would  suggest
 that  we  do  not  take  more  than  four  or  five
 minutes  each.  And  then,  we  should  try  to
 clear  everything.

 SHRI  P.  G.  MAVALANKAR:  We
 should  try  to  finish  it  today,  but  not  m  a
 harry.  Or,  we  can  sit  on  Monday.

 MR.  SPEAKER:  No,  no;  not  on  Mon-
 day,  because  of  this  difficulty;  the  Rajya
 Sabha  :s  adjourning  on  the  25th  March
 Everything  concerning  Gujarat  must  go  on
 24th.

 SHRI  SEZHIYAN  I  agree  with  you  that
 we  should  pass  it  today.

 (Interruptions)
 MR  SPEAKER  °  Yes,  now,  if  it  is  not

 passed  by  3.30,  then  at  the  end  of  the  non-
 official  day,  the  rest  will  be  passed  after
 that  Yes,  thank  you

 SHRI  7  G  MAVALANKAR  We  sho-
 uld  not  do  it  after  six  (Interruptions)  Let
 us  go  beyond  3  30

 MR  SPEAKER  No.,  Mr  Mavalankar
 Thereafter,  there  is  private  business.  (Inter-
 ruptions)  Or,  instead  of  3.30,  we  will  take
 up  private  business  a  little  tater  and  make
 it  up  at  the  end  So,  the  private  business  will
 be  taken  up  at  4.30  pm.;  and  before  that,
 the  Minister  will  have  20  minutes  and  then,
 after  that,  everything  will  be  guillotined,
 including  the  Appropriation  and  all  that,
 and  also  pot  only  6,  7  and  8;  but  he  will
 also  introduce  9,  10,  Gujarat  Appropriations,
 (vote  on  account)  Bill  and  1  andi2;  and  do
 this  wonderful  job  in  a  short  time.  Hon.
 Members  who  are  desirous  of  moving  Cut-
 Motions  may  kindly  send  slips  to  the
 Table

 MR.  SPEAKER  :  Motion  moved.

 “That  a  sum  ‘not  exceeding
 Rs,  3,48,000  on  Revenue  Account  be
 granted  to  the  President,  out  of  the  Con-
 solidated  Fund  of  the  State  of  Gujarat,
 on  account,  for  or  towards  defraying  the
 charges  during  the  year  ending  on  the
 3jst  day  of  March,  1976,  in  respect  of
 ‘Council  of  Ministers’.”

 Ds  MAND  No,  3  —ELECTIONS

 MR  SPEAKER  :  Motion  moved  :

 “That  a  sum  not  exceeding
 Rs.  9,11,000  on  Revenue  Account  be
 granted  to  the  President,  out  of  the
 Consolidated  Fund  of  the  State  of
 Gujarat,  on  account,  for  or  towards  defray-
 sng  the  charges  during  the  year  ending  on
 the  3Ist  day  of  March,  976  in  respect  of
 ‘Elections’  co

 DEMAND  No  5  —GENERAL  ADMINISTRATION
 DEPARTMENT

 MR.  SPEAKER  ;  Motion  moved  :

 “That  8  sum  not  exceeding
 Rs.  22,80,000  on  Revenue  Account  be
 granted  to  the  President,  out  of  the  Con-
 solidated  Fund  of  the  State  of  Gujarat,
 on  account,  for  or  towards  defraying  the
 charges  during  the  year  ending  on  the
 3ist  day  of  March,  976  in  respect  of
 ‘General  Administration  Depart:  ta

 Dimaxno  No  6——-Economic  ADVICE  AND
 STATISTICS

 MR  SPEAKER  :  Motion  moved  :

 “That  ai  osum  not  =  exceeding
 Rs.  18,48,000  on  Revenue  Account  be
 granted  to  the  President,  out  of  the
 Consolidated  Fund  of  the  State  of  Guja-
 rat,  on  account,  for  or  towards  defraying
 the  charges  during  the  year  ending  on
 the  3ist  day  of  March,  ‘1976,  in  respect.
 of  ‘Economic  Advice  and  Statistics’.”
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 Dremanp  No.  7.—-O7THER  ExPENpITURE
 TERTAINING  TO  GENERAL  ADMINISTRATION
 DEPARTMENT  ‘

 MR,  SPEAKER  :  Motion  moved  ;

 “That  a  sum  not  exceeding
 Rs.  7,71,000  on  Revenue  Account  and
 not  exceeding  Rs  $,61,000  on  Capital
 Account  be  granted  to  the  President,
 out  of  the  Consolidated  Fund  of  the
 State  of  Gujarat,  on  account,  for  or
 towards  defraying  the  charges  during  the
 year  ending  on  the  3ist  March,  976
 im  iespect  of  ‘Other  Expenditure  pertain-
 ing  to  General  Administration  Depart-
 ment’”

 Demand  No  8  —Financt  DrpartMrneé

 MR  SPEAKFR  Motion  moved  :

 “That  a  sum  not  exceeding
 Rs,  9,85,000  on  Revenue  Account  be
 granted  to  the  President,  out  of  the  Con
 solidated  Fund  of  the  State  of  Gujarat,
 on  account,  for  or  towaids  defraying  the
 charges  during  the  year  ending  on  the
 3ist  day  of  March  ‘1976,  in  respect  of
 ‘Finance  Department’  "

 Dt  MAND  No  9  ~—Tax  COLL  ELHION  CHARGES
 CEINANCE  DI  PARTMENT)

 MR  SPEAKER  .  Motion  moved  :

 ‘That  a  sum  not  exceeding
 Rs  .08  10,000  on  Revenue  Account  be
 granted  to  the  President,  out  of  the  (  on-
 aolidated  Fund  of  the  State  of  Gujarat,
 on  account,  for  or  towards  defraying  the
 charges  during  the  year  ending  on  the
 Sist  day  of  March,  976  m  respect  of
 ‘Tax  Collection  Charges  (Finance  De
 partment)

 J0—Trrasury  aND  AC
 COUNTS  ADMINISIRATION

 ‘MR  SPEAKER  Motion  moved

 “That  ai  sum  not  =  exceeding
 Rs  (54,74,000  on  Revenue  Account  be
 granted  to  the  President,  out  of  the
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 Consolidated  Fund  of  tye  State  of  Guja-
 rat,  on  account,  for  or  towards  defray-
 Ing  the  charges  during  the  year  ending
 en  the  3ist  day  of  March,  4976  in  res-
 pect  of  ‘Treasury  Accounts  Adminiatra-
 tion’.”

 Drmanp  No  ]!—PENSIONS  AND  OTHER
 REMREMENT  BENEFITS

 MR  SPEAKER  :  Motion  moved

 “That  a  sum  not  exceeding
 Rs  _  1,96,65,000  on  Revenue  Account  be
 granted  to  the  President,  out  of  the  Con-
 solidated  Fund  of  the  State  of  Gujarat,
 on  account,  for  or  towards  defraying  the
 charges  duting  the  year  ending  on  the
 3ist  day  of  March,  1976,  in  respect  of
 ‘Pensions  and  other  Retirement  Bene-
 fits’*

 2--OTHLR  ~TAPENDITURE
 PIRTAINING  TO  FINANCE  DEPARTMENT

 MR  SPEAKFR-  Motion  moved  :

 “That  aiosum  not  exceeding
 Rs  7,42 14.000  on  Revenue  Account
 and  not  exceeding  Rs  16,14,000  on
 Capital  Account  be  granted  to  the  Pre
 sident,  out  of  the  Consolidated  Fund  of
 the  State  of  Gujarat,  on  account,  for  or
 towards  defraying  the  charges  during  the
 year  ending  on  the  3lst  March,  976
 in  respect  of  ‘Other  Fxpenditure  pertain-
 ing  to  Finance  Depaitment’  *

 DiMaNp  No  4-—LiGaAL  DEPARTMENT

 MR  SPFAKER  ;  Motion  moved  :

 ‘That  a  sum  Not  exceeding
 Rs  6,52.000  on  Revenue  Account  be
 granted  to  the  President,  out  of  the  Con-
 solidated  Fund  of  the  State  of  Gujarat,  on
 account,  for  or  towards  defraying  the
 charges  during  the  year  ending  on  the
 Vist  day  of  March,  1976,  in  respect  of
 ‘Legal  Department’  ”
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 Bremanp  No.  2$.—ADMINIBTRATION  OF  Jud

 ries
 ,  ह

 MR.  SPEAKER  :  Motion  moved  :

 “That  a  sum  not  exceeding
 Rs.  1,04,40,000°  on  Revenue  Account  be

 to  the  Président,  out  of  the  Con-
 solidated  Fund  of  the  State  of  Gujarat,
 ‘on  account,  for  or  towards  defraying  the
 charges  during  the  year  ending  on  the  3st
 day  of  March,  i976  in  respect  of
 ‘Administration  of  Justice’.”

 No.  6.—OTHER  EXPENDITURE
 PERTAINING  ro  LEGAL.  DEPARTMENT

 MR,  SPEAKER  :  Motion  moved  :

 “That  a  sum  not  —  exceeding
 Rs.  6,85,000  on  Revenue  Account  and
 not  exceeding  Rs.  11,51,000,  on  Capital
 Account  be  granted  to  the  President,
 out  of  the  Consolidated  Fund  of  the  State
 of  Gujarat.  on  account,  for  or  towards
 defraying  the  charges  during  the  year
 ending  on  the  3ist  March,  976  in  res-
 pect  of  ‘other  Expenditure  pertaining  to
 Legal  Department’.”

 DEMAanp  No,  7.—Foop  anp  Civic  Supr-
 pies  DEPARIMENT

 MR.  SPEAKER  :  Motion  moved  :

 “That  a  sum  not  —  exceeding
 Rs,  2,36,000  on  Revenue  Account  be
 granted  to  the  President,  out  of  the  Con-
 solidated  Fund  of  the  State  of  Gujarat,
 on  account,  for  or  towards  defraying  the
 charges  during  the  year  ending  on  the
 3ist  day  of  March,  1976,  in  respect  of
 ‘rood  and  Civil  Supplies  Department’.”

 Demanp  No.  8,.—Crvie  Suppiiss

 MR.  SPEAKER  :  Motion  moved  :

 “That  ai  sum  not  _—  exceeding
 Rs.  6,69,000  on  Revenue  Account  be
 granted  to  the  President,  out  of  the  Con-
 solidated  Fund  of  the  State  of  Gujarat,
 on  account,  for  or  towards  defraying  the
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 charges  dering  the  year  ending  on  the
 “Bist  day  of  March,  1976,  in  respect  of
 ‘Civil:  Supplies’.”

 Demanp  No.  9.~-Foop  AND  NUTRITION

 MR.  SPEAKER  :  Motion  moved  :

 “That  ai  sum  not  _—  exceeding
 Rs.  61,53,000  on  Revenue  Account  and
 not  exceeding  Rs.  68,35,42,000  on  Capi-
 tal  Account  be  granted  to  the  President,
 out  of  the  Consolidated  Fund  of  the
 State  of  Gujarat,  on  account,  for  or
 towards  defraying  the  charges  during  the
 year  ending  on  the  3{st  day  of  March,
 976  in  respect  of  ‘Food  and  Nutrition’.”

 Dt  MAND  No.  20-—OTHER  EXPENDITURE  PER-
 4AINING  FO  FOOD  AND  ‘CIVIL.  Suppities  Dx-
 PARTMENT

 MR.  SPEAKER  :  Motion  moved  :
 “That  a  sum  not  exceeding  Rs.  6,15,000,

 on  Capital  Account  be  granted  to  the
 President,  out  of  the  Consolidated  Fund
 of  the  State  of  Gujarat,  on  account,  for
 or  towards  defraying  the  charges  during
 the  year  ending  on  the  3lst  day  of
 March,  976  in  respect  of  ‘Other  Expen-
 diture  pertaining  to  Food  and  Civil  Sup-
 plies;  Department’.”

 DEMAND  No.  22,—STATE  LEGISLATURE

 MR.  SPEAKER  :  Motion  moved  :
 “That  ai  sum  not  =  exceeding

 Rs.  1,92,000,  on  Revenue  Account  be
 granted  to  the  President,  out  of  the
 Consolidated  Fund  of  the  State  of  Guja-
 rat,  On  account,  for  or  towards  defray-
 ing  the  charges  during  the  year  ending  on
 the  3ist  day  of  March,  ‘1976,  in  respect
 of  ‘State  Legislature’.”

 OrManp  No.  23-  00088  AND  ADVANCES  To
 GOVERNMENT  SERVANTS  IN  GUJARAT  LE-
 GISLATURE  SECRETARIAT,

 MR.  SPEAKER  :  Motion  moved  :

 “That  ai  sum  not  exceeding
 Rs.  94,000  on  Capital  Account  be  granted
 to  the  President,  out  of  the  Consolidated



 Servants  mn  Gujarat  Legistature  Secreta-
 riat?.”

 DemManp  No  24—AGRICULTURE,  FORESTS
 AND  ©O-OPERATION  DEPARTMENT

 MR  SPEAKER  Motion  moved  .

 “That  ai  _sum  ~not  exceeding
 Rs  6,08,000  on  Revenue  Account  be
 granted  to  the  President,  out  of  the
 Consolidated  Fund  of  the  State  of
 Gujarat  on  account,  for  or  towards
 defraying  the  charges  during  the  year
 ending  on  the  3ist  day  of  March,  1976,
 m  respect  of  ‘Agnculture  Forests  and
 Co-operation  Department’”

 Demanp  No  25—CooperaTion

 MR  SPEAKFR  Motion  moved

 “That  a  sum  not  =  exceeding
 Rs  1,16,74 000  on  Revenue  Account
 and  not  exceeding  Rs  55,03,000  on
 Capital  Account  be  granted  to  the  Pre
 sident,  out  of  the  Consolidated  Fund
 of  the  State  of  Gujarat,  on  account,  for
 or  towards  defraying  the  charges  dunng
 the  year  ending  on  the  386  March,
 976  m  respect  of  ‘Co-operation’.”

 Di  MAND  No  26—AGRICULYTURE

 MR  SPEAKER  Motion  moved  °

 “That  a  sum  not  exceeding
 Rs  +3,13,84,000  on  Revenue  Account
 and  not  exceeding  Rs  63,78,000  on
 Capital  Account  be  granted  to  the  Pre-
 ident,  out  of  the  Consolidated  Fund
 of  the  State  of  Gujarat,  on  account,  for
 or  towards  defraying  the  charges  during
 the  yeat  ending  on  the  388  day  of
 March,  976  in  respect  of  ‘Agriculture’.”
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 account,  for

 or  towards  defraying  during
 the  year  ending  on  the  rim  y  ,  of
 March,  976  in  respect  of  ‘Minor  frri-
 gation,  Soil  Conservation  and  Area  De-
 Velopment’.”

 28-—-ANIMAL  HUSBANDRY
 AND  Dairy  DEVELOPMENT

 MR  SPEAKER  Motion  moved  :

 “That  ai  sum  fot  exceeding
 Rs  1,51,25,000  on  Revenue  Account  and
 Not  exceeding  Rs  6,67,000  on  Capital
 Account  be  granted  to  the  President,
 Out  of  the  Consolidated  Fund  of  the
 State  of  Gujarat,  on  account,  for  or
 towards  defraymg  the  charges  dunng  the
 the  year  on  the  3ist  March,  976  in
 respect  of  ‘Animal  Husbandry  and  Dairy
 Development’

 DtMANnD  No  29-—FISHERIES

 MR  SPEAKER  Motion  moved  :

 “That  ai  sum  not  exceeding
 Rs  $1,62 000.  on  Revenue  Account  be
 granted  to  the  President,  out  of  the  Con-
 solidated  Fund  of  the  State  of  Gujarat,
 of  account,  for  or  towards  defraying
 the  charges  during  the  year  ending  on
 the  3lst  day  of  March,  1976,  in  res-
 pect  of  ‘Fisheries’  -

 Drmanpd  No  —30—Forests

 MR  SPEAKER  *  Motion  moved  :

 “That  ai  sum  not  exceeding
 Rs,  86,I3,000  on  Revenue  Account  and
 not  exceeding  Rs  31,836,000  on  Capital
 Account  be  granted  to  the  President,
 cut  of  the  Consolidated  Fund  of  the
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 rover  abaya
 the  charges  during  the

 year  ending  the  3iet  March,  1976.
 छह  कब्यकल्दी,  of  ‘Forests’.”

 Demanp  No  3!—OtHaa  ExrPgnpirura  PER-
 TAINING  ण  ADRICULTURE,  Forests  anp
 Caoreration  DiParTMEntT

 MR.  SPEAKER  :  Motion  moved  :

 “That  o  sum  not  exceedmg
 Rs.  40,38,000  on  Capital  Account  be
 granted  to  the  President,  out  of  the
 Consolidated  Fund  of  the  State  of
 Gujarat,  on  account,  for  or  towards

 ying  the  charges  during  the  year
 ending  on  the  3ist  day  of  March,  976  in
 respect  of  ‘Other  Expenditure  pertain-
 ing  to  Agriculture,  Forests  and  Coope-
 ration  Department’.”

 DrmManb  No  33—EDUCATION  AND  LABOUR
 DEPARTMEN7

 MR.  SPEAKER  :  Motion  moved

 “That  8  sum  “not  exceeding
 Rs.  10,81,000  on  Revenue  Account  be
 granted  to  the  President,  out  of  the  Con-
 solidated  Fund  of  the  State  of  Gujarat,
 on  account,  for  or  towards  defraying
 the  charges  during  the  year  ending  on
 the  3fst  day  of  March,  1976,  in  respect
 of  ‘Education  and  Labour  Department’”

 Dremanp  No  34—Srate  Excise

 MR.  SPEAKER  Motion  moved  :

 “That  a  sum  not  exceeding
 Rs.  10,81,000  on  Revenue  Account  be

 to  the  President,  out  of  the  Con-
 aolidated  Fund  of  the  State  of  Gujarat,
 on  account,  for  or  towards  defraying
 the  charges  during  the  year  ending  on
 the  3ist  day  of  March,  ‘1976,  in  respect
 of  ‘State  Excise’.”

 Demanp  No  35—EpucATION

 MR.  SPEAKER  :  Motion  moved  :

 “That  2  sum  not  exceeding
 Rs.  35,07,43,000  on  Revenue  Account

 PHALGUNA  30,  896  (SAKA)
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 Drmann  No.  36—Lasourn  ann  Empioy-
 MENT

 MR.  SPEAKER  :  Motion  moved  :

 ‘That  a  sum  nor  exceeding
 Rs.  66,29,000  on  Revenue  Account  be
 granted  to  the  President,  out  of  the  Con-
 solidated  Fund  of  the  State  of  Gujarat,
 on  account,  for  or  towards  defraying
 the  charges  during  the  year  ending  on
 the  3iat  day  of  March,  1976,  in  respect
 of  ‘Labor  and  Empioyment’.”

 DremManp  No  37—  Soctar  Secoxity  AND
 WELFARE

 MR  SPEAKER  :  Motion  mdved  :
 “That  a  sum  not  excecding

 Rs  3,38,95,000  on  Revemme  Account  and
 not  exceeding  Rs.  4,89,000  on  Capital
 Account  be  granted  to  the  President,
 out  of  the  Consolidated  Fund  of  the
 State  of  Gujarat,  on  account,  for  or
 towards  defraying  the  charges  during  the
 year  ending  on  the  3lst  of  March,  976
 in  respect  of  ‘Social  Security  and
 Welfare’.”

 38---लाए  EXPENDITUB

 DepaRTMeNT

 MR.  SPEAKER  :  Motion  moved  :

 “That  ao  sum  not  exceeding
 Rs  24,09,000-  on  Revenue  Account  and
 hot  exceeding  Rs  37,63,000  on
 Capital  Account  be  granted  to  the
 President,  out  of  the  Consolidated  Fund
 of  the  State  of  Gujarat,  oh  account,
 for  or  towards  defraying  the  charges  dur-
 tog  the  year  éndihg  on  the  3ist  day  of
 March,  976  in  respect  of  ‘Other  Ex-
 petditure  pertainmg  to  Education  and
 Labour  Department’”



 23$  Gujarat  Budge:

 TJEMAND  No,  39—Home  DEPartMeEnt.
 *  MR.  SPEAKER  :  Motion  moved  ‘°

 “That  «  sum  not  =  exceeding
 Rs.  5,45,000  on  Revenue  Account  be
 granted  to  the  President,  out  of  the  Con-
 solidated  Fund  of  the  State  of  Gufarat,
 on  account,  for  or  towards  defraying
 the  charges  durimg  the  year  ending  on
 the  3lst  day  of  March,  1976,  in  respect
 of  ‘Home  Department’”
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 DgMAND  No,  43—INFORMATION,  Pusticrry
 an  AND  TOURTEM

 MR.  SPEAKER  :  Motion  moved  :

 “Tyat  a  siti  not  =  exceeding
 Rs.  36,51,000  on  Revente  Account  be
 granted  to  the  President,  out  of  the  Con-
 solidated  Fund  of  the  State  of  Gujarat,
 on  account,  for  or  towards  defraying
 the  charges  during  the  year  ending  on
 the  3lst  day  of  March,  1976,  in  respect
 of  ‘Informantion,  Publicity  and  Tourism’.”

 DEMAND No  40-—-Tax  COLLFCTION  CHARGES  DEMAND  No.  44—OTHER  EXPENDITURE
 (HoME  DEepaRTMENT)

 MR  SPEAKER  :  Motion  moved  :

 “That  a  sum  not  exceeding
 Rs.  7,23,21,000  on  Revenue  Account  be
 granted  to  the  President,  out  of  the  Con-
 solidated  Fund  of  the  State  of  Gufarat,
 on  account,  for  or  towards  defraying
 the  charges  during  the  year  ending  on
 the  3ist  day  of  March,  1976,  in  respect
 of  ‘Tax  Collection  Charges  (Home
 Department)’.”

 PERTAINING  TO  HoME  DFraRTMENT,
 MR  SPEAKER  :  Motion  moved  :

 “That  a  sum  not  —  exceeding
 Rs  39,53,000  on  Revenue  Account
 and  not  exceeding  Rs  82,27,000,
 on  Capital  Account  be  granted  to  the
 President,  out  of  the  Consolidated  Fund
 of  the  State  of  Gujarat,  on  account,
 for  or  towards  defraying  the  charges  dur-
 mg  the  year  ending  on  the  3ist
 day  of  March,  976  in  respect  of  ‘Other
 expenditure  pertaining  to  Home  Depart-
 ment’.” DEMAND  No.  4l—Po  rice

 T§iMaND  No  45—INDUSTRIES,  MINES  AND
 MR  SPEAKER  Motion  moved  Powrr  DEPARTMENT

 “That  a  sum  not  exceeding
 Rs  8,88,00,000  on  Revenue  Account  be
 granted  to  the  President,  out  of  the  Con-
 eolidated  Fund  of  the  State  of  Gujarat,
 on  account,  for  or  towards  defraying
 the  charges  during  the  year  ending  on
 the  15  day  of  March,  1976,  in  respect
 of  ‘Police’.”

 Demano  No.  42—Jatts

 MR,  SPEAKER  Motion  moved  :

 “That  a  sum  not  exceeding
 Rs.  30,72,000  छह  Revenue  Account  be
 granted  to  the  President,  out  of  the  Con-
 solidated  Fund  of  the  State  of  Gujarat,
 on  account,  for  or  towards  defraying
 the  charges  during  the  year  ending  on
 the  3ist  day  of  March,  ‘1976,  in  respect
 of  ‘Sails’.”

 MR.  SPEAKER  :  Motion  moved  :

 “That  ao  sum  not  exceeding
 Rs  3,95,000  on  Revenue  Account  be
 granted  to  the  President,  out  of  the  Con-
 solidated  Fund  of  the  State  of  Gujarat,
 on  account,  for  or  towards  defraying
 the  charges  during  the  year  ending  en
 the  3lst  day  of  March,  1976,  in  respect
 of  ‘Industries,  mines  and  Power  Depart- ccm

 DrMmanpb  No.  46—-Tax  CoLLrcTion  CHtarces
 (Inpusraes,  MINFS  AND  Powre  DEpart-

 MENT  )
 MR.  SPEAKER  :  Motion  moved  :

 “That  a  sum  70  exceeding
 Rs.  6,59,000  on  Revenue  Account  be
 granted  to  the  President,  out  of  the  Con-
 solidated  Fund  of  the  State  of  Gujarat,
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 on  account,  for  or  towards  defraying  the
 charges  during  the  year  ending  on  the
 3tst  day  of  March,  976  in  respect  of
 “Tax  Coliection,  Charges  (Industries
 Mines  and  Pewer  Department)’.”

 Lemanp  No.  47--STATIONERY  AND  PRINT-
 ING

 MR.  SPEAKER  :  Motion  moved  :

 “That  a  sum  not  exceeding
 Re.  1,34,77,000  on  Revenue  Account  be
 granted  to  the  President,  out  of  the  Con-
 solidated  Fund  of  the  State  of  Gujarat,
 on  account,  for  or  towards  defraying
 the  charges  during  the  year  ending  on
 the  3ist  day  of  March,  1976,  in  respect
 of  ‘Stationery  and  Printing’.”

 DrManD  No  48—INDUSTRIES

 MR.  SPEAKER  :  Motion  moved  :

 “That  a  sum  not  exceding
 Rs.  78,42,000  on  Revenue  Account
 and  not  exceeding  Rs  24,94,000
 on  Capital  Account  be  granted  to  the
 President,  out  of  the  Consolidated  Fund
 of  the  State  of  Gujarat,  on  account,
 for  or  towards  defraying  the  charges  dur-
 ing  the  year  ending  on  the  3ist  day  of
 March  1976  in  respect  of  ‘Industries’  7

 DEMAND  No  49—-MINLS  AND  MINERALS

 MR.  SPEAKER  :  Motion  moved

 “That  ai  sum  =  not  exceeding
 Rs,  29,06,000  on  Revenue  Account
 be  granted  to  the  President.  out  of  the
 Consolidated  Fund  of  the  State  of
 Gujarat,  on  account,  for  or  twwards
 defraying  the  charges  during  the  ‘cat
 ending  on  the  3ist  day  of  March,  1976,
 in  respect  of  ‘Mines  and  Minerals  ”

 Demann  No  50—Power  Prosects

 MR.  SPEAKIR  :  Motion  moved
 “That  a  sum  not  exceeding

 Rs.  36,43,00  on  Revenne  Acconnt
 be  granted  to  the  President  out  of  the
 Consolidated  Fund  of  the  State  cf?
 Gwjarat,  on  account,  for  or  towards
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 defraying  the  charges  during  the  year
 ending  on  the  3ist  day  of  March,  1976,
 in  respect  of  ‘Power  Projects’.”
 Drmanyn  No.  5!~—Orstr  EXPENDITURE

 PERTAINING  TO  INDUSTRIAL  MINFS  AND
 Power  DLPARTMENT

 MR.  SPEAKER  ;  Motion  moved  :

 “That  8  sum  not  excreding
 Rs.  10,66,000,  an  Revenue  Account  and
 not  exceeding  Rs.  16,02,000,  on  Capital
 Account  be  granted  to  the  President,  out
 of  the  Consolidated  Fund  of  the  State
 of  Gujarat,  on  account,  for  er  towards
 defraying  the  charges  during  the  your
 ending  on  the  3ist  day  of  March,  1976,
 in  respect  of  ‘Other  Expenditure  per-
 taining  to  Industries,  Mines  and  Power
 Department’.”

 .

 DEMAND  No  52—PANCHAYATS
 HEALTH  DEPARTMENTS

 MR.  SPEAKER  :  Motion  moved  :

 “That  a  sum  not  exceeding
 Rs  8,60,000  on  Revenue  Account
 be  granted  to  the  President,  out  of  the
 Consolidated  Fund  of  the  State  of
 Gujarat,  on  account,  for  or  towards
 defraying  the  charges  during  the  year
 ending  on  the  3lst  day  of  March,  1976,
 in  respect  of  ‘Panchayats  and  Health
 Department’.”

 DEMAND  No.  53—CoMMUNITY  DrviLop-
 MENT

 MR.  SPEAKER  :  Motion  moved

 “That  a  sum  not  —  exceeding
 Rs,  +3,31,52,000  on  Revenue  Account
 be  granted  to  the  President,  out  of  the
 Consolidated  Fund  of  the  State  of
 Gujarat,  on  account,  for  or  towards
 defraying  the  charges  during  the  year
 ending  on  the  3ist  day  of  March.  1976,
 in  respect  of  ‘Community  Develop-
 ment’.”

 AND

 Demanp  No.  54-—MEDICAL

 MR.  SPEAKER  :  Motion  moved  :
 “That  a  sum

 जरे  ह  7639000  on
 not  —s  exceeding

 Revenue  Account
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 Soc

 to  the  President,  out  of  the

 oa
 Fund  of  the

 a  of G  accobnt,
 ait

 ds
 defraying  the  cHlarpes  है  a  the  yébr
 fading  on  the  3ist  day  of  March,  ‘1976,
 im  respect  of  ‘Medical’.”

 Demanon  No.  5$—FAMILY  PLANNINO

 MR.  SPEAKER  :  Motion  moved  :

 “That  ai  sutn  not  =  exceeding
 Rs.  2,27,43,000  on  Revettue  Account
 be  granted  to  the  President,  out  of  the
 Consolidated  Fund  of  the  State  of
 Gujarat,  on  scoount,  for  or  towards
 defraying  the  charges  during  the
 ending  on  the  3ist  day  of  March,  ‘1976,
 in  respect  of  ‘Family  Planning’

 Demanp  No  56—-Pusiic  HEALIH

 MR,  SPEAKER  Motion  moved

 “That  ai  sum  ~not  _—  exceeding
 Rs.  /5,12,25,000,  on  Revenue  Account  and
 not  exceeding  Rs  63,25,000  on  Capital
 Account  be  granted  to  the  President.  out
 of  the  Consolidated  Fund  of  the  State
 of  Gujarat,  on  account,  for  or  towards
 defraying  the  charges  during  the  veat
 ending  on  the  3st  March,  i976  in  ies-
 pect  of  ‘Public  Health’”

 Demann  No  57—Urean  Development

 MR.  SPEAKER  Motion  moved

 “That  a  sum  not  exceeding
 Rs  73,57,000  on  Revenue  Account  and
 not  exceeding  Rs  42,000  on  Capital
 Account  be  granted  to  the  President.  out
 of  the  Consolidated  Fund  of  the  State  of
 Gujarat,  on  account,  for  or  towards  de-
 fraying  the  charges  during  the  year
 ending  on  the  3ist  day  of  March,  1976,
 in  respect  of  ‘Urban  Development’  "

 Demann  Ne  $8—Pancwayati  Ray

 MR  SPEAKER  :  Motion  moved

 “That  a  sum  not  =  exceeding
 Rs.  1,57,42,000  on  Revenue  Account
 be  granted  to  the  President,  oul  of  the
 Consolidated  Fund  of  the  State  of
 Gujarat,  on  account,  for  or  towards

 ्

 the  charges  the

 ad ्  te
 Sin

 rr
 Bm,

 Demann  No,  $%-~Orgeg  9  Rxrenberure
 PERTAINING  TO  PANOHAYATS  AND  HAALTH

 DEPARTMENT

 MR.  SPEAKER  :  Motion  moved  :

 “That  a  sum  not  exceeding
 Rs.  82,29,000  on  Revenue  Account  and
 not  exceeding  Rs.  64,67,  on  Capital
 Account  be  granted  to  Pre  ident,
 State  of  Gujarat,  on  accquat,  for  or

 a wards  defraying  the  charges  during
 year  ending  on  the  3ist  March,  976
 in  respect  of  ‘Other  Expenditure  partain-
 ing  to  Panchayats  and  Health  Depart-
 partment’”

 Drmanp  No.  6!—~Pusitic  Worxs  Dep-
 ARTMENT

 MR.  SPEAKER  :  Motion  moved

 “That  a  sum  not  exceeding
 Rs,  11,97,000,  on  Revenue  Account
 be  granted  to  the  President,  out  of  the
 Consolidated  Fund  of  the  State  of
 Gujarat,  on  account,  for  or  towards
 Gefraying  the  charges  during  the  year
 ending  on  the  3ist  day  of  March,  1976,
 in  respect  of  ‘Public  Works  Depait-
 ment’.”

 DiMANbd  No  62—Non-RESIDFNTIAL  BUIL-
 DINGS

 MR.  SPEAKER  Motion  moved  :

 “That  ai  stm  not  exceeding
 Rs  3.78,46.000  on  Revenue  Account
 and  not  exceeding  Rs.  6580,000  on
 Capital  Account  be  granted  to  the
 President,  out  of  the  Consolidated  Fund
 of  the  State  of  Gujarat.  on  account,  for
 or  towards  defraying  the  charges  during
 the  year  ending  on  the  3ist  Murch,
 1976,  in  respect  of  ‘NomResidental
 Buildings’.”

 DemMaNnp  No,  63-——HOUSING

 MR.  SPEAKER  :  Motion  moved  :

 “Theat  2  sm  not  —  exceeding
 Rs.  1,31,000  on  Revenue  Account  and
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 not  exceeding  Rs.  98,98,000  on  Capital
 Ateount  be  the
 out  of  the  Fund  of  the
 State  of  Gujarat,  on  account,  for  or
 towards  detraying  the  during

 DEMAND  No.  64—IRRIGATION  AND  Sol
 CONSERVATION

 “That  ai  sum  not  exceeding
 Rs  15,21,91,000  on  Revenue  Account
 and  not  exceeding  Rs.  20,47,83,000  on
 Capital  Account  be  granted  to  the
 President,  out  of  the  Consolidated  Fund
 of  the  State  of  Gujarat,  on  account.  for
 or  towards  defraying  the  charges  during
 the  year  ending  on  the  3ist  day  of
 March,  1976,  In  respect  of  ‘Irrigation
 and  Soil  Cotservation’.”

 Demanp  No  65  —Ports

 MR  SPEAKER  :  Motion  moved

 “That  a  sum  not
 Rs.  1,80,10,000,  on  Revenue  Account
 and  not  exceeding  Rs.  1,29,20,000  on
 Capital  Account  be  granted  to  the  Pre
 sident,  out  of  the  Consolidated  Fund  of
 the  State  of  Gujarat,  on  account.  for  or
 towards  dafraying  the  charges  during
 the  year  ending  on  the  3ist  dav  0
 March,  3976  wn  respect  of  ‘Ports’  7

 Demanp  No.  66—Roaps  AND  BRincs

 MR.  SPEAKER  Motion  moved

 “That  a  sum  not  exceeding
 Rs  7,53,38,000  on  Revenue  Account
 and  not  exceeding  Rs  2.76,94.000  on
 Capttal  Account  be  granted  to  the
 President,  out  of  the  Consolidated  Fund
 of  the  State  of  Gujarat,  on  account,  for
 or  towards  defraying  the  charges  during
 the  year  ending  on  the  3ist  day  of
 March,  ‘1976,  in  respect  of  ‘Roads  and
 छात्र,"

 exceeding

 DEMAND  No.  67—-Gusarat  Carttat  Cons-
 TRUCTION  SCHEME

 MR  Speaker-  Motion  moved:
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 “That  a  sum  not  Rs.  56,67,000
 ्  Capital  Account है  bags]  to  the
 President,  out  of  the  Consolidated  Fund  of

 ¥  mading  on  the  3ist  day  of  March,
 976  in  respect  of  —“Gujarat  Capital  Cons.
 truction  Scheme’

 DemMAND  No,  68—OrTHER  EXPENDITURE
 PLRTAINING  To  PuBLic  Woaks  DepaRtTMENT

 Pustic  Works  DerarrMent

 MR.  Speaker:  Motion  moved:

 “That  a  sum  not  exceeding  Rs.  9,28,000
 on  Revenue  Account  and  not  exceeding,
 Rs  /52.01,000,  on  Cap:tal  Account  be
 granted  to  the  President,  out  of  the  Consoli-
 dated  Fund  of  the  State  of  Gujarat,  on
 account,  for  or  towards  defraying  the
 charges  during  the  year  ending  on  the  3lat
 day  of  March,  1976,  in  respect  of  ‘Other
 ft  \penditure  pertaining  to  Public  Works
 Department’.”

 Divanpd  No  70—RevVENUE  DEPART-
 MENT

 MR  _  Speaker:  Motion  moved:
 ‘That  a  sum  not  exceeding  Rs.  16.05,000°

 on  Revenue  Account  be  granted  to  the
 Preatdent,  out  of  the  Consolidated  Fund  of
 the  State  of  Gujarat,  on  account,  for  or
 towards  defraymg  the  charges  during  the
 year  ending  on  the  3ist  day  of  March,
 1976,  in  respect  of  ‘Revenue  Department’.”

 Dermanp  No  7$-—  fax  CoLiection
 Cuarces  (REVENUE  DePARTMENT)

 MR  Speaker:  Motion  moved:
 “That  a  sum  not  exceeding  Rs.  98,49,000

 on  Revenue  Account  be  granted  to  the
 President,  out  of  the  Consolidated  Fund  of
 the  State  of  Gujarat,  on  account,  for  or
 towards  defraying  the  charges  during  the
 year  ending  on  the  3ist  day  of  Match,
 ‘1976,  in  respect  of  ‘Tax  Collection  Charges
 (Revenue  Department)*.”
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 Demand  No,  72  7

 DisTRIcT:  ADMINISTRATION

 ‘MR,  Speaker:  Motion  moved

 “That  a  sum  of  exceeding  Rs.  1,26,43,000,
 on  ‘Revenue  Account  be  granted  to  the
 President,  out  of  the  Consolidated  Fund  of
 the  State  of  Gujarat,  on  account,  for  or
 towards  defraying  the  charges  during  the
 year,  ending  on  the  3lst  day  of  March,
 1976  in  respect  of  ‘District  Admimistration’.”

 DEMAND  No.  73

 RELIEF  ON  ACCOUNT  OF  NATURAL
 :  CALAMITIES

 MR.  Speaker;  Motion  moved:

 ““That  a  sum  not  exceeding
 Rs.  24,30,00,000  on  Revenue  Account  and
 not  exceeding  Rs.  2,30,00,000  on  Capital
 Account  be  granted  to  the  President,  out
 of  the  Consolidated  Fund  of  the  State  of
 Gujarat,  on  account,  for  or  towards  de-
 fraying  the  charges  during  the  year  end-
 ing  on  the  3ist  day  of  March,  976  in
 respect  of  ‘Relief  on  account  of  Natural
 Calamities’.”

 DEMAND  No.  74

 Dancs  Districr

 MR.  Speaker:  Motion  moved:

 “That  a  sum  not  exceeding  Rs.  94,00,000
 on  Revenue  Account  and  not  exceeding
 Rs.  -2,81,000  on  Capital  Account  be  granted
 tu  the  President,  out  of  the  Consolidated
 Fund  of  the  State  of  Gujarat,  on  account,
 for  or  towards  defraying  the  charges  during
 the  year  ending  on  the  3ist  day  of  March,
 4976  in  respect  of  ‘Dangs  District’.”

 Demand  No.  75

 COMPENSATION  AND  ASSIGNMENT

 MR.  Speaker:  Motion  moved:

 “That  a  sum  not  exceeding  Rs.  33,96,000
 on  Revenue  Account  and  not
 Rs.  8,34,000  on  Capital  Account  be  granted

 Station  21,1998

 Fund  ‘of  ‘the  State
 '  for  or  towards  defraying

 exceeding  defray  the  charges  which  will  come

 to’  the’  President,

 pap
 ‘on:  account,

 charges  during
 the  year  ending  on.  the  3st  day  of  March
 976  in  respect,  of  ‘Compensations  _  and
 Assignments’.”

 DEMAND  ,  No.  76

 OTHER  EXPENDITURE  PERTAINING  TO
 REVENUE  DEPARTMENT

 MR.  Speaker:  Motion  moved:

 “That  a  sum  not  exceeding  Rs.  14,83,000
 on  Revenue  Account  and  not  ‘exceeding
 Rs.  58,78,000  on  Capital  Account  he

 ranted  to  the  President,  out  of  the  Con-
 solidated  Fund  of  the  State  of  Gujarat,  on
 account,  for  or  towards  defraying  the
 charges  during  the  year  ending  on  the  3Ist
 day  of  March,  976  in  respect  of  ‘Other
 Expenditure  pertaining  to  Revenue  De- OED partment

 DEMAND  No.  78

 MISCELLANEOUS  GENERAL  SERVICES
 (GRNERAL  ADMINISTRATION  DEPARTMENT)

 MR.  Speaker:  Motion  moved:

 “That  ४  Supplementary  sum  not  exceed-~
 ing  Rs.  72,000  on  Revenue  Account  be
 granted  to  the  President  out  of  the  Con-
 sotidated  Fund  of  the  State  of  Gujarat  to
 deiray  the  charges  which  will  come  in
 course  of  payment  during  the  year  ending
 the  3ist  day  of  March,  975  in  respect  of
 ‘Miscellaneous  General  Services  (General
 Administration  Department)'.”

 DEMAND  No.  I]

 Sncta,  SEcuRITY  AND  WELFARE  (GBNERAL
 ADMINISTRATION  DEPARTMENT)

 MR.  Speaker:  Motion  moved:

 “That  a  Supplementary  sum  not  exceed-
 ing  Rs.  40,000  on  Revenue  Account  be
 granted  to  the  President  out  of  the  Con-
 solidated  Fund  of  the  State  of  Gujarat  to

 in
 course  of  payment  during  the  year  ending
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 the  318  day  of  March,  975  in  respect  of
 ‘Social  Security  and  Welfare  (General  Ad-
 nimiatration  Department)’  "

 I4—FCONOMIC  ADVICE  AND
 SIATISTICS

 DrManp  No

 MR  SPI  AKER  Motion  moved

 ‘that  a  Supplementary  sum  not  exceed-
 ing  R«  22,89,000  on  Revenue  Account  be
 .t  nted  to  the  President  out  of  the  Con-
 eidated  Fund  cf  the  State  of  Gujarat  to
 defray  the  ciat  es  whch  will  come  in
 course  of  pavment  during  the  year  ending
 the  3st  day  of  Match  2975  in  respect  of
 ‘Txonomic  Advice  and  Statistics’  oo

 Diana  No  (7—  Sarrs  Tar
 MR  SPF  AKER  Motion  moved

 ‘Thit  a  Sunplementary  sum  not  exceed
 tng  Ry  28  84,000,  on  Revenue  Account  be
 gianted  to  the  President  out  of  the  Con
 solidated  Fund  of  the  State  of  Gujarat  to
 ६ 1दवा६  the  charges  which  will  come  in
 course  of  payment  dusmne  the  year  ending
 the  ह 2104  dav  of  March  975  in  respect  of
 Sues  Tar

 Dimanp  No  27-—Finwcr  DrpartMi  ह क

 MR  SPFAKFR-  Motion  moved
 ‘That  a  Supplementary  sum  not  exceed

 ing  Rs  |  70000  on  Revenue  Accoint  be
 gtanted  to  the  President  out  of  the  Consoli-
 dated  Fund  of  the  State  of  Gujarat  to
 dufray  the  charges  which  will  come  in
 course  of  pavment  during  the  year  ending
 the  311  day  of  March,  975  in  respect  of
 ‘Finance  Depaitment  oe

 Di  ४६७०  No  22—TRIASURY  AND  ACCOUNTS
 ADMINISTRATION

 MR  SPFAKFR  Motion  moved  :

 “That  a  Supplementar,  sum  not  excecJ-
 ing  है  1,07,000  on  Revenue  Account  be
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 Branted  to  the  President  out  of  the  Consoli-
 dated  Fund  of  the  State  of  Gujarat  to  de-
 fiay  the  charges  which  will  come  in  course
 of  payment  durmg  the  year  ending  the
 11.  day  of  March,  975  im  respect  of
 ‘Treasury  and  Accounts  Adminstration’  ”

 DrManpd  NO  23-——PFNSIONS  AND  OTHERS
 RETIREMEN?  BENEFITS

 MR  SPFAKER  Motion  move

 ‘That  a  Supplementary  sum  not  exceed-
 my  Rs  44,95,000  on  Revenue  Account
 be  granted  to  the  President  out  of  the
 Consolidated  Fund  of  the  State  of  Gujarat
 to  defray  the  charges  which  will  come  mn
 course  of  payment  during  the  vear  ending
 the  3ist  day  of  March,  975  in  respect  of
 “Pensions  and  other  Retirement  Benefits’  ow

 DtMaNn  No  25—CorLecrion  or
 FDucATION  CESS

 MR  SPFAKFR  Motion  moved

 ‘That  a  Supplementaty  sum  not  exceed-
 ing  Rs  074000  on  Revenue  Account  he
 granted  to  the  President  out  of  the  Consoli-
 dited  Fund  of  the  State  of  Gujarat  to  de-
 fray  the  charges  which  will  come  m  course
 of  payment  during  the  year  ending  the  3{st
 dav  of  March,  975  in  respect  of  ‘Collec.
 tion  of  Education  Cess  *

 Dimanpn  No  27  —BINANCE  Dt  PARTMEN  [—
 PLANNING  MACHINIRY

 MR  SPFAKER  Motion  moved  :

 “That  a  Supplementary  sum  not  exceed-
 ing  Rs  5,000  on  Revenue  Account  be
 gtanted  to  the  President  out  of  the  Consoh-
 dated  Fund  of  the  State  of  Gujarat  to
 defray  the  charges  which  will  come  in
 course  of  payment  during  the  year  ending
 the  3fst  day  of  March,  975  m  respect  of
 Finance  Department-—Planning  Machinery  *



 जा  =  Gujarat’  =  Budget

 Demanp  No.  28-—ApMINIGTEATION  OF
 INDIAN  PagTNeRSHIP  ACT  4ND  GENERAL

 Insunance

 MR.  SPEAKER  :  Motion  moved  :

 “That  a  Supplementary  sum  not  exceed-
 ing  Rs.  6,000  on  Revenue  Account  be
 granted  to  the  President  out  of  the  Consoli-
 dated  Fund  of  the  State  of  Gujarat  to  de-
 fray  the  charges  which  will  come  in  course
 of  payment  during  the  year  ending  the  3Ist
 day  of  March,  975  in  respect  of  ‘Adminis-
 tration  of  Indian  Partnership  Act  and  Gene-
 tal  Insurance’.”

 Demanpb  No.  33—ADMINISTRATION  OF
 Justice

 MR.  SPEAKER  :  Motion  moved  :

 “That  a  Supplementary  sum  not  2xceed-
 ing  Rs.  13,43,000  on  Revenue  Account  be
 £tanted  to  the  President  out  of  the  Consoli-
 dated  Fund  of  the  State  of  Gujarat  to  de-
 fray  the  charges  which  will  come  in  course

 of  payment  during  the  year  ending  the  3st
 day  of  March,  975  in  respect  of  ‘Adminis-
 tration  of  Justice’.”

 7४४२०  No.  35-—OTHER  ADMINIS  ERATIVE
 SERVICE  (LEGAL  DEPARIMEN?  )

 MR  SPEAKER  :  Motion  moved  :

 “That  a  Supplementary  sum  not  exceed-
 ing  Rs.  3,000  on  Revenue  Accourt  be
 granted  to  the  President  out  of  the  Consoli-
 dated  Fund  of  the  State  of  Gujarat  to  de-
 fray  the  charges  which  will  come  in  course

 ‘of  payment  during  the  year  ending  the  3ist
 day  of  March,  975  in  respect  of  ‘Other
 Administrative  Services  (Leagal  Depart-
 ment)’.”

 Demanpb  No.  38—-LOANS  AND  ADVANCLS  TO
 GOVERNMENT  SERVANTS  IN  LEGAL

 DEPARTMENT

 MR  SPEAKER  :  Motion  moved  :

 “That  a  Suplementary  sum  nat  exceed-
 ing,  Rs.  1,55,000  on  Capital  Account  be
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 granted  to  the  President  out  of  the  Consoli-
 Gated  Fuad  of  the  State  of  Gujarat  to  de-

 Demand  No.  40—Civir  Suprites

 MR.  SPEAKER  :  Motion  moved  :
 “That  a  Supplementary  sum  not  exceed-

 ing  Rs.  1,37,75,000  On  Revenue  Account  be
 granted  to  the  President  out  of  the  Consolt-
 dated  Fund  of  the  State  of  Gujarat  to  de-
 fray  the  charges  which  will  come  in  course
 of  payment  during  the  year  ending  the  3Ist
 day  of  March,  975  in  respect  of  ‘Civil
 Supplies’.”

 Dr  MAND  No  4]—Foop  aNd  Civit  SuPPLies
 DEPARTMEN!

 MR.  SPEAKFR  :  Motion  moved  :

 “That  a  Supplementary  sum  not  exceed-
 ing  Rs.  81,000,  on  Revenue  Account  be
 granted  to  the  President  out  of  the  Consoli-
 dated  Fund  of  the  State  of  Gujarat  to  dc-
 fray  the  charges  which  will  come  in  course
 of  payment  during  the  year  ending  the  3lst
 day  of  March,  975  in  respect  of  ‘Food
 and  Civil  Supplies  Department’.”

 Demanp  No  42—Foop  aNnD  NUIRINION
 (Food  anp  (CIVIL,  SupPLits  DEPARTMENT)

 MR.  SPEAKER  :  Motion  moved  :

 “That  a  Supplementary  sum  not  ex-
 ceeding  Rs  8,26,000  on  Revenue  Ac-
 count  and  not  exceeding  Rs.  5,63,000  on
 Capital  Account  be  granted  ‘to  the

 President  out  of  the  Consolidated  Fund
 of  the  State  of  Gujrat  to  defray  the
 charges  which  will  come  in  course  of
 payment  during  the  year  ending  the
 3ist  day  of  March,  975  in  respect  of
 ‘Food  and  Nutrition  (Food  and  Civil
 Supplies  Department)’,”
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 Brann  No.  $3.—Coorepation  (Ani-
 CULTURE  FORESTS  AND  COOPERATION

 DEPARTMENT)

 MR.  SPEAKER  :  Motion  moved  :

 “That  a  Supplementary  sum  not  ex-
 ceeding  Rs.  1,77,000  on  Capital  Account
 be  granted  to  the  President  out  of  the
 Consolidated  Fund  of  the  State  of
 Gujarat  to  defray  the  charges  which  will
 come  in  course  of  payment  during  the
 year  ending  the  3ist  day  of  March,  975
 in  respect  of  ‘Cooperation  (Agriculture,
 Forests  and  Cooperation  Department)’.”

 Demand  No  55-—-AGRICULTION  (AGRI-
 CULTURE,  FORESTS  AND  COOPERATION

 DEPARTMENT)

 MR.  SPEAKER  :  Motion  moved  :

 “That  a  Supplementary  sum  aot  ex
 ceeding  Rs.  12,000  on  Revenue  Account
 and  not  exceeding  Rs.  8,18,13,000  on
 Capital  Account  be  granted  to  the
 President  out  of  the  Consolidate!  Fund
 of  the  State  of  Guyarat  to  defray  the
 charges  which  will  come  in  course  of
 payment  during  the  year  ending  the
 3ist  day  of  March,  975  in  respect  of
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 DEMAND  No.  58.--Damy  DEvELoPMENT

 MR.  SPEAKER  :  Mation  moved  :

 “That  2  Supplementary  sum  not  ex-
 ceeding  Rs.  94,000  on  Revenue  Account
 be  granted  to  the  President  out  of  the
 Consolidated  Fund  of  the  State  of
 Gujarat  to  defray  the  charges  which  will
 come  in  course  of  payment  during  the
 year  ending  the  3lst  day  of  March,  975
 in  respect  of  ‘Dairy  Development’.

 Demanp  No,  59.-—FisHE  RIES.

 MR.  SPEAKER  :  Motion  moved

 “That  a  Supplementary  sum  not  ex-
 ceeding  Rs.  1,000  on  Revenue  Account
 be  granted  to  the  President  out  of  the
 Consolidated  Fund  of  the  State  of
 Gujarat  to  defray  the  charges  which  will
 come  in  course  of  payment  during  the
 year  ending  the  3ist  day  of  March,  975
 in  respect  of  ‘Fisheries’.”

 Demand  No  60.-—For:ists

 MR  SPEAKER  :  Motion  moved

 “That  a  Supplementary  sum  rot  ex- हैै.  it  iculture,  t  id
 Cooperation  Smee  7  Fovests  a0

 ceeding  Rs.  8,45,000  on  Revenue  Account
 and  not  exceeding  Rs.  1,060,  on

 DrmMann  No  56-—-MINoR  IRRIGATION  Capital  Account  be  granted  tv  the
 President  out  of  the  Consolidated  Fund Sot.  CONSERVATION  AND  AREA  DEVELOP  of  the  State  of  Gujarat  to  defray  the MENT,  (AGRICULTURE,  FORESTS  AND  Co-

 OPERATION  DEVELOPMENT)

 MR.  SPEAKER  Motion  moved

 “That  a  Supplementary  sum  not  ex-
 ceeding  Rs  -4,75,00,000  on  Revenue
 Account  and  not  exceeding
 Rs.  -1,33,00,000  on  Capital  Account
 be  granted  to  the  President  out  of  the
 Consolidated  Fund  of  the  State  of
 Gujarat  to  defray  the  charges  which  will
 come  in  course  of  payment  during  the
 year  ending  the  3ist  day  of  March,  1975
 in  respect  of  ‘Minor  Irrigation  Soil
 Conservation  and  Area  Development
 (Agriculture,  Forest  and  Cooperation
 Department)’.”

 charges  which  will  come  in  course  of
 payment  during  the  year  ending  the  35
 day  of  March,  4975  in  respect  of
 ‘Forests’.”

 DemManp  No.  63  —SraTF  Excise

 MR.  SPEAKFR  :  Motion  moved

 “That  a  Supplementary  sum  not  ex-
 ceeding  Rs,  80,000  on  Revenue  Account
 be  granted  to  the  President  out  of  the
 Consolidated  Fund  of  the  Sxate  of
 Gujarat  to  defray  the  charges  which  will
 come  in  course  of  payment  during  the
 year  ending  the  3ist  day  of  March,  4975
 in  respect  of  ‘State  Excise’.”
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 Demann  No  65,—E  UCATION
 BoUR  DEPARTMENT

 MR  SPEAKER  :  Motion  moved  *

 “That  a  Supplementary  sum  not  ex-
 ceeding  Rs.  83,000  on  Revenue  Account
 be  granted  to  the  President  out  of  the
 Consolidated.  Fund  of  the  Stste  of
 Gujarat  to  defray  the  charges  which  will
 come  in  course  of  payment  during  the
 year  ending  the  3lst  day  of  March,  1975
 in  respect  of  ‘Education  and  Labour $  99 Department’.

 AND  Tas

 Demanp  No.  66.—-EDUCATION

 MR.  SPEAKER:  Motion  moved
 “That  a  Supplementary  sum  not  ex-

 ceeding  Rs.  3,39.88,000  on  Revenue
 Account  be  granted  to  the  President  out
 of  the  Consolidated  Fund  of  the  State
 of  Gujarat  to  defray  the  charges  which
 will  come  in  course  of  payment  during  the
 year  ending  the  3%st  day  of  March,  975

 vt in  respect  of  ‘Education’,

 DEMAND  No.  69  —Housine

 MR.  SPF  AKER  :  Motion  moved  :
 “That  a  Supplementary  sum  not  ex-

 ceeding  Rs.  10.00.000  on  Capitai  Account
 be  granted  to  the  President  out  of  the
 Consolidated  Fund  of  the  State  of
 Gujarat  to  defray  the  charges  which  will
 come  in  course  of  payment  durine  the
 year  ending  the  वेन  day  of  March,  4975,
 in  respect  of  ‘Housing’.”

 Drmanp  No  7!.—Sociar  Security  AND
 WELEARF  (EDUCATION  AND  TAKOUR

 Dr  PARTMENT)
 MR  SPFAKER  :  Motion  moved

 “That  a  Supplementary  sum  not  ex-
 ceeding  Rs.  17,30.000  on  Revenue
 Account  and  not  exceeding  Rs,  45,C0,000
 on  Capital  Account  be  granted  to  the
 President  out  of  the  Consvlidated  Fund
 of  the  State  of  Gujarat  to  defray  the
 charges  which  will  come  in  conse  of
 payment  during  the  year  ending  the
 3ist  day  of  March,  975  in  resnect  of
 ‘Social  Security  and  Welfare  (Education
 and  Labour  Department)’.”
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 Demanp  No.  72,--EDUCATION  AND  LABOUR
 DEPARTMENT—~PLANNING  MACHINERY

 ‘
 MR.  SPEAKER  :  Motion  moved  :

 “That  a  Supplementary  som  fot  ex-
 ceeding  Rs.  8,000  on  Revenue  Account  be
 granted  to  the  President  out  of  the  Con-
 solidated  Fund  of  the  State  of  Gujarat
 to  defray  the  charges  which  will  come  in
 course  of  payment  during  the  year  end-
 ing  the  3lst  day  of  March,  975  in  res-
 pect  of  ‘Education  and  Labour  Depait-
 ment  —Planning  Machinery’.”

 I975-76

 Di  Mann  No  74—TAaxts  ON  VEHICLES

 MR.  SPEAKER  :  Motion  moved  :

 “That  a  Supplementary  sum  not  exceed-
 ing  Rs.  3,43.21,000  on  Revenue  Account
 be  granted  to  the  President  out  of  the
 Consolidated  Fund  of  the  State  of  Guja-
 rat  to  defray  the  charges  which  will  come
 in  course  of  payment  during  the  vear
 ending  the  51९.  day  of  March,  4975  in
 respect  of  ‘Taxcs  on  Vehicles’.”

 Dimanp  No  75—OTHLR  TAXES  AND  DUTIES
 COMMODITIES  AND  SERVICES  (HOME

 DrPar  MINI)

 MR.  SPEAKER  :  Motion  moved  :

 “That  a  Supplementary  sum  not  evceed-
 mg  हर  27,000,  on  Revenue  Account  be
 granted  to  the  President  out  of  the  Conso-
 lidated  Fund  of  the  Stete  of  Guarat  0
 defray  the  charges  which  will  come  =  in
 course  of  payment  during  the  yea:  end-
 ing  the  11.  dav  of  March,  97§  in  res-
 pect  of  ‘Other  Taxes  and  Duties  on
 Commodities  and  Services  (Home  Depatt-
 ment)’.”

 Drmanp  No.  76..—HoOME  DEPARTMENT

 MR.  SPEAKER  :  Motion  moved  :

 “That  a  Supplementary  sum  not  exceed-
 ing  Rs.  1,05,000,  on  Revenue  Account  be
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 granted  to  the  President  out  of  the  Conso-
 lidated  Fund  of  the  State  of  Gujarat  to
 defray  the  charges  which  will  come  im
 course  of  payment  during  the  year  ending
 the  3ist  day  of  March,  975  in  respect  of
 ‘Home  Department'.”

 Demanp  No.  77.—POLICE

 MR.  SPEAKER  :  Motion  moved  .

 “That  a  Supplementary  sum  not  exceed-
 ing  Rs.  2,88,97,000  on  Revenue  Account
 be  granted  to  the  President  out  of  the
 Consolidated  Fund  of  the  State  of  Guja-
 rat  to  defray  the  charges  which  will  come
 in  course  of  payment  during  the  year
 ending  the  38  day  of  March,  975  in
 respect  of  ‘Police’.”

 Demanp  No.  78  —Jar_s

 MR.  SPEAKER  :  Motion  moved  :

 “That  a  Supplementary  sum  not  exceed-
 tng  Rs.  12,19,000,  on  Revenue  Account  be
 granted  to  the  President  out  of  the  Con-
 solidated  Fund  of  the  State  of  Gujarat  to
 defray  the  charges  which  will  come  in
 course  of  payment  during  the  year  end-
 ing  the  3tst  day  of  March,  975  in  respect
 of  ‘Jails’.”

 Drmanp  No.  79.—OTHER  ADMINISTRATIVE
 Services  (Home  DrpaRTMENT)

 MR.  SPEAKER  :  Motion  moved  :

 “That  a  Supplementary  sum  not  exceed-
 ing  Rs.  1,16,000  on  Revenue  Account  be
 granted  to  the  President  out  of  the  Conso-
 lidated  Fund  of  the  State  of  Gujarat  to
 defray  the  charges  which  will  come  in
 course  of  payment  during  the  year  end-
 ing  the  3ist  day  of  March,  975  in  res-
 pect  of  ‘Other  Administrative  Services
 (Home  Department)'.”

 i!  LSS8;75—9
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 Demand  No.  ‘82
 Socta,  Secunrry  AND  WELrARE

 (Home  DEPARTMENT)

 MR.  SPEAKER  :  Motion  moved  :

 “That  a  Supplementary  sum  not  exceed-
 ing  Rs.  32,000  on  Revenue  Account  be
 granted  to  the  President  out  of  the  Conso-
 Ndated  Fund  of  the  State  of  Gujarat  to
 defray  the  charges  which  will  come  in
 course  of  payment  during  the  year  end-
 ing  the  3lst  day  of  March,  975  in  res-
 pect  of  ‘Social  Security  and  Welfare
 (Home  Department)’.”

 Dewanp  No  84  —Tourtsm

 MR.  SPEAKER  :  Motion  moved  :

 “That  a  Supplementary  sum  not  exceed-
 ing  Rs.  1,000  on  Revenue  Account  be
 granted  to  the  President  out  of  the  Con-
 solidated  fund  of  the  State  of  Gujarat  to
 defray  the  charges  which  will  come  in
 course  of  payment  during  the  year  ending
 the  3ist  day  of  March,  975  in  respect
 of  ‘Tourism’.”

 DEMAND  No.  86.—
 OTHER  TAXES  AND  DUTIES  ON  COMMODTI-
 TIES  AND  SERVICES  (INDUSTRIES,  MINES

 AND  PowER  DEPARTMENT)
 MR.  SPEAKER  :  Motion  Moved  :

 “That  a  Supplementary  sum  not  exceed-
 ing  Rs  90,000  on  Revenue  Account  be
 granted  to  the  President  out  of  the  Con-
 solidated  Fund  of  the  State  of  Gujarat  to
 defray  the  charges  which  will  come  in
 course  of  payment  during  the  vear  end-
 ing  the  3ist  day  of  March,  975  in  res-
 pect  of  ‘Other  taxes  and  dufies  on  com-
 modities  and  services  (Industries,  Mines
 and  Power  Department)*.”

 Demanp  No.  87.—STATIONERY  AND
 PRINTING

 MR.  SPEAKER  :  Motion  moved  :

 “That  a  Supplementary  sum  not  exceed-
 ing  Rs.  22,14,000  on  Revenue  Account  be
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 granted  to  the  President  out  of  the  Con-
 solidated  Fund  of  the  State  of  Gujarat
 to  defray  the  charges  which  will  come  in
 course  of  payment  during  the  year  ending
 the  3ist  day  of  March,  975  in  respect  of
 ‘Stationery  and  Printing’.”

 DEMAND  No.  88.---PENSIONS  AND  OTHER
 RerrmeeMeNT  BENEFITS  (INDUSTRIES,  MINES

 AND  POWER  DEPARTMENT)

 MR.  SPEAKER  :  Motion  moved  :

 “That  a  Supplementary  sum  nut  exceed-
 ing  Rs.  1,03,000,  on  Revenue  Account  be
 granted  to  the  President  out  of  the  Con-
 solidated  Fund  of  the  State  of  Giyarat
 to  defray  the  charges  which  will  come
 in  course  of  payment  during  the  year
 ending  the  3lst  day  of  March,  975  in
 respect  of  ‘Pensions  and  other  Retirement
 Benefits  (Industries,  Mines  and  Power
 Department)’.”

 Demanp  No.  90.—INpuUsTRIES,  MINES  AND
 Power  DrparTMFNT

 MR.  SPEAKER  :  Motion  moved
 “That  a  Supplementary  sum  not  excecd-

 ing  Rs.  93,000  on  Revenue  Account  he
 granted  to  the  President  out  of  the  Con-
 solidated  Fund  of  the  State  of  Gujarat  to
 defray  the  charges  which  will  come  in
 course  of  payment  during  the  year  ending
 the  3Ist  day  of  March,  975  in  respect
 of  ‘Industries,  Mines  and  Power  Depart-
 ment’.

 Demanp  No.  94  —INDUSTRIES

 MR.  SPEAKER  :  Motion  moved  :

 “That  a  Supplementary  sum  not  exceed-
 ing  Rs.  43,32,000  on  Revenue  Account
 and  not  exceeding  Rs.  17,40,000  on  Capi-
 tal  Account  be  granted  to  the  President
 out  of  the  Consolidated  Fund  of  the  State
 of  Gujarat  to  defray  the  charges  which
 will  come  in  course  of  payment  during
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 the  year  ending  the  3ist  day  of  March,
 975  in  respect  of  "Industries’.”

 DeManp  No.  97-—~Power  ProJects

 MR.  SPEAKER  :  Motion  moved  :

 “That  a  Supplementary  sum  not  exceed-
 ing  Rs,  5,00,00,000  on  Capital  Account
 be  granted  to  the  President  out  of  the
 Consolidated  Fund  of  the  State  of  Gujarat
 to  defray  the  charges  which  will  come  in
 course  of  payment  during  the  year  end-
 ing  the  3ist  day  of  March,  £975  in  res-
 pect  of  ‘Power  Projects’.”

 Demanp  No.  05.—PANCHAYATS  AND
 HeattH  DeparrMent

 MR.  SPEAKER  :  Motion  moved  :

 “That  a  Supplementary  sum  not  exceed-
 ing  Rs.  1,43,000  on  Revenue  Account  be
 granted  to  the  President  out  of  the  Con-
 solidated  Fund  of  the  State  of  Gujarat  to
 defray  the  charges  which  will  come  in
 course  of  payment  during  the  year  ending
 the  3lst  day  of  March.  975  in  reapect
 of  ‘Panchayats  and  Health  Department’.”

 DeMAND  No.  07.—MEDICAL

 MR.  SPEAKER  :  Motion  moved

 “That  a  Supplementary  sum  not  exceed-
 ing  Rs.  1,11,50,000  on  Revenue  Account
 be  granted  to  the  President  out  of  the
 Consolidated  Fund  of  the  State  of  Guj:-
 rat  to  defray  the  charges  which  will  come
 in  course  of  payment  during  the  year
 ending  the  3ist  day  of  March,  1975  in
 respect  of  “Medical’.”

 Demand  No.  08  —FAMILy  PLANNING

 MR.  SPBAKER  :  Motion  moved  :

 “That  a  Supplementary  sum  not  cxceed-
 ing  Rs.  1,000  on  Revenue  Account  be
 granted  to  the  President  out  of  the  Conso-
 lidated  Fund  of  the  State  of  Gujarat  to
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 defray  the  charges  which  will  come  in
 course  of  payment  during  the  year  ending
 the  3ist  day  of  March,  975  in  respect
 of  ‘Family  Planing’."

 Demanp  No  !0—Ursan  Development
 (PANCHAYATS  AND  HEALTH  DEPARTMENT)

 MR.  SPEAKER  :  Motion  moved  :

 “That  a  Supplementary  sum  not  exceed-
 ing  Rs.  6,00,000  on  Capital  Account  be
 granted  to  the  President  out  of  the  Con-
 solidated  Fund  of  the  State  of  Gujarat  to
 defray  the  charges  which  will  cone  in
 course  of  payment  during  the  year  end-
 ing  the  3ist  day  of  March.  975  in  res-
 pect  of  ‘Urban  Development  (Panchayats
 and  Health  Department)’.”

 DeMmanp  No.  3.—PANCHAYATS  AND
 HeattH  DEPARTMENT  PLANNING

 MACHINERY

 MR.  SPEAKER  :  Motion  moved  :

 “That  a  Supplementary  sum  not  exceed-
 ing  Rs.  3,000  on  Revenue  Account  be
 granted  to  the  President  out  of  the  Con-
 solidated  Fund  of  the  State  of  Gujarat  to
 defray  the  charges  which  will  come  in
 course  of  payment  during  the  year  ending
 the  3ist  day  of  March,  1975,  in  respect
 of  ‘Panchayats  and  Health  Department—
 Plannig  Machinery’.”

 Demanp  No.  26-—LOANS  AND  ADVANCES
 TO  GOVERNMENT  SERVANTS  IN  PANCHAYATS

 AND  HEALTH  DEPARTMENT

 MR.  SPEAKER  :  Motion  moved  :

 “That  a  Supplementary  sum  not  exceed-
 ing  Ra,  15.48,000  on  Capital  Account  be
 granted  to  the  President  out  of  the  Con-
 solidated  Fund  of  the  State  of  Gujarat  to
 defray  the  charges  which  will  come  in
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 course  of  payment  during  the  year  end-
 ing  the  3  day  of  March,  975  in  res-
 pect  of  ‘Loans  and  Advances  to  Govern-
 ment  Servants  in  Panchayats  and  Health
 Department’.”

 Demann  No.  9-~—OTHER  ADMINISTRATIVE
 Services  (PuBLIC  Works  DEPARTMENT)

 MR.  SPEAKER  :  Motion  moved  :

 “That  a  Supplementary  sum  not  exceed-
 ing  Rs.  30,00,000  on  Capital  Account  be
 granted  to  the  President  out  of  the  Con-
 solidated  Fund  of  the  State  of  Gujarat  to
 defray  the  charges  which  will  come  in
 course  of  payment  during  the  year  ending
 the  3ist  day  of  March,  975  in  respect
 of  Other  Administrative  Services  (Pub-
 lic  Works  Department)’.”

 Demanpn  No.  20-——Housina  (Pustic
 Works  DrpaRTMENT)

 MR.  SPEAKER  :  Motion  moved  :

 ‘that  a  Supplementary  sum  not  exceed-
 ing  Rs.  1,06,34,000  on  Capital  Account
 be  granted  to  the  President  out  of  the
 Consolidated  Fund  of  the  State  of  Gujarat
 to  defray  the  charges  which  will  come  in
 course  of  payment  during  the  year  ending
 the  3ist  day  of  March,  975  in  respect
 of  ‘Hovsing  (Public  Works  Depart-
 ment)'.”

 DEMAND  No.  722  —Pustic  WorKs
 DEPARTMENT

 MR.  SPEAKER  :  Motion  moved  :

 “That  a  Supplementary  sum  not  ex-
 ceeding  Rs.  3,60,000  on  Revenue
 Account  be  granted  to  the  President  out
 of  the  Consolidated  Fund  of  the  State  of
 Gujarat  to  defray  the  charges  which  will
 come  in  course  of  payment  during  the
 year  ending  the  3ist  day  of  March,
 975  in  respect  of  ‘Public  Works  Depart
 ment’.”
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 Demanp  ‘No,124  —InetGaTion

 MR.  SPEAKER  :  Motion  moved  :

 “That  a  Supplementary  sum  not  ex-
 veeding  Rs.  1,53,46,000,  on  Revenue
 Account  and  not  exceeding
 Rs.  12,76,76,000  on  Capital  Aceuunt  be
 granted  to  the  President  opt  of  the
 Consolidated  Fund  of  the
 State  of  Gujarat  to  defray  the  charges
 which  will  come  in  course  of  payment
 during  the  ycar  ending  the  3ist  day  of
 March,  975  in  respect  of  ‘Irrigation’.”

 Demanp  No.  25-—Ports

 MR.  SPEAKER  :  Motion  moved  :

 “That  a  Supplementary  sum  not  ex-
 ceeding  Rs.  9,50,000  on  Revenue  Ac
 count  and  not  exceeding  Rs.  1,00,000  on
 Capital  Account  be  granted  to  the  Prest-
 dent  out  of  the  Consolidated  Fund  of  the
 Stat.  of  Gujarat  to  defray  the  charges
 which  will  come  in  course  of  payment
 during  the  year  ending  the  3ist  day  of
 March,  975  in  respect  of  ‘Ports’.’

 Demand  ०.26  —Giininec  CLuss

 MR.  SPEAKER  Motion  moved

 “That  a  Supplementary  sum  not  ex-
 ceeding  Rs.  1,18,000  on  Revenue  Ac-
 count  be  granted  to  the  President  out  of
 the  Consolidated  Fund  of  the  State  of
 Gujarat  to  defray  the  charges  which  will
 come  in  course  of  payment  during  the
 year  ending  the  3ist  day  of  March,
 975  in  respect  of  ‘Ciliding  Cluby’.’

 DeMAND  No.  27-—ROADS  AND  Bripces

 MR.  SPEAKER  :  Motion  moved  :

 “That  a  Supplementary  sum  not  ex
 ceeding  Rs.  1,000  on  Revenue  Account
 and  not  exceeding  Rs.  2,35,00,000  on
 Capital  Account  be  granted  to  the
 President  out  of  the  Consolidated  Fund
 of  the  State  of  Gujarat  to  defray  the
 charges  which  will  come  in  course  of
 payment  during  the  year  ending  the  3{st
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 day  of  March,  7975  in  respect  of  004
 and  Bridges’.”

 De  Mand  No.  28  —Gusanar  Carrrat
 CONSTRUCTION  SCHEME

 MR  SPEAKER  :  Motion  moved  :

 “That  a  Supplementary  sum  nof  ex-
 ceeding  Rs  1,33,00.000  on  Capital  Ac-
 count  be  gianted  to  the  President  out  of
 the  Consolidated  Fund  of  the  State  of
 Gujarat  to  defray  the  charges  which  will
 come  if}  course  of  payment  during  the
 year  ending  the  35  day  of  March,
 7975  in  sespect  of  Gujarat  Capital  Con-
 struction  Scheme’.”

 DEMAND  No.  3{—LoANS  AND  ADVANCES
 To  GOVERNMENT  SERVANTS  IN  PUBLIC

 Works  DEPARTMENT

 MR.  SPEAKER  :  Motion  moved  :

 “That  a  Supplementary  sum  not  ex-
 ceeding  Rs.  10,15,000  on  Capital  Ac-
 count  be  granted  to  the  President  out
 of  the  Consolidated  Fund  of  the  State
 of  Gujarat  to  defary  the  charges  which
 will  come  in  course  of  payment  during
 the  year  ending  the  3ist  day  of  March,
 975  in  respect  of  ‘Loans  and  Advances
 to  Government  Servants  in  Public  Works
 Department’.”

 DrMmanb  No.32-—-LAND  RLVENUEF

 MR.  SPEAKER  :  Motion  moved  :

 “That  a  Supplementary  sum  not  ex-
 ceeding  Rs,  44,50,000  on  Revenue  Ac-
 count  be  granted  to  the  President  out  of
 the  Consolidated  Fund  of  the  State  of
 Gujarat  to  defray  the  charges  which  will
 come  in  course  of  payment  during  the
 year  ending  the  3lst  day  of  March,  975
 in  respect  of  ‘Land  Revenue’.”

 DgMAND  No,  37—Dtstricr  ADMINIST-
 TRATION

 MR.  SPEAKER  :  Motion  moved  :

 “That  a  Supplementary  mm  not  ex-
 ceeding  Rs.  42,23,000  on  Revenue  Ac-
 count  be  granted  to  the  President  out  of
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 the  Consolidated  Fund  of  the  State  of
 Gujarat  to  defray  the  charges  which  will
 come  in  course  of  payment  during  the
 year  ending  the  3ist  day  of  March,  975
 in  respect  of  ‘District  Administration’,”

 DEMAND  No,  38-—MISCFLLANEOUS
 Generar  SERVICES  (REVENUE

 (REVENUE  DEPARTMENT)
 MR.  SPEAKER  Motion  moved  .

 “That  a  Supplementary  sum  not  exveed-
 img  Rs.  4,175,000,  on  Revenue  Account
 be  granted  to  the  President  out  of  the
 Consolidated  Fund  of  the  State  of  Gujarat
 to  defray  the  charges  which  will  come  in
 course  of  payment  during  the  year  ending
 the  3lst  day  of  March,  975  in  respect  of
 ‘Miscellaneous  General  Services  (Revenue
 Department)’.”

 DEMAND  No.  39-—-URnBAN  DLVELOPMEN!
 (REVENUP  Dt  PARTM?  NT)

 MR  SPEAKER  Motion  moved
 “That  a  Supplementary  sum  not  exceed-

 ing  Rs.  1,50,000  on  Revenue  Account
 be  granted  to  the  President  out  of  the
 Consolidated  F  und  of  the  State  of  Gujarat
 to  defray  the  charges  which  will  come  in
 course  of  payment  during  the  year  ending
 the  3ist  day  of  March,  1075  in  respect  of
 ‘Urban  Development  (Revenue  Depart-
 ment)’.”

 DEMAND  No,  40—Sociar  SECURI‘)  AND
 WELFARE  (REVFNUL  DFPARTMEFNT)

 “MR  SPEAKER  :  Motion  moved
 “That  a  Supplementary  sum  not  excced-

 ing  Rs.  28,99,000  on  Revenue  Account
 be  granted  to  the  President  out  of  the
 Consolidated  Fund  of  the  State  of  Gujarat
 to  defray  the  charges  which  wil)  some  in
 course  of  payment  during  the  year  end-
 ing  the  3lst  day  of  March,  975  in  res-
 pect  of  ‘Social  Secruity  and  Welfare
 (Revenue  Department)’.”

 Demanp  No.  4]-—ReEvigr  on  ACCOUNT
 OF  NATURAL  CALAMITIES  (REVENUE

 DEPARTMENT)
 MR.  SPEAKER  :  Motion  moved  :

 “That  a  Supplementary  sum  not  exceed-
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 ing  Rs.  35,00,000  on  Capital  Account
 be  granted  to  the  President  out  of  the
 Consolidated  Fund  of  the  State  of  Gujarat
 to  defray  the  charges  which  will  come  in
 course  of  payment  during  the  year  end-
 ing  the  3ist  day  of  March.  1975  in
 respect  of  ‘Relief  on  account  of  Nuatu-
 ral  Calamities  (Revenue  Department)’.”

 DeManpd  No.  42—Dancs  Districr

 MR.  SPEAKER  Motion  Moved  :

 “That  a  Supplementary  sum  not  exceed-
 ing  Rs.  33,57,000  on  Revenue  Account
 be  granted  to  the  President  out  of  the
 Consolidated  Fund  of  the  Stite  of
 Gujarat  to  defray  the  charges  which
 will  come  in  course  of  payment  during
 the  year  ending  the  3ist  day  of  March,
 975  in  respect  of  ‘Dangs  Distiict’.”

 DeMannd  No.  344-—CoMPENSATIONS  AND
 ASSIGNMENTS  (REVENUE  DEPARTMENT)
 MR  SPEAKER  :  Motion  moved  *

 “That  a  Supplementary  sum  not  exceed-
 ing  Rs  10,00,000,  on  Capital  Account
 be  granted  to  the  President  out  cf  the
 Consolidated  Fund  of  the  State  of  Gujarat
 to  defray  the  charges  which  will  come
 m  course  of  payment  during  the  year
 ending  the  3ist  day  of  March,  975
 m  respect  of  ‘Compensation,  and  As-
 signments  (Revenue  Department)’.”

 DrFmMaNnD  No.  246—-LOANS  AND  ADVANCES
 To  GOVERNMENT  SERVANTS  IN  REVENUEB

 DEepaRTMENT

 MR.  SPEAKER  Motion  moved  :

 “That  a  Supplementary  sum  not  exceed-
 ing  Ry  2,00,000  on  Capital  Account
 be  granted  to  the  President  out  of  the
 Consohdated  Fund  of  the  State  of
 Gujarat  to  defray  the  charges  which
 will  come  in  course  of  payment  during
 the  year  ending  the  3ist  day  of  March,
 7975  in  respect  of  ‘Loans  and  Advances
 to  Government  Servants  in  Revenue  De-
 partment’.”
 The  hon  Members  may  move  their  cut
 motion,



 263  Gujarat  Budget

 SHRI  wR  ७  CHAVDA  (Patan)  ;  J  beg
 to  move  ;

 “That  the  demand  for  grant
 account  under  the  Head  Election
 reduced  to  Re.  4”

 {Failure  to  hold  early  elections  of
 the  Legislative  Assembly  of  Guja-
 rat  ay.
 “That  the  demand  for  grant  on

 account  under  the  Head  Tax  Collection
 Charges  (Finance  Department)  be  re-
 duced  to  Re  ww”

 {Mobilsation  of  fresh  tax  revenue
 of  rupees  2289  crores  in  ‘1974-75,
 without  the  assent  of  Parliament  (2)}

 SHRI  ह:  6.  MAVALANKAR  (Ahme-
 dabad)  :  I  beg  to  move  :

 “That  the  demand  for  grant
 account  under  the  Head  Elections
 redueed  to  Re.  w

 on
 be

 on
 be

 {Deliberate  and  indefinite  postponec-
 ment  of  elections  for  the  new  Vidhan
 Sabha  in  Gujarat.  GB).
 “That  the  demand  for  giant  on

 account  under  the  Head  Gencial  Ad-
 ministration  Department  be  reduced  to
 Re.  aw

 {Failure  to  help  the  Administration
 in  Gujarat  to  plan  and  implement  the
 various  developmental  projects  ॥  the
 State  in  a  proper  and  balanced  man
 ner  (4)].

 “That  the  demand  for  grant  on
 account  under  the  Head  Tax  Collec-
 tion  Charges  (Finance  Department)  be
 reduced  to  Re.  I”

 {Collecting  large  sums  of  revenue
 through  notifications  and  without  the
 proper  and  prior  assent  of  Parlia.
 ment(5)}

 “That  the  demand  for  grant  an
 account  under  the  Head  Education  be
 reduced  to  Re.  *

 {Failure  to  provide  fully  and  ur
 gently  the  funds  and  the  educational
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 framework  and  the  necessary  physical
 facilities  for  the  introduction  of  the
 Higher  Secondary  Edocation  pattern

 (104243)  in  Gujarat  from  June,
 1975,(6)]
 “That  the  demand  for  grant  on

 eccount  under  the  Head  Education  pe
 reduced  to  Re.  a"

 {Failure  to  implement  the  earlier
 UGC,  revised  pay  scales  (prior  to
 Sen  Committee  Report)  for  the
 teachers  of  the  Gujarat  Agricultural
 University.(7)]
 “That  the  demand  for  grant  on

 account  under  the  Head  Irrigation  and
 Svil  Conservation  be  reduced  to  Re.

 {Signing  a  limited  accord  on  the
 Narmada  waters  at  a  ume  when  the
 State  of  Gujarat  has  no  popular  Mi
 nisiry.(8)]
 “That  the  demand  for  grant  on

 account  under  the  Head  Gujarat  Capital
 Construction  Scheme  be  reduced  to
 Re

 (Failure  to  take  proper  and  urgent
 steps  fo:  the  continued  development
 of  Gandhinaga,  the  new  capilal  of
 Gujarat.  On
 “That  the  demand  for  grant  on

 account  under  the  Head  Relief  का  ्
 count  of  Natural  Calamities  be  reduced
 to  Re  mv

 [Failure  to  give  substantial  =  and
 immediate  financial  assistance  —  for
 massive  drought  relief  operations  in
 Gujarat.  (I0)]

 DR.  LAKMINARAIN  PANDIYA
 (Mandsaur)  :  I  beg  to  move  :

 “That  the  demand  for  erant  on
 account  under  the  Head  Flections  be
 reduced  by  Rs.  100."

 {Postponement  of  elections  in  Gujarat
 against  the  wishes  of  the  people.  aby
 “That  the  demand  for  grant  on

 account  under  the  Head  General  Ad-
 ministration  Department  be  reduced  by
 Rs.  100."
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 [indifference  towards  providing  Whether  I  have  cause  or  not,  that  does
 transport  and  drinking  water  facilities
 to  the  people  in  backward  areas  of
 Gujarat  and  also  towards  their  deve-
 lopment  im  other  fields  (12)}
 “That  the  demand  for  grant  on

 account  under  the  Head  Irrigation  and
 Soil  Conservation  be  reduced  by
 Rs  100.”

 [Delay  in  settling  inter-State  water
 disputes  in  a  just  and  practicable  man-
 ner  (13))
 “That  the  demand  for  grant  on  ac-

 count  under  the  Head  Irrigation  and
 Sol  Conservation  be  reduced  by  Rs.  100.”,

 {Delay  in  providing  necessary  funds
 for  mter-State  water  project  known

 as  ‘Mahi  Project’.  (44)j.

 “That  the  demand  for  grant  on
 account  under  the  Head  Relief  on  ac-
 count  of  Natural  Calamities  be  reduced
 by  Rs.  100"

 {Delay  in  providing  necessary  and
 adequate  relief  measures  for  the
 droughthit  people  ॥  Gujarat.  (15)}

 MR.  SPEAKER  :  The  cut  motions  are
 also  before  the  House.

 MR,  SPEAKER  :  Now,  Mr  _  Dinen
 Bhattucharyya

 SHRI  DINEN  BHATTACHARYYA
 (Serampore)  :  The  point  or  order  5  that
 it  would  not  be  necessary  for  you  to  go
 into  all  these  complicated  matters,  if  they
 had  held  the  elections  before  this  budget
 was  prepared.  So,  my  first  point  is  this,
 that  there  should  not  be  any  delay  in  hold-
 ing  the  election  in  Gujarat.  (Interruptions)
 At  the  earliest,  because  there  are  reports
 appearing  that  the  electroral  roll  is  com-
 plete  and  delimitation  is  complete  Then,
 what  is  the  difficulty  in  holding  the  clection  7
 The  only  difficulty  that  I  can  presume  is
 that  the  Congress  Party  led  by  Shrimati
 Indira  Gandhi  is  not  yet  confident  that  it
 will  win  the  elections  there  in  Gujarat.
 That  ic  why  it  is  delayed.  (Interruptions)

 not  matter.  The  people  of  Gujarat  matter
 and  they  want  their  own  representatives;
 but  it  is  sure  that  at  the  present  moment
 you  will  not  be  in  a  position  to  get  majo-
 rity  there  That  is  why  yon  are  taking  this
 step  of  pussing  the  budget  here  in  parlia-
 ment  where  you  have  got  only  24  Members,
 whereas  in  the  Assembly,  people's  reaction
 could  be  reflected.  So.  my  first  point  is
 this,  that  the  elections  to  the  State  Legis.
 lative  Assembly  should  not  be  delayed  and
 that  State  should  not  be  kept  under  the
 Governor's  rule  any  more;  and  that  elec-
 tion  should  be  held.  Sir,  from  the  Budget,
 it  appears  that  as  in  the  General  Budget,
 wherein  we  have  seen  that  the  common
 people  are  being  taxed,  here  also  the  afflu-
 ent  sections  have  not  been  touched  in  the
 matter  of  taxation.  On  the  other  hand,
 some  concessions  have  been  given  to  them.
 On  perusal  of  the  Budget  which  has  been
 placed  here,  I  find  that  the  maximum  tax
 to  be  realised  is  from  the  Sales  Tax.  It
 means  that  the  common  people  will  have
 to  share  the  major  burden  of  taxation
 to  proposals.  There  are  so  many  other  items,
 but  the  time  at  my  disposal  is  short.  So.
 I  will  simply  come  to  other  important
 points.

 So  far  as  हैं  know,  there  are  9  districts
 in  Gujarat.  Out  of  these  19,  4  are  report-
 ed  to  be  drought  affected  and  in  most  of
 the  places  even  the  drinking  water  is  not
 available  Inthe  Fourth  Plan  it  was  decided
 that  they  will  sink  1,000  tubewells  on
 the  basis  of  ‘no  resources’  As  there  was
 no  resource  of  any  water  anywhere  in
 those  villages,  I  am  doubtful  whether
 those  1,000  villages  have  been  covered
 under  ‘No  resource  scheme’,  Again
 2,000  new  tubewells  are  going  to  he  sunk
 in  those  villages  I  am  doubtful  whether
 that  will  be  done  or  not

 Looking  to  the  pitiable  conditions  there,
 a  Member  belonging  to  the  ruling  party
 from  Kutch  has  passionately  appealed  to
 the  Gevernment  here  to  at  least  take  care
 of  these  areas  so  that  minimum  drinking
 water  may  be  provided  to  them  not  only  to
 the  people  of  Kutch  but  to  other  areas  also
 where  the  people  are  suffering.  I  know,
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 the  relief  measures  that  have  been  under-
 taken  in  the  drought  affected  orcas  are
 most  insufficient.  I  was  just  talking  to
 some  Gujarat  Members  sitting  in  the  Cong-
 ress  benches,  they  were  also  complaining
 that  from  the  fair  price  shops  very  seldom
 the  villages  get  even  the  minimum  quan-
 tity  ot  wheat  or  bajara  and  sugar.  That  is
 the  condition  everywhere  over  there.

 In  the  urban  areas  a  large  number  of
 workerd  are  affected  because  of  the  closure
 of  the  third  shift  in  the  cotton  milis  in
 Ahmedabad.  have  personally  seen  there
 that  more  than  10,000,  workers  have  been
 without  employment  for  a  long  time  and
 the  management  there  are  raising  the  plea
 that  stock  are  being  accumulated,  so  they
 cannot  run  the  third  shift.  On  enquiry
 it  was  found  that  these  stocks  are  fake
 stocks,  because  the  management  wants  to
 create  such  an  atmosphere  in  the  country
 as  if  there  is  a  scarcity  of  cloth.  They  are
 doing  this  to  achieve  the  purpose  of  fixing
 any  price  for  any  quality  of  cloth.

 In  some  mills  which  are  run  by  the
 National  Textiles  Corporation,  even  the
 minimum  labour  was  laws  are  not  imple-
 mented.  That  is  why  a  big  demonstration
 was  organised  by  the  working  class  there  in
 Ahmedabad  to  place  all  these  grievances
 there.

 Another  point  which  I  want  to  mention
 is  that  the  recommendations  of  the  Engi-
 neering  wage  Board  have  not  yet  been  imp-
 lemented  in  many  factories  and  especially
 in  the  factories  which  are  using  very  mo-
 dern  machines  These  Engineering  Wage
 Board  recommendations  are  not  imple-
 mented  because  the  total  number  of  emp-
 loyed  persons  there  is  less  than  50.  This
 is  an  injustice  to  them.  I  would  plead  with
 the  Minister  to  see  that  the  Fngineering
 Wage  Board's  recommendations  are  also
 applied  in  case  of  the  factories;  where  there
 are  less  than  fifty  workers  working.

 There  is  also  the  problem  of  the  recom-
 mendations  of  the  Minimum  Wage  Com-
 mittee  for  the  printing  press  workers.  In
 their  case  also  even  the  meagre  amount
 recommended  by  this  Minimum  Wages
 Committee  have  not  been  given  in  many
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 cases.  There  is  no  reason  why  they  should
 be  deprived  of  these  little  benefits  which
 have  been  accorded  to  them  by  the  Mini-
 mum  Wages  Committee.

 4  bra.

 And,  regarding  the  lay-off  that  has  taken
 place  in  the  textile  mills,  in  most  of  the
 cases,  the  lay-off  benefit  has  not  also  been
 gtven  to  them  as  per  the  law.  We  have  dis-
 cussed  Gujarat  only  yesterday  and  we  have
 seen  hew  oftén  the  minimum  requirements
 ay  per  law  and  as  per  provisions  of  the
 Constitution  have  not  been  complied  with.
 They  have  just  forgotten  these  things.  They
 prepare  the  budget  in  the  same  way.  The
 cases  of  these  poor  workers  are  always  for-
 gotten  and  these  people  are  being  deprived
 of  their  legitimate  rights.  I  have  several
 other  points  and  I  wish  to  point  out  a
 most  relevant  point.  There  is  one  Counsul-
 tative  Committee.  In  regard  to  this  presen-
 tation  of  Budget  before  the  Parliament,  that
 Consultative  Committee  there  has  not  been
 consulted.  They  have  not  done  that  while
 presenting  this  budget  m  Parliament,  which
 has  been  prepared  by  breaucrats  there  in
 Guwarat.  My  question  is,  what  is  the  ob-
 jection.

 MR  SPFAKER  Mr.  Dinen  Bhatta-
 charyva,  just  a  minute.  Before  I  go,  I
 wish  to  say  this.  I  am  very  happy  that  the
 suggestions,  whatever  they  were,  which
 were  given,  have  been  accepted  by  the
 Ministry.  I  have  been  informed  by  the  hon.
 Minister  that  the  Finance  Ministry  have
 agreed  to  issue  a  corrigendum  omitting  the
 amount  in  guestion.  This  is  instead  of  an
 amendement.  J  think  that  solves  the  pro-
 blem.  He  says  :  “The  procedure  is  accep-
 table  to  the  leaders  of  Opposition  to  whom
 T  have  talked.  The  corrigendum  accordingly
 is  being  issued.”  This,  they  have  sent  for
 my  information.  I  thought  I  should  share
 it  with  you.  I  am  very  happy  that  this  was
 not  a  question  of  prestige,  but  this  was  a
 question  of  applying  the  points  of  Consti-
 tution  and  procedure.  I  am  very  greatful
 that  this  matter  has  ultimately  been  re-
 solved,  I  hope  such  attitudes  do  help  the
 House  in  the  long  run.  Thank  yeu  very
 much.
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 SHRI  P.  G.  MAVALANKAR  (Ahmeda-

 bad)  :  Why  opposition  only,  ‘entire  House’
 he  should  have  said,—not  the  leaders  of
 the  Opposition  only.

 MR.  SPEAKER  :  Anyway,  that  has  been
 resolved  without  much  difficulty.  The  credit
 goes  to  Mr.  Sezhiyan.

 4.04  HOURS

 {MR  DEPUTY  SPEAKER  in  the  Chair]
 SHRI  DINEN  BHATTACHARYYA  :

 Mr.  Deputy  Speaker,  Sir,  you  have  per-
 haps  heard  me  say  this,  Regarding  the  Con-
 sultative  Committee,  I  asked,  is  it  a  show  ?
 It  is  to  be  kept  only  as  a  show-piece  ?
 When  the  Consultative  Committees  are  for-
 med,  that  means  when  there  is  no
 Assembly,  that  Consultative  Committee
 will  be  consulted.  My  question  is  why
 the  Consultative  Comittee  meeting  was  not
 called  when  the  budget  proposal  was  to  be
 placed  before  Parliament.  Not  only  this,
 i  have  seen  that  to-day,  that  is,  on  2ist,
 meeting  has  been  called.  Here  the  Speaker
 gives  his  ruling  that  this  must  continue  ;
 and  everything  regarding  Gujarat  is  not
 yet  finished.  The  Home  Minister  has  called
 a  meeting  to  pass  two  bills.  Provisions  are
 also  there  in  the  budget.  What  an  anomaly
 it  is  ’  This  is  the  attitude  of  this  Govern-
 ment  or  the  attitude  this  ruling  party  is
 taking.

 SHRI  P.  G.  MAVALANKAR  :  Mr.
 Bhattacharyya,  four  meetings  were  called
 but  there  was  not  much  discussion.

 MR.  DEPUTY-SPEAKER  :
 Order.

 SHRI  DINEN  BHATTACHARYYA
 After  the  meeting,  I  raised  a  very  per-
 tenent  question.  Whatever  you  may  say
 here,  your  proposals  describe  that  there
 were  disturbances,  drought  etc.,  etc.  What
 were  the  disturbances  there  7?  I  want  to
 know.  The  people  had  expressed  their
 feelings—their  grievances,  And  as  a  result
 of  that,  you  had  to  dissolve  the  Assembly
 I  do  not  know  how  you  can  get  away  with
 this  sort  of  expression  that  ig  given  here.
 When  I  put  a  question  in  the  Consultative

 Order,
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 that  there  were  atro-

 MR.  DEPUTY-SPEAKER  :  Mr.  Bhatta-
 charyya,  how  do  you  expect  the  Finance
 Misuster  to  reply  to  all  these  things  ?

 SHRI  DINEN  BHATTACHARYYA  :
 He  has  now  come  with  the  budget.  I  am
 within  the  scope  of  that.

 MR  DEPUTY-SPEAKER  :  That  is  a
 different  matter.  There  was  scope  when  the
 extension  of  President's  Rule  came  up  be-
 fore  the  House.  You  will  here  confine  our-
 self  to  the  financial  matters.

 SHRI  DINEN  BHATTACHARYYA  :
 But,  they  have  asked  for  money  for  the
 police  It  was  they  who  committed  the
 atrocities  on  the  people.  I  asked  a  question
 on  that.  They  kept  silent  and  no  answer
 was  given  to  it.

 MR  DFPUTY-SPEAKER  :  Now,  you
 will  please  conclude

 SHRI  DINEN  BHATTACHARYA  :
 May  I  know  how  much  time  I  have
 taken  ?

 MR  DUPTY-SPFAKER  :  I  do  not
 know  yhen  you  started.  You  must  have
 taken  more  time.

 SHRI  DINEN  BHATTACHARYYA  :
 No,  Sir.

 MR.  DEPUTY-SPEAKER  :
 check  up.

 SHRI  DINEN  BHATTACHARYYA  :
 Let  me  finish.  I  again  repeat  that  there
 should  not  be  any  delay  in  holding  the
 clectons  Already  people’s  feelings  are
 there.  The  Government  must  make  an  im-
 mediate  announcement  about  the  elections
 in  Gujarat.

 SHRI  0.  D.  DESAI  (Kaira)  :  Mr.
 Deputy-Speaker,  Sir,  Guyarat  is  enter-
 ing  into  a  worst  and  most  critical  phase  of
 this  famine  that  lies  before  us.  Next  six

 I  sball
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 months  would  be  quite  critical,  We  have
 just  now  seen  the  urgency  for  the  approval
 of  the  budget  so  that  we  can  meet  this
 situation.

 MR.  DEPUTY-SPEAKER  ;  Just  a
 minute,  Mr.  Desai,  I  am  not  taking  your
 time.  We  must  work  out  on  the  basis  of
 these  two  hours.  Mr.  Bhattacharyya  was
 entitled  to  five  minutes  but  he  had  taken
 fifteen  minutes

 SHRI  DINEN  BHATTACHARYYA
 No,  Sir.  In  between  there  was  a  change-
 over  cf  Chairmen.

 MR.  DEPUTY-SPEAKER  :  I  am  not
 blaming  you.  My  object  in  saying  it  is  this.
 3  would  only  request  you  all  to  confine
 yourselves  to  five  minutes  each

 SHRI  NATWARILAL  PATFL  (Mch-
 sana)  :  We  should  have  at  least  seven
 minutes.

 MR.  DEPUTY-SPEAKFR  :  Who  has
 allotted  ?

 SHRI  NATWARLAL  PATEL  You
 have  tc  allot,  We  request  you  to  allot  seven
 minutes  at  least

 MR.  DEPUTY-SPEAKER  :  All  right
 But,  within  seven  minutes,  you  must  con-
 clude.

 SHRI  D.  D  DFSAI  :  Sir,  though  there
 had  been  some  criticism  about  the  way  in
 which  the  Budget  has  been  prepared,  !
 would  say  that  on  the  whole,  the  money
 has  been  well  spent  and  the  Government
 has  been  frugal.  They  have  lived  within  the
 means  and  if  you  go  into  the  details  of  the
 expenditure,  you  would  find  that  there  is
 no  real  cause  for  any  suspicion  or  doubts.
 We  had  fost  a  lot  of  time  on  technical
 matters  and  figures.  I  am  not  going  into
 the  details.

 Sir,  presently,  we  are  faced  with  scarcity
 and  certain  other  difficulties  in  regard  to
 availability  of  foodgrains,  water,  employ-
 ment  and  those  sorts  of  things.  The  ques-
 tion  is  of  finance.  I  would  request  the  Gov-
 ernment  of  India  that  finance  to  the  extent
 necessary  should  be  provided.  In  fact,  if
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 you  wilt  kindly  look  into  the  Budge’,  you
 will  find  that  practically  nb  provision  or
 reducea  provision  bas  been  made  for
 power.  This  is  an  important  aspect.  Today,
 we  may  be  in  a  good  position  in  regard  to
 power  not  only  because  of  better  power
 generation,  but  because  industrialisaiion  in
 Gujarat  on  account  of  the  inability  of  the
 State  Government  to  provide  funds  has
 gone  down

 The  other  issue  is  in  regard  to  public
 sector  projects  Sir,  Central  Government,
 as  you  know,  is  not  giving  public  sector
 projects  to  Gujarat  of  a  nature  which
 are  related  to  items  other  than  petroleum.
 Sir,  I  would  say  that  for  irrigation  for
 power  and  for  all  these  items,  unless  funds
 ag  provided  it  is  not  possible  for  the
 Stote  Government,  when  it  is  undertaking
 programmes  in  regard  to  scarcity  and  even
 famine  conditions,  to  implement  the  plans
 in  the  proper  manner.

 Now,  Sir,  the  finance  sources  have  been
 questioned  We  have  the  question  of  roy
 बार  on  oi!  which  has  been  undecidcd  for
 a  long  time  During  the  last  two  Budget
 discussions,  I  had  suggested  that  the  pain
 amount  should  be  split.  The  Government
 is  earning  on  sale  of  petroleum  products
 a  huge  amount  of  money.  Everybody  fs
 running  to  these  Arab  countries  Here.
 whether  it  is  Gujarat  or  Assam,  in  doth  the
 cases,  the  limitation  ig  in  regard  to  funds.
 I  would  suggest  that  instead  of  allowing
 the  matter  to  be  left  at  that  stage,  Gove-
 ernment  should  take  immediate  measures  by
 which  the  amount  from  oil  which  the
 Central  Government  earns  or  gain  is  split
 with  the  State  Government  in  an  equi-
 table  manmer.

 Then,  there  is  the  question  of  irriga-
 tion.  In  our  state,  famine  conditious  have
 arisen  on  acount  of  shortage  of  water.  The
 water  of  the  Narmada  are  flowing  before
 the  eves  of  the  people  of  Gujarat  into
 the  sea.  Irrigation  projects  like  Kadana
 dam  are  held  up  on  acount  of  shortage  of
 funds  even,  though  construction  was
 started.  I  would  suggest  in  spirit  of  the
 Narmada  Partial  arrangements  in  respect
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 of  four  projects  in  Gujarat  and  four  pro-
 jyecty  in  Madhya  Pradesh,  that  at  least
 Narmuda  Canals  works  should  be  started
 ammediately.  After  all,  we  are  sure  to  build
 the  Nawagam  dam  whatever  may  be  the
 height  that  may  be  decided  by  the  Tribu-
 nal.

 Now,  I  would  like  to  mention  about
 industiualsation,.  Sir,  in  the  State  of  Guja-
 rat,  mndustrtalisation  has  almost  come  to  a
 siandstiil.  Unemployment  has  grown  to
 such  an  extent  that  the  situation  in  the  State
 has  become  almost  intolerable.  Industria-
 lisatior  can  take  place  only  when  funds  are
 available  and  it  38  amazing  that  funds  with
 the  Gujarat  State  Financial  Corpuration,
 the  Gujarat  Industrial  Investment  Corpora-
 tion  and  other  financial  instituions  have
 dried  up.  There  are  no  funds  with  them.
 Even  the  promised  amounts  are  not  forth-
 coming  There  are  a  large  number  of  peo-
 ple—f  would  not  name  myself—who  have
 undertaken  projects  on  the  assurance  of  the
 State  and  who  have  gone  to  the  State  but
 we  find  that  nothing  is  progressing.  People
 ate  not  provided  with  any  funds  This  is
 the  situation.  This  has  arisen  on  account  of
 the  State  having  raised  and  exhausted  all
 the  resources  which  are  within  its  power
 and  which  could  be  given  by  the  people.
 There  is  a  guit  in  Agricultoral  products
 such  as  cotton  and  tobacco  It  is  common
 knowledge  that  in  groundnuts  the  oil  mil-
 lers  are  losing  money.  The  agencies  of  the
 Government  of  India  should  enter  the
 market  to  see  that  funds  are  released  for
 these  people.  J  suggest  that  the  Bhavanagar-
 Taraour  line  and  Kanadpani-Modesa  line
 should  be  taken  up.  I  had  already  request-
 ed  the  Railway  Minister;  but  that  would
 stil!  require  some  pressure.  The  road  pro-
 jects  and  the  port  projects  are  al}  at  a
 standstill!  How  are  we  going  to  develop  the
 State  7?  Even  if  this  budget  it  passed,
 there  is  no  provision  in  this  budget  to
 take  care  of  all  the  projects,  Industrial  pro-
 jects  such  as  the  sector  project,  petro-
 chemicals,  tyres,  etc.  had  been  put  on
 shelf  for  one  reason  or  another.  The  de-
 posits  of  Gujarat  in  the  4  nationalised
 banks  stand  at  Rs,  725  crores  or  750  crores
 whereas  advances  to  Gujarat  are  Rs.  450
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 crores.  In  other  words  Rs.  300  crores  of
 Gujarat  State  are  diverted.  The  deprivation
 of  the  State  has  feft  it  barren.  I  conclude
 by  suggesting  that  our  Government  should
 take  particular  care  to  see  that  develop-
 ment  work  takes  place  in  Gujarat.

 SHRI  H.  N.  MUKHERJEE  (Calcutta—
 North-East)  :  I  am  not  surprised  that  the
 House  is  depleted  and  as  for  myself  I
 feel  rather  sickened  as  I  have  waited  and
 watched  the  proceedings  on  this  issue.  As
 you  know  very  well,  because  you  were  in
 the  Chair  most  of  the  time  yesterday,  it
 was  thanks  mainly  to  our  friend  Era  Sez-
 hiyan  the  watchdog  of  the  Consolidated
 Fund  of  India,  we  discovered,  how  not
 only  was  the  House  being  taken  for
 gianted  but  also  how  the  House  was  being
 taken  for  a  ride  and  the  constitutional
 provisions  were  simply  being  pushed  off
 the  table

 MR  DEPUTY-SPEAKER  :  The  House
 discovered  itself.

 SHRI  H  N,  MUKHERJEE  :  The  House
 has  been  able  to  find  only  a  mahke-shift
 solution  of  the  matter.  The  discovery  is
 something  on  which  you  have  compli-
 mented  the  House  and  particularly  Mr.
 Sezhiyan.  Bat  what  worries  me  is  the  fact
 that  this  is  the  symptom  of  the  attitude  of
 the  Governmefit.  I  am  very  sorry  for  my
 friend,  the  Minister  of  State  whom  ¥  did
 not  expect  to  be  able  on  the  spur  of  the
 moment  to  answer  the  kind  of  question
 which  came  up.  The  matter  has  been
 hanging  fire  since  yesterday  and  I  did  ex-
 pect  that  the  Law  Minister  would  come
 here  and  at  least  offer  whatever  explanation
 he  might  have  in  mind.  I  did  expect  this  ;
 the  Home  Minister  should  have  been  pre-
 sent  on  this  occasion.  For  the  last  five
 or  six  years  or  even  more  perhaps  a  cus-
 tom  or  a  kind  of  convention  has  been
 manufactured  so  that  the  Treasury  Bes-
 ches  are  usually  empty  when  things  happen
 and  now  in  regard  to  Gujarat  we  are
 treated  to  this  kind  of  spectacle  which  fs  a
 completely  sickening  spectacle.

 T  think  Shri  Bhattacharyya  pointed  this
 out.  The  Home  Minister  has  had  the
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 have  been  discussed.  Gujarat  is  being
 prived  for  longer  than  is  essential  of  the
 right  to  self-Government  and  also  good
 Government  because  perhaps  good  Govern-
 ment  is  not  to  be  had  on  this  side  of
 the  golden  gates  of  paradise.

 But  at  any  rate  if  the  Gujarat  Assembly
 was  there  they  could  discuss  the  Budget.
 And  you  tell  me  to  finish  in  seven  minutes,
 Luckily  I  do  not  belong  to  Gujarat.  I
 only  take  the  clue  from  some  of  our  pairo-
 kar  friends  from  Gujarat  who  tell  me  some-
 thing,  but  that  is  not  sufficient.  That  8
 an  expression  which  has  just  acquired  cur-
 rency.  I  happen  to  have  got  very  kind  as-
 sistance  from  some  of  my  Gujarati  friends,
 but  even  so  we  are  not  in  a  position  to
 say  anything  in  this  House  because  bureau-
 crats  are  in  power.  We  are  told  from
 time  to  time  that  the  cream  of  the  civil
 service  is  looking  after  Gujarat.  If  this  is
 the  way  in  which  the  cream  of  the  civil
 service  works,  then  God  helps  our  country.

 The  main  point  which  has  to  be  stressed
 over  and  over  again  is  that  Gujarat  must
 have  her  own  Assembly  and  the  elections
 are  being  postponed  repeatedly.  And  in  the
 meantime  what  they  have  done  is  tu  post-
 pond  even  the  Panchayat  elections  by  seven
 months  till  the  end  of  the  year.  Why  don't
 they  be  more  honest  about  it  and  say  that
 till  next  year  nothing  is  going  to  happen  in
 Gujarat?  Let  them  come  out.  Things  being
 as  they  are,  9  am  personally  not  unready
 to  accept  even  that  kind  of  suggestion,  but
 they  are  not  honest  about  it.

 We  are  told  so  much  about  the  drought
 and  distress  conditions,  and  there  is  no
 doubt  about  it  that  the  Gujarat  Government,
 such  as  it  is,  is  tinkering  with  relief.  Com-
 pared  to  that  the  matter  of  voluntary  effort
 is  a  great  deal  more  laudable.  And  they  are
 tinkering  with  relief  because  they  cannot
 get  such  money  as  they  need.  A  sum  of
 probably  Rs.  00  crores  is  required  to  be
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 ble—not  my  friend  who  happens  to  be
 Minister  of  State  having  a  baby  to  tend,
 very  uncomfortable  baby  for  the  time
 being,  it  is  not  his  fault,  it  is  the  fault  of
 this  Government.

 T  learn  also  that  out  of  i0,000  villages
 affected  by  severe  water  shortage,  water
 supply  through  tankers  has  been  arranged
 for  70  villages  or  so,  At  least  the  problem
 of  water  supply  could  have  been  met  if  they
 had  two  to  three  hundred  tankers  supplying
 water  to  the  different  villages.

 I  see  also  that  friends  over  there  like
 Mr.  Mehta  talk  so  often  about  Kutch.  I
 read  a  fong  time  ago  about  certain  schemes.
 Kutch  was  a  kind  of  area  where  the  Plan-
 ning  Commission  found  it  very  congenial
 and  easy  to  set  up  a  cheese  making  factory,
 but  nothing  has  been  done  though  years
 have  passed.  Nothing  happens  to  get  done.

 There  is  the  Narmada  waters  question.
 TI  was  in  Ahmedabad  nearly  20  years  ago
 and  I  saw  a  sort  of  museum  where  there
 was  a  map  showing  how,  if  the  Narmada
 waters  were  controlled  and  preperly  divided
 between  the  States  which  were  butting  on
 it,  wonderful  results  would  ensure.  For  more
 than  20  years  the  thing  has  been  hanging
 fire.  The  Prime  Minister  had  at  one  point
 of  time  said  that  she  was  going  to  take  up
 the  matter  for  her  own  adjudication.  She
 did  not  like  the  baby  over  much,  she  threw
 it  aside.  I  do  not  know  where  it  is  now  and
 how  long  it  will  take  for  the  Narmada

 also  that  they  have  got  a  peculiar
 feeling  in  regard  to  conducting  elections.
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 Last  year  there  was  an  _ प्रुडाएा 2ड6:  If  a  de-
 mocratic  party  was  proceeding  in  a  princi-
 pled  manner  to  tackle  it,  obviously  they
 should  have  been  in  a  position  to  face  the
 people  of  Gujarat  which  is  traditionally  a
 Congresa  supporting  State  where  the  likes  of
 us  do  not  get  a  voting  at  all,  but  they  do
 not  have  that  sense  of  courage  and  charac-
 ter.  They  have  a  guilty  conscience  and  that
 is  why  with  the  bureaucrats  in  power  every-
 thing  is  in  a  mess  and  the  mess  would  not
 be  corrected  till  there  is  a  drastic  solution.

 SHRI  NATWARLAL  PATEL  (Meh-
 sana)  :  I  must  thank  you  for  giving  me
 an  opportunity  to  speak  on  the  Gujarat
 Bill.  Sir,  my  State  is  facing  an  un-prece-
 dented  drought  situation  this  year.  Last
 year,  there  were  heavy  floods  in  the  State
 and  the  entire  agriculture  was  damaged
 Not  only  that,  people  living  on  the  banks
 of  rivers  were  the  worst  sufferers  as  they
 became  homeless.  Year  before  last  there
 was  a  country-wide  famine  and  Gujarat
 also  was  affected  badly.  This  year,  mon-
 soon  failed  miserably.  There  was  no  mon-
 soon  crop  and  our  poor  farmers  have
 little  source  of  irrigation  for  growing  rabi
 crop  particularly  wheat.  They  have  no  कहां-
 gation  facilities  for  long  staple  cotton  also.
 Looking  at  this  drought  situation  in  the
 State,  I  understand,  the  Gujarat  Government
 has  taken  a  number  of  steps  to  fight  the
 situation.  This  drought  situation  has  created
 a  number  of  problems  in  the  State—drink-
 king  water  problem,  problem  of  fodder  and
 especially  the  problem  of  famine.  At  pre-
 sent,  there  are  some  villages  where  drink-
 ing  water  difficulties  are  still  there.  Gujarat
 Government  is  aware  of  this.  There  is  no
 doubt  about  it.  But  there  is  a  financial
 constraint  and  I  am  afraid,  the  whole
 programme  initiated  by  the  Gujarat  Govern-
 ment  will  suffer  for  want  of  adequate
 finance.  That  is  why,  I  would  like  to  draw
 the  attention  of  the  hon.  Minister  to  this
 very  important  point.  I  am  afraid,  Gujarat
 Government  will  not  be  able  to  face  the
 un-precedented  situation  unless  and  until
 adequate  finance  is  made  available  to  them.
 That  is  why,  I  would  like  to  request  the
 hon.  Minister  to  give  adequate  finance  from
 General  Budget  to  the  people  of  Gujarat.
 As  8  matter  of  fact,  at  present,  whatever
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 is  being  given,  is  from  Plan  funds  and  we
 are  not  getting  any  finance  from  the  Central
 Fund  or  from  the  General  Budget  in  the
 name  of  famine.  Therefore,  again,  I  would
 like  to  request  the  hon.  Minister  to  see  that
 adequate  finance  is  given  not  only  trom
 Plan  Budget  but  from  General  Budget  also.

 In  Gujarat,  the  growers  are  growing  long
 staple  cotton  and,  as  a  matter  of  fact,  I
 can  say  that  the  people  there  are  being  put
 to  great  misery  because  there  is  no  market
 at  present  there.  They  are  not  getting  even
 the  cost  price  of  the  production.  We  have
 discussed  this  matter  many  times  on  the
 floor  of  the  House  either  in  the  form  of  Cal-
 ling  Attention  or  in  some  other  form.  Any-
 way,  so  far  as  the  Commerce  Ministry  is
 concerned,  they  say  that  they
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 do  not  have  adequate  finance  with
 that  case,  I  would  request  the  hon.  hnance
 Minister  to  see  that  adequate  finance  should
 be  given  to  Cotton  Corporation  of  India,
 to  textile  mills  of  this  country  and  Coope-
 ratives  so  that  this  problem  of  long  staple
 cotton  especially  in  Gujarat  State  can  be
 easily  solved.

 One  thing  more,  I  would  like  to  bring
 to  the  notice  of  this  House.  About  seven
 lakh  labourers  are  working  in  relief  works
 They  are  working  for  eight  hours  but  they
 are  not  getting  even  Rs.  3  per  day.  They
 are  doing  very  hard  work  for  eight  hours.
 They  are  digging  very  hard  lands  and  still
 they  ure  not  puid  even  Rs,  3.  I  have  mvself
 visited  a  number  of  relief  works  and  when
 I  saw  these  people  working  there,  I  reali-
 sed  that  it  was  really  a  very  tremendous
 job  and  they  should  be  given  at  least  Rs.  3

 you  are  doing  a  great  injustice  e
 poor  labourers  of  this  country.  This  is
 a  socialist  Government  and  I
 from  a  socialist  Government  at
 much.  We  had  raised  this  matter
 Consultative  Committee  meetings  and
 hon,  Minister  was  kind  enough  to  say
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 point  As  far  as  Gujarat  State  ६  concerned,
 we  have  taken  some  irrigation  projects
 already  in  hand  like  Kadna  and  Dharo:,
 etc.  These  projects  have  been  suffering
 for  want  of  adequate  finance.  If  adequate
 finance  is  provided,  we  will  be  able  to
 complete  these  projects.  I  would  request
 the  hon.  Minister  to  give  us  finance  spe-
 cially  to  finish  these  already  taken  in  hand.

 Bro  लक्ष्मीनारायण  पाडेय  (मदसौर)  उपाध्यक्ष
 जी,  इस  सरकार  में  न  तो  जन  भावना  के  प्रति
 आस्था  है  शौर  न  प्रजातन्त्र  के  प्रगति  इस  की  कोई
 धारणा  है।  यह  सरकार  संविधान  का  रोश  मजाक
 बनाती  है।  इसी  गुजरात  बजट  के  सम्बन्ध  में
 जिस  प्रकार  स्रविधाम  के  क्रय  खिलवाड़  किया  गया

 बह  हमने  देखा,  इस  सरकार की  संसद  के  प्रति
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 भी  बहुत  वयोधा  प्रमिला  नहीं  है,  और  प्रती  कारण
 हैकि  जिस  बजट  को  गुजरात  के  निर्वाचित  प्रति-
 निधियों  को  पारित  करता  चाहियें  था  उसे  हम
 जाति  कर  रहे  हैं।  इससे  दुर्भाग्यपूर्ण  बत  और
 क्या  हो  सकती  है।  गुजरात  की  जनता ने  बार  बार
 गांव  की  कि  हमारी  निर्यातित  सरकार  हो,  लेकिन
 उस को  किसी  म  किसी  बहाने  से  टाल  कर  यहा
 पर  राष्ट्रपति  शासन  को  लागू  रखा  जा

 रहा है,  पौर  एक  लम्बी  वधि  से  बह  कह  कर  कि

 वहा  पर  निर्वाचित  कभी  नहीं  होगा,  बहु  बजट
 यहा  उपस्थित  किया  mer  te  मैं  कहना  चाहूँगा.
 कि  जहा  बाप  ने  निर्वाचन के  लिये  या  सरकार  के  दूसरे
 सख्या  के  लिये  बजट  में  कुछ  राशि  मानी  है

 यहां  सब  से  पहले  बाप  निर्वाचन  कराइये।

 जहा  तक  गुजरात  की  वित्तीय  स्थिति  का  सम्बन्ध  है
 और  अनेकानेक  समस्या प्र ों  का  सम्बन्ध  है  उन  के  सम्बन्ध

 में  भी  पिछले  समय  से  इस  सरकार से  किसी  प्रकार
 का  कोई  उचित  धौर  ठोस  कदम  नहीं  उठाया।

 हां  बाढ़  पायी,  सूबा  शाया  कौर  जब  इन  शिव-
 दादी  से  गुजरात  के  20  लाख  लोग  प्रीडित  हुये
 उन  में  से  केवल  5  लाख  के  करोड़  लोगों  को  यह

 सरकार  काम  दे  सकी,  शेक  लोग  गी  भी  परेशान

 हैं।  ने  उन  के  रहने  का  स्थान  है,  न  उन  की  1... क
 छोटी  कौ  समस्या  का  समाधान  हो  पाया  है।
 विवश  लॉग  अत्यन्त  सकट  मे  हैं।

 मर वार  ने  .5  करोड़  Fe  भा  प्रावधान  किया

 है,  लेकिन  सूखा  श्लोक  बाढ़  से  प्रभावित  लोगों  के

 लिये  कप  को  कम  से  कम  50  ब्रांड  to  कौर
 चिक  खर्च  करता  चाहिये।  यदि  ड्राप  ऐसा  कर

 सकते  तभी  भाप  बाढ़  और  सूखा  पीडित
 लोगों  को  किसी  प्रकार  को  सहायता  पहुचा  सकते

 हैं,  अन्यथा  नहीं।

 ब  मैं  सिंचाई  कौर  बिजली  योजनायें  के  बारे
 में  कुछ  निवेदन  चाहता  ह्  नर्मदा  योजना  का

 मध्य  प्रदेश  कौर,  गुजरात  से  सम्बन्ध  है।  लेकिन
 बहू  मामला भी  ग्राम  बटाई  में  ही  पडा  हुमा  है।
 पहुचे  नर्मदा  के  मामले  को  द्वि म्यू तत  को  सौंपा
 गया,  फिर  प्रधान  मनी  ove  war  war  शोर  भंग
 फिर  से  यह  मामला  ट्रिब्यूनल  के  पास  भला  गया
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 है।  मध्य  प्रदेश  की  और  गुजरात  की  जनता  चाहता
 है  कि  इस  का  लाभ  उस  को  शीघ्र  मिलें ।  यदि
 इस  विवाद  का  हल  हो  जाता  है,  मध्य  प्रदेश  को  भी
 लाभ  होगा  तथा  गुजरात  को  भी  भारी  जाम  मिलेगा।
 भारी  मात्रा  में  कुछ  को  भूमि  की  सिचाई  की
 व्यवस्था  की  जा  सकता  है  उम्र  भूमि  को
 उपजाऊ  बनाया  जा  सकता  है।  लेकिन  खेद  है  कि
 कमी  तक  वह  मामला  हल  नहीं  ही  पाया  है।  मेरी-
 माग  हैं  कि  इस  मामन  को  जल्दी  से  जनी  लिए
 हाया  जाना  चाहिये।

 जहां  तक  कई  योजना  का  सम्बन्ध  है  छठे
 विस  योग  ने  कहा  है  कि  इस  के  लिये  काफी
 पैसा  देता  चाहिये।  नेकी  सरकार  ने  उस  दिशा
 में  कोई  प्रभावी  कदम  नहीं  उठाया।  इसी  प्रकार
 माही  योजना  के  बारे  में  भी,  जो  गुजरात  और
 राजस्थान  के  बीच  में  है,  कोई  कदम  नहीं  उठाया
 गया  यदि  इस  योजनाओं  को  पूरा  कर  लिया
 जाय  तो  इन  से  गुजरात  को  काफी  तरक्की  हो
 सकती  है  सिंचाई  की  सुविधायें  बढ़  सकता  हैं  जिस
 से  गुजरात  का  तेजी  से  विकास  हो  सकता  है।
 गुजरात  को  बिजली  की  प्रत्यन्त  प्रा वश्य कता  हैं।
 उसे  शोध  हल  किया  जाना  चाहिये।

 जहा  तक  काड  ला  मुक्त  व्यापार  क्षेत्र  का  सम्बन्ध  हे
 इस  सरकार  ने  उस  दृष्टि  से  कोई  काम  नहीं  किया
 है  जिस  से  लोग  वहा  जायें  कौर  उस  का  लाभ
 गुजरात  सरकार  को  मिले,  देश  को  मिले  t  ae
 है  कि  इस  बारे  में  भो  सरकार  ने  कोई  कदम
 नहीं  उठाया  है।  परिणाम  यह  है  कि  काडला  मुक्त
 व्यापार  क्षेत्र  के  लोग  झपने  उद्योग  बहनो  से  हटा
 रहे  हैं।  मैं  पुन.  कहना  चाहता  हूं  कि  गुजरात  की
 जनता  की  ब्तेमान  मे  काफी  कष्ट  है,  लोगों  के
 लिये  पोते  का  पानी  नहीं,  पशुधन  के  लिये  चारा
 नही  हैं।  चारे  के  अभाव  में  पशु  मर  रहे  हैं।
 इसलिये  सरकार  को  तुरन्त  समुचित  व्यवस्था  करनी
 चाहिये  आकर  भतीज  तथा  चारे  के  सकट  को  दूर
 करने  तत्काल  प्रभावी  कदम  उठाने  चाहिये  t
 इन  सब  बातो  के  विद्यमान  रहते  ढ्  केवल  थोड़ा
 बहुत  पैसा  दे  कर  बहा  के  लोगो  को  शांत  नहों
 किया  जा  सकता  है।  इसलिये  यदि  बाप  को  गुजरात
 को  समस्या भों  को  निपटाना  है  तो  बाप  को  भारी
 आता  में  धनराशि  देगी  चाहिये।
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 जहां  तक  लेबर  प्रॉबलम  का  सवाल  है  वहां  पर
 टेक्सटाइल  मिल्स  के  भ्म्दर  काफी  कपड़ा  जमा
 है  जिस की  बजह  से  मजदूरों  कों  निकाला  ह... ल
 रहा  है।  हम  से  मजदूरों  में  भी  भयंकर  प्र सतोष
 व्याप्त है।  सरकार को  उस  बारे  में  भी  ध्यान  देना
 चाहिये।  बाज  वहां  के  श्रमिकों  के  सामने  एक
 भारी  संकट  खड़ा  हो  गया  है।  मेरी  राय  में  इस
 सब  समस्याओं  का  अगर  कोई  हल  हो  सकता  है
 तो  वहां  पर  निर्वाचन  हो  सकता  हैऔर  जन  प्रिय
 सरकार  द्वारा  ही  इन  समस्यायें  का  समाधान

 बढा  जा  सकता  है।  यह  सरकार  वहां  की  समस्याध्रों
 को  सुलझाने  में  झममर्थ:  रही  हैं।

 मेरी  आशा  है  कि  मैंने  जो  बिजली,  सिंचाई
 योजनाझो  के  बारे  में  दौर  छठे  किसि  आयोग  नें
 सिफारिश  की  है  तथा  गुजरात  को  लेबर  प्रॉब्लम्स
 के  बारे  मे,  सूखा  ग्रस्त  और  बाढ़  ग्रस्त  क्षेत्रों  के
 बारे  में  बाते  उठाई  हैं  उनके  के  बारे  में  स्त्री  महोदय
 श्रव्य  ही  आश्वासन  देते।  तथा  ठोस  कदम  उठायेंगे

 बहू बहू भी  बताये  कि  वास्तव  में  गुजरात
 में  विस्थापितों  को  किस  प्रकार  आप  बसाना  चाहते
 हैं  और  फिर  से  उस  इलाके  को  हरा  भरा  देखना
 चाहते  हैं।  इस  के  बारे  में  निश्चित  ही  बाप  कोई
 आश्वासन  देते।  कौर  अन्त  मे  एक  बार  पुनः  वहा
 शीघ्र ति शीध्र  निर्वाचन  कराये,  इस  मात्र  को  दोहराता
 ह।

 DR.  MAHIPATRAY  MEHTA  (Kutch):
 Sir,  this  is  a  routme  budget.  There  is
 nothing  special  in  it.

 MK.  DEPUTY  SPEAKER  :  Something
 very  special  has  taken  place,

 DR.  MAHIPATRAY  MEHTA  :  The
 only  special  thing  was  with  regard  to  the
 procedural  matter.  Otherwise,  there  is  noth-
 ing  special.  People  are  mainly  concerned
 with  the  relief  that  the  budget  will  give.
 Unfortunately,  this  is  a  deficit  budget  to  the
 extent  of  Rs.  3.27  crores.  It  is  said  that
 they  are  carrying  this  deficit  fsom  the  last
 budget.

 The  main  question  is  the  unprecedented
 drought  prevailing  in  Gujarat  today.  Up  to
 this  time,  Government  has  spent  only
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 Rs.  $3.50  crores.  In  this  deficit  budget,
 they  have  asked  only  for  Rs.  ‘ty  crores

 the  total  at  the  most  will  come  to
 %®  crores.  I  think  this  is  something

 which  does  not  inspire  any  confidence  in
 people.  Even  during  the  last  famine,
 amount  spent  was  Rs.  8i  crores  and

 that  was  at  a  time  when  the  foodgrain
 prices  were  not  so  high  as  they  are  today

 there  is  famine,  the  people  should
 be  paid  according  to  the  prevailing  prices
 of  foodgrains,  As  has  been  mghtly  pointed
 out  by  some  friends,  people  ito  not  —_get
 even  Rs.  3,  I  toured  the  whole  of  my  taluka
 with  the  concerned  Government  officers  and
 newspaper  men.  There  was  not  a  single
 earth-work  where  the  people  used  to  get
 Rs.  3.  I  do  agree  that  in  the  DPAP  and
 forest  works,  people  used  to  get  Rs.  3,  but
 not  for  earth-work.  Even  tools  are  not
 supplied.  How  do  you  expect  the  people  to
 dig  out  the  earth  7  I  find  that
 even  this  Rs.  SO  crores  they  are
 going  to  spend  from  the  plan  estimates.

 Gujerat  is  the  mose  misunderstood
 State,  with  the  most  imbalance  in  develop-
 ment.  There  is  huge  disparity  If  you  zu
 to  Gujarat,  you  will  find  that  from  Ahme
 @abad  to  Surat,  that  200  miles  strip  ts  be-
 ing  developed.  There  are  27  per  cent  sche-
 duled  castes  and  scheduled  tribes.  The  rest
 of  the  entire  Gujarat  State  remains  bach-
 ward.  Government  themselvcy  appointed  to
 &  committee  to  go  into  thi,  matter.  That
 committee  has  prepared  a  master  plan  as
 recently  as  December,  974  irom  vhich  I
 quote  :—~

 “Still  the  fact  remains  that  Kutcb  is
 one  of  the  40  backward  districts
 of  the  State.  However,  even  am-
 ongst  the  backward  States,  Kutch
 is  80  economically  and  industria)-
 ly  backward  that  it  goes  well  be-
 low  the  least  developed  of  the
 other  9  backward  districts,  There-
 fore,  considerable  efforts  and  in-
 vestment  will  have  to  be  made  to
 bring  it  to  the  feast  level  of  the
 average  backward  district.”

 This  is  the  finding.  There  are  tepozts
 and  I  should  like  to  know  what  you  are
 going  to  do  about  the  recommendations.
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 It  is  we  people  who  have  deposited  the
 most  in  the  smail  savings  in  the  whole  of
 India.  Take  any  district.  In  spite  of  the
 difficulties,  the  Kutch  peopfe  have  gone
 everywhere  in  the  world  and  by  their  blood
 and  sweat,  they  have  brought  wealth  to
 our  country.  hk  is  we  people,  let  me  tell
 you,  who  have  made  the  largest  public
 contribution.  In  the  whole  of  India,  Kutch
 stands  as  the  first  district  in  small  savings.

 It  is  not  only  that.  We  do  not  want
 money.  I  have  said  repeatedly  that  we
 do  not  want  money.  Let  us  please  have
 infrastructure.  This  booklet  is  here.  It
 has  made  some  recommendations,  The
 government  has  agreed  to  those  recommen-
 dations.  There  should  be  a  Development
 Board  for  Kutch  It  is  our  right.  It  has
 to  take  up  the  responsibility  to  develop
 Kutch.  When  they  handed  it  over  to
 Gujarat,  in  spite  of  our  desire  not  to  go
 there,  we  never  wanted  to  go  but  we  were
 forced  to  go  into  these  different  geographical
 conditions  of  India,  that  has  marred  our
 development,  Firstly,  we  went  with  Maha-
 rashtra,  As  I  was  saying,  it  is  our  right.
 The  Joint  Select  Committee  of  both  the
 Houses  of  this  hon.  Parliament  has  given  a
 guarantee.  It  i,  not  the  Boundery  Com-
 mission  that  has  given  the  gna:antec.  You
 will  find  that  this  has  been  put  in  Article
 371(2)  of  the  Constitution  and  that  pro-
 vision  should  be  implemented  immediately
 and  Kutch  should  be  given  the  Develop-
 ment  Board.  The  same  thing  was  in  Maha-
 tashtta  There  are  three  divisions  here—
 Kutch.  Saurashtra  and  Gujarat.  Gujarat  is
 made  up  of  three  units.  Mahurashtra  also
 is  made  up  of  three  units.—-Vidarbha,
 Marathwada  and  the  cest  of  Maharashtra.
 The  Chief  Minister  traditionally  comes  turn
 by  turn.  In  the  last  Ministry  you  will  find
 that  Kutch  had  no  representation,  not  a
 single  Member  for  it.  I  want  you  to  see  the
 attitude  and  the  mentality.  We  are  being
 neglected  absolutely  because  we  ave  a  small
 State  Let  me  tell  this  from  the  floor  of
 the  House.  If  you  want  us  to  speak  the
 language  of  the  people  of  Andhra  we  are
 prepared  for  it.  People  should  not  think
 that  we  do  not  know  how  to  speak  that
 Janguage.  But  for  the  sake  of  the  tradition
 of  Gujarat  of  which  we  are  a  pact,  we  do
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 not  do  so.  It  shall  not  be  taken  as  a  weak-
 ness.  If  you  are  to  do  so  and  if  there  is
 no  other  go  then  we  will  be  forced  to
 speak  that  language.

 MR.  DEPUTY-SPEAKER  :  I  hope  the
 Minister  takes  note  of  that.

 DR.  MAHIPATRAY  MEHTA  :  There-
 fore,  I  want  to  suggest  to  the  young  finance
 Minister  to  convey  to  the  Government  our

 feelings.  As  I  have  said  in  Rajya  Sabha,
 if  India  lives,  Kutch  lives.  That  is  our
 attitude.  But  we  should  not  be  taken  for
 granted.  We  have  had  enough  of  sufferings
 This  drought  situation  has  taken  out  the
 blood  from  every  villager  and  if  you  vist
 the  villages  you  will  find  skeleton.  There-
 fore,  my  only  request  is  that  whatever  Gov-
 ernment  recommendations  are  there,  they
 should  be  implemented.  In  the  matter  of
 planning,  in  this  budget,  the  districts  are
 not  taken  as  a  unit.  The  main  thing  that
 should  be  taken  for  consideration  is:  how
 many  families  are  living  below  the  poverty
 line?  The  budget  should  be  framed  on  that
 basis.

 MR.  DEPUTY-SPEAKER  You  have
 made  a  very  telling  point  about  Kutch.
 Don't  dilute  it.

 DR.  MAHIPATRAY  MEHTA  :  There
 is  another  plan  which  has  come  here.

 MR.  DEPUTY-SPEAKER  :  Let  the
 warning  given  by  you  stay  in  the  mind  of
 the  Government.  That  is  important.  So,
 please  conclude  with  that.

 Shri  J.  M.  Gowder.

 *SHRI  J.  MATHA  GOWDER  (Nilgiris)  :
 Mr.  Deputy  Speaker,  Sir,  I  am  thankful
 to  you  for  giving  me  an  opportunity  to
 express  my  views  on  behalf  of  my  party
 the  Dravida  Munnetra  Kazhagam  on  the
 Budget  of  the  State  of  Gujarat  for  the
 year  ‘1975-76.

 Sir,  the  State  of  Gujarat  is  under  the
 second  spell  of  President’s  Rule.  The
 President's  Rule  is  imposed  on  a  State  or
 it  is  extended  for  a  second  term  only  on
 the  report  submitted  to  the  President  by

 *The  original  speech  was  delivered  in
 Tamil.
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 the  Governor  of  the  State,  giving  out  the
 necessity  for  such  an  imposition.  When  the
 Proclamation  of  President’s  rule  is  placed
 on  the  Table  of  this  House,  the  Report
 of  the  Governor  is  also  appended  to  that.
 Here,  when  the  President's  Rule  in  Gujarat
 has  been  extended,  I  do  not  know  whether
 the  Governor  of  Gujarat  submitted  his  Re-
 port  to  the  President.  This  doubt  has  arisen
 in  my  mind  because  of  the  fact  that  such
 a  Report  of  the  Governor  has  not  been
 placed  on  the  Table  of  the  House  along
 with  the  Presidential  Proclamation  extend-
 ing  the  President’s  Rule  in  Gujarat.

 SHRI  P.  G.  MAVALANKAR  (Ahmeda-
 bad):  It  is  a  fact  that  no  Report  of  the
 Governor  has  been  placed  on  the  Table
 of  the  House,

 SHRI  J.  MATHA  GOWDER  :  I  would
 like  to  know  whether  it  is  not  the
 constitutional  duty  of  the  Government  to
 place  on  the  Table  of  this  House  the  Gover-
 nor’s  Report  along  with  the  Presidential
 Proclamation.  I  am  sure  that  the  entire
 House  will  express  its  displeasure  over  this
 serious  lapse  of  the  Government.  I  would
 also  like  to  know  why  this  constitutional
 duty  has  not  been  discharged  by  the  Govern-
 ment.

 Coming  now  to  the  Budget  of  the  State
 of  Gujarat,  you  know  the  situation  much
 better  than  all  of  us  My  party  leader,  Shri
 Era  Sezhiyan,  has  brought  to  your  notice
 yesterday  and  today  the  constitutional  irregu-
 lacties  which  have  been  committed  by  the
 Government  in  the  preparation  of  Gujarat
 Budget.  You  were  good  enough  to  uphold
 his  view-point.  Today  the  hon.  Speaker
 also  stated  that  he  was  tn  full  agreement
 with  the  points  raised  by  Shri  Sezhiyan.
 The  hon.  Minister  of  State  for  Finance  has
 also  conceded  the  constitutional  validity  of
 the  points  raised  by  Shri  Sezhiyan.  In  view
 of  the  fact  that  the  people  of  Gujarat
 would  be  put  to  great  difficulty  if  the  Bud-
 get  is  not  approved  by  this  House,  Shri
 Sezhiyan  has  agreed  to  the  suggestion  of
 the  hon.  Speaker  in  regard  to  the  necessity
 for  approving  this  Budget  today.

 Here,  I  would  like  to  point  out  that  Shri
 C.  Subramaniam,  the  senior  Minister  of
 Finance,  is  conspicuously  absent.  He  should
 have  been  present  in  this  House  to  answer
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 questions  of  constitutional  irtegulaci-
 the  Gujarat  Budget  instead  of  placing

 junior  Minister  in  an  awkward  predica-
 I  know  Shri  C.  Subrainaniam  pezson-

 for  three  decades.  I  was  also  in  the
 Party.  I  have  seen  him  as  the

 Minister  in  the  State  of  Tamil
 Nadu.  He  knows  how  to  extricate  himself
 from  this  kind  of  serious  situations.

 [शहद

 It  is  known  to  all  of  us  that  when  the
 State  of  Gujarat  is  under  President's  rule,  it
 ig  the  responsibility  of  the  Union  Finance
 Ministry  to  formulate  and  present  the  State
 Bodget  in  this  House.  It  should  have  be-
 come  clear  to  all  the  Members  in  this  House
 that  the  Union  Finance  Minister  has  not
 cared  to  go  through  the  Budget  of  Gujarat
 which  has  been  presented  to  ‘ms  House.  He
 does  not  know  how  the  finances  are  being
 managed  in  the  State  of  Gujarat  under  the
 President’s  Rule.  This  is  the  tyne  of  intecest
 which  he  takes  in  the  finances  of  the  State
 of  Gujarat  which  is  under  the  President's
 Rule  and  which  has  been  afflicted  by  seri-
 ous  drought.

 But  the  Union  Finance  Minister,  Shri
 C.  Subramaniam  is  keenly  interested  in  other
 things.  I  do  not  want  to  criticiwe  the  afloca-
 tion  of  Rs.  25  crores  as  Central  Assistance  to
 the  State  of  Gujarat for  drought  relief  mea-
 sures.  I  am  saying  this  only  to  show  how
 Shri  C.  Subramaniam  acts  and  reacts  to  the
 political  needs  of  the  ruling  Congress  Party.
 In  Gujarat  he  is  keeping  mum  and  he  does
 not  saya  single  word  about  the  supervision
 of  the  accounts  of  Central  Assistarce  to
 drought  relief.  He  knows  how  to  butter
 his  bread.  If  be  does  that  in  Gujarat,  the
 people  of  Gujarat  will  not  support  the  ruling
 Congress  Party;  he  will  not  be  able  to  win
 oyer  the  people  of  Gujarat  to  the  side  of
 the  Congress  Party.  But  in  Tamil  Nadu,
 where  the  Opposition  D.M.K.  Party  is  in
 power,  he  wants  to  kill  two  birds  with  one
 stone.  He  wants  to  discredit  the  ruhng
 Opposition  Party  in  the  State  by  saying  that
 the  Centre  has  the  right  to  supervise  the
 accounts  of  the  Central  Assistance  of  Rs.  7
 croves  given  to  Tamil  Nadu  for  drought
 relief  measures.  Simultaneously,  he  wants
 to  create  2  place  for  the  Ruling  Congress
 Party  in  the  State  of  Tamil  Nadu  by
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 giving  an  impression  to  them  that
 he  is  the  overload  of  all  the  finances  fn
 the  country,  He  is  an  adept  in  adjusting
 himself  to  the  political  exigencies.  All  that
 he  wants  is,  be  shonld  fetain  his  power  at
 any  cost.  That  is  possible  only  when  the
 Congress  Party  comes  back  to  power  in
 Tamil  Nadu.  Without  a  base  in  Tamit
 Nadu,  he  is  not  likely  to  last  long  at  the
 Centre.

 MR.  DEPUTY-SPEAKER  :  You  are
 speaking  on  Shri  C.  Subramaniam,  and  not
 on  the  Gujarat  Budget.

 SHRI  J.  MATHA  GOWDER  :  I  am  try-
 ing  to  point  out  that  the  financial  interests
 of  the  States  in  the  country  are  hot  going
 to  be  protected  so  long  as  Shri  C.  Subra-
 maniam  continues  to  be  the  Finance  Minis-
 ter  at  the  Centre.  When  he  is  not  genume-
 ly  interested  in  helping  his  own  brethren  in
 Tamil  Nadu,  when  he  wants  to  exploit  the
 misezies  of  his  own  kith  ind  hin  in  Tamil
 Nadu  for  his  political  ends.  you  can  well
 imagine  whether  the  State  of  Gujarat  will
 ever  get  justice  in  his  hands.  When  he
 wants  to  prove  to  the  people  of  Tamil
 Nadu  that  he  is  the  only  enardian  of  pub-
 lic  money,  he  is  absent  in  this  House  when
 our  DMK.  leader,  Shri  Sezhivan  hus
 proved  to  the  hilt  that  in  the  Budget  of
 Gujarat  under  the  President's  Rule.  for
 which  Shri  C  Subramaniam»,  responsible,
 there  ate  serious  constitutional  irregulari-
 ties  and  the  public  money  has  been  spent
 without  proper  sanction  of  this  House  This
 also  shows  that  Shri  C  Subramaniam  will
 not  hesitate  to  stoop  to  any  level  to  achieve
 his  political  ends.

 With  these  words,  I  conclude.

 क्रो  भ्ररविन्‍्द  एम०  पटेल  (राजकोट)  :  गुजरात  में
 विरोधी  दलों  के  पूर्ण  सहयोग  कौर  समर्थन  से
 नव  निर्माण  का  आन्दोलन  दो  साल  पहले  चालू
 किया  गया  था।  उस  आन्दोलन  के  बाद  गुजरात  की
 राज  की  स्थिति  पर  हमें  विचार  करता  चाहिये  ।
 इस  झान्दीलन  के  बाद  शिक्षा  के  क्षेत्र  में  कौर
 झा धिक  क्षेत्र  में  जो  दुर्भाव  पैदा  हुआ  है  उस  पर
 यदि  विचार  किया  जाए  तो  हमारे  विरोधी  दलों  को
 स्वीकार  करना  होगा  कि  गुजरात  को  इस  स्थिति  में
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 ant  के  लिए  उनका  बहुत  बढ़ा  हिस्‍सा  है  Y  गुजरात
 की  आर्थिक  स्थिति  एक  तो  सूखे  कौ  वजह  से  शौर

 दूसरे  इत  लोगो  हारा  चलाए.  गए  आन्दोलन  की
 बजह  के  बिगड़ी  हुई  है।  इसलिए  गुजरात  पर  विशेष
 ध्यान  देने  की  जरूरत  महसूस  हो  रहो  है  v

 मैं  दो  तीन  बातो  की  शोर  आपका'  ध्यान  सोचना
 चाहता  है 1  लघु  सिंचाई  को  व्यवस्था  करने  पर

 गुजरात  और  खास  कर  सौराष्ट्र  पर  आपको  अ्रध्रिक
 ध्यान  देना  चाहिये  1  विस  मंत्री  ने  भ्र पने  सामान्य
 बजट  में  यह  उल्लेख  किया  था  कि  सिचाई  को  हम
 देश  में  महत्व  देंगे  ।  यह  सराहनीय  बात  हैं  गुज-
 रात  से  झगर  सौराष्ट्र  के  क्षेत्र  को  अलग  कर  दिया
 जाए  तो  गुजरात  में  तो  बडी  बड़ी  नदिया  रह  जाती  हैं
 और  जो  नैचुरल  स्थिति  है  उसकी  वजह  से  सौराष्ट्र
 को  बडी  नदियों  वात  लाभ  नहीं  मिल  सकता  है  पौर
 न  ही  मिला  2  सौराष्ट्र  को  बारिश  पर  ही  निर्भर
 रहना  पडा  है  t  मेरा  सुझाव  हूँ  कि  सौराष्ट्र  के  लिए
 एक  सौराष्ट्र  इरिगेशन  बोर्ड  की  रचना  की  जाए
 और  वह  इसका  ब्रध्ययल  करे  कि  उस  क्षेत्र  में  लघु
 सिचाई  की  आवश्यकतायें  क्‍या  हैं  और  उनका

 प्रबंध  करे  ।  नें

 मैं  समझता  ह्  कि  गुजरात  कौर  सौराष्ट्र  में
 अगले  दस  साल  में  ग्राफिक  विषमता  और  नाविक
 असमानता  बहुत  ज्यादा  पैदा  हो  जाएगी  ।  उस  ओर
 अभी  से  सरकार  को  ध्यान  देता  चाहिये  T  rea
 ने  गुजरात  को  बड़ी  बडी  नदिया  दी  हैं  जो  एक
 अच्छी  बात  है  ।  लकिन  उसी  राज्य  में  जो  दूसरा
 क्षेत्र  है  जहा  काई  बडी  नदियां  नहीं  हैं  यह  क्षेत्र
 अगर  पिछडा  रह  गया  तो  उससे  जो  झायिग
 समानता  कौर  विषमता  सौराष्ट्र  और  गुजरात,
 दोना  क्षेत्र  के  बीच  खड़ी  हा  जाएगी,  उसके  परि-
 जाम  विपरीत  हो  सकते  है  कौर  इस  रास्ते  ऐसी
 स्थिति  बेदा  न  हो,  मापकों  कभी  इस  पर  ध्यान  देना
 चाहिये  ।  सौराष्ट्र  को  लघु  सिंचाई  का  लाभ  मिल
 सके,  ऐसी  व्यवस्था  भ्रापको  प्रभी  से  कर  देनी  चाहिये  ‘

 अगले  साल  की  फसल  पैदा  करने  के  लिए
 बैलों  की  कमी  महसूस  होगी  ।  आज  गुजरात  में
 अल  नही  रहे  है  1  भ्रमर  बैलो  का  प्रबंध  नही  किया
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 गया  तो  भ्र गले  साल  खेत  जोतने  में  बड़ी  दिक्कत
 होगी,  बड़ो  कठिनाई  होगी  t  इसलिए  बैल  खरीदने
 के  लिए  वहा  किसानों  को  कुछ  राहुत  दी  जानो
 यहीं  था  खुद  सरकार  को  बैलों  का  उनके  लिए
 प्रबंध  करना  चाहिये  ।

 झापने  बहुत  अच्छा  बजट  पेश  किया  है,  और
 इसके  लिए  मैं  आपको  बधाई  देता  हु  कौर  इसका

 समर्थन  करता  हू  1  मैं  इतना  ही  निवेदन  करना
 चाहता  ह्  कि  सौराष्ट्र  इरिगेशन  बोर्ड  की  स्थापना
 करने  पर  सरकार  को  गंभीरता  से  विचार  करना
 चाहिये  ।  इतनी  ही  मेरी  विनती  है  ta

 SHRI  H.  M.  PATEL  (Dhandhuka)  :
 Mr.  Deputy-Speaker,  Sir,  first  of  all,  I
 would  refer  to  the  points  raised  by  Shri
 Sezhiyan  and  say,  how  greatful  this  House
 should  be  to  him  for  his  having  drawn
 our  attention  to  the  fact  that  a  certain
 amount  of  indiscipline—-  that  is  not  what
 he  called—but  that  is  what  it  amounts  to—
 has  gradually  crept  in  our  admumstration
 and  it  ॥$  deplorable.  It  becomes  particu-
 larly  deplorable  when  it  enters  the  Fiance
 Minstiy  The  lump  sum  provision  and  the
 use  of  contingency  tunds  in  the  way  in
 which  they  appear  to  have  done  can  only
 be  deprecated  because  they  constitute  really
 bad  budgetting  I  would  not  like  to  say
 more  on  this  subject;  it  has  ben  discussed
 enough  and  I  have  no  doubt  that  adequate
 attention  will  be  paid.

 MR.  DEPUTY-SPEAKER  :  And  the
 the  Government  has  made  amends.

 SHRI  मर.  M  PATEL  What  3  feel
 very  concerned  about  3s  the  attitude  of
 the  Government  and  other  Members  of
 this  House  They  look  upon  this  as  merclv
 technical  errors,  as  if  there  is  no  substance
 involved  TI  would  only  sound  a
 note  of  warning  that  in  financial
 matters,  the  provisions  of  the  Con-
 stitution  and  the  powers  of  this  House
 are  most  important  for  the  preservation  of
 our  democratic  system  and  I  hope  that
 meticulous  attention  would  be  paid  by  the
 Finance  Ministry  to  them.  We  have  the
 President's  Rule  in  Gujarat  and  the  interets
 that  the  Central  Government  takes  in  the
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 these  could  be  settled  by  some  agreement,
 why  could  they  not  proceed  and  settle
 something  in  regard  to  the  main  project
 of  the  Narmada  also?  Could  they  not
 say  “Let  us  get  on  with  the  business  on
 some  basis”  which  would  mean  progress.
 Because,  when  we  take  up  this  project  in
 hand,  it  is  going  to  take  not  less  than
 ten  years  to  implement  it.  Yet,  how  much
 is  Narmada’s  completion  goinr  to  mean
 to  the  country,  not  only  to  Gujarat  but
 to  the  country.  70  lakhs  acres  of  Jand
 would  be  provided  with  assured  water
 supply.  A  few  days  back  the  CGovern-
 ment  stated  that  7  irrigation  projects
 are  held  up  because  of  inter-State  river
 disputes.  These  !7  projects  arc  expect-
 ed  to  irrigate  also  roughly  70  lakhs  acres
 of  land.

 PHALGUNA  30,

 This  one  river  project  in  Gujarat  alone
 would  mean  70  lakhs  acres.  The  pro-
 jects  in  Madhya  Pradesh  would  mean
 another  30-—40  lakhs  acres  of  land.  That
 shows  how  important  this  project  is  116
 is  astonishing  that  a  project  of  this  im.
 portance  should  be  held  up  for  over
 nearly  ३5  years  now

 MR.  DEPUTY-SPEAKER  :  What  can
 the  Gujarat  budget  do  ubout  :t?
 come  under  Irrigation.

 SHRI  H.  M.  PATEL  :  I  will  point  out
 what  it  can  do.

 SHRI  PILOO  MODY  (Godhra)  :  You
 are  doing  the  same  thing  today.

 SHRI  H.  M.  PATEL  :  I  will  confine
 myself  only  to  the  Budget  and  I  will
 point  out  how  in  every  way  it  is  relevant
 ७ क ७ *.

 MR.  DEPUTY-SPEAKER
 factor  also  is  relevant.

 SHRI  प्र.  M.  PATEL  :  I  will  not  ex-
 patiate  more  on  that  then,  except  to
 point  out  that  the  Narmada  has  as  much
 water  as  the  three  rivers  in  the  north,
 viz.,  Sutlej,  Beas  and  the  Ravi  which  carry
 as  much  water—and  most  of  which  is
 fortunately  used  as  the  Narmada  carries
 regularly  to  the  sea.  I  hope  that  the
 conscience  of  somebody  in  authority
 would  prick.

 It  will

 :  The  time
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 I  would  like  to  refer
 matter

 MR.  DEPUTY-SPEAKER
 should  be  the  last,

 SHRI  H.  M.  PATEL  :  All  right.  I
 would  now  refer  to  the  question  of  edu-
 cation.

 SHRI  PILOQ  MODY
 back  and  enjoy  yourself.

 MR.  DEPUTY-SPEAKER  :  I  wish  I
 had  the  avoirdupois  that  you  have.

 SHRI  H.  M.  PATEL  :  Sometime  back
 there  was  a  question  in  this  House  and
 in  reply  to  that  question,  the  Education
 Minister  had  said  that  the  Government
 of  Gujarat  had  received  the  John  Com-
 mittee  report.  The  John  Committce  _  re-
 port  was  in  regard  to  certain  University
 problems.  When  he  was  asked  how  long
 it  will  take  to  give  effect  or  take  deci-
 sions  on  the  recommendations  of  that  Com-
 mittee,  he  said,  ‘I  shall  ascertain,  but  it
 will  be  done  as  speedily  as  possible.”  We
 still  do  not  know  what  has  happened.
 And  it  is  well  over  a  year  that  the  Gov-
 ernment  has  received  this  report  and  no
 action  is  taken  on  it.  I  do  not  know
 why  they  should  not  take  a  decision
 when  they  are  taking  decisions  on  matters
 like  the  mew  scheme  of  higher  secomdary
 education  viz.  104243.  In  regard  to
 that  teo,  the  State  is  going  ahead.  But,
 here,  I  think  the  absence  of  the  Legislative
 Assembly  is  most  felt.  The  people  are
 definitely  very  much  concerned  about  the
 implementation  of  this  new  pattern.  The
 Government  has  taken  a  decision  that  it
 is  to  be  implemented  as  from  1976.  But
 the  concern  of  the  people  arises  from
 the  fact  that  all  the  steps  necessary  to  be
 taken  before  it  is  implemented  have  not
 yet  been  taken  nor  have  they  clearly  in-
 dicated  what  they  intend  to  do  and  bow
 much  money  they  propose  te  provide  for
 it.  I  see  nothing  of  that  in  this  Budget
 which  would  give  one  some  assurance
 that  there  will  be  adequate  funds.  I  see
 nothing  in  this  Budget  which  would  show
 that  the  vocational  institutes  in  the  re-
 quired  number  will  be  provided.  All

 to  one  other

 :  And  that

 :  Kindly,  sit
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 affairs  of  Gujarat  is  adequately  shown  by
 the  virtual  non-attendance  on  the  ‘Trea-
 sury  Benches.  No  one  seems  to  be  particu-
 larly  interested  in  the  affairs  of  Gujarat.
 Two  hours  have  been  given  for  this  debate
 and  each  one  of  us  has  to  finish  within
 a  few  minites.  It  is  not  very  easy  to  do
 justice  to  the  problems  that  need  to  be
 raised;  we  can  barely  mention  a  few  tacts.

 I  would  like  to  refer  to  this  report,
 for  instance.  In  this  report  of  the  Presi-
 dent’s  Rule  during  2  months,  it  is  pointed
 out  that  they  have  raised  the  resources
 of  the  State  to  the  extent  of  34  crores.
 This  is  an  important  matter.  Resources  to
 the  extent  of  Rs.  34  crores  have  been  raised
 by  methods  which  are  barely  correct.  The
 people  have  no  voice  in  this  matter.  It  may
 be,  to  give  an  illustration,  by  increasing
 the  electricity  tariff.  But  where  do  the
 people  have  the  chance  of  protesting  against
 it  2?  Within  these  two  hours  ?  Where  else
 can  they  protest  ?

 45  hours,
 It  is  said  in  this  :cport  that  the  Gover-

 nor,  in  his  wisdom,  called  two  meetings
 of  the  Members  of  Parliament  of  Gujarat
 When  were  they  called  ?  In  March  974
 and  May  1974,  Thereafter,  he  has  been  too
 busy  to  meet  the  Members  of  Parliament
 His  predecessor,  Mr.  Shriman  Narayan,
 held  a  number  of  such  meetings  But  the
 important  point  to  note  in  regard  to  these
 two  meetings  is  this.  The  Governor  never
 indicated  what  he  thought  of  the  various
 problems;  whatever  points  were  made  what-
 ever  grievances  were  put  forward  by  the
 Members  of  Parliament,  were  merely  listen-
 ed  to:  that  was  all;  he  never  indicated
 what  he  had  in  mind,  what  he  would  do  in
 regard  to  the  various  problems  which  faced
 the  State.  Yn  other  words,  this  was  an
 odd  way  of  keeping  demoratic  contact
 which,  even  during  President’s  rule,  it  is
 important  that  the  Governor  should  do

 It  is  true  that  there  is  a  Consultative
 Committee  of  Parliament.  But  how  often
 has  it  met?  You  will  find  that  it  has  not
 met  often.  Certainly,  in  that,  a  mass  of
 information  is  furnished  to  us  in  reply
 to  paints  raised  by  Members  of  Parliament.
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 But  the  number  of  such  meetings  that
 have  been  held  is  very  limited.  Today
 we  have  a  meeting  in  the  evenmg  at  6.15,
 To  consider  what?  Two  pieces  of  legis-
 lation:  one,  to  amend  the  Panchayat  Act
 and  the  other,  about  ground-water.  do
 not  know  what  is  the  urgency.  But  about
 the  Panchayat  Act,  there  8  an  urgency
 because  they  want  to  give  to  themselves
 a  turther  period  of  time.  They  themseives
 say  that  it  would  mean  seven  months  छा
 more  in  order  to  prepare  for  the  elec-
 tions  for  the  panchayat.  Now,  I  ask  you
 this,  Panchayats  have  been  superseded.
 There  are  no  district  panchayats  or  taluka
 panchayats  for  the  last  one  year,  What
 was  the  administration  doing  during  =  ths
 period?  Could  it  not  have  applied  ts
 mind  to  the  preparations  necessary  to
 hold  the  elections  earlier?  Must  they  all
 be  postponed  along  with  the  General
 Elections?  I  feel  that  this  5  a  matter
 for  great  dissatisfaction.

 I  would  then  say  that  this  report  makes
 no  mention  of  the  progress  of  two  of
 the  most  important  irrigation  projects  in
 hand—the  Kadana  Project  and  the  Dhuroi
 Project.  The  Kadana  Project  is  being  de-
 layed,  but  there  is  no  mention  of  that
 It  is  supposed  to  be  completed  by  a  cer-
 tain  date,  but  1s  not  going  to  be  com
 pleted  by  that  dute;  it  is  possible  that
 another  42  months  or  even  two  years
 might  be  taken.  Yet,  there  is  no  men-
 tion  of  that,  there  is  no  mention  as  to
 what  sort  of  difficulties  have  arisen.

 About  the  Dharoj  Project,  we  know
 nothing  except  that  they  have  come  =  to
 some  settlement  about  land  But  is  that
 a  proper  indication  of  whether  the  pro-
 gress  is  according  to  schedule?  $s  that
 taking  the  House  into  their  confidence  as
 to  what  exact  work  has  been  done  during
 this  period  on  these  vital  projects  ?

 ]  am  not  referring  to  Narmada  because
 that  is  something  which  is  held  up  and
 there  is  no  way  of  pushing  It  forward.
 It  is  true  that  recently  a  curious  decision
 was  taken.  Four  small  projects  on  the
 Narmada  have  been  sanctioned  for  Ma-
 dhya  Pradesh  and  four  for  Gujarat.  If
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 these  matters,  I  think,  call  for  a  great
 deal  of  preliminary  action  which  the
 Government  of  Gujarat  has  not  yet  taken.
 Certainly  they  have  got  the  programmes,
 schemes,  etc.,  but,  until  they  are  esta-
 blished  on  the  ground,  the  implementa-
 tion  or  starting  of  this  new  scheme  would
 be  a  great  mistake.  It  would  mean  that
 we  are  introducing  something  to  which
 tightly  great  importance  is  being  attach-
 ed  as  a  measure  of  educational  reform
 in  a  way  in  which  it  canriot  succeed.
 If  you  do  not  implement  it  in  the  right
 way,  the  people  will  lose  faith  in  its
 soundness  and  yet  it  is  a  very  worth-
 while  educational  reform.  It  would  be  a
 great  pity  if  the  two  streams  that  begin
 after  the  i0th  standard  are  not  adcquately
 arranged.  for  the  vocational  institutes  must
 be  established  on  the  ground.  It  is  not
 enough  to  say  that  they  will  be  established
 in  the  urban  areas.  It  has  to  be  remem-
 bered  that  more  than  50  per  cent  of  the
 high  schools  exist  in  the  villages  and  in
 every  village  it  will  not  be  easy  to  provide
 a  vocational  institute.  ‘Therefore,  a  great
 deal  of  thought  has  to  be  given  to  this
 matter.

 I  do  not  have  enough  time  to  sav
 anything  more  but  I  would  finally  urge
 that  the  Gujarat  Government  shoujd  take
 the  people  more  into  its  confidence  as  to
 what  steps  it  has  taken,  what  has  actually
 been  done,  in  fact  on  the  ground,  and
 what  funds  are  going  to  be  made  avail-
 able  in  order  to  see  that  it  is  capable  of
 being  properly  implemented  from  1976.

 SHRI  D.  P.  JADEJA  (Jamnagar)
 Because  of  limited  time  at  my  disposal  T
 will  restrict  myself  only  to  the  most  seri-
 ous  problem  that  the  State  of  Gujarat  is
 facing.  The  nation  is  aware  that  Gula-
 rat  today  is  facing  a  very  serious  drought
 situation—something  that  the  people  of
 Gujarat  have  never  heard  of  or  could
 have  never  dreamt  of  and  it  is  in  this
 respect  that  I  would  like  to  compliment
 the  State  Government  for  doing  an  appre-
 ciable  job  baséed  on  limited  available  re-
 sources.  I  mention  this  more  because
 the  Government  is  making  a  serious
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 effort.  But  this  serious  effort  is  not  en-
 ough  and  it  will  not  be  able  to  help  the
 State  and  through  the  State  Government
 the  people  of  Gujarat,  to  overcome  this
 drought  situation  which  in  some  party  of
 the  State  is  so  serious  that  y  may
 soon  have  to  not  only  ask  for  migration
 of  cattle  but  even  of  men.

 The  figures  giver  now  about  the  num-
 ber  of  villages  that  are  affected  or  the
 number  of  workers  that  are  coming  on
 scarcity  work  will  not  give  the  true  picture
 of  drought  that  Gujarat  is  facing.  If  you
 go  into  a  greater  detail  to  Know  how  muny
 villages  have  been  facing  this  sort  of  situa-
 tion  for  one  year,  two  years,  three  years,
 it  is  only  then  you  will  know  what  parts
 of  Gujarat  are  facing  the  situation  more
 seriously.  mention  this  specially  now
 because  T  have  been  asking  the  State
 Government  for  the  Jast  two  years  that
 what  Gujarat  requires  today  is  the  Drought
 Prone  Area  Development  Board.  Only  if
 they  have  something  of  this  soit  o:  the
 Scarcity  Commissioner's  post  is  converted
 into  this  Board's  Secretary’s  post.  the
 State  will  be  able  to  know  which  are  the
 areas  requiring  more  assistance  and  which
 are  the  areas  requiring  a  programme
 whereby  the  drought  situation  could  be
 brought  under  contro!  in  that  region

 {  would  also  lhe  to  mention  about  the
 financial  assistance  that  the  Government
 of  India  are  giving  to  Gujarat  to  fight  the
 drought  situation.  It  is  said  that  this  is
 being  debited  to  the  Plan  projects  that  we
 are  going  to  have  in  futuie.  I  would  not
 like  to  be  a  party  which  is  going  today  to
 make  use  of  the  finances  of  future  pro-
 jects  in  that  State  and  later  on  the  people
 of  Gujarat  made  to  suffer  whereby  those
 plans  will  nut  be  implemented  because  to-
 day  we  are  spending  the  finances  which
 are  supposed  to  be  spent  for  those  plan
 projects  only.  I  would  like  to  know  how
 many  plan  projects  do  we  have  which  are
 labour-oriented?  Most  of  our  plan  projects
 are  not  labour-oriented.  And  even  the
 works  which  we  are  carrying  on  in  the
 scarcity  area  today  are  not  such  as  were
 going  to  come-up  in  those  plan  projects.
 And  it  is  in  this  respect  that  I  would  like
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 to  draw  the  attention  of  the  Central
 Government  to  this  point.  Unless  they
 Bive  a  generous  aid,  as  they  gave  some
 two  years  ago,  something  like  about  Ros.
 80  crores,  this  State  of  Gujarat  will  not  be
 able  to  survive  this  serious  drought
 situation  I  say  this  because  in  those  plans
 there  are  medium  and  minor  =  irriganon
 Projects  and  these  medium  and  minor
 rigation  projects  offer  the  only  solution
 to  save  the  country  or  that  State  or  that
 region  from  senous  drought  situation  But
 in  none  of  these  areas  do  we  find  minor
 or  medium  irtigation  project  coming  up
 today  Of  course  we  are  doing  well
 Government  is  making  a  serious  attempt
 to  give  employment  to  as  many  as  possible
 but  they  have  not  been  uble  to  implement
 these  projects  which  are  going  to  save
 this  drought  area  for  the  future  I  would
 hike  to  give  an  instance  of  my  area
 Jamnagar  is  facing  a  very  serious  sitiuation
 This  city,  with  a  population  of  three  lakhs,
 as  finding  much  difficulty  sn  having  drink-
 ing  water  today  The  summer  has  just
 set  in  We  have  another  five  months  to
 go,  before  the  monsoon  rains  can  be
 avatluble  to  us.  This  city  may  have  to  be
 evacuated.  I  know  Government  is  thinking
 that  something  should  be  done  But  that
 something  which  they  are  thinking  :s  onlv
 for  this  year  Why  cannot  they  think  of
 something  whereby  this  solution  can  be
 made  permanently  for  the  city?  There  ॥$
 an  irrigation  project  only  thirty  miles  awav
 called  the  Und  prowct  I  request  the
 Minister  to  take  down  that  name  That
 project  is  costing  Rs  120  crores  But
 this  project  is  going  to  be  a  saviour  not
 only  for  the  city  but  for  the  entire  drought-
 prone  areas  of  that  district  JT  am  not
 ashing  for  major  projects.  But  what  T  am
 ashing  is  that  the  Government  should  sive
 some  reconsideration  because  I  know  this
 Project  :8  not  even  included  in  the  next
 five  year  plan  I  would  like  the  Minister
 to  give  serious  thought  to  this  Und  pro-
 ject  and  include  it  in  current  budget.

 The  State  Government  will  have  to  cive
 an  account  of  how  many  water  tankers
 are  available  fn  the  State.  I  know  in  mv
 area  the  figure  of  the  number  of  water
 tankers  is  quite  big  But  when  you  go  to
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 the  area  you  will  find  that  half  of  them
 are  not  working.  4  don't  know  why  they
 cannot  be  repaired.  Instead  of  giving
 this  or  that  figure,  let  us  now  pay  our
 attention  to  satisfy  the  people  who  are
 today  suffering  from  want  of  water.

 Next  to  Jamnagar  city  a  serious  situation
 has  come  about  in  a  small  town  Bed:  port
 which  is  having  a  population  of  15,000.
 This  city  depends  upon  the  municipality  for
 water  Bul  not  a  drop  of  water  comes  to
 this  township  from  the  municipality.  What
 ws  the  reason?  The  reason  is,  there  is  no
 pressure  im  the  pipeline  to  bring  water  to
 the  village  Sometimes  what  we  find  it,
 at  72  O'clock  m  midmght  they  go  to  dig
 up  a  pipeline  which  ay  bringing  water.
 I  don't  blame  them  for  doing  thiy  The
 SRP  has  been  brought  in  there  to  prevent
 the  people  from  taking  water  from  this
 pipeline  How  do  you  expect  peuple  to
 remain  calm  when  not  a  drop  of  water  is
 available  anywhere  in  the  vicinity?

 It  is  these  types  of  places  I  would  like
 the  State  Government  to  be  more  cautious
 about  when  they  are  thinking  of  giving
 scarcitv  relief.

 One  more  point  which  I  would  like  to
 add  here  ४४  this  The  Government  are  giv-
 ing  implements  to  the  scarcity  works  for
 the  labourers  But,  today,  the  State  fs  fac-
 ing  a  shortage  of  implements  I  do  not
 know  why  The  workers  are  asked  to  bring
 their  own  implements  with  them  if  they
 want  to  go  for  the  scarcity  work.  What
 iy  the  result  of  this?  It  is  only  the  up-
 per  class  workers  who  can  go  to  the  wark.
 I  find  that  genuine  workers  who  really  need
 the  help,  the  wages  etc,  are  not  able  to  get
 that  for  going  to  these  works.  Implement
 is  the  first  thing  that  Government  will  have
 to  provide  to  these  workers  in  that  area.

 In  the  end,  I  would  request  the  State
 Government  to  formulate  a  scheme  where-
 by  they  can  give  subsidised  food  and  sub-
 sidised  grass  to  the  scarcity-hit  areas  It  is
 this  class  of  people  who  really  need  food
 in  the  State.  So  ,  we  have  to  do  some-
 thing  during  this  period  Y  am  sure  that
 Government  has  seriously  taken  note  of  the
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 entire  situation  and  they  will  try  to  see
 that  this  poor  class  of  society  is  helped.

 SHRI  K.  5.  CHAVDA  (Patan):  Mr.
 Deputy-Speaker,  Sir,  there  is  unprecedent-
 ed  drought  this  year  in  the  State  of  Guja-
 rat.  Out  of  a  total  number  of  18,604  vil-
 lages,  the  Government  have  so  far  declar-
 ed  scarcity  and  famine  hit  areas  in  1,694
 villages.  Government  has  opened  more
 than  4,130  relief  works  as  on  Ist  March,
 1975.  That  means  only  about  5,000  vil-
 lages  will  get  relief  work.  What  about  the
 remaining  villages?  Government,  on  the
 one  hand  says  that  no  relief  work  will
 suffer  for  want  of  funds  anu,  on  the  other
 hand,  it  does  not  open  relief  works  in  these
 7,000  villages.  During  1972-73,  drought,
 Government  of  Gujarat  spent  Rs.  94  crores
 on  rehef  works  out  of  which  Rs.  82  crores
 were  given  by  the  Government  of  India
 as  central  assistance  Government  say  that
 drought  in  Gujarat  is  worse  this  year  than
 in  1972-73.

 SHRI  PILOO  MODY  :  Worst  ever.

 SHRI  K.  8S.  CHAVDA :  Therefore,  Govern-
 ment  should  give  more  central  assistance
 for  relief  works.  When  I  raised  this  question
 while  speaking  on  the  General  Budget
 debate,  the  hon.  Minster,  Shri  Subramaniam
 said  that  only  Rs.  4.5  crores  as  Central  as-
 sistance  is  given  and  the  rest  will  be  given
 as  plan  advances.

 Sir,  there  is  no  representative  Government
 in  the  State  of  Gujarat  and  voice  of  Shn
 Sarin  or  Shri  Sataravala  is  not  heard.
 After  all,  they  are  government  servants.
 That  is  the  reason  why  the  Opposition
 Members  here  just  now  are  also  saying  that
 the  people  of  Gujarat  demand  early  elec-
 tions  of  Legislative  Assembly  in  the  Gujarat
 State.

 So  far  as  water  scarcity  is  concerned,
 there  are  several  villages  and  several  towns
 in  the  State  of  Gujarat  which  are  suffering
 a  great  ceal  of  hardship  or  suffering  in
 getting  water.  So,  Government  should  pay
 special  attention.  to  solve  this  problem  on
 a  war  footing  and  on  a  priority  basis.  There

 is  another  problem  also  regarding  fodder
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 for  cattle.  Several  cattle  are  dying  every
 day  in  the  State  of  Gujarat.  The  cattle
 owners  say  that  if  the  fodder  is  not  made
 available  to  their  cattle,  then  they  will  all
 hand  over  the  cattle  to  the  State  of  Gujarat.

 So  far  as  foodgrains  demands  of  Gujarat
 are  concerned,  only  about  30  to  40  per
 cent  is  met  by  the  Central  Government.
 In  a  nutshell,  the  Government,  under
 President's  Rule  has  miserably  failed  to  meet
 this  situation.  The  drought  situation  can
 better  be  fought  by  the  representative
 Government.  I  gave  «  call  attention  notice
 on  the  Oth  regarding  the  silent  and  peacetul
 procession  on  6th  March  led  by  the  veteran
 leader,  Shir  Muraipohai  Desui  to  Raj
 Bhavan  in  Ahmedabad  to  present  a  citizens’
 mandate  to  the  Governor  of  Gujarat  de-
 manding  early  elections  to  the  State  Assem-
 bly,  civic  body  ana  panchayats  in  Gujarat.

 If  elections  are  held  in  Gujarat  then
 there  will  be  82  MLAs  including  the  Mini-
 sters  headed  by  the  Chief  Minister,  9
 District  Panchayat  Presidents  and  9
 Taluk  Panchayat  Presidents  to  fight  the
 drought  situation  there.  Therefore,  the  de-
 mand  of  the  people  of  Gujarat  is  that  the
 Government  should  tell  the  Election  Com-
 mission  to  announce  the  time-scheaule  of
 election  of  the  Legislative  Assembly  within
 two  to  three  days.  If  it  is  not  done  then,
 I  think,  the  people  of  Gujarat  will  teach
 a  lesson  to  Government  of  India  and  the
 ruling  party.

 So  far  as  the  problems  of  Scheduled
 Castes  and  Scheduled  Tribes  are  concerned
 the  Minister  said  in  his  speech  that  Govern-
 ment  has  undertaken  special  programmes
 and  the  rate  of  scholazships  for  the  Sch-
 eduled  Castes  and  Scheduled  Tribes  students
 has  been  increased.  In  thy  connection  |
 would  like  to  say  that  in  the  scheme  of  post-
 matric  scholarships  it  is  now  mentioned  that
 students  who  are  in  full  employment  will
 not  be  eligible  to  receive  any  scholarship.
 Up  till  now  they  were  entitled  to  scholar-
 ships  but  now  it  is  being  stoppped.  Secondly,
 the  Scheduled  Castes  and  Scheduled  Tribes
 students  ace  not  awarded  scholarships  for
 training  courses  like  Air  Craft  Maintenance
 Engmeer’s  Course,  courses  at  Training
 Ship  Dufferin  courses  of  training  at  the
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 Muitary  College,  Dehra  Dun,  courses
 at  Pre-exammation  trammmg  centres  of
 all-India  and  State  levels  and  trade
 courses  at  the  Industnal  Training  In-
 stitutes.  Further,  now  only  two  children  of
 the  same  parents/guardian  will  be  entitled
 to  receive  scholarships  Over  and  above
 that  the  means  test  which  was  not  appli-
 cable  to  scheduled  tribe  students  earlier  is
 gomg  to  be  applied  now

 According  to  the  budget  speech  of  the
 Minister  ot  State  Government  has  alo
 taken  various  steps  for  removal  of  un-
 touchability  In  this  connection  I  may  say
 that  only  a  State  level  Committee  has  been
 appointed  and  only  one  meeting  of  that
 Committee  has  so  far  been  held  In  the
 same  way  there  8  State  level  Advisory
 Board  regarding  welfare  of  scheduled  castes
 and  scheduled  tribes  but  no  recommenda-
 tion  of  this  Board  has  so  far  been  im-
 plemented  by  the  Government  I  am  happy
 to  know  that  the  Government  is  going  to
 set-up  a  Hanjan  Development  Corporation
 for  the  socio-economic  uplift  of  the  sche-
 duled  castes  May  I  know  how  much
 amount  is  provided  for  this  Haryan  Deve-
 lopment  Corporation  during  4975-76  7

 SHRI  P  G  MAVALANKAR  (Ahme-
 dabad)}  Mr  Deputy  Speaker,  Sir,  the
 Presidents  Rule  mn  Gujarat  has  been  now
 going  on  for  more  than  one  year  It  is
 very  sad  that  such  a  State  as  Gujarat
 which  has  lot  of  potential  for  mmdustrial
 development,  a  flair  for  democratic  pro-
 cesses  and  is  also  taking  strides  towards
 economic  expansion  and  educational  oppor-
 tumties  should  be  denied  the  basic  right
 of  popular  Government  and  an  elected  As-
 sembly  The  Adviser  to  Governor,  Shn
 Sarin,  earler  this  month  in  a  speech  at
 Baroda  said  that  the  President's  Rule  is
 not  undemocratic.  He  also  said  that  Pre-
 sident’s  Rule  is  not  a  care-taker  Govern-
 ment  Of  course,  it  1s  not  a  care-takher  Gov-
 ernment  Constitution  has  provided  that
 whenever  the  constitutional  machinery  in  a
 particular  State  breaks  dewn  there  shall  be
 President’s  rule  But  may  I  ask  whether
 Constitution  provides  for  President's  rule  for
 a  continuous  period  even  when  there  is  no
 emergency  ana  no  law-and-order  abnor
 maicy  ?
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 Sir,  the  whole  pomt  is  that  if  Presidents
 Rule  is  continued  beyond  the  necessary
 mimmum~—and,  I  submit,  the  Consti-
 tution  provides  only  for  the  necessary
 Minimum  penod,  not  a  day  longer,  not  3
 minute  longer--~  then  it  1S  absolutely  clear
 that  there  Ww  the  danger  that  the  continui-
 tion  of  President's  Rule  leads  to  the
 growth  of  offic:aldom,  it  leads  to  all  kinds
 of  bureaucratic  practices  taking  deeper  roots
 in  the  soil  and  this  ६  agamst  the  spirit
 and  teriets  of  democratic  functiomng  im
 this  country  Therefore  Sir,  it  Is  no  use
 saying  thit  itss  mot  &  care-taker
 Government,  that  it  is  not  an  undemoratic
 Government,  that  it  AS.  being  contmued  as
 per  the  wishes  of  Parhament  and  there  ts

 a  Consultative  Committee  and  so  on  Sr,
 the  Consultative  Committee  has  met  only
 four  times  in  the  past  year,  and  met  for
 two  or  thrce  hours  each  time  and  not
 many  points  were  discussed  If  this  35
 the  hind  of  Parliamentary  consultation
 which  he  (Mr  Sarin)  thought  of,  |  do  not
 know  what  kind  of  Government  under
 Presidents  Rule  he  is  thinking  of  The
 basic  point  38  that  Presidents  Rule  should
 not  be  continued  for  more  than  what  :s
 absolutely  essential  Sir,  Csujarat  is  al
 ready  suftering  because  of  imadequate  and
 poor  Pathumentary  representation  Not
 only  that  we  are  few  in  numbers,  but,  the
 people  from  (Ciujarat  who  have  been  m
 Parhament  are  not  able  to  focus  the
 attention  of  the  Centre  on  vital  problems
 and  projects  of  Gujarat  for  many  years
 The  further  point  is  that  nobody  from
 Gujarat  is  in  the  Cabmet  Nobody  from
 Guyirat  is  a  full  fledged  Member  of  the
 Umon  Cabmet  Therefore,  Sir,  uiready
 we  are  suffermg  m  terms  of  tmadequute
 Parhamentary  representation,  madequate  re
 piesentation  in  the  Cabinet  and  added  to
 that,  comes  this  additonal  injury  and  in-
 sult  Sir,  for  more  than  one  year,  my
 people  and  my  State  have  been  demed  the
 legitimate  right  of  a  democtatic  Govern
 ment  and  a  popularly  elected  Legislative
 Assembly  in  their  State  Therefore,  I  sav
 that  we  must  ask  for  elections  to  be  held
 urgently  It  5  a  crucial  issue

 87  the  Congress  (O)  ts  perhaps  going
 ahead  with  its  plan  for  a  popular  mevement
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 छा  Gujarat  for  early  elections  I  do  not  know
 how  far  it  will  succeed,  after  all,  the  point
 1  and  let  us  be  frank  about  that  aspect
 niso,  that  people  are  by  and  large  apathetic
 when  it  comes  to  resisting  authority.  It
 needs  an  extraordmary  situation  or  it  re-
 quires  an  extraordinary  pull  to  bring  out
 the  entire  mass  of  people  from  their  apathy,
 trom  their  sleep,  and  mobilise  them  and
 make  them  work  and  fight  for  certain  basic
 and  fundamental  rights.  All  the  same
 di,  I  wish  that  the  Congress(O)’s  move-
 ment  will  turn  out  to  be  a  more  genuine
 and  a  popular  and  a  wide  spread  move-
 ment.  But,  the  point  is,  apart  from  the
 elections  to  the  Gujarat  assembly,  why  is
 the  by-election  in  Broach,  in  South  Gujarat,
 not  taking  place?  Sir,  it  is  unfortunate  that
 one  of  our  colleagues  died  fast  year,  the
 late  Shri  M.  B.  Rana.  It  is  nearly  one
 veur.  But,  there  is  no  by-election.  When
 the  President  became  President,  I  am  re-
 ferring  to  Shri  Fakhruddin  Ali  Ahmed  only
 by  way  of  illustration  and  I  am  not  going
 into  the  details,  a  vacancy  arose  in  Barpeta
 and  the  by-election  was  held  there.  But.
 in  regard  to  an  event  which  had  happened
 before  that,  there  is  no  by-election.  Cer-
 tainly,  South  Gujarat  is  not  faced  with
 drought.  Most  of  the  aureus  which  are
 faced  with  drought  are  areas  in  Saurash-
 tra,  in  Kutch  and  in  North  Gujarat.  But,
 South  Gujarat  is  absolutcly  free,  happily
 and  fortunately,  from  scarcity  and  drought.
 But,  there  is  no  by-election  in  Broach.

 Sir,  another  important  point  is  about  the
 question  of  scarcity  expenditure.  If  you
 take  this  scarcity  expenditure,  you  will  find
 that  in  ‘1974-75,  the  amounts  provided  for
 scarcity  relief  were  as  follows.  Rs.  37.70
 crores  were  provided  for,  were  budgeted  for
 expenditure  on  scarcity.  If  you  add  to  that
 Rs.  40  crores  which  we  got  for  seeds  and
 fertiliser,  as  short  term  inputs.  from  Gov-
 ernment  of  India,  that  comes  to  Rs.  47.70
 crores.  If  you  add  to  that  the  amount  of
 Rs.  4.25  crores  as  DPAP  (Drought  Prone
 Assistance  Programme)  assistance—I  am
 glad  that  the  DPAP  assistance  has  come
 without  the  conditions  of  a  matching  grant
 from  the  State—plus  Rs.  9.89  crores  as
 advance  plan  assistance,  the  total  comes  to
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 Rs.  5.84  crores.  Qut  of  it,  you  will  have
 to  substract  Rs,  4.53  crores  on  account  of
 the  provision  as  per  the  Sixth  Finance  Com-
 mission’s  recommendation.  Now  the  point
 js  that  scarcity  operations  began  from  Ist

 ptember,  1974  and  already Rs.  $6  crores
 have  been  spent.  Out  of  this  Rs.  56  crores
 Central  assistance  is  roughly  about  Rs.  24
 crores.  So,  the  rest  has  had  to  be  gpent
 by  the  Gujarat  Administration.  Now,  if
 you  take  1975-76,  in  this  year’s  Budget
 alone.  Rs.  .60  crores  have  been  provided
 under  non-plan  and  Rs.  15  crores  under
 scarcuy  plan.  This  makes  up  a  total  of
 Rs.  26.60  crores.  Add  to  this,  Rs.  6  crores
 for  DPAP  ussistance.  This  makes  up  a
 total  of  Ks.  32.60  crores.  Is  that  an  ade-
 quate  umount?  That  is  my  point.  I  would
 like  the  Minister  to  reply  to  these  spevific
 questions.  Js  that  an  adequate  amount  in
 your  opinion?  Is  that  adequate  for  meeting
 the  challenge  of  drought  and  scarcity  which
 you  yoursclf  say  is  so  grave  that  you  can-
 not  have  elections  and  that  you  must  go
 to  the  people  and  relieve  their  misery  first?
 But  reliveing  misery  how?  With  what?
 With  mere  words  or  with  solemn  assu-
 frances  in  Parliament  or  with  active  and
 concrete  financia]  assistance  which  will
 come  from  here  to  the  people  in  Gujarat?
 lt  should  not  be  forgotten  that  this  parti-
 culur  scarcity  situation  is  going  to  last  till
 at  least  the  end  of  the  monsoon  this  year.
 Therefore  the  amount  wili  have  to  be  much
 larger  than  what  was  uvailable  last  time.

 Next,  I  want  to  invite  the  attention  of
 the  House  tg  a  report  published  in  the  In-
 dian  Express  on  1s  February  1975,  It  is
 by  Suman  Dubey.  The  heading  of  the
 report  reads:  Centre  to  underwrite  deficit
 in  UP  Budget.  You  Mr.  Deputy  Speaker, were  telling  up  yesterday  about  the  impor.
 tance  +  this  Parliament  acting  as  a  kind  of
 guaid  and  watch  on  the  executive  irregu-
 larities.  This  particular  repott  says:

 “The  Central  Government  is  to  under-
 write  the  entire  current  year  budgetary
 deficits  of  Uttar  Pradesh  and  Bihar.  ,
 The  Government’s  partiality  to  UP  and
 Bihar,  both  of  which  are  politically  vital,
 has  come  in  two  stages.  The  first  was
 quietly  to  allow  them  overdrafts  con-
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 trary  to  its  earlier  instructions  to  the
 Reserve  Bank  of  India  and  contrary  to
 the  advice  of  the  Finance  Ministry.  eee ee  -
 the  added  burden  on  the  Centre’s  own
 budget  from  these  two  States  will  be  of
 the  order  of  Rs.  50  crores.  The  Gov-
 ernment  has  already  sanctioned  Rs.  50  to
 Rs.  60  crores  of  drought  relief  to  affect-
 ed  States  contrary  to  the  recommenda-
 tions  of  the  Finance  Commission”.

 My  only  point  is  that  if  the  Centre  can
 underwrite  the  deficit,  of  UP  and  Bihar,  }
 do  not  know  why  the  Centre  cannot  do
 either  of  these  two  things  for  Gujarat:  write
 off  the  advance  plan  assistance  amounts
 provided  in  the  budget:  os,  if  you  cannot
 do  that,  at  least  shift  it  to  1976-77  and
 onwurds.  Next.  I  want  to  druw  the  atten-
 tion  to  taxation  by  notification.  3  do  not
 know  what  is  your  ruling.  Mr.  Deputy-
 Speaker,  My  friend  Mr.  Chavda  raised  that
 point.  Even  if  it  is  constitutional,  is  it
 proper?  It  is  a  question  of  propriety.  They
 get  as  much  as  Rs.  34  crores  in  a  full
 year.  The  Gujarat  Government  is  in  need
 of  more  money  and  because  various  laws
 provide  in  their  schedules  that  certain
 things  can  be  raised  upto  a  ceiling  approv-
 ed  by  the  legislature,  they  have  done  it:
 Is  it  proper?  ¥  hope  you  will  give  some
 guidance  later  on,  if  need  be.

 Now,  Sir,  the  Explanatory  memorandm  of
 the  Gujarat  Budget  for  1975-76,  on  page
 4,  under  revenue  expenditure  in  ‘1974-75,
 says  that  there  is  a  decrease  of  Rs.  305.38
 lakhs  which  is  due  to  a  ban  on  taking  up
 fnew  works  on  roads  and  bridges  as  an
 economy  measure.  On  the  other  hand,  in
 another  place,  it  is  said  that  this  is  the  year
 in  which  drough  has  been  severe  in  12,000
 villages  out  of  i8,000  villages  in  Gujarat.
 The  vote  on  account  for  expenditure  of  the
 Government  of  Gujarat  for  1975-76  says,
 (Demands  No.  66,  page  8)  that  an  addition-
 al  provision  of  Rs.  210  lakhs  under  re-
 venue  section  and  Rs.  60  lakhs  under  capi-
 tal  section  will  be  required  for  scarcity
 works.  In  1974-75,  when  there  was  serve
 drought  in  Gujarat  there  was  a  ban  on
 new  works  on  roads  and  bridges  and  a
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 sum  of  Rs.  105.38  lakhs  was  surrendered
 In  the  same  breath  in  1975-16.  the  Gujarat
 Administration  has  provided  for  the  same
 kind  of  thing  Rs.  370  lakhs.  I  want  to
 know  whether  that  ban  had  been  lifted.
 During  the  President’s  rule  for  the  whole
 year  ‘1974-75  there  was  a  fall  in  revenue  fo
 the  tune  of  several  lakh  ;  there  was  also
 a  fall  in  expenditure.  From  all  this  you
 will  see  that  the  Gujarat  administration  re-
 quires  to  be  given  more  financial  assistance.
 [  hope  the  Sixth  Finance  Commission's  re
 commendations  would  be  put  aside.  This
 is  what  the  Former  Chief  Minister  Shri
 Ghanshyam  Bhai  Oza  and  your  own  party
 President  Mr.  Madhavsinh  Solanki  have
 also  publicly  stated  and  demanded.

 The  Second  Pay  Commission,  the  Desai
 Commission,  have  recommended  some
 different  grades  for  employees  of  the  State
 Government.  The  :eport  was  presented  on
 ‘13-2-1975.  This  budget  makes  a  provision
 for  it  of  only  Rs  0  crores;  but  it  is  going
 to  be  nearly  Rs.  25-30  crores.  Where  is  the
 money  going  to  come?  I  will  not  mention
 Narmada  project  because  Mr.  H.  M.  Patel
 has  already  mentioned  it  The  height  of
 530  feet  for  the  dam  at  Nawagam  must  be
 looked  into  carefully  by  the  tribunal.  The
 V.  V.  John  Committee  report  must  be  given
 out  soon,  whether  the  Government  accepts
 it  or  not.  I  now  come  to  zila  and  tatuka
 panchayats.  There  is  talk  of  nomina-
 tions.

 That  is  a  dangerous  practice.  Don't  let
 the  nominations  come  in  the  place  of  elec-
 tions  for  Panchayats  of  talukas  and  ila
 levels.

 The  textile  labourers  in  Ahmedabad  are
 in  difficulties  and  the  textile  industry  is
 also  facing  a  lot  of  crisis.  I  hope,  there-
 fore,  these  matters  will  also  be  looked  into.

 We  want  central  assistance  in  more  ways
 for  the  Ahmedabad  Municipal  Transport
 Service.  but  that  also  is  not  being  given.

 Then,  about  the  Panch  Mahals.  I  am
 sorry,  my  friend  Mr.  Piloo  Mody  is  not
 here.  This  is  a  very  alarming  point.  In
 Panch  Mahals,  there  was  a  clash  between
 Adivasis  and  the  Police  because  of  a
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 minor  incident  of  a  theft  of  one  buffalo
 and  the  Police  could  not  find  the  buffalo
 alive;  they  found  the  bones  and  the  re-
 port  says  that  because  of  the  dire  condi-
 tions  of  scarcity,  the  Adivasis,  perhaps,  are
 the  buffalo  flesh!  These  are  the  difficulties
 and  these  are  the  lessons  of  Panch  Mahals
 in  the  midst  of  acute  scarcity  in  Gujarat.
 Therefore,  I  hope  the  Budget  provisions
 will  be  augmented  ond  the  people  of  Guja-
 rat  will  be  up  Aitted  from  their  miseries.

 st  मधु  लिमये  (बांका  उपाध्यक्ष  महोदय,
 मैं  सिर्फ  दो,  तीन  मुद्दो  पर  बोलना  चाहता हूं  ।
 पिछली  बार  जब  गुजरात  कसल्टेटिव  कमेटी  की
 बैठक  बुलाई  गई  थी  तो  श्री  ब्रह्मानन्द  शेट्टी  के  नाम
 से  मैंने  एक  प्रतिवेदन  भेजा  था,  उम  को  कमेटी  में
 पढ़  कर  मैंने  सुनाया  धौर  जब  गुजरात  में  तत्काल
 चुनाव  कराने  के  बारे  में  मुझे  कोई  स्पष्ट  भाए-
 वासन  नहीं  मिला  तो  मैंने  सभा  त्याग  किया  था  ।
 उपाध्यक्ष  महोदय,  सरकार  की  नीति  मेरी  समझ
 में  नहीं  जाती  है  ।  क्योकि  जब  गुजरात  के  दुर्भिक्ष
 और  अकाल  के  बारे  में  हम  लोग  सवालों  को  उठाते
 थे  तो  प्रधान  मंत्री  ने  प्रपने  वक्तव्यों  के  द्वारा  यह
 कहा  कि  विरोध  पक्ष  के  लोग  जनता  को  गुमराह
 करने  के  लिये  इस  तरह  का  चार  बरतने  है  ।
 वास्तव  में  गुजरात  में  अकाल  या  दुर्भिक्ष  नाम  को
 कोई  चीज  नहीं  है।  लेकिन  जब  चुनाव  की  बात
 आयी  तो  श्री  श्रद्धानंद  रेड्डी  ने  कहा  कि  गुजरात
 में  दुर्भिक्ष  है,  कई  लोग  एक  जिले  से  दूसरी  जगह
 चले  गये  है  काम  की  खोज  में  इसलिये  चुनाव  नहीं
 कराया  जा  सकता  ।  मेरी  मांग  है  कि  गुजरात  में
 तत्काल  राष्ट्रपति  शासन  को  समाप्त  करता  चाहिये
 और  गुजरात  की  जनता  को  जनप्रिय  सरकार  चुनने
 का  अबसर  देना  चाहिये  ।  सरकार  चुनाव  को  इस-
 लिये  टाल  रही  है  क्योकि  काग्रेस  पार्टी  को  गुजरात
 में  हालत  बहुल  दयनीय  है।  आपस  में  इसने  झगड़े
 है  कि  प्रधान  मंत्री  सोचती  हैं  कि  एक  दिल  से

 चुनाव  की  चुनौती  का  गुजरात  की  सला  काग्रेस
 सामना  नहीं  कर  सकती  v  मेरा  यह  कहना  है  कि

 इस  बजट  कौ  गुजरात  प्रसेम्बली  के  सामने  जाना
 आहिये  भा  ।  लोक  सभा  के  द्वारा  हस  बजट  को

 यास  करने  का  कोई  श्री जित्य  नहीं  है,  भोर  इसलिये
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 में  इस  बात  पर  जोर  दे  रहा  हूं  कि  गुजरात  में

 राष्ट्रपति  शासन  को  तत्काल  समाप्त  किया  जाये  ।
 केवल  कांग्रेस  पार्टी  की  सुविधा  का  बाल  करते

 हुए  जुड़ावों  को  वाला  ते  जाये  ।

 जहां  तक  दुर्भिक्ष  का  सवाल  है  हम  लोगों  मे
 पहले  से  ही  यह  कहा  है  कि  गुजरात  में  प्रकाश  की
 स्थिति  है।  कौर  सरकारी  झाकड़ों  से  ही  यह  साबित
 होता  है,  कुछ  जिलों  के  बारे  में  ही  सरकार  द्वारा
 जो  हमे  खबर  दी  गई  थी  उस  के  आधार  पर  में
 कह  रहा  हू,  सब  से  पहले  बाप  कछ  की  लीजिये  ।
 कच्छ  मे  1124  ग्राम  हैं  ौर  एन  में  से  118
 ग्रामो  में  प्रकाश  कौर  दुर्भिक्ष  की  स्थिति  &  उसे

 तरह  जामनगर  जिले में  684  शाम हैं हैं  जिनमे  से  680
 ग्रामो  में  सुभिक्ष  कौर  अकाल  है  |  उसी  तरह  राज-
 कोट  जिले  को  खोजिये,  सरकारी  भ्राकडों  के  प्रभु-
 सार  869  गाव  हैं  कौर  862  ऐसे  गाम  है  जो
 प्रकालग्ररत  हैं  ।  यही  सुरेन्द्र  नगर,  बनासकाठा,
 परमाल  शादी  जिलो  की  हालत  है  ।  कुल  गुजरात
 में  is004  am  है  कौर'  इन  में  से  12,140,
 ग्रामो  में  दुर्भिक्ष  और  अकाल  है  ny  wa  इस  के  बारे
 में  मैं  एक  बात  कहना  चाहता  हू  कि  i906  में
 जब  दुर्भिक्ष  कौर  भ्र काल  का  सवाल  उठता  था  तो
 उस  समय  के  खाद्य  मत्री  श्री  सुब्रह्मण्यम  साहब  से
 हम  लोगों  ने  पूछा  था  कि  क्‍या  आजादी  के  बाद
 भारत  में  करो  अकाल  नहीं  पढ़ा  ?  केवल  बिहार
 को  छोड़कर  भ्र काल  की  धोषणा  कांग्रेसी  शासन  में
 कही  भी,  नहीं  की  गई  ?  तो  उस  समय  उन्होंने
 कहा  कि  हम  लोगों  ने  कुछ  कसौटियाँ  बनायी  हैं
 शौर  फसल  का  अगर  75  प्रतिशत  नष्ट  हो  जाये
 तो  अकाल  की  घोषणा  करनी  चाहिये  i  और  प्यार
 50  प्रतिशत  फसल  नष्ट  हुई  है  तो  दूषिका  की

 स्केयर्सिटी  की  घोषणा  करनी  चाहिये  -  पौर  प्रखर
 25  फीसदी  फसल  मारी  गई  है  तो  उस  को  निम्न

 दुर्भिक्ष  का  इलाका  कहना  चाहिये  ।  लेकिन  यहा
 नटवर  भाई  अपनी  ग्दव  हिला  रहे  हैं,  मैं  उन  से
 जानता  चाहता  हू  कि  जिम  शामो  में  छापते  स्केल-
 हिंदी  शौर  सेमी  स्केयसीटी  की  घोषणा  की  है
 12,140  में,  क्‍या  इनमें  कोई  ग्राम  ऐसा  नहीं  है

 जहा  सम्पूर्ण  फसल  मारी  गई  है  ?  75  प्रतिशत
 भारी  गई  है  ?  तो  फिर  बाप  ये  बेईमानों  क्यो  कर
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 रहे  हैं  7  मेरा  सिसली  उपाध्यक्ष  महोदय,  भाष  से

 नहीं  बल्कि  सरकार  से  है  t  भ्र ौर  जहा  प्रकार  है

 बहा  घोषणा  क्‍यों  नहीं  होती  ?

 साथ  ही  साथ  8%  इस  सदन  से  कई  बार  कहा
 है  कि  छठे  वित्त  प्रयोग  ने  अकाल  और  बाढ़  के
 बारे  में,  कुदरती  शादी  के  बारे  में  जो  रवैया
 अपनाया  है  उस  में  आपको  परिवर्तन  करता  पड़ेगा
 कहलाती'  मैंने  कई  आर  कहा  है  कि  नेचुरल  कैले-
 मिटीज  भ्रौसमत  के  भ्राधघार  पर  नहीं  भाती  tr  इसलिये
 यह  कहना  कि  विगत  20  साल  का  जसत  पकड़
 कर  हम  लोग  राशि  निर्धारित  करेगे  और  जो
 योजना  होगी  उसी  में  कर्ज  के  रूप  में  हम  उस
 को  दंगे,  मेरी  राय  में  यह  कहना  ठीक  नहीं
 है

 MR  DEPUTY-SPEAKER  We  have
 decided  on  not  more  than  seven  munutes
 You  have  exceeded  that  time

 wt  मधु  लिमये  लेकिन  यह  तो  साढे  चार  बजे
 तक  चलना  था  !  मैं  दा  मिनट  में  खत्म  कर  दूगा  t

 तो  मैं  यह  कहना  चाहता  हू  कि  छटे  फाइनेन्श
 कमीशन  का  सिफारिशों  को  श्राप  बदलिये  श्लोक
 गुजरात  4%  राज्य  का  समुचित  केन्द्रीय  सहायता
 दीजिए,  जिस  से  लॉग  इस  सकट  का  मुकाबला  कर
 सके  t

 साथ  ही  साथ  मैं  बाप  से  यह  कहना  चाहता  हू
 कि  जय  तक  खरीफ  की  नई  फसल  नही  आती  है
 तब  तक  श्राप  इस  रिलीफ  के  काम  को  जाल  रखिये।
 सितम्बर  मे  पन्त  तक  बाप  इस  को  चालू  रखिये,
 नहीं  तो  भाष  सोचेंगे  कि  जून  में  बारिश  हा  गई  है
 श्लोक  यह  वाम  बन्द  कर  दिया  जाए  1  यह  नहीं
 होना  चाहिए

 भर  पन्त  में  मैं  एक  बात  कहूंगा  कि  साइकिल
 रिक्शा  वा  पाप  जो  फैलाने  वा  निर्णय  श्राप  ते

 गुजरात  में  किया  भा,  उस  के  बारे  में  श्री  उमा
 शकर  दीक्षित  ने,  जब  वें  गृह  मलनी  थे,  आश्वासन
 दिया  था  कि  भ्रहमदाबाद  में  तो  यह  चालू  हो  गया
 है  लेकिन  भोर  प्राय  जगहो  मे  इस  को  चालू  नही
 करेगे  +  तो  मैं  जानता  चाहता  हु  कि  अहमदाबाद  में
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 बन्द  करते  के  बारे  में  ग्रुप  कया  सोच  रहे  हैं  ?

 जब  तक  नाप  कोई  निर्णय  नहीं  लेते  हैं  तब  तक
 प्राय  उन  को  प्रोटो-रिक्शा  या  दूसरे  साधन  दीजिए,
 यह  मेरी  राय  है  ध्रौर  मानवता  दृष्ठि  से  मैं
 आप  से  इस  बारे  में  अपील  करना  चाहता  हू  t

 THE  MINISTPFR  OF  STATE  IN  THE
 MINISTRY  OF  FINANCE  (SHRI
 PRANAB  KUMAR  MUAHERJEF)  Mr
 Deputy  Speaker,  Sir,  J  am  grateful  to  the
 hon  Members  who  have  taken  part  गा  the
 discussion  on  Gujarat  Budget  Sir,  I  agree
 with  the  hon  Members  that  it  will  be
 more  appropnate  it  the  Budget  and  other
 financial  legislation  should  have  been  taken
 on  the  floor  of  the  House  of  the  Gujarat
 Assembly  instead  of  having  a  discussion
 hire  By  and  large,  we  have  not  got  the
 Opportunity  to  give  that  much  of  time  and
 attention  which  tt  deserves  In  this  connec-
 tion,  I  would  hke  to  spell  out  one  or  two
 ports  which  have  been  mentioned  by
 many  hon  Members  particularly  regard
 mg  the  election  A  resolution  for  extend-
 ing  the  President’,  Rule  was  brought  be-
 fore  the  House  Hon  Members  had  the
 Opportunity  of  discussing  that  issue  too
 The  Home  Minister  also  explained  the
 position  which  I  would  hke  to  reiterate
 It  ए  hike  this  “In  view  of  the  extreme
 situation  which  ts  prevatling  there  regard-
 mg  scarcity  and  drought,  practically  the
 entire  State  administration  is  to  be  en-
 gaged  in  the  relief  works  and  other  mea-
 sures  As  a  result  of  which  it  may  be
 said  perhaps  this  present  tume  is  not  con-
 genial"  I  would  Ike  to  reiterate  the  as-
 surance  which  has  been  given  by  the  hon
 Home  Minister  that  he  would  take  the
 earliest  opportunity  to  hold  the  election  in

 the  State  and  to  see  that  people's  टाट
 sentatives  get  the  opportunity  of  running
 the  State  administration  in  the  State  it-
 self  In  this  connection,  I  would  Ike  to
 point  out  one  more  aspect  which  has  also
 been  highhghted  by  some  of  the  hon  Mem-
 bers  about  the  assistance  recommended  by
 the  Sixth  Finance  Commussion  for  the  na-
 tural  calamities  When  they  went  into  this
 aspect  of  this  question,  they  had  ascertamed
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 the  view  points  from  the  various  States.
 Not  only  the  memoranda,  other  things
 were  also  presented  before  them.  In  their
 wisdom,  after  reviewing  the  entire  position
 in  its  perspective,  they  arrived  at  this  deci-
 sion,  In  the  report  itself,  they  had  spelt
 out  so  many  reasons  why  they  have  arrived
 at  this  type  of  decision.  Our  experience
 has  been,  almost  without  exception  in  every
 State  that  the  assistance  given  in  the  form
 of  drought  relief,  flood  relief  etc.  has  been
 spent  on  ad  lioc  purpose  and  no  substan-
 tial  developmental  work  has  taken  place
 by  investing  that  money.  :  The  result  is,
 money  has  been  spent  without  correspond-
 ing  results  having  been  yielded.  Perhaps
 because  of  that  and  other  reasons,  the
 sixth  Finance  Commission  has  decided  that
 this  should  be  treated  as  part  of  the  nor-
 mal  plan  development.  This  point  has
 been  discussed  many  times  on  the  floor  of
 the  House  and  during  the  general  discus-
 sion  on  the  budget,  the  Finance  Minister
 also  expressed  his  viewpoint  on  this

 SHRI  H.  M.  PATEL  :  He  says,  the
 Finance  Commission  went  into  this  and
 has  said  that  the  moncy  previously  spent
 on  famine  relief  was  not  resulting  in  deve
 lopment  Is  that  any  reason  for  not  pro-
 viding  enough  money  for  relieving  the
 distress  of  the  famine-strichen  people  ?  If
 you  require  Rs  50  crores  and  only  Rs.  4-
 1/2  crores  are  provided  where  3s  the  rest  of
 the  money  to  come  from?

 SHRI  PRANAB  KUMAR  MUKHER-
 JEE  :  I  did  not  dwell  on  the  aspect  whe-
 there  the  quantum  is  adequate  or  not.  I
 only  referred  to  the  point  as  to  how  far
 it  has  been  linked  up  with  developmental
 programmes  So  far  as  Guyarat  is  con-
 cerned,  as  per  the  recommendation  of  the
 Finance  Commission,  Rs  4  crores  was  due
 to  the  State  But  because  of  the  dimen-
 sions  of  the  problem,  it  was  thought  that
 this  sum  was  not  enough  to  cover  the
 entire  area  and  Rs.  6  crores  were  given  in
 addition  to  the  drought  prone  area  pro-
 gramme.  Rs.  45  crores  have  been  given
 as  plan  outly.  Rs.  116  crores  have  been
 earmarked  for  the  1975-76  budget.  It  ts
 fot  that  adequate  money  will  not  be  given
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 for  famine  relief  or  for  other  types  of
 natural  calamities.  The  question  is  how
 that  is  to  be  spent  and  whether  it  is  to  be  link-
 ed  with  the  developmental  aspect.  Even  there
 the  question  may  arise  whether  this  much
 of  money  Is  adequate.  Perhaps  it  is  nat
 enough,  but  the  question  is  whether  we  are
 in  a  position  to  apend  more.  My  contep-
 tion  is,  whatever  has  been  possible  for  the
 Government  of  India  to  spend  on  this,  they
 have  taken  care  to  spend  it.  During  the
 general  discussion,  it  was  said  that  a  cons
 tant  review  is  being  made  of  issues  like
 this.

 The  question  was  asked  as  to  what  ts
 the  actual  programme  of  drought  relief
 l  will  give  some  figures  Here  too  periodi-
 cally  a  review  is  made,  sometimes  even
 from  week  to  week.  For  instance,  the
 number  of  villages  declared  as  scarcity-
 affected  was  11,988  on  ‘8-3-1975.  The
 figure  was  12,140  for  the  week  ended
 +15-3-1975,  52  villages  had  been  brought
 within  that  scheme  For  the  week  ending
 8-3-1975,  the  number  of  productive  works
 was  3516;  and  the  number  of  other  pra-
 ductive  works  was  058  for  the  week  end-
 ing  ‘8-3-1975  and  1057  for  the  week  end-
 ing  ‘5-3-1975,  For  the  attendance  on  pro-
 ductive  works,  the  figures  are  4,93,904  and
 5.10179  and  attendance  on  other  relief
 works—total  taken  together—would  come
 to  7,08,537  and  7,26,798  for  the  respective
 perlods  The  number  of  persons  on  cash
 doles  was  45,3I6  and  the  number  of
 villages  being  supplied  water  by  tankers
 was  245  and  by  bulloch-carts  it  was  Rs.  25.
 The  number  of  old  wells  deepend  during
 the  current  scnrcity  was  572  and  the  num-
 ber  of  wells  dug  during  the  current  scaicity
 was  80

 6  hrs.

 SHRI  H.  M  PATEL  :
 villages.

 SHRI  PRANAB  KUMAR  MUKHER-
 JEE  :  I  do  not  claim  that  all  these  can
 take  care  of  the  entire  scarcity  area.  There
 are  limitations  and  with  the  limited  re-
 sources,  with  the  constraints,  we  have  to
 work  and  within  the  limited  situation  it

 In  these  243
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 ts  being  attempted  to  give  relief  as  much
 as  possible

 Regarding  the  financial  allocations,  Mr
 Mavalankar  has  pleaded  that  Governmetit
 of  India  should  spend  more  money  on  it
 So  far  as  the  relief  part  ws  concerned  J
 hive  already  tried  to  explain  the  position
 So  far  as  the  Central  assistance  to  the  an-
 nual  plan  allocation  3s  concerned,  he  3s
 aware  of  the  fact  that  this  year  Government
 of  India  has  decided  to  limit  the  plan  assis
 tance  to  the  annual  plan  in  the  order
 which  it  was  mm  the  last  year  Therefore,
 in  that  category,  Gujarat  State  has  also
 been  provided  with  assistance  to  the  extent
 of  a  little  over  Rs  32  0  crores  from  the
 Central  Government  It  is  in  the  order  of
 the  assistance  as  it  was  given  in  the  last
 year  But  in  spite  of  that  it  has  been  pos
 sible  for  the  State  Government  to  augment
 its  resources  and  as  a  result  of  that,  some
 slightly  better  allocation  will  be  made  in
 the  annual  plain  of  the  Gujarat  State  for
 the  current  year

 SHRI  P  6  MAVALANKAR  =  Are  the
 Government  ready  to  write  off  the  advance
 loan  given  or  at  least  postpone  the  repay
 ment  till  976  77  ?

 SHRI  PRANAB  KUMAR  MUKHER
 JEE  This  question  requires  a  good  deal  of
 consideration  It  5  not  possible  for  me  to  give
 offhind  on  the  floor  of  the  House  whe
 ther  the  amount  will  be  written  off  or  whe
 ther  the  Government  will  take  decision
 It  depends  on  the  situation  which  will  pre-
 vail  then  It  will  requtre  १  good  deal  of
 exercise  also

 SHRI  P  6  MAVALANKAR  There
 were  certain  deficits  in  Bihar  and  Uttar
 Pradesh  where  this  was  allowed  Indeed,
 the  Centie  os  underwriting  these  state
 deficits

 SHRI  PRANAB  KUMAR  MUKHER
 JEE  You  have  quoted  something  from
 the  newspaper  I  do  not  know  whether
 it  ig  correct  or  not  This  is  the  first  tume
 you  are  bringing  this  my  notice  It  will
 not  be  fair  on  my  part  to  make  any  com
 ment  on  this
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 MR  DEPUTY-SPEAKER  It  will  not
 be  possible  for  him  to  give  it  now  Na-
 turally  when  you  have  brought  it  to  ins
 notice,  he  must  look  into  at

 SHRI  PRANAB  KUMAR  MUKHER-
 JEE  Mr  Drnen  Bhattacharyya,  while
 makme  observation  suggested  one  big
 thng  I  do  not  know  whether  there  :s
 any  precedent  that  the  budget  is  placed
 before  the  Consultative  Committee  The
 whole  object  of  the  Consultatrve  Commt-
 tee  attached  to  the  Home  Ministry,  part
 cularly  when  the  State  is  under  President’s
 rule,  ॥4  to  help  the  Parlament  and  the
 Central  Administration  for  the  legislation
 and  to  keep  in  eye  an  the  affairs  of  the
 Stite  concerned  But  I  do  not  know  whe-
 ther  in  any  other  Committee  the  budget
 is  being  placed  before  it  i5  being  placed  on
 the  Table  of  the  House  Even  when  the
 budget  wis  placed  on  the  Table  of  the  other
 House  I  had  to  tender  an  apology  for
 hiving  placed  it  first  on  the  Table  of  the
 Rajya  Sibha  I  do  not  know  what  would
 have  been  my  fate  of  I  had  placed  the
 budget  before  the  members  of  the  Con-
 sult  itive  Commuttee

 Regarding  the  two  or  three  projects
 whith  have  been  mentioned  by  Shri  Patel
 and  certun  other  hon  Members  I  vould
 like  to  emphasize  that  it  ss  not  the  desire
 of  the  Government  to  ignore  or  neglect
 the  interests  of  Gujarat  State  by  entering
 into  limned  agreements  on  the  Narmada
 w  ters  In  order  to  expedite  the  projects
 whih  ne  on  hind  a  limited  agreement
 Was  arrived  at  by  the  concerned  State
 Govcrnments  and  it  is  without  prejudice  to
 the  award  to  be  given  by  the  Titbunal
 which  TI  am  sure,  will  be  to  the  full  satis-
 faction  of  the  Government  of  Guyarat
 Perhaps  it  would  not  be  wise  to  take  the
 Stind  that  ७  there  is  no  popular  govern
 ment  there  so  even  developmental  projects,
 hike  mayor  and  minor  irngation  projects,
 will  have  to  wart  till  responsible  govern-
 ment  assumes  power  and  clears  them  The
 speedy  development  of  the  State  could  not
 have  been  helped  by  such  an  attitude

 Coming  to  industiial  development  while
 Presenting  the  budget  I  have  tned  to
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 highlight  certain  areas  where  there  has
 been  improvement,  so  far  as  industrial
 climate  of  the  State  is  concerned.  It  has
 been  possible  to  generate  more  power  with
 the  commissioning  of  the  two  new  units,
 one  in  the  middle  and  the  other  at  the
 end  of  last  year.  Therefore  the  industrial
 position  has  been  improved.  Undoubtedly,
 there  are  some  difficulties.  Even  within
 the  State  there  is  some  sort  of  regional
 imbalance  and  ill-balanced  development,  as
 mentioned  by  the  hon.  Member  represent-
 ing  Kutch.  He  has  highlighted  the  mise-
 fies  and  sufferings  of  the  people  of  Kutch.
 Similarly,  the  difficulties  in  Saurashtra  area
 have  been  highlighted  by  another  member.
 It  would  be  the  endeavour  of  Government
 to  see  that  balanced  development  takea
 place  not  only  between  States  but  also
 within  the  States.  If  there  are  any  back-
 ward  areas  in  a  particular  State,  it  would
 be  our  endeavour  and  serious  effort  to  see
 that  balanced  development  takes  place  in
 those  areas.

 SHRI  PILOO  MODY  :  It  has  ७९८७७
 your  serious  effort  for  the  last  27  years.

 SHRI  PRANAB  KUMAR  MUKHER
 JEE  :  We  have  done  something  for  the
 last  27  years  and  we  hope  to  do  some-
 thing  more  in  the  next  27  years.

 SHRI  P.  G.  MAVALANKAR  :  All  by
 you  alone  ?

 SHRI  PRANAB  KUMAR  MUKHER-
 JEE  :  We  hope  to.

 SHRI  PILOO  MODY  :  Every  man  has
 a  right  to  hope.  Go  on  hoping.

 SHRI  PRANAB  KUMAR  MUKHER-
 JEE  :  Every  man  has  a  right  to  frustrate
 other's  hopes  also.

 I  hope  the  State  administration  will  also
 look  into  those  points  and  the  require-
 ments  of  those  areas;  particularly,  the  re-
 quirements  of  Saurashtra  and  Kutch  will
 be  taken  care  of.  I  think  I  have  covered
 most  of  the  points.

 SHRI  NATWARLAL  PATEL:  I  have
 made  an  important  point,  which  has  not
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 been  touched  by  the  Minister.  So  far  as
 the  labourers  engaged  in  famine  retie£  work
 are  concerned,  they  are  not  getting  even
 Rs.  3.80  per  cent  of  them  are  getting
 only  Rs.  2  after  doing  work  for  eight
 hours.  Have  you  made  any  arrangements
 for  them  ?

 SHRI  K.  S.  CHAVDA:  It  in  said  that
 the  Government  8  going  to  set  up  a  Hari-
 yan  Development  Corporation.  I  want  to
 know  how  much  money  has  been  provided
 in  the  budget,  because  I  am  unable  to  find
 anything.

 SHRI  H.  M.  PATEL:  The  Minister  has
 disposed  of  all  our  problems  in  6  minu-
 tes.  I  referred  to  education  in  my  speech.
 He  has  not  considered  that  at  all.  The
 Government  of  Gujarat  should  not  wait  un-
 til  the  elected  Government  comes  into
 power  in  order  to  proceed  with  many  sche-
 mes  relating  to  education.

 ]  referred  to  the  V  V.  John  Committee's
 report  which  has  been  with  the  Govern-
 ment  for  nearly  12,  months  now.  They  have
 not  published  it.  They  have  not  taken  any
 decision  on  it  on  the  ground  that  this  38
 a  matter  for  the  elected  Government.  Just
 as,  he  said  just  now  about  the  Narmada
 project,  that  we  need  not  hold  up  all  deve-
 lopment,  I  would  urge  very  strongly  that
 the  Government  now  functioning  should  not
 hold  up  any  matters  relating  to  education.

 SHRI  D.  P.  JADEJA:  I  had  mentioned
 about  Drought-prone  Area  Development
 Board.  Nothing  has  been  said  about  that.
 I  also  mentioned  about  supplying  subsidised
 foodgrains  and  fodder  to  the  labouters
 working  in  the  scarcity  areas.

 SHRI  P.  6.  MAVALANKAR:  I  men-
 tioned  specifically  the  problem  of  the
 A.M.T.S.  The  Government  of  India  had  put
 a  special  levy  on  petrol  and  had  promised
 that  the  public  transport  system  in  four
 important  metropolitan  cities  of  the  country
 will  be  given  assistance.  Calcutta,  Bombay,
 Delhf  and  Madras  have  accordingly  been
 given  such  assistance.  Why  is  it  that
 Ahmedabad  which  is  the  fifth  or  the  sixth
 largest  city  in  the  whole  of  the  country  is
 denied  this  right  of  getting  assistance  for
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 augmenting  its  fleet  and  depots?  In  1975.
 76  the  amount  required  is  Rs  25  crores
 ‘Will  he  kindly  reply  to  this  pomt  also?

 SHRI  PRANAB  KUMAR  MUKHER
 JEE  So  far  as  the  point  mentioned  by  the
 hon  Member,  Mi  Mavalankar,  is  conces-
 ned,  he  himself  has  answered  it  It  is  the
 decision  of  the  Government  to  give  assis
 tance  only  to  four  cities  Ahemed  tb  td  does
 not  come  in  Until  the  Governmbent  changes
 that  decision  and  extends  it  to  further  areas
 how  could  Ahmedabad  be  brought  within
 the  purview  of  that  ?  Therefore,  it  is  not
 a  Matter  to  be  decided  here  and  now

 Regirding  other  pomts  I  have  already
 mentioned  in  my  Budget  speech  and  the
 detailed  statement  Those  points  have  al-
 ready  been  covered

 SHRI  K  S  CHAVDA  I  specifically
 ashed  What  is  the  amount  provided  foi
 the  Hasiyjan  Development  Corporation  ?  He
 344  stlent  on  that  Why  is  the  Government
 giving  flse  promises  to  the  Scheduled  Caste
 and  Scheauled  Tribe  people  of  Gujarat  ?
 You  kindlv  ash  the  Minister

 MR  DEPUTY-SPFAKER  How  can  I
 ask  the  Minster  ?  It  4  upto  him  If  he  docs
 not  satisfy  yon  there  are  other  means  open
 to  you  Whit  can  I  do  about  it  ”

 Y  know  what  I  am  doing  Don’t  be  in  a
 hurry  You  are  in  safe  hands  If  you  pro
 ceed  in  the  neht  wi  vou  will  find  that
 you  are  im  the  safe  t  of  hands  But  if  you
 try  to  trip  me  you  cinnot  get  round  me

 SHRI  PRANAB  KUMAR  MUKHER
 JEF  J  have  no  such  intention

 MR  DEPUIryY-SPEAKER  I  will  put  the
 Demands  on  Account  to  vote  In  this  con-
 nection  I  would  like  to  say  in  advance  so
 that  we  can  proceed  expeditiously  that  Mr
 Mavalankar  has  written  me  a  letter  saying
 that  he  would  like  to  make  some  observa-
 tions  on  the  Appropriation  Bill  on  the  De-
 mands  on  Account  He  has  given  certain
 pomts  Mav  1  tell  him  that  it  4६  the  practice,
 the  convention,  m  this  House  that  we  do
 not  discuss  the  Demands  on  Account  at  all
 far  less  the  Appropriation  Bill  on  Demends

 I  Lss|75—4!
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 on  Account  for  the  simple  reason  that  these
 are  only  very  temporary  grants  given  to
 the  Government  just  to  carry  on  and  the
 Government  also  35  expected  to  give  an
 assurance  that  they  will  not  undeitake  any

 new  service  under  the  Demands  on  Account  ?
 Therefore,  it  s  a  formal  matter  The  regular
 Demands  for  the  whole  year  will  be  coming
 and  he  could  make  these  pots  then  Don’t
 insist  on  this  here

 With  regard  to  the  Supplementary  De-
 mands  |  think,  the  Speake:  made  an  an-
 nouncement  this  morning  that  in  response
 to  the  points  made  by  Mr  Sezhiyan  and
 other  hon  Members,  the  Government  will
 withdraw  Demand  No  49  by  issuing  Cor-
 rigenda  to  this  In  this  connection,  I  have
 got  some  paper  from  the  hon  Minister  re-
 lating  to  the  Appropriation  Bill  which  will
 be  in  the  nature  of  Corrigenda  to  that  Bill
 We  will  accept  them  Therefore,  when  I  put
 the  Supplementary  Demands  to  vote,  I  will
 not  mention  the  Demand  No  49  at  all
 It  will  not  be  there

 SHR!  PILOO  MODY  You  say  ‘demands
 with  corrigendum’

 MR  DEPUTY  SPEAKFR  That  is  to  the
 Appropriation  Bill  If  the  Demand  Ws  net
 voted  it  will  not  go  in  the  Appropriation
 Bill

 There  are  cut  motions  |  will  put  them  to
 the  House  Mr  Chavda  do  you  want  your
 cut  motion  No  l  to  be  put  separately  ?

 SHRI  k  S  CHAVDA  Yes

 SHRE  P  6  MAVALANKAR  I  would
 lake  to  combine  my  cut  motion  No  3  with
 Shr  Chavdas  cut  motion  No  I

 MR  DEPUTY-SPFAKER  It  cannot  be
 donc

 SHRI  P  6  MAVALANAAR  Then  my
 cut  motion  No  0  may  be  put  separately

 MR  DEPUTY-SPEAhER  The  question
 Is

 “That  the  Demand  for  Grant  on  ac-
 count  under  the  head  Elections  be
 reduced  to  Re  I
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 ४४०)  70

 [Failure  to  hold  early  elections  ण  Mahajan,  Shi  ४  S
 the  Legislative  Assembly  of  Guja:  Moahaj.n,  Shi  Vikram
 rat{I))”

 The  Lok  Sabha  divided
 Division  No  9}

 116.25  hrs.
 Tivision  No  9]

 AYES

 Bhattacharyya,  Shin  S  P
 Chandrappan,  Shri  C  K
 Chavda,  Shri  K  $
 Gowder,  Shri  J.  Matha
 Joarder,  Shri  Dinesh
 Mavalankar,  Shri  P_  0
 Mody,  Shri  7000
 Paimar,  Shn  Bhaljibha:
 Patel,  Shri  H  M
 Roy,  Dr  Saradish
 Sezhnyan,  Shri
 Somasundaram,  Shr  S  PD
 Shakya  Shi:  Maha  Decpak  Singh

 NOES

 0
 50

 nu

 +
 ७३
 DN
 1

 tll
 oti
 andl

 wn

 =
 ©

 Ambc  h,  Shit
 Banerjee,  Shrimati  Mukul
 Barua  Shit  Bedabrata
 Chaturveus  Shit  Rohin  Lal
 Chhotey  Lal,  Shri
 Darbar:  Singh  Shit
 Das  Shi:  Anad)  Chirin
 Desa  Shi:  D  D
 Dhamankar  Shn
 Dinesh  Singh,  Shri
 Doda,  Shu  Hiralil
 Dumada,  Shi  L  K
 Dwivedi,  Shr:  Nageshwar
 Gunga  Devi,  Shrimati
 Gautam,  Shi  C  D
 Gopal,  Shri  K
 Jadeja,  Shui  D  P
 Kasture,  Shri  A  S
 Lakshmikanthamma,  Shrimat:  T

 Majyhu,  Shri  Kumar
 Mandal,  Shri  Jagdish  Narain
 Mandal  Shr:  Yamuna  Prasad
 Mirdha,  Shr  Nathu  Ram
 Mobsin,  Shr.  ह:  H
 Murthy,  Shn  8  S
 Negi,  Shri  Pratap  Singh
 Numbalkar,  Shri
 Parnuli,  Shri  Paripoornanand
 Pandey,  Shri  R  S
 Pandey,  Shri  Tarkeshwar
 Pandit,  Sh  S  7.
 Patel,  Shri  Arvmd  M
 Patel,  Shr:  Natwarlal
 Patil,  Shri  Krishnarao
 Patil,  Shri  T  A,
 Pee,  Shn  S  L
 Roghu  Ramaith  Shin  K
 Rao,  Shit  P  Ankincedu  Prasada
 Roy  Shri  Bishwanath
 Rudra  Pratap  Singh  Shri
 Salve  Shr  N  A  P  |

 Samanta  Shri  S  (
 Sanghi  Shri  हठ  kh
 Sanghhint  Shi
 Sathe  Shri  V  isint
 Savitri  Shyam,  Shrim  its
 Sethi,  Shr:  Arjun
 Shatlan)  Shit  Chandra
 Shankaranand  Shiu  B
 Sharma  Shi  Nawal  Kishore
 Shukla,  Shr:  के  R
 Sinha,  Shri  Nawal  Kishore
 Sokhi,  Sardar  Swaran  Singh
 Stephen,  Shu  €  M
 Subramaniam,  Shn  C
 Sudarsanam,  Shri  M
 Tiwary,  Shri.  D  N
 Vekaria,  Shri
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 MR.  DEPUTY-SPEAKER  :  The  result
 of  the  division,  as  shown,  is  :  Ayes  13;
 Noes  60.

 To  the  Ayes  we  may  add  Mr.  Dinen
 Bhattacharyya's  vote  and  Mr.  Shyam-
 nandan  Mishra’s  vote;  that  will  make  it
 Ayes  45  and  Noes  60.  The  Cut  Motion
 is  lost.

 PHALGUNA  30,

 The  motion  was  negatwed
 MR.  DEPUTY-SPEAKER  :  I  now  put

 Cut  Motion  No.  0  by  Shri  P.  5.  Mavalan-
 kat  to  the  vote  of  the  House.

 The  question  is  :

 “That  the  demand  for  grant  on  ac-
 count  under  the  head  ‘Relicf  on  ac-
 count  of  natural  calamities’  be  ree
 duced  to  Re.  Le

 [Failure  to  give  substantial  and  im:
 mediate  financial  assistance  for  massive
 drought  relicf  operations  in  Gujarat,
 qtoyy"

 The  Lok  Sabha  divided

 {Division  No.  20]  AYES  =  {1627  hrs.

 Bhattacharyya,  Shr  Dinen
 Bhattacharyya.  Shn  S,  P.
 Chandiappan,  Shri  C.  K.
 Chavda,  Shr  K.  S

 Ganga  Devi,  Shrimati
 Gowder,  Shri  J.  Matha
 Joarder,  Sari  Dinesh
 Mavalankor,  Shri  ्.  G.
 Mishra,  Shri  Shyamnandan
 Mody,  Shs  Piloo
 Parma,  Shri  Bhaljibhai
 Patel,  Shri  H.  M.
 Roy,  Dr.  Saradish
 Sezhiyan,  Shri
 Shakya,  Shri  Maba  Deepak  Singh
 Somasundram,  Shri  S.  D.

 ne
 “Wrongly  voted  for  AYES

 4896  (SAKA)

 NOES
 Ambesh,  Shri
 Banerjee,  Shrimati  Mukul
 Barua,  Shri  Bedabrata
 Chaturvedi,  Shri  Rohan  Lal
 Chhotey  Lal,  Shri
 Darbara  Singh,  Shri
 Das,  Shri  Anadi  Charan.
 Desai,  Shri  D.  D.
 Dhamankar,  Shri
 Dinesh  Singh,  Shri
 Doda,  Shri  Hiralal
 Dumada,  Shri  L.  K.
 Dwivedi,  Shri  Nageshwar
 Gautam,  Shri  C.  D.
 Gopal,  Shri  K.
 Kasture,  Shri  A.  S.
 Lakshmikanthamma,  Shrimatt  T.
 Mahajan,  Shri  Vikram
 Mahajan,  Shri  Y.  S.
 Majhi,  Shri  Kumar
 Mandal,  Shri  tagdish  Narain
 Mandal,  Shri  Yamuna,  Prasad
 Mirdha.  Shri  Nathu  Ram
 Mohsin,  Shri  हज  H.
 Murthy,  Shri  B.  S.
 Negi,  Shri  Pratap  Singh
 Nimbalkar,  Shri
 Painuti,  Shn  Paripoornanad
 Pandey,  Shri  R.  S.
 Pandey,  Shri  Tarkeshwar
 Pandit,  Shri  S.  T.
 Patel,  Shri  Arvind  M.
 Patel,  Shr!  Natwarlal
 Patil,  Shri  Krishnarav
 Patil,  Shri  T.  A.
 Peje,  Shii  S.  L.
 Raghu  Ramaiah,  Shri  K.
 Rao,  Shri  P.  Ankineedu  Prasada
 Roy,  Shri  Bishwanath
 Rudra  Pratap  Singh,  Shri
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 Salve,  Shri  N.  K.  P.
 Samanta,  Shri  S.  C.
 Sanghi,  Shri  N.  K.
 Sangtiana,  Shri
 Sathe,  Shri  Yasnnt
 Savitri  Shyam,  Shrimati
 Sethi,  Shri  Arjun
 Shaitani,  Shri  Chandra
 Shankaranand,  Shri  B.
 Sharma,  Shri  Nawal  Kishore
 Shukla,  Shri  8.  R.
 Sinha,  Shri  Nawal  Kishore
 Sokhi,  Sardar  Swaran  Singh
 Stephen,  Shri  C.  M.
 Subramaniam,  Sart  C.
 Sudarasanam,  Shri  M.
 Tiwary,  Shri  D.  ब,
 Vckaria,  Shri

 MR.  DEPUTY-SPEAKER:  The  resuit®
 ef  the  division  is  :  16;  Noes  58.

 AYES

 The  motion  was  negatived

 MR.  DEPUTY-SPEAKER  ;  I  shall  now
 put  the  rest  of  the  cut  motions  to  the  vote
 of  the  House.

 All  the  other  Cut  Motions  were  put  and
 negatived.

 MR.  DEPUTY-SPEAKER  :  The  ques-
 tion  is  :

 “That  the  respective  sums  not  ex-
 ceeding  the  amounts  on  Revenue  Ac-
 count  and  Capital  Account  shown  in
 the  third  column  of  the  Order  Paper  be
 granted  to  the  President  out  of  the  Con-
 solidated  Fund  of  the  State  of  Gujarat,
 on  account,  for  or  towards  defraying  the
 charges  which  will  come  in  course  of
 payment  during  the  year  ending  the  3ist
 day  of  March,  1976,  in  respect  of  the
 heads  of  demands  entered  in  the  sccond
 colunm  thereof—

 Demands  Nos.  2,  3,  5,  to  12  4  to  20
 22  to  31,  33  to  59,  6!  to  68  and  70
 to  76”

 *Shrimati  Ganga  Devi
 her  vote  for  NOES.

 also  recorded
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 The  mation  was  adopted
 MR.  DEPUTY  SPEAKER  :  Now,  |  will

 take  up  the  Supplementary  Demands.  है
 will  not  mention  Demand  No.  49  That
 should  clear  the  position.

 The  question  is  ¢
 “That  the  respective  Supplementary

 sums  not  exceeding  the  amounts  shown
 in  the  third  column  of  the  Order  Paper
 be  granted  to  ihe  President  out  of  the
 Cosolidated  Fund  of  the  State  of  Guja-
 rat  to  defray  the  charges  which  will
 vome  in  course  of  payment  during  the
 year  ending  the  3ist  day  of  March
 975  in  respect  of  the  following  demands
 entered  in  the  second  column  thereof—

 Demands  Nos.  8,  i,  14,  47,  2  to  23,
 25,  27.  28.  33,  35,  38,  40  to  42,  ‘53,
 55.  55.  58,  to  60,  63.  65,  66,  69,  7].
 72,  74  to  79.  82,  84,  86  to  88,  90,  94,
 97,  105,  107,  108,  110,  113,  116,  119,
 120,  122,  24  to  128,  3i,  132,  37  to
 142,  44  and  146."

 The  motion  was  adopted
 26.26  hrs.

 GUJARAT  APPROPRIATION  (VOTE
 ON  ACCOUNT)  BILL*,  975

 THE  MINISTFR  OF  STATE  IN  THE
 MINISTRY  CF  FINANCE  (SHRI  PRA-
 NAB  KUMAR  MUKHERJEE)  :  ]  छह
 fo  move  for  leave  to  introduce  a  bill  to
 provide  for  the  withdrawal  of  cerluin  sums
 from  und  out  of  the  Consolidated  Fund
 of  the  State  of  Ciujaral,  for  the  services
 of  a  part  of  the  financial  year  ‘1975-76.

 SHRI  PILOOQ  MODY  (Godhra)  :  As
 corrected.

 MR.  DEPUTY  SPEAKER  :  Not  yet.
 That  is  where  the  whole  confusion  comes.

 Now,  the  question  is  :
 “That  leave  be  granted  to  introduce

 a  Bill  to  provide  for  the  withdrawal  of
 certain  sums  from  and  out  of  the  Con-
 solidated  Fund  of  the  State  of  Gujarat
 for  the  services  of  a  part  of  the  finan-
 cial  year  1975-76,"

 *Published  in  Gazette  of  India  Extra-
 ordinary,  Part  II,  section  2,  dated  21-3-75.
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 The  motion  was  adopted

 SHRI  PRANAB  KUMAR  MUKHER-
 JEE:  4  introducet  the  Bill.

 3  movet:

 “That  the  Bill  to  provide  for  the
 withdrawal  of  certain  sums  from  and
 out  of  the  Consolidated  Fund  of  the
 Stite  of  Gujarat  for  the  services  of  a
 part  of  the  financial  year  1975-76,  ह...
 taken  into  consideration.”

 MR.  DEPUTY-SP]  AKFR:
 tion  is  :

 The  ques-

 “That  the  Bill  to  provide  for  the
 withdrawal  of  ceriain  sums  from  and
 vut  of  the  Consolidated  Fund  of  the
 State  of  Gujarat  for  the  services  of  ०
 part  of  the  financial  year  1975-76,  be
 taken  into  consideration.”

 The  motion  was  adopted

 MR.  DEPUTY-SPEAKER  :  Now  we
 take  up  clause-by-clause  consideration.

 The  question  is  :

 “That  clauscs  2  and  3.  the  Schedule,
 Clause  I,  the  Enacting  Formula  and  the
 Title  stand  part  of  the  Bill.”

 The  motion  was  adopted

 Clauses  2,  3,  the  Schedule,  Class  J,  the
 Enacting  Formula  and  the  Title  were
 added  to  the  Bill.

 SHRI  PRANAB  KUMAR  MUKHER-
 JEE:  I  move:

 “That  the  Bill  be  passed.’
 MR.  DEPUTY-SPEAKER  :  The  ques-
 on  fs.

 “That  the  Bill  be  passed.”

 The  motion  was  adopted

 +Introduced  /moved  with  the  “recommen-
 dation  of  the  President.

 1896  (SAKA)  Gajarat
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 Bill,  975

 6.28  brs.

 GUJARAT  APPROPRIATION  BILL",
 975

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FINANCE  (SHRI  PRA-
 NAB  KUMAR  MUKHERJEE):  I  beg  to
 move  for  leave  to  introduce  a  Bill  as  cor-
 rected,  to  authorise  payment  and  appropria-
 tion  of  certain  further  sums  from  and  out  of
 the  Consolidated  Fund  of  the  State  of  Gu-
 jarat  for  the  services  of  the  nancial  year
 ‘1974-75,

 MR.  DEPUTY-SPEAKER  :  You  please
 read  out  the  corrections.

 SHRI  PRANAB  KUMAR  MUKHER-
 JEE:  The  corrections  are  as  follows  :

 Page  dL  in  the  marginal  heading  to
 clause  2,—

 for  “Rs.  $7,71,66,000"
 read  “Rs.  /57,70,17,000."
 2.  Page  ,  in  lines  6  and  7,

 for  “fifty-seven  croies,  seventy-one
 lakhs  and  sixty-six  thousand  rupees”

 read  “fifty-seven  crores,  seventy
 lakhs  and  seventeen  thousand  rupees”

 3.  Page  3,  omit  lines  6  to  8  (re-
 lating  to  Vote  No.  49).

 4  Page  5,  line  34  (relating  to  “total”)

 (a)  for  *56,50,98,000”  read  ‘“56,49,49,000"

 tb)  for  “57,7i,66,000"  read  /57,70,17,000"
 SHRI  PILOQ  MODY  (Godhra)  :  It  is

 all  boring.
 MR.  DPEUTY-SPEAKER:  Even  at

 the  cost  of  Piloo  Mody,  this  has  to  go
 on  record.  Sometimes  the  important
 things  are  boring.

 The  question  is  :

 ‘That  leave  be  granted  to  introduce
 Bill,  as  corrected  to  authorise  payment
 and  appropriation  of  certain  further

 *Published  in  Gazette  of  India  Extraordi-
 nary,  Part  II,  section  2,  dated  ‘21-3-75,
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 sums  from  and  out  of  the  Consolidated
 Fund  of  the  State  of  Gujarat  for  the
 services  of  the  financial  year  1974-75."

 The  motion  was  adopted
 SHRI  PRANAB  KUMAR  MUKHER-

 JEE:  I  introduce}  the  Bill  as  corrected.
 I  beg  to  movet:
 “That  the  Bill,  as  corrected  to  autho-

 rise  payment  and  appropriation  of  certain
 further  sums  from  and  out  of  the  Con-
 solidated  Fund  of  the  State  of  Gujarat
 for  the  services  of  the  financial  year
 1974-75,  be  taken  into  consideration.”

 MR.  DEPUTY-SPEAKER:  The  question
 as

 “That  the  Bill,  as  cotrectcd  to  autho-
 rise  payment  and  appropriation  of  certain

 further  sums  fiom  and  out  of  the  Con-
 solidated  Fund  of  the  State  of  Gujarat
 for  the  services  of  the  financial  year
 1974-75,  be  taken  into  consideration.”

 The  motion  was  adopted
 MR  DEPUTY  SPEAKER:

 We  take  up  clause  by  clause  considera-
 tion.

 The  question  5  :
 “That  clause  2  as  conected,  clause  3

 the  Schedule  as  corrected,  clause  dL  the
 Enacting  Formula,  and  the  Title  stand
 part  of  the  Bill.”

 The  motion  was  adopted
 Clause  2  as  corrected,  clause  3,  the

 Schedule  as  coriected,  clause  I,  the
 Enacting  Formula,  the  Title  were  added
 to  the  Bill.

 SHRI  PRANAB  KUMAR  MUKHERIEE  :
 I  beg  to  move:

 “That  the  Bill,  as  corrected,  be  passed.”
 MR  DEPUTY-SPEAKER  :  The  question

 is:
 the  Bill,  as  corrected.  be

 The  motion  was  adopted

 introduced  /moved  with  the  recommenda-
 tion  of  the  president.

 2,  1975,  Constitution  328
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 SHRI  SEZHIYAN  (Kumbakonam)  :  i
 want  to  put  on  record  my  appreciation
 for  the  attitude  shown  by  the  Minister.
 He  did  not  stand  on  formality  of  pushing
 thiough  the  Bill.  He  agreed  to  our  sug-
 gestion  and  made  the  correction.  This
 has  been  helpful  not  only  to  us  but  also
 to  the  growth  of  Parliamentary  democracy
 {n  the  country.

 SHRI  P.  G.  MAVALANKAR  (Ahuindz-
 bad)  :  We  want  to  convey  oir  apprecia-
 tion  to  the  Deputy  Speaker  for  the  manner
 in  which  he  held  the  points  of  view  of
 Shri  ta  Sezhiyan.

 SHRI  PILOO  MODY  :  The  Speaker  ७
 eapected  to  do  that.

 MR  DEPUTY-SPEAhKER  :  I  would
 alsu  like  to  join  and  say  that  this  is  a
 happy  day  to  me  especially  because  I
 think  the  House  to-lay  has  discovered  it-
 self  I  hope  that  the  administration  also
 will  take  note  of  this.  It  has  been  a  happy
 thing  that  there  has  been  a  spit  of  give
 and  take  -reciprocity—-and  nobody  hus
 tired  to  stand  on  prestige  but  all  that  we
 have  tied  to  do  is  to  do  the  duty  of  this
 House  with  all  responsibility  and  to  assert
 the  supremacy  of  this  House  and  also  to
 give  notice  to  establish  that  nobody  tn  this
 democracy  of  ours  should  take  this  House
 or  us  tor  granted.

 MR.  DEPUTY-SPEAKER  *  We  »ball  now
 take  up  Private  Members’  Bills.  Dr.  lax-
 minarayan  Pandey#  1५  not  here  So.  his
 Bill  cannot  be  introduced.

 6.34  hes.
 CONSTITUTION  (AMFNDMENT)  BILL
 (Amendment  of  articles  101,  102,  etc.)  by
 Shri  Priya  Ranjan  Das  Munsi.

 MR.  DEPUTY-SPEAKER  :  The  House
 will  now  resume  further  consideration  of
 the  following  motion  moved  by  Shri  Priya
 Ranjan  Das  Munsi  on  the  7th  March,
 975-:——

 “That  the  Bill  further  to  amend  the
 Constitution  of  India,  be  taken  into
 consideration.”
 Shri  Priya  Ranjan  Das  Munsi  was  on

 his  legs  on  the  last  occasion.  He  has
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 written:  that  be  is  not  well.  8090  so  he  can
 not  continue  with  the  speech.  If  he  can-
 not  continue,  it  means  that
 cluded  his  speech  and  the
 the  property  of  the  House.

 SHRI  M.  C.  DAGA  (Pali)  :  Am  I  to
 take  it  that  Half-an-Hour  discussion  will
 be  at  six  O'Clock  ?

 MR.  DEPUTY-SPEAKER  :  As  far  as
 {  am  concerned  we  have  to  go  through
 the  entire  business  of  the  day  unless  the
 House  decides  other-wise.

 SHRI  K.  GOPAL  (Karur)  :  Mr.  Deputy
 Speaker,  |  welcome  the  spirit  of  the  Bill
 though  not  the  entire  thing,  part  (ii)  of
 Clause  3.

 My  friend  Mr.  Das  Munsi  deserves  the
 appreciation  of  all  of  us  for  bringing  for-
 ward  this  measure  but  what  I  wonder  jis
 whether  with  regard  to  Clause  3(i),  this  is
 possible  ut  all,  because  in  our  democratic
 country  those  who  enter  politics,  those  who
 enter  the  Assembly  or  any  office  like
 Municipalities  or  Panchayats,  have  got  to
 fall  back  wpon  something  for  their  liveli-
 bood.  My  friend  says,  Doctors,  Lawyers
 and  Teachers  should  not  be  allowed  to  con-
 tinue  with  that  profession.  But  he  does
 not  say  that  a  man  owning  large  property
 or  doing  any  business  should  algo  be  pro-
 hibited  to  carry  on  such  activities.  The
 profession  of  lawyer  and  doctor  is  such
 that  once  there  is  a  break,  they  can’t  catch
 up  with  their  work  and  therefore  this  is
 a  continuous  process.  If  he  is  elected  to
 this  office,  say  for  5  years,  after  that  term
 is  over,  what  is  he  going  to  do  ?  Because,
 Sir,  conditions  in  our  country  are  such  that
 those  who  are  clected  to  Assemblies  ता
 Parliament  are  not  assured  of  their  future
 livelihood,  however  hanest  a  man  may  be,
 unless  he  is  something  like  on  agriculturist
 or  a  small  industrialist  and  so  on.  Once
 the  term  is  over  in  our  country  there  is
 no  provision  to  look  after  ex-Members
 and  in  this  regard  what  we  find  is  that
 even  a  country  like  Malaysia  has  got  a
 system  of  gratuity  and  provision  for  this
 but  in  our  country  this  is  not  there.  So
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 one.  has  got  to  have  some  provision.  I
 don’t  say  that  they  should.  earn  living  by
 dubious  means.  Not  at  all.  I  say,  a
 lawyer  should  be  enabled  to  continue  with
 his  practice,  so  aleo  a  doctor.

 In  Clause  (ii)  be  says  as  follows  :
 ‘If  a  member  of  either  House  of  Par-

 liament,  after  his  election  to  that  House
 joins  a  political  party  or  group  other
 taan  the  one  on  whose  ticket  he  was
 elected  to  that  House  or  if  he  was  an
 independent  member  at  the  time  of
 election  to  that  House  and  joins  any
 political  party  or  group,  he  shall  be
 disqualified  for  being  a  member  of  that
 House  from  the  date  of  his  joining  the
 latter  political  party  or  group.’

 6.37  hrs.

 Suet  Nawac  KisHore  Sinna  :  in  the  Chair.
 {  am  in  agreement  with  this.  This  ques-
 tion  is  being  looked  into  by  a  Parlia-
 mentary  Committee  and  I  hope  that  some-
 thing  would  be  done  in  this  regard.  Not
 only  disqualification  alone,  but  once  he
 crosses  the  floor,  he  should  be  disqualified
 for  ever.  He  should  not  be  allowed  to
 contest  any  election  to  any  public  office.
 Then  in  the  next  clause  he  says  :

 ‘If  a  Member  of  either  House  of  Par-
 liament  after  his  nomination  or  election
 to  any  Committee  constituted  by  either
 House  of  Parliament  does  not  attend
 any  meeting  of  that  Committee  conti-
 nuously  for  a  period  of  one  year,  he
 shall  be  disqualified  for  being  a  member
 of  that  House  after  the  expiry  of  the
 said  period  of  one  year.’
 T  do  not  know  why  he  specifies  one  year

 only.  There  are  some  committees  which
 do  not  meet  for  more  than  one  year.  I
 am  a  Member  of  one  committee,  Dock
 Passenger  Welfare  Committee.  For  one
 year  I  have  not  attended  any  Committees
 meeting.  There  are  some  Committees
 which  do  not  meet  for  two  to  three  years.
 |  am  a  member  of  the  Committee  known
 as  ‘Deck  Passengers’  Welfare  Committee’.
 For  the  last  three  years  this  Committee

 careers
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 met  only  once  So,  it  should  not  be  that
 not  attending  the  Committee  for  one  year
 will  entail  a  disqualification  of  a  member
 it  should  be  only  if  a  member  does  not
 attend  for  two  to  three  days  consecuti-
 vely  that  a  disqualification  can  be  made
 Of  course,  interpretation  can  be  made  that
 l  have  not  attended  the  meeting  of  that
 Committee  for  no  fault  of  mine  The
 committee  itself  has  not  met  Why
 should  I  be  disqualified  7

 So  with  these  few  words,  I  support  thus
 Bill

 SHRI  S  P  BHASTACHARYYA
 (Uluberta)  Sir,  I  oppose  this  Bill  Lhere
 are  many  things  that  alc  3७६  to  be  done
 Ths  Bill  it  something  which  gocy  against
 the  spit  of  the  Pulamentary  system  be
 cause  ths  25  tor  important  persons  like
 professors  lawyers,  doctois  et  who  ae
 popular  and  who  get  themsti,  elected
 and  whom  the  people  accept  The  purpose
 of  the  Bill  is  that  whenever  a  pron  hb
 elected  to  Parliament,  he  must  get  out  of
 his  profession  That  8  something  impracti
 cable  है  is  unjust  also  11  the  Pa  himentiry
 system  has  to  function  in  this  wuntry
 what  ts  important  i6  to  make  it  function  in
 an  efficient  manner  The  importince  of
 Parhamentary  system  is  going  down  and
 down  What  do  we  find  throughout  the
 country  ’  There  ts  dispa  itv  of  mcome
 We  have  failed  to  gtve  our  people  the
 fundamental  sights  to  work  to  live  et.
 We  have  to  run  this  system  m  a  demo
 cratic  line  We  are  not  running  our  demo
 cracy  in  the  inte  ests  of  the  peuple  and
 not  when  according  to  the  Constitution
 That  5  because  the  poverty  level  goes  on
 increasing  unemployment  5  increasing,
 price  mse  is  going  up  and  up  ta\ation  35
 also  going  up  Fverything  acts  against

 the  interests  of  the  people  We  must  real
 we  that  we  are  not  working  गा  the  interests
 of  democracy  The  purpose  of  the  Con
 situation  is  not  better  served  From  that
 angle  if  any  change  7६  called  for  in  ous
 Constitution  that  would  be  welcome  to
 us  It  ts  not  the  case  at  il  that  because
 Parliament  Members  are  professionals  hke
 doctors,  professors,  engineers  and  lawyers
 and  that  »  why  the  Parliament  1S  not  able
 to  function  We  should  try  to  think  a  new
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 We  have  got  to  face  the  basic  protidems
 In  Parliamentary  discussions  we  cannot
 bring  up  the  problems  of  growmg  poverty
 so  as  to  soive  them  For  exemple  we  aro
 not  able  to  solve  the  problem  of  growing
 unemployment  How  to  bring  about  the
 changes  in  this  ~egard  i  the  question  to
 be  considered  For  example,  we  are  not
 able  to  bring  down  the  price  mse  Only  big landowners,  profitesss  or  blackmarketeus
 are  the  benefictaiies  That  may  be  because
 the  iuling  party  gets  a  lot  of  money  from
 them  It  is  an  trony  of  fate  that  when  the
 people  suffe.  teirtbly  we  are  temainng
 sient  over  that  If  Parltament  has  pot
 something  to  do  with  this,  it  must  really
 try  to  solve  the  problems  faced  by  the
 people  Whatever  new  amcndments  are
 proposed,  this  constitutional  amendment

 om
 to  make  our  Pah  iment

 With  these  few  wo  ds
 this  Bull

 at  भूल  अनन्द  डागा  (पाली)  सभापति  जी
 यह  कहना  बहुत  झा सान  है  कि  हम  लोग  क्या  करते
 है  इस  के  लिये  संविधान  म  साधन  पेश  बर  दिया
 गया  कौर  बह  बिल  बत  कर  झा  गया  t  जानी  मैं
 प्रभी  तक  समझ  नहीं  सका  कि  श्री  मुशी  इस  बिन
 के  यहा  लाने  से  क्‍या  चाहत  है  ?  अगर  मैं  उन  का
 भाषण  सुन  पाता  तो  समझ  सकता  कि  व  क्‍या  चाहत
 है  कि  डाक्टर  इंजीनियर्स  वकील  पालियामट  के
 सदस्य  न  बने  ।  श्राप  हमार  साल्वे  साहब  वा
 उदाहरण  लीजिये-य  टैंकर  न  के  मामले  में  बहुत
 एक्स पट  हैं  इन  का  वह  दिया  जाय  कि  कल  से
 श्राप  पार्लियामेंट  मे  मत  प्राइस  क्योंकि  आप  अपना
 काम  करते  हैं  i  इसी  माह  से  स्टीफन  साहब  है,
 वह  वकील  है-उन  से  कह  दिया  जाय  वि  श्राप  कल
 से  पालियामेट  मत  झाइय  जाकर  कोट  म॑  एडिटर
 हास्य-इस  का  क्या  परिणाम  निकलेगा  ।

 मेम्बर  चाह  बकौल  हा,  डाक्टर  हो  इंजीनियर  हा,
 अगर  बह  ठीक  काम  करता  है,  तो  पार्लियामेट  में
 भी  ठीक  काम  करेगा  |  यह  कहना  की  जा  वकील
 है,  वह  पालियामेट  में  अच्छा  काम  नहीं  कर  सकेगा
 यह  गलत  हैं,  जो  बाहर  अच्छा  काम  करता  हैं,
 जिस  की  काम  करन  की  रावत  है  यह  पार्लियामेट

 [  tutally  oppose
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 के  अन्दर  भी  अच्छा  काम  करेगा  आप  देखिये-
 इस  लोक  सभा  के  लगभग  500  मेम्बर  हैं-हम
 कप  की  सेवा  में  लिख-लिख  कर  भेजते  हैं  कि  हम
 को  बोलने  का  मात्रा  दीजिये  और  पाप  कहते  है
 कि  टाइस  नहीं  है  1  हम  में  बहुत  से  ऐसे  मेम्बर  हैं
 जो  चुप-बाप  रहते  है,  बिन  मीटिंग  एजेण्ट  करते
 हैं,  अपनी  कास्टीचुएन्सी  मे  काम  करत  है-ता  इस
 चीज़  का  क्राइटैरिया  कया  होगा  ?  आप  कसि  तरह
 से  जाल  करेंगे  वि  कौर  अच्छा  काम  करता  है  कौन
 नहीं  करता  है  |  यह  सोचता  ग़लत  है  कि  जो  लांग
 पार्लियामेट  रजि  जानते  है  सिर्फ  वे  ही  बान्ढ़ीव्यूट  रते
 है  जा  लोग  कमेटीज  में  जानते  है--पालियामट  वा
 ज्यादा  काम  ा  जमेटीश  म  होता  है--वें  वहा
 काफी  हिस्सा  नत  है  उन  यो  काफी  ताटीड्यणन
 होता  है  बे  बहा  पर  बग  ममत्यपृण  अमिका  अदा
 बरते  हैं  1  बहुत  से  लोग  अपन  निर्वाचन  क्षमा  मं

 बहुत  अच्छा  काम  करते  हैं।  मैं  ता  यहा  तक  कहना
 चाहता  ह  कि  समद  संस्था  का  आप  जा  दमौल्पू
 मीटर  दे  रहे  है  उस  इमौल्यू मस्त  से  व  दिन  रास
 भी  काम  करे  ता  सकते  घर  का  नजारा  नो  कर
 सकते  है  और  न  पने  निर्वाचित  क्षेत्र  ¢  प्रति  न्याय
 कर  सका  है  a

 आप  जिन  जागा  का  प्रतिभाशाली  कहते  हैं  जो
 एक्स पट  लाग  है  अगर  थे  थोड़ी  दर  के  लिये  भी
 शाये  वे  अपनी  बात  बह  बर  चले  जाते  ¢  लक्की
 उन  का  जिसका  भी  कान्‍्ट्राश्यूशन  हाता  है  वह  बहल
 महत्व  का  होता  है।  इसी  तरह  से  जो  इन् जीनियस
 हैं-जैसे  हमारे  डा  ०क  फ्ल  राव  है  जो  बहुत  बड़
 इंजीनियर  हैं  उन  का  जीतता  भी  कान्द्रोज्यशन
 होता  है  बह  बड़  महत्व  का  होता  है  मार
 महाजन  साहब  है  जा  प्रिन्सिपल  हैं  टॉमस  को
 साइड  से  उन  का  वास्ती-यान  बडा  महत्वपूर्ण  हाता
 है  ny  साल्वे  साहब  है  जॉ  इमाम  टैक्स  क॑  शक्मपट
 हैं  उनका  काल् ट्रीब् यूशन  फाइनेंस  की  दृष्टि  से  बड़ा

 महत्वपूण  होवा है  i  एक  तरह  से  ता  न्हीं  लोगा  ने
 यहां  पर  भ्र पन ता  राज  जमा  रखा  है।  सभापति  जी
 मैं  क्षमा  चाहता  हु  “इस  पार्लियामेट  म॑  इन्हीं
 किलो  प्रोफेसरों  कौर  इंजीनियरों  का  राज  है
 भगर  ये  लोग  यहा  ने  जायें  हो  उन  मामलों  पर
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 कौन  बात  करेगा  जिंग  ह 4६  हम  नहीं  जानते
 हैं  ।  कास्टीचूशन  का  प्राइवट  उठाया  है  कौन
 उठायेगा  ।  जहा  इन्जीनिर्यारण  की  बात  करनी  है-
 कौन  करेगा  t

 मैं  मुशी  जो  की  इस  बात  को  मानता  हू  कि
 हम  ममद  के  प्रति  वफ़ादार  बनें  लेकिन  इस  बिल
 को  लाने  से  पहल  उन  को  सूचना  चाहिये  था  कि
 कौन  आदमी  कमि  तरह  से  काम  करता  है  |  सब  से
 पहली  बात  तौ  यह  है  ि  काई  भी  आदमी  झा सानी
 से  यहा  नहीं  लाता  है  “निर्वाचन  क्षेत्र  बहुत  लम्बा
 चौडा  हाता  है  मतदाता  लोगों  को  जानते  है  वि
 कौन  कसा  प्राप्ति  है  ।  यब  जैसे  हमारे  पाण्डेय  जो
 है.  यह  बड  साहित्यकार  है  कलाकार  है,  इस  के
 अन्दर  सारी  विजय  है  ये  शरीर  यहां  न  च्याये  तो
 यहा  नीरसता  छा  जायगी  ।  हमारे  महाजन  जी  है
 बड़  हरफनमौला  है  इन  का  अगर  यहा  ने  झान
 दिया  जाय  और  कहां  जाय  की  सुप्रीम  काट  में
 जाओ  ता  बैसे  काम  चलेगा

 इस  विल  मे  दत-बंदर  की  बात  कटी  गई  है  1
 दल-बर्तन  का  कानन  पहन  ही  यहा  पर  विचाराधीन
 2  उस  क॑  लिय  ज्वाइंट  कमेटी  बैठी  है  सिद्धान्तत
 हम  ने  माना  भी  है  कि  हम  दलबदल  नहों  चाहते
 हैं  ।  लेकिन  आग  लागा  को  यह  भी  देखना  है  कि
 एक  पार्टी  जो  जनता  के  सामने  एलान  करती  हैं  वि
 हम  ये  ये  काम  करा  एक  घोषणा-पत्र  निकालती
 हैं  और  फिर  उस  क॑  प्रति  अगर  बह  पार्टी  वफादार
 मही  रहती  है  कौर  इस  स्थिति  में  उस  का  कोई
 सदस्य  उस  पार्टी  का  छोड़  देता  है  तो  मेरी  समझ
 मे  नहीं  जाता  वि  उस  का  दलबदलू  कैसे  माना  जा
 सकता  है  ?  मगर  काई  पार्टी  अपना  सिद्धात  ही
 नहीं  निभाती  ता  उस  का  छोडना  कैस  दलबदल
 माना  जा  सकता  है  ?  या  मान  लीजिये  जैसे  मु
 लिमये  जी  वी  पार्टी  है  इन  के  पाच  सदस्य  है

 इन  की  पार्टी  पूरी  की  पूरी  किसा  दूसरी  पार्टी  में
 मिल  जाय  कोई  विराधी  मोर्चा  मज़बूत  बनाने  के
 लिये  जिस  की  लोग  कोशिश  भी  कर  रह  है
 तो  क्‍या  उस  को  दलबदल  माना  जायगा  ?  बा
 माननीय  धोते  साहब  हैं  बह  किसी  दूसरी  पार्टी
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 में  जाते  हैं  तो  उसे  दलबदल  नहीं  कहा  जा  भत्ता
 है  t  इसके  भी  कुछ  सिद्धात  होते  आाहियें  ।

 हरियाणा  में  एक  समय  में  यह  हवा  चली  प्राया
 राम  गया  रास।  लेकिन  कब  भारत  के  मतदाता

 बहुत  होशियार  हो  गये  हैं  -  जो  वाकई  में  दलबदल
 होते  हैं  मतदाता  उन  को  कसी  वोट  नहीं  देगे  t
 लोग  झपने  ड्राप  ऐसे  लोगो  की  परीक्षा  करते  है,
 जनता  अपने  बाप  ऐसे  लोगो  को  सजा  देगी  कौर
 जैसे  दूध  से  मक्खी  निकाल  कर  फेक  देते  हैं  वैसे  ही
 जनता  ऐसे  लोगो  को  भी  निकाल  फेंकेगी  ।  सिद्धांत
 के  ऊपर  बडे  बड़े  लोगों  ने  दल  बदल  किया  है  a
 तो  क्‍या  माननीय  म॒णी  जी  चाहते  है  कि  ऐसे
 लोगों  को  भी  दलबदल  की  सभा  दे  कर  रहे
 पालियामेट  से  जाने  से  रोका  जाय  ?  मेरी  ऐसी
 राय  है  कि  विद्धान  के  भ्राता  पर  किसी  पार्टी
 को  छोड़ना  कभी  भी  दलबदलू  नहीं  माना  जाना
 चाहिये  ।  मेरा  ही  सिद्धांत  है  कि  हिन्दी  को  प्राय-
 मिलता  दी  जाय  ।  झझब  झगर  मैं  देखता  हू  कि  इस
 सिद्धांत  का  पालन  नहीं  किया  जा  रहा  है  तो  मेरे
 लिये  क्‍या  भारा  है  सिवाय  इस  के  कि  मै  ऐसी  पार्टी
 को  छोड  दे ।  इसलिये  ऐसे  इनकमप्लीट  बिल  पर
 विवाद  करने  क्‍या  फायदा  ?

 दूसरी  बात  माननीय  मशी  जी  के  बिल  में  यह
 है  कि  अगर  कोई  सदस्य  क्सी  कमेटी  को  बराबर
 झटके  मही  करता  है  तो  उस  को  हिस क्वालीफाई
 कर  दिया  जाय  a  अरब  मान  लीजिये  एक  सदस्य  कई
 कमेटियों  का  सदस्य  है,  जाहिर  है  कि  वह  सब  को
 टेड  नहीं  कर  सकता,  या  कभी  कोई  बीमार  ही
 पड  जाय,  तो  क्‍या  आप  उस  को  डिसकवालीफ़ाई
 क्र  देगे  t  मेरी  राय  में  बिल  लाने  वाले  माननीय
 सदस्य  ने  इस  बातो  पर  ठीक  से  नहीं  सोचा  ।
 मेरा  कहता  यह  है  कि  विधान  में  संशोधन  करने
 का  यह  तरीका  नहीं  है  कि  जब  इच्छा  आयी  किसी
 भी  भ्रनुच्छेद  में  एक,  दो  लाइन  जोड  दी  |  इसलिये
 मैं  इस  बिल  का  विरोध  कर  रहा  हु  |  डिफेक्शन्स
 के  बारे  में  जोल्ट  कमेटी  में  विचार  विमर्श  बल
 रहा  है  शौर  बह  समिति  उस  बारे  में  निर्णय  से
 रही  है।  फिर  उस  बिल  के  होते  हुए  यह  बिल  लाना
 उचित  नहीं  है,  ऐसा  मैं  मानता 'हू
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 लोगों  की  यह  एक  धारणा  बत  राई  है  कि
 कौरी  आकर  मे  जो  लता  है  उसी  का  ज्यादा  सलाम
 बाहर  अ्रखबार  वाले  निकालते  हैं,  या  कोई  ज्यादा
 जोर-मोर  से  बोलता  है  उनके  लिये  समझा  जाता है
 कि  बहू  सदस्य  बड़ा  ऐक्टिव  है।  कौर  समाचार-
 प्  वाले  भी  ऐसी  खबर  को  ज्यादा  छापते  हैं  ।
 जीरो  झावर  में  किसी  ने  झगर  एक  सैस्टेस  कह  दिया
 या  नेता  को  शादी  दे  दी  तो  वह  लेता  बन  गया  |
 जब  कि  बहुत  से  सदस्य  ऐसे  है  जो  चुपचाप  झपता
 काम  ज्यादा  प्रगति  तरह  से  करते  हैं,  कमेटियों  मे
 उनका  बड़ा  बरच्छा  योगदान  रहता  है  ।  ऐसे  लोगों
 का  जाहिर  है  कि  अखबार  में  कम  ही  नाम  जाता
 है  ।  तो  क्‍या  यह  मतलब  हुआ  कि  ऐसा  सदस्य  जो

 चुपचाप  काम  करता  है,  क्मेठियो  में  योगदान  करता
 है,  उसे  ससद  का  सदस्य  नहीं  चुना  जाना  चाहिये  ?

 मेरी  राय  में  यह  धारणा  बिल्कुल  गलत  है  भौर  इस
 पर  भ्रमण  नहीं  करना  चाहिये  i  सभापति  जी,  यह
 भी  देखा  जाता  है  लोक  समझ  कर  क्वेश्चन  ही
 नही  करते  है,  एक  ही  सवाल  पर  कौन  घटा  लग
 जाता  है,  लेकिन  अखबार  में  नाम  निकल  जाता  है।
 पर  वास्तव  में  उन  का  देश  के  लिये  क्या  कंट्रीब्यूशन
 है  ?  जीरो।  लाइसेंस  स्कैंडल  पर  काफी  खर्चा  हुआ,
 सारे  देश  में  श्रीवास  पायी  कि  तुलमोहत  राग  के
 केस  मे  सदन  ने  लाखों  रुपया  खर्च  कर  दिया  ।
 लेकिन  नतीजा  क्या  लिवला  ?  केस  कोर्ट  मे
 आझालरेडी  अल  रहा  है

 इसलिये  मेरी  निश्चित  धारणा  है  कि  इस  बिल
 से  यह  पता  लगाना  मुश्किल  हैं  कि  कौन  सा  पझ्रादमी
 ठीक  से  काम  करता  है  भर  कौन  सा  नहीं  a  कई
 ऐसे  व्यक्ति  हैं  जो  कम  बोलते  हैं  लेकिन  बह  इतना
 काम  करते  है  कमेटियों  में,  इतनी  ठोस  शौर  प्रगति
 बात  कहते  है  कि  उन  का  कढ़ीब्यूशन  बहुत  उपयोगी
 साबित  होता  है

 इस  बिल  के  अनुसार  संविधान  में  संशोधन  करने
 के  पहले  प्रस्तावक  महोदय  के  दिमाग  मे  एक
 गुबार  भागा  और  लिख  दिया  कि  यह  लोग
 डिसक्वालिफाइड  समझे  जायें  ।  लेकिन  यह  नहीं
 बताया  कि  क्या  तरीका  रहेगा,  कैसे  जज  करेगे  ny

 डो  ०एम०के०  वाले  र  बोलते  हैं  तो  यह  अच्छे.
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 कि  यह  शष्छा  दो  कायदे की  बात  बोलता  है  ?

 माननीय  चन्द्र पन  जी  साइलेंट  वर्कर  हैं,  जरा  कम
 बोलते  हैं  लेकिन  हत  की  ही  पार्टी  के  माननीय
 एस ०  एम०  बनर्जी  हैं  उत  का  नाम  ज्यादा  झा तां
 है  |  तो  कसे भाप  जज  करेंगे  कि  विस  का

 कंट्रीब्यूशन  ज्यादा  है  ?  इसलिये  मेरी  राय  में  जज
 करना  बढ़ा  मुश्किल  है  1  मरी  माग  है  वि  जो  बिल

 माननीय  सदस्य  लाय  है  वह  वापस  ले  लग  इस
 बिल  यो  इग्नोर  करना  चाहिये  |  हम  तो  चाहा
 है  कि  बेड  बडे  जीनियस,  डाक्टर  वकील  और
 प्रफेसर  राय  ।  कौर  झगर  माननीय  माशी  जी  का
 बिल  स्वीकार  कर  लिया  जाय  तो  प्रा०  महाजन
 प्रा०  पाराशर  प्रा०  समर  गुह  जैसे  योग्य  व्यतीत
 सब  ध्िसक्वालीफाई  हा  जाया  a  अगर  यह  बिल
 पास  हो  गया  तो  माननीय  गोस्वामी  मॉ  चल
 जायेंगे  V  ||

 इसलिए  मरो  प्राथना  है  कि  प्रस्ताव  महोदय
 अपना  बिल  वापस  ल  ले  t

 *SHRI  J  MEHTA  GOWDER  (Nil-
 giris)  Mr  Chairman,  Sir,  I  rise  to  say
 a  few  words  on  the  Constnution  /  \mc  id-
 ment)  Bill  of  Shri  Priya  Ranjan  Das
 Munshi  a  member  of  the  auhnz  Congress
 Party  I  think  he  3६  also  the  leader  or  the
 Youth  Congress  [I  am  surpriscl  that  he
 should  have  brought  forward  a  Bill  of
 this  nature  before  the  House

 The  three  features  of  this  Bill  are
 the  p  ofessionals  ihe  Lawyer  =  Teachers
 Doctor,  Engineers  etc  should  not  seek
 the  membeiship  of  thi,  Hous.  (a)  the
 defecturs  meaning  thos  Member.  who
 defect  from  one  Party  to  the  othr  ufter
 having  ben  elected  to  the  House  on  the
 ideology  of  a  particular  "a  ty  should  be
 disqualified  for  the  membership  of  this
 House  On)  those  who  do  rot  take  “CMU
 interest  in  their  =  parhaimentar’  work
 should  be  also  disqualified

 ft)

 i  would  like  to  remind  Shrt  Munsht  of
 the  saying  that  sitting  in  the  Glass  House
 one  should  not  throw  stones  at  the  others

 eThe  original.  speeach  was  delivered  in
 Tamil
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 outside,  If  bis  theory  of  composiuon  of
 this  House  ts  accepted,  then  there  will  be
 only  92  political  and  social  workers  who
 would  be  the  MPs  on  the  side  of  the
 ruling  Congress  Party  The  ruling  Congress
 Party  will  lose  its  mayonty,  |  will  be  out
 of  powe.  soon

 Sn,  this  House  cons
 bers  J  have  with  me  details  of  497  Mem-
 bers  I  would  lhe  to  give  to  the  House
 the  information  about  th.  compowtion  of
 these  497  Member,  [here  ate  93  lawyers, 92  politicul  and  social  workers  36  Tea
 chers  and  Lecturers  76  Cultivators  and
 Landholder,  39  Traders  and  Tndustrialists, 30  Journalists  and  Writers  412  from  Civil
 and  Military  Serve  2  Wedical  rrucut- toners  5  [Engineers  2  Religion  Mission-
 anes  and  a  few  former  Maharajas  If  ait
 the  professionals  cannot  become  the  Mem-
 bers  of  this  House,  as  is  being  suggested  by Shri  Munshi,  then  theie  will  he  only  92
 poliucal  and  social  workers  as  Members of  this  House  1  would  lke  to  know
 whether  it  ip  possible  and  feasible  that  in
 a  demociacy  there  should  be  no  represent ation  to  any  other  section  of  our  society eacept  political  and  social  worke  s  ?

 ef  520  Mem

 7  hrs

 Here  I  would  like  to  -efer  to  the  re-
 plesentation  being  given  to  Foci  Bodies  im the  State  Legislative  Assembises  Similarly, there  are  teachers’  constituencies  also  in  the Stites  The  Founding  Fathers  of  or  (  on-
 Sttution  thought  it  wise  to  give  represent- ion  in  the  democratic  aly  elected  legis lative  bodies  to  all  sections  of  the  rociety Ithe  Local  Bodies  Teachers  ete  ह  it  cone
 cenable  thet  they  should  be  demed  ie-
 Presentation  in  this  House  or  m  the  Leg- aslative  Assemblies  7  Shri  Munshi  has  not
 done  any  service  to  democtacy  in  this
 counry  by  bringing  forward  this  Bill

 I  agree  with  his  contention  that  the  de
 fectors  should  be  debarred  from  sceking
 membership  of  ths  House  But,  I  would
 hke  to  know  why  the  Government  have
 not  brought  forward  the  Anti-Defection
 Bill  which  is  being  talked  for  years  now  I
 demand  that  the  Member  who  has  been
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 elected  on  the  plank  of  the  political  phil-
 osophy  of  a  particular  party  defects  ta
 some  other  political  party  should  be  imm-
 ediately  disqualified.  They  should  not  be
 permitted  to  continue  as  Members.  But
 the  ruling  Congress  Party,  to  which  the
 mover  of  this  Bill  belongs,  has  not  shown
 the  courage  of  conviction  in  bringing  be
 fore  this  House  the  Anti-Defection  Bill.

 In  conclusion,  |  would  like  to  know  what
 Shri  Munshi  has  to  say  about  those  who
 change  their  faith  in  the  political  progra-
 mmes  and  ideologies  of  the  Party  to  which
 they  belong.  Should  they  be  allowed  to
 continue  as  Members  of  this  House  belong-
 ing  to  that  political  party  or  should  they
 also  go  out  ?  For  example,  after  his  te-
 signation  from  the  Council  cf  Ministers,
 Shri  Mohan  Dharia,  made  a  scrious  alle-
 gation  on  the  floor  of  this  House  that  th:
 solemn  assurances  given  by  the  suling
 Party  at  the  time  of  Iast  General  Elections
 to  the  people  of  the  country  have  not
 been  fulfilled.  He  also  alleged  that  the
 party  to  which  he  has  the  honour  to  be-
 long  deviated  from  its  chartered  course
 of  action.  After  heaving  his  statement,  I
 felt  that  Shri  Dharia  alone  should  not
 have  resigned,  but  the  entire  Central  Min-
 istry  should  have  resigned  because  of  its
 failure  to  honour  the  commitment  pledged
 to  the  people  of  the  country.

 TI  weuld  like  to  know  what  Shri  Priya
 Ranjan  Das  Munshi  has  to  say  about  the
 failurs  of  his  own  Party  in  fulfilling  the
 assurances  given  to  the  people  of  the
 country.

 {  would  extend  my  support  to  the  limit-
 ed  concept  of  debarring  the  membership
 to  the  defectors  as  adumbrated  in  the  Bill
 Shri  Munshi.  I  am  opposed  to  the  rest
 of  the  provisions  in  his  Bill.

 SHRI  Y.  S.  MAHAJAN  (Buldana):
 At  first  I  took  the  Bill  rather  seriously  and
 tried  to  study  its  Clauses  and  its  implica-
 tions,  but  after  going  through  it  I  thought
 it  was  framed  in  a  very  haphazard  slipshod
 manner  and  I  came  to  the  conclusion  that
 ft  must  be  opposed.
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 T  oppose  it  on  thrée  grousds:  ‘Firstly:
 it  is  ‘unnecegsary...:  Secondly,  it  is  highly.
 restrictive  of  the  individual's  freedom
 Thirdly  I  may  say  it  will  deprive  Pazlia-
 ment  of  much  of  the  rich  experience  that  is
 contributed  to  its  legislative  work  by.  ex-
 perts  in  different  fields  and  different  pro-
 fessions.

 I  appreciate  the  object  of  the  Mover  of
 the  Bill.  He  wants  the  Members  to  pay
 as  much  attention  to  their  Parhamentary
 work  as  possible.  And  Parliamentary  work
 means  not  only  speaking  here,  but  ex-
 plaining  the  programme  of  your  party  tu
 the  people  or  if  you  belong  to  the  oppos!-
 tion,  explaining  the  defects  of  the  Giovern-
 ment's  programme  and  perhaps  feading
 agitations,  carrying  on  public  education
 etc.  This  is  part  of  the  work  of  a  Parlia-
 mentarian  and  perhaps  Shri  Munshi  wishes
 that  people  should  devote  as  much  time  8९
 possible  to  this  public  work.  To  that  ex-
 tent  we  can  appreciate  his  objective,  but
 the  proposals  which  he  has  brought  for-
 ward  cannot  possibly  be  accepted  because
 of  the  reasons  which  }  have  just  given,

 As  regards  the  first  amendment  which  he
 proposes,  if  ४  person  practises  any  pro-
 fession  like  teaching  in  a  College  or  a
 School,  he  will  become  disqualified.  But
 Shri  Munshi  does  not  know  that  teachers
 have  a  right  to  stand  for  election  to  the
 Legislature.  If  they  are  employed  in  pri-
 vate  institutions,  .the  University  Grants
 Commission  has  suggested  a  solution  to  the
 difficulty,  namely  that  during  the  period
 of  their  membership  of  the  Legislature
 they  should  be  given  leave  without  pay  by
 the  institution  in  which  they  were  working.

 So  far  as  members  of  other  professions
 such  as  lawyers,  doctors,  engineers  etc.,
 are  concerned.  I  think  their  presence  is
 necessary  if  our  legislation  is  to  be  realistic,
 if  realistic  and  satisfactory  solutions  are  to
 be  found  for  the  problems  of  the  com-
 munity.  They  must  practise  outside  as
 it  enriches  their  experience  and  enables
 them  to  participate  more  effectively  and
 more  fruitfully  in  the  legislative  process
 which  goes  on  in  the  House.  As  rightly
 pointed  out  by  another  hon.  Member,  if
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 you  come  here  for  five  years  and  give  up
 for  good  your  profession  as  an  engineer,
 doctor  or  income-tax  practitioner,  what
 are  you  to  do  afterwards?  You  cannot
 pick  up  the  thread  and  start  your  practice
 again.  Nobody  will  consider  you  seriously.
 Therefore,  the  first  proposal  cannot  be
 accepted.

 Secondly,  as  regards  defections,  this  is
 a  very  complicated  problem.  Of  course,
 we  do  not  favour  defections,  but  it  is
 possible  that  a  person  may  regard  it  as  a
 matter  of  conscience  to  leave  the  party.

 If  he  thinks  that  his  party  has  changed
 its  policy  in  such  a  way  that  his  conscience
 cannot  possibly  approve  of  tt,
 he  has  the  mght  to  change  his  party.
 There  is  another  complication.  Suppose.
 your  pasty  itself  iy  liquidated.  Members
 of  the  Socialist  Party  are  not  hee.  It
 hes  gone  through  \arious  transfor  mations
 du‘inz  the  last  ten  years.  What  can  the
 Members  of  such  a  purty  do?  There
 were  the  PSP,  the  SSP  and  other  parties.
 as  ४  result.  They  have  accepted  half  a
 dozen  names  in  the  last  ten  years.  [ben
 what  will  the  Members  do  under  such  a
 clause  which  Mr  Munshi  wants  to  iacoi-
 porate  in  the  Constitution?  Therefore,  the
 problem  of  defection  cannot  be  summarily
 solved  in  the  manner  proposed  by  him.  We
 have  a  parliamentary  Committee  c»nsider-
 ing  this  problem.  Fven  after  two  years.
 they  शाह  not  able  to  come  to  certain  con-
 clusions.  Finally,  he  says  :

 “If  a  member  of  either  House  of  Par
 liament.  after  his  nomination  or  elec-
 tion  to  any  Committee  constituted  by
 either  House  of  Parliament,  does  not
 attend  any  meeting  of  that  Committee
 continuously  for  a  period  of  one  year,
 he  shall  be  disqualified  for  being  a  mem-
 ber  of  that  House  after  the  expiry  of
 the  said  period  of  one  year.”

 How  can  you  reduce  the  whole  thing  tu
 such  a  ridiculous  position?  One  Member
 has  said  that  he  has  been  a  Member  of  a
 Committee  which  did  not  even  meet  once
 in  three  years.  We  cannot  judge  a  person's
 contribution  to  Parliament  by  the  number
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 of  times  he  attends  the  committec’a  mect-
 ings.  4  believe  the  proposals  have  not  been
 framed  after  due  consideration.  ‘I’hey
 should  be  summarily  rejected  bv  this
 House

 SHRI  N.  K.  P.  SALVE  (Betul)  :  Mr.
 Chairman,  Sir,  unless  this  Bill  was  moti-
 vated  by  considerations  of  sheer  humour
 Or  १0  create  some  soit  of  a  practical  joke,
 ?  could  only  otherwise  in  the  alternative
 attribute  it  to  either  the  immaturity  or  the
 imbccility  of  the  mover.  It  cannot  be  any
 thing  else.  He  is  not  here;  the  youngest
 ts  not  here.  When  I  come  out,  it  must
 have  been  either  a  joke  or  and  absolute
 joke.  if  it  is  not  absolute  joke,  then  a  sheer
 immaturity  or  purility.  J  am  not  able  to
 understand  what  it  is  that  he  is  seeking  to
 achieve  Does  he  mean  to  convey  that
 people  who  are  practising  certain  pro-
 fessions

 MIR  CHAIRMAN:  J  don't  think  im.
 becility  ह  a  good  word.  If  it  is  unparha-
 mentry  you  should  be  ready  fo  with-
 draw  it.

 SHRIN  &K.  PL.  SALVE:

 MR  CHAIRMAN:  That  is  all  right.
 SHRI  कब,  kK.  P.  SALVE  :  It  may  be  sub-

 sutured  by  purility.  My  submission  $
 that  if  he  ss  serious  about  it  that  he  is  trying
 to  deal  with  by  amending  Article  402
 which  deal,  with  the  disqualification  of  a
 Member  of  Parliament,  I  am  sure  in  my
 mind,  he  could  never  be  serious,  that  a
 set  of  professionals  or  a  set  of  nincom-
 poops  and  idiots,  if  they  become  Members
 of  Parhament,  they  are  no  good  as
 Members  :  they  are  no  good  towards  their
 constituencies  ६  and  only,  if  they  become  pro-
 fessional  Jeaders  and  professional  netas,
 then  alone  they  will  serve  the  Parliament
 and  their  constituencies.

 I  withdraw

 Today.  you  want  this  sort  of  thing  to
 come  up.  In  fact,  it  should  be  the  other
 come  up.  In  fact.  it  should  be  the  other
 of  Parliament  must  disclose  what  is  his
 source  of  livelihood  outside  his  political
 earnings,  outside  membership  of  Parlia-
 ment.  A  large  number  of  people  who  come
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 here  have  no  other  source  of  livelihood.
 That  does  not  matter  any  way.  It  is  up  ty
 them  to  manage  their  own  affairs.  But
 I  submit,  in  all  humility,  that  I  am  not
 saying  for  myself.  Whatever  little  I  know
 of  a  profession  and  professionals,  I  sub-
 mit  that  it  is  the  professionals  specially
 the  legal  profession  which  is  the  secona
 Oldest  profession  in  the  world.  (Jnter-
 ruptions).

 MR.  CHAIRMAN  :  He  wants  to  knuw
 which  is  the  first  oldest  profession,

 SHRI  N.  K.  P.  SALVE  :  The  senior
 profession,  the  legal  profession,  not  only
 in  our  country,  but  all  over  the  worid  has
 produced  champions  and  captains  whose
 contribution  to  politics  has  been  the  great-
 est.  The  people  who  are  remembered  for
 their  tremendous  parliamentary  contributions
 are  not  those  who  came  as  whole-time  lea-
 ders,  no  people  who  tried  to  distinguish
 themselves  at  zero  hours,  but  lawyers  who
 made  very  serious  contributions  right  from
 the  days  of  Motilal  Nehru  and  Bulabhai
 Desai  etc.  Our  debates  are  replete  with  ins-
 tances  regarding  the  contiibutions  made  by
 lawyers.

 MR.  CHAIRMAN:  In  which  ५2९0५
 do  you  put  Mr  Stephen  ’

 SHRI  N.  K.  P.  SALVE  :  He  is  a  die
 tinguished  member  of  the  legal  profession.
 On  seeing  him,  my  faith  is  reiterated  that
 there  is  unparaiielled  heroism  m  every
 profession,  if  it  is  practued  hone.tly  and
 boldly.  Our  debates  are  replete  with  ins-
 tances  whese  the  contributions  of  barristers,
 doctors  and  lawyers  are  unparaltelled.  At
 the  same  time,  it  has  been  most  unfortunate
 that  people  who  have  otherwise  had
 tremendous  knowledge  of  Jaw,  who  have
 been  otherwise  well-read  and  men  of
 letters,  but  who  have  not  had  the  oppor
 tunity  of  practising  anywhere  either  in
 the  High  Courts  or  tribunals,  have  nor
 been  able  to  distinguish  themselves  here  ay
 well,  If  some  of  the  members  who  are
 extremely  vociferous  and  take  at  least
 90  per  cent  of  the  time  of  the  House  and
 cent  per  cent  space  in  the  newspapers,  had
 been  practising  in  High  Courts  or  tribu-
 nals,  their  training  and  tradition  would
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 have  been  entirely  different.  [  submit
 with  great  respect  that  there  is  hardly  any-
 thing  in  this  Parllament  for  anyone  to
 come  and  learn.  If  at  all  there  is  anvthing,
 it  is  to  unlearn  many  things.  It  is  the  tradi.
 tions  and  conventions  which  we  learn  in
 the  tribunals,  High  Courts  and  Supreme
 Court,  it  is  the  professional  ethics  and  con-
 duct,  which  enable  us  to  make  worth-
 while  contributions  here.  An  artist  has  to
 have  certain  discipline.  Otherwise,  he  will
 never  be  able  to  climb  the  rungs  of  the  lad-
 der  because  he  lives  in  a  competitive  world
 He  cannot  propagate  his  artistic  paintings
 by  merely  shouting  or  taking  advantage
 of  the  zero  hour;  He  should  give  it  a
 creative  look.  It  is  the  professionule,  who
 are  sought  to  be  disqualified  by  this  Bull,
 who  have  rendered  the  greatest  service  in
 various  fields.  Instead  of  coming  ont
 with  this  Bill,  it  would  have  been  much
 better  if  he  had  said  that  those  who  came
 without  proper  background  and  use  pitha-
 ment  for  their  publicity  purposes  cult
 would  be  disqualified  Then  we  would
 have  whole-heartedly  supported  it  and
 Mr  Mohsin  also  perhaps  would  have
 accepted  it.

 Defection  is  a  political  menace  which
 hurts  the  very  root  of  parliamentiuy  de-
 mocracy.  But  defections  as  we  Inew  it
 a  few  vears  ago  is  on  the  decline  115  is
 not  because  of  the  law  but  because  the
 electorate  today  is  so  much  =  enhchtened
 They  know  that  the  politics  of  \vi  Rams
 and  Gaya  Rams  is  deleterious  and  det:  imen-
 tal  to  the  very  existence  of  pa:hamentarv
 democracy.  The  people  of  West  Benpal
 have  thrown  out  the  CPM  lock.  stock  and
 barrel  not  because  of  any  law,  but  he-
 cause  the  electorate  have  become  enlighten-
 ed  and  know-whome  to  elect  and  whom  to
 reject.  As  long  as  the  people  verdict  re-
 mains  supreme  and  the  electorate  remains
 mature  and  vigilant,  we  will  never  need  the
 sort  of  amendment  sought  to  be  made  by
 Mr.  Das  Munshi.

 eft  सहा दीपक  सिह  शाक्य  (कासगंज)  :  इस  बिल
 को  जिसे  श्री  प्रियरंजन  दास  मुंशी  लाये  हैं  मैंने

 बहुत  गौर  से  पढ़ा  है  मैंने  इस  में  एक  ही  बात
 पाईं ह ैहै  1  ऐसा  लगता  है  कि  उनको  कुछ
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 वर्ग  विशेष  से  घृणा  है  ।  उस  भूषित  भावना  को
 इस  बिल  के  रूप  मे  यहां  पर  प्रस्तुत  किया  है  ।

 इस  बिल  के  एफ  खड़  में  लिखा  है  किन

 “परन्तु  इस  उप्र खड़  के  इस  उपबन्ध  अधिनियम  के
 प्रारम्भ  के  समय  संसद्  के  दोनों  सदनों  के
 वर्तमान  सदस्यों  पर  लागू  नहीं  होगे

 उन्होने  बसावटें  तो  कर  दिया  है  लेकिन  अपने  लिये
 स्थान  सुरक्षित  कर  लिया  है  t  पहले  शो  यह  बिल
 पाम  नहीं  होगा,  झगर  हो  गया  तो  वह  झपने  लिये
 पहले  जगह  सुरक्षित  कर  लेते  हैं,  यह  उनकी  कितनी
 स्वार्थ  की  भावना  है?  इसको  जाने  दीजिये,
 मैं  भ्र सली  बात  पर  आता  ह।

 उन्होंने  चार  वर्ग  विशेष  को  बात  कही  है  ry
 उनका  तात्पर्य  यह  है  कि  जो  सद्दू-सदस्य  रैगुलर
 वर्क  नहीं  करते  हैं,  वही  फुल  टाइम  ड्यूटी  दे  सकते
 हैं।  मेरी  समझ  में  एक  बात  नहीं  भावी।  खाने
 यह  तो  बड़ा  बरच्छा  लिखा  है  कि  इन  चार
 वर्गों  के  व्यक्ति  इनमें  न  जावे 1  लेकिन  झगर
 बैल  बजट  आदमी  नहीं  जायेगे,  तो  यह  संसद्  जो
 हमारे  राष्ट्र  की  सर्वोच्च  शक्ति  हैं,  जिसके  द्वारा
 हमारे  भविष्य  का  निर्माण  होता  है  कौर  जिसके
 द्वारा  हम  राष्ट्र  की  रक्षा  करते  है  झगर  यह
 ममद  शनी  ड्यूटी  से  गिर  जाये  तो  राष्ट्र  का  सर्व-
 नाश  भी  पर  सकती  है  1  तो  इस  शक्ति  को  बनाये
 रखते  के  लिये  हमको  किन  का  यहां  लाना  चाहिये?

 मैं  श्री  म्लचन्द  डागा  की  इस  बाल  का  समर्थन
 करता  ह  कि  यह  बिल  निरर्थक  है।  ये  बैल
 ग्रेजुएट  श्रीराम-इंजीनियर,  डाक्टर  और  प्रोफेसर  जिनका
 विवरण  माननीय  सदस्य  ले  प्रस्तुत  किया  है  झगर
 संसद्  में  नहीं  जायेगे  तो  फिर  श्रीधर  कौन  जायेगा  ?

 क्या  यह  मों  ककी  संसद्  चलेंगी  ?  कौर  जब  मिलों
 की  संसद्  चलेगी  तो  राष्ट्र  विनाश  की  ओर  जायेगा
 या  विकास  की  तरफ  जायेगा  ?  झगर  वह  ऐसा
 चाहते  है  तो  ठीक  हैं  लेकिन  हम  जानते  है  कि
 देश  का  इस  प्रकार  से  कल्याण  नहीं  हा
 सकता  है  1  इस  लिये  इन्होने  यह  जो  घृणित
 भावना  इसमे  प्रदर्शित  की  है,  हम  समझते  हैं,
 बिल्कुल  ही  भ्रनुपयुक्त  है  ।
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 इसमे  एक  बात  और  जोड़ी  है  कि  संसद  -सदस्यों
 का  जो  कार्य  करने  का  समय  है,  बहू  उससे
 अपनी  ड्यूटी  नहीं  देते  है  ।  मेरी  समझ  मे  बात
 नही  आती  है  कि  वह  सद्दू-सदस्य  के  कार्य  ही
 को  किस  दृष्टि  से  देखते  हैं  1:  सभापति  महोदय,
 संसद  के  सभी  सदस्यों  को  पता  होगा  कि  सदस्य-
 समझ  या  उससे  संबधित  सेलेक्ट  कमेटियों  मे  काम
 करने  के  भ्र लावा  जिले  को  विभागीय  समितियों
 से  सो  संबंधित  होते  है  ौर  खरा  थोडा  नीचे
 स्‍तर  पर  जाइये  तो  ब्लाक  डवलपमेंट  कमेटी  का  भी
 बहू  मेम्बर  समझा  जाता  है  और  यहां  पर  वह
 अपनी  राय  प्रस्तुत  करता  है  t  मैं  निवेदन  करना
 चाहता  ह  कि  सईद-सदस्य  का  कार्य-क्त्र  बहुत
 विकसित  है  ।  उन्होंने  अत्यन्त  समुचित  दृष्टि  से
 समझा  है  कि  सईद-सदस्य  हाउस  में  बैठे  रहकर
 ही  अपनी  ड्यूटी  को  अजीम  दे  सकते  है  a  उनका
 यह  दृष्टिकोण  सही  नहीं  है  |  अगर  वह  ब्लाक
 में  नहीं  जाते  हैं  ता  विकास  सम्बन्धी  योजना भो

 मे  भाग  नहीं  ले  सकते  ।  अगर  जिले  की  देगी
 में  नहीं  जाते  तो  जिले  सम्बन्धी  उद्धार  के  कार्य
 मे  भाग  नहीं  ले  सकते  |  अगर  इसी  प्रकार  य
 समितियों  मे  नहीं  जाते  तो  यहा  भी  वह
 अपने  कतेंब्य  का  पालन  नहीं  कर  पायेगे।  टाइम
 ह 18  उनके  पास  उतना  हो  है,  श्राप  उसे  संसद्  मे
 लगवाइये  गा  बाहर  लगवाइये।  आखिर  वह  अपने
 पर्सनल  बाम  से  तो  जाते  नही  हैं  ।  वे  उसी

 ड्यूटी  के  लिये  जाते  है  जिसके  लिये  वहा  से  चुनकर
 आते  है  |  सद्दू-सदस्य  का  कार्य  बहुत  विस्तृत
 है,  मगर  उन्होंने  बड़ी  संकुचित  दृष्टि  से  इसको
 देखा  है  a  केबल  हम  यह  मान  लें  कि  एक  सद्दू-
 सदस्य  हाउस  में  रहकर  ही  काम  कर  सकता  हैता
 मैं  समझना  हू  कि  यह  ठीक  नही  होगा  v

 इसलिये  मेरी  राय  में  तो  इन्होने  व्याख्या  की

 है  मैं  इसका  विरोध  करता  ज  पौर  यह  ब्या दया

 उपयुक्त  नही  है  1

 माननीय  सदस्य को  इस  बिल  में  यह  व्यवस्था  भी
 करनी  चाहिये  कि  किस  प्रकार  के  व्यक्ति  यहा
 जाये  t  क्या  उनका  लक्ष्य  यह  था  कि  देश  में  जो
 बेकार  सेना  पडा  है,  उसको  यहा  लाया  जाये  ॥

 l  करोड  83  लाख  जो  बेकार  लोग  पड़े  हैं,  उनको
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 अगर  लाने  का  उद्देश्य  था  तो  वह  उसी  तरह  का

 बिल  लाते ,  इस  बिल  को  यहां  लाने  की  क्या
 आवश्यकता  थी  ?

 एक  बड़े  ताज्जुब  की  वात  इन्होंने  यह  कही  है
 कि  जब  कोई  सांसद-सदस्य  -किस्तीछकतेटी  में  रहता
 है  और  साल  भर  तक  उस  कमेटी  को  उडा  नहीं
 करता  है  तो  उसको  अपने  पद  से  हटा  देना  चाहिये
 यह  कितनी  अशोभनीय  सी  वात  है।  अगर  कमेटी
 की  मीटिंग  नहीं  हुई  तो  क्‍या  होगा  ?  बहुत  वार

 ऐसा  होता  है  कि  कमेटी  की  साल  भर  तक
 मीटिंग  नहीं  होती  है,  तो  क्या  उसको  हटा  देंगे?

 इन्होंने  दल-बदल  की  वात  कही  है  t
 बात  सार्थक  है  ।

 यह्‌
 माननीय  सदस्य  को  इस  बारे

 में  बिल  लाता  चाहिये  था  1  रूलिग  पार्टी  वहुत
 दिनों  से  कहती  ञ्  रही  है  कि  हम  ऐसा  विधेयक
 ला  रहे  हैं  ।  चार  साल  हो  गये,  शमी  तक  तो

 वह  |  कोई  बिल  लाग्रे  नहीं  हैं  ।  सरकार  इससे
 क्यों  भयभीत  है,  क्या  खतरा  है  उसको  t  आखिर
 “आया  राम,  गया  राम”  वाली  वात  कब  तक  चलती

 रहेगी  ?  अगर  उतकों  कोई  बिल  लाता  था  तो

 ऐसा  बिल  लाते  जिससे  उनको  सही  नीति  का
 उसमें  चित्र+  होता  और  उस  पर  विचार  किया
 जाता  }

 जहां  तक  संविधान  का  सवाल  है,  जो  लोग

 वैतनिक  हैं,  कहीं  पर  तनख्वाह  पर  काम  करते  हैं
 गवर्नमेंट  स्वेद  हैं,  उनके  बारे  में  तो  चुनाव
 नियमावली  में  पहले  से  ही  व्यवस्था  है  ।  माननीय
 सदस्य  ने  इस  बिल  में  उसका  कोई  समावेश  नहीं
 किया  है  ।  मैं  समझता  हूं  कि  इस  बिल  की
 भावना  दूषित  है  और  ऐसा  लगता  है  कि  माननीय
 सदस्य  किसी  वर्ग  विशेष  से  बद्ध  होने  के  कारण

 इस  बिल  को  लाये  हैं  ।

 SHRI  ८.  M.  STEPHEN  (Mavathupu-
 zha):  Mr.  Chairman,  Sir,  after  the  very
 cogent,  logical,  terse  and  forceful  speech
 by  my  hon.  friend,  Shri  Salve,  on  the
 implications  of  the  Bill,  I  do  not  think
 there  is  much  left  to  be  spoken.  So,  2
 do  not  want  to  take  much  time  on  that.
 When  I  read  through  the  Bill,  rather  than
 the  merits  of  the  Bill,  my  mind  went  to
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 the  thought  as  to  what  a  sad  commentary
 this  Bill  is  on  the  superficial  sentimen-
 fality  with  which  even  the  leaders  of  the
 younger  generation  are  reacting  to  tic
 national  cause  and  how  shallow  and  how
 unthinking  they  aré  when  they  appreach
 problems  which  vitally  concern  the  nation.

 Now,  what  is  the  implication  of  this
 Bill?  Article  102  says  :

 “A  person  shall  be  disqualified  for
 being  chosen  as,  and  for  being  a  mem-
 ber  of  either  House  of  Parliament  ia

 ‘Yhen  some  conditions  are  given.  He
 wants  to  add  one  clause  there.  He  says
 that  not  only  after  your  election  vou
 should  not  continue  your  practice  but  if
 at  the  time  of  the  elections  yon  are  ua
 tawyer,  teacher,  professor.  doctor  cr  en-
 yineer,  that  will  be  treated  as  a  disqnalth-
 cation.

 I  could  have  understood,  while  net
 agreeing  to  it,  but  after  you  come  here,
 you  discontinue  your  practice,  your  pro-
 fession,  there  is  something  which  can  te
 said  about.  TI  do  not  agree  to  that  also.

 Here.  the  Bill  says,  if  you  are  any  of
 these,  then  you  shall  not  be  accepted  for
 filing  the  nomination.  I  am  reducing  this
 Yogic  to  a  conclusion  that,  by  this  preecss
 of  elimination,  what  will  be  left.  Then,
 the  only  qualification  is,  if  you  are  a  6४
 er,  if  you  are  a  nincompoop,  if  you  are
 an  fgnoramus,  then  you  are  eligible  for
 filing  the  nomination  and  coming  to  Par-
 liament.  This  is  what  it  comes  to.

 Y  do  not  understand  exactly  what
 hon.  friend  says,  by  saying  “full
 attention  of  Members”.  I  do  not  under-
 stand  it.  Various  propositions  come  Bes
 fore  the  House.  It  is  not  necessary  that
 everybody  must  pay  his  attention  cr
 thought  to  every  subject  coming  befcre  the
 House.  We  will  be  doing  disservice.  If
 engineering  is  discussed  here,  I  should
 certainly  not  lend  my  mind  to  that  be-

 my
 time

 cause  I  do  not  know  the  ABC  of  it.  You
 Jeave  it  to  some  other  Members  who
 know  something  about  engineering.  Of
 course,  I  can  listen  to  the  speeches  and
 all  that  and  form  my  opinion  and  take  a
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 Gefinite  stand.  But  if  a  legal  question
 comes,  if  a  labour  question  comcs,  it  tb
 for  me  to  participate  in  it,  and  I  shall
 certainly  do  it,

 It  is  the  collection  of  varied  talent,  the
 fepresentatives  of  the  comprehensive  tex-
 ture,  that  is  the  nation  of  India,  that  this
 House  represents.  There  must  be  lawyers:
 there  must  be  professors;  there  must  be
 engineers;  there  must  be  common  men.
 Every  type  of  people  must  be  here.  Then
 alone  it  will  represent  the  whole  of  the
 matron  and  its  variegated  feature  and  at-
 mosphere.  Therefore,  this  is  against  the
 very  concept  of  democracy  that  we  are
 practising.  We  will  be  reducing  demo-
 cracy  to  a  mockery.  It  is  a  commentary,
 very  complimentary  commentary,  to  the
 whole  sense  of  the  House  and  the  basic
 sanity  of  the  House  that  in  spite  of  ce-
 tain  streake  of  superficial  insanity,  the
 whole  House  is  reacting  violently  against
 it  and  upholding  the  principles  that  pet-
 meated  the  Constitution.

 I  do  not  want  to  say  anything  more  than
 that.  It  is  so  very  clear  about  it.

 MR.  CHAIRMAN  :  You  have
 enough.

 SHRI  C.  M.  STEPHEN  :  Then,  I
 come  to  the  second  subject  about  defec-
 tions.

 There  are  two  types  of  defections.  I
 do  not  know  what  he  means  by  detec-
 tion.  May  I  put  a  question  ?  A  political
 party  goes  to  the  people  on  a  platform
 with  a  programme,  and  that  political  party
 completely  proves  a  betrayal  to  that  prog-
 tamme.  Is  that  political  party  not  2  de-
 fector?  Going  further  on  the  same  logic.
 on  the  same  argument,  can  you  not  sav
 that  the  political  party  must  get  itself
 unseated  from  the  Parliament  altogether?
 It  is  certainly  logical  to  go  to  that  extent.

 sald

 There  are  two  concepts.  The  general
 of  the  party  and  the  conscience  of  a  mem-
 ber  of  the  party.  I  go  to  my  constituency
 not  only  88  a  member  of  the  party  but  on
 the  basis  of  a  platform  and  on  the  hasts
 of  a  programme.  If  I  in  my  conscience
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 feet  that  my  party  has  fallen  unfaithful
 to  the  programme  that  it  put  forth  and,  if
 I  stand  out  and  conscientiously  say,  “I
 cannot  be  a  party  to  this  betrayal”,  who
 should  go  out  of  the  party?  I  feel,  L
 should  not  be  asked  to  get  out  of  the
 party.  It  may  be  a  question  of  resign-
 tng;  it  may  be  a  question  of  my  being
 eent  out.  If  I  am  sent  out,  what  happens?
 i  continue  there;  I  continue  to  fight  in  my
 party.  But  I  sent  out.  Am  I  to  get
 out  of  Parliament?

 In  the  United  States,  you  are  elected  on
 the  basis  of  a  party.  But  you  are  given
 freedom  to  take  your  position  on  diffe-
 rent  propositions  that  come  before  the
 House.  In  England,  the  same  freedom  is
 protected  to  a  certain  extent  although  not
 to  the  extent  that  is  practised  in  America.
 Certain  freedom  is  given  there.  Now,  if
 I  am  elected  as  a  Member  from  a  consti-
 tuency  of  40  lakhs  of  people,  they  have
 put  their  faith  in  me.  The  party  has,
 in  the  first  place,  taken  me  as  a  present-
 able  person  of  an  acceptable  character.
 On  the  recommendation  of  that,  the  people
 have  accepted  me.  Therefore,  certain
 things  are  considered  that  I  am  a  man  of
 integrity,  a  man  of  character,  a  man  of
 conscience,  a  man  of  ability,  a  man  who
 is  worthy  of  representing  a  huge  consti-
 tuency  of  40  lakh  people.  Therefore  If,
 at  any  particular  time,  consulting  my
 conscience,  I  feel  that  I  should  not  re-
 main  in  the  party  for  the  reason  that  the
 party  has  betrayed  the  platform,  then  to
 say.  “It  is  you  who  should  get  out”  8  to
 argue  against  the  entire  premises  on  the
 basis  of  which  I  was  put  before  the
 People  and  I  was  elected  to  the  House.

 T  submit,  Sir,  that  a  certain  measure  of
 individual  freedom  hag  got  to  be  given
 and  the  party  whip  system  deserves  a  dee-
 per  look.  You  can  ask  me  that  I  should
 suppait  the  Government  so  long  as  I  feel
 that  the  stability  of  the  Government  is  an
 absolute  necessity  for  the  nation,  byt
 should  you  ask  me  to  support  every  non-
 sensicol  measure  that  is  brought  here?
 Should  I  not  have  the  freedom  to  think
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 about  in?  Should  I  be  bound  by  the  whip,
 if  a  measure  which  is  agsinst  the  wotkers
 is  brought  here?  Should  you  have  the  whip
 to  whip  me  down  to  support  something
 which  revolts  against  my  conscience?
 Should  I  not  have  the  freedom?  Unless
 that  freedom  is  given,  how  can  demo-
 cratic  despotism  be  prevented?  Therefore,
 the  system  of  whip  arrangement  deserves
 to  have  a  greater  look  and  deeper  scrutiny.
 A  certain  measure  of  flexibility  and  free-
 dom,  subject  of  course,  the  periphery  of
 the  fundamental  responsibility  of  sustain-
 ing  a  Government,  has  got  to  be  given,  if
 democracy  is  to  be  sustained  as  a  vital,
 dynamic  and  a  sort  of  thinking  democracy,
 otherwise  it  will  become  completely
 mechanical.

 Therefore,  for  the  question  of  detection,
 the  answer  is  not  unseating  anybody  from
 Parliament.  This  goes  against  the  whole

 of  the  Constitution,
 the  Constitution,  never  spoke  a  word
 about  the  political  parties.  They  took  into
 account  only  the  man  and  the  individual.

 it

 tion  it  may  be  with  the  backing  of  the  re-
 putation  he  has  built  up  or  it  may  be  with

 of  the  platform  on  which  he
 je  standing,  but  it  is  the  individual  on

 the  entire  structure  of  the  Constitu-
 is  built  up.  To  inject  the  concept  of
 artificial  combination  which  is  known

 as  political  party  into  this  structure  will  be
 distorting  the  entire  pattern  of  democracy

 amendment  Bill  from  A  to  Z  and  I  request
 that  it  must  be  thrown  out  lock,  stock  and

 SHRI  B.  R.  SHUKLA  (Babraich)  :  1
 oppose  the  Bill  so  far  as  it  seeks
 to  disqualify  the  members  of  legal  pro-
 fession,  medical  profession  and  teaching
 profession  engaged  in  their  respective
 business,  but  हैं  have  my  own  reservations
 sn  far  as  disqualification  as  a  result  of
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 defection  is  concerned.  Perliaps  the  young
 distinguished  Member  is  of  the  view  that
 because  these  professional  persons  are  90
 much  pre-occupied  with  their  respective
 business  and  are  earning  fabulous  fees,  they
 do  not  find  timte  enough  to  devote  to  parlia-
 mentary  work,  He  is  a  zealous  worker,
 busy  in  organising  rallies,  and  campaign-
 mg  from  one  part  of  the  country  to  the,
 other.  Certainly,  the  members  of  learn-
 ed  professions  to  which  I  have  the  honour
 to  belong  cannot  undertake  that  arduous
 task,  nor  the  leadership  of  my  party
 would  think  me  fit  to  organise  such  rallies,
 but  one  thing  is  very  patent.  Persons  who
 have  got  no  economic  status,  persons  who
 have  nothing  to  fall  back  on  except  the
 permits,  the  licences,  donations  and  other
 corrupt  practices,  pollute  the  parliamen-
 tary  democracy  in  this  country.  Yet,  a
 class  of  politicians  unfortunately  is  growing
 in  this  country,  whose  only  profession  is
 politics,  and  therefore,  such  type  of
 politicians  acquire  a  vested  interest.  They

 do  not  approach  any  question  before  the
 Parliament  on  its  merits  or  demerits,  but
 in  order  to  continue  their  own  existence,
 they  are  interested  in  following  a  particular
 line  in  this  House.  Supposing,  Shn  A.  K
 attends  the  Parliament  session  daily,  or
 Shri  Frank  Anthony  attends  the  Parlia-
 ment  session  daily,  would  they  be  allowed
 to  say  a  word?  They  would  be  howled
 down  like  anything.  I  am  a  back-bencher,
 But  I  am  a  lawyer,  very  busy  throughout
 the  year.  Yet,  I  find  time  to  attend  the
 Sessions  in  the  hope  and  expectation  that
 sometimes  I  shall  be  able  to  catch  the  eye
 of  the  presiding  officer.  But,  Sir,  as  bad
 coins  drive  out  the  good  coins,  persons
 who  know  something  of  the  law,  some-
 thing  of  the  legislative  business,  ure  re-
 legated  to  the  background  and  ouly  those
 who  are  quite  ignorant  have  the  voice  here
 and  also  the  publicity  at  the  platform,
 in  the  press  and  in  the  radio,  If  the  Crimi-
 nal  Procedure  Code  is  debated  and  J  give  a
 speech  covering  six  pages,  my  name  would
 only  be  cryptically  referred  while  those
 who  know  nothing  about  it  get  wide  pub-
 Kicity.  Such  is  the  state  of  affairs.  There-
 fore,  my  submission  is  that  a  lawyer  by
 his  training,  by  his  temperament,  by  his
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 contact  with  persons  in  every  walk  of  life,
 is  best  suited  to  participate  in  the  demo-
 cratic  process  and  contribute  to  its  success.
 My  submission  is  that  this  Bill  is  wholly
 misconceived  as  san  act  of  immaturity.

 I  partly  agree  with  Mr.  Stephen  that
 defection  should  be  permitted  as  a  matter
 of  conscience.  There  are  good  reasons  to
 support  his  tine  of  thinking.  But,  unfor-
 tunately,  As  a  Rams  and  Gava  Rarns
 have  become  the  common  feature  of
 our  public  life  How  to  prevent  it?

 ॥  a  lawyer,  after  having  accepted  brief
 for  one  party,  accepts  the  brief  fo,  or
 even  helps,  the  other  pasty,  he  would  be
 hable  for  professional  misconduct.  If  a
 witness  who  has  deposed  im  favou:  of  one
 party  turns  hostile  and  supports  another
 party,  he  would  ‘un  the  risk  of  being  pro-
 secuted  for  perjury  But  here  are  persons
 elected  by  lakhs  of  people  who,  for  sheer
 lust  of  power.  defect  from  one  paty  to
 another  with  imprunsty.

 SHRI  R.  S  PANDEY  (Rajnandgaon)
 He  seems  to  be  glonfying  the  lawyers  |
 agree  with  him  there.  There  ts  no  dispute.
 But  democracy  starts  from  the  village.  Who
 are  those  people  who  sit  in  the  Panchayats  ?
 They  are  not  lawyers.  (diterruptions)

 SHRI  B  R.  SHUKLA.  He  ts  saying
 this  because  he  is  not  a  Jawver  Had  he
 been  a  lawyer.  he  would  have  kept  quiet

 As  far  ay  curtatling  the  menace  of
 defection  is  concerned,  I  support  the  Baill,
 but  not  in  the  wordings  and  phraseology
 which  the  hon  Mover  has  used  in  his
 Bill.  I  think,  the  Bill  which  ha,  been
 sponsored  on  behalf  of  the  Treasury  Benches
 and  which  has  gone  to  the  Joint  Committee
 would  take  care  of  this;  that  should  be
 passed  in  tame  so  that  such  menace  does
 not  pollute  our  public  Ife

 SHRI  P.  5.  MAVALANKAR  (Ahmeda-
 bad)  :  I  do  not  know  how  to  describe  this
 Bil}.  In  the  absence  of  a  good  ur  an  apt
 adjective,  I  would  only  say  that  this  is  2
 very  interesting  Bill  I  am  simply  amused
 ove:  the  manner  in  which,  and  the  thought
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 with  which,  my  hon.  friend,  Shri  Priya
 Ranjan  Das  Munsi,  has  brought  forward  this
 Bill  for  discussion.  1  am  very  sorcy,  in
 one  sense,  that  Shi  P.  R.  Das  Munsi  is
 absent  today  because  he  is  not  able  to  hear
 the  various  points  of  criticism  and  points
 of  compliments,  as  my  friend,  Prof.  Dan-
 davate,  says,  on  his  own  Bill.  Interestingly
 enough,  by  his  own  logic,  hz  (Mr.  Das
 Muns:)  should  now  be  disqualified  from  the
 membership  of  this  House  because  he  is
 not  present  when  his  own  Bill  ig  being
 discussed  He  wants  the  other  members  to
 be  disqualified  if  they  do  not  go  on  doing
 their  own  jobs  But  it  is  a  very  curious
 coincidence  that  he  is  absent  today.  I  ‘do
 not  know  why  he  is  absent  today;  I  do
 not  want  to  be  uncharitable  to  him.

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  HOME  AFFAIRS  (SHRI
 F.  H.  MOHSIN).  He  has  sent  a  letter
 to  the  Chair.

 SHRI]  P.  G.  MAVALANKAR  :  I  do  not
 want  to  be  uncharitable.

 MR  CHAIRMAN  He  is  unwell.

 SHRI  P  6  MAVALANKAR:  It  80
 happens  unfortunately  that  he  is  unwell;
 thig  can  be  the  reason  for  many  meters
 for  not  attending  the  committee  meetings.
 Therefore,  ths  is  the  first  point.

 If  you  take  this  whole  Bill,  it  is  so
 interestingly  drafted,  because  it  is  so  interes-
 tingly  conceived.  It  thus  simplifies  my
 wo.k.  I  must  say  that  it  ss  very  very
 refreshing  to  hear  many  hon.  Members
 from  the  Congresss  Benches  and  I  am
 particularly  charmed  by  the  very  refreshing
 speech  which  my  good  friend,  Shri  Stephen
 made  today.  If  this  Parliament,  and,  for
 that  matter,  any  Parhament  in  any  demo-
 cracy,  were  to  become  a  collection  of  full-
 time  and  whole-tme  protessionals  and
 pohticians,  ॥  would  be  the  end  of  demo-
 cracy.  It  would  be  the  end  of  fiee  debate
 because  it  would  be  a  Pashament  where
 people’,  defferent  mterests,  people's  different
 professions  ae  not  reflected  thsough  the
 debates,  but  it  would  be  a  place  wherein
 a  coterie  of  people.  full-time  politicians,  as
 Shri  Shublay  rightly  said,  interested  in  the
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 loaves  and  fishes  that  power  may  bring,
 wilt  be  active  all  the  time,  which  in  the
 end  will  make  a  mockery  of  the  cepresenta-
 tive  institutions  that  we  have  creuted  im
 our  parliamentary  and  constitutional  set-up.
 Therefore,  to  think  of  full-time  professional
 politicians  as  Members  of  Parliament  is  to
 say  like  writing  an  essay  in  ignozance  on
 parliamentary  democracy  and  all  that
 it  stands  for.  Well,  we  want  people  to
 take  interest  in  politics  but  not  take  too
 much  interest  in  politics,  just  as  apathy  in
 politics  and  apathy  in  public  affairs  is  some-
 thing  which  cannot  be  tolerated  in  a
 democracy.  Similarly,  on  the  other  hand,
 it  is  equally  true  and  I  will  say  perhaps
 more  true,  to  say  that  a  set  of  a  few
 people  taking  too  much  intetest  and  thereby
 not  allowing  others  to  take  even  legitimate
 interest  in  political  and  public  affairs  will
 also  be  an  end  of  democracy  and  certainly,
 an  end  of  parliamentary  domoczacy.  There-
 fore,  we  want  people  who  come  from
 different  walks  of  life  because  when  they
 come  from  different  walks  of  life,  they  biing
 to  this  hon.  and  august  House  their  different
 experiences,  their  different  ideas,  ideas  which
 are  not  merely  the  results  of  their  inde-
 pendent  thinking—independent  thinking  does
 not  mean  thinking  by  an  independent  only,
 it  can  also  mean  thinking  by  members  of
 various  political  parties  und  Mr  Stephen's
 speech  today  is  an  instance  to  show  that
 even  a  member  belonging  to  the  culing
 party  can  think  independently,  that  he  can
 have  certain  postures  and  that  on  matters
 of  principle  and  conscience  he  can  take  a
 certain  definite  attitude.  If  people  come  to
 have  an  independent  thinking  and  if  their
 independent  thinking  is  supported  by  season-
 ed  experience  of  different  walks  of  life  and
 different  professions  to  which  these  hon.
 Members  belong  like  teachers,  lawyers.
 engineers,  journalists,  artists,  and  I  will
 even  say,  players,  poets,  sportsmen,  novelists,
 social  workers  and  what  not,  and  you  may
 have  a  whole  series  of  professionals  and
 social  vocations

 SHRI  VAYALAR  RAVE  (Chirayinkil)  :
 Swamiji  also.

 SHRI  P.  G.  MAVALANKAR:  Yes,  the
 whole  series  of  professions  and  social
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 vocations  should  be  represented  and  ‘reflec-
 ted  in  the  House,  Then,  because  it  is
 not  enough  that  our  debates  remain  intelli-
 gent,  free  and  open,  but  side  by  side,  with
 a  free  debate,  it  should  become  an  intelli-
 gent  debate  and  side  by  side  with  a  free
 and  intelligent  debate,  it  should  become  an
 intelligible  debate.to  a  large  number  of
 people  in  the  country  who  are  following  the
 proceedings  in  Parhament  and  the  various
 speeches  in  the  Parliament.  ‘Therefore,  if
 these  Members  come  from  different  walks  of
 life,  they  will  bring  to  this  House  experience,
 their  view-points,  their  attitudes,  their
 special  problems,  their  special  ideas  and
 even  original  suggestions  and  various  solu-
 tions  to  the  problems  with  which  we  are
 confronted  in  this  country  and  this  demo-
 cratic  polity.

 So  far  as  professional  politician.  are
 concerned,  4  will  end  by  teferring  to  one
 or  two  points  before  I  sit  down.  About
 the  problem  of  defections,  there  is  already
 before  this  Parliament  a  Bil  which  _  the
 Government  themselves  have  brought  The
 Minister  may  therefore  kindly  take  note  of
 the  various  speeches  made  on  both  sides  of
 the  House,  particularly,  with  regard  to  this
 problem  of  political  defections.  The  Bill
 is  before  a  Joint  Select  Committees  of  both
 Houses  and  it  will  not  be  right  for  me  to  ex-
 press  any  comments  in  so  many  words  at
 this  stage  on  the  provisons  of  that  Bull.  If
 in  the  name  of  curbing  political  and  party
 defections  it  is  sought  to  curb  the  basic
 right  of  free  speech  by  every  Member  of
 Pa;hament,  then,  I  dare  suy  it  is  not  curb-
 ing  defections.  It  is  destroying  the  very
 roots  of  parliamentary  demociacy.  But,  of
 course,  Shri  Munsi,  I  must  sav,  has  a
 suggestion  पा  his  Constitutional  Amendment
 Bill  which  the  Bill  before  the  Select  Com-
 mittee  does  not  mention.  He  has  said  that
 even  an  Independent  Member,  if  he  is
 elected  at  the  time  of  elections  as  an  Inde-
 pendent  should  not  join  any  Party  whereas
 the  Bill  before  the  Select  Committees  says
 that  an  Independent  Member  be  allowed  to
 join  any  Party.  I,  as  an  independent  Mem-
 ber,  feel  that  is  not  good  or  logical.  A  per-
 son  is  elected  on  a  particular  programme.
 The  Constitution  does  not  mention  the  Word
 ‘political  party’  at  all.  It  only  says  that  a
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 person  can  become  a  candidate  if  he  fulfils
 certain  conditions  of  age,  etc.  If  a  person  is
 elected  an  a  particular  party  ticket  or  if
 he  is  elected  as  an  independent,  the  im-
 portant  thing  is  that  he  brings  to  this
 House  the  entire  constituency.  And,  further,
 although  he  is  elected  from  one  particular
 constituency,  he  becomes  a  Member  of
 the  whole  House.  Edmund  Burke,  when
 he  was  addressing  the  persons  of  his  con-
 stituency  said,  “Hon.  Gentlemen  of  Bristol,
 you  have  elected  me  from  Bristol.  But
 now  when  I  am  elected,  I  am  a  Member
 of  Parliament  and  not  a  Member  of  Bris-
 tol  only.”

 In  conclusion,  ह  would  say  that  the
 whole  problem  is  really  the  problem  of
 how  to  ensure  a  greater  degree  and  cli-
 mate  of  integrity  and  character  in  our
 public  life,  how  to  see  that  men  of  quality
 enter  the  reputed  institution.  I  would  like
 to  tell  the  hon.  Members  that  it  ts  not
 the  professional  full  time  politicians  who
 will  make  the  House  honourable,  but  the
 Members  belonging  to  various  professions,
 having  integrity,  sincerity,  earnestness  of
 purpose  who  will  do  so  and  bring  credit
 to  Parliament.

 May  I  say,  in  conclusion,  therefore,  in-
 stead  of  talking  out  this  Bill,  which  I  am
 sure  we  will  do,  let  us  also  laugh  it  out!

 SHRI  ८.  K.  CHANDRAPPAN  (Telli-
 cherry):  My  friend  Shri  Priya  Ranjan  Das
 Munsi  has  introduced  the  Constitution
 Amendment  Bill.  I  am  not  supporting
 this  Bil.  But  2  do  not  also  agree  with
 many  points  expressed  by  many  Members
 here.  The  whole  thing  has  been  reduced
 ta  controversy  on  professional  politicians
 versus  Members  of  Parliament  who  ate
 having  it  as  a  profession.  Some  people
 even  said  that  one  may  have  some  other
 profeusion  and  then  become  a  Member  of
 Parliament.  Then  in  that  case  their  con-
 tribution  will  be  greater.  There  will  be
 ne  professional  Members  of  Parliament
 and  their  contribution  to  the  growth  ot
 democracy  will  be  greater.  I  do  not  agree
 with  that.
 11 ल  LSS|75—3
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 Firstly  let  me  say  about  the  object  of
 the  bill,  though  not  very  articulate  in  its
 formulations  in  clauses  Mr.  Das  Munsi
 felt,  as  many  in  this  country  to-day  feel,
 that  there  are  certain  serious  defects  in
 the  electoral  system  and  the  way  in  which
 we  practice  democracy  in  our  country.
 What  he  wants  actually  or  what  he  fs
 aiming  at  is  to  make  the  Parliament
 effective,  make  the  Members  of  Parliament
 responsible  to  its  people—accountability
 of  Members  of  Parliament  is  a  thing  which
 he  wants  to  establish.  Today,  Sir,  when
 we  speak  of  democracy.  it  should  be  said,
 what  we  are  lacking  today  is  accountabi-
 lity  of  Members  of  Parliament  to  the
 Electrorate.  We  only  think  in  terms  of
 meeting  the  electorate  once  in  5  years
 when  the  next  election  is  coming.  Mr.
 Priya  Ranjan  Das  Munsi  tried  to  find  out
 a  short  cut,  in  finding  a  solution  to  this.
 I  don't  say  professional  people  coming  to
 Parliament  is  a  bad  thing.  I  don't  believe
 in  that.  My  point  is  this.  Once  you  are
 elected  to  Parliament,  by  your  action
 inside  the  Parliament,  by  your  action  out-
 side  the  Parliament,  you  should  be  worthy
 to  represent  the  constituency  which  has
 elected  you  and  sent  you  to  Parliament.

 SHRI  K.  GOPAL:  Please  excuse  me
 for  one  interruption.  As  Mr.  Stephen  has
 pointed  out,  Article  lU2  says,  ह. द  person
 shall  be  disqualified  from  being  chosen  as,
 and  for  being  a  Member  of  either  House
 of  Parliament,  for  which  the  present
 amendment  is  proposed.  This  means,  the
 very  fact  that  one  is  a  lawyer,  doctor  or
 teacher,  will  entail  dhsqualification—not
 after  becoming  a  Member.  That  is  what
 it  means.  It  is  not  properly  worded;  but
 the  spirit  is  this.

 SHRI  [on  K.  CHANDRAPPAN:  I  am
 not  supporting  the  Bill;  please  don’t  be
 under  that  impression.  am  trying  tu
 tell  you  that  the  problem  here  is  basically
 different.

 MR.  CHAIRMAN:  You  may  continue
 on  the  next  day.  Now  we  have  to  take
 up...

 SHRI  0.  छू,  CHANDRAPPAN  :  We  have
 to  continue  for  another  year  !  (Interruption)
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 MR.  CHAIRMAN:  That  means,  we
 are  not  taking  up  the  Half-an-hour  dis-
 cussion,  We  will  be  going  right  upto
 7  O'clock.  [  do  not  think...

 SHRI  M.  C.  DAGA:  Please  look  to
 the  programme  It  should  be  taken  up
 as  soon  as  it  is  6  0’  clock.  How  can  you
 deny  this  ?

 MR.  CHAIRMAN:  I  have  seen  the
 Agenda  The  hon.  Speaker  has  announced
 that  2-I/2  hours  will  be  allotted  to  Pri-
 vate  Members’  Business.  That  will  bring
 us  to  7  0  clock.

 SHRI  M  C  DAGA:  The  Order  Paper
 says,  this  should  be  taken  up  at  6  P.M.
 or  88  soon  as  the  preceding  items  of  busi-
 mess  are  disposed  of,  whichever  is  earlier.
 It  say  so.

 SHRI  C  K  CHANDRAPPAN
 was  changed  by  the  House

 SHRI  M  C.  DAGA  I  beg  to  point  out
 to  you  that  this  should  be  taken  up  at
 6  O’  clock  or  as  soon  as  the  preceding
 items  of  business  are  disposed  of,  which-
 ever  is  earlier.

 28  brs.

 MR  CHAIRMAN:  Mr.  Daga,  the  ordes
 is  changed  under  the  Rules  as  and  when
 necessary,  by  the  Speaker,  with  the  consent
 of  the  Iiouse  or  even,  sometimes,  without
 the  consent  of  the  House

 Let  Mr
 speech.

 SHRI  C.  K.  CHANDRAPPAN:  Su,  I
 want  to  remind  those  who  have  partici-
 pated  in  this  diswussion  including  my  friend,
 Shri  Stephen,  that  democracy  definitely  AS,
 fot  younger  people  and  the  problem  is
 how  to  orient  them  democratically.

 That

 Chandrappan  continue  his

 I  remember  that  once  we  introduced  a
 Bill  in  this  House  regarding  the  right  of
 recall.  Perhaps  the  right  to  recall  would
 have  been  a  remedy  for  all  those  which
 are  now  suggested  by  Shri  Munsi  in  this
 Bill.  There  is  a  difference  in  that.  I
 should  like  to  clarify  that  position  also.
 It  is  not  that  we  are  asking  anybody  in
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 the  strevt  to  weall  a  Meniber  he  tikes.
 For  example,  J  am  elected  from
 tuency  and  a  definite  umber  of
 torate  have  elected  me.
 Jayaprakash  Nareyan  asks
 go  to  South  Avenue  ard  Sri
 Jayaprakash  Nerayan  has  nothing  ४  do
 with  that.  if  it  all  it  is  to  be  done,  that
 should  be  done  by  the  people  of  Talli-
 cherry  who  elected  me.  I  am  acocountaiile
 to  the  definite  number  of  people  who  heave
 elected  me  to  Parliament.

 SHRI  con  M.  STEPHEN:  Who  ameng
 those  people  who  voted  against  you  ?

 SHRI  C.  K.  CHANDRAPPAN  :  Those
 who  voted  against  me  have  also  got  the
 right  to  recall  me.  Party  or  no  party,  the
 problem  ig  that  there  is  sotution  to  this.
 That  solution  is  only  the  right  to  recait.
 That  right  of  recall  will  ensure  accoen-
 tability  of  Members  to  Parliament  and  to
 the  electorate.  So,  electorate  is  the  Sup-
 reme.  Mr.  Stephen  mentioned  certain  other
 system  obtaining  in  England—the  Great
 Britain.  There  are  other  countries  too
 where  the  right  to  recall  has  been  success
 ibily  practised  A  big  country  with  a  Dig
 population  has  nothing  to  do  with  ths.
 Let  us  not  go  into  it  now.  Let  us  only
 talk  about  the  possibility  of  working  the
 democracy  and  making  it  strong  and  more
 putposeful  in  our  country.

 Coming  to  defection,  when  my  friend
 trom  the  D.M.K.  was  speaking  about  it,
 he  was  rather  vehetnent.  He  said  that
 this  cannot  be  allowed.  I  can  understand
 ibe  pain  under  which  he  was  speaking.  A
 party  which  has  undergone  that  pain  of
 split  can  only  speak  about  it.  Our  party
 has  undergone  that  aplit.  We  know  how
 painful  it  is.  Your  party  has  aleo  undew
 gone  a  split  and  your  party  knows  that
 pain  of  that  split.  When  a  party  is  split
 one  need  not  consider  that  as  defection.
 It  is  all  a  question  of  upholding  certain
 principles  and  convictions.  You  bave  said
 that.  But,  the  question  of  defection  will
 come  only  when  a  Member,  due  to  per
 sonal  motives,  irrespective  of  the  will  af
 the  people  who  have  cleeted  him,  crossed
 ever  to  that  side  or  this  side,  then  it  e+
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 comes  a  problem.  This  is  not  the  solu-
 tion  that  is  suggested  here.  namely,  to
 disqualify  him  from  the  membership  again.

 So,  |  appeal  with  all  earnestness  that
 whatever  inaccuracies  are  there  in  this
 Rill  and  however  inarticulate  the  Bill  is
 formulated,  let  ug  not  go  into  this.  But
 fet  us  tuhe  the  cudgels  in  our  hands  and
 discuss  the  problem  of  electoral  reforms
 with  more  seriousness  and  tho-oughly  spe-
 cially  when  an  opportunity  is  given  to  us
 by  the  mover  of  the  Bill,  Shri  Munsi,  and
 discuss  about  those  professional  people
 whe  are  wonderful  professionuls  Jet  me
 say  that  with  all  humility  that  I  do  not
 feel  in  any  way  inferior  because  I  do  not
 have  a  profession  but  I  am  now  a  Member
 ot  Parliament.  I  may  tell  you  that  I  am
 not  corrupt  IT  am  not  a  connoisseur.  Let
 me  cite  some  examples.  What  sart  of
 profession  does  Smt.  Indira  Ciandhi  prac-
 tise?  Is  she  a  professional  ?  What  about
 Shri  Mahatma  Gandhi?  About  him,  there
 are  no  iwo  opinions.  What  was  the  pro-
 fession  of  Pandit  Nehru?  Nobody  will
 rememter  Panditji  as  a  practising  lawyer
 The  whole  world  will  remember  about
 Mahatma  Gandhi,  Pandit  Jawahar  Lal
 Nehru,  Smt.  Indira  Gandhi  and  others  as
 leading  political  peisonalities  in  Indian  life.
 What  about  Dr.  Ram  Manohar  |  ohia!
 Was  he  not  n  good  Parhamentarian  7

 है  would  also  like  to  mention  that  pio-
 fesdonal  politicians  need  not  be  a  menuce
 to  thts  country.  Their  contribution  to  so-
 cial  development  and  politcal  thought  will
 be  greater  and  meaningful.

 Sir,  when  we  think  of  Parliament  an-
 other  problem  ix.  whatever  might  be  the
 profession  of  a  particulur  person,  there  is
 a  pre-supposition,  that  when  he  comes  to
 this  House  he  should  represent  the  will
 of  the  people  of  the  constituency  from
 where  he  is  elected.  There  ts  provision
 for  nomination  m  the  other  House  of
 peaple  who  have  proved  their  excellence
 in  various  fields  but  it  is  not  so  in  this
 House.  The  will  of  the  people  is  the
 supreme  factor  m  deciding  the  destiny  of
 the  Members  of  Parliament  anJ  the  des-
 tiny  of  the  country.  We  should  think  to-
 day  haw  hest  we  can  ensure  that  ‘people’
 1  LSS|75—t4
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 can  be  made  supreme  in  the  working  of
 the  Indian  democracy.

 |  do  not  agree  with  the  prepositions
 made  by  Shri  Das  Munsi  in  the  Bill.
 Therefore,  |  oppose  the  Bill.  But  7  do  not
 ridicule  Shri  Das  Munsi  for  having  brought
 this  Bill  Mowever  inarticulate  and
 inaccurate  the  formulations  of  this  Bill,
 Shri  Das  Munsi  has  given  us  an  oppor-
 tunity-—hy  bringing  this  Bill—to  discuss
 the  future  working  of  the  Indian  demo-
 cracy  It  is  important  that  everyone
 should  realise  that  a  young  man  hus  se-
 riously  thought  about  the  future  of  the
 country  I  would  say  that  the  future  of
 the  country  i,  aot  unsafe  in  the  hands  of
 the  youngsters.

 श्री  शाम  सलाम  बड  (राजनन्दगाब)  सभापति
 जी,  इस  बिल  के  पीछे  इरादा  चाज  छ  भी  रहा
 हो,  में  समझता  हे  ि  बतन  मे  जहा  मौलिक
 अधिकार  तत्व  दर्शन  का  इस  समन  देते  हैं  बा
 किसी  प्रोफेशन  बाले  को  शना  नहीं  कर  सकेत
 यह  कह  बाग  कि  बह  पूरा  टाइस  नहीं  दे  मकता  ।
 जैसे  बकौल  हैं,  डा स्ट मं  हैं,  टीचसे  हैं,  -  में  एक  बात
 शाप  से  पूछता  चाहता  ढ़  कि  वकील,  कान
 के  बड़ियों  का  बढ़ा  भारी  संस  मित्र,  बढ़ा  पर
 कि  जैसे  अगर  बह  यहां  ने  हो  तो  कानून  सी
 बना  सकते  वह  मेरे  मन  में  कट  बात  पैरा
 हुई  कि  जानते  का  बनाना  रुक  बात  है,  उन
 लिये  बिमला  की  आवश्यकता  है,  यह  दीक  ऐ,
 कन्छी  भाषा  मे  बोल  सकते  हैं,  किताबो  को  कोट
 कर  सकते  है  7  लेकिन  जिस  प्रकार  इम  प्रोफेसर1
 को  ग्लासीफाई  किया  बया  बह  मुझे  कोई  पसन्द
 नहीं  या 1  इसलिये  कि  जब  भ्र दा लत  में  बकाला
 नही  लती  है  तभी  बढ़  पॉलिटिक्स  में  साबित
 होता  है  शौर  इस  पार्लियामेट  के  माध्यम  से
 अपने  क्रोफशन  को  भागे  चलाता  है  झोर  इम्पोर्टेड
 बन  जाता  है  at  बरता  कोई  भी  इस  प्रोफेशन  का
 आदमी  जो  मशहूर  हो  बह  रोक  सभा  से  क्‍यों
 जायेगा  7  1,600,  रु०  उसको  फीस  ह  !

 ऐसी  बात  नहीं  है  कि  मैं  उसे  जनरेलाइड
 कर  रहा  हू  लेकिन  उस  प्रोफैशन  को  दलना  ग्लोरी-

 काई  करने  की  कोई  जहमत  नही ंहै  ।  में  भार
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 से  कहना  चाहता  है  कि  जैसे  कोई  weer  eer
 है  प्रिया  कार्डियोलॉजिस्ट  है.  उस से  शाप  यह  कैसे
 बावेजा  कर  सकते  हैं  कि  बह  समद  का  पदस्थ

 हो  कर  अपने  दायित्व का,  झपने  कर्तम्य का का  अच्छी

 तरह  से  निभावेंगा । इसी |  इसी  तरह से  प्यार  काई
 श्रोफैलर  हमार  इदत  जी  ने  तो  ह  प्रोफेशन
 चौड़  दवा है  या  एक  टीचर  है  वह  लोक  सभा  से
 दो  कर  था  रसे बली  मे  जा  कर  अपने  प्रोफेशन  ने

 लिये  अस्थिर  कैसे  त्  सकता  है  t  मेरा  कहना
 a  है  कि  चम  &  लिये  कौटिलीय।  देश
 जेब,  होता  चाहिये  कौर  इल  सेवा  के  माध्यम  से
 ही बहुत  लाग  उठ ेहैं  और मैं  ता  यह  ककवा
 हैं  कि  पठित  मानती  लाल  नहरू  इस  बह
 पालियामेटेरियत  हां  बन  पाते  अगर  में  अपन
 प्रोफेशन  का ने  डिन  कौर  गाधी  जी  रस  दश
 की  कर्मी  प्र  कया  क्र  महात्मा  नहीं  बन  पाते
 झगर  वें  कार्ट  के  सांप  शे  रहते  ।  जब  उन् हान
 उस  को  छोड़ा  और  त्याग  किया  ते  ये  हसन  बर
 बने  1  शाप  यह  देखिये  कि  क्रि  मप्र  लिया
 बकील  नहीं  हैं  लेकिन  कौन  बह  सकता  है  कि  4
 झा  पालियामेटैरियन  नहीं  हैं  ।  इसलिये  मै कहता
 हूं  कि  प्रोफेशन  को  बात  श्राप  छोड़  दीजिय  शौर

 यह  बात  सही  ¢  कि  मौलिक  अधिकारों  में  सबब
 हक  है  कि  बज़  राजनीति  मे  हिस्सा  ते  सकता  ”
 लेकिन  राजनीति  में  शान  के  लिये  सेवा  का
 माध्यम  स्वीकार  कर  तनना  चाहिये  और  जो  एक
 सामाजिक  का्मेगर्ता  है  उसको  भी  जोड़ा  मा  लारी
 फाई  करना  चाहिये  ।  राज  एम  गांव  का  आपसे-
 कर्ता है.  बह  लोकसभा  में  नहीं  झा बकता  है  और
 एक  तपा-तपाया  कार्यकर्ता  भी  सक  सना  में  नही
 दा सकता  है  हम  को  कांग्रेस का  'डीकर  मिला.
 कौर  काग्रेस  की  भ्रमणी  हवा  थी  शौर हम हम  प्रा

 गये  यह तो एक तो  एक  लकती कहे. है  ।  ब  किस का
 तराज ूने  ताला जा  सकता  है  कि  उसने  कितनी
 सेवा  की  है  हमारा  जीवन  जनता  की  सेवा  मे
 बीता है  ।  मैं  तीन  मतबा जल  भी  गया  हू  श्लोक
 लोक  सभा  में  मैं  चुन  कर  पाया  और  कार्पोरेशन
 के  भी  मैं  सदस्य  था  लेकिन  काई  बढ़े  कि  मरा

 प्रोफेशन  क्‍या  है  तो  मैं  यही  महा  कि  मेरा

 प्रोपेन दक  भी  नहीं  है  ।  मेरे  बच्चे  पौर  भाई
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 कमाते  हैं  और  उनकी  कानदंगी मैं में  से  मैं  खाता
 भौर हुछ यहां |)  यहां  से  भी  जे  बिस  जाता  है  a

 इसलिये मेदा.  कहना  यह  हैं  कि  इस  को  प्रोफेशन
 से  नही  आड़ता  चाहिये  बहि  इस  को  सेवा  सें
 जो इसी  चाहेंगे  -  सदस्यता  को  किसी  व्यक्ति  के
 करे  से  जाना  चाहिये,  ईम्राभवारी  से  जोडना
 बाहरी  उस  की  इटेपग्रिटोी  उस  की  प्रतिज्ञा से
 जोडना  चाहिये  7  चुनाव  में  बहुत  से  लाग
 झाले  हैं  शर  थ...  जात  हैं  |  एक  गाधी  सी
 लाती ह ैहै  जौर उम में में  बहुत  &  प्रा  जाते  हैं  सौर
 बहुत  से  चले  जाने  हैं  7  यह  कोई  बात  नहीं है।
 काई  तुला  है  या  काई  तराजू  है  किच  कार्यकर्ता
 को  बदलते  को  यथा  समझने  की  |  यह  कहां  को
 बात  है  ि  गर  वकील  नहीं  हमा  सो  लाव

 सभा  नहीं  चलेंगी  अगर  डाक्टर  नहीं  हाग  तो
 ह.  मा  नहीं  असली  और  झगर  प्रोफेसर  नही
 होगा  हो  लोक  संभा  नहीं  लगेगी।  नगर
 प्रोफेसर  हगा  इसलिये  उसमे  प्रतिभा  होगी

 बे  अदा  योग्य है  बहा  विद्वान  है  बड़ा  प्रतिभा-
 आजी  है  और  वह  बदलना  जानता  हैं  ।  बह
 बिताना  मे  से  कोट  करना  जानता  है  हैं  जा
 सजा  के  प्राइटीरिया  का  बात  शार-यार  कहता 7
 बहत  लिये कहता  हु  कि  एक  सदस्य श्षपनी अपनी
 कान्स्टीटसेन्सी  करे  1  लाक्ष  लागा  का  प्रति

 निमित्त  करता  है  t  बे  मुझ ेहैं  पोर  उनके  काम
 खान  वो  नहीं  है  घौर  उनको  प्रसाद  सही  लती
 है  t  उन्हीं  को  बात  बह  कह  सकता  है  t  इसमे
 वकालत की  आस  कहा  से  भा  जाती है  ।  उसके

 बाल  जमात  नहीं  है  धौर  उस  को  धरती  जितनी
 चाहिये  ।  इसने  पांडित्य  की  क्‍या  ायश्यकता है । है।
 सदस्य  को  अ्रपने  इलाके  वे  लोगो  को  दिक्कतों
 को  सामने  रखना  है  कौर  झा थिक  विकास

 के  साध्य  से  वेश  का  निर्माण  करता  चाहिये
 कौर  मारे  श्रोतों  ो  बढ़ाता  चाहिये.  इस  बातों
 का  कहने के  यि  कौन सी  बुद्धित्ता की की  जकरत
 है a  इस  भें  कौन  सी  प्रतिभा  और  बिदा
 बी  ज़रूरत है. है  और  इसके  लिये  मोती  लाल  ई...
 की  शरण  लेता  कहा  लक  हम  है  1  मैंचों

 यह  कहता  हैं  कि  बाती  लाख  नेहरू  इससे
 बहे  नहों  बन  पकते  थे  अगर  वे  अपने  प्रोफेशन  को
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 को  मे  छोड़ते  ny  प्रोफेसर  दण्डवत  ते  झगर  पक्रापमी

 प्रोफेसर मे  छोडी  होती  तो  वे  इतने  महत्वपूर्ण  न  बनते  1
 इसलिये  मेरा  कहना  यह  है  कि  प्रोफेशन  को  छोड़
 कर  मिन  के,  सेवा  के  परिप्रेक्ष्य  के  अन्दर  शाना
 पड़ेगा  दौर  अपने  व्यक्तित्व  की  स्थापना  करनी
 पड़ेगी  ।  जब  लोग  चुने  जाते  हैं  ny

 शी  थू  बंडचते  (राजापुर)  प्रोफ़ैसरी  में  रह
 कर  भी  मैं  मास  मूवमेंट  मे  रहा  हू  ।

 यो  राम  सहाय  पांडे  :  मैं  श्राप  की  प्रण सा
 कर्ता  हू  1  मैं  प्रोफेशन  के  खिलाफ  ट्र  शोर  मुझे
 जो  ह,  लगती  है,  वह  कानून के  परिचितों  से  लगती
 है  लेकिन  टीचर  को  देख  कर  मेरा  मस्तक
 अंडा  से  मक  जाता  है  क्योंकि  वही  सब  से  प्राचीन
 है  ।  वास्ते  जो,  वह  टीचिंग  का  प्राफेशन,  प्रध्यापन
 का  प्रोफेशन  सब  स  प्राचीन  है  और  सब  से  बड़ा
 उष्म  का  काम  है  |  विद्या  खान  क  से  बड़ा  दान
 है धौर  अध्यापक  के  सामने  मस्तक  झुक  जानता
 श्रेष्ठता  हैं  लेकिन  वकील  का  क्‍या  हैं  ।  भगवान
 बयान  इन  वकीलों  से  1  जो  पे  से  पड़  जाता  है
 वह  पिस  जाता  है  कौर  सच्चाई  भी  दिस  जाता

 है  और  मैं  नहीं  समझता  ह ज  वकील  का
 कन् ट्रीब् यक्षन  लोक  निर्माण  में  फ्लोर  संसद  के  संचालन
 में  बडा  भारी  है  a  सामाजिक  कार्यकर्ता  और
 गाव  के  कार्यकर्ता  की  बात  में  कहता  हु  ।  प्राय
 यहां  पर  प्वाइन्ट  आफ  आधार  रेज  करते  हैं  कौर
 बड़ी  बढ़ी  किताबों  से  कोट  करत ेहै  लेकिन  भाष
 बचायतों मे ंमें  जा  कर  देखिये  v  वहां पर  कौन  प्वाइन्ट
 झाक  शायर  रेज  करता  है,  पाथ  मात  आदमी
 बैठ  मये  कौर  पदा मत  का  मीणा  हो  गया  कौर

 we  warn होता  है  ,  मैं  तो  कहता  हूं  कि
 बाप  लोक  सभा  में  भी  ग्राम  पंचायत  जैसी  व्यवस्था
 को  स्वीकार  करें  यहां  पर  भाप  के  कानून  के
 बेडी  नहीं  हैं  कौर  झगर  वे  होते  तो  लिक हम
 हो  मई  होती  ।  वे  शांय  वालो  को  लगवाते  जौर

 ऋक दमें  अलावे  ।  वे  सीधे  साधे  लोग  है  दौर
 वला यतो  से  पली  समस्यायें  का  समाधान  करते
 हैं  7  मगर  हम  लोक  सभा  में  भी  इस  तरह
 से  काम  अलावे  जो  सेवा से  मजीत  हो,  जो  प्रादमी

 के  विकास  से  मंडित  हो  और  जो  हम  ने  सदस्य
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 किया  है,  उस  सकल्‍प  को  सेवा  की  भावना  से
 पूरा  करें  तो  बहुत  भ्रष् छी  बात  है  ।  वैसे  मैं  समझता
 हू  कि  इस  बिल  मे  कुछ  भी  नहीं  है  ।

 थी  शक्ति  भूषण  (द्षिण  दिल्ली)  :  सभापति जी,
 इस  बिल.  से  कम  से  कम  एक  चोट  जरुर  जाहिर
 होती  हैं  ।  एक  माननीय  सदस्य  का  पता  लगा  कि
 किसी  ब्लैक-मारेटियर  का  केस  लड़  रहा  है  सुप्रीम
 कोर्ट  मे  ।  गरीब  जनता  का  प्रतिनिधि  हो  कर
 आता  है  और  अरबोंपति  का  केस  सुप्रीम  कोर्ट  से
 लगता  है,  यह  कहा  तक  उचित  है  t

 SHRI  R.  S.  PANDEY:  He  is  a  Mem-
 ber  of  Parhament  and  he  is  fighting  oa
 behalf  of  the  smugglers  in  Bombay  High
 Court.

 क्रो  शशि  भूषण  यहा  बहुत  से  मेम्बर  हैं  जा
 कि  सुप्रीम  कोर्ट  मे  केस  लड़ते  हैं  बढ़े-बडे  स्मगल र्स
 के  मैं  सुप्रीम  कोर्ट  की  मान्यता  को  कम  नहीं
 बरता  लेकिन  एक  गरीब  आदमी  सुप्रीम  कोर्ट
 की  डोडी  पर  नहीं  चढ़  सकता,  यह  सब  लोग  जानते
 है  ।  किस  किस्म  के  केस  जाते  है,  किस  किस्म  +
 वकील  जाते  है  झोंक  किस  किस्म  के  जज  बहा
 होते  है  ये  सभी  जानते  हैं  जो  बुनियादी  कीज
 मानो  चाहिए  वह  पता  नहीं  कब  होगी  लेकिन
 लास् तब  में  जो  पार्लियामेट  के  मेम्बर  हैं  बे  जो  घोर

 कम्यूमल  लोग  हैं  उन  के  केस  लड़ते  हैं।  पता  लगा
 कि  कोई  साधू  सव  स्मगलिंग  में  पकड़े  गये,  ती
 उस  की  बालन  करने  चले  जा  रहे  हैं  ।

 यह  बड़े  में  को  बात  है  मेयर  साफ  पा लिमा मेट
 कैसे  लोगो  को  वकालत  वहा  जा  कर  करते  हैं
 और  सरकारी  दफ्तरों  में  करते  हैं  शौर  झचालतों
 में  जा  कर  करते  है,  यह  गलत  चीज  है  ज्रौर
 इस  को  सास  तौर  से  रोकना  हो  चाहिए  a  जब
 तक  बह  पालियासेट  का  मेम्बर  है  और  io  लाख
 आदमियों  को  रिप्रेजेंट  करता  है,  तो  जो  पार्लियामेट
 का  काम  है  यह  उस  को  करना  चाहिए  ौर

 दूसरा  काम  उस  को  नहीं  करना  चाहिए  ।  जब  बह
 पार्लियामेट  का  मेम्बर  वन  गया,  तो  झानेस्टली  उस
 को  बढ़  काम  करना  चाहिए  लेकिन  होते  क्या  है

 है  कि  पार्लियामेट  का  मेम्बर  चुन  कर  जाने
 के  बाद  वह  आधा  घटा  या  एक  घटा  यहां  झा  कर
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 &  गया  कौर  बागी  समय  सुभीम  कोर्ट
 मे  जा  कर  बैठता  है  कौर  प्रभातो  मे  धक्का
 खाता  है  1  इस  से  मेम्बर  साफ  पा लिसा मेट  की
 प्रतिष्ठा  कम  नीति  हैं  ।  इसलिए  मेयर  ग्राफ
 पार्लियामेट  की  मान्यता  बंढासे  के  लिए  यह  ऑवश्यव
 है  कि  चले  हेमा  कार्य  ने  करें  t

 at  भूल  लद  डाला  मांग  कीजिए  यह  वकालत
 के  प्रोफेशन  पर  हमला  है  ny  यहा  पर  बिजनेसमैन
 शाल  है  एग्रीकल्थरिस्टस  झाल  हैं  शौर  भाष  बह
 कह  कर  वकालत  के  प्रोफेशन  पर  हमला  कर
 रहें  है  बह  एक  नोबल  प्रोफेशन  है  कौर  श्राप  उस

 पर  हमला  कर  रहे  है  ।

 शौ  शशि  झूबण  भाप  इस  का  निबल  प्रफेशन
 मानते  होगे  ।

 लो  भूल  क  भाप  न  मान  लेकिन
 बाप  एसी  बात  वह  कर  इस  प्रोफेशन  पर  हमला
 बर  रहे  है।

 सभापति  महो वन  तारीफ  भी  इस  का  काफी

 हुई  है  थोडी  बनाई  भी  सुन  लीजिए  ।

 ह, ड  भूल  खद  डाया  तारीफ  वी  बात  नहों  है  ।
 मैं  यह  बह  रहा  हू  कि  यहा  पर  सभी  प्रदर्शन  मे
 क  लाग  है  ।  यहा  पर  वि जनेस मैस  है  और  फ्री
 कलखरिस्टस  है  और  कुल  भी  हैं  |  हरेक  भ्रामक
 का  अपना  धधा  है  लेकिन  काई  आदमी  निकम्मा
 नहीं  है  v  (भ्यवल्लान )

 को  शशि  चूर्ण  दागा जो  मै यह  समझता  7
 कि  हज़ारा  नौजवान  हैं  जा  शिक्षक  हा  सशक्त  हैं  या

 दूसरे  काय  कर  सकते  हैं  कौर  लाखों  की  तादाद
 में  लाग  काल  कोट  पहने  हुए  बैठे  हैं  ।  उन  से
 देश  का  दौर  भी  काम  लिया  जा  सकता  है
 सना  में  काम  लिया  जा  सकता  है  मिन  वें  बैठ

 रहते  हैं  ।  मुझे  उस  से  वराज  नहीं  है  लेकिन
 जब  मेम्बर  आफ  पालियामेट  हो  नये  हो  जैसे
 गवर्मेट  कांट्रेक्टर  मेम्बर  ऑफ  पार्लियामेट  नहीं
 हो  सकता,  ढो  मवनंसेट  के  बैगेज  पार्लियामेट
 के  मेम्बर  कैसे  ले  सकते  हैं  ।  बहुत  से  मेम्बर
 साफ  पॉलियासेट  अव्नमेट  के  कैसे  सेने  हैं  बल्कि

 मबनंमेटट  के  लायर्स  हैं  ।  मेरो  समझ  में  वही
 झालता  बि  यह  बसी  शमीज  है  और  इस  को  देखता
 ही  होगा  कि  कौन  से  मुनासिब  ट्रेड  गुड़िया  के
 केसेज  हैं  i  उन  को  अगर  वकील  लाब  खेत  हैं
 सा  बड़ी  मुताबिक  बात  है  ।

 अगर  ह... 4  यूनियन  के  पिता  के  खिलाफ  गीत
 लाग  केस  लेत  है  और  ये  अम्बर  पार्लियामेट  हैं
 सा  बड़ा  गलत  हैं  ।  काई  भागता  जहर  स्पष्ट
 हाती  चाहिए  पार्लियामेंट  को  तरक  a  fe  जो
 वालिया मेट  +  मेम्बर  हा  जिस  तरह  से  काई
 या लिया मेट  का  बेख़बर  कास्ट्रेललर  नहीं  हा  सकता
 है,  दूसरा  काम  नहीं  कर  सकता  है,  बह  वकालत
 का  भी  काम  ने  करें  उस  वक्‍त  तब  ने  करे  जब
 सक  ब  मेम्बर  पार्लियामेट  रहता  है  ।  जब  ने
 उसके  बाद  कर  सकता  है  ।  ये  दाना  कास  साथ
 साथ  नहीं  चल  सकते  हैं  ।  लाखा  ब्रादमिया  का
 रसिश्रिजट  बरमा  और  पॉलियाशट  के)  काम  भी  करना
 और  बढ़  काम  भी  करना  मसब  समव  नहीं  है।
 इसके  जिस  बाई  कांड  जरूर  बनना  चाहिये।
 इसमे  किसा  का  'एतराफ़  नहीं  हाना  चाहिए  !
 वकीला  की  महला  का  से  जम  नहीं  करता  #  ।
 ख़बर  पार्लियामेंट  को  जा  मान्यता  है  उसका  मैं
 ऊपर  रखता  चाहता  है  +  इतना  ही  मेरा  निवेदन
 है  t

 THE  MINISTER  OF  WORKS  AND
 HOUSING  AND  PARLIAMENTARY
 AFF  \IRS  (SHRI  kK  RAGHURAMAIAH)
 Su  |  had  taken  the  comsensus  of  the
 hon  Members  both  apposite  and  here
 in  view  of  that  I  move

 That  furthet  consideration  of  this
 Bill  be  adjoerned™

 MR  CHAIRMAN  The  qitestion  is

 ‘That  further  consideration  of  this
 Bill  be  adjourned.’

 The  Motion  was  adopted
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 withdravin

 7.23  hrs.
 CONSTITUTION  (AMENDMENT)  BILL

 (Aniendment  of  Ninth  Schedule)  by  Shri
 C.  K,  Chandrappan

 SHRI  C.  K.  CHANDRAPPAN  (Telli-
 cherry):  Sir,  although  I  wanted  to  move
 this  Bill  to  amend  the  Constitution  but  now,
 Sir,  |  am  not  pressing  this  amendment  due
 to  some  reasons.  This  Bill  wis  to  include
 the  Kerala  Private  Forests  (Vesting  and
 Assigument)  Act.  97)  in  the  Ninth  Sche-
 cule  of  tie  Constitution  to  give  protection
 to  that  Act  from  being  Guestioned  in  courts
 of  law.  i  presented  this  Bill  when  that
 Act  was  questioned  by  the  Kerala  High
 Court.  Later,  an  appeal  was  filed  in’  the
 Sunreme  Court  and  the  Supreme  Court
 hal  upheld  that  legislation.  So,  there  is
 no  reason  now  thut  it  should  be  included
 or  protected  in  the  Ninth  Schedule.  But
 by  withdrawing  1  would  like  the  House
 to  note  certain  very  important  things  in
 connection  with  this  legislation  because  I
 feel  that  this  legislation  is  linked  in
 character  and  a  pace-setter  in  the  field  of
 land  reform  legislation  in  the  country.

 Seven  lakh  acres  of  private  forest  land
 in  Kerala  has  been  brought  under  Gov-
 ernment  control.  [It  has  been  vested  with
 Government  without  paying  a  single  pie
 as  compensation  to  any  kulaka  or  to  any
 landlord  or  to  anybody.  I  ७०  not  think
 in  the  entire  country  there  is  such  a  legis-
 lation  where  the  landlordism  could  be  put
 an  end  to  without  paying  a  single  pic  as
 compensation.  This  was  one  of  the  very
 important  features  of  this  Bill.  And  this
 Act  was  brought  forward  as  a  part  of  the
 implementation  of  Kerala  Land  Reforms
 Legislation  in  that  State.  Perhaps.  it  may
 not  be  very  irrelevant  for  me  to  mention
 here  that)  in  November.  1970  the  new
 Kerala  Government  which  is  a  coalition
 Government  of  Congress.  Communist
 Party.  Muslim  League,  RSP  and  =  various
 other  parties,  put  into  operation  all  the
 provisions  of  the  Kerala  Land  Reforms
 Act.  There  were  many,  including  my
 friends  of  the  Marxist  Party.  who  thought
 that  the  Congress  Party  would  not  support
 the  implementation  of  this  legislation.  I
 should  inform  you  that  Kerala  has  again
 gained  .the  unique  distinction  of  abolishing

 landlordism  in  Kerala  through  the  enact-
 ment  and  implementation  of  the  Kerala
 Land  Reforms  Act.  Landlordism  —  in
 Kerala  is  a  thing  of  the  past.  It  is  no
 more  there.  The  Marxist  Party  wanted
 ithe  people  to  go  and  encroach  upon  the
 Jands  as  they  thought  that  the  Government
 would  not  implement  thip  Act,  but  in  a
 peaceful  manner  the  Act  hes  been  impte-
 mented.

 l  only  want  to  point  out  one  or  iwo
 features  of  that  Act.  About

 430.000  tenants  have  been  made  owners
 of  land.  “Land  to  the  tiller’,  the  slogan
 of  the  Kisan  mevement  in  the  country.  has
 been  put  into  practice  in  Kerala.  About
 3.50.000  families  who  were  hitment
 dwetlers,  who  never  had  a  single  inch  of
 land,  not  even  six  square  feet  for  burial
 ufter  their  death,  have  been  given  hutment
 rights.  Ten  cents  of  Jand  has  been  given
 to  everybody.  Thus,  the  Act  has  been
 implemented  very  successfully  in)  Kerala.

 The  Government  has  framed  the  rules
 under  the  Act,  and  the  cultivable  area  of
 the  forests  will  be  taken  over  by  co-ope-
 rative  societies.  Co-operative  farms,  State
 farms  and  collective  farms  will  be  or-

 salient

 ganised.  Forest  preservation  will  also  be
 assured.  So.  |  thought  it  would  do  a
 great  deal  to  promote  the  cause  of  land
 reforms  if  this  jegislation  was  included  in
 the  Ninth  Schedule.  However.  today  J
 seek  the  permission  of  the  House  to  with-
 draw  my  Bill  as  the  Supreme  Court  deci-
 ded  in  favour  of  the  Kerala  Government
 and  for  the  implementation  of  this  .Act.

 MR.  CHAIRMAN:  The  question  is:
 “That  leave  be  granted  to  Shri  C.  K.

 Chandrappan  to  withdraw  the  Bill  fur-
 ther  to  amend  the  Constitution  0
 India”.

 The  motion  was  adopted.
 SHRI  C.  K.  CHANDRAPPAN:  :  with-

 draw  the  Bill.

 8.28  hrs.
 COMPANIES  (AMENDMENT)  BILL

 (Omission  of  section  90)  by  Shri  Madhu
 Limaye
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 की  wg  fart  (बांका)  मेरा  जो  कम्पनी

 कानून  मे  संशोधन  लाते  बाला  विधेयक  है  उसको
 मैं  सदन  के  विचारार्थ  रखना  चाहता  हू  मैं  प्रस्ताव
 करता  हू  कि

 *  कम्पनी  अधिनियम,  956  का  शौर  संशोधन
 करने  वाले  विधेयक  पर  विचार  किया.
 जाया।

 शांति  महोदय
 MR  CHAIRMAN  He  may  continue

 on  the  next  date  Half  an  hour  discussion

 I8  8-1/2  Hrs,
 HALF-AN  HOUR  DISC  USSION

 Enforcement  of  prohibition
 at  मूल  क  डागा  (पाली)  जा  विषय

 विभा राज  में  प्रस्तुत  क  रने  जा  रहा  ह  वह  बहुत  हो  महत्व-

 पण  विषय  है।  महात्मा  गाधी  जा  हमार  राष्ट्रपिता
 हैंउ नान  जा  एक  बार  कहा  था  उसका  मैं  आपका
 याद  दिखाना  चाहता  है

 “I  hold  drink  to  be  more  damnable
 than  thieving  and  perhaps  even  prosts
 tutron  Is  it  not  often  the  parent  of
 both  *

 यह  भी  उन्हांने  कहा  था
 116  IT  was  appointed  dictator  for  ont

 hour  for  all  India  the  first  thing  I  would
 do  would  be  to  close  without  compen
 sation  alf  the  Iquo:  shops

 महात्मा  गांधी  के  शब्द  को  याद  दालान  में  मुझ
 कोई  खुली  नहीं  हो  रहा  है  क्यांकि  वे  लाग  बड़
 पापी  हात  हैं  जा  उन  शब्द  का  याद  ता  करत
 है.  लिन  उनका  काम  में  महा  लाते  हैं।  मझ
 उमस  कोई  फायदा  नहीं  लगता  है।  लेकिन  उन्हों
 थी  बात  को  प्रो०  निकल  हम  साहब  जा  शिक्षा
 मंत्री  शौर  शिक्षा  शास्त्री  है  वह  भी  दोहरा  रह
 हैं  और  बढ़े स्पष्ट  शब्दों  उन्हांने  अपनों
 शौवीसवी  रिपार्ट  भे  कहा  है

 “I  must  express  distress  at  the  fact
 thut  the  consamption  of  alcohol  has
 been  going  up  in  the  last  four  years’
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 प्रोफेसर  सूरत  हसन  ने  26  भा,  i974
 को  राव  की  बढती  हुई  खपत  पर  दुख  भोर  बिकता
 प्रकट  करत  हुए  कहा  ७

 “We  have  been  reaffirming  year  after
 year  faith  in  prolubition  I  have
 got  the  figures.  I  must  express
 regret  at  the  fact  that  the  con-
 sumption  of  hquor  has  been
 gong  up  durng  the  last  fou
 years

 बहुत  अधिक  दुखते  साथ  उम्होन  यह  बात  कही।
 उसको  इतना  दुख  जौर  चिन्ता  थी  कि  वे  राज
 जाये  ही  नहीं।  शराब  को  क्रप्शन  1970.  में
 57979  किला  स्टार  1971  में  63782  Fre
 fro  1972  में  78,664  जौर  9757%  799
 किला  लिटर  हुई।  एक  प्रसिद्ध  लोनी  मुहावरे
 कि  पहल  व्यक्ति  शराब  को  पीता  है  फिर  शराब
 शराब  को  पीती  है  जौर  किर  नत  मे  शराब  व्यक्ति
 का  थी  जाता  है।  यर  श्ावडे  देखकर  मेरा  सिर
 शम  से  युग  जाता  है  प्रौढ़  &  सोचता  8  कि  अगर
 यही  हालत  रहो  ता  यह  देश  पतम  के  बल  में
 गिर  जाएगा।  सवाल  यह  है  कि  सरकार  वायदा
 क्या  बरती  है?  अधर  मत  से  उठाये  गये  कदम
 भो  कारगर  नहीं  हात।  गर  इरादा  मजबूत
 हा  शा  सफलता  मिलती  है।  झगर  सरकार  का
 इरादा  नहीं  है  ता  वह  कास्टोटयूजन  +  झनुच्छद
 47  को  हटा  दे  जिसमे  कहा  गया  है

 The  State  has  regard  the  runing  ot
 the  level  of  nutrition  and  the
 standard  of  fing  of  its  people
 and  the  improvement  of  pubhce
 health  as  among  its  primary
 duttes  and  in  particular  the  State
 shall  endeavour  to  bring  about
 prombiton  of  the  consumption
 except  for  medical  nurpose,  of
 intoxicating  drinks  and  of  ditgs
 which  are  injurious  to  health

 शराब  बन्द  बराने  पे  लिये  हमारे  वक्ष  में
 कितने  ही  क्‍्चधारों  ने  भान दोलन  कमि  थे,  जेलो  में
 गये  थे।  लाखों  स्त्री  गौर  पुरुषों  ने  इनके  लिये

 कुर्बानियां  दी  थी  धरने  दिये  ब।  इसी  के  परिणाम-
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 स्वरूप  हमारे  संविधान  में  यह  अनुच्छेद  रखा  गया
 थी।

 l950  में  इस  हाउस  में  यह  रैज्यूलेशन  पास
 किया  गया

 “This  House  is  of  opinion  that  Pro-
 hibition  should  be  regarded  as  on
 integral  part  of  the  Second  |  ive
 Year  Plan  and  recommencs  that
 the  Planning  Commission  show!  |
 formulate  the  necessary  pru-
 gramme  to  bring  about  naien-
 wide  Prohibition  speedily  und
 effectively.”

 जॉ  लोग  सदस्यों  तो  दोहराते  रहते  हैं  मे
 उन  खुल्ला  के  प्रति  श्रद्धा  नहीं  रखने ।  बार-बार
 मलय  का दोहराने  से  लोगों  के  मन  में  शव
 पैदा  होता  है।  उस्मान  दूसर  को  उतना  था
 नहीं  दिया  है  जितना  झपने  आपका  धोखा  देता  है।
 भाप  देश  की  se  करोड  जनता  को  धोखा  नहों
 दे  सटे  #  बल्कि  झपने  मापकों  घाला  दे  रह  है।
 बाप  उस  बाल  को  क्‍या  कहते  हैं  यदि  श्राप  कर
 नहीं  सबते  है

 प्लानिंग  कमीशन  न  i903  में  प्रा हो बीशन
 पर  शक  स्टडी  टीम  नियुक्त  करते  हुए  यह  राज्य-
 सेशन  पास  किया

 “She  Government  of  India  secently
 reviewed  the  position  in  consul-
 tabon  with  =  the  State  Govern-
 ments  and  decided  that  the  worh-
 ing  of  the  prohibition  prugtum-
 mie  should  be  studied  to:  the
 country  as  a  whole  Suh  3
 study  will  cover  problems  —  con-
 nected  with  the  enforcement  of
 prohibition  and  =  Fxcise  laws.
 measures  intended  to  seduce
 illicit  traffic  in  liquor.  imp.oving
 administrative  efficiency  and  e-
 curing  to  the  maximum  extent
 public  support  for  the  programme
 through  the  co-operation  of  both
 official  and  non-official,  =  ugen-

 %  Ges.”
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 इस  तरह  बार-बार  संकल्पों  को  दोहराने  का  हर
 लाभ  है?  सकता  को  दोहराने  बाला  कौन  होता
 है,  जो  सत्य  को  पूरा  करना  नहीं  जानता
 मेहरबानी  करके  प्रोहिबिशन  काउंसिल  पर  ताला
 लगा  दीजिए।  यह  सब  मीटिंग  बन्द  कर  दीजिये।
 इस  सरकार  का  20  लाख  रुपया  क्यो  हम  किया
 जाता  है।  अलग-अलग  राज्यों  से  जो  कमेटियां
 है,  उनका  भी  बन्द  कर  दोजी4।

 मुझे  खुशी  है  फि  मसाज वादी  पार्टी  के  कई
 सदस्य  यहा  उपस्थित  हैं  ।  उनमे  इस  बारे  में  श्रद्धा  हैं,
 मैं  उनका  साभार  मानता  7

 जल  इंडिया  प्राहीद्रोशन  काउंसिल  ने  हाल
 ही  में  गैर-कामनी  डेस्टीनेशन  का  ध्रध्ययन  किया
 है  औैर  वह  इस  नतीजे  पर  पहुची  है  कि  इसका
 हल  शब  बन्दी  करने  ले  हों  सकता  है आप  इस
 बात  को  दोहराते  रहे  हैं  घोर  हम  यह  कहते
 हने  क  गये  है  ि  यह  क्यों  तरीका  है।

 सम्पूर्ण  विश्व  में  ब  तक  के  अनुभवों  का
 निर्णय  यह  हैं  शौर  यह  बिल्कुल  निहित  तथा
 अनिवार्य  है  कि  सार  के  सजी  और  पुरुषों  को
 बसद  में  कानून  बताकर  मबनी  बताया  जा  सकता
 है।  अमरीका  मे  इस  बारे  में  जो  अनुभव  हुप्रा  वह
 इस  प्रकार  है

 The  discovery  did  not  take  long  to  dawn
 upon  the  enthusiasts  that  moral  persua-
 tion  and  pledges  of  abstinence  would  not
 cut  much  ice  and  the  emphasis,  therefore.
 shifted  from  propaganda  to  the  need  for
 social  control.  The  logic  of  the  situation
 drove  the  people  to  the  conclusion  that
 “the  drunkard  was  the  product  of  the
 drunkard-maker  and  that  the  only  method
 of  eolving  the  liquor  problem  was  to
 eliminate  the  saloon”  (the  liquor  shop).

 झगर  सरकार  ने  शराबबंदी  का  कानून  साना
 है  तो  बह  मज़बूती  से  लाये,  करता  वह  शराब  की
 बिक्री  को  खोल  दे।

 किसी  ने  कहा  कि  मर्ज  बढ़ता  ही  गया,  ज्योतियों
 दवा  की।  आपने  भी  जैसी  दना  को  है  जिससे
 मरीज  भी  जिन्दा  रहे  जौर  मर्ज  भी  जिन्दा  रहे।
 आपकी  नीति  का  यह  पश्चिम  है  कि  देश  के
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 करोड़ों  लोगों  में  नैतिक  गिरावट  आई  हैं।.  on  the  issue.  He  was  interested  in  time-
 आप  कहते  हैं  कि  हमें  शराब  से  पैसा  मिलता  2,  bound  programme.
 हम  पैसा  कहां  से  लायें।  गांधी  जी.ने  कहा  था  राजस्थान  में  शराब-बन्दी  के  लिए  सत्याग्रह  क्रिया

 bs  bes  an  3
 8

 us
 fe  शराब  से  मिलने  वाला  पस  की  मुझे.  कोई  जाता  है।  गोकुल  भाई  सत्याग्रह  करते  करते  थक
 ज़रूरत  नहीं  है।  गये।  अंग्रेजों  ने  शराब-बन्दी  के  लिए  सत्याग्रह

 मैं श्राप  के  सामने  कैलिफोर्निया  का  उदाहरण  कर  ि  गांधी
 जी.  को  जेल.  में  रखा था।  इज

 रखना चाहता  हो  वहा  सरकार  शराब  श्राप  भी  वही  कर  रहे  हैं  शरीर  सत्याग्रह  करने  और

 जितना  पैसा  मिला,  उससे  कई  गुना  अधिक  पैसा.  धरना  की  जी  भी  जे  गज  रह  हि

 शराब  पीने  के  कारण  हुए  अपराधों  की  रोकथाम  मैं  गयनेमेंट  से  यह  पूछता  चाहता  हं  कि  क्‍या
 के  लिए  पुलिस  कौर  अदालतों  पर,  और  उससे  वह  थोड़ी  सी  ग्राम दनी  के  लिए  करोड़ों  लोगों  के
 पैदा  हुए  रोगों  के  इलाज  के  लए  अस्पतालों  पर.  जीवन  के  साथ  खिलवाड़  करता  चाहता  है।  शराब
 खर्च  हो  गया  |  पीने  से  वे  बर्बाद  हो  जायेंगे,  उन  के  शरीर  ख़राब

 हो  जायेंगे Whereas  the  State  is  richer  by  -  one  er  laa  |

 rupee,  the  tax-payer  is  poorer  by  four  as  जन  कम,  से है  sa  vt  an  ह:  ल  उठान he  has  to  part  with  four  times  the  tax  i
 कला

 0  आ  ता

 he-  pays.  The  Government  (asa  tax-  सरकार  चाहता  ह्  कि  यह  स्ट  सबसे  है।
 gatherer  is  only  .a  junior  -partner  entitled  लोकल  यूनियन  हरबिरीज  की.  क्‍या  हालत  है,
 to  25  per.cent  of  the  sweeings;  the  balance
 of  75  ver  cent  is  retained  by  the  senior
 partners,  namely,  middlemen—the  contrac-  4  "4  के  कनज़म्पशन  97I-72  में  79,99,  038
 tors,  the  distillers,  vendors,  etc.  For  the  लिटर,  1972-73  में  9,03,250  लिटर  और
 sake  of  getting  one  rupee  as  4  TEVENUE,  l973-74  में  9295643  लिटर  #ई।
 the  State  makes  the  drinker  pay  four  times
 the  tax.  The  sum  parted  with  is  an  unpro-
 ductive  expenditure  which  could  be  use-  लिटर,  972-73,  में  69,18,628  लिया  और
 fully  invested.  It  is  not  like  the  sales  tax  jg73.74  %  QSOS 72  लिटर  हई।  मेरे  पास
 where  the  purchaser  retains  the  goods  set  स्टेट  के  फ़  हे

 ae
 ane which  are.of  more,  lasting:value....Ibjis,not,

 हद  फ़ीस  है  1 ' सब  जराह  जरा  का

 comparable  to  property  tax,  where  a  man  कंजम्पशन  में  बृद्धि  हुई  है।
 owning  property  pays  the  tax.  Liquor
 tax  is  iniquitous,  regressive  and.  anti-  हम  कांग्रेस  वाले  भी  शाम  नहीं  करते  हैं हम
 social.  The  figure  will  be  astounding.
 The  total  cost  on  the  debit  side  of  the

 जो  केन्द्रीय  सरकार  के  अन्तर्गत  हैं?  चंडीगढ

 क्लान
 शराब  की  वन्ज़म्पशन  97I-72  में  42,96,397

 भी  प्राहीब्रिणन  को  नहीं  चाहते  हैं।  ज़रूरत  इस
 वात  बी  ले  द्र  कानन,  जा  थे:  और  सख्ती

 liquor  ledger  will  far  exceed  the  excise  re-  SIA  Fl  @  Re  कानून:  बनाया  जब:  सर  सख्ता
 venue  collected.  से  उसका  पालन  कियां  जाये।  क्‍या  शराब  पौने  वाले

 है  मीटिंग में ले  हे  औरतों  थ  अन्याय  नहीं  करते  हैं? थे  नन्‍दी
 प्राह बिशन  कौंसिल  की  में  लोग  आते  ही.  के  साथ  अन्याय  नहीं  कद

 पर

 नहीं  &,  क्योंकि  किसी  को  उस  में  दिलचस्पी  नहीं  म्ह  लकर  उन क  पास  जात  ह  उनको

 है।  पचास  परसेंट  लोग  भी  नहीं  आये।  सिर्फ  घि बका रवि  होंगी।

 चार  डिपुटी  मिनिस्टर  आये।  तो  फिर  उस  कौंसिल

 टिंग कयों
 जब  सरकर  शराब  को  बन्द  नहीं  करना  चाहती

 की  मीटिंग  क्‍यों  बुलाई  जाती  है?  तो  वह  जुआ  खेलने  की  भी  इजाज़त  दे  दे।

 Mr.  Jairam  Das  said  that  four  Minis-  कहा  जाता  है  कि  कानून  बनाने  से  क्या  फ़ायदा  है।
 ters.  from  the  States  represented  and  50

 ara  बनाने  से  संयम  आता  है।  लेकिन  हमारी
 per  cent  of  the  States  had  not  cared  to

 hee  34  ही  कपास send  their  representatives.  He  was  won-  बाता.  की  (कान:  मानता  है  हम  बकवास  करत

 dering:  if  they  were  fighting  a  lost  battle  रहते  हैं  और  कोई  उस  की  तरफ़  ध्यान  नहीं



 ३४7  Half  an  hour

 चेला  है।  सराब  पिला  पिला  कर  लोगों  को  बाद
 किया  जा  रहां  है।  इस  के  लिए  कौन  जिम्मेदार
 है?

 If  there  is  a  single  factor  which  stands
 effectively  in  the  way  of  success  of  piohi-
 bition,  it  is  the  diimking  officer.

 at  लोग  शराब  पीते  हैं,  काकटेल  पारियों  में  जाते
 हैं,  जिन  की  शाम  झर  रास  रंगीन  है  उन  को
 एनफोसेमेट  डिपार्टमेंट  और  न्य  टि पार मेट्स
 में अफसर  मकरंद  किया  जाता  है।  राज  जज  के
 गरीबों  वे  साथ  खिलवाड़  हा  रहा  है।  जगह  जगह
 शराब  खली  बिकती  है।  कही  स्मगलिंग  हा  रहा
 है  कही  इल्लिसिट  टिस्टोलेशन  हा  रहा  है।  सरकार
 को  एक  टारगेट  फिक्स  कर  देता  चाहिए,  एक
 टाइम-बाउर  प्रा ग्रास  बनाना  चिड़िया!  कि  फला
 तारीख  तक  हम  शराब-बन्दी  यर  देगे।  कालीन
 बन।  कर  उस  का  सख्ती  से  लाग  परन।  चाहिए।
 शराब  पीन  वालों  का  प्रा टि विशन  हासिल  वा
 नम्बर  ने  बताया  जाये।

 डक  न  कुछ  ता  कीजिए।  'पंचायत  मे  नहीं,
 जिला  परिषदों  म  कानन  नहीं,  आप  कानन  लाग
 करना  तलाश  चाहत  t  चिकन  न  यह  रहा  था --

 That  which  is  morally  wrong  van  not  te
 politically  or  economically  right

 ची  CHAIRMAN
 ctally  right  these  days.
 now

 But  it  is  comme:-
 Please  conclude

 क्रि  मूल  लद  डागा  मैं  तो  इसका  बन्द  ही
 कर  रहा  है।  मैं  तो  चला  ही  नहीं  रहा  क्  माता
 यही  चाहता  हू  कि  शराब  बन्द  करे  दीजिए।
 नवीन  श्राप  शराब  बन्द  करने  नहीं  है।  श्राप
 शराब  बन्द  कर  दें  और  में  अपना  भाषण  बन्द
 कश  ८द।  जब  तक  राव  चालू  पड़ेंगें  तब  नक  मैं
 कोसना  इस  को  और  मैं  हो  नहीं  कोसना,  हजारों
 गरीब  लोग  कोसेगा।  यह  एक  लत  छन  जाती  है
 लत  का  गुलाम  बन  जाता।  लंगर  आप  को  बुदई
 मिरासी  है  शो  बनाई  कानन  के  जरिए  भी  पिटाई
 जा  सकती  है।  सारी  जितनी  स्मर्मित्ि'  हस  से
 होती  है  उस  का  डेटा  में  नहीं  दे  सकता  क्योंकि
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 टाइम  मही  है।  लेकिन  नेपाल  से,  भूटान  से,  सीमित
 से,  कहां  कहां  ले  शराब  पानी  हैं।  हर  आदमी
 बोतल  ने  कर  जाता  t  इतनी  तो  इस  से  स्मगलिंग  हाती
 है।  कितनी  शराब  आप  की  दिल्‍ली  में  लाग  सुमंगल
 कर  के  लावे  हैं  कौर  बाहर  मेनन  हैं  ?  राजस्थान  को
 डाइ  कर  दिया  एक  गरिया  को  लेकिन  वड़ा  शराब
 चलती  है।  पुलिस  वाले  और  एन्फासमेट  वाले  सब
 मिले  हा  होते  है श्राप.  मुझे  बसाए  कितने
 आ्रादभियों  का  श्राप  ने  एक  साल  में  सजा  दी,
 कितनी  आप  ने  रीगल  सराब  पकड़ी  ?  इतना
 खिलवाड़  ता  मत  कीजिए।  कास्टीटयशन  के  नाम
 पर  शपथ  सब  ने  खाई  है।  श्राप  महरबानी  कर  के  एक
 डेट  द॑  दीजिए  कि  इस  डेट  तक  बन्द  कर  देंगे।
 फिर  फाइनेंस  कमीशन  ने  क्‍या  किया,  कहा  कि  हम
 राज  से  उन  राज्य  को  मदद  दना  बन्द  कर  देते  #  tT

 बहुत  बड़ी  कपा  की,  यह  तोहफा  उन  को  दें  दिया।
 जा  राज्य  गरीब  बन्दी  वक़्त  थे  उन  का  पहल  गव्नमेट
 50  लाख  स्प या  काम्पैंसेशन  के  रूप  से  देती  थी,  वह  भी

 वापस  ले  लिया,  बहा  कि  तुम  शराब  पियों  |  धर्म  का
 नाम  ला  और  उस  की  आशा  में  पाप  करा।  सेवा  का
 नाम  ला  शौर  उस  की  प्राय  में  पाप  बरो।  इन्द्रिय
 समिति  बार-बार  चिल्लाती  है,  लाखा  ग्या  द  दिया
 प्रचार  मे  ऐडबटाइजमेट  के  लिए  कि  शराब  पीना  अच्छा
 नहीं  है  कौर  खद  शराब  चलाते  है,  यह  अच्छा  नहीं

 मालूम  हां ताहे।  मुझे  बाप  बताए  कि  कितनों  शराब
 तस्करी  में  जाती  है  और  जितनी  गैर-कानूनी  बनती
 हैं  बाप  क  वस्ती  मे  बहुत  बताती  है  t  मैं  खत्म  कर  रहा
 हर  जमीन  यह  शराब  की  झा बाजू  तो  बराबर  चलेगी  |

 ो  शकर  वेब  (बीदर )  मैं  एक  छोटा  सा  सवाल
 करना  चाहता  हा

 सभापति  महोदय  :  नियम  के  मुताबिक  प्राय
 काई  प्रश्न  नहीं  पूछ  सकते  है  श्राप  का  नाम  नहीं  है  ।

 शनी  परिपुणानन्ध  पेस्पूलो  (टीचरों  गढ़वाल):
 सभापति  महाश्य,  अमी  डागा  साहब  ने  लगभग

 सभी  बातों  पर  प्रकाश  डाला  है।  मैं  तो  एक  निवेदन

 करना  चाहता  हू  कि  सेटल  गवर्नमेंट  का  यह  कहना  ्

 कि  एक्साइज  स्टेट  सबजेक्ट  है,  लेकिन  इतना  कष्ट  तर

 पाप  अपनी  जिम्मेदारी  से  मुकर  नहीं  सकते  ।  डाया

 साहब  ने  ठीक  हो  कहा  है  कि  संविधान  को  47वो  धारा



 में  जो  . डामरेविटिण  भिंखिपं्स  लेड  डाउन  है  हर  का
 परिपालन  हमने  नहीं  किया  है  |  दूसरी  बात  ay  है  कि
 राज्य  सरकारों  ने  बकसा इज  और  शराब  को  जो  अपनी
 भा मद सी  का  जरिया  बनाया  है,  निरंतर  प्रति  वर्ष  उस  को
 बढ़ाते  चले  जा  रहे  हैं  -  यह  देश  के  लिए  कम  घातक  बात

 नहीं  है।  कम  से  कम  आप  केन्द्र  से  प्रान्तीय  सरकारों
 को  प्रदेश  दे  सकते  हैं  कि  एक  यूनिफार्म  पालिसी  सारे
 देश  में  लागू करें  -  एक  तो  यह  बहुत  आवश्यक  बात  है  ।

 379

 दूसरी  बात  मैं  यह  कहना  चाहता  हूं  कि  राज  के

 युग  में  शराब  पीना  एक  प्रकार  से  सम्भ्रांत  लोगों  के  लिए
 अपनी  हैसियत  का  एक  नमूना  बस  मया  हैं  जो  शराब
 पीने  बाला  है  उस  की  हैसियत  ऊंची  मानी  जाती  है।
 डस  का  दुष्परिणाम  मह  होता  है  कि  जो  व्यक्ति  या  जो
 बर्ग  शराब  पीने  का  जादी  हो  जाता  है,  बाप  शराब  पीएगा
 तो  बेटा  पीएगा,  फिर  और  परिवार  के  लोग  पाएँगे,
 रिश्तेदार  पीयेंगे।  स्टूडेंट  पौने  हैं।  राज  हालत  यहां
 तक  हो  गई  है  कि  हमारे  तबयुबकों  के  अंदर  नशे  को

 लत  से  एक  बहुत  बड़ी  समस्या  पैदा  हो  गई  है  t  जैस। कि
 पिछले  दिलों  में  हुए  सर्वे  से  मालूम  होता  है  कि  शराब
 शौर  दूसरों  नशीली  जीजे  के  प्रयोग  से  हमारे  युवकों
 की  प्रतिभा  कुंठित  होती जा  रही  है।  बे  प्रजाति
 की  तरक  जा  रहे  हैं  प्रौढ़  उस  से  भ्रपराधों  को  संद्या
 @  कई  गुना  बद्ध  होती  चली  जा  रहो  है।  इस-
 लिए  &  एक  निवेदन  करना  चाहता  हूं  कि  जब  आप

 शराब बन्दी  नेकनीयती  से  लागू  करना  चाहते  हैं  तो  जाप
 इस  बात  को  देख  लीजिए  कि  जिन  प्राणियों  पर  बाप
 ने  मइ  जिम्मेदारी  सौंपी  है  कहों  बे  पद  तो  पोते  बाले  नहीं
 हैं।  अमेरिका  में  18वें  प्र मेड मेंट  को  उन्होंने  इसीलिए
 समाप्य  कर  दिया  कि  उस  का  परिचालन  करने  की  जिस्मे-
 दारी  जिन  पर  सौंपी गई  भी  वह  नियमित  रूप  से  शराब
 पीले  वाले  थे।  ड्राप  उन  से  क्या  साशा  कर  सकते  हैं  कि
 में  इस  काम  में  बाप  को  ईमानदारी  से  सहयोग  देंगे  ?
 इसलिए  मैं  समझता  हूँ  कि  भ्रापको  इस  पर  कड़ाई  से
 विचार  करने  को  जरूरत  है।

 टेकचंद  कमेटी  की  रिपोर्ट  ज्ञापनों  सा लूस  है,
 उसमें  लिखा  हैं  —

 “The  work:  of  prohibition  has  to  be
 entrusted  to  those  who  are  teu-
 totallers  by  conviction.  We  also
 think  that  Government  Servants
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 जो  बात  सरकारी  भ्रधिकारिनों  पर  लागू  होती  है  मैं
 समानता  हूं  उस  से  अधिक  यह  बात  लोकनिक तर
 के  कार्यकर्ताशों  शौर  नेताओं  पर  लागू  होना  बज़ाहिर।
 सीता  में  कहा  है  कि---

 गद्दा जर ति  स्रेष्डस्तलदेबेतरों  जन:  ।

 समाज  में  अंगूठा  लोगों  का  जो  शिति  होता  है
 समाज  का  अरित्र  बही  बनता  है।  बैलिकता  ऊपर
 से  मोजे  को  भानी  ti  हम  यह  अपेक्षा  नहीं  कर
 सकते  हैं  कि  नीचे  के  बग  के  प्राणियों  से  तो
 मोरे लि टो  एक्सपोर्ट  करें  छोर  हम  शुदा  इस्माइल  रहें।
 इसलिए  मैं  समता  हूं  कि  समाज  का  नेतृत्व  करने
 की  जिम्मेदारी  जिस  पर  है  उन्हें  इसका  पालन  करना
 आईडीए  |

 लो  हैं  यह  जानना  आहत  हूं  नेताम  साहब  से  कि
 क्या  आपनें  सरकारों  प्राधिकारियों  पर  शराब  पीने
 के  बारें  में  कोई  प्रतिबन्ध  लगाया  है  र  खगाया।ै
 तो  क्‍या  बाप  समय-समस  पर  उनका  विश्लेषण
 करते  रहे  हैं  कि  उसका  क्‍या  असर  पड़ा  है  ”

 दूसरी  बात  मैं  यह  जानना  चाहता  हूँ  कि  सेंट्रल
 प्रोहिबिशन  कमेटी  की  जो  सिफारिश  श्राप  के  सामने

 प्रस्तुत  की  गई  हैं  उस  पर  छापने  किस हद  शक  अमल
 किया  ?  सेंट्रल  प्राहिबरीशन  कमेटी  ने  एक  सिफारिश
 की  थी  कि  पेड़े  पर,  जिस  दिन  कि  बतन  मिले,
 उस  दिन  आप  me  डे  रहिए।  क्या  उसका  परि-
 पालन  सारे  देश  में  करते  की  हिदायत  है?  एक
 सिफारिश  उनकी  मह  थी  कि  शराब  बन्दी  के  लिए
 उच्च  के  सवाल  पर  काटा  प्रतिबन्ध  लगाया  जाए
 बौर  o2.  वर्ष  से  कम  उच्च  के  किलो  भो  नवयुवक
 को  शराब  पीने  को  इजाजत  नहीं  होनी  चाहिए।
 फिर  ड्राइवर  हैं,  सेकेनिक्स  हैं,  इनके  लिए  तो  शराब
 बोना  बिलकुल  निवास  होता  चाहिए।

 को  बल  चाँद  हाथा:  यह  उच्च  की  क्या  बात
 छापने  कही?  फिर  श्राप  की  होती  चाहिए  क्‍या  ?
 बाप  2  साल  से  कूपर  के  हैं।

 oft  परिषुयानमश  फैसला'  यह  तो  एक  ऐसी  बात

 हैं  कि  जिसका  उत्तर  ने  बेना  ही  ज़्यादा  अच्छा है।
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 पिछले  दिनो  तक  प्रस्ताव  आया  था,  प्र!हियीशन
 कमेटी  की  भाटिया  में,  हरियाणा  को  एक  पंचायत  ने
 ब्रम्नाक  पास  किया  कि  हमारे  यहां  शराब  की  दुकान
 नहीं  खुलेगी।  लेकिन  फिर  भी  शासन  ते  बहा  पर
 शराब  की  दुकान  खोल  दी।  मुकदमा  कोर्ट  मे  है।
 तो  प्रोहिबिशन  कमेटी  ने  यह  सिफारिश  की  है  कि
 जहा  66  प्रतिशत  पंचायत  के  सदस्य  सिफारिश  करें
 कि  हमारे  गाव  मे  शराब  को  दुकान  नहीं  होनी
 चाहिए  बहा.  उसको  सागू  किया  जाय।  उसको  सागू
 करने  के  लिए  क्‍या  प  प्रातीय  सरकारों  को  प्रदेश

 दे गहे हैं *

 अन्त  में  मे  आप  से  एक  बात  कौर  कहना  चाहता  ह
 कि  जो  बैंधानिक  रूप  से  शराब  की  दुकाने  हैं  उनका
 तो  ड्राप  टीक  प्रबन्ध  करेंगे  ही  करेंगे।  क्‍या  भाप
 ने  इस  बात  की  कितना  कभी  को  है  कि  इल्लिसिट
 डिस्टिलिशन  जो  है  उस  खे  कितना  नुकसान  हा  रहा
 है”  टीचर  जिगर  दल।  के  नाम  पर  जाती  है।
 हमारे  उत्तर  प्रदेश  के  गढ़वाल  और  कुमार  में  जहा
 छापते  शराब  बन्दी  कर  रखो  है,  पेटियों  की  पेटियों
 टीचर  जिगर  की  जा  रही  है।  कोई  उन  से  पूछे  कि  किस
 डाक्टर  के  नुस्खे  के  मुताबिक  लोगो  को  यह  टीचर
 जिगर  दे  रहे  हो?  लोगो  की  मौतें  हो  रहो  हैं।
 प्रौढ़  तो  ौर,  यूरिया  जो  खाद  है,  शराब  को  ज्यादा
 नशीली  बनाने  के  लिए  उसको  शराब  बनाने  मे
 इस्तेमाल  करते  हैं।  मिला  थोथा  है,  शोर  न  जाने
 क्या-क्या  है  |

 तो  मैं  शाप  से  जानना  चाहता  हू  कि  इन  चीजों
 बे”  लिए  और  स्टर्लिग  वगैरह  के  जो  काम  हां  रहे
 है  उनकी  रोकथाम  के  लिए  श्राप  किस  प्रकार  का
 नियम  बना  रहे  है?  दूसरी  बात,  समाज  में  इस
 के  प्रशिक्षक  के  लिए,  इसके  शरार  शौर  प्रसार
 के  लिए  शाप  कौ-सी  ऐसी  मशीनरी  बनाने  जा
 रहे  हैं?  उपदेश  देने  मात्र  से  काम  मही  चलेगा।
 आप  ब्या  प्रदर्शन  प्रस्तुत  करने  जा  रहे  हैं  ताकि
 झाम  जनता  महसूस  करे  कि  हमारे  देश  की  एको-
 मामी  के  लिए,  हमारे  व्यक्तिगत  स्वास्थ्य  के  लिए
 और  हमारे  परिवार  के  लिए  यह  बहुत  ही  जातक
 खोज  है,  इन  चीजो  पर  पाप  प्रकाश  हाले।

 बों  कार,  देख  (बोहर):  मैं  माग मीद  शही  जी
 से  पूछना  चाहता  हू  कि  क्‍या  कोई  चीफ  भि निष् टर
 किसी  डिस्टलरी  या  लिकर-शाप  का  उद्धाटन  क्र
 सकता  है,  क्‍योंकि  15  दिल  पहले  मैसूर  के  चोट
 मिनिस्टर  ने  मेरे  विरोध  के  बावजूद  एक  हडिस्टिलरी
 का  उद्घाटन  किया  था।  मैंने  उन  से  कहा  था  कि  भाप
 उस  डिम्टिलरी  का  उद्घाटन  मत  कीजिये,  क्योंकि
 जब श्राप  वहा  जायेगे  तो  उसको  झागीवादि  देगे
 और  कहेंगे---  Let  there  be  more  production
 and  more  consumption  इसलिये  मेहरबानों  कर  के
 उदघाटन  मत  कीजिये।  इसलिये  मैं  बती  जी  से  जानना
 चाहता  हू--क्या  गवर्मेट  फ़  इंडिया  की  कोई
 ऐसी  पालिसी  है  कि  चीफ  मिनिस्टर  किसी  डिस्टलरी
 या  लिकर  शाप  का  उत्पादन  कर  सकता  है।

 SHRI  SAMAR  GUHA  :  Sir,  it  appears
 to  me,  and  it  will  uppear  ७  any
 reasonable  person  in  the  country  who  has
 even  an  iota  of  conscience  in  him,  that
 the  Government's  prohibition  policy  is  a  clas-
 sic  example  of  hypocrisy  gatore.  Govern-
 ment  have  constituted  so  many  _prohi-
 bition  committees  in  euch  State,  spending
 so  much  of  money  for  it.  preaching  the
 lofty  ideals  for  not  having  drinks.  In  ull
 the  government  functions,  in  all  the  dip-
 lomatic  functions,  in  honour  of  even  these
 people  who  come  to  our  country  and  who
 are  habituated  to  drinking,  what  do  they
 drink?  With  glasses  of  juice,  they  do
 tun  tun  and  say  ‘We  drink  to  your  good
 health’,  But  when  these  people  are  in-
 vited  by  the  embassies  or  to  the  houses  of
 others,  these  people,  the  gentlemen  poli-
 ticians,  the  gentlement-Members  of  Parlia-
 ment,  the  gentlemen  Secretaries  to  the
 Government,  the  gentlemen  Ministers.
 when  they  go  to  the  embassies,  what
 they  do  ?  They  drink.  not  like  a  whore
 they  drink  like  a  hippopotamus

 MR.  CHAIRMAN  You  have  _  intro-
 duced  a  new  phase  today.

 SHRI  SAMAR  GUHA  :  They  enjoy  all
 the  cocktails  in  the  embassies.  On
 Mahatma  Gandhi's  birthday,  from  the  bi,



 rostrum;  with:  thé  flash  of  खा;  «with  all
 radio.  atrangements,  “महात्मा  गरीबो  का  .इतना
 बड़ा  नादे”  =  they  taik  about  the  great
 ideals  of  Mahatma  Gandhi..  And  this  is
 how.  they  are  following  his  ideals!  1  do
 not  understand  this.  There  is  a  limit  to
 hypocrisy.  There  must  be  some  sense.
 The  Government  has  become  absulutely
 shameless.

 Prohibition  is  dealt  with  by  the  Ministry
 of  Education.  What  kind  of  education
 are  they  giving  ?  It  is  nothing  but  hpo-
 crisy.  If  it  had  been  given  to  Commerce,
 because  of  the  question  of  revenuc.  one
 could  have  understood  it.  But  it  is  under
 Education,  for  giving  moral  education,  to
 introduce  the  idea  of  prohibition  for  mo-
 ral  elevation,  for  spiritual  elevation.  to
 say  that  ours  is  a  great  country  and  we
 are  following  these  ideals!  Are  we  follow-
 ing  Mahatma  Gandhi's  constructive  pro-
 grammes  for  prohibition?  On  —  every
 26th  January  and  on  every  Independence
 Day,  we  take  pledges,  we  tuke  solemn
 pledges.  and  number  one  is  prohibition.
 If  Gandhiji  were  alive  today,  without
 being  assasinated,  he  would  have  commit-
 ted  suicide  on  seeing  the  present  day  con-
 ditions  in  Yndia:  ‘committed  suicide’
 means  he  would  have  undertaken  a  fast
 unto  death.

 ‘This  gentleman,  the  West  Bengal  Chief
 Minister.  who  is  calling  himself  progres-
 sive  has  given  double  the  licences  compared
 to  last  year,  for  the  liquor  shops.  The
 result  is  that  near  the  colleges  and  uni-
 versities,  near  the  cinemas  and  other
 places,  liquor  shops  are  there.  It  has  also
 gone  deep  into  the  rural  areas.  It  is  no
 secret.  TI  have  once  told  the  Prime  Minis-
 ter  that  for  the  first  time  in  27  vears  in
 West  Bengal  vou  had  a  brilliant  set  of
 young  men.  The  Congress  never  had
 since  Independence  such  a  brilliant  sect  of
 young  men  due  to  historical  reasons,  But
 they  have  all  become  rotten  now.

 In  the  rural  areas,  the  bovs.  even  thore
 Boys  studying  in  the  vir  class.  after  the
 class  is  over.  take  to  the  habit  of  drink-
 ing.  ‘Wot  only  that,  other  vicés  are  niso
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 there.  In  my  .ognatituenc
 influence.  of  .  Raja

 dug
 Ram.”  Mohan  Ruy’s

 Brahmo  Samaj,  in  the  rural  areas  the  wo-
 man  thas  a  great  freddom  and  she  is  cvul-
 turally  advanced.  But  now  what  happens?
 After  dusk,  no  lady  having  any  selt-
 respect,  dare  to  come  out  of  her  nouse.
 This  ‘is  the  condition  in  an  area  ‘which
 was  very  advanced  culturally  due  to  the
 influence  of  the  Brahmo  Samaj.  I  have
 told  it  to  the  Prime  Minister.  It  5  no
 secret.  Y¥  expressed  my  grief.  There  have
 been  so  many  criminal  assauits—all  these
 cases  have  been  hushed  up—on  ladies  by
 these  drunken  people.  They  call  themselves
 political  elements.  That  is  what  =  vour
 prohibition  has  led  us  to.

 What  is  this  prohibition?  To  cain
 money?  To  earn  more  revenuc?  वा  15
 is  so,  why  don’t  you  say  so?

 Why  don’t  you  say  that  there  is  no
 question  of  licence.  Like  a  sweets  shop
 you  can  set  it  up  anywhere  you  like.  No
 licence  is  necessary.  If  earning  revenue
 is  the  main  objective,  you  can  earn  re-
 venue  by  many  more  ways.  Blue  films.
 Then  lift  prohibition.  Then  as  in  Amce-
 rica,  you  establish  nudist  sanctuaries  also.
 You  also  earn)  more  revenue  7  this
 way.  Then  what  is  this  hypocrisy  of
 observing  the  000th  birth  anniversary  of
 Lord  Mahavira  or  the  birth  anniversiry
 of  Gautam  Buddha.  Why  this  mockery?
 Why  this  hypocrisy?  In  a  society  if  vou
 practise  what  you  profess.  in  the  per-
 sonal  life  and  in  the  social  life.  the  cnn-
 dition  of  any  country  would  have  changed
 and  in  our  country  also.  But.  ir  eur
 country,  between  what  we  talk  and  whit
 we  do,  there  is  a  hiatus  and  that  is  the
 reason  why  the  country  is  going  ‘own
 That  is  the  reason  why  all  this  kind  of
 immorality  has  been  introduced.  That  is
 why  in  our  country  in  the  political  life
 as  also  in  the  social  life  there  is  a  moral
 degeneration.  Now,  if  you  visit  anv
 house  in  Delhi,  what  is  the  first  thine
 they  offer?  A  glass  and.  old  people  like
 me  fecl  a  little  bit  allergic.  Y  रियर  this
 has  become  a  custom,  a  tradition  aad  cul-
 tural  ethics:  in  our  country  nowadays.  |
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 wart  to  say  that  if  you  think  that  the
 western  culture  should  be  encouraged  m
 our  country  do  it  boldly.  Why  this  hypo-
 crisy?  920  it  boldly.  Remove  prohibi-
 tion.  Have  it  every  where  lke  a  sweets-
 shop.  No  necessity  for  a  lence  Only
 at  -the  source  impose  an  excre  duty
 Dont  hase  this  duality  of  morality  and
 immorality.  As  हैं  have  said.  it  ts  trae
 also,  IT  have  seen  that  our  bovs  im  the
 universities  have  become  drink  and  drug
 addicts.  Even  the  girls  also  idulge  in
 drinking.  Our  social  miheu  has  led  us
 to  think  where  and  why  this  votnger
 generation  has  gone  aberrant  You  tcok
 into  this  whole  concept  behind  thi.  ques-
 tion  of  prohibition.  That  ३४  the  reason
 why  today  I  am  sitting  hee  ह 16  the
 Government  feels  that  there  o«  rothing
 wrong  in  drinking,  let  them  first  with
 draw  this:  prohibition  fet  them  not
 practse  this  hyporncy  If  they  are
 sincere  let  there  be  no  drink  in  any  Gov-
 ernment  or  diplomatic  function  =  Onh
 frit  juice  should  be  there  Tet  these
 prohibition  Committees  be  made  purrpose-
 ful

 There  are  manv  theories  I  do  not  want
 to  go  into  them

 Wherever  there  is  a  factory,  a  liquor
 shop  is  invariably  associated  with  that
 What  is  the  reason  for  it?  Fven  in  the
 tribal  areas  we  know  that  the  old  men
 who  do  not  have  two  square  meals  dink

 There  is  no  necessity  of  parading  or  re-
 peating  the  old  thing  7  want  to  asi  the
 hon  Deputy  Minister—a  young  man  who
 is  blushing:

 ३,  What  is  the  objective  of  your  Pro-
 hibition  Committees?

 2.  How  much  do  you  spend  each  ve  ह
 in  all  the  States  togethe:  for  the
 Prohibition  Committee”

 3.  What  revenue  do  you  earn  together
 from  all  the  States?

 a  How  many  new  licences  have
 been  issued  for  liquor  shops  dur-
 ing  the  Jast  three  years
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 5.  Expenditure  incurred  for  consti-
 tating  and  then  mazntaining  these
 Prohibition  Committees

 MR.  CHAIRMAN:  Hon.  Deput:
 Minister,  under  the  rules,  you  also  will
 have  to  be  short

 शिक्षा  शौर  नवाज  कल्याण  wate  तथा
 संस्कृति  बिठाव  में  उप-जंत्री  यी  अरविंद  बेताब  )  :
 सभापति  जी,  माननीय  सदस्यी  ने  बहुत  कुछ  सवाल
 उठाये  हैं  और...

 SHRI  SHYAM  SUNDFR  MOHA-
 PATRA  (Balasore)  if  the  hon.  Deputy
 Minister  has  come  prepared  he.  must  tell
 how  many  types  of  dnnks  are  there—
 Indian  and  foreign  brands.

 MR.  CHAIRMAN  °:  If  he  knows  he
 will  tell  you  in  private,  not  here.

 att  अरविन्द  नेताम: मैं  कह  रहा  था  कि  बहुत-मे
 सवाल  माननीय  सदस्यों  ने  उठाये  हैं  शौर  सर्ब श्री
 डागा  जी  तथा  पिछली  जी  ने  इस  बात  को  दोह-
 राया  कि  यह  सारा  का  सारा  विषय  राज्य  सूत्रों  के
 अन्तर्गत  आता  है  at  मैं  माननीय  हगा  जी  को
 एक  बात  बताना  चाहता  है,  जिस  पर  बह  स्पष्ट
 नहीं  है  कि  झाल  इंडिया  प्राहिजीलन  काउंसिल  मे
 एक  वालेन्टरी  झार्मेनाइजेशन  है,  कौर  आ  हमारी
 सेन्ट्रल  प्रोहिबिशन  कमेटी  है  बह  असंग  है।  बहुत
 कुछ  बाते  कही  है  जा  सुझाव  या  रिपोर्ट  काउन्सिल
 न  दी  है  बहस  बौलेन्टरी  प्रा्गंनाइडेशन  का  सुझाव  है,
 पार्ट  है।

 लो  मल  ॥  नामा  उसको  भाष  2¢,00,00
 दर  दंत  है  L

 att  झरबिम्द  मैदान.  20,00,000  ह ए  नही पूछ
 कम  है।  ती  यह  जा  माननीय  डाया  जी  है  मुद्दे
 उठाये  है  और  कहा  है  कि  पह  जो  क्टर  बोहिबीशन
 कमेटी  है  उसकी  बन्द  कर  देना  चाहिये,  उस  सिल-
 सिले  मे  मैं  एक  बात  स्पष्ट  कर  देना  चाहता  हू
 कि  यह  जो  कमेटी  है  बह  एक  नेशनल  फोरम  है
 धौर  ऐदवाइजरी  गाड़ी  है।  और  जहां  तक  मद् चा लव
 का  या  इस  कमेटी  का  ताल्लुक  है  यह  केबल  सीमा-
 शशि  था  साइड  लाइन  दे  सकती  है  राज्य  सरकारो
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 को।  कि  कोई  आदेश।  तो  कह  ह...  है  कि
 'टेशबाइजरी  जोड़ी  के  माने  यह  केबल  सलाह  दे
 सकती  है,  सिफारिश  कर  सकती  है।  जौर  इसलिये
 यह  कहना  कि  इस  बेटी  से  कुछ  नही  किया  यह
 सही  नही  है।

 बहू  बात  सही  है,  इससे  मैं  इन्कार  नहीं  करता  कि
 जहा  तक  देबेन्यू  का  मामला  है  कौर  कंजम्पशन  का
 मामला  है,  दाता  में  वृद्धि  हुई  है।  अब  यह  कहता
 कि  इस  कमेटी  ने  बुक  नहीं  कया  बह  भी  सही
 नहीं  है।

 झापने  जो  मिनिस्टरों  को  बात  कही  है  कि  26
 मार्च,  974  का  जो  मीटिंग  हुई  थी  जो  सेन्ट्रल
 प्रा हियो शन  कमेटी  को  मीटिंग  हुई  थी,  उसमे  केवल
 स्यार  स्टेट मे  मती  ही  उपस्थित  थे।  ता  इसका
 कारण  यह  था  कि  26  माल  होने  के  कारण  अधि-
 काम  मंत्री  महांदय  भ्र पने  राज्य  के  बजट  सत्र  भ॑
 कारण  व्यस्त  थे  t

 Half  an  hour

 को  भूल  खुद  डागा  कितनी  खूबसूरती से  श्फ्सि
 कर  हैं  झपने  का।  भाप  यह  बता दें  कि  973
 में  कितने  पत्नी  खान  शाये थे  ”  काई  जाना  ही  नहीं
 चाहता  a

 जो  अरविन्द  चौहान  छापने  कड़ा  कि  चार  के
 चार  टी  मिनिस्टर  बे।  यह  बात  सही  नहीं  है
 केबल  एक  ही  डपटो  मिनिस्टर  के  मध्य  प्रदेश  ने
 ६... ड  अपने  महकमे  के  इजाज़ते।  इसलिये  मह  कहता
 कि  राज्य  सरकार  के  प्रतिनिधि,  शास  कर  जली
 लोग  इच्छुक  नहीं  हैं,  मह  बात  मही  नहीं  है।

 लो  भूल  ।  डागा *  भारत  में  20  स्टेटस  हैं
 कितने  जाये  थे  ?

 जो  अरविन्द  नेतान  मैं  तो  कह  रहा  हु  कि  चार
 आये  थे  ।  बानो  क्‍यों  नहों  दायें  उसका  कारण  भी
 मैंने  अता  दिया ।

 यह  बात  सही  है  कि  राज्यों  की  बात  कह  कर
 बाप  अपनी  जिम्मेदारी  से  भाग  नहीं  सकते  हैं।
 जहा  तक  यूनियन  टैरिटरीज़  का  बाल  है  श्राप  ने
 चण्डीगढ़  शौर  दिल्ली  के  बारे  मे  कहा  ता  इस  बारे
 भें  मैं  एक  बात  कहना  चाहूंगा  कि  जब  तक  और
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 सरासन्धित  राज्य  पते  वहां  मे-मिश्रित  नहीं  करते
 तब  सके  एक  राज्य  मधन निभे  लागू कर  पाता
 कठिन  होता  है।  जैसे  दिल्‍ली  है  या  राजदान,
 हरियाणा,  यूपी ०,  ्य  सारे  राज्यों  से  घिरा  होने
 के  कारण,  वही  स्थिति  चंडीगढ़  की  है,  तो  जब  तप
 यह  स्टेट्स  लागू  नहीं  करती  तब  लक  धूलिमय  टेरी-
 टरी  में  लागू  करता  बहुत  मुश्किल  है।  इसलिये मो
 अभी  तक  हम  इससे  सफल  नहीं  हो  पाये  हैं।

 भूल  we  ve  दूसरे  मासिमो  ने  कहा कि
 धनिया  गिलेट  नहीं  करती  है।और  झप  कहते हैं
 वि  राज्य  लागू  नहीं  करते।  बाप  उस  पर  दांव
 डालिये  जौर  बह  बाप  पर  दाव  डाले।

 नौ  झरजिम्द  बेताब  दिल्‍ली  कौर  अड़ोगी  की
 स्थिति  ऐसी  है  कि  सब  तरफ  स  राज्य  सरकारों  के
 घिरे  हुए  है।  इसलिए  यह  कहना  कि  बयो  नहीं  सागू
 करते  हैं  हमारे  सामने  विक्स  यही  पेश  आती  है
 जा  मैंने  भी  ड्राप  का  बताया।

 ता  सब  के  सब  राज्य  एक  साथ  लागू  कर  तब
 ता  काम  बन  सकता  है  प्रिया  बड़ी  मिल  सामने
 पेश  कराती  है।  पास  भ॑  राज्य  लाग  नहीं  बर  रहे  है
 इसलिये  हमारी  दिक्कत  है।

 शापने  तस्करी  म॑  बारे  मे  भी  कहा  कि  किससे
 तस्करी  के  मामल  पकड़ें  गये  ?  मर  पास  केबल
 1१71  के  झावडे  #  गरीब  24,805  प्रौसीक्यशन

 बयां  नये  और  उनमें  से  1 %,9.  39  का  सजा  मिलो  है
 सो  मानवीय  डागा  ने  जो  भ्र जन  उठाये  श्र  उनका  न
 जवाब दे  दिया  1

 कब  जो  मुहं  मनोरथ  बे न्यु ली  ने  उठने  हैं  उनमे
 बारे  से  भी  कुछ  कहता  चाहेगा  |  अपने  कहा  कि
 सारे  मुल्क  में  कोई  बूनिफौर्म  पौलिसी  नहीं  है।
 घर  जितने  भी  पिछले  निर्णय  लिये  गये  हैं  wyfe-
 जोन  कमेटी  से  था  जो  शिकारियों  को  गई  है

 बह  सारे  राज्य  के  प्रतिनिधि  थे  और  सब  ने  निल.
 कर  सिफारिश  की  है।  ता  बह  कहना  कि  बनी-
 फॉर्म  पॉलिसी  नहीं  है,  या  मूनिफौमे  गाइड  लाइन
 नही  है.  यह  कहना  गलत  है।  बाकी  बहुंत  से  जा
 निर्णय  लिये  गये  उसमे  तमाम  राज्यो  के  प्रतिनिधि
 थे  मिनिस्टर  थे,  और  संभी  में  मिल  कर  यह
 सिफारिश  की  थीं।



 389  ्  ह  an  hour
 सरकारी  झालरों  के  लिये  भी  जो  रिवाइज्ड

 सीमेंट  साइट्स  कट  स्प  अने  हैं  इनमें  इस
 बात  का  प्रावधान  किया  गया  है  कि  कम  से  कम
 ड्यूटी  श्रावण  में,  काम  करते  के  समय  में  इस  का
 उपयोग  न  करे।  झापले  जो  कहा  कि  किस्सा  झमक
 किया  गया,  तो  इस  सम्बन्ध  में  मै  यह  कहता  चाहता
 है.  कि  बहुत  से  राज्यों  ने  भ्रमण  किया  है।  एक  दो
 केसेज  बाप  ने  बताये।  हो  सकता  है  कि  हरियाणा
 से  a  किसे  हो  लेकिन  बहुत  से  राज्यों  ने  भ्रमण
 किया  है  कौर  अ्रपनी  स्वीकृति  दी  है।  बहुल  सी
 जगह  ऐसी  है  जहा  शराब  की  दुकाने  बन्द  की  गई  है
 धौर  ही  सकता  है  कि  बहुत  सी  जगहों  में  फेंसा  से

 किया  गया  हो  Y

 og  ने  भो  प्रश्न  प्  है।

 ली  समर गह  पाच  सवाल  पूछे  है।

 शो  झर बिस्व  नेताम  सबसे  पहला  सवाल  आपने
 यह  किया  है  कि  आबजेक्टिद  क्या  है?  दागाजी  ने
 इस  कमेटी  के  आबजेंक्टिब  को  बात  की  और।  हमतो
 गाइड  लाइन  दे  सकते  है  1

 दूसरे  प्राप्त  एक्मपेंडीचर  को  बात  कहों  है।  मेरे
 पास  लेटेस्ट  फिगर्स  नहीं  है।  आपने  शायद  कमेटी
 के  बारे  मे  पूछा  है  धौर  स्टेट  गवर्मेट  के  केबेन्यूज
 हैं,  उनके  बार  में  पूछा  है  मैं  पहले  भी  कह  चुका
 शौर  यह  बात  सहीं  है  कि  राज्य  सरकारों  के

 रेवेन्यू  बढ़े  शौर  मेरे  पास  इसके  फोर्स  हैं  जोकि
 इस  प्रकार  हैं

 4972-73,  254  करोड़  रुपये
 197%74  282  करीब  रुपये
 197475  35  करोड़  रुपये  ।

 Discussion
 की  खबर  YR  :  महात्मा  गाधी  ज़िन्दाबाद।

 MR.  CHAIRMAN  :  Including  State
 Government’s  income.

 tt  असिस्ट  नेशाम:यह  श्राप  के  राज्यों  की
 इनकम  है। घापने  जो  नये  लाइसेसेज  के  बारे  से
 पूछा  हैं,  उसकी  भी  इफार्मेशन  नहीं  है  कि  कितने
 लाइसेंस  दिये  हैं  लेकिन  यह  बात  सड़ी  है  कि  लाइसेंस
 बढ़े हैं।

 39)

 SHRI  PARIPOORNAND  PAINULI
 What  about  education  of  the  people  in
 regard  to  prohibition  about  illicit  distilla-
 tion  that  has  been  going  on?

 ओ  अरविन्द  नेताम:  जहा  तक  आप ने  एसकेटी
 प्रोग्राम  की  बात  कही  है,  यह  बात  मही  है  कि  20
 लाख  रुपये  का  इसके  लिए  प्रावधान  किया  गया  है
 जो  कि  वालेन्टरी  आर्गेनाइजेशन  को  दिया  गया  है
 इन  कार्यों  को  चलाने  के  लिए  और  हमने  इस  साल
 एक  लाख  75  हज़ार  रूपया  वालेन्टरी  आर्गेनाइज
 जिन्स  को  दिया  है।  आपने  इल्लीसिट  डिसोलेशन
 की  बात  कही  है।  यह  बहुत  गम्भीर  समस्या  है।

 बहुत  सें  राज्य  से  इसके  बारें  में तकलीफ  है।  मगर
 प्रोहिबिशन  लागू  करते  हैं,  ता  इल्लिसिट  डिप्टी-
 लेन  बढता  है।  ये  बहुत  से  कारण  हैं  जिन को  बजह
 से  कठिनाई  हा  रही  है।

 श्री  बरियुणानन्द  बै न्यु ली:.  टीचर  जहर  के  मान-
 मेडिकल  बज  पर  बैन  लगाने  के  लिए  क्या  किया  है।

 9.25  hrs.

 The  Lok  Sabha  then  adjourned  ull
 Eleven  of  the  Clock  on  Monday,  March
 24,  975/Chaitra  3,  i897  (Saka).
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